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LOK SABHA DEBATES 

LOK SA8HA 

The Lok Ssbh. IMI .1 EI./IfIfI ollhB Clock. 

[MR. SPEAKER in IhB Ch.t#") 

OBITUARY REFERENCE 

{English} 

MR. SPEAKER: Hon. Members, I have to Infonn you 
about the sad demise of our former colleagLe, Shrl Shyam 
Sunder Mohapatra. 

Shri Shyam Sunder Mohapatra w.. a Member of 
the Fifth Lok Sabha from 1971 to 19n, repreeenting 
Balasore Parliamentary Constituency of Orlaa. He w. 
also a Member of the Rajya Sabha from 1980 to 1988 
representing the State of Orlasa. 

An able parliamentarian, Shri Mohapatra W88 member 
of the Krishi Mantralaya Hindi Salahalear Samlti from 1973 
to 1977 and Animal Welfare Board from 1976 to 19n. 

A freedom fighter, Shri Mohapatra participated in the 
Quit India Movement. 

Shri Mohapatra who took up joumallsm at an earty 
age, was associated with several journals. A linguist, he 
was p~oficient in six languages. He was a visiting 
Professor in Jamla Milia Islamia, Delhi and In many 
educational Institutions abroad. 

Shri Mohapatra took keen interest in the aocIo-culturai 
activities and organised many national level literary, cultural 
and musical programmes. Shri Mohapatra was Chief 
Patron of many friendship societies with foreign countries. 
A trade unionist, he was also President and Secretary of 
several trade union organisations. 

A widely travelled person, Shri Mohapatra visited 
many countries. 

Shri Shyam Sunder Mohapatra passed away on 
22 April 2006 at New Delhi at the age of 78, after a 
brief illness. 

w. deeply mourn the deml. of this friend and I am 
sure the Hous. would JOin me In conveying our 
condolence to the bereaved family. 

The Hou.. may now and in IIlence for a Ihort 
while .. a mark of respect to the memory of the departed. 

11.01 hr.. 

11.02 hr.. 

ORAL ANSWERS TO QUESTIONS 

{&gn.hJ 

MR. SPEAKER: Shri K. Subbarayan, C.No. 482. 
• 

. Amendment. In Indian POlt OffIce Act, 1181 
+ 

*482. SHRI K. SUBBARAYAN: 
SHRI REWATI RAMAN SINGH: 

Will the Minllter of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Postal Department h88 steadily lost 
buslnlSl to courier companies; 

(b) If 50, the 10 .. Incurred during each of the lut 
three yeara; 

(c) whether the Government h88 addreaaed the major 
Iuuea like monopoly, tariff of service8, extent of Univeraal 
Obligation Coverage etc. taking Into account the latest 
development In the postal sector; 

(d) If so, the details thereof; 

(e) whether the Government proposes to amend the 
Indian Post Office Act, 1 B9B accordingly; and 

(f) if so, the details thereof? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (a) to (f) A statement Is laid on the Table of 
the House. 
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(a) and (b) The revenue of the Postal Department In 
respect of the pOltal bUlln... hal be.n .teadily 
increasing: 

(Rupeee In Croree) 

Particulars 2001·02 2002-03 2003·04 2004-05 

Sale of Stampl 989.90 981.04 894.87 798.6tI 

Postage realized 828.70 1017.36 1166.92 1297.11 
in caah 

Total 1818.60 1998.39 2050.59 2086.n 

However, IInce there Is no record of bUll"... done 
by the courier companies available In the Department of 
Postl, the information required In the question II not 
available with the POltal Department. Since courier 
companies are not reglltered, no Infonnatlon regarding 
their buslne.. Is available with the Department of Poeta. 

(c) and (d) The Department of Poata has constantly 
been addressing the laau .. like Ita exclusive privilege of 
conveying letter by POlt from place to place, performing 
all Incidental lervlce, receiving, collecting, .endlng, 
dispatching and delivering of lettera with .ome exceptions 
as per section 4 of the Indian Poet Office Act, 1898, the 
tariff for services, Its universal .ervlce obligation etc. 
regularly. It takes Into account the lat .. t developments In 
the postal sector. 

(e) and (f) The Department of Poets wants to amend 
the Indian Poet Office Act, 1898 to reflect the recent 
developments In the field of poetal communlcationa and 
.Informatlon technology and to meet the expeotatlone of 
conlumerl of po,tal .. rvlce, and productl. The 
Department of Posts has drafted an amendment Bin and 
its draft proposals haa been placed In the public domain 
"httpl/:www.lndlapolt.gov.ln" from 19.4.2008 for obtaining 
the views and comments of the public and the concerned 
parties upto 10.5.2008. The Department of Poeta Is now 
examining the various views and luggestlons received. 

SHRI K. SUBBARAYAN: Sir, does the Govemment 
propose to make an ....amant of the tx.!neaa of courier 
services and the labour force Involved In them? Will the 
Govemment consider incorporating appropriate SectIon In 
the Postal Act to regulate the courier services? 

SHRI DAYANIDHI MA'RAN: Sir, the Govemment Ie In 
the proceu of bringing out an Act to regulate the courier 
Hrvlcea place In the country. In fact, they have lUbmltted 
a draft Bill, which was kept In the public domain and Ie 
available on the website for public opinion. Sir, very lOOn 

we will be coming to thll Hou.. with a BIH. 

SHRI LAKSHMAN SINGH: Mr. Speaker, Sir, the reply 
given by the hon'ble Mlnleter II In ItaeIf quite paradoxical. 
The Hon'bIa Minister .. Id -Revenue of Postal Department 
Is steadily Increulng". Thereafter he made a ltatement 
that sale of poetal ltampl has decreaaed. In 2003-04, 
the tumover of sale of stamps waa In tune of RI. 884 
crores which In the year 2005 has come down to RI. 
798 CI'ONI. When the .. Ie of poItal stampe hal come 
down, how can he .. y that revanue hal Increued. The 
earlier Govemment had taken a decilion not to ret~ 
the employe.. of the department of POIt and let It 
function smoothly. So loan will be provided to the small 
and medium level farmers from Poet ortIce8. A plan wu 
fonnulated on then lin... I would like to know from him 
whether tM 'aid plan hal been scrapped and " 10 the 
reasons therefor. II he aware of thl.? 

MR. SPEAKER: How II It connected with thll 
queltlon? 

SHRI LAKSHMAN SINGH: Mr. Speaker, Sir, In order 
to run the Post office, Poetal Hrvlce8 ... (~) 

{Ef1tJI/IIhJ 

MR. SPEAKER: Anyway If he Is ready, he can answer. 

SHRI DAYANIDHI MARAN: He hal uked a quMtlon 
baled on my reply. 

Sir, basically we have aa1d that the uIe of 1tampI, 
which was RI. 989 crore In 2001-02 haa become RI. 
798 crore In 2004-06. But actually what we do In the 
Poet OffIces II this. We also 1811 atampI through computer 
generated bUls and aleo through franking machln... If 
the Member .... the aecond line, he will realize that It 
hu been Inc ...... ng. We have just given the total also, 
which lhows the sale of actual stampe and a1ao the 
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computer gener.ted ltampe, and It IhowI th. correct 
Inc ....... It I. not true to lay that the eaIe of ItampI hal 
totally decreased. 

SHAI GUAUDAS DASGUPTA: Sir, I compliment the 
Minllt.r because .fter • long period he hal been able to 
und .... t.nd the problem ariling out of downloading the 
.. rvlce that was being don. by the Post OffIce. It I. 
good that he has thought of the poet offlc.. and the 
postal syltem. In the cou .... of his reply, he ha stated 
about meeting the expectatlona of the ooneumera of poetaI 
.. rvlce and producta. Therefore, meeting the .xpectattona 
of cOnium.,. and poetaI .. rvIce .re In hil mind. Now 
my question II this. There have been m.-,y problems 
with the Post Office such a lack of revenue, lack of 
job.. It is good that the Government Ie coming up. But 
If you want to meet the .xpectatlons of the COnIum .... , 
then along with th. something more Including the queellon 
of Increulng the manpow.r needt to be don.. I have 
my own .xperl.nce of going to poet office. 

MA. SPEAKEA: PI.a. put your quutlon. 

SHAI GUAUDAS DASGUPTA: Th.refore, th.re II • 
constant lack of manpower. If you .re not taking not. of 
that, then you will not be able to meet the expectations 
of the con.um ..... 

MR. SPEAKEA: What I. your queetlon? He wanta to 
know wh.ther you are golrtg to take note of It. 

SHAI GUAUDAS DASGUPTA: No, Sir. 
... (In16rruptions) 

SHAI DAVANIDHI MAAAN: Sir, definitely I will take 
note of the hon. Member'. vlew .... (lnt.frupl/Dn8) 

SHAI GUAUDAS DASGUPTA: Not at all. I h.v. 
asked a que.tIon - whether he II going to Increue the 
manpower. Sir, I am here for • long time. I know how to 
put a qUHtlon. I have asked, whether h. Ie going to 
take up the probl.m of lack of manpower ... (11WmIpI/tJM) 

MA. SPEAKEA: I know that. But th.re are 
some humbl. peraona like me who can alwaY' understand 
It. 

SHRI DAVANIDHI MARAN: Sir, we have right now 
about 5,40,334 emptoyeee In the Postal Department. 
I understand that there Ie a deficit amount of ne.rty 
As. 1,381 erore in the Postal Service. I allo underatand 

th.t there hu been • ban on new recruitment from 1985. 
Definitely I will take note of It when w. try to proceee It. 

SHAI SHAILENDRA KUMAA: Mr. Spe.ker, Sir, It II 
true that even today In the .ntlre country, people of rur.1 
...... or hHIy .rea or tribal ...... completely depend on 
Post 0ffIcee. There wu • detailed dIecueIIon on thll 
IUbject during the 'half an hour dlecuulon'. In reply to 
today. queetlon, It hu been proposed to .mend the 
Indian Poet OffIce Act, 1898 to Improve the function of 
Poet Offfc ... Through you, I would Hke to know from the 
hon'ble Mlnllter the amount .. rm.rked for modemlzatlon 
.nd renewal of Post Offices In the current ye.r .nd 
wh.ther the Government h.ve .ny pI.n to revlv. the 
cloeed Post Offfcel? 

/£."IgI8/Ij 

SHAI DAVANIDHI MARAN: Sir, I will reply to the 
hon. Member'. qu .. tlon eeparately ... (/~) 

MA. SPEAKEA: Do you w.nt notice? 

SHAI DAVANIDHI MAAAN: V .. , Sir. 

MA. SPEAKEA: Okay. Now Shrl N.N. KrI.hnadu. 

SHAI N.N. KAISHNADAS: Sir, In the reply of the 
hon. Mlnllter It I. mentioned that the Government II going 
to .mend the .,dltlng Poet Office. Act of 1898. It II aIeo 
mentioned that the Government II aiming to rIe. up to 
the .xpectatlon of the COnlume,. of the country. V .. , the 
hon. M.mber, Shrl GUNdu Dugupta pointed out about 
the Ihort.ge of m.npower. Without con.lderlng the 
problem of shortage of manpower, I would like to know 
how thll Ministry II going to uphold the expectations of 
the consume,. of the country. I would also Ilk. to know 
from the Mlnllter, through you, Sir, whether by .mendlng 
the exiltlng Post Office. Act of '898 the Govemment II 
.imlng to prlv.tI.. the postal Hrvlcee of the country to 
break th.lr monopoly. So, the.. are the two questlone 
th.t I would like to ask from the hon. 
Mlnleter ••. (lnMmlpIlons) 

MA. SPEAKEA: Mr. Mlnl.ter, you h.ve .new.red the 
flrat queetlon. Now you can .newer the .econd part of 
the qU8ltlon. 

SHAI DAVANIDHI MAAAN: Sir, I would like to give 
the .nswer to the hon. Member'l question. The proposed 
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amendm.nt, which we .r. bringing forw.rd, la to 
reguiarIH the courier aervlcel which ant apreadlng In the 
country. 

Mr. Speaker, Sir, you you ... eIf have been the hon. 
Ch.irman of the Standing Committee when the Bill wu 
brought way back In 2002. The fact of the matter II that 
we are trying to protect the rights of the consume ... 
because we have been getting more complaints that the 
courier services are not giving proper .. rvtc.. to the 
eonsumers. We are trying to make sure that they .... 
registered and we can .110 .monltor the quality of .. rvice 
10 brought out by the courier .. rvlce which will aIIo help 
the consumers .t I.rge. The main Id .. II allO to make 
lure thet the large courier HrvIcea that have got tumover 
of Rs. 25 lakh ... (Inlsnuptions) 

SHRI B. MAHTAB: Will they be regulated or 
regularlsed? ... (InMnuplions) 

SHRI DAYANIDHI MARAN: They will be regularlHd. 
We are planning to regul.rlae them .nd they .re stili not 
being regul.ted. We are only trying to regula. 10 that 
we can bring them under the apectNm and understand 
as to wh.t II happening 10 that we make lure th.t the 
conlumers benefit out of thll regularlsatlon. 

MR. SPEAKER: Let us hope that the Committee'. 
Report will be read. 

SHRI DAVANIDHI MARAN: Definitely, Sir. 

{TfllnslsHonj 

SHRI HEMLAL MURMU: Mr. Speaker, Sir, the hon'ble 
Minister In the reply to the question said that there 18 no 
record of buslnel. done by the courier comp.niel 
available In the Dep.rtment of Post as the Courier 
Companies are not a registered lot. I would like to know 
whether the Government propose to register the various 
Courier Companies established in the country and to bring 
them under a regulatory authority? Do the Govemment 
propose to extend the Speed Post Services to various 
districts of the country especially in the block .nd dletrict 
levels of the tribal areas? 

{English} 

SHAI DAVANIDHI MARAN: Sir, the hon. Member hu 
asked two questions. One question is regarding the courier 
service. The very purpose of bringing out a BIU is to 
make sure that we register all these courier companies 
af)d also to regulari.e them. 

The otherqwetlon rei .... to the Speed Poet. The 
Government II definitely looking at pouI)le ...... where 
Speed Poet 18 neceuary. Speed Poat at thII point of 
ttme II more 'bullnela to bUlineu' .nd II not 'pet'IOn to 
peNOn'. So, depending upon the demand, the Poetal 
Department will take appropriate atepa to Improve the 
HrVIDe. 

{TmnM/kJnj 

SHRI ANANT GUDHE: Mr. Speaker, Sir, the ~ 
of the private eourler companlel II limited partlcularty to 
big cltl... In the Im.1I townlhlpe or vlll.ge. wtth a 
population of 10-20,000, thll HrvIce 18 provided through 
Poet Offices .nd private courier aervlce II not available 
...... Even In th .. amall towns, ue to lack of empIoyeea, 
the HfYic.. of apeed po.t .nd oourler II not upto the 
required level. The hon'bIe Mlnlater In hll reply hu ItatIId 
that there Is a ban on all the recruitments to Poet 0ffIceI 
and new employeea oould not be appointed therein. In 
such a acenarlo, the onul lion the po.t offlc.. where 
private courier aervlce or lpeed poet .. rvlce Is not 
available In such places. " they do not appoint employeea 
to provide better postal services to people, then what 
type of Hrvlce the Government propose to ltart In order 
to provide the people of those areas with efficient and 
speedy lervlce? Today efforts are on to shut down many 
poIt Offices In such areas where there II an urgent need 
for setting up of new Poet Offices. What are the plans of 
the Government to prevent shutting clown of such poet 
offices 80 that they can carry on with their bualneu? 

{Englishj 

SHRI DAVANIDHI MARAN: To answer the hon. 
Member's question, I think, the post offices are doing a 
remarkable Job. Lut year, they have delivered more than 
736 cro,. of .rtlcles which Is roughly aatimated to be 
around 2.46 crore .rtlcle. per day. Moreover, there 18 no 
complaint that the letter addreesed to a particular vUlage 
I. not being delivered by the post office. The post office 
has a record of achieving about 99.9 per cent of delivery 
schedule. 

Sir, I think already • HaN-an-Hour dlaculSlon was 
taken up lut week and the Minister of State has .Iready 
explained it In detail. Removing a poet office doe& not 
mean that there Is no service in that area. The HrvIce 
wlH be taken by the nearby peat office. This II JUII to 
make lUre of the efficiency of the service. 
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Reatoretton of o.moorllOY In NepeI 

+ 
·463. SHRIMATI RUPATAI D. PATIL: 

SHRI CHANDRA MANI TRIPATHI: 

Will the PRIME MINISTER be pleaed to ltate: 

(a) whether the Union Govemment Is aware of the 
ongoing unrest In Nepal; 

(b) If 10, whether this has become a lecUrity threat 
In leveral parte of the country; 

(c) if 10, the facts thereof; 

(d) whether the matter regarding adequate protection 
to Indlanl In Nepal uncIer this lItuatIon hu been conwyed 
to the Nepaleee authorlt/e8; 

(e) If 80, the deta'" thereof; 

(f) whether an Indian delegation h.. gone to Nepal 
in a bid to usiat them In the restoration of democracy 
there; 

(g) if so, the details of talks held in that regard; and 

(h) the efforts made by India in the proc: ... of 
bringing about peace and ltabillty in Nepal? 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) to (h) A 
statement is placed on the table of the House. 

Statement 

(8) to (h) Govemment has been closely following 
events in Nepal arising out of the movement by the 
political parties for the restoration of multi-party democracy 
in Nepal, which rapidly gathered momentum In April 2006. 
After several days of country-wide and large acale 
demonstrations in Nepal involving hundreds and thousands 
of people, the King of Nepal handed over all executive 
power to a govemment of the Seven Party AHiance, and 
announced the revival of the House of Representatives 
on April 24, 2006. Thereafter, the agitations were 
withdrawn, and Mr. G.P. Koirala was swom in as the 
Prime Minister of Nepal on April 30, 2006. 

During this period, neceuary mnaural were taken 
by the govemment to Itntngthen vigilance along the Indla-
Nepal border. The matter of enaurlng the .. flly and 
IlCUrity of Indlani In Nepal wu forcefully taken up by 
goyemment through diplomatic channell with Nepalese 
auIhortlIea. 

Dr. Karan Singh paid a vIelt to Nepal .. Special 
Envoy of the· Prime Minister of India on AprtI 19-20, 2008. 
During hie vIeIt, the SpecIeJ Envoy w.. received by the 
KIng on April 20, 2008 and held meetlngl with leaders of 
promJnent poiltlcai partlH on AprtI 19-20, 2008. In hla 
mHtlnge In Kathmandu, 'the SpecIal Envoy atreeeed the 
need for genuine dialogue between the conatltutlonal 
forcea in Nepal, with the objective of urgently restoring 
multi-party democracy In the country In order to overcome 
the erIaIa facing Nepal. He conveyed Indla'a readi"", to 
lupport an effOrla towards thll end while emphasizing 
that a luting IOlutlon to the problema of Nepal hu to 
be found by the people of Nepal them8llvel through a 
peaceful political proceaa. 

India has conalltently called for the proce.. of 
genuine dialogue between the constitutional forees of 
Nepal to find a peaceful .olutlon to the challenge. facing 
the country, Including the Maolat Inaurgency. 

{Tl7lnsI8lion} 

SHRIMATI RUPATAI D. PATIL: Mr, Speaker, Sir, 
through you, I would like to ask the Hon'ble Prime Mlnlater 
whether the Govemment are aware of the fact that the 
MaoIata of Nepal, lSI, Naxalit .. and the LTTE have formed 
an alliance and have spread the networi< of terrorism in 
India and under the directions of lSI the said alliance is 
executing many terrorist activities In Uttar Pradesh, Bihar, 
Maharashtra, Chhattlegarh, Anclhra Pradesh and Kamataka 
via Nepal. They are engaged in setting up a 'red corridor' 
in Andhra Pradesh and Kamataka. The recent seizure of 
large quantity of RDX and other weapons in Maharashtra 
is a part of the said plan. In would like to know the 
steps being taken by the Govemment to break this nexus 
check In flow of weapons In large number from Nepal 
and the Infiltration of Maoist terrorists and the extent of 
success achieved by Govemment in this regard? 

{English} 

SHRI E. AHAMED: Sir, the Govemment is well aware 
of the border infiltration and the anti-India activities. The 
Government of India Is concemed about continuing 
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activities of the lSI and other criminal elemen.. In Nepal 
and acroat the border Into India and Ie Mlzed of the 
matter. We are al80 concerned at the mllUM of 101M 
r.llglous plac.s along the border for conducting actIvItIea 
inimical to our Interea... Th. Gov.mment of India has 
tak.n up lasue. relating to lSI activities In Nepalese 
territory and the misuse of the open India-Nepal border 
with Nepal •• e authorities. In this context, we have 
str.ssed the need 'or cl08.r coordination and increued 
vigil. The Nepalese aide has given the uaurance for 
enhanced cooperation In this regard and has conveyed 
its resolve not to allow Its territory to be mlauaed for 
activities directed agalnat India. 

fTtansmlionj 

SHRIMATI RUPATAI D. PATIL: Mr. Speaker, Sir, my 
second question Is how many Maolsta and terrorists are 
In the various jails of the country at pres.nt? Is It true 
that a few political parties of India are supporting their 
activities and are mounting preeaure on the Govemment 
to release them from jails? Do the Govemm.nt have 
received any memorandum requesting for the rei .... of 
Maoist from our jalla, If so, the detalla th.reof and the 
r.sponae of the Union Gov.mment thereto? 

[Englishj 

SHRI E. AHAMED: Sir, there are aom. peopl. 
belonging to the Maoist Group In the custody of sev.ral 
Statea 'or violating &Orne 0' the laws. The prominent 
Maoist leaders who are under judicial custody In India 
are Mohan Vaidya M8 Kiran and C.P. Gajurel. These are 
the two people now under judicial custody. So far, there 
was no request by the Govemment of Nepal to release 
them. But the matter has been conveyed to the Nepalese 
Govemment 0' their detention in India. 

fTtanslstionj 

SHRI MOHAN SINGH: Mr. Speaker Sir, the Hon'ble 
Minister has replied thet stability of democracy In Nepal 
is a guarantee for the intemal security of India. India has 
been making efforts to restore democracy In Nepal for 
the last six months, but in the month of April when the 
royal dynasty realized that they are going to be blown 
away like straws in the wind, they accepted the advice 
of the Govemment of India and allowed democracy to be 
back on track. I would like to welcome this move, but I 
want that no stones should be left untumed In our bid to 
help them achieve stability of democracy. 

Mr. Speaker, Sir, In my pel'lonal capacity and on the 
basis of my .xperi.nce I can .. y that a big aenn of lSI 
actlvltlel Is baled In Nepal. The Maollt extremlata did 
not create troubl.s In Uttar Pradesh, but It was c .... ted 
by the lSI backed organization. I am delighted to know 
what the hon'bla Mlnllter .. Id today that 'the Govemment 
of Nepal hid given him In aaauranee that no acope for 
such activities would be given In their country. I would 
Uk. to know from the hon'ble Mlnlst.r II to what sort of 
.ffortl were made by the Governm.nt India In order to 
provide stabHIty to democracy In Nepal and to bring the 
Mlolat organlzatlona back to the mllnstream of 
democracy. 

/Engll8hj 

SHRI E. AHAMED: Sir, the Govemment have been 
trying all their b.at to bring back the mUlti-party 
democracy. As the lion. Member has mentioned, the 
Gov.mment has been con.tent In Ita ltand and aupport 
for multi-party democracy to be lnetalled. That Is one of 
the molt Important pillara In the Conltltutlon tor which a 
genuine dialogue among the conetItutionai forces W88 

neceaaary. I may .. y that we have a1w1Y' felt that political 
power ahould be exercised by the repreaentatlves of the 
people and It Is for them to really decide what the future 
of Napel Ie going to be. But .. I clOH neighbour of 
Nepal and a country which has very Intimate cultural and 
ethnic IInlel with Nepal, It h.. alwaya been our wish to 
seek peace and prosperity in Nepal becauae atability in 
Nepal ia in the best Int.rest of India. We have also 
bellev.d that democracy In N.pal Is the best guarantee 
of auch atabllity and we will alwaya respect the wishes of 
the peopl. of Nepal. 

SHRI SANTASRI CHATTERJEE: Mr. Speaker, Sir, I 
feel ev.ryone In this House wUI expl'888 &atlafactlon on 
restoration of democracy In Nepal. It Is a victory of the 
democratic forces not only for the people of Nepal but 
for all those throughout the world who were fighting for 
democracy and peace, My question to the hon. Prime 
Minister is whether he appreciates the laudable role played 
by the Left Parties of India In the proceas of restora!iOn 
of democracy in Nepal. 

MR. SPEAKER: Will it depend on the Minlater'a 
appreciation only? 

SHRI SANTASRI CHATTERJEE: This " also a 'ormal 
question. 
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SHRI E. AHAMED: The leadera of the Left PartI .. 
have a110 followed the very policy of the Government of 
India and we appreciate their stand aIao. 

MR. SPEAKER: They have foltowed each other. 

SHRI SURESH PRABHAKAR PRABHU: Sir, Nepal, 
Bangladelh, Myanmar a, well a, our many other 
neighboura are facing Intemal turmoil, reeultlng Into a 
.. rloue problem for India. That has allO .nowballed Into 
an Intemal crtala for India becau.. It Iooka like that more 
than 25 per cent of the districts of India are preeentty 
suffering from the ao-caIIed naxalite activity. So, the foreign 
policy h .. to be related to domeatlc OOIlO8ITl1 .. well .. 
the domeltlc concernl are now getting Into the luu .. 
related to foreign policy. Consldertng the magnitude of 
the problem, It ta no longer an lAue related to Nepal 
only and restoration of democracy In Nepal. There ta • 
Itrong evidence that there are forcee In NepaJ that are 
trying to de.tabilise the Government and aIIO wortclng 
hand In hand with forces In India. The naxallte activity In 
India cannot be dubbed .. an anti-national activity. There 
are so many peasants who have takan up arma and are 
fighting a war against the Stata. They 888m to be having 
a genuine grievance, a locio-economic grievance. II the 
Govemment trying to tackle thl8 problem, conalderlng the 
serious magnitude Involved In It? 

MR. SPEAKER: The question should be on Nepal. 

SHRI E. AHAMED: Sir, I am here to answer only 
question asked In respect of Nepal. I have already 
mentioned whatever has been raised in thta question In 
respect of Nepal and their relationship with us. There ta 
a wider range of question about Bangladesh and 
Myanmar. If the hon. Member glvel notice on this matter, 
I will definitely answer. 

MR. SPEAKER: Thank you. You have become a very 
diplomatiC Minister. 

Next supplementary to be asked by Shrl Ram Kripa/ 
Vadav. 

fTransllllionj 

SHRI RAM KRIPAL YADAV: Sir through you, I would 
like to inform the Hon. Minister that It has been lhown 
in part 'B' of the question that many parts of India have 
security concerns. But no clear answer haa been given 
for the same. Maoists Issue haa been mentioned, but the 

Stat.. adjoining Nepal like Bihar and Uttar Prade,h, 
Ip8CiaIIy In BIhar more than a dozen dIatrIctI have been 
affected by MaoIIt acIIvItIee. The aame haa reached to 
auoh a climax that the house of our hon. Member Sh. 
Sitaram Singh waa attacked during daylight and there Ia 
a danger to hie life of which you and the House Ia already 
aware. 

Through you, I would like to .Inform the hon. Mlnlater 
thai the actIvltiea In Nepal are taking roots In Bihar on 
a large 1C8Ie. Have been any concrete Itepa taken to 
prevent MaoiIt actlvltlea atter dlecUlling the matter with 
Government of Nepal 10 .. to check Maoist actIvItIee In 
the dletrlcta of BIhar where Nepali Maotat take direct 
lhelter and conduct their actIvttieI In the dIatricta of BJhar. 
So that MaoIst actIvItIeI can be Itopped and peace can 
prevaH In thoH eleven affected dletricta of Bihar? 

MR. SPEAKER: Please do not repeat the point.. 

SHRI E. AHAMED: Sir. I ahare the concem of the 
hon. Member. But I cannot say that theee activities -
that had happened In Bihar - happened as a reeult of 
Infiltration or c:roealng of borders by the Maoista from 
Nepal. Maoist activities are there In different parts of the 
country, but as far as our reports are concerned, there 
are reports of ideological linkagee between lhe Maolat 
and some Leftlat extremists in Nepal and India; and there 
Is no conclusive evidence of operational linkages between 
the two. This is our position. 

The Govemment of India Is concerned about the 
MCurity lituatlon In Nepal in view of the open borders 
between the two countrle.. The spread of Maolat 
lnaurgency II reeuItIng in adverae /mpIIcationa, partlcularty, 
In our border Stat... But there Ia no palticular information, 
which hu been auppIied to us, that the Nepaleee Maolata 
who have CI'OIHd the border have created disturbance. 

MR. SPEAKER: He wants to say that the Govemment 
should remain alert. Last but not least, SM Prabhunath 
Singh. 

... (InltHrUplions) 

/T,..nsI6tionj 

SHRI RAM KRIPAL YADAV: Sir, proper reply has 
not come from the Mlnister ... (lntsm.plb?s) 
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/Engli8h} 

MR. SPEAKER: No, It Ia not befng recorded, Shrl 
Ram Krlpal Yadav. 

... (Inltll1'lJpl/tJM) # 

MR. SPEAKER: You are not the Mlnlst.r to glv. 
Information here. 

{TfllMI6Iion} 

H. will glv. It when h. has It. Pl.... uk only 
questions at thls point of tim •. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, Nepal 
has .. ven party's coalition Govemment. Maoista alao 
supported the agitation which wu going on In Nepal. 
Nepal's bord.r touch.. Bihar. According to Information 
available with me Maoists will 888ure power in Nepal In 
a f.w days. There II a nexus between Maolsta of Nepal 
and Naxalltes in our country. According to Information, 
they have held a secret meeting in Delhi too. They have 
alao occupied the sea areas of thll country. 

Through you, I would like to know from the 
Govemment that under the prevailing conditions, when 
Maoists capture power In Nepal, there Is underline threat 
to this country from Maoists. What II the plan of action 
of the Govemment In thll regard and what arrangements 
are being made for the security of that border area? 

/English} 

SHRI E. AHAMED: Sir, a new Govemment has come 
into power in Nepal, and the Govemment of India would 
be taking up all the matters including India's security 
concem as wen as the border disputes, etc. with the 
new Government. All the points raised by the hon. 
Member would also be taken up with the new Government 
in Nepal during the course of our dlacuuions. 

Black Marketing of Colli 

·464. SHRI RAGHUNATH JHA: Will the Minister of 
COAL be pleased to state: 

(8) the objective of allocating coal to the National 
Consumer Cooperative Federation (NCCF); 

·Not recorded. 

(b) the detaIta of the quantum of coal lifted by the 
NCCF and IOIcI to the conaumet'8 during each of the I.t 
th.... yeal'l and the current vear; 

(c) the rate at which the coal wu given to the NCCF 
and the rate at which the same wu acid by them; 

(d) whether any complalntl have been received 
regarding .. Ie of coal In black market; 

(e) If so, whether th ... complalntl have been 
investigated; 

(f) If 80, the outcome thereof; 

(g) the steps taken by the Govemment to check 
black marketing of coal; 

(h) whether the purpoae of allocating coal to the 
NCCF has been achieved; and 

(I) If not, the reasons therefor? 

THE MINISTER OF COAL (SHRI SHIBU SOREN): 
(a) to (I) A Statement is laid on the Table of the HOUle. 

Statement 

(a) National Co-operative Consume,.' Federation of 
India Limited (NCCF), a multi state cooperative society, 
was allocated coal, on the recommendation of the Ministry 
of Consumer Affairs, Food and Public Distribution, for 
dlltrlbuting it to small and tiny consume,. who do not 
have linkage or sponsorship and find It difficult to approach 
directly coal companies to meet their requirements of coal. 

(b) Order for allocation of coal to NCCF was isaued 
in December 2004, for a quantity of 2 million tonnea per 
annum. However, the actual quantity of coal lifted by 
NCCF is as under: 

2004-05 

2005·06 

April 2006 

0.89 lakh tonnea 

4.19 lakh tonnes 

0.36 Iakh tonnes 

(c) NCCF is being supplied coal at the floor price of 
8-marketing i.s. 20% above the notified price. NCCF has 
been directed to distribute coal to small and tiny 
consumers across the country at a price not in excess of 
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105% of the base price charged by the coal companies. 
Transportation charges and dutleallevles shall be extra. 

(d) to (i) Complaints have been received alleging 
irregularities in sale of coal by NCCF. Chief Vigilance 
Officer, Cll was instructed to Investigate those complaints. 
In his report, he suggested certain measures to improve 
the distribution network system of NCCF. Based on his 
report, Ministry of Consumer Affairs, Food and Public 
Distribution was requested to take follow up action. 

Cll has been directed to strictly monitor supply of 
coal to prevent any misuse of coal. 

Coal India limited has put in place a "Watchdog 
mechanism" to ensure that there are no Irregularities In 
sale of coal by NCCF. 

This arrangement has been made to enable tiny 
consumers to aocess coal. To that extent the objective Is 
being achieved. 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, Standing 
Committee on Coal and Steel has Pl'888flted their eleventh 
report to lok Sabha on 22.12.2005. In Chapter I Para 
1 .25, Committee has specially mentioned with regret that 
distribution of coal to consumers in non-core sector Is in 
the hands of black-marketeer and due to this thousands 
of genuine small consumers have closed down their 
business. Every year nearly 250 to 300 lakh tonnes of 
coal is sold in black market in collusion with the company 
and these officers and 1500 to 2000 tonnes of coal are 
sold in black market. Hon. Minister has stated In his 
reply that we have been receiving compialAts in this 
regard and he has ordered an investigation by the Chief 
Vigilance Commissioner but we have no information till 
date 'as:to what happened to that report while replying to 
an unstarred question in this House. The hon. Minister 
has admitted that complaints of black marketing have 
been received against the NCCF and the Government is 
studying the investigation report. I 'would like to know as 
to how long they will study it? We have also come to 
know that the Prime Minister has ordered a CBI inquiry 
in this regard. I would like to know whether CBI has 
investigated both the reports and whether they have 
submitted that report? Black Marketing of Coal has been 
discussed time & again in the House, but the same has 
not been checked so far. 

MR. SPEAKER: Please ask only one question. By 
when the problem is likely to be solved this is your 
question. 

SHRI SHIBU SOREN: Mr. Speaker, Sir, NCCF Is an 
organisation of the Government of India which has the 
powers and arrangements for the distribution of all types 
of Iteme. Our cOfT1)8ny has promised two million tonnes 
of coal for It every year. This arrangement is for those 
small consume .. who are unable to purchase coal. They 
may have to face inconvenience in this regard. Out of 
these two lakh tonnes, the total offtake during the year 
2004-05 was 89 lakh tonnes and during 2005-2006, it 
was 4 lakh 19 thousand tonne. and till April, 2006 it was 
36 lakh tonnes. I would, therefore, lik~ to say that off 
take has been very less. It was leaser than expected. 
We have a CVO in our department for all such complaJ_, 
who is inV88tigatlng Into the matter. He has also submitted 
the investigation report and I will apprise hon. Member 
about it in detail. I would like to say that there is nothing 
special in it and unnecessary chaos is being created in 
the matter. I have seen it and I am getting it Investigated. 
The Coal off take was not in the quantity as provided in 
the rules which means that nobody came to take It. 

SHRI RAGHUNATH JHA: What has been done In 
this matter? 

MR. SPEAKER: It is not 36 lakha, it is 0.36 lakh. 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, hon. 
Minister has not replied to my previous question. He has 
replied the first question that the Govemment have 
received report, complaints and investigation has also 
been done. I would like to know as to what action have 
this Government taken after receiving the report? First of 
all I want to have an answer to this question. 

MA. SPEAKER: Hon. Minister has said that they are 
looking into it. 

SHRI RAGHUNATH JHA: You have been looking into 
it for five years. For how many years will you look into 
it? Please tell the House. 

SHRI SHIBU SOREN: The report pertaining to NCCF 
is baseless. ... (Interruptions) 

MR. SPEAKER: You ask another question. 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, Coal India 
has distributed coal amongst consumers through NCCF. 
I would like to know from the hon. Minister whether 
verification of any consumer has been done? If verification 
has been done, the outcome thereof? 
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MR. SPEAKER: It will be looked into by the Minister 
of Consumer Affairs, All right pI ... e epeak. 

SHRI SHIBU SOREN: Mr. Speaker, Sir, they haye 
many consumers. The list of those who take less than 
600 tonnes of coal is quite long. We will send It to hon. 
Member later .... (Inlsnuptions) 

MR. SPEAKER: How the Minister will read 8 full list 
here.. The Minister will send you the list. 

SHRI HANSRAJ G. AHIR: Mr. Speaker, Sir hon. 
Minister has replied that arrangements have been made 
through NCCF to provide coal to small consumers. 
Secondly, hon. Minister has replied that If black marketing 
of the coal is done by the NCCF then there exists a 
monitoring mechanism. I would like to know from hon. 
Minister as to what is the need of providing coal to small 
consumers through the NCCF? What is the harm in giving 
coal directly to small industries as per their demand. 
Whether the monitoring cell has been created only for 
monitoring NCCF, or it keeps a watch on all the sites of 
Coal India where black marketing of Coal is done? 

{English} 

MR. SPEAKER: He has said about the NCCF. 

/Tlllnsl8tion} 

It is meant for NCCF. 

SHRI SHIBU SOREN: Mr. Speaker, Sir, It is meant 
for NCCF because they conduct other business activities 
also in India. This arrangement was made to ensure 
distribution of coal without any bungling. It would help 
thoBe who are not in a position to make direct contact 
with the coal companies. The CVOs keep a watch on 
each company at the place of production and distribution 
to preclude any chances of irregularities. They inform us 
incase of any irregularities regarding production, 
distribution or concerning any other aspect, and we make 
a report. 

SHRI BANSAGOPAL CHOUDHURY: Mr. Speaker, Sir, 
the Minister has replied the question regarding the 
allotment 01 NCCF. The reply ends with the information 
that - this arrangement has been made for small 
consumers and tiny industries. I would like to know the 

quantity of coal that (he small and medium Industries 
have got 88 yet? The Prime Minister remarked that the 
country needs extemal investments in Industries, while 
the NCCF has not supplied coal till now. No arrangements 
have been made so far as per the vigilance report, 
pursuant to the investigations conducted by Coal India. 
Since 2004, Coal India has been very slow in acting on 
the report. The sales and marketing department of Coal 
India should be thoroughly investigated. The han. Minister 
should elucidate about the arrangements made for 
investigating all these aspects? 

SHRI SHIBU SOREN: Mr. Speaker, Sir, since there 
has been no off take of Coal, what Is there to investigate? 
You may have seen the data. It will take time. ThoH In 
need of coal would be given when they 18k for It. 
Regarding the NCCF, several complaints have been 
received In this regard. But we have seen that off take 
of coal was very less. There are a few persons who 
have taken coal. The complaint was investigated and a 
detailed report was prepared .... (Inftlm.ptlons) 

SHRI BANSAGOPAL CHOUDHURY: Regarding West 
Bengal, let me remind you ... (Inftlmlplions) 

{Engll$h} 

MR. SPEAKER: Let him conclude. Then, we shall .... 
SHRI SHIBU SOREN: Regarding West Bengal, I will 

inform you In writing ... (IntempionB) 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, the 
Minister has admitted about the black marketing. 
... (IntemJptions) 

{English} 

MR. SPEAKER: Let me try to find a way out. 

... (InlsnupUons) 

{TlllnMtion} 

MR. SPEAKER: The han. Member wanted to know 
whether the aim to provide coal to the tiny consumers 
had been achieved? He asked whether the supply to the 
tiny industries Is adequate. What information do you have 
in this regard? 
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SHRI SHIBU SOREN: I have the factual information 
in this regard. 

MR. SPEAKER: All right. You send him the written 
reply. 

... (lnMn'llpI/tJn$) 

MR. SPEAKER: All right, we cannot have full 
discuaaion on It now. 

.. , (Inlflnuptioflll) 

[EfII/Iish/ 

MR. SPEAKER: Now, Shrl Brajeah Pathak. Kindly 
put a simple question. 

[Trsnsl8lion/ 

SHRI BRAjESH PATHAK: Mr: Speaker, Sir, the entire 
country Is aware that the mafia fully control the coal 
bUSine88. In my State, Uttar PradeIh one e.-Member of 
Parliament wu killed for thil. I woutd like to know from 
the hon. Mlnilter as to what atepe are being taken by 
the Govemment to check the mafia who are controlling 
the coal busine88 and Indulging In extortion? 

[EngIi$h/ 

SHRI MOHAN SINGH: Sir, It Is a very simp .. question 
put by him. 

[Trsns/ation! 

SHRI SHIBU SOREN: Reportedly, the mafia control 
the coal businels. We have discussed this In the 
consultative committee. They should try to apprehend 
them. We get feedback from our Department which iI 
entru81ed with the task to apprehend them. My facta are 
based on that feedback only. I myeeH belong to the area 
where coal is available .... (lnlfllTUpl/tJn$) 

MR. SPEAKER: The hon. Minister said all Is not 
well with this department entrusted with the job of 
controlling the mafia. 

... (Inlflm.plions) 

SHRI SHIBU SOREN: We receive various types of 
complaints related to coal. For instance some relate to 
no~availability of coal, some relate to over supply and 
some complain about not getting any coal. I need to 
give a detailed answer. So far no such mafia connection 

has been established. In case of any such connection. I 
win let you know. 

[English! 

MR. SPEKAER: I wi. allow a HaH-an-Hour dlscusaion 
on this Question. Please cooperate with the Chair. 

... (InlBnupIions) 

SHRI E. PONNUSWAMY: Sir, coal Is being dotted 
not only through the NCCF but also directly by the 
PS Us to the small units or power plants. For instance, 
In the NeyveH lignite Corporation In my Constituency, 
the coal produced in mines Is being transported to mine-
II and to thermal plant through conveyer. But in the 
meanwhile, overloading, over and above the permitted 
tonnage Is being done, and the exce.. quantity so 
transported is being black-marketed to the nearby zero 
unit. It is happening under the very n088 of the Director, 
Mines Neyveli lignite Corporation. 

I would like to know from the hon. Minister whether 
he Is having any monitoring mechanism so that he can 
prevent not only the violation of the safety norms atready 
in vogue but also prevent the loss of monitory benefits 
to the Govemment. 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): Sir, the hon. 
Member says that the coal il being Iupplied by the PSU. 
also to the tiny consumers. But let me submit that It has 
been discontinued now. It is only on linkages and not to 
tiny conlumers. For tiny consumers, the NCCF had 
allotted 2 million tonnes; and through the State 
Govemments, we are giving 3 million tonnes. Almost all 
the State Govemments are eligible to draw the coal from 
the coal companies for the tiny and smaH consumers. 

So, they are not directly issuing any linkage. The 
linkage will come from Cil. There is a Committee, and 
through that Committee only, It would happen. 

About the Neyvell lignite Corporation, whatever the 
hon. Member says, let him send a letter to us and we 
would look into It. Definitely, we will take care of It. 

MR. SPEAKER: Very good. 

Since I am going to allow HaH-an-hour Discussion 
on this, we will now come to the next question. 
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AIDS HOlpltlllllCentrel 
+ 

*465. SHRI CHANDRAKANT KHAIRE: 
SHRI AJOY CHAKRABORTY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to &tate: 

<a) the number of hospltalslcentr.s set up for 
treatment of AIDS patients In the country, Stat .. wise; 

(b) whether the Govemment proposes to open more 
centres to detect AIDS In the country; 

(c) If so, the details thereof; 

(d) whether the centr .. already Ht up are fufty 
operational and equipped with the necessary logl8tlcs; 

<e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

/English} 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (f) A statement is 
laid on the Table of the Houte. 

(a) to (f) Antlretroviral Treatment for AIDS patients is 
being provided in 54 ART Centres as indicated at 
Annexure - I. In these 54 Centers, a total of 28,665 
patients are getting treatment free of COlt. Action has 
been taken to open an additional 46 centrel in order to 
meet the Increased demand for antlretrovlnll treatment. 
These additional centres, as indicated at Annexure - II, 
will be operational by the middle of June, 2006, on the 
completion of training, supply of drugs and diagnostic 
equipments. In these 100 centres, an estimated 85,320 
patients will be provided free treatment during 2006-07. 

At each ART centre, NACO provides funds for 
appointment of two doctors. one counselor, one lab 
technician, one data entry operator and a pharmaclat on 
contractual basis. The diagnostic equlpments such 88 CD4 
count machines, reagents and drugs are also provided to 
these ART centres. The doctors In the department where 
the ART Centre is located are provided epecIaIIzecl training 
for 12 days and faculty members are provided training 
for 5 aays at the Centres of Excellence identified for the 
purpose. 

Though It Is targeted to provide free ART to 1,80,000 
patients in 188 Centres by 2010, action to further expand 
ART Centres will be taken in keeping with the demand. 

Annexure I 

Status of ART c.t1hr1s .8 on 30th AprtI 2006 

NACO Suppo .... d ART Cantara 

SI.No. State Name of the Centre No. of Patients 

Male Female Children TstrG Total 

2 3 4 5 6 7 8 

1. GHTM, Tambrlm, Chennal 1434 984 188 0 2806 

2. Madras Medical College, Chennai 372 179 2 0 553 

3. Government Medical College, Madurai 706 421 34 0 1161 

4. Government Hospital, Namakkal 687 560 54 0 1301 

5. Kilpouk Medical College, Chennal 26 18 14 0 58 

6. Tamil Nadu Medical CoRege, Salem 127 109 5 0' 241 

7 (14) Medical College, TiNnelveii 88 33 8 0 129 
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1 2 3 4 6 6 7 8 

8. Med college, CoimbItore 79 41 0 121 

9. Mad College, Thenl 90 73 20 0 183 

10. Med college, Thanzavur 64 31 0 0 95 

11. Mad college, veIIore n 48 8 0 133 

12. Med college, Kanyakumari 57 25 3 0 85 

13. Mad college, Trichy 81 n 0 0 158 

14. lOG 47 44 8 0 99 

15. JJ HoepItaI, Mumbai 2144 968 66 0 3181 

16. KEM Hoepital, Mumbai 350 197 40 0 587 

17. Nair HoepItaI, Mumbai 163 83 10 0 256 

18. Sion HospItal, Mumbai 171 85 32 0 288 

19. Maharashtra Government Medical College, 463 344 59 0 886 
(9) Slngli 

20. B.J. Medical College, PUnt 589 361 59 0 1009 

21. GCMlmment Medical College, Nagpur 571 224 79 0 874 

22. NARI Punt 87 40 0 0 127 

23. ARCON, Mumbai 42 27 0 0 69 

24. Osmanla MedIcal College, Hyderabad 723 325 15 0 1063 

25. Andhra Government Medical College, 694 343 12 0 1049 
Pradesh (3) Guntur 

26. Government Medic:aI College, Vizag 114 61 0 0 175 

27. Lady Curzon Hoep., BangaJora 742 338 43 0 1124 

28. Kamataka (5) MylOra MedIcal College, Mylroe 287 149 2 0 438 

29. V1MS, BeIIary 68 25 0 0 93 

30. KIMS Hubli 401 202 24 0 827 

31. Freedom Foundation (Round II) 254 

32. 

j 
RIMS, Imphal 383 173 14 0 570 

33. Manipur (2) Jawahartal Nehru HsopitaI, ImphaI 525 337 88 0 950 
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2 3 4 6 6 7 8 

34. Nagaland (1) Naga District Hospital, KohIma 97 53 9 0 158 

35. RML Hospital, New Delhi 800 301 126 4 1231 

36. LNJP Hoapltal, New Delhi 426 136 18 4 584 

37. Delhi (5) AIIMS, New Delhi 318 102 25 3 448 

38. DDU Hospital, New Delhi 10 4 0 0 14 

39. LAS Institute of TB, New DelhI 20 7 0 21 

40. Chandigartl (1) PGIMER, Chandigartl 426 208 91 0 725 

41. Rajasthan (1) SMS HoIpitaI, Jaipur 562 198 25 0 785 

42. Gujarat (1) B.J. Medical College, Ahmedabad 681 292 41 0 1014 

43. West Bengal (1) School of Tropical Medicine, Koikatta 595 165 21 0 781 

44. Banaras Hindu University, Varanasi 522 207 21 0 750 

45. Uttar Pradesh (3) KGMe, Lucknow 233 60 13 0 306 

46. LLRM Mad College, Meerut 13 3 0 0 16 

47. Goa (1) G~mmMt~I~~, ~ 152 74 11 0 237 

48. i Mod CoIogo, _11m 238 128 24 0 390 

Kerala (2) 
49. Mad College, Thrissur 215 138 0 0 413 

SO. Himachal IGMC, Shimla 19 12 2 0 33 

Pradesh (1) 

S1. Pondicherry (1) GGH, Pondicherry 28 20 12 0 60 

52. Madhya Mad Colle~, Indore 237 115 34 0 386 

Pradesh (1) 

53. Assam (1) Mad College, Guwahati 23 10 0 0 33 

54. Arunachal General Hospital, NeharIagtJI 2 0 0 3 
Pradesh (1) 

Total 18128 9161 1362 14 
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Anne1tUI'W U 

OMsils of Mldiliontll 46 ART CsntIW 

State 

Maharaahtra (S) 

Andhra Pradesh (8) 

Kamataka (8) 

Manipur (2) 

Nagaland (2) 

Delhi (1) 

Institution/Location 

2 

1. MC, Aurangabad 

2. Me, Ollie 

3. MC, AkoIa 

4. MC, Yawatmal 

S. Me, Ambejogal 

6. Me, Kaklnada 

7. Gov!. MC, Tirupati 

8. Govt. Me, Warangsl 

9. GoYt. Me, Kamool 

10. GoYt. Me, Ananthapur 

11. Govt. MC, Vijaywada 

12. District hospital, Cuddalore 

13. District ho8pitaJ, Prakauam 

14. District Hoep. Devangeri 

1S. District Heap., Manglore 

16. District Hoap., Gulbarga 

17. District Hosp., Belgaon 

18. District Hoep., Bijapur 

19. District Hasp., Bagalkot 

20. District Hosp., Kolar 

21. District Hoap., Raichur 

22. Dist. Hoep., Churachan.Jr 

23. Dist hsopital, Ukhrul 

( 
24. Civil Hasp. Tuensang 

25. Dist. Hasp, Diamapur 

26. Safdarjung Ho8piIaI 

Gujarat (1) 

Madhya Pradesh (1) 

West Bengal (1) 

Rajlsthan (1) 

Allam (1) 

Kerala (2) 

Orissa (1) 

Haryana (1) 

Punbaj (2) 

Bihar (2) 

2 

27. Me, Surat 

28. Me, Jabalpur 

29. MC, Siliguri 

30. Me, Jodhpur 

31. MC, DibNgarh 

( 
32. Me, Kotayyam 

33. Me, Callcut 

34. sea Me, Behrampur 

35. Gov!. Me, Rohtak 

( 
36. Civil Heap., Jalanellar 

37. Govt., Me, Amrllsar 

38. Gov!. MC, Patna 

39. Govt., Me, Muzzafarpur 

Jammu and Kashmir (1) 40. Gov!. , Me, Jammu 

Jharkhand (1) 41. GOY!. Me, Ranchi 

Uttaranchal (1) 42. Coon Hospital, Dehradun 

Chhaltisgarh (1) 

Tripura (1) 

Meghalaya (1) 

Mizoram (1) 

rrrsnsJstionj 

43. Govt. Me, Ralpur 

44. GB Pant Hoep., Agartala 

45. State Help., ShiIIong 

46. Civil Hospital, Aizawal 

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir, 
according to the hon. Minister's reply 188 ART centera 
would be constructed to cater to ',80,000 patients by 
2010. This pertains to urban areaa. And this disease is 
also spreading In several rural areas. When AIDS patients 
in rural areas go to the rural health centres or to doctora 
In these areas, they refuse to give them medical aid 
saying that they do not have necessary medicines and 
equipment. They send the patients to district hospitals or 
to cities. The patient Is unable to reach these places and 
dies without treatment. I would like to know whether you 
would provide necessary medicines etc. to ZIIa Panchayats 
or the civil hospital centres in rural areaa so that at least 



31 Oral Answms MAY 17,2006 32 

primary treatment could be given to such patients. Will 
action be taken against doctors who refuse to treat 8uch 
patients in the rural areas? 

[English} 

DR. ANBUMANI RAMADOSS: Sir, I understand the 
concem of the hon. Member about extending the services 
to the rural areas but there is a logistic problem In setting 
up the Centres. It Is a gradual process. We are in the 
phase of expanding this facility. To start an ART Centre, 
we need specialists, trained manpower, minimum two 
doctors, technicians, CD4 counters, equipment, 
infrastructure and Counselling Centres for handling the 
patients. So, to have one ART Centre, we need to have 
a lot of infrastrucutre. That is why it takes a little time for 
us to currently expand this facility even to urban areas. 
Today, we have approximately 54 free of cost ART 
Centres and by next month we will be having minimum 
about 100 Centres. It is not going to be just stopping 
with 100 Centres. We are going to expand as and when 
we have demand. We are through the process and this 
covers both the rural and urban areas. We will make 
sure that patients come from rural areas to get themselves 
treated in the urban Centres. 

[Translation} 

SHRI CHANDRAKANT KHAIRE: Sir, the Minister has 
not replied to my query as to what action would be 
taken against doctors in rural areas who do not treat 
AIDS patients but refer them to either district or city 
hospitals for treatment. Regarding the 46 ART centres, to 
be opened in June. I thank him for selecting the 
Aurangabad Medical College in my Constituency, for this. 
In Maharashtra, Aurangabad, Dhule, Akola, Yavatmal and 
Ambayjogai-these five cities have been selected for 
establishing ART centres. I want to know whether 
necessary funds have been allotted for these centres, 
whether specialist doctors and staff have been appointed 
so that such hospitals may function smoothly and serve 
the people? Usually it so happens that announcements 
are made but funds are not allocated. Would the hon. 
Minister provide funds immediately to the Director, Medical 
services of the Govemment of Maharashtra for this? 

/Englsih} 

MR. SPEAKER: When will you send the money? 

DR. ANBUMANI RAMADOSS: Regarding the first part 
of the hon. Member's question about doctors not providing 

treatment in rural areas, I would uy that there has been 
a misuse of treatment of ART drugs. If this drug Is given, 
it should be given life long. Some doctore give it for one 
month and ultimately it reaches the resistance, with the 
result, it beco me more costly to treat the patient. Now 
we are trying to regulate the treatment of ART drug Itself. 
We are not trying to have mandatory accreditation of 
doctors who are rolling out treatment In both private and 
govemment centres. So, It is not like that any doctor 
could just treat these patients. They have to have requisite 
infrastructure and requiSite training. In fact, the treatment 
should be done according to the CD-4 count of the 
patient. 

Coming to the second part, on demand we are roHing 
out these free centres. In Maharashtra by next month 
there will be about five new centres rolling out for free 
ART treatment. If required, we will be having more centres 
also as per the number of patients coming to these 
centres. Today, about 65,000 patients are being registered 
for these centres. As and when, they corne forward, we 
would be expanding our services. 

SHRI AJOY CHAKRABORTY: Sir, the population of 
our country is the second largest In the wor1d. It Is badly 
affected by this virulent type of disease. As we know, 
prevention Is better than cure. May I know from the hon. 
Minister whether the Govemment of India has any plan 
or scheme or proposal to Initiate awareness campaign 
programme throughout the country particularly rural are .. 
and semi-urban areas by holding seminars and 
symposiums regarding dangerous consequences of this 
virulent type of disease. 

DR. ANBUMANI RAMADOSS: Sir, the hon. Member 
is right when he says that prevention is better than cure. 
We are focussing both our attention and resources -
financial and Infrastructure • and about 80 per cent of 
our National AIDS Programme, goes for prevention part 
and 20 per cent goes to care and support. 

As regards prevention, the Member is concemed 
about rural areas. This problem is going from urban to 
rural areas, especially to womenfolk. Therefore, we are 
having a lot of awareness campaign all along these years. 
In fact, we are going at the school level. We have covered 
literally about 60,000 schools both in the rural and urban 
areas. We plan to cover 60,000 more schools and 
universities. In fact, we had a youth con""ess which was 
chaired by the hon. Prime Minister and he had spoken 
to the youths. A lot of doctors had also come. We have 



33 VAISAKHA 27, 1928 ($&V) 34 

targeted interventions on high ri8k groups both In the 
urban and the rural areas. We have been increulng the 
number of centres which we call the Integrated 
Counselling and Testing Centres where at the primary 
health centre level and the community health centres level 
both in. rural and urban areu these servicea are provided. 
So, a lot of movement has been going into it. 

We have been going in for more active condom 
promotion campaign. We have about 11,000 condom 
vending machines set up throughout the country. We 
intend to increase them. Last year, we roRed out about 
'.6 billion condoms which are not enough but we are 
trying to Increase It to cover both rural areas and uman 
areas. A lot of IEC - Information-Education-Communication 
campaigns through visual and print media Is being taken 
up. A lot of movement has been going on. We have a 
Parliamentary Forum on HIV which is playing a very active 
role. We are trying to start Legislative Fora at the State 
level and nine to ten States have started It. We are 
trying to have Panchayat Forum also for HIV awareness. 
Some States have initiated it. So, a lot of movement Is 
going on for the awaren... campaign for prevention of 
the disease. 

MR. SPEAKER: Dr. Keya, there is not much time 
left. So, let us put a pointed question. 

DR. P.P. KOVA: I intend to congratulate the Minister 
for giving a detailed reply on the spread of disease and 
control of the AIDS. From the Minister's answer, It is 
clear that we have to go a long way to bring the disease 
under control. It is a fact that ero.... of rupees have 
been spent by the Government mainly through AIDS 
control programme and several NGOa or voluntary 
organisations but still the Minister has conceded that the 
disease Is still spreading. The disease was confined 
formerly to Maharashtra and certain southern Stat ... Now 
it has started travelling towards the north covering the 
whole country. As the Minister has said, even I had the 
opportunity to participate in several of the IEC and training 
activities. but still the disease is spreading. I would like 
to know from the Minister almost by which date we can 
control the disease and even eliminate the disease. 

MR. SPEAKER: Dr. Koya, as a doctor, do you believe 
that it is possible? 

DR. P.P. KOVA: Sir, the hon. Minister also Is a doctor 
and let us hear his reply. 

DR. ANBUMANI RAMADOSS: Sir, we would Uke to 
be very optIm'-tic on this Issue. In faCl. I would like to 
share my concern with the hon. Member who allo is a 
doctor. 

Sir, we have come a long way since 1986 when the 
first cue of HIV AIDS was reported in India. Today we 
have approximately 52 lakh reported cue. of HIV AIDS. 
Last year the figure was about 5.'3 million. Going by 
international standards, the increase has been minimal. 
But the prevalence rate of .91 per cent amongst adults 
has remained constant both for last year as well as this 
year. There are some States like Tamil Nadu where there 
has nat been any Increase in the prevalence rate, there 
has been a plateau In the prevalence rate .•. (lnltJrnJptlons) 

Sir, I share the concern of the hon. Member that in 
Northem States like Uttar Pradesh and Bihar and even 
in the North-Eastem States and Gujarat there has been 
an Increase In the prevalence rate which we are tackling. 
It Is the concern of the nation. Definitely, I would like to 
urge upon the hon. Members to participate In a big way 
to shoot off an awarenese campaign about this in their 
own respective constituencies. 

DR. RAM CHANDRA DOME: Sir, against a target of 
50,000 patients during the year 2005-06, the achievement 
is only 23,000 under the ART programme. 

MR. SPEAKER: Dr. Dome, please put a brief and 
pointed question. 

DR. RAM CHANDRA DOME: The situation is very 
alarming. One In every four cases reported is a woman 
which is indicative of the fact that it Is assuming an 
epidemic form and Is moving from high risk group to the 
general population. 

Very recently, in the Mid-term Appraisal of the Tenth 
Plan, the Planning Commission has suggested some '5 
points to be Incorporated under this programme of AIDS 
control. My pointed supplementary to the hon. Minister is 
this. What Is the reason for the poor performance of 
ART programme during the year 2005-Q6? Second part 
of my question is this. Is the Government propoeing a 
policy framework and a range of programme intervention 
to address the children affected with AIDS, currently not 
specially included under this programme? 

MR. SPEAKER: Mr. Minister, you may answer only 
one part of his question. 
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DR. ANBUMANI RAMAOOSS: Sir, Dr. Dome Is also 
a doctor and I am sure he wiH understand the constraints 
the Department is facing on roiling out free ART. As I 
said earlier we need more logistics, Infrastructure, 
equipment, manpower and laboratories. We also need 
patients to be enlisted in the census. We are in an 
expanding mode. There is a little lag In putting out these 
centres. So far on/y 54 centres have been put out. But 
I would like to assure the hon. Member that by the next 
month, there will be about 100 centres. We would not 
stop at 100 centres. '''Ie would be expanding more when 
there Is more demand for these c8f'ltres. 

MR. SPEAKER: I think, we have had a full di&cuasIon 
on this subject with these two supplementa"e. by two 
doctors. 

Compenutlon to lo .. ra of land 

"466 SHRI PRABHUNATH SINGH: Will the Minister 
of COAL be pleased to state: 

(a) whether adequate compensation has not been 
paid to the land oustees by the Coal India limited (Cll): 

(b) the details of cases of compensation pending for 
disposal including the date from which pending, company-
wise; 

(c) steps taken to dispose of all pending cases in a 
time bound manner; 

(d) whether the Government proposes to evolve a 
uniform criteria for payment of cornpensation to land 
oustees and provide them permanent source of income; 
and 

(e) H so, the details thereof? 

{Translation} 

THE MINISTER OF COAL (SHRI SHIBU SOREN) : 
(a) to (e) A statement is laid on the Table of the House. 

Stlltement 

(a) No, Sir. Compensation Is paid to land losers as 
per provision of land Acquisition Act, 1894 (LA Act) and 
Coal Bearing Areas (Acquisition & Development) Act, 1957 
(CBA Act) and the guidelines of the Government. 

(b) Out of about 81,000 cases, compensation has 
been paid in about 76,000 cases and the rest are pending 
with the concerned Courts/Tribunals and coal companies. 

(c) to (e) Following steps have been taken to diapoH 
of pending cases: 

(I) During the financial year 2005-06, additional 
provision of Rs. 43 crores, was made by the 
Government as against the original provision of 
Rs. 25 crores. 

(II) In case of Coal Bearing Areas (Acquisition & 
Development) Act, 1957, camps for disbul'll8m8t'1t 
of compensation are being held at Project/Area 
level at regular interval with prior intimation to 
land owners. Periodical meetings are also held 
with land ownersllocal peoples' representatives 
to settle the pending cases. In cases where the 
land losers are not available In the addresses 
given to the company as per record, notices 
are published In local newspapers for receiving 
compensation. 

(In) In cases where land is acquired under the Land 
Acquisition Act; 1894, regular follow-up with 
District land Acquisition Officer of the State 
Government is done to settle the cas.. of 
payment of compensation. 

Criteria for payment of compensation have been &pelt 
out under L.A. Act, 1894 and CBA (A & D) Act, 1957 
and there is no need for Government to tw.oIve any further 
uniform criteria. 

The Resettlement and Rehabilitation policy of Coal 
India ltd. has a provision of employment to land oust ... 
fulfilling eligibility criteria and also subject to the avallabiUty 
of vacancy. In case it is not poeaIbIe to offer employment, 
the land ouatees are given monetary compensation for 
self employment. 

SHRI PRABHUNATH SINGH: Sir, we would ask In 
brief. You are requested to extend the time for one minute. 

MR. SPEAKER: All right. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, the 
Minister has stated in his reply that out of 81,000 cas .. , 
76,000 cases have been settled. This reply is based on 
wrong facts. Even then, If we take It as true that he has 
paid compensation in all the cases, has he made any 
provision to provide them jobs or employment besides 
compensation? How many people have been given 
employment in addition to compensation out of 81.000. 
Besides, I would to like to know the number of cases 
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pending in courts or lying under his consideration? Reply 
of both the questions may pIeue tNt given aeperateIy. 

MR. SPEAKER: Plaaae reply these questiona jUit 
now If you have the detaJle otherwiM Hnd It later. 

SHRI SHIBU SOREN: I would like to fumlsh the 
details later as this is very wide. As far as rule for 
compensation is concerned, the State Government, the 
company and the people of vlUage mutually decide, and 
regulate and then, theyare displaced. 

[English} 

MR. SPEAKER: Is there a second supplementary? 

{Translation} 

SHRI PRABHUNATH SINGH: Sir, I have got the reply. 

[English} 

MR. SPEAKER: I am thankful to all the han. Members 
for their cooperation. 

WRITTEN ANSWERS TO QUESTIONS 

{Translation} 

lIIepl Coal Mining 

*467. SHRI SITARAM SINGH: 
SHRI BRAJESH PATHAK: 

Will the Minister of COAL be pleased to state: 

(a) the location-wise and the company-wlee number 
of coal mines under the private sector: 

(b) whether certain private companies are engaged 
in Illegal mining in the coal mine area; 

(c) if so. the details thereof; 

(d) the norms laid down for regulating the coal rninIng 
by the private companies; and 

(e) the steps taken by the Govemment to check the 
violation of norms by the private companies? 

THE MINISTER OF COAL (SHRI SHIBU SOREN): 
(a) The number of coal blocks location-wlee and coal 

company-wlee, allocated to private sector for captive 
mining, are as under: 

__ at the _ __ rA"CoII~ tUnber rA bIodIs 
(Commend Ma) IIIoaIIed 

Welt 8engII Eutem CoaIfIaIda Ud. 

MacI1ya Pradeeh Western Coalfields Ud. 2 

Northern Coalfields Ud. 

Mllharuhtra Western Coalfields Ud. 11 

ChhIlIIIgarfl South EMtem Coaltlelda Ud. 15 

JhafIdIInd Central Coalfields Ud. 14 

Bharat Coking CoeI Ltd. 3 

Orissa Mahanadl CoalfIelds lid. 9 

(b) and (c) In 80 far as blocks allotted to private 
oompanIea for captive use are concerned, the only incident 
of Ulegal mining of coal In violation of the condition of 
captive use of coal In their end-use plant that has corne 
to the notice of the Central Government W88 In respect 
of MIs Central CollIery Company Ltd., where they had 
reportedly sold coal mined from the Takli..Jena-Beliora 
(South) coal block allocated for captive mining of coal for 
use In their proposed power plant. The lease granted by 
the Govemment of Maharaahtra In favour of them In 
respect of the said block has been declared void by the 
Revisional Authority constituted by the CentraJ Govemment 
in exercise of its power of revision under the Mines & 
Minerals (Development & Regulation) Act, 1957. 

(d) The salient terms and conditions of allotment of 
coal block for captive mining. IntsfIosli8. are as follows: 

The Coal produced from the captive block shall 
be used captlvely in the end-use plant of the 
aHocatees. 

Coal produced during the development period, 
when the end use plant may not have been 
commissioned, could be transferred to the local 
Coal India Ltd. subsidiary at a price to be 
delennlned by the Govemment. 

Production from the coal block has to commence 
in 36 to 54 months depending upon whether 
the block has underground or opencast reserve 
or is in forest land. 
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Bank Guarantee equivalent to one ye.r's 
estimated royahy amount to be fumilhed within 
three month. from the date of allocation and 
prorata deduction from bank guarantee amount 
to be effected on failure to achieve the peak 
rated production as per schedule and ultimate 
deallocation of block on exhaustion of bank 
guarantee amount. 

In case violation of any of the terms and 
conditions of the allocation of coal blocks, the 
block/mining lease Is liable to deallocatlon/ 
cancellation. 

(e) Some of the Important steps taken by the 
Govemment to ensure timely and proper development of 
captive blocks: 

(i) Regular monitoring through the Coal Controller's 
Organisation; 

(Ii) Quarterty Review at the Ministry level, where 
other related Administrative Ministries and State 
Govemments are also represented; 

(iii) Enforcement of term. and conditione of ,,*,Ing 
lease by the State Governments. 

Golden Quadrlflltenl' Project 

"468. SHRI KASHIRAM RANA: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the total funds allocated for the Golden 
Quadrilateral Project during the last two years; 

(b) whether the Govemment has fixed any target 
under the said project during the last two years; 

(c) if so, the details thereof and the extent to which 
the above targets have been achteved; 

(d) whether funds allocated for the said project were 
sufficient; 

(e) if not, the reasons therefor; and 

(f) the steps taken by the Government for 
Implementation of the Project at a faster pace? 

THE MINISTER OF SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS (SHRI T. R. BMlU): (a) There Ie no 
separate fund allocation for Golden Quadrtlateral, which 
Is part of National Highway Development Project (NHDP) 
Phase-I. The expenditure Incurred on Golden Quadrilateral 
Project during the last two years Is 88 under: 

Year Amount (Rs. In crores) 

2004-05 5125.81 

2005-06 3520.58 

Total 8648.19 

(b) and (c) The target and achievement for the last 
two years on Golden Quadrilateral is as under: 

(Length In km) 

Year Target Achievement 

2004-05 2317.18 2082.70 

2005-06 782.09 582.82 

(d) Yes Sir. 

(e) Does not arise. 

(f) The steps taken by the Government for 
Implementation of the Project at faster pace are Indicated 
In statement enclosed. 

Bmt.",.", 

The following steps have been taken to ensure earty 
completion of the project: 

(a) The Contracts are regularty monitored at various 
levels such as by Supervision ConeultantBlProject 
Directors, Senior Officers of National Highways 
Authority of India. Progl'888 reviews are also held 
at the level of Chairman. National Highways 
Authority of India, Secretary, Department of Road 
Transport & Highways and the Minister. 

(b) State Governments have appointed senior 
officers as nodal officers for reeoMng problems 
usociated with implementation of the National 
Highways Development Project such as land 
acquisition, removal of utilities, forest/pollution! 
environment clearances etc. Th... nodal officers 
hold periodic meetings to review the projects 
and take action to resolve the problems. 

(c) A Committee of Secretaries has been constituted 
under Cabinet Secretary to address Inter" 
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ministerial and Centre-State issues such as land 
acquisition, utility shifting, environment approvala, 
clearance of Road Over Bridges etc. 

(d) The procedure of issue of Land Acquisition 
notifications has now been simplified. Earlier aU 
the notifications uncler NH Act were vetted by 
the Ministry of Law. Now, an amendment has 
been made in the Allocation of Buainess Rules 
by which these notifications are not required to 
be sent to the Ministry of Law. The Ministry of 
Law has approved the standard formata of 
various notifications keeping in view the limllar 
nature of the notifications of Land Acquisition. 

<e) To expedite the construction of Road Over 
Bridges. an officer of the Railways has been 
posted to National Highways Authority of India 
to coordinate with Ministry of Railways. 
Memorandum of Understanding has been signed 
with MIs IRCON International limited for 
construction of some of the Road Over Bridgea. 

(f) Action has been taken against non-performing 
contractors and they are not allowed to bid for 
future projects unle.s they Improve the 
performance in existing contracts. 

(g) Steps have been taken to Improve cash flow 
problems of contractors by granting intereet 
bearing discretionary advance at the requeat of 
contractor, release of retention money against 
bank guarantee of equal amount, deferment of 
recovery of advances (on Interest basis) and 
relaxation in minimum Interim payment Certificate 
(IPC) amount. 

Mobile and aa.le Phone lubecrl"'" 

-469. SHRI PANKAJ CHOWDHARY: 
DR. M. JAGANNATH: 

WlII the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the number of mobile phone users and landtine 
users In the rural and urban areas as on date separately. 
State-wise; 

(b) the expected growth of the users during the 
current financial year; 

(c) whether with the rapid growth of mobile phone 
users, the demand for land nne telephone hu alarmingly 
gone down; 

(d) If 10, the details thereof; and 

(e) the steps taken or proposed to be taken to 
maintain a balanced growth of both the systems apace 
with the technological advancement? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN):(a) The requisite Information Is given In 
Statement I enclosed. 

(b) The expected addition during 2008-07 is about 
50 - eo miHion. 

(c) and (d) As can be seen from the Table at 
Statement II encoaed while the number of Iandline phones 
continues to grow, the bulk of the growth has been In 
the mobile segment. 

(e) The Govemment follows a technologically neutral 
policy. WhHe the telecom operators like BSNL have taken 
steps to Improve and modemise the existing wire line 
facilities with new features like broadband, the demand 
is essentially customer driven. 

St8IrJ-WIstl BIMk I.p 01 MoIJIItI .nd Und UntI u.rs .. on 31.3.2006 

SI.No, Name of StateITeIecom Circle RIIII Phone Urban Phone 

Mable lind Ine Total Mobile phone Land Ine Total Grand total 
Phone II81II UI8II I118IS UI8II 

2 3 4 5 6 7 8 9 

1. Andaman and Nicobar Islands 1265 20939 22204 29471 19234 48705 70909 

2. Andhra Pradesh 27251 1346975 1373226 8899354 2552979 9452333 10825559 
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2 3 " 5 6 7 8 9 

3. Assam 9487 173149 182636 1071649 394118 1485787 1648403 

4. Bihar 0 540742 540742 3600408 714933 4315339 4858081 

5. Chhattisgarh 10937 81500 92437 108052 278804 388856 479093 

6. Gujarat 2894 908911 911805 6095876 2382493 8478188 9389n3 

7. Haryana 2214 488104 490318 2053538 794893 2848431 3338749 

B. Himachal Pradesh 13 417844 417857 681060 108417 789487 1207324 

9. Jammu and Kashmir 0 73103 73103 1078340 285729 1344089 1417172 

10. Jharkhand 0 130017 130017 358440 387155 743596 873612 

11. Kamataka 1815 951649 953484 8234192 2398289 8632481 9585945 

12. Kerala 26917 2634230 2881147 4272529 1682282 5934791 8595938 

13. Madhya Pradesh 4488 380024 384512 3085741 1314798 4380537 4785049 

14. Maharashtra (-) Mumbal 21800 1821495 1843375 8488850 32n482 9768132 11409507 

15. North East 3084 123135 128199 468598 289400 735998 882195 

16. Orissa 0 379964 379964 2014728 564872 2579800 2959654 

17. Punjab 2670 878757 881427 5032311 1546633 6578984 7480391 

1B. Rajasthan 9685 787604 797489 3898547 1539911 6238468 8035927 

19. Tamil Nadu (-) Channal 4024 1002424 1006448 5456331 2280818 n17149 8723597 

20. Uttaranchal 1429 122883 124312 282612 281280 663792 688104 

21. Uttar Pradesh 9315 792441 801758 9249414 2591335 11840749 12842505 

22. West Bengal (-) Kolkata 1100 702700 703800 2568788 706312 3273100 3978900 

23. Kolkata 0 0 0 3151983 1729034 4880997 4880997 

24. Channai 0 70239 70239 2988079 1218205 4204284 4274523 

25. Delhi 0 0 0 8004989 2528792 10533761 10633761 

26. Mumbai 0 0 0 7429568 3160895 10590461 10590461 

Total 140428 14827819 14768247 92378891 34948891 127323782 142092029 
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Year No. of Telephones (in MOOon) 

Fixed Mobile 
(Landline + WLL) 

1999 21.61 1.20 

2000 26.65 1.80 

2001 32.70 3.58 

2002 38.53 6.43 

2003 41.93 12.69 

2004 42.84 33.70 

2005 46.85 51.53 

2006 49.57 92.62 

Development of National Waterw.y8 

*470. DR. CHINTA MOHAN: 
SHRI P. RAJENDRAN: 

WiD the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether there is a need for development of some 
more waterways as National Waterways in the country; 

(b) if so, whether the Govemment has Identified such 
Waterways, which heve to be developed during the next 
five years; 

(c) if so, the names of those Waterways; and 

(d) the likely length of each Waterway after Its 
development? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) Yes, Sir. 

(b) to (d) The Govemment at present has identified 
following three waterways for declaration as new National 
Waterways and their subsequent development for IhIppIng 
and navigation: 

(i) The canal system from Kakinada to Pondlcherry 
along with rivers Godavari and Krishna (1095 
km) in Andhra Pradesh, Tamil Nadu and 
Pondicherry; 

(II) River Barak In Aa8am (152 km); and 

(10) East Coast canal along with river Brahmani and 
Mahanadl delta (623 km) in Orissa and West 
Bengal. 

/Eng/I6h} 

Non-UtUlutlon of Funds by State Govemment. 

*471. SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI HANSRAJ G. AHIR: 

WUI the PRIME MINISTER be pleased to state: 

(a) whether the subsidy and the plan funds allocated 
to the State Govemments are required to be spent during 
a financial year Itself; 

(b) if 80, whether several State Govemments have 
not utilised the amount allocated under the annual plan 
over the years; 

(c) If so, the names of such State Govemments which 
have not utllIHd the amount allocated under the annual 
plan during the last three years and the reasons therefor; 

(d) whether the non-utilised amount is retumed to 
the Union Govemment; 

(e) if so, the action taken against State Govemments 
for the failure to utilise the allocated amount; and 

(f) the steps taken by the Union Government to 
ensure that the amount allocated is fully utilised by the 
State Govemments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): (a) The size 
of the Annual Plans of States, which is funded by the 
State's own resources and Central assistance, is decided 
by the Planning Commission after detailed discussions 
with the State Govemments and 8S88S8ment of resource 
availability. The Annual Plan outlay of the States is 
etfactive for the relevant financial year. 

(b) and (c) The details of Approved Outlay and 
Expenditure there against State-wise during the last three 
years are given in the Statement enclosed. 

(d) and (e) There Is no specific provision for retum 
of State Plan funds to the Union Govemment. Based on 
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the guidelines circulated by the Planning Cornrnilllon, a sectors Is lower than the reviled approved 
proportionate cut in Normal Central A8aIstance is impoeed outlays. 
by the Ministry of Finance in the foUowing year in the 
following cases: This Is done with a view to ensuring that the Plan 

projects are Implemented as per time schedule enviaaged. 
(i) Where the total actual expenditure on the Plan 

in the previous year is lower than the revised (f) In accordance with the guidelines iasued by the 
approved outlays. Planning Commission haH yearly review of Annual Plans 

is made by the MemberalState Plan Advteera for their 
(ii) Where the actual expenditure on earmarked respective States to ensure that the Annual Plan is 

implemented as per time schedule envisaged. 

StatMtent 

(As. Crorea) 

SJ.No. Slates Annual Plan 2003-04 AmuaI Plan 2004-05 Annual Plan 20()6.06 

Appnwed Actual Approved Actual Approved Reviled 0uIIay 
Outlay Expenditure Outlay Expenditure Outlay 

2 3 4 6 6 7 8 

1. Andhra Pradesh 10970.46 10758.80 12790.43 15,650.n 15,650.n 13,630.47 

2. Arunachal Pradesh 708.00 642.30 780.36 855.80 960.00 817.94 

3. Assam 1780.00 1364.35 2175.00 1,768.67 3,000.00 2,875.53· 

4. ether 3320.00 2627.03 4000.00 3,196.47 5,329.85 4,735.48 

5. Chhattilgarh 2335.00 2403.99 3322.46 2,832.75 4,275.00 4,097.38 

6. Gos 649.99 567.60 883.33 766.81 1,025.00 1,069.38· 

7. Gujaral 7860.00 7584.69 8518.21 7,1103.21 11,000.00 11,000.00* 

8. Haryana 2068.00 1865.79 2305.71 2.108.24 3,000.00 3,059.40 

9. Himachal Pradesh 1335.00 1306.80 1400.38 1,475.25 1,600.00 1,675.00 

10. Jammu and Kashmir 2500.00 2352.10 3008.03 2,838.94 4,200.00 4,200.00$ 

11, Jharkhand 2936.85 1677.42 4110.19 2.585.20 4,510.12 4,519.49 

12. Kamataka 9620.00 8619.45 12322.92 11,741.17 13,555.00 12,852.82 

13. Karala 4430.00 3617.64 4852.03 3,544.15 5,389.00 5,357.17 

14. Madhya Pradesh 5703.00 5087.38 6709.96 6,810.43 7,471.00 8,325.00 

15. Maharashtra 12050.00 8187.69 9446.73 9,817.42 11,000.00 11,982.53· 

16. Manipur 5110.00 286.62 787.72 559.70 985.37 985.37 

17. Meghalaya 555.00 486.16 716.34 590.17 800.00 723.10 
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2 3 4 5 6 7 8 

18. Mlzoram 480.00 551.20 616.52 550.34 685.00 732.78 

19. Nagalend 500.00 479.07 538.79 463.13 620.00 676.25 

20. Orissa 3200.00 2436.90 2500.00 2,738.73 3,000.00 3,000.00 

21. Punjab 2822.00 1590.81 3479.80 1,968.04 3,550.00 3,550.00· 

22. Rajasthan 4258.00 6044.38 6797.50 6,590.55 8,350.00 8,000.00 

23. Sikkim 405.00 367.86 491.07 486.55 500.00 511.10 

24. Tamil NIdu 700.00 7088.31 8001.00 8,001.001 9,100.00 9,113.67 

25. Tripura 660.00 576.01 700.27 579.11 804.00 823.85 

26. Uttar Pradesh n28.00 8141.73 9661.51 8,427.54 13,500.00 13,579.12 

27. Uttaranc:hal 1575.00 16n.79 1810.40 1,916.74 2,700.00 2,732.11 

28. West Bengal 3894.00 2529.47 5019.62 4,268.28 6,476.00 6,032.78 

Total (States) 101,922.30 88,919.14 117,728.27 110,303.16 143,005.91 140,357.38 

, : Actual Expenditure not reported by the State GooMmment; Revised outlay takan. 

S : ReviSion not sought by the State Govemment; Approved ou1Iay taken. 

• : Revision not sought by the State Govemment; Anticipated Expenditure .. reported by the State Govemment In their Draft Annual 
Plan Documents 2006-07 has been taken. 

{Tf1Insl8tionj 

Debt Burden of Stat •• 

·472. SHRI MUNSHI RAM: 
SHRI RAJIV RANJAN SINGH "LALANw: 

Will the PRIME MINISTER be pleased to state: 

(8) whether the debt burden of certain States like 
Bihar, Uttar Pradesh, Rajasthan and Madhya Pradesh is 
more than their annual income/revenue generated from 
different sources; 

(b) if 80, the details thereof and the reasons therefor; 

(c) whether the developmental schemes of the above 
States have been adversely affected as a result thereof; 

(d) if so, the details thereof; and 

(e) the steps taken by the Union Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
Outstanding debt as percentage of total revenue receipts 
in Bihar, Uttar Pradesh, Rajasthan and Madhya Pradesh 
for the year 2004-05 CRE) Is given below: 

State 

Bihar 

Uttar Pradesh 

Rajasthan 

Madhya Pradesh 

Outstanding debt as 
percentage of total revenue 

receipts in 2004-05 (RE) 

288.99 

347.73 

353.07 

216.81 

The Increasing debt build-up of the States is mainly 
attributed to deteriorating Balance of Current Revenue 
due to the burden of salaries, pensions and interest 
payments together with non-recovery of appropriate user 
charges, inadequate own revenue generation of the States 
and poor return on investments. 
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(c) and (d) Due to diversion of large part of the 
borrowings for debt servicing and meeting cther committed 
non-plan revenue expenditure, availability of resources for 
developmental projects of the States were not sufficient. 
This is reflected in capital outlay as percentage of Gross 
Fiscal Deficit (GFD) of the above four States in 2003-04 
(Actual). 

State Capital outlay as 
% of GFD 

Bihar 45.3 

Uttar Pradesh 56.0 

Rajasthan 43.2 

Madhya Pradesh 36.6 

(e) During the period 2000-01 to 2004-05, Gol 
operated a Fiscal Reform Facility for Incentivlalng the 
States to undertake fiscal reforms for restoring their fiscal 
health. Recognizing the need to lower the debt servicing 
costs of the States, Gol also operated a debt swap 
scheme until recently. Consequent to the Twelfth Anance 
Commission's (TFC) recommendation for debt 
consolidation and relief, as part of restructuring of the 
States' finances, Gol is now operating a Debt 
Consolidation and Relief Facility that would enable the 
States to avail themselves of the benefit of reduced 
repayment of principal amounts and interest payments. 
These benefits would be available to the States, provided 
they enact a Fiscal Responsibility and Budget 
Management legislation aimed at eliminating the revenue 
deficit and reducing the fiscal deficit to 3% of GSDP by 
2008-09. Also in operation is a debt waiver scheme under 
which States would be eligible for waiver of the principal 
repayments after consolidation due from fiscal year 2005-
06 to 2009-10, to the extent of reduction in revenue 
deficit. 

In order to avail the Debt Consolidation and Relief 
Facility and achieve debt sustainability in the medium 
term, 19 States including Bihar, Uttar Pradesh, Madhya 
Pradesh and Rajasthan have enacted Fiscal Responsibility 
Legislation and drawn up Fiscal Correction Path to 
eliminate revenue deficit and reduce fiscal deficit to 3% 
of GSDP by 2008-09. With the elimination of revenue 
deficit, the States are expected to create more fiscal space 
to undertake developmental expenditure. 

To bring down the States debt to a sustainable level, 
Government of India is applying the provisions of Article 
293(3) of the Constitution, very judiciously, while giving 
the approval to the States' borrowing proposals. In this 
connection Gol has also been Imposing annual borrowing 
ceUing of the States. 

Higher devolution by way of share in central taxes 
and duties, revenue deficit grants and grants to weaker 
States to meet the requirements of expenditure in .oclal 
sector should supplement the resources of States. 

Gol has also increased Its financial support under 
central sector and centrally sponsored schemes to the 
States for filling critical gaps in social sectors and 
infrastructure including health, education, nutrition, power, 
irrigation and roads. 

These measures are aimed at Increasing the 
expenditure and quality of Investment In priority sectors 
besides generally Improving the financial health of the 
State •. 

{English} 

Agreement with Countrle. to Fight Terrorism 

*473. SHRI UDAY SINGH: 
SHRI G. KARUNAKARA REDDY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Union Government has sought help 
from several foreign countries to fight terrorism In the 
country; 

(b) if so, the details thereof, country-wise; 

(c) whether any final agreements have been signed 
with the foreign countries in this regard during the last 
two years; and 

(d) H so, the details thereof and the extent to which 
these have been helpful in combating the above menace? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) and 
(b) While India has the will and the capacity to combat 
all acts of terror within our territory. it has been the 
consistent position of the Government thet unwavering 
international resolve is required to deal effectively with 
the transnational and international dimensions of this 
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problem. Accordingly. India hu cooperated with a number 
of countries to counter transnational terrorlem. A number 
of Joint Working Groups pn Counter Terrortem have been 
let up with other countries: d.talll are given In the 
Stat.m.nt .nclosed. India h .. also played an Influential 
role at the United Nations in shaping international opinion 
on combating t.rrorlsm. India h.. alia been taking the 
initiatlv. since 1996 for the adoption of a Comprehensive 
Convention on Int.rnatlonal Terrorism (CCIT) by the United 
Nations. This Convention .ndo ..... the principle that no 
terrorist act should be Justified on any grounds Including 
ideological. religious. racial or any other. Th. Heads of 
State/Government at the High Level Plenary Meeting at 
the start of the 60th MI8ion of the United NatIons GeneraJ 
Aaaambly on 14-16 September 2005 also streued the 
-need to make all .ffol18 to reach an agreement on and 
conclud. a Comprehensive Convention on Int.rnatlonal 
Terrorlsm-. While there is wide support for this Initiative 
a consenlus for Its adoption hu 10 far eluded the 
membership of the United Nations General Aaaarnbly. 

(c) and (d) The Joint Working Groups establlehed 
have been helpful In the fight agalnlt tran.national 
terrorism. Theee have enhanced. 1nMr.o. cooperation 
In the following are .. : 

(I) Information sharing: 

(Ii) Capacity building: 

(iii) Inter-Agency cooperation: 

(Iv) Dev.lopment of mutual legal aasistance in 
criminal matters. 

0.18;/$ of Joint Wonting Gmups on Counltlr TtIffOfi6m 

SI. No. Name of Country Ve., of setting up 

2 3 

1. Egypt 1995 

2. Canada 1997 

3. Germany 1996 

4. U.K. 2000 

5. USA 2000 

6. France 2001 

7. E.U* 2001 

1 2 3 

8. China 2002 

9. Israel 2002 

10. Kazakhetan 2002 

11. Ruaeia 2002 

12. Croatia 2002 

13. Uzbekistan 2003 

14. Thailand 2003 

15. Turkey 2003 

16. Singapore 2003 

17. AUltraiia 2003 

18. Tajlklltan 2003 

19. BIMSTEC· 2004 

20. Mauritius 2004 

21. Indon .. la 2004 

22. Myanmar 2004 

23. Poland 2004 

24. Japan 2005 

25. C8mbodIa 2005 

*RegIonaI Groupa. 

/T,.".,/ionj 

Training to Rapreaentath,.. of 
Panchllyatl Raj InllHutlon. 

*474. SHRI KRISHNA MURARI MOGHE: WID the 
Minister of PANCHAVATI RAJ be pleued to ltate: 

(a) the schemes being Implemented by the Union 
Government for reorientation and imparting of training to 
the representatives of Panchayatl Raj Institutions and the 
Members of Standing Committees of. Gram Sabha; 

(b) the funds allocated for the purpose alongwith the 
shares of the Union Government and respective State 
Govemment during each of the last three years: 
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(c) whether the Union Govemment Is contemplating 
to increase its share; and 

(d) if 50, the time by which decision is likely to be 
taken in this regard? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) The Ministry of Panchayati 
Raj has been implementing the lPanchayat Development 
& Training" scheme which alms at creating awareness 
and imparting training to representatives of the Panchayati 
Raj Institutions. 

(b) Funds are shared in the ratio of 75 : 25 between 
the Union Government and State Govemments under the 
scheme. From the time of Its coming into existence in 
May, 2004, this Ministry has allocated funds for this 
purpose as under: 

SI.No. Year Funds allocated 

1. 2004-05 Rs. 6.21 crore 

2. 2005-06 Rs. 19.36 crore 

(c) and (d) There is no proposal to change the 
present ratio. 

/English} 

Amendments to Right to Information Act 

*475. SHRI SURESH ANGAol: 
SHRIMATI NIVEO ITA MANE: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Central Information Commission has 
asked the Union Govemment to amend the rules and 
make the payment affordable and simple for consumers 
for gelling information via the RTI route as reported in 
The Hindus/an Times dated April 3, 2006; 

(b) if so, the facts of the maHer reported therein; 

(c) the reaction of the Union Govemment in this 
regard; 

(d) whether the Union Govemment has undertaken 
or proposes to undertake a comprehensive review of the 
list of organizations that can be excluded from the purview 
of the Righi to Information Act; and 

(8) if 80, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI):(a) and (b) The Central Information 
Commlselon has requested the Government to amend 
the rules so that paymenls could also be accepted in 
modes other than those currently prescribed. 

(c) The maHer is under examination. 

(d) and (e) Proposals have been received from some 
organizations for their exclusion from the purview of the 
Righi to Information Act, 2005. Govemment has, so far, 
not taker any decision on these proposals. 

[Translation} 

Indians In Pak Jail. 

*47 6. SHRI RAMoAS ATHAWALE: 
SHRI ASHOK KUMAR RAWAT: 

Will the PRIME MINISTER be pleased to state: 

(a> the number of Indian and Pakistani prisoners 
currently held captive in the jails of the respective 
countries, category-wise; 

(b) the number of prisoners releued by the two 
countries during the last one year and the current year; 

(c) whether Indian fishing boats are held In Pakistan 
Illegally; 

(d) if so, the steps taken by the Govemment to 
release them; 

(e) whether the Government has any proposals to 
cover Indian fishermen fishing in territorial waters under 
an insurance scheme; 

(f) if 50, the steps proposed to be taken in this 
regard; and 

(9) the measures adopted to get the POWs, 
fishermen and civilians released from Pak jails? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMEo): (a) According 



57 Wrilftm AnswtlfS VAISAKHA 27, 1928 (Ss.a, 58 

to information available, there are 505 Indian fishermen, 
150 civilian prisoners and 74 POWs in Pakistani jails. 
However, the Pakistan Government does not acknowtedge 
the presence of any POWs in Its jails. 

There are 59 Pakistani fishermen In Indian jails. The 
Information pertaining to the number of Pakistani civilian 
prisoners is being obtained from the authorities concerned. 
There are no POW, in Indian jails. 

(b) In 2005, Pakistan released 1171 Indian fishermen 
and 125 civilian prisoners. No Indian prisoners have been 
released in 2006 so far. 

In 2005, India released 222 Pakistani fishermen and 
159 civilian prisoners. In 2006, India has released 16 
Pakistani civilian prisoners till April 2006. Another 6 
Pakistani civilian prisoners will be released on May 17, 
2006. 

(c) There are 287 Indian fishing boats in Pakistani 
custody which were detained during October 2003 to 
March 2006. 

(d) Government has been consistently taking up the 
matter of release of Indian fishermen and boats with 
Pakistan through diplomatic channels and during high level 
contacts from tirne to time. India has also proposed to 
Pakistan on March 23, 2006, the release of all Indian 
and Pakistani fishermen, whose nationalities have been 
confirmed, along with their boats. However, there has 
been no response from the Pakistani side. 

(el and (f) The centrally sponsored insurance scheme 
. for fishermen Is under the control of Ministry of Agriculture. 
Under this all fishermen in marine and inland sector are 
covered against death, permanent/partial disability suffered 
during fishing. The insurance policies in respect of the 
beneficiaries ilom coastal States are shared equally 
between Centre and States while in respect of UTs, the 
insurance premium Is bome fully by the Centre. National 
Federation of Fishermen's Cooperatives Ltd. 
(FISH COP FED) is the implementing agency. Compensation 
for death/permanent total disability is Rs. 50,000 and the 
cover for partiaVpermanent disability is Rs. 25,000. 

(g) Government has been consistently pursuing the 
matter of release of all Indian fishermen and civilian 
prisoners with the Govemment of Pakistan. 

In regard to POWs, Pakistan Government does not 
acknowledge the presence of any POWs in its jails. The 
Issue has been taken up regularly with Pakistan 
Government. 

A propoeal to arrange a visit of relatives of missing 
defence personnel to various jails in Pakistan to facilitate 
identification of Indian POWs has been formally made to 
the Pakistan Government. Pakistan, however, has 
expressed skepticism over the utility of such a visit. 

/English} 

Revival of 2D-Polnt Programme 

·477. SHRI DUSHYANT SINGH: Will the Minister of 
STATISTICS AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Govemment has a proposal to revive 
the 20-Point Programme; 

(b) if so, the reason therefor; 

(c) whether the revised programme would replace 
any other programme introduced by the centre; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) and (b) No Sir. The Twenty 
Point Programme (TPP) is in existence and the Question 
of its revival does not arise. 

(c) and (d) There is no proposal to replace any other 
programme introduced by the Govemment of India with 
the Twenty Point Programme. 

Allocation of Coal Mine. 

·478. SHRI EKNATH MAHADEO· GAIKWAD: 
SHRI KIRTI VARDHAN SINGH: 

Will the Minister of COAL be pleased to state: 

(a) whether the present allocation process of coal 
mines Is susceptible to alleged corruption due to lack of 
transparency as reported in ThtJ Hindus/an Times dated 
April 6, 2006; 

(b) if so, the facts of the matter reported therein; 
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(c) whether the Government haa a proposal to change 
the present system of allocation of coal mines; 

(d) if so, the details in this regard; and 

(e) the time by which a decision is likely to be taken 
in this regard? 

THE MINISTER OF COAL (SHRI SHIBU SOREN): 
(a) to (e) At present, allocation of coal blocks for captive 
mining is made through a Screening Committee which 
has representation, inftJr 81i8, from the related Central 
Ministries and State Govemments. After hearing the 
applicants individually, the Screening Committee makes 
the selection in accordance with the guidelines prescribed 
in this behalf. In order to make the system even more 
transparent and objective in the context of increasing 
applicants and declining number of blocks available, a 
proposal to introduce a competitive bidding system for 
allocation of coal blocks for captive use is under 
consideration of the Govemment. Since adoption of the 
proposed competitive bidding process will require a 
legislative amendment, it will not be possible to Indicate 
a specific time frame in the matter. 

Heart DI...... among Children 

*479. SHRI S.K. KHARVENTHAN: 
SHRI M. SREENIVASULU REDDY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether there is any proposal to come out with 
a national policy on congenital heart diseases and adopt 
an action plan to provide treatment to children suffering 
from heart diseases; 

(b) if so, the details thereof; 

(c) whether the Govemment is providing any training 
to doctors for treating heart diseases, developing new 
treatment procedures and creating awareness among 
parents to prevent such diseases among children; and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (d) A congenital 
heart defect is a structural problem (or defect) In the 
heart that is present at birth. A baby's heart begins to 

develop shortly after conception. During development, 
structural defects can occur. These defecta can involve 
the walls of the heart, the valves of the heart and the 
arteries and veins near the heart. Congenital heart defects 
can disrupt -the normal flow of blood through the heart. 
According to AIIMS, the incidence of congenital h.art 
disease is about 0.811000 liv. births. A large number of 
babies are bom with congenital heart dleeue in the 
country. Many of them require specialized care by 
paediatric cardiologists and by cardiac surgeons who are 
specially trained in paediatric heart surgery. At present, 
there is no proposal for National Policy on congenital 
Heart Disease. However, the Govemment propose to 
initiate and implement a National Programme for the 
Prevention and control of Cardlo Vascular Diseases (CVD) 
and Diabetes to reduce the adverse health Impact of 
heart diseases, stroke and diabetes. Draft National CVD, 
Diabetes and Stroke Control Programme, which was 
submitted to Planning Commission earlier, Is being 
updated to make it comprehensive. The National 
Programme would be operational after completion of the 
procedures including the approval of the Planning 
Commission and the Ministry of Finance. The benefits 
out of this programme would include reduction in the 
case of heart diseases, diabetes as well as their timely 
treatment avoiding further complication. The training of 
doctors is being planned under the proposed programme. 

National Board of Examination Is conducting 2 years 
fellowship programme In paediatric cardiology In select 
hospitals in India. 

Safety of Indian. In Afghanlatan 

·480. SHRI N. JANARDHANA REDDY: 
SHRI ASADUDDIN OWAISI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether hundreds of engineers, doctors and other 
workers of Indian origin are working in Afghanistan 
currently; 

(b) if so, whether security arrangements for these 
workers are sufficient in that country; 

(c) if so, the details thereof; 

(d) whether an Indian engineer was allegedly killed 
by Taliben Militia recently; 
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(e) if so, the details thereof and the number of 
workers of Indian origin in that country killed during the 
last three years; 

(f) whether compensation has been paid by the 
Government to the families of the victims; and 

(g) if so, the details thereof and the steps taken or 
being taken by the Government to ensure adequate safety 
and security of the Indian workers In Afghanistan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a> There are 
approximately 2000 Indian nationals, Including some 
engineers and doctors, working in Afghanistan currently. 

(b) and (c) Indians engaged in Government of India 
aid projects are provided security by the Government of 
Afghanistan and the Government of India under bilateral 
arrangements. Those working with International agencies, 
private companies and the Government of Afghanistan 
are provided security by their respective employers. Such 
workers are advised to insist on satisfactory security 
arrangements from their employers and to also comply 
with security instructions. 

(d) and (e) Yes, Sir. An Indian engineer, Shri K. 
Suryanarayan was killed by the Taliban on the night of 
29 April 2006. During the last three years, four Indian 
workers have been killed in Afghanistan. In the first 
incident in November, 2003, Shri Sanjeev Devar working 
for an Indian company was shot dead by assailants at 
his house. In the second incident, an official of Border 
Roads Organisation, Shri Manlappan Raman Kutty was 
kidnapped and killed on 22 November 2005. Shri K. 
Bharath Kumar, who was working for a US-based 
company was killed in a land mine blast on 7 February 
2006 along with nationals of two other countries. 

(f) Government of India has paid tennlnal benefits 
and compensation to the next of kin of the late Shrl 
Maniappan Raman Kutty, a Government of India official 
from Border Roads Organisation. In the case of Shri K. 
Suryanarayan, Prime Minister gave a grant of Rs. 5.00 
lakhs for the education of his children. The Government 
of Andhra Pradesh also gave a grant of Rs. 5.00 lakhs. 
In respect of the employees of private companies, 
necessary steps have been taken to ensure that the 
employing company pays all dues and compensation as 
per rules. 

(g> Governrnent of India is In cIo8e touch with the 
Govemment of Afghanistan to share our concerns on auoh 
incidents and to fI~8Ure full security for Indians working 
In Afghanistan. A Security advisory was laaued by the 
Embassy of India, Kabul to all Indians and their 
companies working in Afghanistan 800n after the kiUlng 
of the BRO offICial In November 2005. Additional security 
personnel have been deployed at the BRO's road project 
locations. Subsequently, the Embassy has held meetings 
with representatives of Indian cornpanles to emphasise 
the need for observing security precautions strictly. All 
Indians working in Afghanistan are urged to register 
themselves with the Embassy of India, Kabul. Government 
of Afghaniatan has deployed local poIlCtf guards at the 
sites of Indian projects in Afghanistan. In addition, as 
and when required, additional security Is provided for 
Indian nationals. 

Government reviews the security arrangements with 
concerned Ministries and agencies regularly to ensure 
the safety of Indian nationals in Afghanistan. 

Rating System for Hospitals 

·481. SHRI RAVI PRAKASH VERMA: 
SHRI MADHU GOUD YASKHI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government is planning to launch a 
rating system for private and public hospitals as reported 
in the Times of India dated April 30, 2006; 

(b) If so, the facts thereof alongwlth the purpose 
therefor; 

(c) the manner in which the Government plans to 
ensure that the poor patients also get treatment in high 
rated hospitals; and 

(d) the time by which the rating system is likely to 
be introduced? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a> to (d) There are 
various mechanisms by which quality of services and care 
provided by hospitals and other health care Institutions 
can be assessed. Some of these are Accreditation, 
Certification and Rating. Concerned health institutions 
obtain these quality benchmarks depending on their own 
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requirement and the requirement of clients they .. rve. 
Government of India hal taken the view that Accreditation 
etc. is to be purely a voluntary proc88S and, therefore, 
should be left to Independent apeclaHst agencies outside 
the Govemment set up. There can alao be more than 
one agency that could undertake lueh accreditation, 
certification or rating. Such agencies will fix their own 
standards. The Quality Council of India, which la an 
autonomous body set up by the Ministry of Commerce 
and Industry, has set up a National Accreditation Board 
of Hospital (NABH). 

The purpose of accreditation/rating Is to usure the 
patients about the quality of services available in the 
accredited hospital. 

Charter of Rlghta and Dutlea for IledICIII 
Per.onnellPetlent. 

3845. SHRI ADHIR CHOWDHURY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to atate: 

(a) whether the Government proposes to bring out a 
charter of rights and duties for medical personnel and 
patients in the country; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the time by which the charter Is likely to be 
brought out? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) The Govemrnent has advised the 
medical institutions/hospitals working under Its control to 
formulate Citizens' Charter including rights of the users 
of health services and duties of service providers. The 
duties and responsibilities of medical professionals vis a 
vis patients are also regulated by the provisions contained 
in Mlndian Medical Council (Professional Conduct, Etiquette 
and Ethics) Regulations 2002". 

Revival of In 

3846 . .5HRI M.P. VEERENDRA KUMAR: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government has drawn up any plan 
to revive the ailing public sector telacorn company ITI 
having Its manufacturing units all over the country; and 

(b) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Vee, SIr. Government 
has sanctioned a revival packag~ amounting to AI. 
1024.n crore during December, 2004. The salient features 
of the revival package are as under: 

(i) Reimburaementlexpenditull towards AI. 558.00 CfOI'I 
Voluntary Retillment Scheme 

(ii) Payment of Provident Fund dues RI. 93.10 CfOI'I 

friij CIpIIaI Expenditull As. 150.00 croll 

(iv) Equity Infusion RI. 200.00 croll 

(v) Waiver of intereaWenai interest on RI. 23.67 CIOl8 

Govemment of India loan 

TOTAL As. 1024.n croll 

Illegal Telephone Exchange 

3847. SHAI SUBODH MOHITE: Win the Mlnlatar of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the BSNL has lost As. 8 erore revenue 
due to the alleged setting up of 1Oega! telephone exchange 
by the officials of the former at Nagpur city; 

(b) if so, the details thereof; 

(c) the action taken by the Government against 
officials Involved In the said racket; and 

(d) the steps taken by the BSNL to stop such 
incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFOAMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Approximate revenue loss 
assessed as Rs. 7.75.40,768. 

(b) Details are as under: 

• Thadlpawani Exchange: 16879196 units x As. 
1.201unit = Rs. 2,02,55035 

• Wadvlhira Exchange: 47738111 units x Rs. 1.20/ 
unit = As. 5,72,85,733 

Total = Rs. 7,75,40,768 
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(c) On the basis of Police detention, foHowing offIcIaII 
have been suspended from the service: 

1. Shri J.T. Khobragade, SDE, Narkhede SOCA 

2. Shri A.S. Chahande, JTO, Bharslngl Exchange 

3. Shri G.P. Gulhane, TIA, Bharslngl Exchange 

4. Shri S.A. Meshram, Phone Mechanic, Wadvlhlra 
Exchange 

5. Shri V.D. Patll, Phone Mechanic, Thadipawanl 
Exchange 

(d) Necessary steps have been taken by the BSNL 
to stop recurrence of such type of casel In future: 

1. For a permanent solution, conversion of such 
independent 256 PC-DOT exchanges Into AN 
RAX and SBMs to RSU is under process in 
BSNL. About 90% of such exchanges have 
already been converted till date. 

2. In addition to above, instructions to prevent 
leakage of revenue through T AXS/ spare levels, 
routing of calis to private BSOs from T AXB, 
connectivity of C-DOT 256 P RAXs using digital 
trunks and proper monitoring of exchanges are 
being issued time to time. 

3. ISO access to isolated 256 P-C-DOT exchanges 
has been temporarily barred in Nagpur, till these 
are converted into AN-RAXs. 

National Road Safety Policy 

3848. DA. VALLABHBHAI KATHIRIA: WlH the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the status of the National Road Safety Policy 
drafted in 1992; 

(b) whether the said Policy is still under the 
consideration of the Govemment; 

(c) If &0, the reasons therefor; and 

(d) the time by which it is likely to come into force? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The National Road Safety 

Policy drafted In 1992 was endorsed by the National 
Road Safety council In Its meeting held on 22-12·1994. 

(c) and (d) Do not arise. 

Mlamanagement In CGHS Dlapen .. rlel 

3849. SHRI VIJOY KRISHNA: 
SHRI BALASAHEB VIKHE PATIL: 
MS. INGRID MCLEOD: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleued to state: 

(a) whether the Government has received complaints 
regarding supply of wrong medicines or non-issue of 
specific medicines, mismanagement, Irregularities and non-
indenting of local purchase medicines etc. to the CGHS 
beneficiaries in Delhi; 

(b) If 80, the details of such complaints received 
during the last two years and the current year, dispensary· 
wise; and 

(c) the action taken by the Government on the said 
complaints including the steps taken or proposed to be 
taken by the Govemment to check such irregularities in 
CGHS dispensaries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes sir, there were complaints 
from CGHS beneficiaries in respect of supply of specific 
medicines In CGHS Delhi. Details' regarding complaints 
received during the last two years and current year as 
per records available is In the Statement enclosed. 

Most of these complaints are regarding non-availability 
of authorised local Chemists, supply of alternate brands 
of medicines by the dispensaries and behaviour of the 
Local Chemists. 

(c) Appropriate actions have been Initiated against 
the erring officials as a deterrent measure to avoid such 
mistakes in future. 

A new panel of Chemists have been appointed with 
effect from 1.4.2006. The medicines having the same 
chemical composition but with different brand name, if 
available in the dispensary, can not be Indented'purchased 
through the local authorised chemists. 
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SI. Name of 
No. Dispensary and 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

date of complaint 

2 

Sarojini Nagar 
11.3.2004 

Laxmi Nagar 
7.4.2004 

Pragati V1har 
13.5.2004 

Gale Market 
26.7.2004 

Sunder Villar 
21.9.2004 

North Avenue 
8.12.2004 

R.K. Puram, Sec·2 
20.12.2004 

Laxmibai Nagar 
22.1.2005 

South Avenue 
22.2.2005 

Rohini 
23.2.2005 

Rajouri Garden 
10.3.2005 

M.B. Road 
14.3.2005 

Sunder Vihar 
21.3.2005 

Janakpuri II 
21.3.2005 

MAY 17, 2OCI8 

The details & nature of complaint 
received from Jan 2004 to till 

3 

Against chemist for improper 
auppIy 01 medicines 

Delay in supply of indenled 
medicine 

AglinIt WI. Salnam & SonI for 
supply 01 tab Clverta 

Issuance of indented medicines 

I88ue of medicine "Sinamet CR" 

Non supply of local purchue 
medicineI from Ayurvedic 
ciapenury Nocth Avenue 

Non availability of local chemIat 

Facilitation for issuance of 
unpruned quantities of meclcines 
indentecfIprocured for chronic 
aliments. 

ShoItIIge 01 Unanl medicine 

ReqU88t for supply of medicines 
by brand name 

Against VIka8 Chemists for 
corruption in supply of mecicinea 

lauance ot wrong medicine 

Difficulty in getting medicines 
\hrou~ indent 

Irrational behaviour of local 
chemist WI La! Sons 

68 

Details of action taken 

4 

Chemist advl.ed to follow the laid 
down procedure. 

Delay occur. due to two conaecutive 
non-woltdng days. 

Complainant ~ hi. complaint. 

Medicines pre.cribed by OPO of 
private hO'pltals are not admiaalble 
for indent except for peripheral towns 

Other brand is available in dispensary, 
beneficiary not prepared to take that. 

Under prooess. 

Chemist ha. been appointed to .upply 
the indented medicIneI. 

CompIalnant·withdrew hie complaint. 

Under proc:ea8 

Medicin.. cannot be indented by brand 
name as per guldallnel. 

Complaint has been settled amicably. 

The concerned ofllclals were cautioned. 

CompIIint could not be IUbstantialed. 

Chemist apologizes and enlUre that this 
type ot behaviour will not repeated in 
futunt. 



1 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

2 

Janakpuri I 
30.4.2005 

Gurgaon 
20.5.2005 

Andrews Ganj 
6.6.2005 

Kali Bahli Marg 
8.6.2005 

Rajouri Garden 
29.6.2005 

Ghazlabad 
4.7.2005 

Kingaway camp 
2.12.2005 

Naida 
1.1.2006 

Matibag! 
31.1.2006 

Sriniwaspuri 
1.3.2006 

Rajpur Road 
3.3.2005 

Sarojini Nagar 
(UMSO) 
20.3.2006 

Partiament 
House Annexa 

March·2006 

VAISAKHA 27, 1828 (SaUt 

3 

Not Indenting the md:ine 
pteICribed by Specidat of fM 
HoepItaI 

Supp¥ng wrong mecIcint 
tt\rot9I ciIpnIIy 

AgIlnet tNs. SadIdM MedIcII 
Store for non euppIy of medicine 

Issue of pI8ICribed mec:IcinII only 
instead of altBrnateIaubItitut 

leis Indent of medicine due to 
Staffs fault 

AgIInIt WI A1Uy MIdicoI tor 
decU:IIng '" from biIa 

5-7 days delay In iaaue 01 indentIId 
medicine 

A to Z supplied by CGHS II not 
umeIequaI to 0IavIt 

Supply of Indentad mecIcInea 

Against MIs Lucky 
Pharmaceuticals for refusal to 
supply the medicine 

Against Mis Satyawati Drugs & 
DepeI1mental Store lor non supply 
01 indenttd medIciIe 

Conuption in biIing of indent of 
local purchIIe of IIlIni mecicIne 

Non-avalllblHty 01 medicines for 
cIabetic patients at Medical 
Center, Partlament House Annexe 
on 9th and 10th March, 2006 

70 

4 

Complainant requ .. ted to bring the 
original photocopy illUld by dispensary 
when visit dispeneary for indent. 

Complainant withdrew hiI complaint. 

There was no chemist at that time, 
beneficiaries were advised to purchase 
the medicines & get reimbursement. 
New panel of chemist appointed. 

DiapenIary supplied the available medicine 
pIOVided by MSO 

One medicine WIS NA with the Chemist 
10 complainant was edviIed to purchue 
it and get reImburIIment. 

CompIaiIt could not be IUbltantiatld. 

MadIcinea are dilbul'lld to the benefIc:IarieI 
on 3rd or maximum 4th day of aubmiIIIion 
of Pf88Cription. 

Under prooI88 

There was no chemist attached with 
dilpenury so beneficlari.. were advise 
to purchase the medicines & get 
reimbur8ement 

Complaint could not be subatIntiatId. 

New chemist Mis. Sethi Medicose has 
been appointed. 

Complaint found pseudonyms • letter eent 
to compIainInt was Illumed back. 

Molt 01 the diabeIic medcinee are aVIiIabIe 
in the Partiament House Annexe. In cue 
a particular brand is not available, same 
is procured through local chemist lor Hon'ble 
MPs and deliver the same at their residence 
by courier. 
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2 3 4 

28. North Avenue Non-avaHablllly of Ioc:IlI purchued Under Proceas. 
3.4.2006 medicines 

29. Rohini Mismanagement, irregularities and Dispensary was functioning property, no 
7.4.2006 non-indenting of local purchue mismanagementllrregularlty wu found. 

medicines 

30. Kalkajl II Delay In supply of Indented Under process 
28.4.2006 medicine 

31. Kalkap I Delay in supply of Indented Complainant withdrew his complaint. 
9.5.2006 medicine 

[Translation} 

Satellite for Sea Ve,,"a 

3850. SHRI RATILAL KAUDAS VARMA: 
SHRIMATI KIRAN MAHESHWARI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has received any 
proposal to launch a separate satellite for monitoring 88a 
vessles; 

(b) if so, the details thereof; and 

(c) the time by which this proposal is likely to be 
given approval by the Govemment? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
No, Sir. 

(b) and (c) Do not arise. 

Survey on Health Sector by NCAER 

3851. SHRI MITRASEN YADAV: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether any survey/study has been conducted 
by the National Council for Applied Economic Research 
on the directions of the World Trade Organisation in the 
field of health SeMces in India; 

(b) if so, the outcome thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE <SHRIMATI PANABAKA 
LAKSHMI): <a) to (c) The information Is belng collected 
and will be laid on the Table of the House. 

{English} 

Conce .. lona to Ov ....... Indiana 

3852. SHRI E.G. SUGAVANAM: Will the Minister of 
OVERSEAS INDIAN AFFAIRS be pleased to state: 

<a) the details of concessions extended to Overseas 
Indians at present; 

(b) whether the Govemment proposes to introduce 
more concessions for Overseas Indians; 

(c) if so, the details thereof; and 

(d) the time by which the said concessions are likely 
to be introduced? 

THE MINISTER OF OVERSEAS lNOIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a> Broadly Overseas Indians are 
considered at par with Non-Resident Indians In terms of 
tax exemptions, investment, education, etc. Govemment 
has Introduced Overseas CItizens of India (OCI) Scheme 
by which OCls are entitled to multiple-entry, multi-purpose, 
life-long visas with no requirement of registration with 
pOlice and eligibility to work in the private sector and 
parity with NRls in respect of economic, financial and 
educational fields except in acquisition of agripultural and 
plantation properties. An upgraded Pravasi Bharatiya 81ma 
Yojana 2006 has been implemented from February 2006 
to provide for broader coverage to the emigrant workers. 
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(b) Th.re are no .chern.. propoHd at prwent. 

(c) and (d) Does not arIM. 

Diverting Farm Subaldlea for InfnlatNcture 
Development 

3853. SHRI G.M. SIDDESWARA: WID the PRIME 
MINISTER be pleased to stat.: 

(a) whether the Union Government is contemplating 
to divert farm subsidies for Infraatructure development; 

(b) if 10, the details thereof and the reuons the,.or; 

(c) whether the Gov.rnment has .xamin.d the 
adverse consequences of this move on farme,.; 

(d) if 80, the outcome thereof; and 

(e) the measures proposed to be taken by the 
Govemment to protect the Intereat of the farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN) (a) and (b) 
There is no specific proposal under consideration of the 
Planning Commission at present to divert farm .ubsidles 
for infrastructure development. The Planning Commlaalon 
in the mid term appraisal of the Tenth Five Year Plan, 
has, however, emphasized the need for Infrastructure 
development In rural areas. 

(c) to (e) The questions do not arise. 

(Trans/stion} 

Availability of Trained Mldwlv.8INu ..... 

3854. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of HEALTH AND FAMILY WELFARE ba pleased 
to state: 

(a) whether the number of trained midwives/nurses 
available In various States varies from State to State; 

(b) if so, the details thereof and the reasons therefor; 

(c) the steps taken or proposed to be taken by the 
Govemment to ensure the uniform availability of trained 
midwives/nurses in all the States; 

(d) whether the United Natlona has fixed any crlt.rIa 
with regard to the health safety; 

(.) If so, the detalla thereof; 

(f) whether the aforeaald crtterIa 18 being followed In 
the country; 

(g) If so, the details thereof; and 

(h) If not, the reaaons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) 5.06 lakhs Auxiliary Nura. 
Mldwlvea(ANMa) and 8.65 lakha General Nu .... s and 
Midw1ve8 have been registered with varioLa State Nu,.ing 
Councils up to 31at Match, 2004. State-wIN Information 
Is at Statement enoIoeed. 

A IUm of Rs. 82 Crorel has been allocated during 
the X Plan period under the Development of Nursing 
Services. The following activities have been undertaken 
during the X Plan period: 

• Opening of College of Nursing at JIPMER 
Pondlcherry . 

• Upgrading the School of Nursing into College of 
Nursing attached to Dr. RML HoepItaI, Safdarjang 
Hospital and LHMC & Associated Hospital. 

• Strengthening of RAK College of Nursing as a 
·Centre of Excellence". 

• One time financial assistance to the State 
Governments for upgrading the School of 
Nursing Into College of Nursing attached to 
Medical Colleges. 

• Contractual Appointment of additional ANMs and 
staff nurses under the Reproductive & Child 
Health (ACH-II) Programme. 

(d) to (g) Promotion of health safety Is one of the 
priority areas of WHO for which various guidelines have 
been published by WHO including Safe Injection Practices, 
Safe Waste Management and Hand Hygiene in Health 
Care. Guidelines for various health safety measures are 
baing fo/Iowed in the country. 

(h) Does not arise. 
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Tolm no. 01 nufNS ~ in dIIfww1l SMM 
Nursing Councils .. on 3'8/ M/l1f:h J!()(U 

S.No. Stalls IIId ~ Tenttory AegiIIeIId IUIII in fIIPICIM SIIII 
NurIing RegiIleIId CouICI 

A.N.M. G.N.M. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

Andhra Pradesh 

Assam 

Bihar 

Chhattlegarh 

Deihl 

Gujarat 

Heryana 

Himachal Pradesh 

Jharkhand 

Kamataka 

Kerela 

Mahakoahal 

Maharashtra 

Mizoram 

Orlsaa 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

U. P. & Uttaranchal 

West Bengal 

Chandigarh 

Total 

94395 

12589 

7501 

93 

355 

35840 

13112 

9087 

15 

47407 

27612 

25344 

25690 

1411 

30213 

17389 

22239 

52819 

969 

26959 

55858 

506924 

ANM: Auxiliary Nurse Medwives. 

GNM: General Nursing and Midwives. 

10321 

8883 

179 

2694 

85796 

15821 

7920 

10 

54762 

71589 

92331 

81983 

1301 

43470 

36482 

159525 

641 

17479 

44652 

865135 

3856. SHRI RAGHUVEER SINGH KOSHAL: WHI the 
Mlnl8ter of HEALTH AND FAMILY WELFARE be pleued 
to state: 

(a) whether the National Cancer Control Board has 
recommended to expand the Cancer Department of Kota 
Medical College, Kote (Rajaathan): 

(b) If 80, the details thereof; 

(c) whether the Government has accepted the MId 
proposal; 

(d) If 10, the amount Ukely to be provkled for the 
MId purpoee; and 

(e) the details of the works likely to be undertaken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) Standing Committee on Raciotherapy 
Development Programme which met under the 
Chairmanship of Director General of Health Services 
recommended for sanctioning of financial 888latance of 
RI. 2.04 crore for Development of Oncology wing In the 
Kota MedIcal College, Rajasthan. Accordingly a sanction 
for RI. 2.04 crore in favour of Medical College, Kota, 
Rajasthan for procurement of HDR Brachytherapy and 
Simulator Machine has already been issued. 

/Englishl 

Bringing Back Artlclea of Sikh Guru. 

3856. SHRI SUKHDEV SINGH DHINDSA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Govemment proposes to take 
up the matter with the UK Govemment regarding retuming 
of Important artlcles relating to the lives of Sikh Gurus 
preserved In the British Museum in London; and 

(b) If 80, the details in this regard? 

THE MINISTER OF STATE IN T~ MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANANOSHARMA): (a) and 
(b) No Sir. 
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{T1lI11$18t1on} 

Aneunwnt of RequINment of Tellphone 
Equlpmenta 

3857. MOHO. MUKEEM: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment hu made anyeetlmate 
regarding requirement of telephone equipment. for 
providing landline telephone connections and mobile 
connections In the urban and rural a,... of Uttar Pradeeh, 
Deihl, Madhya Pradesh and Maharuhtra; 

(b) if so, the details thereof; 

(c) the steps taken to ensure availability of telephone 
equipments to exhaust the waiting list; and 

(d) the time by which the connection on demand is 
tikely to be provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) Yes, Sir. 

(b) Bharat Sanchar Nigam limited (BSNl) hu 
planned to meet demand for landline connection In the 
States of Uttar Pradesh, Madhya Pradesh and 
Maharashtra (except for Mumbal) from the existing 
capacity as well as deploying Wireless in local looP 
(WLL). Equipment requirement estimated by BSNl Is as 
follows: 

State/Telecom Circle Estimated Equipment 

Wl1 Cellular Mobile 
Equipment Equipment 

Uttar Pradesh 2,83,500 16,00,000 

Madhya Pradesh 4,21,500 9,00,000 

Maharashtra (except Mumbai) 5,09,000 18,00,000 

Mahanagar Telephone Nigam Umited (MTNL) has 
planned to add one million capacity for providing total 
five lakh connectiOns (Iancllne & WlL + Cellular mobile) 
each in Delhi and Mumbai during the year 2006-07 to 
meet telephone requirements. 

(e) and (d) BSNl Ia augmenting Its mobile network 
10 that mobile connections becomes available on demand 
by the end of current financial year. Wireleas In local 
Loop (WLL) equipment are also planned In sufficient 
number 10 that most of the waiting Hat u on 31.3.2006 
is cleared within the current financial year. As regard 
MTNl, there is no waiting list for any type of telephone 
connection In MTNl DeIhl and Mumbal. 

~ Agreement In Shipping Sector 

3858. SHRI KAILASH MEGHWAL: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pIeued to state: 

(a) whether Norway has proposed for a 
oomprehenslve agreement In the field of "Shipping and 
Ship Constructlon-; and 

(b) H 10, the details thereof and the reaction of the 
Union Govemment theAtto? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) A draft 
agreement on Maritime Transport between Norway and 
India has been received from the Norwegian side. Th. 
agreement provide. for cooperation between the two 
countries In maritime transport areas auch as vessell 
and port facllitl •• , multi modal transport, cabotage, 
commercial presence, recognition of seafarers identity 
documents, crew movement, training of personnel etc. 
However, it does not propose cooperation In the field of 
ship construction. The agreement Is being examined. 

/English} 

In.pactlon of Medical Collega 

3859. SHRI MILIND DEORA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Supreme Court of India had criticized 
the Medical Council of India for intentionally delaying 
Inspection of the Govemment Medical College at Thenl; 

(b) if eo, the details thereof and the reasons therefor; 

(c) whether the Supreme Court of India has taken 
any action in this regard; and 

(d) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRtMATI PANABAKA 
LAKSHMI): (a) to (d) The Hon'bia Supreme Court In Ita 
last order dated 6.3.2006 In SLP (C) No. 2102912005 
relating to grant of permission to Govemment Medical 
College, Thenl, which was under consideration for grant 
of permission for the academic s888lon 2005-06 paaaed 
the following directions: 

"In so far as the controversy in relation of academic 
year 2005-06 is concerned, It has only academic 
Interest now and we need not examine It. In respect 
of the present academic year 2006-07, Mr. Manlnder 
Singh, leamed counsel, states that, as desired by 
the college, the inspection would be carried out In 
March, 2006, and it can be pre-paned In case it is 
agreeable to the college. The leamed counsel for 
the college will inform Mr. Manlnder Singh, Mr. 
Manlnder Singh will Inform the court on the next 
date of hearing as to by what time the report would 
be sent to the Central Government with 
recommendations and deficienCies, If any, pointed out 
to the college as weir 

Accordingly, the MCI conducted Inspection of the 
college on 30th & 31st March, 2006 and based on the 
facilities available, MCI have recommended to the Central 
Govemment for grant of permiSSion for astabllshment of 
Govemment Medical College at Theni during the year 
2006-07 

Infant and Neo-natal Mortality 

3860. SHRI MANORANJAN BHAKTA: 
SHRI RAYAPATI SAMBASIVA RAO: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Tenth Five Year Plan has failed to 
check infant and neo-natal mortality; 

(b) if so, whether the Govemment is considering to 
include this in the Eleventh Plan; 

(c) if so, whether a meeting was recently organized 
by the Planning Commission, the UNICEF and the Institute 
of Human Development in this regard; 

(d) If so, the outcome thereof; 

(e) whether exper1a have pointed out that focus from 
child health should shift to child mortality reduction In the 
Eleventh Plan; 

(f) if 80, whether any concrete propoaala have been 
worked out to Improve the current poeltloni and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (g) No Sir. The Infant Mortality Ra .. 
(IMR), including Neonatal Mortality Rate, has declined 
from 66 per 1000 live births in 2001 to 58 per 1000 live 
births in 2004 and the Neonatal Mortality Rate has 
declined from 40 In 2001 to 37 in 2003, u per the latest 
available Sample Registration System data of the office 
of the Regiatrar General of India 

The Planning Commission has accorded high priority 
In the 10th Five Year Plan to address high level of Infant 
and Neonatal Mortality Rate prevailing in the country. 
Va~ strategies and schemes are In place such as 
Reproductive and Child Health programme to address 
various bottlenecks and suggest corrective measures to 
reduce IMR and Neonatal Mortality Rates through a 
holistic approach. Within this programme the integrated 
Management of Neonatal and Childhood Illnesses (IMNCI) 
strategy has been Initiated. It offers comprehensive 
management of the most common causes of neonatal 
and childhood mortality-sepsis, acute respiratory 
Infections, diarrhoea, measles and malaria, all 
compounded by malnutrition. IMNCI shall be Implemented 
through out the country in a phased manner. In addition, 
thrust Is being given to ensure institutional deliveries and 
train health care personnel on essential newbom care so 
that 8kllled attendance at birth Is available and all 
newboms get specialized care. The National Rural Health 
Mission launched in April, 2005 for a period of 7 years 
(2005 to 2012) has envisaged reduction In Infant Mortality 
and Neonatal Mortality as one of the prime goals to be 
achieved. 

The Planning Commission 18 also In the process of 
constituting Steering CommitteeaIWorking Group for the 
11 th Five Year Plan to address to current status of Infant 
and Neonatal Mortality Rates as well' as suggesting 
various Innovative measures to reduce IMR and Neonatal 
Mortality Rates. 
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The Women and Child Development Diviaion of 
Planning Commisaton and the United Nations Children's 
Fund (UNICEF) with altte support of Institute of Human 
Development, New DeIhl organized • National Consultation 
on MPriorities of Children in 11 th Plan- on 18-19 January, 
2006. The experts expr8saed their concern regarding slow 
progress in some of the goals for children. The 
Consultation was held basically to get inputs for the 
Working Group on Childran for the 11th Five Year Plan. 
The initiatives being implemented for child health under 
the National Rural Health Mission shall focus on the 
concems expresaed by the experts and in the Eleventh 
Plan, address the issue of infant and neonatal mortality 
in conformance with the national goals. 

Aaalatance for Software Export 

3861. SHRI IQBAL AHMED SARADGI: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether Karnataka has submitted a proposal 
seeking assistance for the growth of software export in 
the State; 

(b) If so, the details thereof; and 

(c) the decision taken by the Union Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. Govemment 
of Karnataka has requested Software Technology Parks 
of India (STPI) an autonomous society under the 
Department of IT, Ministry of Communications and IT, 
Govemment of India to set up two centres in Gulbarga 
and Belgaum. 

(c) It was decided to set up a STPI centre at 
Gulbarga. 

Allotment of Coal Blocka 

3862. SHRI OALPAT SINGH PARSTE: Will the 
Minister of COAL be pleased to state: 

(8) whether the Union Govemment has formulated 
new guidelines for allotment of coal block to the core 
sector; and 

(b) If 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRy OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) At 
present, allocation of coal blocks for captive mining Is 
made through a Screening Committee which has 
representations, intllf slls, from the related Central 
Ministries, and State Government also. After hearing the 
applicants IndlvlduaJly, the Screening Committee mak .. 
the selection in accordance with the guldellnea prescribed 
in this behalf. These guidelines are modified from time to 
time baaed on experience and necesaiclty and aN placed 
on the wet>sIte of the Ministry of Coal. In order to make 
the system even more transparent and objective, a 
proposal to introduce a competitive bidding system for 
allocation of coal blocka for captive use has been mooted. 

Conatructlon of COHS Dlapenury 

3863. SHRI P.S. GADHAVI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleued to state: 

(a) whether Inspite of land made available to the 
CGHS for the construction of dispensary In Ashok V1har, 
Deihl, the Government has not taken concrete steps to 
construct the same; 

(b) if so, the reasons therefor; and 

(c) the steps the Govemment proposes to take to 
start construction of dispensary in a time bound manner? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Architectural drawings were submitted 
to MCD for approval, it wanted zonal plan of DDA "Indicting 
change in Its land use from Nursery School to CGHS 
building. The needed documents were submitted to MCO 
on 29/0412006. Further action to construct the building 
will be only after the approval of MCD is received. 

Extending Period of LTC to Srlnagar 

3864. SHRI AOHALRAO PATIL SHIVAJIRAO: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government is considering to extend 
the air facility between New Delhi and Srinagar beyond 
June 15, 2006 tor availing LTC by the Central Govemment 
Group "A' and 'B' employees; and 
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(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) and (b) At present Govemment is not considering 
any proposal to extend the air facility for availing LTC 
between New Delhi and Srinagar beyond 15th June, 2006. 

Sports Academies 

3865. SHRI K.C. PALLANI SAMY: Will the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) the details of Sports Academies set up in the 
States including in Tamil Nadu; and 

(b) the functions of such Sports Academies? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) and (b) The State Sports 
Academy Scheme envisages setting up State Sports 
Academy with joint funding by the Central Government, 
State GovernmentlUT Administration and a Sponsor as a 
co-operative venture. The main objective of the Scheme 
is to select the best available talent in sports between 
the age group of 10·13 years, as well as, the top 
performers in State/National competitions in the age group 
of 10-18 years, and to prepare and groom them over the 
years for winning medals for the country at the 
international level. 

Although the Scheme is several years old, no sports 
academy has been set under this Scheme till date for 
want of viable proposals from the States. The Scheme 
is, therefore, being reconsidered. There are, however, 
various private academies working in some States. 

Adequate Research Facilities for Ayurveda 

3866. SHRI DHARMENDRA PRADHAN: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Ayurveda System of Medicine has 
been provided adequate research facilities for its promotion 
and development; 

(b) if so, the steps taken in the last financial year by 
the Government; 

{c) whether number of reaearch centree are .ufficient 
for the development of this system and proper method is 
in place for aele<:ting researchers In this field; 

(d) if so, the details thereof; and 

(e) If not, the steps proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 'PANABAKA 
LAKSHMI): (a) to (e) The Government has established 
the Central Council for Researc~ In Ayurveda and Siddha 
(CCRAS), exclusively for carrying out Research and 
Development in the Ayurveda and Siddha Systems of 
Medicine. Apart from the research activities being carried 
out by the CCRAS, through Its 38 research units, other 
Institutions, namely, National Institute for Ayurveda, Jaipur, 
Institute for Post Graduate Teaching and Research In 
Ayurveda, Jamnagar etc. are also carrying out research 
activities in the field of Ayurveda. During the year 2005-
06, the Govemment has initiated a Golden Triangle Project 
(GTP) wherein Department of AYUSH, CSIR & ICMR are 
working together to develop Ayurvedic Medicine for the 
identified diseases of National Importance. Work on 
Rasayana medicines and Arthritis, sleep disorder, memory 
disorder, urinary disorder and cardiac disorders have been 
started. It is proposed to carry forward this research 
programme in the 11th Five Year Plan as well. 

[Translation} 

Scheme. for Member. of Panchayatt Raj 
Inltltutlonl 

3867. SHRIMATI NEETA PATERIYA: Will the Minister 
of PANCHAYATI RAJ be pleased to state: 

(a) the details of schemes run by the Union 
Govemment to impart training. and create awareness 
among the permanent members of Panchayati Raj 
Institutions and Gram-Sabhas: 

(b) whether any amount is also being provided by 
the Union Government for this purpose; 

(c) if so, the ratio of sharing between the Union 
Government and State Government concemed for the 
purpose; 

(d) whether the Union Government proposes to 
increase its share for these schemes; and 
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(e) If so, the time by which a decision is likely to be 
taken in this regard? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) The Ministry of Panchayati 
Raj runs the ·Panchayat Development & Training" scheme 
which aims at creating awareness and imparting training 
to representatives of the Panchayati Raj Institutions. 

(b) Yes Sir, the Ministry of Panchayati Raj provided 
a budgetary allocation of Rs. 19.40 crores under the 
scheme during 2005·06 out of which funds amounting to 
Rs. 19.36 crores were released for the purpose. 

(c) to (e) The ratio of sharing between the Union 
Government and the State Government concerned is 
75 : 25. There is no proposal to change this ratio. 

/English} 

ShortfaH of Medical Pereonn.' In H.aHh Sector 

3868. SHRI PRALHAD JOSHI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleeHd to atete: 

(a) whether the Government proposes to undertake 
a survey regarding availability of the facilities of the public 
health institutions in the country in the background of 
reported imbalance between the growing chronic & 
communicable diseases like Malaria, T.B., Cancer, HIVI 
AIDS etc.; 

(b) if so, the details thereof; 

(c) whether according to the study conducted by the 
Mckensy & Company, there is large scale shortfall of 
medical personnel in PHCs, Sub-centres etc.; 

(d) if so, the salient features of the said study; and 

(e) the steps taken or proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) There is no specific survey being 
carried out regarding the facilities of the public health 
institutes in the country as the availability of resources to 
train qualified public health manpower Is already known. 
McKinsey & company had done a study to identify some 
of the supply and demand side issues conceming 
availability of trained public health manpower. 

Baaed on their estimates, Public Health Foundation 
of India (PHFI) has prepared a public-private partnership 
proposal for setting up Indian Institutes of Public Health 
("PH) for training public health peraonnel. The Govemment 
of India proposes to give a one-time grant of upto 
As. 65 c:rore to the Rs. 200 crore PHFI corpus. The rest 
of the fund Is being generated through Bill & Melinda 
Gates Foundation and other high net worth Indian/Foreign 
philanthropic contributors. 

Bringing out of TeI.phone Dlrectorl •• 

3869. SHRIMATI SUSHEELA BANGARU LAXMAN: 
SHRI REWATI RAMAN SINGH: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the names of cities for which the MTNL brings 
out telephone directories; 

(b) when the last directories were brought out in 
respect of these cities; 

(c) whether for the last several years no telephone 
directories have been brought out in respect of these 
cities; 

(d) if so, the reasons therefor; and 

(e) the time by which the next Issue of telephone 
directory for each of these cities Is likely to be brought 
out? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, Mahanagar Telephone 
Nigam Limited (MTNL) brings out telephone directories 
for Delhi and Mumbal. 

(b) and (c) 

(i) For Deihl, the last Main Telephone Directory 
was issued in 1999. Supplementary Directory 
was issued in 2001. 

(Ii) For Mumbal, the last Main Telephone Directory 
was Issued in 2000. Supplementary Directory 
was Issued in 2002. 

(d) The reasons for delay in bringing out telephone 
directories by MTNL are as below: 
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MTNL, Deihl - Due to change in the guidelines for 
the directory printing schedule, the tender during 2004 
had to be caneeKed. Decision of MTNl to cancel the 
tender proceas was challenged in the Hon'ble High Court 
of Delhi by one of the bidders. MTNl was restrained by 
the Hon'ble Court from iasuing NIT. On 11-01-2006, the 
Court dismissed the case. New tender Is scheduled to 
be floated and finalized In 2006-07. 

MTNL, Mumbal - Due to change in the guidelines 
for the directory printing schedule, tender floated on 
10-03-2003 for printing of telephone directory was 
cancelled. A fresh tender was floated again as per revised 
schedule. This tender was cancelled due to technical 
reason. A fresh tender has been floated on 12-01-2006. 
Evaluation of tender is under proceas. 

(e) The next issue of Telephone Directory Is planned 
to be brought out In 2007-08' for Deihl and 2006-07 for 
Mumbal. 

extending Poml Facllltle. Through a 
Franchl.lng Scheme 

3870. SHRI SURAVARAM SUDHAKAR REDDY: 
SH~I P. RAJENDRAN: 
SHRI GURUDAS DASGUPTA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government is considering a proposal 
for extending postal facities through a franchising scheme; 

(b) if so, the details thereof; 

(c) whether any formal discussion held on this Issue 
with the FederationslUnions of the department; and 

(d) if so, the details thereof and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR SHAKEEl AHMAD): (a) and (b) Yes, Sir. The Postal 
network consists of 1,55,516 Post offices (as on 
31.3.2005). In consonance with the policy directives of 
the 10th Plan for attaining financial seH-sufficiency and 
consequently for rationalization of the postal network. 
Targets for opening of new Post Offices are not being 
assigned since 2004-05. Therefore, if justifioatlon for 
opening a post office Is found, it can only be opened by 

relocation of an existing post office, which is no longer 
justified on the Departmental norms in Its present location. 
In order to improve access to postal facilities in areas 
where there is a demand and justfficatlon but it is not 
possible to open a post office by relocation, the 
Department is considering a proposal for a franchise 
scheme. The details of the franchise scheme are also 
under consideration. 

(c) and (d) An interaction has been held with several 
FederatlonslUnionslAssoclations to appri .. them of the 
proposal. As a result of the interaction, the Department 
has been able to understand their viewpoint, and will 
take note of it while formulating the proposal. 

Fund AllocatIon to State. 

3871. SHRI M. RAJA MOHAN REDDY: 
SHRI A. SAl PRATHAP: 

Will the Mfnlster of HEALTH AND FAMILY WELFARE 
be pleased to, state: 

(41) whether the Government propos.. to redefine 
the Central fund allocation to States by reducing 
population weight; 

(b) If 80, the details thereof; 

(c) whether any new formula has been chalked out 
for fund allocation to States; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) A number of parameters Including 
population are considered while deciding on Central fund 
allocations to the States in the health sector. There are 
certain specific schemes like maintenance of Sub-Centres 
where the allocation is made in terms of the Infrastructu,. 
created over the Plans and the norms that have been 
laid down based on 1991 population. In the cue of 
Disease Control Programmes, allocations made are baaed 
on a mix of various factors namely population, prevalence 
of the disease, etc. 

To have a bettar impact, a number of schemes have 
been merged under the over-arching umbrella of National 
Rural Health Mission (NRHM) of which the Reproductive 
Child Health Programme Phase-II (RCH II) forms an 
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important constituent. The funds for this programme have 
been earmarked baaed on the Project Implementation 
Plans (PIPs) prepared by the StateslUTa and appraised 
by the Government of India. 

The States having poor public health systems and 
also weak key health indicators, called Empowered Action 
Group (EAG) States, namely Bihar, Chhattlsgarh. 
Jharkhand, Madhya Pradesh. Orissa, Rajasthan. Uttar 
Pradesh and Uttaranchal; two hilly States of Himachal 
Pradesh and Jammu & Kashmir. and the whole of North-
Eastern Region including Sikkim have been given special 
emphasis in the allocation of funds to improve the capacity 
of the health system to bring all round improvement In 
public health services. 

Similarly, with the launch of National Rural Health 
Mission, while making allocations for the Scheme of 
Mission Flexible Pool, the same criteria as for RCH·II 
has been adopted. 

Population continues to remain an Important 
parameter, however, additionally health indicators have 
also been given an important place with the launch of 
National Rural Health Mission to make healthcare delivery 
more effective and healthcare services accessible and 
affordable to the rural poor. 

Conversion of NHa Into Two Lane 

3872. SHRI NAVEEN JINDAL: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether all the national highways have been made 
two-lane; 

(b) if not, the length of national highways which are 
still one-lane; 

(c) whether the Government proposes to make them 
two-lane; and 

(d) if so, the time by which these are likely to be 
done alongwith the estimated cost thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): <a) At present, all the National 
Highways are not two lane. 

(b) About 22949 Km length of National Highways 
are below 2-lane standard. 

(c) and (d) Development of National Highways is a 
continuous process and the selection of National Highways 
(NH) for development and upgradatlon Is based on the 
traffic and its growth. condition of the National Highway, 
inter-se priority and availability of funds. There is a 
proposal for widening of 20,000 Km of National Highways 
to two lanes with paved shoulders under the programme 
of NHDP Phase-IV. The details for this programme have 
not been finalised. 

MI •• lng of Marine Engineer. 

3873. SHRI A. SAl PRATHAP: 
SHRI KAILASH MEGHWAL: 
SHRI AVINASH RAI KHANNA: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether a number of Marine Engineers are 
allegedly missing from high seas as reported In Nsv 
Shs,."t TimtlS dated May 20, 2005; 

(b) if so, the facts of the matter reported therein 
alongwith reaction of the Govemment thereto; 

(c) the number of Marine Engineers gone missing 
during the last three years and the current year; 

(d) whether the Government has conducted any 
Investigation in the matter; 

(e) if so. the outcome thereof; 

(1) If not. the reasona therefor; 

(g) whether the Govemment has given any aaeistance 
to the families of these missing Marine Engineers; 

(h) if 80, the details thereof; and 

(i) the action taken/proposed to be taken_by the 
Govemment to prevent such incidents? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (8) The Nav Bahrat 
Times dated 20th October 2005 (and not 20th May, 2005 
as stated In the Question) have reported about miSSing! 
disappearance of the following marine engineers: 
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1. Shri Ashu Mallick 

2. Shri R. Ali Zahdi 

3. Shri Inderjeet Singh 

4. Shri Hasan Zaheer 

5. Shri Gautam Mallick 

(b) Shri Ashu Malik and Shri Gautam Mallick were 
not Marine Engineers but SM Hasan Zaheer and Shri 
Inderjeet Singh were employed as Marine Engineers. 
Sufficient information about Shri R. Ali Zahdl is not 
available to conclude whether he has gone missing. 
Details are available in the Statement-I enclosed 

(c) The number of engineers missing since 2003 is 
as under: 

Year 

2003 

2004 

2005 

2006 

No. of Engineers MIssing 

Nil 

4 

Nil 

(d) to (1) The details are given in the enclosed 
Statement-II. 

(g) and (h) In case of disappearance of Engine Room 
Petty Officer. Shri A. Arun Kumar in 2003 from ship MT 
Havildar Abdul Hameed the Shipping Corporation of India 
has the responsibility to settle compensation in accordance 
with agreement as per law. Since he went mlaslng in 
2003, the payments could be made to his family only 
after 7 years of the incident. As regards four engineers 
missing in the year 2005 from Jupiter-6 and MSC Carman 
ships, the action about payments to the families of the 
victims is to be taken by the respective Shipping 
Companies. Both the Shipping Companies are not 
registered in India. In such cases, it is the duty of flag 
state to conduct inquiry into the incidents. All possible 
efforts have been made by the Government to have 
enquiries conducted in both these cases. 

(i) The following steps have been taken to provide 
protection to seafarers at sea: 

(1) In all Indian flag vessels casualties are 
investigated immediately to isolate the causes 
behind such incidents in order to introduce 
systemic improvement and preventive measures. 

(2) A peyc:hometric test has been introduced at the 
entry level of officers in maritime training 
courses, which help in determining his/her 
attitude and aptitude for the sea. It aasiata in 
taking corrective measures to mentally prepare 
seamen for rigours of a life at sea. 

(3) The Merchant Shipping (Recruitment and 
Placement of Seafarers) Rules, 2005 have been 
framed. The registration and licensing of manning 
agents has been made mandatory under these 
rules so as to be able to introduce a sense of 
responsibility among manning agents and obtain 
details of seamen's placement. 

(4) The issue of crime on board foreign flag V88I8Is 
and need for International cooperation In tackling 
it has been raised and agitated at intematlonal 
fora. 

(5) The International Maritime Organisation, London 
has recently issued guidelines for adherence by 
all State parties for fair treatment of seafarer 
and for taking care of abandoned seafarers. 

Statement I 

Dslsils of Invr!Jstig8lions Conducftld into the 
Incidents Rspol18d in fhtI Navbharsf TiIT7lJ$ 

Oaftld 20th October, 2005 

(i) Shri Ashu Mallick 

He was a student and trainee (Oller). He was 
recruited through Arti Ship Management, Mumbai on board 
MV Prince- G, a ship belonging to Mis Sea Rock Shipping 
Ltd, Dubai. He has not signed the Indian Articles of 
Agreement. Shipping Master, Mumbai have informed that 
there was a cyclone in the rough sea and the vessel 
sank on 23.12.2002. The Search and Rescue operations 
were carried out by a Japanese vessel MT NICHIHIKO. 
6 persons out of a crew of 8 were rescued. Remaining 
2 including Ashu Mallick could not be traced. 

(ii) Shri Inderjeet Singh 

He was a 4th Engineer on board MV Bonita Light, 
a Hong Kong flag vessel owned by Golden Gate 
Company of Panama. He had not signed the Indian Article 
of Agreement with the employers., He died on 
16th January, 2000 near the port of Dakar (Senegal). His 
father had filed a criminal Writ Petition No. 2685 of 2000 
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before the High Court of Delhi. It was ~ of by the 
High Court vide ita order dated 2nd April, 2003 stating 
that In view of fact that the Government of Hong Kong 
has already conducted an enquiry Into the matter nothing 
survives In the Writ Petition. The Court did not grant 
permission for institution of criminal proceedings against 
the respondents. 

(iii) Shri Hasan Zaheer 

He was a Marine Engineer had reportedly jumped 
over board when the vessel MSC Carmen, under Panama 
Flag, was en route to Mombassa on 12 October 2005. 
The Flag State Authority was requested by the Indian 
Maritime Administration to conduct investigation into the 
casualty. In the enquiry report submitted by the Flag State 
it has been indicated that there was an eye witness on 
board who saw Shri Hasan Zaheer jumping over board 
from port side poop deck (aft left hand side of the vessel). 
Indian manning agent is MSC Ship Management (India) 
Pvt. Ltd., Mumbai. The reasons for jumping over board 
could not be ascertained by the flag state authorities. 

(iv) SM Gautam Mallick 

He was not a marine Engineer. He had reportedly 
fallen overboard from vessel's poop while checking after 
draft (depth marks) on 09.10.2005 when the vessel was 
in the port water of Klaipeda, lithuania. His body was 
subsequently found. The Indian manning agent in this 
case is Ebony Ship Management Pvt. Ltd. The report of 
the investigations by the Flag State does not provide any 
information on foul play or malafide intention. 

(v) Shri R. Ali Zahdi 

The information in the news paper report regarding 
Shri Zahdi is insuffiCient to confirm if he has gone missing 
or died. 

Statement /I 

Detllils of th6 /nvesti[Jlltions Conducted into th6 
/ncidtlnts that HapptlntNi During 1M Last 

Th196 Y611fS lind Findings ThtIreof 

Ve.r 2003 

Only one Incident was reported during 2003 in which 
one Engine Room Petty Officer Shri A. Arun Kumar went 
missing from ship M.T. Havildar Abdul Hameed PVC on 

3.07.2003 when the vessel was at RAVVA 011 Field 
Anchorage - East Coast of India. The investigation was 
conducted by the Shipping Master, Kolkata on 7.7.2003. 
After due analysis of the statements of the crew and the 
logbook entries the Inquiry officer concluded that the 
reason for disappearance of Mr. A. Arun Kumar could 
not be established. 

Vear 2004 

No such incident reported. 

V •• r 2005 

(I) Jupiter - 6 was owned by Jupiter Ship 
management Inc. Majuro, Marshall Islands. This vessel 
was towing m.v. Pointing (unmanned) ex MV Satsung 
from West Coast of Africa and bound for Alang, India. 
There Is no contact with the vessel since 5th September 
2005. The vessel is reportedly missing from position 
35.52.06 S 023. 25.9 E along with 10 Indians and 3 
Ukrainians. Palican Shipping & Engineering Pvt. Ltd, 
Mumbai is the manning agent of Jupiter 6. The matter 
was taken up with the MRCC Cape Town who have 
reported that MV Satsang was spotted adrift by MV 
Poseidon. On orders from the South African Government 
she was reconnected to SMIT AMANDLA on 7th October, 
2005. The tow was passed on 10th October, 2005 from 
SMIT AMANDLA to the tug Ruby Deliverer which has 
now arrived in India on 28th November, 2005 for 
demolition. Surveyor-in-charge of the Mercantile Marine 
Department at Jamnagar has carried out a fact finding 
inquiry from the crew of the vessel that finally towed MV 
Satsang. Of the ten members of Indian crew there are 
foUowing three Engineers 

1. Mr. Su~it Singh Chief Engineer 

2. Mr. Sunil Kumar Sharma 2nd Engineer 

3. Mr. Jose Mathew Kattampally Elec. Engineer 

(iI) Shri Hasan Zaheer. a Marine Eng/neer on board 
MSC Carmen, Flag Panama had reportedly jumped over 
board when the vessel was en-route to Mombassa. Kenya 
on 12 October, 2005. The Flag State Authority has 
conducted an investigation. The report Indicates that there 
was an eyewitness on board who saw Shrl Hasan Zaheer 
jumping over board from port side poop deck (aft left 
hand side of the vessel). Indian Manning agent is MSC 
Ship Management (India) Pvt. LTd., Mumbai. The reasons 
for jumping over board could not be ascertained by the 
flag state authorities. 
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Vear 2006 (till date) 

No such incident reported so far. 

Indebtedness In Rural Are .. 

3874. SHRI PRABODH" PANDA: 
SHRI NAVEEN JINDAL: 

Will the Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to etate: 

(a) whether National Sample Survey Organisation has 
conducted any survey recentfy to find out the average 
annual loan taken by the farmers; 

(b) if so, the findings thereof, Stata.wlse; 

(c) whether Incidences Of Indebtedness (101) has 
increased in rural areas as compared to the survey 
conducted in 1991; 

(d) If so, the reasons therefor; 

(e) whether the Govemment has analysed the 
reasons for non-payment of loans by the farmers; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) Yes, sir. 

(b) A 'Situation Assessment Survey of Farmers' was 
conducted by the National Sample Survey Organisation 
(NSSO) in its 59th Round during January-December 2003. 
In this Survey, among other things, information was 
collected on the average amount of outstanding loan taken 
by the farmers, of which State-wise details are enclosed 
as Statement. 

(c) Yes, Sir. As per 'AU India Debt and Investment 
Survey' conducted by NSSO in its 59th Round during 
January-December 2003, the Incidences of Indebtedness 
(101) in rural areas have increased In 2002 as compared 
to the 101 in 1991. The percentage distribution of amount 
of cash dues by purpose on the basi$ of this survey 
indicates that in the rural areas the loan taken for 
productive purposes (capital expenditure and current 
expenditure) In farm and non-farm bUSiness have 
increased. 

(d) to (f) According to the Banking Division of the 
MInistry of Finance (i) faulty crop patterns, (Ii) natural 
calamities, (iii) non-remunerative pricee, (tv) low ylelda, 
(v) fragmented land holdings, (vi) poor Inf .... tructure etc. 
are some of the reasons reeponeIble for nonpayment of 
loans taken by the farmers. 

AWlrBgB Ilmount of outstllnding IoIlns (In Rs.) psr 
fllfTTISr household In difIfNenI SIIlItI6 

SI. No. Name of the Average amount of 
State outstanding loans 

(In Ra.) 

2 3 

1. Andhra Pradesh 23965 

2. Arunahal Pradesh 493 

3. Assam 813 

4. Bihar 4476 

5. Chhattlsgarh 4122 

6. Gujarat 15526 

7. Haryana 26007 

8. Himachal Pradesh 9618 

9. Jammu and Kashmir 1903 

10. Jharkhand 2205 

11. Kamataka 18135 

12. Kerala 33907 

13. Madhya Pradesh 14218 

14. Maharashtra 16973 

15. Manipur 2269 

16. Meghalaya 72 

17. Mizoram 1876 

18. Nagaland 1030 

19. Orissa 5871 

20. Punjab 41576 
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1 2 3 

21. Rajaathan 18372 

22. Sikkim 2053 

23. Tamil Nadu 23963 

24. Tripura 29n 

25. Uttar Pradesh 7425 

26. Uttaranchal 1108 

27. West Bengal 5237 

28. Group of. UTs 10931 

All India 12585 

Note: Separate figures for the Stat. of Dethl Ind Goa could 
not be brought out because of the small sample liD. 

GlobIIl Intormlltlon Technology Report 

3875. SHRI JYOTIRADITYA M. SCINDIA: WIH the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether according to the latest Global Information 
Technology Report, released in Geneva, India has out-
stripped China and Russia in IT race; 

(b) if so, India's place in the IT sector vis-a-vis other 
big countries 88 per this report; and 

(c) the steps taken/proposed to be taken for improving 
India's place vis-a-vis other big world economics? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. India hu out-
stripped China & Russia in IT Race. The Global 
Information Technology Report 2005-2006'8 -Networtced 
Readiness Index· gives the degree of preparedness of a 
nation or community to partiCipate in and benefit from 
ICT developments. 

India - Network Readiness Index - 0.23 (40th rank) 

China - Network Readiness Index - 0.01 (50th rank) 

Russia - Network Readiness Index -0.39 (72nd rank) 

(b) India is ranked at 40th position out of 115 Member 
countries. 

(c) A Nationale-Govemance Plan (NeGP) hu been 
drawn up by GOI to eJCf)8dlte Implementation of e-
Gov.rnance In the country. The NeGP Includes 
eetabliehment of the following core Infra8tructure aimed 
at Improving the Network Read1nee8 Index.: 

1. A Scheme for 8It8bu.tvnent of State Wide Area 
Networks (SWANs) for providing minimum data 
connectivity of 2 Mbpe up to the block level, 
hal been approved by the Government in March, 
2006 wtIh a total outlay of As. 3,334 Croree with 
Central Assistance component of As. 2005 crores 
covering oapItaI and operating expenditure over 
a period of 5 years. 

2. Government has formulated a proposal for 
e.tabUshing 100,000+ Information & 
Communication Technology (ICT) enabled 
Common Service Centres (CsCa) predominantly 
In the rural areas acrose the country. These 
esc. would· have the fIexI)IItty to offer a mix of 
services (both Govemment and non-Govemment, 
IncIucIng localized services) that may be needed 
by the local community. 

0.1 wtth Clinton Foundation 

3876. PROF. M. RAMADASS: win the Minister of 
HEALTH AND FAMILY WELFARE be pleued to state: 

(a) whether the Indian Pharmaceutical Companies 
have worked out a deal with Clinton Foundation to provide 
cheaper second line antiretroviral and HIV diagnosis; 

(b) if 80, the details thereof; and 

(e) the possible impact of such a deal on the cost 
of dlagn08ls1teatlng aIongwlth the number of patients likely 
to be benefited? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) The Clinton Foundation haa an 
agreement with Cipla, Ranbaxy and Strides to supply 
abacavlr, a 8econd line drug at coats lesaer by 37% from 
thoae available in the market. 

Regarding diagnostics, the Clinton Foundation haa 
entered into an agreement with an Indian manufacturer 
Qualpro for supply of rapid diagnostic tests for detection 
of HIV infection. Under this agreement, for organizations 
having an MOU with Clinton Foundation, Qualpro will 
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provide HIV rapid diagnoetlc .... kits • Re. 22.50 per 
test which Is 40% - 65% lower than the prIcee of rIIPid 
testa from branded companies. However In India, we are 
able to purchaae rapid teat kitI at As. 10 per teet. We 
are not part of this agreement 

38n. SHRI ANANDRAO VITHOBA ADSUL: WUI the 
Minieter of HEALTH AND FAMILY WELFARE be pleaaed 
to state: 

(a) whether some developed countries and 
multinational companies have got patent of varloua Indian 
herbs and medicinal plants; 

(b) if so, the names of such herbs and medicinal 
plants; and 

(c) the measures taken by the Government to file 
the Indian claim on those herbs and medicinal plants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) According to the provisions 
contained In the Indian Patent Act 1970 the herbs and 
plants are not patentable subject matter vide section 3 (j) 
of the said Act. Further no patents have been granted to 
any developed countries and or multi-National Company 
by the Indian Patent Office on any Indian herbs or 
Medicinal Plants. However, a number of applications 
related to formulations based on medicinal usage of Indian 
Plants and Plant extract were reported to have been 
filed and granted in different International patent offices 
by mis-appropriating the Indian Traditional Medicine 
Knowledge on Indian Plants from the codified texts. 

(c) Since it may not be practical to fight all the wrong 
patents granted by International Patent Offices as it may 
involve exorbitant cost and may take a long period of 
time with no certainty that the granted wrong patent will 
be revoked. the Government of India has created a data· 
base on Traditional Knowledge Digital Ubrary (TKDL) for 
defensive protection of the bad patents granted at 
International Patent offices. TKDL has been created for 
Ayurveda. Unani and Siddha System of medicines in 
patent application format in five Intemational languages 
which are English. French, German. Spanish and 
Japanese. So far. the data-base has been created for 
over 1,25000 traditional drug formulations for providing 
access to international patent offices for purpose of search 

and examination, and will prevent the grant of wrong 
patents. 

Relax.lon to Bu .. ,.... ProcH"n .. 
Organleatlona 

3878. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleaaed to etate: 

(a) whether the Government proposes to refund the 
central sale tax paid by the Buainea. Processing 
Organisations for purchase of computers ."d its related 
equipments in the country; 

(b) If so, the details thereof; and 

(c) the I'88SOt'I8 for extending such relaxation to BPOs 
in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) to (c) In terms of para 6.11 
(c) of Foreign Trade Policy, goods supplied to an Export 
Oriented Unit (EOU) from Domestic Tariff area (DTA) are 
eligible for refund of Central Sales Tax (CSn. However, 
auch refund is available against a 'C' form ilsuad by the 
Sales Tax Authorities. Business Proce.. Outsourcing 
(BPO) Sector EOUs were not getting refund of CST as 
they were not Issued 'c' form. Therefore. the relevant 
provision In Appendix 14-1-1 of Handbook of Procedure 
- Volume 1 (Updated as on 7th April. 2008) has been 
amended suitably. 

Setting up of Blood BIInka 

3879. DR. P.P. KOYA: Will the Mlnl8ter of HEALTH 
AND FAMILY WELFARE be pleased 10 state: 

(a) the number of Blood Banke functioning In the 
Union Ten1tory of Lakshadweep; 

(b) whether these Blood Banks are IIbIe 10 meet the 
requirement of the area; 

(c) if not, the manner in which the demand la met; 

(d)whethar there is I proposal to set up a new full 
fledged Blood Bank or to upgrade the existing Blood 
Banks; and 
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(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) In the Union Territory of 
Lakshadweep, there is one blood bank functioning at 
Indira Gandhi Hospital, Kavaratti. Normally, 80 blood 
transfusions are carried out in a year, which Is adequate 
for meeting the requirements of Lakshadweep. However, 
in order to ensure timely access of blood to people living 
at the periphery, three Community Health Centres are 
linked to the existing blood bank as MBlood Storage 
Centres", under this year's Action Plan. 

New National Road Traneport Policy 

3880. SHRI RAYAPATI SAMBASIVA RAO: WW the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Govemment has approved the New 
National Road Transport Policy; 

(b) if so, the details thereof; and 

(c) the time by which it Is likely to be announced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): <a) No, Sir. 

(b) and (c) Do not arise. 

Condition of National Highway. 

3881. SHRI RAGHURAJ SINGH SHAKYA: 
SHRI HEMLAL MURMU: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the condition of National Highways (NHs) 
in the country particularly In Jharkhand and West Bengal 
is far from satisfactory; 

(b) if so, the steps taken by the Govemment to repair 
those NHs and construction of bridges over them; and 

(c) the time frame fixed for the said purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA): (a) The National Highways in the 
country Including Jharkhand and West Bengal ar. 
generally maintained in traffic worthy condition within the 
available reaourc.. The sections of National Highways 
which are single lane and those paselng through flood 
prone areas get damaged during monsoon season. The 
condition of 8UCh aectIone of NatIonal Highways Is restored 
to traffic worthy conditions under flood damagel 
maintenance repairs as per the availability of funds. 

(b) and (c) The improvement and maintenance of 
National Highways Including bridges Is a continuous 
process. The I8me Is undertaken in a phased manner 
depending upon the availability of funds and Inter-se-
priority. 

Gu ....... for Deallngwtltt Hoatile WItnHaH 

3882. SHRI K.S. RAO: WIU the PRIME MINISTER 
be pleased to ltate: 

(a) the number of corruption cases against 
bureaucrats lost In courts due to Government servants 
turning hoStIle as wltneS88S after the preliminary enqulrtes; 

(b) whether the Govemment proposes new guidelines 
to deal with Government servants who tum hostile V/hile 
deposing as witnesses; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) As reported by the CBI, during the last three years 
i.B. 2003, 2004 and 2005 one case against a senior 
Government officer has ended in acquittal due to 
Govemment servant tuming hostile as witness. 

(b) and (c) If a Government servant who had made 
a statement in course of preliminary enquiry, changes his 
stand during evidence in the enquiry, and if such action 
on his part is wllhout Justification or with the objective of 
favouring one or the other party, his conduct would 
constitute violation of Rule 3 of the Conduct Rules, 
rendering him liable for disciplinary action. 

881. of 10% Stake In' NLCL 

3883. SHRI BALASHOWRY VALlABHANENI: wm the 
Minister of COAL be pleased to state: 
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(a) whether the Government propoeea to MIl 10% 
stake In the Neyvell Lignit8 Corporation LImIted (NLCL); 

(b) If so, the details thereof and the reuone ther8for; 
and 

(c) the time by which the final decision Ie likely to 
be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) to (c) No 
decision has been taken on disinvestment of Govemment 
equity in Neyvell Ugnite Corporation Limited. 

[Tmnslslionj 

preparation 0' Medlclnea from ......... 

3884. KUNWAR MANVENDRA SINGH: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government has Identified the 
fonnulations of medicines prepared from various herbs 
and their essence during the last two years; 

(b) if so, the details of the medicines prepared from 
herbs in the country during the last one year; 

(c) whether there is alleged decline in the standard 
of teaching methods of Ayurvedic, Unanl and 
Homoeopathic systems of medicine; and 

(d) if so, the steps being taken to promote these 
systems of medicine in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The Govemment have prepared 
Ayurvedic, Unani and Siddha formularies containing 
formulations with herbal Ingredients. The Ayurvedic, Siddha 
and Unani (ASU) drug manufacturers are manufacturing 
medicines as per AyurvediclUnanVSiddha Fonnulary of 
India in respect of the classical fonnulatlons. 

(c) and (d) Government have constituted Central 
Council of Indian Medicine (CCIM) and Central Council 
of Homoeopathy (CCH) as autonomous and statutory 
bodies for regulation of standards of AyurvediclSldclhal 
Unanl/Homoeopathy education. There have been 
complaints regarding the functioning of these CouncIls 

which have been looked Into from time to time and 
guidelines have been issued to these statutory bodies to 
ensure proper regulation of education of these systems 
In a transparent manner. 

In 2003, the relevant Acta were amended to provide 
for prior pefmisslon of the Central Government before 
starting a new coIlegelincrease in seats/starting of a new 
post-graduation course with a view to ensure maintenance 
of prescribed standards of education. 

{English} 

Condition of Uahanadl Rlftr Bridge 

3885. SHRI JUAL ORAM: Will the Minister of 
SHIPP1NG, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Mahanadi River Bridge on National 
Highway No. - SA is likely to collapse due to pressure 
of vehicles; and . 

(b) if so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) No Sir. The axIatIng bridge 
is in traffic worthy condition. However, as part of Paradip 
Port Connectivity Project for 4-laning of National Highway 
No - 5A from Chandlkhol to Paradip (km 0 to km n), 
minor repair and rehabilitation of existing bridge is being 
taken up in addition to construction of new 2-lane bridge. 

Teleclen8lty In We. Ben" 
3886. SHRI RANEN BARMAN: 

SHRI JOACHIM BAXLA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATJON TECHNOLOGY be pleased to state: 

(a) the details of telephone exchanges in West 
Bengal, indicating existing capacity of each exchange aa 
on December 31, 2005 which are earmarked to be 
upgraded alongwith their tlmeframe; 

(b) whether the BSNL mobile phone connections are 
available on demand In West Bengal; 
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(c) if not, the reasons therefor; 

(d) the details of post-paid and pre-paid mobile 
telephone connections of the 'BSNL In West Bengal; 

(e) the present status of availability of landllne 
telephone in the State; 

(f) whether tel&denslty in West Bengal Is much below 
the national average; and 

(g) if so, the stepacontemplated for its augmentIIIion? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The details IncIucIng C8J*Ity 
of telephone exchanges in Welt BengaJ as on 31.12.2005, 
which were earmarked to be upgraded Is given In the 
Statement enclosed. 

(b) Yes, Sir. 

(c) Does not arise in view of (b) above. 

(d) Number of Mobile telephone connectlOl'll of BSNL 
in West Bengal as on 30.04:2006 Is as under: 

(i) Post-Paid 

(ii) Pre-paid 

= 

= 

1,43,480 

9,79,888 

(e) Landline telephones are available on demand in 
most of the exchanges of West Bengal. However, there 
is a ac:attered waitlist of about 1,28,213 as on 31.3.2006. 

(f) Sir, the teledensity of West Bengal Is 10.26 as 
against the national average of 12.74. 

(g) To meet the acattered demand, Wirel ... in Local 
loop (Wll) with Fixed Wireless Terminal (FWT) Is being 
used along with wide coverage of Global 8yatam for 
Mobile Communication (GSM) upto sub-dlvlalon level. The 
number of lines planned for West Bengal in these two 
categories upto December 2007 is as follows: 

GSM Mobile 

Landline and WLL 

2006-07 

20,97,700 

4,16,200 

2007-08 (upto 
Dec. 2007) 

18,09,100 

4,40,400 

SlllIu6 of TMp/ItIM Ext::/wpI6 In WNI /W1tJtII which 
..."., /.JpgnId«J 7711 31.3.2OOtJ 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

18. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

do 

do 

do 

do 

do 

do 

do 

do 

do 

do 

do 

do 

do 

do 

do 

do 

do 

do 

do 

do 

2 

do 

BIInkura 

do 

3 

Chinchul'ia 

Churulla 

DomohanI 

HHl-VIew 

Jhanjra 

KhottadIhi 

UIchra 

Bankura Mora RSU 

Boraul RSU 

Debpur 

Gangallkuri 

Ketugrarn 

Keuguri 

MondIIgram 

Nadan~at 

Nip 

Nutanhat 

Patuli 

Piplon 

Bankura 

Blshnupur 

&dwIge C8pICly 
• on 31.12.Q5 

4 

498 

498 

2250 

1000 

3500 

1260 

744 

3260 

1500 

2000 

1500 

1500 

978 

496 

978 

496 

496 

1000 

978 

13088 

5000 
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2 3 4 2 3 4 

25. do BSP Industry 1000 54. do Glngasagar 500 

26. do Dhagoria 496 55. do KaranjaJi 496 

27. do Garhraipur 1000 56. do Kultali 496 

28. do Onda 1000 57. do Ni8chlntapur 1000 

29. do Saldiha 1000 58. do Rudranagar 1000 

30. Berhampur Ba~umla 7SO 58. do ThakurInIberIa 496 

31. do Berhampore 167SO 60. do Belwlla 486 

32. do Bharatpur 1500 61. do Chliadangi 496 

33. do Cossimbazar 1000 82. do Harinkhola 488 

34. do Khagra 2000 63. do Haripur 496 

35. do Lalgoia 2000 64. do Khanakul 1500 

36. do Murshidabad 2000 66. do Khuslganj 248 

37. do Nabagram 750 66. dO Rameswarpur 1500 

38. do Panchgram 1000 ~. do Seapur 496 

39. do Salar 2000 68. do Ajodhya 496 

40. do Shaktlpur 1500 69. do Chltrasenpur 1000 

41. do Simanapara 1000 70. do Gangadharpur 1000 

42. Calcutta Baslrhat 7000 71. do Kalyanpur 1000 

43. do Chaital 496 72. do KhaIna 1000 

44. do Dhanpota Bazar 496 73. do Maju 496 

45. do Hingalganj 488 74. do Suati 496 

46. do KaJinagar-1 496 75. do UcIang 496 

47. do KaHnagar-n 496 78. Cooch Bihar Choudhurthat 496 

46. do Katiahat 1000 n. do Guriahati 1500 

49. do Kharibarl 1400 78. do KaIIghat 1500 

SO. do Nataberia 496 79. do NlZirat 496 

51. do Sandeshkhali 496 80. do Ranirhat 496 

52. do Basanti 1000 81. do SIt.eIhat 498 

53. do Co Thek 496 82. Gangtok Sang 496 
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2 3 4 rr,.",./Ionj 

83. do Melli 496 cargo c.pactty of U.,or Porta 

84. do Teml Bzr 496 3887. SHRI HARISHCHANDRA CHAVAN: 
SHRIMATI KIRAN MAHESHWARI: 

85. Jalpaiguri Alipurduar In. 1500 
WIN the Minister of SHIPPING. ROAD TRANSPORT 

86. do Falakata 3000 AND HIGHWAYS be pleand to state: 

87. do Haldlbari 1128 (a) the capacity of cargo arrangements of major ports 

88. do JaJpaiguri 11000 of the country at present and the details thereof. port-
wise: 

89. do Joygaon 2750 
(b) whether the Govemment Is contemplating to 

90. do Looksan 496 fonnulate any echeme to increue the cargo capacity of 

91. do Pandapara 3500 
major porta; 

92. do RanNgar 1000 (c) If 80. the details thereof; and 

93. do Shantiplra 4000 (d) the target set by varloua ports In reepect of cargo 
arrangementa during the current year? 

94. Krishnagar Bhatjangla 2000 
THE MINISTER OF SHIPPING. ROAD TRANSPORT 

95. do Ghuml 2000 AND HIGHWAYS (SHRI T.R. BMW): (a) The aggregate 

96. do Krishnagar 4000 
cargo handing capacity In the 12 major ports as on 
31.3.2006. when the capacltiee we,. lut reU888Hd II 

97. do Mayapur 1000 397.60 mINIon tonnes per annum (MTPA). Port-wise break-
up II given below: 

98. do Shaktlnagar 2000 
SI.No. Name of the Major Port capacity 

99. Maida Bangl Tola 1000 (In MTPA) 

100. do Golap Ganj 1000 2 3 

101. do Mahadi Pur 1000 1. Kolkata (Kllkata Dock Systems) 9.80 
102. do Maida-Main (OCB-R) 4000 2. Koikata (Haldla Dock Complex) 34.10 

103. Ralganj Ralganj 8000 3. Mumbal 42.90 

104. do Linebazar 4500 4. JL Nehru 33.10 

105. do Shyampur 1500 5. Chennal 41.85 

106. SlUguri 8Ijanbarl 1000 6. Cochin 15.50 

107. do DarjeeHng 7400 7. Vlzag 49.65 

108. do Ghoom 1250 8. Kandla 45.00 

109. do Mirik 1000 9. Mormugao 28.50 

110. do Sukhiapokhrl 1000 10. Paradip 39.00 
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2 3 

11. New Mangalore 30.30 

12. Tuticorin 15.80 

13. Ennore 12.00 

Total 397.50 

(b) and (c) Under the National MarItIme Development 
Programme (NMDP) formulated by the Department of 
Shipping, a total of 276 projects, to be taken up for 
implementation during the period upto 2011-12 have been 
identified. Theee projecta coyer the entire gamut of 
activities in major portl including development of new 
berths, expansionlupgradation of existing berths, deepetWlg 
of channels, equipment modernization and upgradatlon, 
ralVroad connectivity and other auoclated acttvltie8. Total 
capacity addition envisaged under the Programme is 
402.91 MTPA. 

(d) A total cargo traffic target of 465.70 million tannes 
has been fixed for major pons for the year 2006-07. 
Port·.. braak-up is given below: 

51. No. Name of the Tratrlc target for 
Major Port 2008007 

(In million ton.,..) 

1. Koikata (Koikata Dock Syatems) 10.00 

2. Koikata (Haldia Dock Complex) 41.80 

3. Mumbai 49.00 

4. JL Nehru 43.22 

5. Channsi 52.20 

6. Cochin 15.89 

7. Vizag 61.59 

8. Kandla 60.79 

9. Mormugao 35.30 

10. Paredip 40.80 

11. New Mangalore 37.25 

12. Tuticorin 18.20 

13. Ennore 9.86 

Total 465.70 

(EnglitlhJ 

Indian. In Fenlgn Jail. 

3888. SHRI PANNIAN RAVINDRAN: 
SHRIMATI P. SATHEEDEVI: 

Will the Minister of OVERSEAS INDIAN AFFAIRS be 
pleaMd to state: 

(a) whether It has come to the notice of the 
Government that many poor Indians who are unable to 
pay -blood money· are languishing In Gulf Jalll In 
connection with road accidents; 

(b) if 80, the detalis thereof, country-wise; 

(e) whether the Government has received any 
complaints In this regard; 

(d) if so, the details thereof; 

(e) whether the Government has collected information 
on the maHer through Indian Embassies In thoae 
countriel; and 

(f) if 80, the atape takenlpropoeed to be taken to get 
theM Indians releaaed at the eartl8lt? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) amd (b) Indian Missions 
abroad become aware, through jail visits and through 
eocIal workers, about Indian nationals IaAgulahlng In jails 
for not being able to pay blood money. Country-wise 
details are not avllilable with the Government. 

(c) No, Sir. 

(d) Does not arise. 

(e) Yes, Sir. Government is in touch with Indian 
Embueles who make an effort to collect auch informaUon. 
However, there Is lack of cooperation from the foreign 
governments. 

(f) As and when such Instances come to the notice 
of the Indian Mlsaion, they approach/guide the family of 
the accused In getting pardon from the family of lI'Ie 
deceased. No fund for payment of blood money II 
available with the Indian Millions. Help Is taken from 
local Indian Associations abroad. 

ExpanaIon of ..... Ith Servlcee of AlIMS 

3889. SHRI NAVJOT SINGH SIDHU: WHI the Minister 
of HEALTH AND FAMILY WELFARE be pleaaed to state: 
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(a) whether any proposals in regard to the expansiOn 
of health services in the All India Institute of Medical 
Sciences, New Delhi are under the consideration of the 
Government; and 

(b) if so, the details thereof alongwith the present 
status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The expansion of All India Institute 
of Medical Sciences is an ongoing exercise. The AIIMS 
is in the process of formulating a comprehensive proposal 
for expansion/upgradatlon of facilities and super speciality 
services, along with Feasibility Report and DetaIled Project 
Report, etc. The clearances of the proposal will, however, 
depend on the appraisal by various authorities and plan 
allocation during the XI Plan period. 

NHAI Project. 

3890. SHRI GURUDAS DASGUPTA: 
SHRI B. MAHTAB: 
SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI BASU DEB ACHARIA: 
SHRI MADHU GOUD YASKHI: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the National Highways Authority of India 
may have to bear a loss of an extra Rs. 70 crore due 
to delay In the completion of the Delhi Expressway as 
reported in Ths Hindus/WI TiITltlS dated May 5, 2006; 

(b) If 50, the details thereof and the reasons for the 
same; 

(c) the details Gf projects at present taken by the 
NHAI in the country; 

(d) the preeent status of each project with their time 
lChedule fixed for completion; and 

(e) the steps taken by the Government to complete 
all projects In time? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The status of projectS as on 30.4.2006 Is 
given in the enclosed Statement-I. 

(e) The steps taken by the Government to expedite 
the projects are given in the enclosed Statement-II. 

StlIt.",ent , 

Project 

NHDP PH I 

(mainly consists of GO) 

NHDP PH II 
(mainly consists NS & 

EW corridor) 

NHDP Ph lilA 

Ststus of PfOjtJcfs 118 on 30.4.2006 

Total 
Length 

7498 

6736 

4015 

Length Length under Balance 
Completed Implementation for award 

6531 961 30 

5199 1501 

30 1090 2889 

(length in km) 

Ukly 
date of 

substantial 
completion 

96% of GO 
would be completed 

by June 2006. 

Dec. 2008 

Dec. 2009. 
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Sflltement-l' 

Steps tskim to Expedite tile PlOj8C/s 

The following steps have been taken to ensure early 
completion of the project: 

(a) The Contracts are regularty monitored at vartous 
levels such as by Supervision ConsultantalProject 
Directors, Senior Officers of NHAI. Progress 
reviews are also held at the level of Chairman, 
National Highways Authority of India, Secretary, 
Department of Road Transport & Highways and 
Minister. Ministry of Shipping. Road Transport & 
Highways. 

(b) State Governments have appOinted senior 
officers as nodal officers for resolving problems 
associated with implementation of the National 
Highways Development Project such as land 
acquisition. removal of utilities, forest/pollution! 
environment clearances etc. These nodal officers 
hold periodic meetings to review the projects 
and take action to resolve the problems. 

(c) A Committee of Secretartes has been constituted 
under Cabinet Secretary to address inter-
ministerial and Centre-State issues such as land 
acqUisition, utility shifting. environment approvals, 
clearance of Road Over Bridges etc. 

(d) The procedure of issue of Land Acquieltion 
notifications has now been simplified. Earlier all 
the notifications under NH Act were vetted by 
the Ministry of Law. Now, an amendment has 
been made in the Allocation of Business Rules 
by which these notifications are not required to 
be sent to the Ministry of Law. The Ministry of 
Law has approved the standard formats of 
various notifications keeping in view the similar 
nature of the notifications of Land Acquisition. 

(e) To expedite the construction of Road Over 
Bridges. an officer of the Railways has been 
posted to National Highways Authority of India 
to coordinate with Ministry of Railways. 
Memorandum of Understanding has been signed 
with MIs IRCON International limited for 
construction of some of the Road Over Bridges. 

(f) Action has been taken against non-performing 
contractors and they are not allowed to bid for 
future projects unless they Improve the 
performance in existing contracts. 

(g) Steps have been taken to Improve cash 'low 
problems of contractors by granting Intere.t 
bearing discretionary advance at the request of 
contractor, release of retention money against 
bank guarantee of equal amount, deferment of 
recovery 0' advances (on interest basis) and 
relaxation In minimum IPC amount. 

Preaent8tlon to Sri Lanka on Centre-etate 
Relationship 

3891. SHRI G.V. HARSHA KUMAR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government has given a 
presentation to Sri Lanka on India's Centre-State 
relationship and the devolution of powers; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) 
Yes, Sir. In response to a specific request made by the 
Sri Larikan Govemment, a presentation on the Indian 
Constitution with reference to the provlaione on distribution 
of legislative powers between the Union and the States 
was made during the Sri Lankan President's visit to India 
from December 28-31, 2005. 

rrranalsHonj 

WeI"re of Sports Peraons 

3892.SHRI M. ANJAN KUMAR YADAV: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) the steps taken by the Govemment for the welfare 
of sportspersons representing the country In the National 
Games; 

(b) whether the Govemment provides easlltanc8 for 
the employment/seH employment of these players; 

(c) H so, the number of players so benefited during 
the last five years alongwith the datalll thereof; 

(d) whether these benefits are being provided only 
to the outstanding players; and 

(e> if so, the reasons therefor? 
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THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) The Ministry of Youth Affairs 
and Sports is Implementing the following schemes, for 
the welfare of sportspersons; 

(i) National Welfare Fund for Sportspersona-The 
National Welfare Fund for Sportsperaons and 
their families was set up primarily to assist 
outstanding sports persons of yesteryears, who 
are living in indigent circumstances. Ananclal 
support is given in the form of monthly pensions 
upto Rs. 2500. 

Lump-sum financial assistance up to Rs. 40.000 
is also given for medical treatment In cue of 
injUry. 

Sportspersons who suffer from fatal Injury In the 
course of participation in sports events during 
training are alIO helped subject to maximum 
asslatance of As. 1 lakh. 

(Ii) Sports Fund for Pension to Meritorious 
Sportspersons-Under thle scheme launched In 
1994, life pension is given to Sportspersons from 
the age of 30 years who are Indian citizens 
and have won medals In the Olympic Games, 
the World CupIWortd Champlonahlpa, the Asian 
Games, the Commonwealth Games and the 
Para-Olympic Games. 

(b) to (e) Under the existing orders of the Govemment 
of India, Issued by Department of Personnel and Training. 
MinistrieslDepartrnents of the Govemment of India can 
recruit meritorious Sportspersons in any year in relaxation 
of the recruitment procedure to the extent that these, 
including all other reservations under existing orders, do 
not exceed 50% of the total number of vacancies 
proposed to be filled by direct recruitment In any Group 
C or 0 post. For the purpose of making appOintment of 
meritorious Sportspersons. the appointing authorities, may 
at their discretion, notify to the Staff Selection Commlaaion 
in all cases where the recruitment to the posts have 
been entrusted to that CommiSSion, vacancies reduced 
by upto 5% thereof and may flU such vacancies so held 
back by appointing meritorious Sport&persons subject to 
the overall limitation of 50% mentioned above. 

Sports being a State subject, it is for the Individual 
State Govemments to take policy decisions with regard 
to their jurisdiction. As such, this Ministry does not 

maintain a record of Sportspel'lOrlS empJoyed with different 
employers. 

{English/ 

WLL Telephone ServIce 

3893. SHRI B. MAHTAB: 
SHRI G.M. SIDDESWARA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: . 

(a) the Cellular and WLL service providers in the 
country; 

(b) whether the WLL telephone service is not working 
property In several parts of the country; 

(c) If so, the reasons therefor; and 

(d) the stepa being taken by the Govemment to 
ensure cheap and quality service to the subscribers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Cellular and WLL services 
are provided by Access Service Providers In the country. 
The list of Access Service Providers II given In the 
enclosed statement. 

(b) and (c) No, Sir. The WLL services are working 
satisfactorily in most part of the country. However, poor 
WLL telephone services In certain are88 are due to 
unreliable electric power supply in those areas. 

(d) The Govemment has adopted the approach of 
unrestricted competition and technology neutrality to 
ensure cheap and quality service to subscribers. 

S"""'.nt 
LIst of A~ St!lrvIctI Providtlt's 

1. MIS Bharat Sanchar Nigam Limited 

2. MIS Mahanagar Telephone Nigam Limited 

3. MIS Reliance Infocomm Limited 

4. MIS Tata Teleservices limited 

5. MIS Tata Teleeervices (Maharaahtra) Limited 
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6. MIS Bhartl Tele-venture Limited 

7. MIS Hutchinson Essar Mobile Services limited 

8. MIS Idea Cellular limited 

9. MIS. BPL Mobile Communication Limited 

10. MIS Hutchison Max Telecom limited 

11. MIS Aircal Cellular limited 

12. MIS Hutchinson Essar South Limited 

. 13. MIS Releiable intemet Services Limited 

14. MIS Fucel Limited 

15. MIS Spice Communications Limited 

16. MIS BPL Mobile Cellular Limited 

17. MIS Alrcel Limited 

18. MIS Idea Mobile Communication Limited 

19. MIS Aircel Olgilink India Limited 

20. MIS BT A Cellcom Limited 

21. MIS HFCL Infortel Limited 

22. MIS Shyam Telelink Limited 

23. MIS Bharti Hexacom limited 

24. MIS Escorts Telecommunications. Limited 

25. MIS Olshnet DSL Limited 

26. MIS Reliance Telecom Limited 

Control of National Highway. Act 

3894. MAJ. GEN. (RETO.) B.C. KHANOURI: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to refer to the Control of National 
Highways (Land & Traffic) Act, 2002 and state: 

(a) whether the rules have been made under this 
Act; 

(b) if so, the details thereof; 

(c) whether the Act has been Implemented in totality; 

(d) if not, the aspects which have not been 
implemented and the time by which these are likely to 
be implemented; 

(e) with regard to para 8 of the Act, whether the 
Tribunal has been established; 

(f) If so, the details thereof; 

(g) if not, the reasons therefor; 

(h) with regard to para 20 of the Act, whether the 
Highway Administration has been made functional; 

(i) if so, the details thereof; and 

0) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Yes, Sir. Seven Rules 
have been notified under the Control of National Highways 
(Land and Traffic) Act, 2002 as under: 

(I) National Highways Tribunal (Procedure) Rules, 
2003. 

(Ii) National Highways Tribunal (Procedure for 
AppoIntment as Presiding OffIcer of the Tribunal) 
Rules, 2003. 

(ill) National Highways Tribunal (Procedure for 
inve.tlgatlon of misbehavior or Incapacity of 
Presiding Officer) Rules, 2003. 

(iv) National Highways Tribunal (Financial and 
Administrative Powers) Rules, 2004. 

(v) National Highways Tribunal (Salaries, allowances 
and other terms and conditions of service of 
Presiding Officer) Rules, 2005. 

(vi) National Highways Tribunal (Salaries, allowances 
and other conditions of service of the offlcera 
and employees) Rules, 2005. 

(vii) Highways Administration Rules, 2004. 

(c) The Control of National Highways (Land and 
Traffic) Act, 2002 has come into force with effect from 
27th January, 2005. 

(d) Does not arise. 

(e) to (g) Under Section 6 of the Act, Rresiding Officer 
of National Highway Tribunal (NHT), Lucknow with 
additional charge of NHT, Jabalpur was appointed vide 
Notification dated 29th June, 2005. The Presiding Officer 
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of NHT, Chandigarh was appointed vide notification dated 
8th December, 2005 with effect from the date of the 
assumption of the charge by him. 

(h) to (j) 192 Highway Administrations with their 
jurisdiction have been established under Section 3 of the 
Act in respect of National Highways vide Notification No. 
S.0.76 (E) dated 20th January, 2005. The Regional 
Officer, Ministry of Shipping, Road Transport & Highways, 
Chennai, has authorized as per Section 20 of the Act, 
Project Directors of National Highways Authority of India 
(NHAI) to exercise the powers and discharge of the 
functions conferred in the Highway Administrations In 
respect of some of the Sections of the National Highways 
for which Regional Officer, Ministry of Shipping, Road 
Transport & Highways, Chennai was established as a 
Highway Administration. 

Reconstruction of Ports and Harbour Infrastructure 

3895. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the details of jetties, dry docks vessels, 
lighthouses etc. suffered by Tsunami; 

(b) whether the Govemment has prepared any action 
plan for reconstruction of ports and harbour infrastructure; 

(c) if so, the details in this regard; 

(d) the details of progress made so far to make 
such infrastructure operational; and 

(e) the details of funds aliocated and utilized so far 
for the said purpose? 

THE MINISTeR OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (e) During 
Tsunami in the Andaman & Nicobar Islands, all the 56 
jetties were damaged and 47 have already been restored. 
Out of the remaining 9, 4 are not required to be restored 
as suggested by the Andaman & Nicobar Administration 
and 5 are in the process of implementation. Both the 
Dry Docks were also damaged and the same have been 
repaired already. As regards the 30 Lighthouses in the 
Andaman & Nicobar Islands, 15 were damaged and all 
have been restored. Out of 3 Differential Global Positioning 
System (DGPS) installation, the one at Indira Point and 

the other at K~ting Point were damaged. The Indira 
Point DGPS has been decided to be shifted to Campbell 
Bay and the work is expected to be completed by 
December, 2006. At Keating Point, the work Is expected 
to be completed by September, 2006. 9 vessels were 
damaged/sunken during TsunamI. The ports of Chennai, 
Visakhapatnam,- Tuticorin as well as other offices under 
this Department suffered damages to port buildings, 
structures, machinery etc. 

An Action Plan has been prepared for reconstruction 
of ports and harbour Infrastructure. An amount of 
Rs. 897.31 crores has been approved for Andaman & 
N"1CObar Islands for the pedod up to 2008-09. As. 2.85 aores 
have been spent for immediate post tsunami restoration 
works in 2004-05, in the Andaman & Nicobar Islands. In 
2005-06 Rs. 18.58 crores has been spent on tsunami 
rehabilitation works. Rs. 89.76 crores have been allocated 
for tsunami works in Annual Plan 2006-07, of which 
Rs. 64.05 crores is meant for Andaman Lakshadweep 
Harbour Works (ALHW), Rs. 18.65 crores is for Chennai 
Port Trust, Rs. 0.50 crores is for Tuticorin Port Trust, 
Rs. 4.95 crores is for Visakhapatnam Port Trust, 
Rs. 0.11 crores for National Institute of Port Management 
(NIPM) and Rs.1.50 crores for Minor Ports Survey 
Organisation (MPSO). 

Recommendations of Shankar Commltt .. 

3896. SHRI ANANTA NAYAK: Will the Minister of 
COAL be pleased to state: 

(a) the details of targets of major products of the 
Neyveli Lignite Corporation fixed and achieved during 
2004-05 and 2005-06; 

(b) whether an Expert Committee under the 
ChairmanShip of Mr. Shankar has submitted any report; 

(c) if so, the details of the recommendations made 
by the said Committee and the action taken thereon; and 

(d) the eldent to which the technology has been 
upgraded and the production improved as a result of the 
implementation of recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) The targets of 
major products of Neyvell lignite Corporation and actual 
achieved during 2004-05 and 2005-06 are given below: 
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Product 2005-06 2004-05 

Target Actual Target Actual 

lignite (mUlion tonnes) 20.400 20.435 21.000 21.567 

Power Generation Groas 
(Million Units) 

15705.000 16246.60 15286.000 16746.380 

(b) The Expert Committee under the Chairmanship 
of Mr. T.L. Shankar has submitted Part-I of the report 
covering 

(i) Assessment of demand-supply gap and meeting 
it in the short term (upto 2006-07) and also the 
medium term (upto 2011-12). 

(ii) Captive mining: examination of current policy and 
recommendations. Examining the merits of 
opening up trading in coal including the 
examination of the current 8-auction procedures. 

The Part-II of the report dealing with rest of the 
issues is yet to be submitted to the Govemment. 

(c) and (d) The recommendations made by the 
Committee are, inltlr aliB, as follows: 

(i) As coal shall remain India's primary source of 
commercial energy supply, a time-bound plan to 
cover the entire country by regional mapping in 
15 years should be prepared by Geological 
Survey of India, Coal Mine Planning and Design 
Institute and Ministry of Coal, Govemment of 
India. 

(ii) Cil may be granted the status of Navratna 
company and the subsidiaries of Cil may be 
granted the status of Mini Ratna companies in 
which case only those proposals of such a 
subsidiary would need govemment approval 
wherein the capital expenditure exceeds Rs. 500 
crore. 

(iii) The environmental issue in respect of projects 
should be taken up on priority consideration by 
the Govemment. 

(iv) Planned imports of coal needs to be encouraged. 

(v) Increasing proportion of an domestic coal that is 
not earmarked for Power Sector be brought Into 
the E-auctlon market over the next 2 to 3 years. 

(vi) The current system of linkages feeding the power 
sector may be replaced with formal long term 
Fuel Supply and Transport Agreements that 
Include the Railways. 

(vii) The procedures and processes need to be 
streamlined to expedite the allotment of the 
captive coal blocks In a transparent and effective 
manner. 

(viii) All possible legal meuures should be evolved 
to cancel the licenses issues earlier if the allottee 
has not taken adequate steps to bring the 
allotted mines to production or in setting up the 
end use units. 

(Ix) Coal price would need to be regulated In light 
of the market realities. The regulation of coal 
price has to be differentiate the pricing of coal 
for power generation since It consumes 80% of 
the domestic production and the quality 01 coal 
it consumes is not easilY saleable to the steel 
and cement sectors. 

(x) The Railway tariff for coal should be subject to 
a detailed review by an independent agency, 
preferably headed by a High/Supreme Court 
Judge. 

(xi) The Railways should in con.ultation with 
Planning Commission and the Ministries of Coal 
and Power determine the main corridors through 
which coal would move in very large quantlti .. 
to power plants and examine the cost and 
feasibility of setting up dedicated trunk-routes 
for coal transport. 

The recommendations of the Committee are being 
examined by the Govemment. 

Regulation of Tarm 

3897. SHRI DEVIDAS PINGlE: 
SHRI ASADUDDIN OWAISI:' 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 
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(a) whether there Is an aggressive war over tariff 
among the landllne and mobile companies; 

(b) If so, the details thereof; 

(c) whother the Government proposes to regulate the 
landline and mobile phone tariff to ensure healthy 
competition among the private companies; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. There is 
increased competition among the landline and mobile 
companies, over tariff. Due to this competition and various 
policy and regulatory decisions taken by Government and 
Telecom Regulatory Authority of India (TRAI), the rates 
for telecom services have been falling. The decline in 
tariff for Mobile, National Long Distance and Intemational 
Long Distance segments has been substantial in recent 
years. 

(c) and (d) Sir, the Govemment, vide TRAI Act of 
1997 as amended by TRAI (Amendment) Act of 2000, 
has aiready mandated the power of regulating tariff for 
teiecom services to TRAI. The Govemment no longer 
fixes tariff for telecom services in the country. 

As per the present tariff framework, the operators 
have flexibility to offer different tariffs depending upon 
the market conditions and other commercial considerations 
However, these tariffs are to be consistent with the general 
regulatory principles of non-diSCrimination, non-predation 
and IUC (Interconnection Usage Charges) compOanee. The 
Authority continues to regulate tariffs in respect of those 
segments where the competition Is Inadequate or for social 
reasons. Thus, the tariff (Rental, local calls and free call 
allowance) for basic service in rural area, roaming in 
Cellular Mobile Service and tariffs for leased circuits (both 
domestic and IPLC) are presently regulated. 

(e) Does not arise In view of (c) and (d) above. 

(TflInslstionJ 

Robbery In Head POlt OffIce 

3898. SHRI KAMLA PRASAD RAWAT: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

<a) whether a robbery was committed in the Head 
Poet Office of Barabanky District; 

(b) if 80, the details of the loss suffered by the said 
post office; and 

(c) the action taken in this regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) An incident of theft occurred 
in the night of 12113.01.2000 at Barabankl Head Poet 
OffIce. 

(b) There was loss of postage stamps valued at 
Rs. eleven lakhs seventy six thousands six hundred forty 
one and paise five only (Rs. 11,76,641.05). 

(c) The case was reported to police on 13.01.2000. 
The police after Investigation flied final report in the 
Hon'ble court, which has been accepted by the court. 
Besides, suitable departmental action was taken against 
the staff for their lapses. 

Setting up of Mobile Phone Towers 

3899. SHRI AJIT JOGI: 
SHRI KAILASH BAITHA: 
SHRI ASADUDDIN OWAISI: 
SHRI ANANTA NAYAK: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the total number of mobile phone towers 
functioning in each State at present; 

(b) whether due to shortage of mobile towers or low 
capacity towers, the mobile phone service is not 
functioning properly in the rural areas of several States; 

(c) if so, the reasons therefor; and 

(d) the remedial steps taken by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The total number of Base 
Transceiver Stations (BTSs) service area-wise, as reported 
by mobile service providers, is given in the enclosed 
statement. 
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(b) to (d) The extensive coverage up to Block 
Headquarters including coverage of important NatIonal 
Highways, Railway Routes and State Highways is 
providing coverage In vast areas of rural population. The 
continuous and progressive rollout of the mobile network 
would provide further Improved and enhanced coverage 
In rural areas. 

With the expansion of subscriber base, mobile 
networks are to be upgraded by the service providers to 
meet Quality of Service (OOS) standards. This Is a 
continuous process in terms of re-engineerlng of network 
by addition of more Base Stations, adopting techniques 
such as installation of boosters and adoption of micro 
cell architecture etc. 

The Govemment has also taken steps to simplify 
procedures for clearance of sites for installation of towers. 

Statement 

Number 01 BTSs hIpOlfed by mobiIs ssfYics pmvIdtH:s 
as on 31st Maroh, 2006 

SI. No. Service Area Number of BTSs 

2 3 

1. Deihl 4561 

2. Mumbai 3845 

3. Chennal 2690 

4. Kolkata 2323 

5. Maharashtra (Including Goa) 5148 

6. Gujarat 5114 

7. Andhra Pradesh 5234 

8. Kamataka 5705 

9. Tamil Nadu (Including 5149 
Pondlcherry) 

10. Kerala 3958 

11. Punjab 4568 

12. Haryana 1961 

13. U.P.(West) (including 3230 
Uttaranchal) 

1 2 3 

14. U.P. (East) 3936 

15. Rajasthan 3205 

16. Madhya Pradesh (inctuding 2554 
Chhattisgarh) 

17. West Bengal (including Slkkim, 2754 
Andaman and Nicobar) 

18. Himachal Pradesh 920 

19. Bihar (including Jharkhand) 1825 

20. Orissa 1794 

21. Assam 1090 

22. North East 529 

23. Jammu and Kashmir 781 

Total 72873 

Nota: 1. MIs Reliance Infocomm limited started aervtcea only 
In the beginning of this year In J&K and their data Ie 
not available. 

2. Above flgur .. do not contain BTSa of Bharat Sanchar 
Nigam United (BSNL) Code Division MultIplex Acceas 
(COMA) network. 

Fix Tenure of Dlatrlct CoUector and 
Superintendent of Police 

3900. SHRI JAI PRAKASH (Mohanlalganj): Will the 
PRIME MINISTER be pleased to state: 

(a) whether the A" India Civil Services Association 
has requested the Union Govemment to fix the tenure of 
District Collector and Superintendent of Police; 

(b) if so, the details thereof; 

(c) whether any discussion on the Issue was held in 
the Conference of these officers and on the occasion of 
the last civil services day; and 

(d) if so, the reaction of the Union Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
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PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURl): 
(a) No, Sir. 

(b) Does not arise. 

(c) In the conference of the District Maglatratee held 
in June, 2005 and also the Civil Service Day held on 
21.04.2006, there was a suggestion for p...mbIng eecuriIy 
of tenure to officers of All India Servlcea. 

(d) The Central Govemment has initiated 8 propouJ 
for the amendment of relevant All India ServIces rules 
and regulations In order to provide for a fixed lenure of 
posting to All India Services officers. 

{English} 

Modemlatlon of Telecom Sector 

3901. SHRI SUGRIB SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether modernization of telecommunications 
sector, strengthening of research facilities have been taken 
up; 

(b) if so, the details alongwtth the estimated cost 
thereof; and 

(c) the funds allocated for the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. 
Modernization of telecommunications sector Is an ongoing 
process. For strengthening of the research facilities, a 
road map for research activItiea at Centre for Deve/oprhent 
of Telematics, C-DOT has been prepared to make it more 
market oriented. Moreover, the research projects have 
been re-prioritized and it has also entered into strategic 
alliances with leading telecom global organizations to cater 
to both the present and the future needs of the telecom 
sector in a cost effective manner. 

Accordingly C-DOT is working on the following major 
areas of technologies: 

o Innovative services for business and industry. 

o Advanced Intelligent Networks Services 

o High BIt Rate Network Beckbone on Fiber and 
Satellite. 

o Cal and Pocket Technologies for Voice and D~ 
Convergence. 

o WIntle8a and MobIle Communication 

In addition C-DOT has set up a joint venture with a 
leading French company to work on future wireleu ...... 

In the budget estimate for the year 2006-07, 
RI. 143.7 crore has been provided for the R&D work of 
C-DOT. 

(c) Over Rs. 66 crore has been set aside by the 
Government 88 grant in aid for C-OOT and the balance 
money wiH be generated by It Intemally. 

The private sector is also actively involved in the 
various R&D projects for the telecom sector. However, 
the ooet partlcularw are not maintained centrally. 

Fund. and Qrllntl to S ..... 

3902. SHRI BRAJESH PATHAK: Will the PRIME 
MINISTER be pleased to &tate: 

(a) the total amount allocated 88 funds and granta t6 
various States by the Union Govemment during the l88t 
five year plan; 

(b) whether any requests have been made by the 
States to Increase the amount of grants during the current 
Five Year Plan; 

(e) If so, the details thereof 88 on date; and 

(d) the steps taken by the Union Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): (a) A 
Statement/showing the Approved Central Assistance for 
the States during the Ninth Plan period is given In the , 
statement enclosed. 

(b) to (d) Allocation of Central Assistance for the 
Annual Plans of States consists of Normal 
CentrarAs8istance (NCA). Additional Central Assistance 



131 MAY 17,2006 132 

(ACA) for ExtemaHy Aided Projects (EAPs) and ACA for 
Special & Other Programmes. While aJIocaIIon under NCA 
is based on the Gadgil formula as approved by the 
National Development Council (NDC) In December 1991. 
allocations under ACA for EAPs and Special & Other 
Programmes are based on their own specific criteria and 
guidelines. Allocation of ACA for EAPs Is based on 
utilization of funds for projects. Allocation for SpecIal and 
Other Programmes depends on the needs of States Met 
sectoral priorities under each programme. The ovaraIl 

quantum of Central Alsl8tance to Slate Plana Is decided 
baed on the quantum of Gross Budgetary Support (GBS) 
for the Plan (both Central and States) that Is avaHabie 
from the Government of India. This quantum. once 
decided, Is allocated to varlou8 States on the 
baaI8 mentioned above. No apecHic requesta to increase 
the overall GBS for the Stale Plan during the current 
plan period have been received by the Planning 
Commission. 

sr.,.",.", 
Approved CsnlrtJl AssisIsnctJ for IhtJ Ninth Plsn P.riod (1997-98 to 2001-tJ2) 

(Rs. In erore) 

ITEMS AnnI:hII.., HmIdIII.IImIoo. MInipIr __ MImrIm NIgIImI SIIddm TIP Total 
PIIdeIh PIIdeIh KIIhmir (10 SCSs) 

TOTAL CENTRAL ASSISTANCE (1+2+3) 2814.09 7786.86 4432.39 11458.61 2SOO.91 1941.37 1888.83 1 •. 19 1354.26 2958.47 39102.98 

1. NORMAl CENTRAl ASSISTANCE 2175.04 5268.85 2804.05 5159.33 1574.40 1308.02 1455.82 1516.25 988.23 1967.04 24036.83 

2. ACA FOR EAPs 30.00 888.39 349.81 187.19 235.45 125.00 60.00 51.74 SO.OO 75.00 1882.66 

3. ACA FOR SPECIAl. & OlliER 609.05 1831.82 1478.48 6112.09 891.06 511.35 351.01 419.20 286.03 896.43 13183.50 
PROGRAMMES (1 to 15) 

1. PracIIIn MriI GrIIftodIya YojInI(PMGY) '36.34 380.. 149.89 363.75 102.95 86.05 90.82 86.39 66.09 121.66 1584.43 

2 Placllan Mantri Grwn 
Sadak Yojana (PMOSy) 

70.00 150.00 120.00 160.00 60.00 70.00 42.00 40.00 40.00 60.00 812.00 

3. AcceIeIated PropmIe BeneI PIogiaili. 82.50 M6.00 143.00 250.00 140.80 48.00 4.00 10.00 22.00 180.00 1023.30 

4. Basic Minimum Services 

5. AccIIanIIed Power DMIopmaot 
Relonns Propovne 

6. SIIJTl Oev,bpment Programme 

7. Shilling CWIivation 

8. Border Area Development ProgrImme 

9. Hill Area DeveIopmenI Programme 

10. Western Ghat DeY8loplner« Programme 

11. Tribal Sub-PIIn 

12 ACA for Roads and BridgeI 

13. Special Plan AssisIInce 

14, Special Central AssisIance 

15. Qne.lime ACA 

224.22 524.79 241.37 501.47 177.24 139.66 126.12 154.23 122.88 161.88 2373.41 

5.30 15.04 5.30 32.52 5.30 5.30 5.30 5.30 5.30 5.30 

6.66 2.75 0.00 0.00 21.00 7.30 15.70 18.20 0.00 5.40 

55.00 

89.98 

75.00 

43.00 30.17 12.16 145.26 20.16 21.82 37.56 20.00 17.50 59.71 407.15 

4.00 249.38 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 253.39 

0.00 0.00 0.00 0.00 0,00 0.00 0.00 0.00 0.00 0.00 0.00 

0.00 83.21 15.48 22.74 17.66 0.00 0.00 0.00 1.68 21.90 142.64 

3.38 18.~ 16.48 210.83 6.06 1.96 1.52 2.08 0.80 2.24 263.35 

0.00 0.00 • .00 1350.00 0.00 0.00 0.00 0.00 0.00 0.00 1819.00 

0.00 0.00 80.00 2650.00 0.00 0.00 0.00 0.00 0.00 0.00 2730.00 

33.86 252.78 191.00 425.50 139.90 130.47 28.00 65.00 10.00 278.56 1554.87 
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(RI. in crore) 

ITEMS 

TOTAL CENTRAl ASSISTANCE (1+2+3) 17395.30 10593.05 507.58 11534.82 3935.18 8738.00 4198.80 971924 9850.31 9351.08 

1. NORMAL CENTRAL ASSISTANCE 

2. ACA FOR EAPs 

3. Af,A FOR SPECIAL & OTHER 
PROGRAMMES (1 to 15) 

1. Pradlllll Mantri GrImodaya YojIna 
(PMGSy) 

2. Pradhln Mni Gram SIdak 
Yojana (PMGSY) 

3. Accelerated Irrigation Benefit 
Programme 

4. Basic Mkirnum Servicaa 

4311.22 8409.14 314.49 _.. 1042.44 2294.92 2388.87 4181.88 3589.25 2635.50 

10338.32 821.93 7.11 8652.88 2237.71 4407.50 907.74 2654.02 3857.91 4566.74 

2745.78 3381.98 185.96 285227 856.84 2033.58 1199.19 2903.54 2423.15 2148.82 

301.17 533.04 1.65 137.35 35.57 159.2S 146.45 208.02 210.16 208.93 

380.00 410.00 10.00 •. 41 10.00 190.00 23.00 513.00 255.79 350.00 

1095.00 710.00 134.00 1530.CXI 240.CXI 1030.00 130.00 1105.00 780.00 865.00 

8.81 262.54 96.13 318.53 292.11 754,44 443.84 502.11 

5. Accelerated Power DeveIopnent 0.00 0.00 1.10 115.00 0.00 0.00 0.00 16.54 58.31 0.00 
Reform Programme 

6. Slum Devtopmenl Programme 169.20 119.61 4.20 96.99 26.78 101.19 49.39 79.72 198.39 32.31 

7. SlVting Cultivation 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

8. Border Area Development Progmme 0.00 21.28 0.00 47.46 0.00 0.00 0.00 0.00 0.00 0.00 

9. HiU Area Development Programme 0.00 n.oo 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

10. Western Ghat Development ProgIamme 0.00 0.00 14.88 0.00 0.00 71.94 60.66 0.00 97.28 0.00 

11. Tribal Sub-PIan 84.05 125.12 0.00 91.97 0.00 18.84 8.08 291.35 87.44 151.38 

12. /leA for Roads ff1d Bridges 158.80 71.50 11.32 147.15 73.58 110.00 83.50 78.47 244.14 36.74 

13. Special Plan AssiatInce 0.00 100.00 0.00 0.00 O.CXI 0.00 0.00 0.00 0.00 25.00 

14. Special Central AsaiUIce 0.00 0.00 0.00 0.00 0.00 0.00 0.00 30.00 0.00 0.00 

15. One-TIIII8 ACA 31.00 105.00 0.00 355.40 113.78 34.00 128.00 29.00 50.00 m.35 

ApproV«f CsntnJI AIsisIIInctI lor 1M Ninth P/wI IWIDd (11197-!JIJ 10 2OOf-l(2) 

(Rs. in crore) 

ITEMS WIlt ToIII Total Total (25) 
8engII (10 SCSI) (15 NSCSa) 

2 3 4 5 6 7 8 9 

TOTAl. CENTRAL ASSISTANCE (1+2+3) 4110.74 7286.21 8S2O.53 28238.24 14054.75 39102.98 145869.60 184972.58 

1. NORMAL CENTRAl. ASSISTANCE 1147.85 2780.33 3394.88 9683.78 _.10 24038.83 50742.72 74779.55 
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2 3 4 5 8 7 8 9 

2. ACA lor EAPs 1265.16 2140.53 3708.19 10290.48 7107.08 1882.85 60763.28 62646.93 

3. ACA FOR SPECIAL & OTHER PROGRAMMES 1757.73 2344.35 1417.46 8384.00 2249.97 13183.50 34363.60 47547.10 
(1 10 15) 

1. Pra<l1ln ManIri Gremodya YajIna (PMGY) 85.85 204.37 222.15 725.62 355.78 1584,43 3533.19 5117.62 

2. Pradhan Mantri Gram Sadak YojINI 28.00 210.00 93.38 873.78 221.10 812.00 3546.44 4358.44 
(PMGSY) 

3. AcceIeated Irrigation Benefit Programme 850.00 633.00 190.00 1200.00 230.00 1023.30 10322.00 11345.30 

4. Basic Miniroom SeMces 112.90 426.04 398.81 1533.64 652.20 2373.41 7514.87 9888.28 

5. Accelerated Power DMIopmenI ReIoIms 0.00 0.00 0.00 0.00 0.00 56.00 190.95 245.95 
Programme 

6. Slum ~ Programme 47.90 71,ZT 130.40 210.78 178.96 89.98 1515.07 1605.03 

7. Shilling ClMivation 0.00 0.00 0.00 0.00 0.00 75.00 0.00 75.00 

8. Border Atea DeY8lopment Propnme 38.30 322.57 0.00 32.32 178.33 407.15 640.26 1047.41 

9. HiI Area DeY8lopment ProgrImme 0.00 0.00 107.44 944.13 111.15 253.39 1162.72 1416.11 

10. Western Ghats IleYeIopmeIt ProgIllMl8 0.00 0.00 50.75 0.00 0.00 0.60 295.51 295.51 

11. Tribal Hub-Plan 0.00 85.17 7.79 3.20 52.01 142.64 984.20 1126.84 

12. ACA lor Roads and Bridges 102.44 1.37.83 178.74 198.57 86.84 263.35 1697.62 1960.97 

13. Special Plan AsaiatInce 0.00 0.00 0.00 447.00 0.00 1819.00 572.00 2391.00 

14. Special Central Assistance 395.00 104.10 0.00 0.00 75.00 2730.00 604.10 3334.10 

15. Qne.Tme ACA 97.54 100.00 40.00 415.00 108.60 1554.87 1784.87 3339.54 

[English] Government of Maharashtra had proposed an outlay of 
Rs. 13300 crore as per their Annual Plan 2006-07 

Inc ...... In Plan Outlay of Maharuhtre document. During the meeting between Deputy Chairman, 
Planning Commission and Chief Minister, Maharashtra held 

3903. SHRI MOHAN RAWALE: Will the PRIME on February 8, 2006 to finalise the Annual Plan 2006-07 
MINISTER be pleased to state: of the State, it was agreed, based on an assessment of 

resources, that the Annual Plan size of the State would 
(a) whether Maharashtra has requested for an 18% be Rs. 14829 crore consisting of State's Own Resources 

increase in plan outlay from Rs. 11,000 crore to of Rs. 9780 crore and Central Assistance of Rs. 5049 
Rs. 13,000 crore for the annual plan 2006-07; crore. 

(b) if so, the grounds on whiQh the Increase has [TMnsllllion/ 
been sought by the State Govemment; and 

Non Interference In Running of Sport. 
(e) the response of the Union Government thereto? Organlatlonl 

THE MINISTER OF STATE IN THE MINISTRY OF 3904. SHRI PUNNU LAL MOHALE: Will the Minister 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (c) The of YOUTH AFFAIRS AND SPORTS be pleased to state: 
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(a) whether the Union Govemment considera _.ma1 
political interterence as one of the reuons for poor 
performance by India In international sports/games; 

(b) if so, whether the Union Government is 
contemplating to legislate a law to keep various sports 
organisations in the country free of any external, 
bureaucratic or political interference; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; and 

(e) the action plan under oonsideration of the 
Govemment to bring sports organizations under the control 
of sports persons? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) India's performance in 
international events is generally showing an Improvement 
in the recent years. It is not possible to conclude that 
extemal political interference Is one of the reasons for 
poor performance by India in Intematlonal sports/games. 

(b) to (d) No, Sir. Sports figures in the 'State Lisr of 
the Constitution and the Central Govemment do not have 
mandate to legislate on any sports matter. 

(e) The National Sports Federations (NSFa)1 
AsSOCiation are registered autonomous organizations and 
their office bearers are elected as per their respective 
ConstitutionsIMemorandum of Associations. However, 88 

per the provisions contained in the 'Guidelines for 
Assistance to National Sports Federations', an NSFs are 
required to include prominent apol18pel'Bons of outstanding 
merit as their members on a tenure basis. The Itrength 
of such prominent sportspersons with voting rights should 
be a certain percentage (about 25%) of the total membera 
representing the Federation. 

Contribution of Stat.. to GDP 

3905. SHRI SUNIL KUMAR MAHATO: WID the PRIME 
MINISTER be pleased to state: 

(a) whether five to six States contribute more than 
45 per cent of the GOP; 

(b) if so, the reaction of the Government In this 
regard; 

(0) whether the Government has reviewed the existing 
policy In this regard; 

(d) if so, the details thereof; 

(e) whether any steps have been taken by the 
govemment to promote industries in those States whose 
contribution to the GOP Is not in accordance with the 
size and I'8IOUrces of the State; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Yes, Sir. 
As per the lateat available statistics, six major States, 
namely Maharashtra, Uttar Pradesh, W .. t Bengal, Andhra 
Pradesh, Tamil Nadu and Gujarat, together contributed 
about 50 per cent of the all India Gross Domestic Product 
(GOP) In 2003-04 at constant 1993-94 prices. 

(b) to (d) The share of each State In GOP Is 
determined Inter-alia by the size of the State. No general 
reaction can be made in this regard. However, one of 
the objectives of development planning Is to achieve even 
distribution of growth across the States. The growth 
performance of the States Is determined by a number of 
factora and It is not possible to Identify the extent to 
which, it Is policy driven. 

(e) and (f) In order to address the issue of balanced 
industrial development, several Centrally Sponsored 
Schemes and special area development packages that 
were initiated in earlier plans were continued in the Tenth 
Plan. These special packages include transport subsidies 
for promoting Industrialization in hilly, remote and 
Inaccessible areas, increased equity contribution by the 
Govemment of India, capital Investment subsidies, interest 
subsidies, fiscal Incentives like income tax and excise 
duty exemption etc. During the Tenth Plan new initiatives 
such as special package for industrial development in 
Sikklm, Jammu & Kashmir, Uttaranchal and Himachal 
Pradesh have been launched. 

[English] 

Health care Service. 

3906. SHRIMATI JAYAPRADA: 
SHRI M. SREENIVASULU REDDY: 
SHRI O.K. AUDIKESAVULU: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 
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(a) whether the Govemment h .. _ked the Planning 
Commission to make an assessment of the human 
resource scenario in the health sector with a view to 
addressing inequalities in the provision of health care 
services in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. In order to create quality 
human reasourcee for the public health ayatem In India 
in terms of medical, nursing and s~rt staff and 
opportunity for India to become an Important destination 
for health care services, Planning Commission has set 
up a Task Force on Planning for Human Resourcee In 
the Health Sector under the Chairperaonship of Member 
(Health). The above Task Force would have 
representatives of Ministry of Health & FamHy Welfare 
from the Centre and of selected States and professional 
experts to map the gap in this sector, Identify new 
opportunities and come up with a human resource 
development plan for the Indian health eector. 

Developmemt Project. In Gu"" 

3907. SHRI VIKRAMBHAI ARJANBHAI MADAM: Win 
the PRIME MINISTER be pleased to state: 

(a) whether the Planning Commission has sanctioned 
some development projects for Gujarat; 

(b) if so, the details thereof, location-wise; and 

(c) the amount of funds released for the above 
projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) The Annual 
Plan 2006-07 of Gujarat has been approved at 
Rs. 12503.50 crore. The approved allocations for major 
sectors are as follows: 

(Rs. crore) 

(i) Irrigation and Flood Control 3387.20 

(ii) Energy 1020.73 

(iii) Transport 1216.52 

(iv) Social Services 4530.34 

(b) The Plan Schemes are being Implemented all 
over the State. The major schemeaJprojects under 
Implementation Include the Sardar Sarovar Project, Jyoti 
Gram Yojana, Sujalam-Suphalam Yojana, etc. 

(c) The Plan size consists of State's Own Resources 
and Central ~nce. The Central Assistance is being 
released as per set paaem and .. per the progress of 
Implementation. 

Indo-US CEO Forum 

3908. SHRI BASU DEB ACHARYA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Planning Commission has set up 
Committees to implement the recommendations of the 
Chief Executive Office (CEO) Forum .. tabllshed by the 
US and India; 

(b) tf 10, the deteiIa aIongwIth the 00ITIp08Iti0n thereof; 

(c) whether the US hu formed similar Committees 
to Implement the recommendations of the CEO Forum; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) No, 
Sir. The recommendations contained in the Report of the 
Inc:Ia-US CEO Forum preeented to the Prime Miniater 
and US President by the India-US CEO Forum Members 
on MatdI 2, 2006, are currently being examined and 
proceued in consultation with aU the concerned Ministries 
of Government 01 India. Committees will be established 
as conaidered neceasary. 

(b) Does not arise in view of the above. 

(c) It is understood that the US side are also currently 
at a simMar atage of proceaalng. 

(d) Does not arise in view of the above. 

Medicinal Herb. 

3909. SHRIMATI MINATI SEN: 
SHRI ANANDRAO VITHOBA ADSUL: 

WiH the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 
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(a) whether the Govemment has conducted any study 
on the availability of Medicinal Herbals in the countty; 

(b) if 80, the details thereof, State-wise and location-
wise; and 

(c) the details of the measures taken by the 
Govemment to conserve them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (8) and (b) Yes, Sir. The Central Council for 
Research in Ayurveda & Siddh., an autonomous 
organization under the Ministry, has conducted survey of 
MedicInal Plants in about 400 forest divisions located in 
different parts of the country. The Central Council for 
Research in Unani Medicine another autonomous 
organization under the Ministry has also been conducting 
ethnobotanical surveys in different forest areas of the 
country to ascertain the availability of medicinal plants In 
general and Unani Medicinal plants in particular. So far, 
the Council has undertaken studies In the States of 
Andhra Pradesh, Bihar, Madhya Pradesh, Maharashtra, 
Orlss., Rajasthan, Tamilnadu, Uttar Pradesh, Uttaranchal 
and Jammu & Kashmir. 

(c) Ministry of Environment & Forest during the period 
1993-2004 has supported the creation of 55 Forest gene 
banks of 250-500 hectare size each In peninsular India. 
These forest gene banks are called Medicinal Plants 
Conservation Areas (MPCA's) and have the objective of 
conserving the wild gene pools of medicinal plants of the 
region. There are 14 such gene banks in Kamataka, 13 
in Tamil Nadu, 7 in Kerala, 11 in Maharashtra and 10 in 
Andhra Pradesh. 

The National Medicinal Plants Board under the 
Ministry of Health & Family Welfare is also supporting 
programmes for in-situ and (Ix-situ conservation of 
medicinal plants. 

Conltructlon of Po.. OffIce Bulldlnga In Deihl 

3910. SHRI O.K. AUDIKESAVULU: . Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(8) whether Delhi Post Offices have acquired a few 
land sites in the Union :Capltal for constructing building 
for new or existing Post' Offices; 

(b) If 80, the number of sites with the Delhi Post 
Offices as on April 1, 2006, area-wise; and 

(c) the likely date for the commencement of the 
construction, and commencement of work in the new 
building in each case? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Deihl Postal Circle 
has 20 vacant land sltee-6 in Rohlnl, 2 in Dwarka and 
1 each at Khurejl Khaa, I. P. extension, Gaeta Colony, 
Dilshad Garden, Vlkaapuri, Mandawall Fazaipur, Kirby 
Place, Pankha Road (Institutional Area), Naraina 
Community Centre, Janakpurl, Saraswatl Vlhar and Prasad 
Nagar. 

(c) 5 building projects, at Saruwatl Vlhar, Prasad 
Nagar, I.P. ExtensIon, Dwarka-V1 and Vlkaapuri, have been 
Included for construction In the Xth FIve Year Plan. 

/T--IIonJ 

Converalon of N8t1oM1 HIghway No. 78 
Into Four une 

3911. SHRI MAHAVIR BHAGORA: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a> whether approval has been accorded for 
converaion of N.H. No. 76 Into four lane; 

(b) If 80, the amount allocated therefor; 

(c) the time-limit for completion of the same; 

(d) whether there Is any provI8Ion for imposing penalty 
in cue the work is not completed within the time limit; 
and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (e) Yes Sir. Section of NH-76 
from Plndwara In Rajasthan to Shivpurl In MP has been 
approved for 4-laning under NHDP Ph888-1 and II, of 
which 106 km pertaining to Chlttorgarh-Udaipur Section 
which Is common with Golden Quadrilateral Project, has 
already been 4 laned. The balance of the length Is being 
4-1aned as part of East West Corridor. The details of the 
contracts are enclosed as statement-l. 
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Esst-WBSI Conit:Ior 

91. ConIrac:t SIrath tfi LengIh FIIIded Colt 01 0.01 De* 01 
No. SIIIe No; (Km.) by hi ~ lJqIiIIy 0mIIgII 

pajIct QuI 
(pnIy) 

2 3 4 5 6 7 ' 8 

1. Shivpuri Bypaa & upto MPIRJ 2S & 78 54 ADS 360.34 Feb., 2008 
Border EW-II (MP-1) 
Km.15.00 to Junction of Ptlca par day tor 

NH-761 NH-3 of NH-25 & delay In completion 

Km.6l0 to Km. 579.00 of IUbjact to a maximum 

NH-76 (Malya Pradlah) 
of 10% of contract 
price 

2. R..IIMP Border to Kota 78 70 ADS 311.35 March, 2008 
EW-II (RJ-l0) 
Km. 579 to Km. 509 
(Rajasthan) 

3. RJlMP Border to Kota 78 60 ADS 378.22 April, 2008 
EW-II (RJ-10) 
Km. 509 to Km. 449.15 
(Rajasthan) 

4. R..IIMP Border to Kota 78 43 ADS 297.72 AprIl, 2008 
EW-II (RJ-9) 
Km. 449.15 to Km. 408.00 
(RajaIthan) 

5. Kota to ChittorgIIh EW-II 78 85 ADB 446.4 AprIl, 2008 I iqlida'ad Damagat-
(RJ-8) Km. 381.00 to 112OOO1h of Contract 
Km 31 6.00 Ptlca per day for 

(Rajasthan) delay in completion 
UIjaCt to a rnuInun 

6. Kola to Chittorgalh 78 83 ADS 440.5 April, 2008 at 10% of contract 
EW-II (RJ-7) Km. 318.00 prIca 
to Km 253.00 
(RajMthan) 

7. Chittorgartl Bypass + 78 40 ADB 384.25 Aprll,2008 

Km 253.00 to Km 229.25 
EW-II (RJ.6) 
(Rajuthan) 
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2 3 

8. Kola Bypass EW-II (RJ-4) 76 
Km 406.00 to Km 381.00 
(Rajasthan) 

9. Gogunda to Udaipur (RJ-3) 76 
Km 73 to Km 104.74 
(Rajasthan) 

10. Bekaria to Gogunda (RJ-2) 78 
Km 29 to Km 73 
(Rajasthan) 

11. Swaroopganj to Bekarlya 14 & 17 
(RJ-1) Km 249.70 to 
Km. 264.00 Km 0.00 
to Km 29.00 
(Rajasthan) 

Reatlrtlng of Coke Oven Pllnt 

3912. SHRIMATI KIRAN MAHESHWARI: 
SHRI GIRDHARI LAL BHARGAVA: 

Will the Minister of COAL be pleased to state: 

(a) whether the Govemment proposes to restart the 
coke oven plant of the Central Coalfield in Girldlh; and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (OR. DASARI NARAYANA RAO): (a) and (b) As 
reported by ·Coal India Limited (Cll), the report prepared 
by Central Mines Planning Design Institute Limited 
(CMPDIL), on the revivai of Girldih Coke Plant is under 
scrutiny! study. 

(English} 

Enhancement of Budgetary Support to 
Government HOIpltaia 

3913. SHRI ADHIR CHOWDHURY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government Hospitals such as 
Safdarjung and Dr. Ram Manohar Lohla are provided 
less budgetary support in comparison to that of the All 
India Institute of Medical Sciences (AIIMS); 

4 5 8 7 8 

25 NHAI 228.00 July, 2008 

Price per day for 

31 NHAI 266 June, 2008 
delay in completion 
eubject to a maximum 
of 10% of contract 
price 

44 NHAI 457.00 May, 2008 

43 NHAI 220.00 JW'l8, 2008 

(b) If 50, the details In this regard alongwlth the 
reasons therefor; 

(c) whether the Govemment proposes to enhance 
the budgetary support to the Govemment Hospitals; 

(d) If so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRI PANABAKA 
LAKSHMI): (a) and (b) The budgetary allocations to 
Government hospitals and other In,tltutes are made 
Keeping in view the schemes and projects approved for 
Implementation during the particular year. No comparison 
of the budget outlay of these hospitalslinstltutlons is made 
while allocations are approved in the Annual Budget. 

(c) to (e) Budgetary allocations to these Govemment 
Hospitals have also gone up over the years. 

Action Plln for Commonwealth Gamea, 2010 

3914. SHRI E.G. SUGAVANAM: WiD the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Government has initiated any action 
plan to make Commonwealth Games, 2010 eco-frlendly; 

(b) if so, the details thereof; and 
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(c) If not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) to (c) DDA has Initiated the 
process for environment Impact Assessment of its venues 
and the Govemment of NCT of Delhi have also drawn 
up plans to ease traffic congestion and improve 
horticulture in and around stadia and important tourist 
destinations. The Government of NCT of Delhi also 
propose to use street fumiture including dustbins and 
mechanical sweepers in important streets so as to improve 
the overall environment of Deihl. 

Decline In BSNL and MTNL lIoblle ServIce. 

3915. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the BSNLlMTNL's growth in mobile 
telephone is declining; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Govemment to Improve 
the mobile telephone growth of both the BSNLIthe MTNL 
and their efficiency facing at present a stiff competition 
from private operators? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. BSNL and MTNL 
are witnessing a high growth rate In mobile coMeCtlons 
as seen from the following details: 

As on Cellular mobile connec:IionI Combined IIIIIkII 
ahlreof 

BSNl M1Nl BSNl + MTNl 

31~2004 5254117 360550 21.46% 

31~2005 9447357 881898 25.17% 

31-03-2006 17183761 1941155 27.67% 

(b) D088 not arise in view of (a) above. 

(c) BSNL and MTNL have been continuously 
augmenting their network in terms of coverage and 
capacity. Additional features like voice mall service, 
itemized bill, closed user group, help line/call center etc. 

to keep in pace with evolution of technology and to 
provide good service to the customers. 

H ...... of Commemondlw Postllge Stamp 

3916. SHRI S.K. KHARVENTHAN: win the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether there is a long pending demand for the 
release of a commemorative stamp In memory of Late 
T.S. Avlnashilingam Chettlar, the freedom fighter; 

(b) If so, the action taken by the Govemment thereon; 
and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) The Department has received proposals for 
release of a commemorative postage stamp on late Shrl 
T.S. Avlnaehnlngam Chattier, freedom fighter from time to 
time. On each occasion the proposal was examined and 
not found in consonance with the existing guldellnas 
governing issue of stamps. 

(c) As per the existing guidelines, the personalities 
on whom commemorative postage stamps may be issued 
should be of natlonaVintematlonaJ importance, and the 
occasion to be commemorated must be the birth 
centenary or 10th125thl5Othl100th death anniversary, etc. 

.... vanaathl Mobile Telephone Scheme 

3917. SHRI ASADUDDIN OWAISI: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the MTNL has launched Jeevansathl 
mobile telephone scheme In four metres for the Central 
Govemment employees; 

(b) if so, the total connections provided under this 
. scheme; 

(c) whether there was an overwhelming response to 
the scheme; 
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(d) if 50, whether the Government propoees to extend 
or launch atresh scheme to cover more subscribers; 

(e) If so, the details thereof; and 

(f) if not, the reasons theretor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, MTNL has launched 
Jeevansathl mobile telephone scheme in Deihl and 
Mumbai for general public. The scheme was made 
available at conc888lonal rate for Central Govemment 
employees for a limited period. 

(b) The total number of connections provided under 
this scheme for Central Government employees is 
1,20,054. 

(c) Yes, Sir. 

(d) to (f) The scheme continue to exist for general 
public. However, the facility of this scheme at concessIonal 
rate for Central Govemment employees in Deihl was 
available up to 10.04.2006 only. In Mumbal, this scheme 
has been made available at concesalonal rate for 
employees of Department of Telecommunications (DoD, 
Bharat Sanchar Nigam Umited (BSNL) and MTNL up to 
15.05.2006. There is no proposal to extend the scheme 

at concesslonal rate. However, Central Government 
employees can stili avail the scheme at par with the 
general public. 

Exptlnalon of Cepllclty of Telephone Exchangn 

3918. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

<a) whether the existing capacity of telephone 
exchanges in Aurangabad district In Maharashtra had been 
expanded during 2~2006; 

(b) if so, the details thereof, exchange-wise; and 

(c) the total expenditure incurred thereon during the 
said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. The 
exchange-wise details of the expanded capacity of 
telephone exchanges of BSNL In Aurangabad SSA of 
Maharashtra during 2005-06 Is given in the statement 
enclosed. 

(c) Total expenditure Incurred thereon for the year 
2005-06 is Rs. 2,66,08,9141-. 

De/si/s 01 C8p8ci1y 8xp8nsion 01 f8I8p/Ion8 tlXChSngtlS in AUl7JI1gsbsd SSA during 2005-06 

SI. No. Name of Exchange Capacity as on Capacity Expanded during Capacity as on 
31-03-2005 2005-06 31-03-2006 
(In Unes) (In Unes) (In Lines) 

1 2 3 4 5 

1. Takli Ambad 200 48 248 

2. Galleborgaon 360 128 488 

3. Nachanvel 336 56 392 

4. Gevarai 184 64 248 

5. Mahalgaon 184 64 248 

6. Undangaon 338 32 368 

7. Sultanpur 352 32 384 
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8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

1. 

2. 

3. 

4. 

5. 

2 

Karanjikhed 

Kadethan 

Andhari 

Jetweda 

Genori 

Golaigaon 

Jategaon 

Gajgaon 

Buttewadgaon 

Daultabad 

Aurala 

Shelgaon 

Chlnchagdaon 

Gangapur 

Karmad 

Shivar 

Bidkin 

Aland 

3 

400 

200 

352 

New 

368 

336 

184 

120 

280 

968 

320 

184 

184 

WLL 

New BTS 

New BTS 

New BTS 

New BTS 

New BTS 

Re-Iocatlon of National Inatltute of Sport. 

3919. SHRI SUKHDEV SINGH DHINDSA: WIU the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(e) whether there is any proposal under the 
consideration of the Government to relocate the National 
Institute of Sports from Patiala to Bangalore; 

(b) if so, the details thereof; and 

(c) the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) No, Sir. 

4 

32 

48 

16 

152 

80 

96 

64 

64 

104 

32 

16 

64 

64 

750 

750 

750 

750 

750 

(b) and (c) Do not arise. 

5 

432 

248 

368 

152 

448 

432 

248 

184 

384 

1000 

336 

248 

248 

760 

750 

750 

750 

750 

Construction of CGHS Dle...,_ry 

3920. SHRI N. JANARDHANA REDDY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to refer to the reply given to Unstarred Question No. 
4192 dated December 21, 2005 regarding construc::tion of 
CGHS Dispensary in Shalimar Bagh, Delhi and state: 

(a) whether the construction of the said CGHS 
Dispensary has started; 

(b) if so, the time by which the construction would 
be completed and the same would start functioning; 
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(c) if not, the reasons for delay in the construction of 
the said dispensary; and 

(d) the details of additional features of this dispensary 
compared to the ones already functioning? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Construction work of CGHS 
Dispensary in Shalimar 8agh Delhi has commenced and 
is expected to be completed by end of the year. 

(c) In view of reply above, question does not arise. 

(d) The same facilities will be provided to Shalimar 
Dispensary as done in case of other Dispensaries under 
CGHS. 

/Translation! 

Linking of NH-7 with NH-12-A 

3921. SHRI RAKESH SINGH: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government proposes to link the 
National Highway-7 with the National Highway-12-A at 
Jabalpur through a bypass link road; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No Sir. 

(b) Does not arise. 

(c) A Bypass to Jabalpur already exists on NH-7 
linking to NH-12. The traffic on NH-12A does not warrant 
another bypass at present. 

[Eng/iSh! 

Cyclone Warning Raare 

3922. SHRI DALPAT SINGH PARSTE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether any assistance/technology has been 
sought from the foreign countries to develop a sateHlte 
for providing prior information In regard to cyclones; 

(b) If so, the details thereof; 

(c) whether the Indian Space Research Organisation 
has made any progress regarding cyclone warning radars 
for installation in cyclone affected States; 

(d) if so, the details thereof, location-wise; 

(e) whether some radars are currently under 
operation; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) to (f) Indian Space Research Organisation has 
developed an indigenous Doppler Weather Radar and 
installed at Sriharikota. It is being operated by the Indian 
Meteorological Department for monitoring weather systems 
within Its range. 

/Translation! 

F .. t Breeder R •• ctore In Military L1et 

3923. SHRI KRISHNA MURARI MOGHE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Indian Scientists have suggested that 
under the Atomic Programme, the fast breeder reactors 
should be kept in the military list for the minimum strikIng 
capability; 

(b) If so, the details thereof; 

(c) whether the International Atomic Energy Agency 
has been provided with the Civilian list to enable them to 
inspect our atomic plants; and 

(d) if so, the details thereof? 
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THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
and (b) Existing Fast Breeder Reacto ... have not been 
included in the civilian list under the agreed separation 
plan. 

(c) and (d) Not yet, since the India specific safeguard 
arrangements are presently being worked out. 

/English/ 

Purcha.. of Stationery Artlclee from Kandrlya 
a .. ndar 

3924.SHRI RAGHUNATH JHA: 
SHRI PRABHUNATH SINGH: 

Will the PRIME MINISTER he pleased to state: 

<a) whether the Committee of Secretaries (CoS) had 
considered the question regarding purchase of stationery 
articles from the Kendriya Bhandar (KB); 

(b) if so, the recommendations of the COS in this 
regard; 

(c) whether these recommendations have been 
implemented by the Govemment; 

(d) if not, the reasons therefor; and 

(e) the steps taken to implement the recommen-
dations without any further delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) Yes, Sir. 

(b) The CoS recommended modification of 
Department of Pensonnel & Training's (DOFF) C.M. dated 
14.7.1981 to the effect that purchases up to Rs. 10,0001-
may be made from Kendrlya Bhandar (KB)/Natlonal 
Consumer Co-operative Federallon (NCCF) without tender 
but purchases beyond this value should he done through 
limited or open tender as the case may he. 

(c) to (e) The Ministry of Finance has issued new 
General Financial Rules, 2005 (GFK) modifying the 
provisions of GFR, 1963. They have clarified that the 
special dispensation, available under the eariier GFRs 

are no longer available after the GFRa have been reviled 
and aU purchases should now be made In accordance 
with the provisions of GFR, 2005. 

Da-llnldng of Vadlna, from Kanda Port 

3925. SHRI RATILAL !(AUDAS VARMA: 
SHRI BHUPENDRASINH SOlANKI: 
SHRI JIVABHAI A. PATEL: 
SHRI MAHESH KANODIA: 
SHRI HARISINH CHAVOA: 

Will the Miniater of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a> whether Gujarat had submitted a proposal to the 
Union Govemment to de-link Vadlnar from Kendla Port; 

(b) If so, the details thereof and the reasona therefor; 

(c) whether the Union Government has taken any 
decision in the matter; 

(d) If eo, the details thereof; and 

(e) If not, the reasons therefor aIongwith Its present 
status? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (e) Gujarat 
Govemment had requested Government of India to deHnk 
Vadinar area from Kendla Port limits and to revert it to 
Govemment of Gujarat. Vadlnar was Included in the ~mlts 
of Kendla Port after the Govemment of GUjarat issued 
notification deleting It from the HmIts of Minor Port of 
Salaya, and the Government of India lasued simultaneous 
notification Including It in the limits of Kandla Port. Kendla 
Port developed Vadlnar for handling of liquid cargo. The 
request of Government of Gujarat to hand over the 
Vadinar Port to State Govemment has not been agraed 
to. 

Unaccounted Fund. with AlIMB 

3926. SHRI IQBAL AHMED SARADGI: 
SHRI BASU DEB ACHARIA: 
SHRI VIJOY KRISHNA: 

WI1I the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 
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(a) whether the Audit Report 2004-05 prepared by 
the Director General of Audit, Central Revenue shows 
that funds worth erores are lying unaccounted with the 
AIIMS; 

(b) if so, the details thereof; 

(c) whether according to the report during the last 
five years there was excess of income over expenditure; 

(d) if 50, whether the Government has examined this 
report; 

(e) whether a number of members submitted a 
memorandum to the PM for scrapping the user charges 
at AIIMS; 

(f) if so, the action taken thereon; 

(g) whether a demand has also been made to 
investigate into an unauthorized fund of over As. 30 crores 
being maintained in the AIIMS; and 

(h) if so, the details thereof and the action taken! 
proposed to be taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (h) The details are being collected and 
the same will be laid on the Table of the House. 

{Translation} 

Medicine for Cancer Cure 

3927. SHRI HANS RAJ G. AHIR: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has any Information 
regarding a breakthrough by D.S. Research Centre, 
Varanesi, Uttar Prad08h to cure cancer through a certain 
medicine; 

(b) If 50, whether the Govemment has given approval 
to the said cancer medicine of D.S. Research Centre; 

(c) if not, the reasons therefor; 

(d) whether assistance Is Ukely to be provided by 
the Union Govemment for patenting of this product and 
other allied activities; 

(e) If so, the details thereof; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (f) The Central Council for Research in 
Ayurveda and Siddha has contacted Prof. S. Trivedi of 
the D.S. Research Centre, Baranasi, U.P. to provide 
scientific data on standardization of the medicine, pre-
clinical aafetyl'toxicity studies etc. He has submitted a list 
of large number of ingredients contained in the medicine 
most of which are not Identifiable. The Centre has faHed 
to furnish requisite information for verification of their claim 
regarding development of anti-cancer drug. 

Declaration of Route. of Peripheral 
Exprea ... y a. National HlghWilya 

3928. SHRI ASHOK KUMAR RAWAT: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI MOHO. TAHIR: 
SHRI KAILASH NATH SINGH YADAV: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to .tate: 

(a) whether the Union Government proposes to 
declare the route. of Eastem Peripheral Expreeaway and 
Western Peripheral Expressway projects as National 
Highways before the commencement of the 
Commonwealth Games as reported In 'The Rashtrlya 
Sahara' dated March 08, 2008; 

(b) if so, the total length of the road in kilometres 
likely to be constructed; 

(c) whether an assessment In this regard has been 
made; 

(d) whether a plan for the construction of this route 
has been prepared; 

(e) if 50, the total amount estimated to be spent on 
the projects; 

(f) whether the task of land acquisition has been 
completed by the Government In order to commence the 
said work; 

(g) If 50, the details thereof, Iocation-wlae; and 



159 MAY 17, 2006 160 

(h) if not, the time by which this is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The alignment of Eastern 
Peripheral Expressway has already been declared as 
National Highway No. NE-II vide Gazette Notification S.O. 
No. 460(E) dated 30.03.2006. Western· Peripheral 
Expressway has so far not been declared as National 
Highway. 

(b) and (c) The total length of Westem Peripheral 
Expressway is 135.65 Km. and the approximate length 
of Eastem Peripheral Expressway is 135 Km. 

(d) Plan for Westem Peripheral Expressway has been 
finalized. Detailed Plan for Eastem Peripheral Expressway 
has so far not been finalized. 

(e) Estimated cost of Westem Peripheral Expressway 
including cost of land acquisition is Rs. 1830 crore. As 
per the preliminary estimates the estimated cost of the 
Eastem Peripheral Expressway including cost of land 
acquisition is Rs. 2290 crore. 

(f) No Sir. 

(g) Does not arise. 

(h) For Western Peripheral Expressway land 
acquisition is targetted to be completed by 31.05.2006 
while for Eastem Peripheral Expressway, it is targetted to 
be completed by 30.09.2006. 

Setting up of Central Labour Promotion Council 

3929. SHRI RAMDAS ATHAWALE: Will the Minister 
of OVERSEAS INDIAN AFFAIRS be pleased to state: 

(a) whether the Govemment proposes to set up an 
organisation like the Central Labour Promotion Council; 

(b) if so, the details thereof and the purpose thereof; 

(c) whether any discussions in this regard were held 
during the last one year; and 

(d) if 10, the details thereof? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) No, Sir. 

(b) Does not ariae. 

(c) No, Sir. 

(d) Does not arise. 

/Eng/ish} 

Youth. Going AbrOlid 

3930. DR. M. JAGANNATH: WiH the Minister of 
OVERSEAS INDIAN AFFAIRS be pleased to state: 

(a) the estimated number of youth. who went abroad 
after completing technical training In India during the last 
three years; 

(b) the estimated number of youths who have come 
back to India during the said period; 

(c) whether the Govemment proposes to lay down 
some conditions in respect of the youths desirous of going 
abroad after completing technical training in the country; 
and 

(d) if so, the details thereof? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) to (d) Persons possessing 
two or three year technical diplomas are entitled to have 
ECNR (Emigration Check Not Required) endorsement on 
their passports and, thus, do not required emigration 
clearance under the Emigration Act, 1983 for going abroad 
for employment. As such, the question of maintaining any 
data or laying down any conditions for such category of 
pel'8Ons does not arise. 

Review of Indue Water Treaty 

3931. SHRI P.S. GADHAVI: Will the PRIME 
MINISTER be pleased to state: 

(8) whether the Union Govemment proposes to review 
the Indus Water treaty between India and Pakistan; 

(b) If so, whether the same has been reviewed in 
the past; 

(c) If 80, the details In this regard; and 

(d) the outcome thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) No. 

(b) No. 

(c) and (d) Does not arise. 

Reviewing Working of Right to In'ormatlon Act 

3932. SHRI REWATI RAMAN SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Govemment has reviewed the 
working of the Right to Information Act; 

(b) if so, the findings in this regard; 

(c) whether the Central Information Cornrniaion has 
given questionable ruling by endorsing a propoul to 
prescribe a standard format for the purpose of making 
an application; 

(d) if so, the details thereof; 

(e) whether the decision is contrary to the provisiorw 
of the Act; 

(f) if so, the steps taken to correct the anomaly; 

(g) the details of the names of Statee that have 
constituted or yet to constitute Information Cornrnieaion; 
and 

(h) the details of the services being rendered by the 
Information Commission? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) and (b) The Right to Information Act, 2005 has come 
into force only on 12th October, 2005. It is too early to 
review the working of the Act. 

(c) to (f) The Central Information Commission In its 
decision No. CIC/CI200 dated 16-1·2006 had held that a 
public authority was not precluded from prescribing 
standard format for the purpose of making the application 
for case of reference and response. H0W8V8r, this decision 
was reviewed by the Commission on 08.02.2006, when 

it held that it ia incumbent upon any pubfic authority 
pre.cribing a format that It remalna simple and 
comprehensible as well as acceaaIbie to common folk. 
The Commission has further clarified that the applications 
for Information on plain paper are also to be received 
and replied within the prescribed time limit. 

(g) According to the information available, State 
Govemments of Andhra Pradesh, Asaarn, Chhattlsgarh, 
Goa, Gularat, Haryana, Himachal Pradesh, Kamataka, 
Kerala, Madhya Pradesh, Maharashtra, Meghalaya, 
Nagaland, Ort ... , Punjab, Rajasthan, Tamil Nadu, Tripura, 
Uttranehal, Uttar Pradesh and West Bengal have 
appointed Chief Information Commllaloners. 

States of Arunachal Pradesh, Bihar, Jharkhand, 
Manip~.Ir, Mizoram and Sikkim are yet to make such 
appointments. 

(h) The Information Commission perfonns functions 
as 8I8igned to It under the Right to Information Act, 2005. 

/Transl6tionj 

Problems of Indians Workers In Gulf 

3933. SHRI CHANDRA MANI TRIPATHI: 
SHRIMATI RUPATAI D. PATIL: 
SHRI N. JANARDHANA REDDY: 
SHRI A. V. BELLARMIN: 
SHRI pRABODH PANDA: 
SHRI KAILASH MEGHWAL: 
SHRI ASADUDDIN OWAISI: 
SHRI ALOK KUMAR MEHTA: 
DR. K. DHANARAJU: 
SHRI RAGHURAJ SINGH SHAKYA: 
SHRIMATI KALPNA RAMESH NARHIRE: 

Will the Minister of OVERSEAS INDIAN AFFAIRS be 
ple888d to state: 

(a) whether a large number of Indian workers In the 
Gulf have not been paid their dues by their contracting 
Organisation8lauthorities; 

(b) if 80, whether the Govemment has blacklisted 
some Qatar based companies in this regard; 

(e) if so, the details thereof; 

(d) whether cornplalnt8 regarding III treatment and 
exploitation of workers are rampant, particularly In Gulf 
countries; 
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(e) whether numerous casealdlsputes regarding death 
benefits. legal dues etc. of Indian workers are pending in 
several countries; 

(f) if so. the complete details thereof. country-wlse; 

(g) whether an MoU already exists under which Gulf 
companies are expected to pay fixed minimum wages to 
Indian workers there; 

(h) If so. the details and the reasons for not complying 
with the same; and 

(i) the steps takenlproposed to be taken to protect 
the interests of the Indian workers abroad? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) As per the Information 
collected from the Indian Missions in the Gulf. sporadic 
complaints are received from Inclan workers relating to 
non-payment or delayed payment of salaries and other 
benefits. 

(b) and (c) Presently. there are sixteen Qatarl 
Companies which have been bIactcIlsted on the basis of 
reports received from the Indian Mission concerned. 

(d) to (f) Complaints regarding HI treatment and 
exploitation of workers 88 well 88 casealdiapute8 regarding 
service benefits. legal due. etc. are received. The Indan 
Missions are taking up such cases with the Labour 
Ministry and offering legal advice to the workers If they 
need to go to court. 

(g) No. Sir. 

(h) Does not arise. 

(i) With a view to curb the exploitation of Indian 
workers going abroad for employment. it has been made 
mandatory w.e.f. 16.11.2003 for the Recruiting Agents to 
submit all the employment documents. viz .• demand letter. 
power of attorney and specimen employment contract in 
original for obtaining emigration clearance. Further. in 
respect of vulnerable categories of workers. I.e .• unskilled 
labour and housemaldaldomestic workers; and In respect 
of nine countries. viz.. Yemen. Lebanon. Libya. Tanzania. 
Israel. Jordan. Sudan. Kuwait and Bruinei, these 
employment documents are required to be attested by 
the concerned Indian Mlsslon(s). In addition. our MiIIIonI 

have. with the help of Community Welfare AIaoc:Iations 
and other community support groupe. been providing legal 
assistancelcounaelling to protect the Interest of Indian 
workers. Besides, the Emigration Act, 1983 Is proposed 
to be amended with a view to reinforce protection to the 
Indian emigrants. The Pravasl Bhartiya 81ma Yojana has 
also been upgraded recently to provide better beneftta to 
the emigrants. 

{English} 

Modem FlICllhlee In Hospital. 

3934. SHRI RAGHUNATH JHA: WIll the Minister of 
HEALTH pleased to state: 

(a) whether well equipped Investigation fecilltles like 
MRI, Digital X-rays are available for 'outdoor patients in 
the Safdarjung and the RML HospItaIa; 

(b) if not, the reasons therefor; 

(c) whether CGHS beneficiaries are required to obtain 
permisalon first from their dlspensarie. for availing 
investigation faci11t1e8 in the private hoepItaIaIdlagnostic 
centres recognized under CGHS; 

(d) if 80, there is any propoeaJ to allow benefIoIarIe8 
to get these facilities directly from the CGHS recognized 
hoapItaIIIcentres on the basis of the preecrIptIon of the 
doctors of the Government hospitals; 

(e) if not. the reasons therefor; 

(f) whether senior citizens are not given preference 
in the examination by doctors; and 

(g) if 80. the steps proposed to be taken In thie 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a> and (b) Well equipped InveatIgation facilities 
like X-ray & MRI facilities are available for all indoor and 
outdoor patients in Dr. R.M.L. HoapItal and Safdarjung 
Hospital, N~ Delhi. 

(c) Yes, Sir. 

(d)"-No such proposal Is under consideration In the 
Ministry. 
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(e) To keep a cheek on the expenditure on dIagno8tic 
tests especially when such testa facilities are available In 
the Government Hospitals/polyclinics, etc. CGHS 
benefiCiaries have to get permission to get diagnostic 
tests carried out in private hospitals/diagnostic cent81"8 
recognized under CGHS. 

(1) and (g) The Senior Cltlzen8 are given priority by 
doctors in examining them. There is a separate counter 
for them for registration. 

Augmentation of Cellular Phone Equlpmenta 

3935. SHRI RAYAPATI SAMBASIVA RAO: Win the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the BSNL has recently floated tenders 
for augmenting cellular phone equipmenta for the purpose 
of expanding upgrading Cellular Network in rural areu 
of the country; 

(b) if so, the details thereof; 

(c) whether the BSNL is expected to add 20 million 
cellular users, yearly after upgradation of the Cellular 
Network; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR SHAKEEl AHMAD): (a) and (b) Yes, Sir. BSNl has 
floated a tender for expanding Its cellular network by 
45.5 million lines in North, East and South Zone during 
the next three years. This also includes expansion of Its 
cellular network In rural areas. For West Zone, 18 million 
lines are planned to be augmented. 

(c) Yes, Sir. 

(d) Capacity of 6 million lines in West Zone, 5 mlUion 
lines each in South and North Zones and 4 million lines 
in East Zone are planned to be added each year. 

/Translation} 

Chlkungunly. Menace 

3936. SHRIMATI RUPATAI D. PATIL: 
SHRI BALASAHEB VIKHE PATIL: 
SHRI M. SHIVANNA: 
SHRI BAPU HARI CHAURE: 
SHRI JUAL ORAM: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment Is aware of the deaths 
caused due to 'Chlkungunlya' a dengue like fever that is 
spreading In .. veral States of the country particutar1y In 
Andhra Pradesh, Karnataka and Maharashtra; 

(b) if so, the details thereof, State-wise; and 

(c) the remedial steps taken/proposed to be taken to 
check the spread of the disease? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Govemment of India is aware 
about spread of Chikungunlya In Andhra Pradesh, 
Karnataka, Maharashtra and Tamil Nadu. The high 
incidence of fever cases with arthralgia were reported 
from 15 districts of Andhra Pradesh, 17 districts of 
Karnataka and 15 districts of Maharashtra. State-wise 
distribution of suspected Chlkungunya fever Is indicated 
below: 

State 

Andhra Pradesh 

Kamataka 

Maharashtra 

Tamil Nadu 

No. of 
diatricta 
affected 

15 

17 

15 

9 

No. of 
sU8p8Cted 

Chlkungunlya 
fever cases 

26864 

107740 

34725 

1949 

No. of 
deaths 

o 
o 

o 

o 

(c) The Govemment of India has taken following steps 
to contain the spread of Chikunguniya: 

(i) Deputed teams consisting of epidemiologist, 
public health specialists, microbiologist for 
assessment of the situation and provided 
technical aasistance to the statee for technical 
IUppOrt and guidance. 

(Ii) Disseminated comprehensive technical guidelines 
to State. regarding preventive and promotive 
measures to contain the spread of Chikunguniya, 
diagnosis & symptomatic treatment of 
Chikunguniya fever. 

(iii) The States have been supp6ed larvicides and 
Pyrethrum Extract 2% for fogging: 
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States Temephoa Pyrethrwn Extt. 

Anethra Pradesh 1200 Utres 1500 LItr8a 

Kamataka 500 Litres 1000 Litres 

Maharashtra 2000 Litres 1950 Litres 

{English} 

Relaxing VI.. Rule. by Arab Countrle. 

31:137. SHRI M. RAJA MOHAN REDDY: 
SHRI MILIND DEORA: 

Will the PRIME MINISTER be pleaed to state: 

(a) whether the Union Government has urged the 
Arab countries to relax their visa rules for the benefit of 
Indian businessmen; 

(b) if so, the details thereof; 

(e) whether requests for multi-entry and long term 
visas were also made; and 

(d) if so. the reaction of the Arab Countries In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes, Sir. 

(b) and (c) Government has been taking up the Issue 
of liberalization of vila regimes including grant of multiple 
entry and long-term visas to Indian businessmen with 
Arab countries. 

(d) Several of these countries have indicated their 
willingness to favourably consider the proposal. 

Eradication of Vector Borne 01 ...... 

3938. SHRI UDAY SIN~H: 
SHRI KISHANBHAI V. PATEL: 
SHRI ANANTA NAYAK: 

WiH the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government has decided to eradicate 
the vector borne diseases In the country; 

(b) If 60, the deta118 of the Itral8gy fonnulated In this 
regard; 

(c) the fundi allocated and utilized therefor during 
the current year: 

(d) whether the Govemment has also 10Ught help of 
International agencies to combat these disease; and 

(e) if so, the response of the Intematronal agencies 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Govemment of India is implementing the 
National Veotor Borne Disease Control Programme 
(NYBDCP) for prevention and control of Malaria. Dengue, 
Japanese Encephalitis and Elimination of Lymphatic 
FHariaais by 2015 and Elimination of Kala-azar by 2010. 

(b) The NVBDCP strategy comprises: 

(I) Earty diagnoaia and prompt treatment. 

(Ii) Integrated vector management by use of 
appropriate mix of vector control measures 
(Indoor Residual Spraying (IRS) in selected 
pockets, anti larval maaeures in urban areas, 
use of Insecticide treated bed nets (ITNs). 
larvivorous fishes and environmental and minor 
engineering methods). 

(III) epidemic: preparedness and rapid response. 

(Iv) Behaviour Change Communication (BCC) for 
generating awareness & social mobilization 
through different media. 

(v) Inter-sectoral collaboration by Involving other 
departments, cIvH society organizations. corporate 
sectors and local self-government etc. 

(vII) Human Resource Development through capacity 
building of medical and paramedical personnel. 
partner organizations by training at primacy. 
secondary & tertiary levels, operational research; 
and 

(viII) Monitoring and evaluation through periodiC 
reviewa, field visits and web based Management 
Information System. 
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(c) During the year 2005-06, As. 264.22 cror. were 
allocated, out of which Rs. 260.43 Crores were utilized. 
The budget provision for 2006-07 Is Rs. 371.58 crores. 

(d) and (e) A Grant Agreement has been signed on 
27th June, 2005 for launch of Intensified Malana Control 
Project with assistance from Global Fund for AIDS, 
Tuberculosis and Malaria in North Eastem (NE) States, 
selected high risk areas of Orissa, Jharkhand and West 
Bengal to increase access to rapid diagnosis and 
treatment through community participation; reduce malaria 
transmission risk by use of insecticide treated bednets 
and larvivorous fish; and enhance awareness about 
rna/aria control and promote community, NGOa and private 
sector participation. 

GQ Project In A.P. 

3939. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the details of the stretches completed in ~ndhra 
Pradesh under the Golden Quadrilateral Project; 

(b) the details of the works pending completion under 
the project; and 

(c) the proposed time schedule for completion of the 
same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAP~A): (a) The detalis are given in the 
statement encloeed. 

(b) Partial length of Srikakulam-Champawatl Section 
of NH-5 remains for completion. 

(c) Expected date of completion Is December, 2006. 

Statement 

S.No. Stretch National Highway length (In km) 

2 3 4 

1. Ichapurarn-Koriam (km 233 - km 200) 5 33 

2. Kortam-Palasa (km 200 - km 171) 6 29.00 

3. Palasa-Srlkakulam (km 171 - km 97) 5 74.00 

4. Bridge. section Srtkakulam-Ichapu""" (km 233 - km 98) 5 

5. Srikakulam-Champawatl (Balance Work) (Km 97 - km 49) 5 48.00 

6. Champawati-V1shakhapatnam (km 49 - km 2.8) 5 48.20 

7. Bridges section (km 49 - km 97) Champavatl-Srlkaku/am 5 

8. Viahakhapatnam-AnkapaHi (km 397 - km 359) 5 38.00 

9. Ankapalli-Tunl (km 359.2 - km 300) 5 59.2 

10. Tunl-Dhannavaram (km 300 - km 253) 5 47.00 

11. Dharmavanarn-Rajahmundry (km 253 - km 2(0) 5 53.00 

12. Dlvancheru (near Rajahmundry)-Gowthaml ( km 200 - km 164.5) 5 35.5 

13. Bridge Section (km 162 - km 200) V-V section 6 

14. Gowthami-Gundugolanu (km 154.5 - km 80) 5 74.5 

15. Bridges section (/an 80 • km 162) V-V Section 5 
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2 3 4 

16. V1jayawada-Rajamundry Section (near Eluru) (km 75 - km 80) 5 5.00 

17. Eluru-Vijayawada Package (km 75.D-km 3.4) 5 72.00 

18. Vijayawada-Chilakaluripet Package I (km 355 - km 380) 5 25.00 

19. V1jayawada-Chilakaluripet Package II (km 380 - km 396.8) including 
Guntur Byp888 (km 0 - km 15.2) 5 32.00 

20. V1jayawada-Ghilakaluripet Package III (km 408 - km 420.5) Including 
Krishna Bridge Approach (Iem 0 - km 10.8) 6 23.75 

21. V1jayawada-Chilakaluripet Package IV (Iem 10.8 - Iem 13. 68) (1792 m 
Krishna Bridge + l095m approach road) 

22. Chilakaluripet-Ongole (km 357.9 - km 291) 

23. Ongole-Kavali (km 291 - Iem 222) 

24. Kavail-Nellore (km 222 - km 178) 

25. Nellore Byp888 (km 178.2 - km 161) 

26. Nellore-Tade (Iem 163.6 - km 52.8) 

Promotion of Hindi Abroad 

3940. KUNWAR MANVENDRA SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of programmes organised In foreign 
countries· with regard to the promotion of HIndi during 
the last three years; 

(b) whether guidelines Issued In regard to progreselve 
use of Hindi are implemented by the Indian embaaaiea In 
foreign countries on an annual basis; 

(c) If so. the details thereof and If not, the reasons 
therefor; 

(d) whether publicity programmes are conducted for 
use and ~motion of Hindi in foreign countries; 

<e) if so. the detalls thereof during the above period; 
and 

<f) the names of countries wherein Hindi is taught In 
Universities and Colleges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS <SHRI ANAND SHARMA): (a) to 

5 2.88 

5 66.00 

6 69.00 

5 44.00 

5 17.20 

5 110.40 

(e) WIth a view to promote Hindi our MI88iona abroad 
organize various eventl such .. kayl sammelans. 
mushalras. Hindi essay and debate competitions for 
children, Hindi workshops Jointly with local univeralties 
where Hindi is taught and cultural programmes from time 
to time. Regional Hindi Conferences are also being 
organ_ed by the Miasion. with the aaelstanee of the 
Ministry. 14th September Is celebrated as Hindi Diwas 
every year. For the first time 10th January this year was 
celebrated as World Hindi Day by many Missions. 

Neceaaary instructions are sent by the Ministry to 
the Missions from time to time ukIng them to ensure 
compliance of the official language rule., annual 
programme and the guidelines isaued by the Deptt. of 
Official Language. Given the fact that the Missions have 
to deal with the local Govemment In the official language 
of the country concemed, they try to Implement these 
guidelines to the extent possible. 

Wide publicity Is given by the MI88ion8 regarding 
facility for learning Hindi at Kendriya Hindi Sansthan, Agra. 
Central Hindi Directorate, New Del~i and Mahatama 
Gandhi Antarrashtriya Hindi Vishwavidayala, Wardha. 
Inellan cultural programmes Including Hindi film festlvala 
are also organised which help In promotion of Hindi in 
those countries. 
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(f) Details are given In the enclosed statement which 
is placed on the table of the House based on the 
information furnished by the Missions. 

1. Guyana 

2. Italy 

3. Portugal 

4. Thailand 

5. Romania 

6. Germany 

7. Japan 

8. Canada 

9. Nepal 

10. Kazakhstan 

11. Pakistan 

12. Czech Republic 

13. Croatia 

14. Armenia 

15. Tajikistan 

16. Mauritius 

17. Israel 

18. Poland 

19. Uzbekistan 

20. Hungary 

21. Ukraine 

22. UK 

23. USA 

24. Fiji 

25. Norway 

26. China 

27. Vietnam 

28. Bulgaria 

29. South Korea 

30. Minsk 

31. Australia 

32. Austria 

33. Kenya 

34. Turkey 

Eat8b1lahment of New Medical College. 

3941. SHRI JUAL ORAM: 
SHRI CHANDRABHAN SINGH: 
DR. P.P. KOYA: 
SHRI KAILASH MEGHWAL: 
SHRI V.K. THUMMAR: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pteased to state: 

(a) the number of medical colleges run by 
Government and Private Sector currently In the country. 
State-wile and location-wise; 

(b) the number out of the above con.s imparting 
only under graduate courses or post graduate medical 
studIee aeparately; 

(c) the number of proposals received for sanction of 
new medical colleges during the year 2005-06 from the 
States. State-wise; 

(d) the number of medical colleges unctloned during 
the above period. State-wise; 

(e> the number of proposals for establishment of new 
medical coIIegea pending at present aIongwith the reasons 
therefore. State-wise; and 

(f) the time by which these proposals are likely to be 
cleared by the Government? 

THE MINISTER OF. STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): <a) At present total 242 medical colleges are 
functioning in the country. State-wise number of medical 
colleges in Govt. Sector and Pvt. Sector is given in the 
statement enclosed. 

(b) As per MedIcal CouncIl of India out of 242 medical 
colleges 171 medical colleges are ruming the PG courses. 
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(c) During the year 2005 a total of 58 proposals 
were received. Out of which 22 proposals were found to 
be in order. In addition, 24 proposals for the year 2004 
were also pending. The state-wise break up as under:-

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

Andhra Pradesh 

Assam 

Chhattisgarh 

Delhi 

Karnataka 

Kerala 

Manipur 

Maharaahtra 

Orlaaa 

Pondlcheny 

Punjab 

Tamllnadu 

Trlpura 

Uttranchal 

7 

3 

2 

2 

7 

3 

2 

3 

1 

4 

6 

15. Uttar Pradeeh 3 

16. Weat Bengal 

(d) Perrnleslon of the Central Govt. has been granted 
for establishment of following number of new medical 
colleges from the year 2005-08, State-wtle: 

1. Andhra Pradesh 4 

2. Kamataka 

3. Kerala 1 

4. Madhya Pradesh 

6. Maharuhtra 

6. Orissa 

7. Trlpura 

8. Tamllnadu 

(e) and (f) Out of the propoull raferred to In reply 
to part (c) above, permission has been granted for 
establl.hment of new medical college one each In 
Pondlcherry and Tamilnadu. Clearance of remaining 
propoaal. depends on fuUllllng the qualifying criteria 
prescribed in the Regulation of Mel, availability of 
Infrastructural facilities and recommendations of MCI 
thereon. 

Num/Jtlr of M«fIc8I Co/MgtIs in thB Country-S/6M-wiss 8S on 5.1a2005 

S.No. Name of the State Number of Total Total Number 
Medical Colleges of Seats 

Govt./Uni. Private 

2 3 4 5 6 

1. Andhra Pradesh 10 21 31 3925 

2. Assam 3 3 391 

3. Bihar 6 2 8 610 

4. Chandigarh 1 50 

5. Chhatisgarh 2 2 200 

6. Delhi 5 5 560 

7. Goa 1 100 
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2 3 4 6 6 

8. Gujarat 8 5 13 1625 

9. Haryana 1 2 3 350 

10. Himachal Pradesh 2 2 115 

11. Jammu and Kashmir 3 4 350 

12. Jharkhand 3 3 190 

13. Kamatalea 4 28 32 4005 

14. Kerala B 9 15 1650 

15. Madhya Pradesh 5 3 8 970 

16. Maharaahtra 19 20 39 4410 

17. Manipur 1 1 100 

18. Orissa 3 4 464 

19. Pondicherry 4 5 475 

20. Punjab 3 3 6 520 

21. Rajasthan 6 2 8 800 

22. Slkklm 1 1 100 

23. Tamil Nadu 14 8 22 2515 

24. Trlpura 100 

25. Uttar Pradesh 9 4 13 1412 

26. Uttaranchal 2 2 200 

27. West Bengal 9 9 1105 

Total 127 115 242 27192 

Govt. Colleges 122 

University Colleges 5 

Private Colleges 115 

Total: 242 

Coat of Telephone Operetlona (b) H so, the details thereof; and 

3942. SHRI DUSHYANT SINGH: Win the Minister of (c) if not, the reasons therefor? 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(a) whether the Government propoII88 to bring down (DR SHAKEEL AHMAD): (a) It is the constant endeavour 
of the Govemment to rationalize and make affordable the 

the cost of telecom operations in the country; 
coSt of telecom operations in the country. 
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(b) Some of the important steps taken by the 
Govemment In recent past to reduce the cost of telecom 
operations are as follows: 

(I) The customs duty on import of telecom 
equipments covered under Information 
Technology Agreement (ITA) 1 has been 
reduced to zero. 

(il) Licence Fee for International long Distance 
(1 LO), National long Distance (NlD) and Very 
Small Aperture Terminal (VSAT) Commercial 
services has been reduced to 6% of Adjusted 
Gross Revenue (AGR) with effect from 
01.01.2006 from its previous level of 8-16%. 

(iii) Government is facilitating a private sector 
initiative for sharing of Infrastructure for mobile 
services by all operators in Deihl and Mumbai 
resulting in savings on capital cost and 
operational expenses. 

(iv) Access Deficit Charge (ADC) has migrated to 
Revenue Share basis from per minute basis and 
maximum carriage cost has come down to 
65 paise from 11 0 paise. 

(c) Does not arise in view of (b) above. 

Export of c-DoT Switches 

3943. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether C-DoT proposes to develop cost effective 
technologies to compete with, global players; 

(b) If so, the details thereof; 

(c) whether C-DoT switches are being exported to 
other countries; 

(d) If so, the details thereof; and 

(8) the details of thrust areas to be initiated by 
C-DoT during 2006-07? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR 5HAKEEl AHMAD): (a) Yes, Sir. 

(b) C-Do T # has re-prloritised Its short term and long-
term R&D plans and projecta to address the challenges 
of the competitive markets. The major telecom solutions 
being developed Include. 

- Innovation services for Business and Industry 

- Advanced Intelligent Networks Services 

- High bit rate network backbone on fiber and 
satellite 

- Cell and Packet technologies for Voice and Data 
convergence 

- Wireless and Mobile Communication 

(c) ~d (d) Yes, Sir. The last export of switches has 
been to Afghanistan through TCll for their telecom re-
construction program for various districts. 

(e) The new thrust areas initiated by G-DoT during 
2006-~OO7 apart from thoae mentioned in para (b) include 
the following: 

- Intemet Protocol (IP) over satellite 

- Broadband over power lin .. 

- Optical cross connects 

Dope Te8llng of Sportaperaona 

3944. SHRI NAVE EN JINDAL: 
SHRI RAVI PRAKASH VERMA: 
SHRI BALASHOWRY VAlLABHANENI: 
SHRI HEMLAl MURMU: 
SHRI RAGHURAJ SINGH SHAKYA: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether the results of dope testings in some 
cases of Indian sportspersons were found positive In the 
recently held Commonwealth Games; 

(b) If so, the details thereof including the action taken 
against them; 

(c) the details of the number of partiCIpants banned 
from participating due to using banned drugs during the 
last five years and the current year; 
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(d) the steps taken/propoaecl to be taken to prevent 
such incidents in future; 

(e) whether the Union Govemment has constituted 
the National Anti-Doping Agency; and 

(f) If so, the details thereof? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): (a) Yes, sir. 

(b) Two Indian welghtllfters, namely, Raju Edwln-56 
Kg. (4th position) and Tanlnder Singh-85 Kg. (pre 
competition testing) tested positive for banned drugI and 
were provisionally banned by the Commonweatth Games 
Federation and the International Welghtfltting Federation. 
These two welghWfters have been banned by the Indian 
Weightlifting Federation for life. 

(c) Thirteen sportspersons have been banned from 
participating in Intemational events during the Jut five 
years and the current year owing to their ualng banned 
drugs. 

(d) to (f) The Govemment of India has .. t up a 
National Anti-Doping Agency (NADA) under the Societies 
Registration Act in the month of November, 2006, with a 
view to harmonizing, coordinating and implementing the 
rules and regulations relating to Anti-Doping In sports to 
combat taking banned drugs by our sportspersons as 
per the World Anti-Doping Agency (WADA) code. BesIdes, 
in January 2005 India has also signed the Copenhagen 
Declaration on Anti-Doping in Sports-2003. The aim of 
the Declaration Is that signatori.. to this Declaration act 
within their respective constitutional and other legal 
provisions for fighting against doping in Sports. 

Apart from the above, random tests of sportspersons 
are also carried out during different stages of their training 
and preparation for events. 

Famllle. Affected by Nuclear Power Station 

3945 SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of the famHie6 of Pofran and Akkarpattl 
villag~s of Thane district in Maharashtra affected due to 
establishment of Nuclear Power Station; 

(b) whether all the Project Affected Families (PAFI) 
have been rehablUtated; 

(c) If not, the reasons therefor; 

(d) whether High Court of Mumbal In an interim order 
had directed specific reliefs and rehabilitation me .. u .... 
for the PAFI; 

(e) If so, the details thereof; 

(f) the present status of implementation of interim 
order of the court; and 

(g) the meuu .... taken to ~ the Issues ..... 
by PAFs? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): 
(a) 1251 families, 551 from Akkarpattl and 700 families 
from Pophran villages are affected. 

(b) The rehabilitation of projecr Affected Families 
(PAF) are being implemented by the State Govemment 
of Maharuhtra with the funds provtded by the Nuclear 
Power Corporation of India Ltd (NPCIL). The conatructfon 
of dwelling units for the Project Affected Famlll.. (PAF) 
by the etate government II expected to be completed by 
30th June 2006. NPCIL has paid rental to the PAFs for 
temporary accommodation through atate govemment. 

(c) Does not arise In view of (b) above 

(d) Y •• , Sir. 

(e) The directives given by the Hon'ble High Court, 
Mumbal from time to time are as under-

• The No, of PAFa were raleed from 1167 famlHM 
to 1251 families. 

• The PAFs were awarded the rental for temporary 
accommodation 0 Rs. 15,000/- per family on 
two occasions. 

• Each PAF has been allotted a developed plot 
of size ranging from 185 sq. mts. to 740 sq. 
rnts. depending on the size of PAF. 

• Each PAF Is being provided with a duly 
conetn.Icted house of 372 sq. fts buHt up .... 
at an estimated cost of Rs. 1.9 lakhl. 
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(f) and (g) All Interim dIrectIve8 to NPCtl by the 
Hon. High Court have been implemented. Further 
measures, if any, would depend on the final order of the 
Hon'ble High Court. 

Growth ..... In Stale. 

3946. SHRI. B. MAHTAB: WiU the PRIME MINISTER 
be pleased to state: 

(a) whether the growth rates of dlHerent States have 
not been unKorm; 

(b) If so, the details thereof and the reuons therefor 
tpeClaHy in major HCtora, State-wlH, during 2004-2008; 

(c) whether some of the poorest States have actually 
...., a deceleration In growth; 

(d) If so, the dtMIla thetwof; and 

"(.) the steps taken by the Union Government for 
uniform growth rate and regIOMI baIMoe? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PLANNING (SHRI M. V. RAJASEKHARAN): (a) Yea, SIr. 

(b) The State-wise and broad sector-wise/growth 
performance for the period 2002-04, as per the latest 

available data are given In the encloeed statement. The 
data for the pertod 2004-06 are not available. The uneven 
growth acrose the Stat.s is mostly attributed to the 
historical Inequality and Initial economic conditions. Also, 
some Stat .. may have generally had better govemance 
and followed growth-enhancing policies more effectively 
than others. 

(c) and (d) Some of the poorest State. have 
experienced deceleration in growth. The State-wise per 
capita income for the year 2003-04 and the corresponding 
growth performance during 1999-2000 to 2003-04 are 
given in Itaternent-II enclosed. 

(.) Reducing regional imbalance has been one of 
the objectIYee of planning etnce Ita inception. The Tenth 
five V.... Plan (2002-07) epeoIfiee State-wise break-up 
of growth rates with a view to encourage Introepectlon at 
the State level as well as to .. rve .. a cataly8t to 
reinvigorate planning at the State level. During the Tenth 
Plan, the Rashtrlya Sam Vlku VOJana (RSVV) was 
initiated with the main objectIvea of putting In place 
~ and poIlciea with the joint efforta of the 
Centre and the Stat.. to remove barrters to growth, 
accelerat. the development proce.. and Improve the 
quality of life of the people. From the cummt financial 
year 2008-07, a Backward Regions Grant Fund, which 
aubIum88 the on-going RSVY, would be operatlonallaed." 

""".",.", I 
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CAGR (~1..()2) 

S.No StatelSector Agriculture Industry Serv1ce8 GSDP (All-Sector) 

2 3 4 5 6 

1. Andhra Pradesh 1.4 8.3 5.3 6.4 

2. Arunachal PradMh 1.8 5.9 3.1 4.2 

3. Assam -0.1 6.7 5.4 5.1 

4. Bihar 3.6 4.3 4.0 4.9 

5. Chhattiagarh 4.3 13.1 5.0 8.9 

6. Goa 4.5 6.6 7.1 8.4 



185 VAISAKHA 27. 1828 (SMI) 188 

1 2 3 4 5 6 

7. Gujarat 20.9 13.7 5.5 12.7 

8. Haryana 4.3 5.6 6.2 6.6 

9. Himachal Pradesh 4.0 6.2 5.2 6.4 

10. Jammu and Kashmir 4.2 6.0 3.5 5.1 

11. Jharkhand 3.8 14.0 -2.8 5.8 

12. Karnataka -6.3 8.3 6.5 5.7 

13. KaraJa 2.6 10.8 7.3 0.5 

14. Madhya Pradeeh 6.4 5.1 3.9 5.8 

15. Maharuhlra -4.0 10.1 6.2 7.6 

16. Manipur 3.5 19.2 6.4 10.1 

17. MeghaJaya 3.1 7.0 4.3 5.8 

18. Mizoram NA NA NA NA 

19. Nagaland NA NA NA NA 

20. Orieaa 1.2 12.7 5.0 6.9 

21. Punjab 1.2 5.2 4.6 4.3 

22. Rajasthan 7.4 4.2 5.6 6.9 

23. Sikkim 11.0 6.3 5.7 8.5 

24. Tamil Nadu -12.8 3.5 5.4 3.3 

25. Tripura NA NA NA NA 

26. Uttar Pradesh (divided) 2.3 6.6 4.5 5.2 

27. Uttaranchal 4.2 17.2 6.8 10.3 

28. West Bengal 0.0 4.7 8.0 7.3 

All India 1.0 6.6 5.6 6.2 

Source: For SI. No. 1·32-DIreotorate of EconomIca & at.IIetica of ~V8 sat. Govemmentl, lind for AII·lndIa-CenInII StatIatIceI 
Organisation 
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Sliltswistl Psr Cllpilil !nCcms lind Growth R_ 
(Position 11$ on 23-02-20(6) 

PCI (in Rupees) CAGRo 
S!.No. StateIUT 2003-2004 1999-2000 

to 2003-04 

2 3 4 

1. Bihar 3557 2.0 

2. Uttar Pradesh 5975 1.3 

3. Assam 6466 2.8 

4. Orissa 6487 3.1 

5. Jharkhand 7732 1.7 

6. Jammu & Kashmir 7878 1.6 

7. Madhya Pradesh 8284 0.1 

8. Chattlsgarh 8383 5.8 

9. Manipur 8751 5.4 

10. Uttaranchal 9471 8.9 

11. Arunachal Pradesh 9678 2.1 

12. Rajasthan 9685 3.2 

13. Meghalaya 10795 4.7 

14. West Bengal 11612 5.7 

15. Andhra Pradesh 11756 5.6 

16. Slkkim 12026 5.1 

17. Kerala 12328 4.3 

18. Himachal Pradesh 12765 3.7 

19. Tamil Nadu 12976 1.6 

20. Kamataka 13141 4.8 

21. Haryana 15752 4.3 

22. Punjab 16119 2.1 

23. Maharashtr. 16479 1.9 

24. 

25. 

26. 

27. 

Gujarat 

Goa 

2 

Mizoram 

Nagaland 

28. Tripura 

All-India 

3 

16779 

30506 

NA 

NA 

NA 

11799 

.. 
6.0 

4.7 

NA 

NA 

NA 

4.0 

Source: For SI. No. 1-32-Dlrectorate of Economlcs & Statltttcs 
of respective State Govemments, and for A"-Indla-central 
StatIItIcaI Organisation 

°CAGR: Compound Annual Growth Rate 

Regulatory Body on Roed 8afety 

3947. MAJ. GEN. (RETD.) B.C. KHANDURI: Will the 
Mlniater of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state~ 

(a) whether attention of the Government hu been 
drawn to the news Item appearing in Ths IndilUl Exprsss 
dated October 10, 2005 with regard to Regulatory Body 
on Road Safety; 

(b) whether the Govemment proposes to conatttute 
such a Regulatory Body; 

(c) if so, the details thereof; 

(d) whether the Trauma Centres have been planned; 

(e) if ao, the details thereof and If not, whether the 
Govemment 16 planning to establish the same; 

(f) If so, whether any interim arrangements have been 
put In place to minimize accidents on the Highways, till 
the formation of this Regulatory Body; and 

(g) if 60, the dataill thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) In terms of the directions of 
the Committee on Infrastructure headed by the Prime 
Minister, this Ministry has approached the Committee of 
Secr.tarlea In the matter of setting up of a 
Commisslonerate of Road Safety and Traffic Management. 
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A Committee under the Chairmanship of Shrl S. Sundar, 
Former Secretary, the then Ministry of Surface Transport 
and Distinguished Fellow, TERI hu also been conetItuted 
and remitted to, inter-alia, deliberate and make 
recommendations on creation of an effective and dedicated 
agency for Road Safety and TraHic Regulation. 

(d) and <e) Ministry of Health & Family Welfare 
provides assistance to the StateslUTs under the scheme 
of 'Assistance for Capacity Building' tor upgradatlon of 
emergency servicesltrauma care facilities in Govemment! 
District Hospitals, located near the National Highways for 
the purpose of treatment of accident victims. 

(f) and (g) Some of the important steps taken by the 
Govemment besides highway design to minimize the road 
accidents and deaths are as under: 

<i) Refresher training to Heavy Motor Vehicle drivers 
in the unorganized sector. 

(ii) Grants-in-aid to voluntary organizations for 
administering road safety programmes. 

(iii) Setting up of Driving Training Schools in the 
country. 

(iv) PubliCity campaign on road safety awareness 
through audio-visual-print media. 

(v) Institution of National Award for voluntary 
organizationslindlvidual for outstanding work in 
the field of road safety. 

(vi) Tightening of safety standards of vehicles. 

(vii) Provision of cranes and ambulances to various 
State Governments/NGOs under National 
Highway Accident Relief Service Scheme. 

(viii) Widening and improvements of National 
Highways etc. 

Collaboration between Inclta and Gulf 
Cooperation CouncH 

3948. SHAI ANANDRAO VITHOBA ADSUL: WUI the 
PRIME MINISTER be pleased to state: 

(a) whether India and the six nation Gulf Cooperation 
Council have decided to work together in new areas; 
and 

(b) if so, the details of the areas identified for 
collaboration? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): Ca) Yes. 

(b) India and GCC signed a Framework Agreement 
for enhancing and developing economic cooperation 
between the two sides at New Delhi on August 25, 2004. 
Under the agreement, India and GCC have agreed to 
expand and liberalize their trade relations and to hold 
diIcus8ions to conclude a Free Trade Agreement (FTA) 
between them. The first round of negotiations on the 
proposed FTA on trade in goods was held in Riyadh on 
March 21-22, 2006 wherein It was agreed that goods, 
services as well 88 investment and general economic 
cooperation would be covered in the proposed FTA. The 
next round of FTA negotiations is expected to be held on 
May 24-25, 2006 in New Deihl. 

India and GCC have held two s888lons of the Indo-
GCC Industrial Conference, in Mumbai on February 17-
18, 2004 and In Muscat, Oman on March 25-26, 2006. 
It was decided during the Muscat Industrial Conference 
to promote a strategic economic cooperation by enhancing 
partnership through joint ventures in the fields of industry, 
energy, petrochemicals, ICT, biotechnology and tourism 
and by promoting cooperation in R&D, S&T, Education 
and promoting SMEs. It has also been agreed that the 
3rd India-GCC Industrial Conference will be held in India 
during March 2007 along with a proposed investment 
summit. 

In the political sphere, India and the GCC have been 
holding an annual political dialogue at Foreign Ministers' 
level on the sidelines of the UNGA since 2003. 

Reachedullng of Outstanding Central Loans 

3949. PROF. M. RAMADASS: Will the PRIME 
MINISTER be pleased to state: 

<a) whether the proposal of Twelfth Finance 
Commisaion for rescheduling of outstanding Central Loans 
to States has been implemented; 

(b) if 50, the problems Likely to be faced by financially 
weaker States in raising loans at standard rates following 
the Twelfth Finance Commiuion Award; 

(c) the likely adverse impact on the plan expenditure 
of the States on account of their Inability to raise the 
required funds; and 
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(d) the measures the Union Govemment proposes to 
take to tackle the problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Twelfth 
Finance Commission (TFC) in Its report recommended a 
scheme of Debt Consolidation and Relief Facility (DCRF) 
for States. According to this Scheme, the central Joana 
(Ministry of Finance) of States disbursed upto 31.03.2004 
and as outstanding on 3 1.03.2005 are to be consolidated 
and rescheduled for a fresh term of 20 years with 
repayments in 20 equal installments, carrying a lower 
Interest rate of 7.5%, subject to States enacting their 
Fiscal Responsibility and Budget Management Act 
(FRBMA) with the core provisions, interalia, to eliminate 
revenue deficit by 2008-09 and bring down the fiscal 
deficit to 3% of GSDP. Govemment of India has accepted 
the recommendations of TFC. So far 19, States have 
furnished their FRBMA. On recommendations of the 
Monitoring Committee consolidation of Central loans has 
been done for 18 States. 

(b) and (c) In pursuance to recommendations of TFC, 
Central Govemment has discontinued extension of Plan 
Loans to State Govemments since 1 st April, 2005. State 
Govemments have been allowed to borrow against the 
loan component of their Central assistance in the form of 
Additional Open Market Borrowings (AOMB), within their 
overall borrowing ceilings. Fourteen States were allowed 
ACMB last year. Govemment of India also committed to 
help the fiscally weak States in case if they find difficulty 
in raising the market borrowings. No State has faced any 
difficulty so far in raising the market borrowings from the 
market. TFC award period starts from the year 2005-06. 

(d) Does not arise. 

Quota Sy.t.m for Medical Cou,... 
3950. SHRI MANORANJAN BHAKTA: 

SHRI SUBHASH MAHARIA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the number of medical colleges in the country 
being runlfunded by the Union Govemment; 

(b) whether the Govemment has any proposal to 
include 27% quota for OBCs in poet graduate courses 
like MD and MS; 

(c) whether the total .... rvation In medical coU.gas 
are likely to go up from the existing 22.5% (for SC and 
ST students) to 49.5%; 

(d) if so, the details thereof alongwlth the provlalon 
made for providing additional seatslHnancial assI8tance 
for 2006-07; 

(e) whether the Indian Medical A8a0cia"on (IMA) has 
oppoeed the reservation quota system; and 

(f) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) At present there are 242 medical coIIegea 
in the country. The medical colleges being run/funded by 
the Centre are: 

1. All Indian Institute of Medical Sciences, New 
Deihl. 

2. Lady Harding Medical College, New Delhi. 

3. JIPMER, Pondlcherry. 

4. Government Medical College, Chandigarh. 

5. Institute of Medical Sciences, Banaras Hindu 
University, Varanaai 

6. Jawahar1a1 Nehru Medical College, A1igarh. 

7. University College of Medical Sciences, Deihl. 

8. Vardhman Mahablr Medical College. New DeIhl. 

9. PGIMER, Chandlgarh. 

10. NIMHANS, BangaJore. 

11. Sri Chitra Tlrunal Institute, Trivandrum. 

12. AFMC, Pune. 

In addition some of the InstitutesIHospltals also 
conduct specialized course. 

(b) to (d) At present in the centrally governed 
institutions, reservation is provided for, Sc/ST only. The 
matter regarding provision of 27% reservation for OBC in 
the Central Medical Institutions is under consideration. 
With the increase in reservation, there is no provision for 
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providing additional admiMlon ..... for 2008-07. Aa auch, 
increase in admission capacity of a pArticular Institution 
can be considered only under the provlatone of SectIon 
10(A) of Indian Medical Council Act, 1956 and the 
Regulations made thereunder. 

(e) and (f) No reference opposing ruervation quota 
system has been received by the Govemment from the 
Indian Medical Aasociation (IMA). 

Fraud In PO Entrance Teat 

3951. SHRI PRABODH PANDA: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI NIKHIL KUMAR: 
SHRI MOHO. TAHIR: 
SHRI KAILASH NATH SINGH YADAV: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a> whether the eSI has recenUy unearthed a raket 
Involved in helping doctors who appeared In the PG 
entrance test of AIIMS as reported In The StatMman 
dated March 30, 2006; 

(b) if so, the details thereof including the modus 
operandi thereof; 

(c) whether in view of the fraud. all such entrance 
tests have been cancelled; 

(d) if so, the details thereof; and 

(e) the steps taken by the Govemment to check 
such frauds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a> to (e> On receipt of complaint regarding 
alleged malpractice in All India PG Entrance Examination 
2006 the matter was handed over to eSI for inveatIgatIon. 
The investigation conducted by CSI revealed that at 
Chennal Centre questions papers were taken out from 
the examination centre with the help of docupen got 
solved through professionals and correct answers were 
conveyed to the examinees through mobile phones. eSI 
aiso conducted analysis of answer sheets of the 
candidates qualified in MDIMS from aU other centres as 
well as those of MDS candidates from aU centres and 
reported that It did not reveal any predominant pattern to 

Indicate any palpable malpractice. On the basis of CSI 
report, It was decided to continue with counseling and 
admissions on the basis of AIPGME 2006 results except 
for the group of 20 students from Channa! Centre against 
whom cel, ACe, Channel has lodged FIR. 

This decision has been taken subject to any further 
material which may be provided by cel against specific 
candidates leading to disqualification of such candidates. 

The procedure of conducting examination have been 
reviewed and steps like body search of students before 
they enter examination area, further randomization of 
question to avoid any duplication of queation papers, 
supply of pens by the examining body, strengthening of 
security arrangement by deploying police/para-military . 
forces at each center, appointment of carefully selected 
coordlnators'lnvlgllators are being contemplated for 
ensuring that there is no lacunae In conduct of 
examination. 

Pending Propoula of InteHtate ROlida In 

RaJHthen 

3962. SHAI MAHAVIR BHAGORA: 
SHRIMATI KIRAN MAHESHWARI: 
SHRIMATI SUSHEELA BANGARU LAXMAN: 
SHRI GIRDHARI LAL BHARGAVA: 

WiD the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether a number of propoaala relating to roads 
of Inter-8tate connecting Rajasthan pending with the Union 
Govemment; 

(b) If so, the details thereof and since when these 
propoeaI8 are pending; 

(c) the time by which approval Is likely to be given 
by the Government to these propoeala; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) No, Sir. 
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(b) to (d) Does not ariae. 

/English} 

3953. SHRI DHARMENDRA PRADHAN: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government has conducted any 
survey to detect the number of cancer cases in the 
country; 

(b) if so, the outcome thereof and the number of 
cancer cases registered during the last financial year; 

(c) if not, whether the Government has any proposals 
to undertakes such a survey in this regard; and 

(d) if so, the steps taken by the Government to 
control the disease? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI PANABAKA 
LAKSHMI): <a) to (c) As per the information collected by 
the Population Based Cancer Registries functioning under 
the National Cancer Registry Programme of Indian Council 
of Medical Research, It has been estimated that about 
7·9 lakh new cancer cases are detected every year and 
at any given point of time there are 2-2.5 million cancer 
patients In the country. As per Infonnatlon available with 
ICMR the estimated number of cancer patients for the 
year 2005 is approximately 8.72 iakhs. 

(d) Health being a State Subject, it is for various 
State Governments to ensure that adequate facilities for 
eany detection, diagnoais and treatment of cancer are 
made available. Under the schemes of National Cancer 
Control Programme (NCCP) special emphasis is now 
being laid on early detection of Cancer through screening, 
promoting health education, creating awareness etc. under 
District Cancer Control Programme. The Central Govt. is 
also supplementing the efforts of the State Governments 
by providing financial assistance for setting up of 
Radiotherapy Units in Govt. Medical Colleges/Hospitals 
for providing treatment facilities. In addition, the 
comprehensive cancer detection and management facilities 
including testing facilities in respective regionlStates are 
provided by 25 Regional Cancer Centre established under 
NCCP. 

3954. SHRI K.S. RAO: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the present status of high speed networking and 
digital connectivity dedicated to research and education 
in the country and its potential for the dtweIoPment of 
research network infrastructure especially in the area of 
SCience and engineering research and education; 

(b) whether the Government proposes to formulate a 
policy to support and encourage provision of fastest 
network speeds with upto 100 mbps as access bandwidth 
to meet the need for a dedicated, cuttlng-edge, high 
performance research and education netwol1<; and 

(c) If so the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Department of Information 
Technology has Initiated a project titled "GARUDA- to 
setup proof-of-concept phase of National Grid Computing. 
The mandate of this project is to carry out ...... rch and 
engineering of technologies, architecture, standards and 
applications in grid computing. The entire programme 
focusee on the applications like: 

(I) Bio-Informat\cs 

(ii) Computational Atmospheric Science 

(iii) Seismic Data Processing 

(Iv) Disaster Management 

(v) Problems in Pure Sciences 

(vi) Accurate Three-Dimensional Medical Imaging 

(vii) Earthquake Engineering 

A high speed communication network of 100 Mbps 
is enviaagad which will connect 45 lnetltutiona in 17 cltlea 
acrOl8 the country. ERNET (Education and Research 
Networking) Is the Technical Service provider. 

(b) and (c) The project GARUDA Is configured on a 
proof-of-concept buis where the engineering, technology 
and policy Isauea are studied and resolved. 
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3955. SHRI RAVI PRAKASH VERMA: 
SHRt PRAlHAD JOSHI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a> whether the Supreme Court has asked the Centre 
and the Medical Council of India to work out modalities 
for granting permiaaion to those medical and dental 
colleges, applications of which were rejected last year; 

(b) if so, whether the Govemment has implemented 
the said directive issued by the Supreme Court: 

(c) the number of applications rejected last year, 
State- wise: and 

(d) the number of medical and dental colleges likely 
to be set up in the country during the current year, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a> to (c) In academic year 2005-06, Medical 
Council of India did not recommend for grant of perrnll8ton 
for establishment of some new medical colleges. Since 
the applicants were to be given an opportunity of personal 
hearing as per the provisions of Indian Medical Council 
Act, 1956, before disapproving their proposal, their 
response was sought viz-s-viz MCI recommendations to 
enable the Central Govemment to pus appropriate order 
by 15.7.2005. Most of the applicants 8ubmltted their 
compliance on rectification of deficiencies pointed out in 
the inspection report of MCI. These compliance reports 
were forwarded to MCI for giving their Inputs for enabling 
the Government to consider these cases 80 that the seats 
in colleges, meeting requirements of MCI norm8 are not 
lost to the students. However, MCI did not give their 
inputs on the ground that last date for giving their 
recommendations was already over on 15.6.05. In the 
absence of quality Inputs from the MCI, Govemment could 
not take a final decision on these schemes by the 
stipulated date. Later on some of the applicants moved 
the Supreme Court of India and that Court In Ita last 
order dated 15.2.06 has directed as under: 

"the matter shall be discueaed to streamHne the grant 
of permission to open medicaVdental colleges or renewal 
thereon between the officers of the Medical Council of 

India and the Central Govemment who shall also take 
into account the problem, if any, faced by the colleges, 
and the points agreed shall be informed on the next 
date of hearing: 

Subsequent to the Court directions, there rounds of 
meetlng8 were held between the Ministry and Medical 
Council of India. Consensus on the issue is yet to arrived 
at in the absence of appropriate Inputs from MCI. 

(d) Central Govemment is permitting establishment 
of new rnedicaVdentaI colleges under the provisions of 
Indian Medical Counclle Act. 1968 and the Dentlata Act, 
1948. Grant of permission for setting up a new medIcaII 
dental college depends on fulfilling the qualifying criteria 
prescribed in the Regulations of .... pectlve CouncHa, 
availability of Infrutruotural facilities and recommendatlone 
of the respective Council thereon. Baaed on the facilities 
available, pennilalon has been granted for establishment 
of new medica' colleges during 2006-07, one at 
Pondicherry and other in Tamil Nadu. No new dental 
college has been Permitted during 2006-07 so far. 

Road Unk between Indle and Peklatan 

3956. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Union Govemment has any proposals 
to create road connectivity from GuJarat to Pakistan to 
facilitate movement of passengers and good8; 

(b) if ao, the details thereof; and 

(c) the time by which It Is likely to be constructed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) No. 

(b) and (c) Does not arise. 

Sale of Coal Mlnae 

3957. SHRI BRAJESH PATHAK: Will the Minister of 
COAL be pleased to state: 

(a) whether the Govemment has decided to sell off 
the coal mines running in 10888S through tenders; 

(b) if so, the details thereof: and 

(c) the time by which the procese of 88lling of coal 
mines is likely to be completed? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) No, Sir. 

(b) and (e) Do not arise in view of the reply to <a) 
above. 

BSNL expenditure In YlilagealRem0t8 A.-. 

3958. SHRI G. KARUNAKARA REDDY: 
SHRI P. RAJENDRAN: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to -etate: 

(a) the expenditure incw1'ed by the BSNL for provIdilg 
telecom faCIlity in villages and remote ..... of the country 
since October, 2000 and the CUI'I"8nt year; 

(b) whether the ·8harat Sanchar Nigam LImIted iI 
considering to reduce its investment for telephone services 
in rural areas; 

(e) if so, the reasons therefor; 

(d). whether rural telephony is likely to be costly 88 

a result of it; and 

(e) if so, the extent thereof? 

THE MINISTER OF STATE IN THE MINISTFW OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR SHAKEEL AHMAD): (a) The details of the year-wise 
expenditure incurred by 8harat Sanchar Nigam Limited 
for providing telecom facilities in vlnagelremote areas are 
as under:-

S.No. Year Amount (Rupees in Crores) 

1. October 2000-01 2,666.50 
(Estimated figures) 

2. 2001-02 7,948.17 

3. 2002-03 4.~ 

4. 2003-04 2,739.35 

5. 2004-05 2,268.56 

6. 2005-06 2,259.00 
(Provisional) 

7. 2006-07 (Budget 2,589.52 
allocation) 

(b) BSNL will continue to rnMe necee •• ry capital 
investment in rural ....... 

(e) to (e) 00 not arille In view of (b) above. 

3959. SHRI VIJOY KRISHNA: Will the Minister of 
HEALTH AND EAMILY WELFARE be pIeued to &tate: 

<a) whether India Is lagging far behind from other 
advanced countries In the field of liver tranepIantatIon; 

(b) If eo, whether the Govemment Ie contemplating 
to formulate a epeeial action plan to make the facility of 
liver transplantation accessible to the common people; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes Sir. As reported by ICMR, well 
developed facilities for liver transplantation .,. inadequate 
in India where at least two lakh people die annually from 
liver failure. 

(b) and (c) The Govemment Is In the process of 
consulting all stake holders before arriving at a plan for 
encouraging cadaver organ retrieval (that would include 
liver retrieval also). 

fEII(/Ii8hJ 

Weather SMell ... 

3960. SHRI S.K. KHARVENTHAN: WIll the PRIME 
MINISTER be pleased to state: 

(a) whether there are certain difficulties in getting 
clear imageries of the earth in cloudy weather conditions; 

(b) If 80, whether the ISRO proposes to develop any 
satenlte for the benefit of the farma .. ; 

(e) if eo, the datalia thereof; and 

(d) if not, the reasons theAIfor? 
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THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Yes, Sir. 

(b) Presently, Indian Remote Sensing SatelIIt .. UH 
electro-optical imaging systems, which do not have the 
capability to penetrate the clouds. To overcome this, ISRO 
is developing a microwave satellite, Radar Imaging 
Satellite (RISAT) for launch during 2007-08. 

(c) RISAT will have a multi-mode, multi-polarisation 
C-band Synthetic Aperture Radar (SAR) payload with 
cloud penetrating aa well al nlght-and-day Imaging 
capability. With this all--wealher Imaging capability, RISAT 
will provide information for a variety of applications IUch 
aa crop acreage and production estimation of the 
agricultural crops grown during the oloudy kharlf Huon 
and also for more effective monitoring of the natural 
disasters especially the floods and drought. RISAT Is thue 
expected to enhance the benefits of remote lenalng 
technology to the farmers. 

(d) Does not ariae. 

Providing Dfr'8Ct LInage of COlli 

3961. SHRI ADHIR CHOWDHURY: Will the Minister 
of COAL be pleased to state: 

(a) whether the subsidiary companies of the Coal 
India Limited have the right to provide direct Hnkage of 
coal; 

(b) if so, the details thereof; 

(c) whether the subeldlary companlee of the Coal 
India Limited have provided linkage to washery unit during 
the last three years and the current year; and 

(d) if so, the year-wise details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) 
Linkages to Core sector consumers are accorded by the 
Government. The system of granting coal linkage to non-
core sector by Coal India Limited was chpenaed with 
from the year 2001. 

(c) No, Sir. Coal washery units receive coal under 
an arrangement entered into between linked consumers 
and the washery operators. 

(d) Does not artie in view of reply given In part (c) 
above. 

OpenIng of Poat Ofncea 

3982. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the number of new post offices sanctioned and 
set up In the ruraVurban areas of the country during the 
year 2005-2006, State-wiae; and 

(b) the places Identified where the post offices are 
likely to be opened in the next few years, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD): (a) and (b) No new post offices 
have been sanctioned or let up in the rural and urban 
areas of the country during the year 2005-06. In 
consonance with the poHcy dlreotlvea of the 10th Plan 
for attaining financial seIf-aufficiency and conHquently for 
rationalization of the postal network, targets for opening 
of new Post Offices are not being assigned since 2004-
05. Therefore, It juatlflcatlon tor opening of a Post Office 
Is found, It can only be opened by relocation of an existing 
post office, which la no longer juatlfled on the 
Departmental norms In Ita present location. 

Given the non-avallabillty of Plan targets for expansion 
of poatal network, whenever a proposal for letting up of 
a post office is received and found justified, it Is 
considered for opening by the proceu of relocation. 

{Tiw1$IsIionJ 

Global Nuclear Pow.r Partner.hlp 

3963. SHRI KRISHNA MURARI MOGHE: Will the 
PRIME MINISTER be pleased to atate: 

(a) whether US has urged India to join the newly 
constituted -Global Nuclear Power Partnership·; 

(b) if so, the details thereof; 

(c) whether thla partnership is based on the 
development of the Fast Breeder Reactor; 

(d) If 80, whether US will be able to obtain the 
information of the Indian Fast Breeder Reactor in case 
India joins it; and 
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(e) If so, the stape taken to safeguard the leakage 
of this sensitive information? 

THE MINISTER OF STATE IN THE PRIME 
MINISTEA'S OFFICE (SHAI PAITHVIAAJ CHAVAN): <a) 
and (b) There has been a general presentation on Global 
Nuclear Energy Partnership (GNEP) from the US side. 

(c) Fast Breeder Reactor development is one element 
of GNEP. There are other altematlves. 

(d) Prototype Fast Breeder Reactor and Feat Breeder 
Test Reactor will not be a part of GNEP. 

(e) Does not arise. 

Report of Maahelkar Commltt_ 

3964. SHRI RAMDAS ATHAWALE: wtn the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the date on which Dr. M.ahelkar Committee WM 
constituted to k8ep an eye on the .,.adIng buIIneu of 
medicines in the countty; 

(b) whether the Committee hu IUbmilted Ita report 
to the Government; 

(c) if so, the details of recommendations made; and 

(d) the action taken by the Govemment on the 
racommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Government of India decided to constitute 
an expert committee in January 2003 under the 
Chairmanship of Dr. A.A. Mashelkar to examine all the 
aspects of the drug regulatory infrastructure In the country 
and the problem of spurloua/substandard drugs In the 
country. 

(b) Yes, the eommittee has submitted Its report to 
the Govemrnent in November, 2003. 

(c) The Committee made wide ranging 
recommendations for strengthening the drug regulatory 
system in the country including several amelldrnentII in 
the Drugs and Cosmetics Act & Rules, creation of a 
Central Drug Authority, enhancement of the penalty 
provided for offences related to manufacture and .... of 
spurious drugs, under the D&C Act and Rulee. 

(d) A Drugs and Cosmetics (Amendment) Bill, 2005 
has already been Introduced In the Rajya S8bha for 
enhancement of penalties for drug related offences under 
the D&C Act based on Mashelkar Committee's 
recommendations and In accordance with the decision of 
the Cabinet. 

A note for consideration of the Cabinet on formulation 
of 8 Central Drug Authority of India as recommended by 
the Maahelkar Committee has been prepared. 

/Eng/I6I1j 

PrIeM of CokIng CoeI 

3985. DR. M. JAGANNATH: WiD the Minister of COAL 
be pleased to state: 

(a) whether the prices of coking coal used 88 fuel 
for producing steel in the eountry are high 86 compared 
to thOle in Australia, USA, China and Brazil; 

(b) If 80, the detaIIa thereof; 

(c) the reuona for high prtces In India; and 

(d) the total production cost of steel increased In 
percentage terms as a result thereof? 

THE MINISTER OF STATE IN THE MiNISTAY OF 
COAL (DR. DASARI NARAYAN RAO): (a) to (d) The 
prices of coking coal used as fuel for production of steel 
in Australia, USA, China and Brazil are not available as 
Steel and Coal industries do not divulge the rate at which 
coking coal Ie sold. However, the prices of Indian coking 
coal with 18.5% ash 18 approximately RI. 5023.00 per 
metric tonne whereas the average landed cost of 
Australian coking coal with 9.5% ash content is 
approximately As. 6730.00 per metric tonne at Indian 
Port. Price of imported coking COIl could be higher on 
account of difference in Intrinsic quality of coking coal, 
coat of freight, Insurance etc. 

/T""../kJnj 

lncluelon of New ea8tM In OBC U" 

3966. SHRI HANSRAJ G. AHIR: ~I/I the PRIME 
MINISTER be pleased to 1tatI: 

(a) whether there is any propoeal under the 
eonslderation of the Union Government to Increase the 
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quota of reservation prescribed for OBea after Increasing 
the number of castes In the existing list of OBCs; 

(b) if so, the steps taken or proposed to be taken by 
the Govemment in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) No, Sir. 

(b) Does not arise. 

(c) TolaJ reservation for sea, STs and OBea should 
not exceed the limit of 50 percent while in the services 
under the Govemment of India it is already 49.5 percent 
and in some cases 50 percent. 

Derogatory Depiction of Hindu Deltle. 

3967. SHRI RAKESH SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Govemment is aware of the 
alleged use of pictures of Hindu deities by a wine 
company in Athens (Unan) in their advertisements; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): <a) Yes, 
Sir. 

(b) and (c) The poster was prepared by the 
manufacturer of Southem Comfort Whisky In the USA 
and displayed in a bar in Athens. Our Embassy in Greece 
had taken up this issue with the establishment concerned. 
The owner as well as the manufacturer of the product 
has withdrawn the poster. The manufacturer has af:so 
publicly apologised for bringing out the poster. 

[English] 

Norm8lGulcleline. for Pathological Labs 

3968. SHRI PRABHUNATH SINGH: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment has laid down norms! 
guidelines for the working of pathological labs in Delhi; 

(b) If so, the details thereof; 

(c) if not, whether there is any proposal to formulate 
the same now; 

(d) If so, the details thereof; 

(e) whether a large number of pathological labs have 
come up in Delhi in the absence of guidelines 
endangering the health of Delhiites; and 

(f) if 80, the steps taken to put a check on the 
working of sub-standard pathological labs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (f) Health being a State Subject it is 
for the Govemment of Delhi to lay down norms/guidelines 
and also to regulate the functioning of such pathological 
laboratorlel. 

National Maternity Benefit Scheme 

3989. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of HEALTH AND JAMILY WELFARE be 
pleased to state: 

(a) whether an assistance of Ra.5001- is given to 
pregnant women belonging to BPL families under the 
National Matemity Benefit Scheme; and 

(b) If ao, the number of beneficiaries in each State 
since Ita introduction, year-wise and State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): <a> Financial assistance ranging between 
Rs. ~. to Rs. 700/- is being given to pregnant women 
belonging to BPL families under Jananl Suraksha Yojana. 
which has been introduced in 2005 in modification of the 
National Matemity Benefit Scheme. 

(b) Year-wise and State-wlae number of beneficiaries 
under National Maternity Benefit Scheme based on 
expenditure reported by District AuthOrities, from the year 
1995-96 to 2004-05 is given in the enclosed statement. 
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Statement 

NBtionIII M6Mm1ty B6Mm St:/'wM SMM-'" R ... of Fund 

S.No. Name 01 the StIle 1996-98' 1896-87' 1997·98' 1998-99' 1999-00' 2000-01' 2001.Q2" 20Q2.03" 2003-04" 2004-05" 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Jharkhand 

Goa 

Gujarat 

Haryana 

Himachal PradeIh 

Jammu and Kashmir 

Kamataka 

Kerala 

Madhya PradeIh 

Chhattisgarh 

Maharashtra 

Manipur 

Meghataya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

3 4 5 6 7 8 8 10 11 12 

203902 199399 378690 404039 338298 30S021 196883 328671 293355 141773 

NR NR 94 eo 248 40 o 7eo 678 578 

12495 18532 14253 18303 26298 27085 37273 35599 8070 2039 

30921 16920 211711 197322 141387 138085 69898 51032 20724 17518 

23152 22800 19206 121. 

33 

12975 

17290 

115 

NR 

NR 

5566 

295 

43 88 33 71 21 0 48 

5721 12030 21480 19538 14335 11535 9251 

9778 12907 14147 8491 6264 n88 5330 

2943 2478 2082 3492 3434 2824 1430 

4923 9067 7010 6508 5321 5403 3942 0 691 

17814 11730 16959 34670 40595 32m 85455 85090 44100 

167 12978 27576 35438 18344 15144 14895 14817 9587 

5153 92eeo 152907 187048 90800 93961 57942 70846 36787 

20928 23052 12n0 7027 

26 37953 47004 129219 89895 87225 38880 30242 13588 

1m 3705 2217 2510 1241 4571 6829 3890 2972 

122 1397 1849 2959 3184 4807 4807 1453 841 

500 1083 439 3022 2388 2905 3218 2517 3588 

126 3071 831 673 2452 4757 3808 3032 1571 

1524 101843 105842 151408 132591 113084 38208 76412 36347 

2669 8616 6110 3742 3985 8197 1653 8373 6359 

NR 16821 50360 48693 11336 13789 20148 9589 5556 

NR 198 NR NR 551 2721 922 883 1311 

50487 1no19 163189 29485 35142 129272 84324 141439 106151 

6500 19500 19500 10156 9413 10300 8787 7119 4948 

297356 474371 236820 187924 225509 267957 14114 190525 75529 

3258 

36 

13200 

843 

313 

o 
19402 

4844 

12828 

5386 

3030 

1743 

o 
1455 

1142 

4952 

1167 

1993 

o 
144259 

301 

32669 
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2 3 4 5 8 7 8 9 10 11 12 

27. Uttaranchal 10109 1912 n43 3112 828 

!8. West Bengal 16245 57988 82839 90888 92840 112107 17157 85242 11044 2122 

29. Andaman and Nicobar IIIands NA 6 NR NR NR NR 0 27 157 168 

30. Chandigam NR NR NR NR 225 NR 0 0 75 0 

31. Dadra and Nagar Havell NR 134 NR 5 180 NR 2 526 104 184 

32. Daman & Diu 24 57 7 9 NR NR 6 215 0 0 

33. NCT Delhi NR 629 NR tf:t NR NR 0 0 0 0 

34. lakshadweep NR 14 3·2 NR NR NR 10 123 0 190 

35. Pondicheny NR 569 1444 473 506 438 0 983 0 0 

Total 65789 1282025 1567292 1582072 1299719 1456079 795842 1113978 735858 417809 

NR: Not reported 
, No of beneficiaries reported by Ceptt. of Aural Development 
'"These estimates are baaed on the expenditure r.ported by the DIatrIct AuthorIty 

Setting up of Regulatory Authortty tor Cael 

3970. SHRI SUBODH MOHITE: WHI the Minister of 
COAL be pleased to state: 

(a) whether the Govemment proposes to set-up 
Regulatory Authority for coal; 

(b) if so, the details thereof; 

(c) whether the Govemment has received any 
recommendation from the Observer Reeearch Foundation 
Energy Security Conference in this regard; 

(d) if so, the details thereof; and 

(8) the readion of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) No such 
decision has been taken. 

(b) Does not arise in view of answer given in part 
(a) of the question. 

(c) No, Sir. 

(d) and (e) Do not arise in view of answer given to 
part (c) of the question. 

Implementation of NRHM 

3971. SHRI UDAY SINGH: 
SHRI CHANDRA BHUSHAN SINGH: 
SHRI RAVI PRAKASH VERMA: 
SHRI MUNSHI RAM: 
DR. CHINTA MOHAN: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pIeasad to state: 

(a> whether the Union Govemment has employed 
financial profeuionals to monitor use of funds released 
to States under the National Rural Health Mission 
(NRHM); 

(b) If 50, the detaHs of the number of professionals 
appointed by the Govemment. State-wise; 

(c) the detaiIa of tunda released un4er the NRHM to 
each State as on April 30, 2006; 

(d) whether the Government has received reports that • 
the implementation of the NRHM is at a slow pace; and 

(e) if so, the reasons therefor and the plans to be 
chalked out speedy implementation of the NRHM? 

t' 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The National Rural Health Mission 
(NRHM) has adopted a sector wide strategy and has 
subsumed the second phase of Reproductive and Child 
Health (RCH) Programme. The Mission envisages 
augmentation of the programme and financial management 
capacities at the State and District levels. The Govemment 
has issued guidelines to the states to set up Programme 
Management Units In the state and District headquarters 
to improve the capacities for planning, implementation, 
monitoring and evaluation of the RCH·II and the NRHM. 

The Government has facilitated Six States in 
establishing the Programme Management Units to Serve 
as a pool of skilled professionals (MBA's, Cll:s, MCA's) 
to provide technical support to the State for implementing 
the programme. The number of professionals appointed 
by the six states for State and District Programme 
Management Units are as follows: 

SI.No. State 

1. Rajasthan 

2. Madhya Pradesh 

3. Orissa 

4. Chattisgarh 

5. Jharkhand 

6. Bihar 

No. of Prof8&8ional 
appointed 

89 

104 

72 

41 

48 

41 

(c) The State·wIse details of funds releaaed for NRHM 
activities upto April 30, 2006 is enclosed (Annexure). 

(d)' and (e) There'is no report received about the 
<t"' ·1. 

slow pace of implementation of NRHM In the states. Since 
the launching of NRHM on 12.4.05, the various initiatives 
under the Mission have been operationalised In the states. 
The first year was the preparatory phase of the Mission 
and the pace of progress is as per the timellnes under 
the Mission. 

J5tlltement 

RCH·/1 ~unds RtllustHf to IhtI St81t1111 
UT's for ths yssr 2005-06 

(Rs. In Crores) 

51. No. Name d StaIesIUTs GO! IJIPf'OWII of AmoII'II Released 
PiPs lor 2OQS.06 to the StaIe&I 

2 3 

1. Andhra Pradesh 90.50 

2. Goa 1.60 

3. Gujarat 60.50 

4. Haryana 25.00 

5. Himachal Pradesh 7.50 

6. Jammu and Kashmir 12.00 

7. Karnataka 83.00 

8. Kerala 38.00 

9. Maharashtra 115.50 

10. Punjab 29.00 

11. Tamilnadu 74.00 

12. West Bengal 95.50 

13. Andaman and Nicobar 0.50 
Islands 

14. Chandlgarh 1.00 

15. Dadra and Nagar HaveN 0.60 

16. Daman and Diu 0.50 

17. Delhi 16.50 

18. Lakashdweep 0.50 

19. Pondicherry 1.00 

Sub Total 632.50 

UTs ckJtng the 
year 2005-06 

4 

58.85 

1.06 

33.83 

11.43 

5.01 

8.05 

28.80 

21.44 

52.81 

17.42 

61.39 

59.83 

0.45 

0.74 

0.35 

0.23 

7.27 

0.12 

0.87 

367.90 
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2 3 4 

EAG Stat .. 

20. Bihar 128.50 29.38 

21. Jharkhand 42.00 40.80 

22. Madhya Pradesh 93.50 66.20 

23. Chattisgarh 32.50 27.46 

24. Orissa 57.00 40.50 

25. Rajasthan 87.50 40.01 

26. Uttar Pradesh 257.50 169.73 

27. Uttranchal 13.00 7.46 

Sub Total 711.50 421.32 

NE State. 

28. Arunachal Pradesh 7.35 7.35 

29. Assam 116.06 64.92 

30. Manlpur 11.93 7.43 

31. Meghalaya 9.00 4.50 

32. Mizoram 13.57 11.82 

33. Nagaland 10.36 6.61 

34. Sikkim 1.82 1.00 

35. Tripura 9.67 6.00 

Sub Total 179.75 109.83 

Grant Total 1523.75 898.84 

An ... la among Children 

3972. SHRI BALAS HOWRY VALLABHANENI: 
SHRI MOHO. TAHIR: 
SHRI KAILASH NATH SINGH YADAV: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(Il) whether the Union Government has conducted 

allY survey of the anaemic chHdren In the country; 

(b) " 80, the e8tlmated percentage of children 
suffering from anaemia, State-wise; 

(c) the age group of children which 18 suffering the 
most from It; and 

(d) the steps taken by the Govemment to check 

high prevalence of anaemia amongst the children in the 

country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI): (a) to (d) Yes Sir. The Union Govemment 

has conducted the National Family Health SUrvey-II, (1998-

99), which gives information among other parameters, 
about anaemia In children In the country. As per this 

8urvey, among children below the age of three yea ... , 
22.9% have mild anaemia, 45.9% have moderate anaemia 
and 5.4% have severe anaemia. 

The State-wise prevalence of anemia is at statement-
I enclosed. 

Children below the age of three years are one of 

the most vulnerable sections of the population. The break 
up children affected by anaemia in the age groupe of 
6-11 months, 12-23 months and 24-35 months is at 

statement-II enclosed. 

The Anemia Control Programme is one of the 

components of the Reproductive and Child Health (RCH) 

Programme being implemented throughout the country. 
Under this programme, pregnant women and children 
below the age of five years are provided with iron and 

folic acid tablets for prophylaxis and treatment of anaemia. 

In addition, to improve the overall nutritional status 

including that of anaemia, all children upto the age of six 

years receive supplementary nutrition in anganwadls 

through the Integrated Child Development Services (ICDS) 
scheme and all children in primary schools receive a 

nutritious hot meal through the Mid day Meal programme. 
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sr.,.",.,.,., 

States, % Children • Pen::entage of Children With 
with anemia 1 

Mild AnemIa Moderate Anaemia Severe Anaemia 

India 74.3 22.9 45.9 5.4 

Deihl 89.0 22.2 42.9 3.9 

Haryana 83.9 18.0 58.8 7.1 

Himachal Pradelh 89.9 28.7 39.0 2.2 

Jammu and Kashmir 71.1 29.1 38.5 3.5 

Punjab 80.0 17.4 58.7 6.9 

Rajasthan 82.3 20.1 52.7 9.5 

Madhya Pradesh 76.0 22.0 48.1 4.9 

Uttar Pradesh 73.9 19.4 47.8 6.7 

Bihar 81.3 28.9 50.3 4.1 

Ori ... 72.3 28.2 43.2 2.9 

We.t Bengal 78.3 28.9 48.3 6.2 

Arunachal Pradelh 54.5 29.1 24.7 0.7 

Assam 63.2 31.0 32.2 0.0 

Manipur 45.2 22.6 21.2 0.9 

~ya 87.8 23.4 39.8 4.3 

Mizoram 67.2 32.2 22.7 2.3 

Nagaland 43.7 22.0 18.7 3.0 

. Sikkim 76.5 28.4 40.7 7.5 

Goa 53.4 23.5 27.9 2.0 

Guiarat 74.S 24.2 43.7 8.7 

Maharuht. 78.0 24.1 47.4 4.4 

Anclhra Pradesh 72.3 23.0 44.9 4.4 

Kamataka 70.6 19.8 43.3 7.8 

Kerala 43.9 24.4 18.9 0.5 

Tamil Nadu 69.0 21.9 40.2 8.9 



217 VAISAKHA 27, 1928 CSaG) 218 

states 

India 

6-11 Months 

12-23 Months 

24-35 Montha 

rr,.nsI6/ionJ 

74.3 

71.7 

n.7 
72.0 

Development of VacclnatlOMIIIecIIclnee 

3973. SHRI ASHOK KUMAR RAWAT: 
SHRI MOHO. TAHIR: 
SHRI KAILASH HATH SINGH YAOAV: 
PROF. MAHADEORAO SHIWANKAR: 

WIH the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

c.) whether the Govemment II contemplating to 
develop vacctnatIona and medicines to control v.rtou. 
deadly dIaeues completely during the next ten yea,.; 

Cb) tf so, the details thereof; 

(c) the names of the diM .... for which vlCCinatione 
.re being dev.1opecI and the number of vaccinations 
developed 80 far; and 

(d) the time by which vaccinations and medIcIneI for 
an d1ee.... are likely to be produced? 

THE MINISTER OF ST~TE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRlMAn PANABAKA 
LAKSHMI): Ca) to Cd) Many governmental and private 
agencies are involved in development of vacctna &gIIinst 
various diseas.s. During the la.t three y.ara 24 
applications for different die..... have been 8UbmItted 
to the Oruga Controller of India. Phase I trtaI8 In normal 
volunteers are in proc... for th... 24 new dNg 
molecules. PhMe II and III efficacy trials have to be 
conducted before drugs can be COMIdered for rnaIk8tIng 
which may take 7-8 years. 0epaI1ment of Science and 
T.chnology under Ph.rmac.utlc.l. R •••• rch and 
0eveI0pmenI Supports Fund (PROSF) progrwnme ...... 

Mild AnemIa . 

22.9 

27.0 

22.0 

21.9 

Moderate Anaemia Severe Anaemia 

46.9 

41.6 

49.4 

44.5 

5.4 

3.2 

6.3 

5.6 

support to Induetryllnetltutkmal ooIIeborative RlD projectl 
on drug development Including development of v.cclnes 
.nd n.w m.dlclne., •• t.bllshlng the state-of-the-art 
research facIIItIe8 for drug RlD In InstItutfona and loan 
lBIistanoe for RlD projeds to phanna Industries. During 
2005-06 the PRDSF programme has .upported 37 RlD 
project with DSr. contribution of As. 116.00 Cr0t'8s. The 
PRDSF programme has .upported R&D project. on 
developing t.travalent vaccin. on D.ngue, Japan ... 
EnoephaIIlIa virus (lEA), Hepatltll-B to phanna Industries 
which .re on-going. During 2006-07 a budget eatlmat. 
CBE) of R •. 130.00 cro,.. Is made for this programme. 

The Indian CouncIl of MedIcal R .... rch (ICMR) Is 
undertaking Phase I trial. on HIV vaccine., mealles 
aero.ol vaccine (for .lternate delivery of vaccine). 
L.lshmanla vaccine to protect against Iel.hmamlasls. 
ICMR In collaboration with CSIR and PGI Chandlgarh 
have developed on oral cholera vaccln.. SIt. preparation 
activat.. for a vaccine probe ltudy to estimate the 
preventable burden of Hib meningitis. and pneumonia Is 
currently ongoing. Clinical atudIes on HPV vaccine Is 
propo •• d to be Initiated. Be.,de., Oral Rota VlrU8 
V~ by AIIMS, New DeIhl, RecombInant Anthrax 
Vaccines by Panacea BIotech Pvt. Ltd. New D.lhl and 
Oral Chol.ra Vaccine by Shantha Biotech Pvt. Ltd. 
Hyderabad are under clinic81 evaluation. 

/EngIiIJh} 

......-ch Worka CIIrrIed out by CARD 

3974. SHRI BRAJA KISHORE TRIPATHY: Will the 
Mlnilter of COAl be pleased to at8te: 

(a) whether the Centre for Applied Research and 
0eveI0pment (CARD) has In-house R&D centre of Neyvell 
Llgnlt. Corporation: 
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(b) if so. the details in this regard; 

(c) the details of research works carried out by the 
CARD' during 2005-06; 

(d) whether the CARD provides analytical services to 
outside industries; 

(e) if so, the criteria fixed In this regard; and 

(f) the details of analytical services provided by the 
CARD during 2005-06 to such industries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) The 
Centre for Applied Research and Development (CARD) 
is an In-house R&D Centre of Neyveli Lignite Corporation 
and is recognized by the Department of Scient~ic and 
Industrial Research, Ministry of Science and Technology 
since 1975. 

(c) The following research works were carried out by 
CARD during 2005-06 under the Science and Technology 
Scheme funded by the Ministry of Coal: 

1. Development of cost effective high performance 
Highways using fly ash composites: 

2. Development of a process for production of 
activated carbon from Neyveli lignite; 

3. Separation of marcasite from pulverized lignite 
using fluidized bed; 

Fur Normung, the American Society for Testing and 
Materials and the Australian Standards were followed. The 
samples of coal, lignite, fly ash, humic acid and metals 
etc., were received from various firms. 

(f) Mainly fuel characteristics such as proximate, 
ultimate analysis, calorific value, ash fusion and uh 
analysis were carried out and also humic acid content 
given in the product. Mis. STCMS. NeyvelVfamllnadu, 
Mis. India CementslTamiinadu, Mis. Central Plantation 
Crops Research Institute, Kasarkode/Kerala and 
Mis. Supreme Renewable Energy, PennadamlTamllnadu 
are the firms, which have been sending samples for 
analysis. 

, 
Setting up of New Atomic Power Plant. 

3975. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI DHANUS~.oDI R. ATHITHAN: 
SHRI M. SREENIVASULU REDDY: 
SHRI G.M. SIDDESWARA: 
SHRIMATI NEETA PATERIYA: 

Will the PRIME MINISTER be pleased to state: 

(a) the details of the new. atomic power plants likely 
to be established in the near futur., location-wise; 

(b) the details of power generated by the plants 
functioning currently In the country; 

(c) whether the Government is contemplating to 
increase the nuclear power generation in the coming 

4. Studies o~ the use of bottom slag in crop years; 
production; 

5. Studies on in-house recharge potential In the 
recharging area of NeyveH deep seated aquifer: 

6. Study on Underground Coal Gasification and its 
utilization for power generation in lignite deposits 
of Rajasthan: 

(d) Yes. Sir. 

(e) Neyvell Lignite Corporation is an ISO certified 
- institution and the testings were carried out as per the 
Bureau of Indian Standards norms. For some of the 
testing, standards prescribed by the International 
()rganisation for Standardisation, the Deutsches Institute 

(d) if so, the plana/strategy chalked out in this regard 
including the participation of private sector: 

(e) the quantity of atomic energy Hkely to be made 
available for use in medical and power sectors in the 
coming year: 

(f) the time by which the atomic power plant with a 
capacity of 2000 MW is likely to be eanctioned for Madhya 
Pradesh? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVI~AJ CHAVAN): (a) 
The details of nuclear power plents scheduled to 8tart 
commercial operations in the next two years are: 
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Project/Location 

Tarapur Atomic Power Project 
Unit 3, Maharashtra 

Kaiga Atomic Power Project 
Units 3 & 4, Kamataka 

Kudankulam Nuclear Power Projects 
Units 1 & 2, Tamil Nadu 

Rajasthan Atomic Power Project 
Units 5 & 6 

Capacity In MWe 

540 - PHWR 

2 x 220 -PHWR 

2 x 1000 LWRs 

2 x 220 PHWRs 

• 
Scheduled date of 

commercial operation 

2006 

Unit 3 - March 2007 
Unit 4 - Sept. 2007 

Unit 1 - Dec. 2007 
Unit 2 - Dec. 2008 

Unit 5 - August 2007 
Unit 6 - February 2008 

[PHWRs - Pressurised Heavy Water Reactors; LWRs - Light Water Reactors) 

In addition, a 500 MWe Prototype Fast Breeder 
Reactor (PFBR) is also under construction at Kalpakkam, 
Tamil Nadu. This Unit is scheduled to start commercial 
operation in March 2011. 

(b) Current generation of electriCity from Nuclear 
Power Stations is about 50 million units per day. 

(c) Yes Sir. 

(d) it has been planned to reach an installed nuclear 
power capacity of about 20,000 MWe by the year 2020. 
However, the recent initiatives of the Govemment may 
open up the possibility of seUing up of additional capacity 
based on imports. The ~rticipation of private sector for 
seUlng up of additional nuclear power plante I~ also being 
considered However, no decision has been taken in this 
regard. 

(e) The nuclear materials required for medical and 
other uses are distinct from the fuel for the power 
reactors. 

(f) There is no proposal at present for setting 2000 
MWe nuclear power plant in Madhya Pradesh. However, 
the sites In Madhya Pradesh wlU be considered for aettlng 
up a nuclear power plant at a later date depending on 
the nuclear power programme and other energy optione 
available in the region. However, the Madhya Pradesh 
has a share of power from the nuclear power stations in 
operation in the Westem Region and shall also have a 
share from those under constructionlplanned in the region. 

Overtoedlng of TrueD on National Highway. 

3976. MAJ. GEN. (RETD.) B.C. KHANDURI: 
SHRI RAGHUVEER SINGH KOSHAL: 
SHRI A.K. MOORTHY: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the attention of the Govemment has been 
drawn to the news Item appearing In The Times of India 
dated November 11, 2005 with regard to ove~oadlng of 
trucks on roads; 

(b) if so, the details of the present Instructions with 
regard to ovel1oading on National Highways; 

(c) whether these instructions are being followed; 

(d) If 80, the details of administrative arrangements 
for implementation; 

(e) if not, the names of the States which are not 
following the instructions; and 

(f) the action takenlbelng taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI .• t 

K.H. MUNIYAPPA):(a) Yes, Sir. 

(b) There are provisions in the Motor Vehicles Act, 
1988 to direct a vehicle BUSpeeled of being overloaded 
to be weighed. If found overtoaded, the eXC88S load Is to 
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be offtoaded before allowing the vehicle to proceed further, 
besides penalties for such overtoadlng. 

(c) to (f) Enforcement of the provisions of the Motor 
Vehicles Act, 1988 comes under the purview of the State 
Govemments. Central Govemment has been reiterating 
the legislative Intent of the Motor Vehicles Act, 1988 
regarding control of overtoading to the States as and 
when violations are reported. The order of the Hon'bIe 
Supreme Court dated 9.11.2005 has been circulated to 
the States for strict compliance. 

New Shipping Ag,.. .... nt with Pald,"n 

3977. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state. 

(a) whether India and Paklatan have reached an 
understanding to sign a new shipping agreement; 

(b) If so, the details thereof; and 

(c) the steps taken by the Govemment to identify 
the problems In transportation of goods between the two 
countries? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) No, 
Sir. However, India had .Igned a Shipping Protocol with 
Pakistan in 1975 which In,.,..1i8 restricts lifting of cargo 

_ between the two countries by third country veeeeia as 
well as lifting of third country Cargo by Indian and 
Pakistani flag va ... ls from each others' ports. This 
Protocol was reviewed by both sides and initialed at oIficiaJ 
level. After approval of both Govemments the revised 
Protocol will come Into force Protocol win come into force. 

(c) In addition, certain issues relating to transportation 
of goods through railways have been Identified for further 
discussion. 

Central Grant for Agricultural A ...... ch 

3978. PROF. M. RAMADASS: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Minister of Agriculture has requested 
approval of one time Central Grant of Rs. 1000 crores to 
the Department of Agricultural Research and Education 
(DARE) to augment the Infrastructure for agricultural 
research in the country; 

(b) if so, the detaiis thereof and the response of the 
Union Government In this regard; and 

(c) the time by which the Govemment Is likely to 
accord Its approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): <al Yes, Sir. 

(b) and (c) The demand for one time Catch up Grant 
received In April, 2006, pertained mainly to research and 
infrastructural support to DAREIlCAR. The requirement of 
funds for researchlinfrastructure facilities of ICAR institutes 
has already been taken care of while approving the 
proposals during Xth Five Year Plan, keeping In view the 
past peliormance and avaUabll1ty of resources. Year-wise 
utilization trend of DARE Indicates less than full utilization 
of funds. Further, additional need basad demands have 
been considered and supported favourably. Hence, the 
Catch up grant referred was not supported by the 
Planning Commlulon. 

Prog..... of Conatructlon Work on NH-80 

3979. SHRI PRABODH PANDA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the progress of work in the construction of 
National Highway-60 from Kharagpur to Ranigunj Section 
in West Bengal during the last two years; 

(b) whether the Govemment has decided to take up 
the project of four-lanlng of this road; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) During last two years, on 
Kharagpur to Ranigunj Section of National Highway-eo 
development works to the tune of Rs. 14.03 crore has 
been sanctioned, which includes widening to 2 lane in a 
length of about 20 km at a cost of Rs. 12.eo crore and 
widening/reconstruction of 13 culverts coating Rs. 1.43 
crore. The work of widening in a length aggregating to 
about 10 km has been completed 6nd in balance length 
it is in progress. Barring four culverts which are in 
advanced stage of completion all the cuIver1B are wIdenedI 
reconstructed. Besides one improvament of riding quality 
work, sanctioned during 2003-04, covering 8 length of 
12 km and costing Rs. 3.41 crore hal been completed. 
The wort(s of periodical renewal has been carried out in 
stretches aggregating to a length of 28.5 km costing 
Rs. 2.76 crore, during the same period. 
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(b) No Sir. 

(c) Does not ariae. 

Joint Working Group In Infntatructu,. Stw1ng 

3980. SHRI IQBAL AHMED SARADGI: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether Ministry has set up a joint WOftcIng group 
to deal with issues regarding insfraatructure ehaltng which 
enables two or more competing oellular operators to emit 
radio signals from ttle same tower, 

(b) if so, whether this group has submttted Its report 
to the Government; 

(c) if so, the main recommendations thereof; and 

(d) the extent to which these recommendations are 
likely to help in clearing networking jam? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. A 
Committee was set up for formulating a project for 
infrastructure sharing in Delhi by mobile operators. The 
Committee has submitted Its preliminary report for Deihl 
in April 2006. 

(c) The Commtttee has recommended a target of 
totai 1800 shared cell sites for Delhi in phaae-wI8e manner 
by September 2007. These include existing sites of 
various operators being made available for sharing 88 

well as greenfield sites. 

(d) The measures augge&ted will enable the operators 
to put in place more towers, thereby Improving the qualty 
of service through better coverage. 

Conatructlon of Pat OffIce BuIlding. In 0rIau 

3981. SHRI JUAL ORAM: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) Whether the Government PfOPOM8 to construct 
some post office buildings In the tribal ...... of Orisaa; 

(b) if so, the number of buildingl proposed to be 
constructed; 

(c) the coat fixed for each building; and 

(d) the preaant status of work? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAI<EEL AHMAD): (a> Yes, Sir. Udlt Nagar HO, 
Sundargarh District, Orissa. 

(b) One. 

(c> The coat fixed Is Rs. 72,80,0001-

(d) 60% of construction has been completed 88 on 
31.03.2006. 

/TnlnslBlionj 

A ..... ment of Progl1lmrnH of Nehru Yuve 
Kendru 

3982. SHRI MAHAVIR BHAGORA: WIll the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to etate: 

(a) the number of Nehru Yuva Kendras In the country, 
State-wise and location-wise; 

(b) the programmes being undertaken by the Nehru 
Yuva Kendras alongwlth the funds allocated for the 
puI1)OM during the last three ye"'; 

(c) whether any U8888rnent has been made of the 
programmes being undertaken by them; and 

(d) if eo, the details alongwith the outcome thereof? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKER AIYAR): (a) The detaIII of Nehru Yuva 
Kenclras In the country, State-wise and location-wise .... 
given In Statement-I enclosed. 

(b) The progranvnes being undertaken by Nehru Yuva 
Kendra, along with the funds aAocated for the purpose 
during the last three years, Is given In the Statement-II 
enclosed. 

(c) Yes, Sir. 

(d) Regular monitoring and periodic inspections are , 
carried out by the Nehru Yuva Kendra Sangathan (NYKS). 
An evaluation study of Nehru Yuva Kendra. was 
sponsored by Planning Commission in 2002. The details 
of their observations are given In Statement-III encloeed. 
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SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

MAY 17,2006 

DtIIItiIs 01 NshfU )11.-. Ktll7drss, Staltl-wiu lind Location-wise 

Name of State 

2 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Karhmir 

Kamataka 

NVK State-wi.. and Location-wiee 

3 

Anantapur, Vijaywada, Chlttoor, Cucldapah, Guntur, Kakinada 
(Eaet Godavari), Karim Nagar, Khammam, Kurnool, 
Mehbubnagar, Nizamabad, Medak (Slddipet), Srlkakulam, 
Vlshakhapatnam, Adllabad, Vlzlanagaram, Nellore, Warangal, 
Hyderabad, Nalgonda, West Godavari (Ellure), Prakasham 
(Ongole) , Range Reddy. 

Dibrugarh, Diphu (Karbi Anglong), Dhubri, Kamrup (Maligeon), 
North Lakhlmpur, Nagaon, Cachar (Sllchar), Tezpur (Sonitpur), 
Haflong (N CHills), Karimganj, Barpeta, Kokrajhar, Jorhat, 
Slbsagar, NaJbari, Golaghat, Dhemap, Darrang (Mangaldoi), 
Hailakandi, Golaghat, Morigaon, Bongaigaon Tinsukia. 

Araria, Aurangabad, Banka, Begusarai, Bhagalpur, Bhojpur 
(Arrah), Buxar, Darbhanga, East Champaran (Motlhari), Gaya, 
Gopalganj, Jamul, Jehanabad, Kalmoor (Bhabua), Katihar, 
Khagarla, Klshanganj, Madhepura, Madhubani, Munger, 
Muzaffarpur, Nalanda, Nawada, Patna, Purnia, Rohtas 
(Sasaram), Saharaa, Samastipur Saran (Chapra), Sitamarhi, 
Siwan, Valshali (Hajipur), West Champaran (Bettlah 

Bharuch, Nadiad (Kheda), Kutch (Bhuj), Godhra, Sabarkantha 
(Himmat Nagar), Junagarh, Mehsana, Surendra Nagar, 
Jamnagar, Bhavnagar, Valsad, Surat, Gandhi Nagar, 
Ahmedabad, Baroda (Chhota Udaipur), Dangs, Amreli, Palanpur, 
Rajkot. 

Arnbala, Bhiwani, Gurgaon, Kamal, Siraa, Kurukshetra, Rohtak, 
Farldabad, Sonepat, Jind, Hiesar Mahendergarh (Namaul), 
Rewari, . Yamuna Nagar, Kallhal, Panipat. 

Bilaspur, Charnba, Dharamsala (Kangra), Hamirpur, Kinnaur, 
KuUu, Keylong (Lahoul Spltl), Mandl, Nahan (Simour), Solan, 
Shim la, Una. 

Kathua, Anantnag, Bidgam, Baramulla, Doda, Jammu, 
Kupawara, Kargll, Leh (Ladakh), Pulwama, Poonch, Rajourl, 
Sri Nagar, Udhampur. 

Bljapur, Belgaum, Bidar, Chikmagalur, Gulbarga, Hassan, 
Karwar, Kodagu (Madikeri) Kolar, Mangalore, Mandya, Mysore, 
Raichur, Tumkur, Dhawad, Chitradurga (Devengere), BeI\ary, 
Shimoga, Bangalore (Rural), Bangalore (Urban) 

228 

Total 
No.of 
NYKe 

4 

23 

23 

34 

19 

16 

12 

14 

20 
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2 

9. Karala 

10. Madhya Pradesh 

11. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Aajasthan 

18. Slkklm 

19. Tamil Nadu 

VAISAKHA 27. 1928 (s"kB) 

3 

Alleppey. Kannur. Thodupuzha (Iddukld). Kozhlkode. Malappuram. 
Palghat. Pathanamthlta. Trlvandraum. Trlchur. Ernakulam. 
Kottayam. Kasargod. Wynad. Qullon. 

Balaghat. 8eIuI. Bhlnd. Bhopal. Chhatarpur. Chhindwara. Damoh. 
Datla. Dew... Dhar. Guna. Gwallor. Harda. Hoshangabad. 
Indore. Jabalpur. Jhabua. KatnI. Khandwa. Khargaon. Mandala. 
Mandsor. Morena. Narslnghpur. Panna. Aalsen. Aajgarh. 
(Balora). RatIarn. Aeewa, Sagar. Satna, Sehore, Seoni Shahdol, 
Shajpur. Shivpuri. SldhI likamgarh, UjjaIn, Vldisha. 

Aurangabad, AlIbag, (RaIgad), Bhandara, Kolhapur, Sholapur, 
Thane. Jalgaon, Nanded. Yavatmal, Amravatl. Gadchlroli Jalna. 
Buldhana, Nagpur, Mumbai (Kal). Satara, Ahmednagar. Naslk, 
Parbhanl. Olmanabad. Dhule. Flatnaglrl. Latur, Pun •• 
Sindhudurg, Akola, Chandrapur. Wardha, Beed. Sangl!. 

Churechandpur, Imphal, Senapati, (Kongpokpi) Tamenglong, 
Ukhrul, Thoubal. Chandal. Bishanpur. Senapati-ll 

Jaintia Hills (Jowal) , West Garo Hills (Tura). East Khasi Hills 
(Shillong). East Garo, Hills (William Nagar). West Khasi 
Hills (Nongstoin). 

Kohlma. Mokokchung. ZUnheboto. Tuensang, Mon, Wot1cha, 
Phek. 

Baluore. Balangir. Mayurbhanj (Baripada), Behrampur (Ganjam), 
Kalahandl (Bhawani Patna) , Dhenkanal, Keonjhar, Koraput. 
Pulbani, Purl, Sambalpur, Sundergarh, Cuttack. Naupada, 
Khurda (Bhubneshwar). Kendrapara 

Amritsar, Bhathinde, Faridkot, Ferozepur. Gurdaapur, Hoshiarpur, 
Jalandhar, Kapurthala. Ludhlana, Patiala, Ropar, Sangrur. 
Mansa. Fatehgarh Sahib 

Aimer, Banswara, Bermer. Bharatpur. Bhilwara, Blkaner, Bundl, 
Chlttorgarh, Churu. Dungarpur, Jalpur, Jallalmer. Jodhpur. 
Jalore. Sawal Madhopur. Sirohi. Tonk, Udaipur. Alwar. Kota. 
Pall, Dhoulpur, Nagaur. Sikar. Jhunjhunu. Jhalawar. Sri 
Ganganagar, R.;aamand, Baran, Dausa. 

East Slkkim (Gangtok), North Slkklm (Mangan) West Sikklm 
(Gayzlng). South Sikklm (Namchi). 

Coimbatore. Cuddalore (South Arcot). Dharmapuri Madural. 
PudukoHai, Salem, Sivaganga, TiruchirappallJ Thanjavur. 
lirunelveli, NIlglri (Udagmandaiam). Ooty, Vellore, Kamrajar 
(Virudunagar), Kanya Kumari (Nagercoil). Chengalpet (MGR). 
Erode (Pertyar). Dindlgul (Anna) Ramanathapuram. 
Chidambarnar (Tuticorin). Chennai (Aural) Nagapatnam, 
Thiruvannamali, Villupuram, Tiruvallur, Theni. Tiruvarur. 
JIIamakkal. Karur. Perambulur. 
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4 

14 

40 

30 

9 

5 

7 

16 

14 

30 

4 

29 
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2 3 4 

20. Tripura AgMaIa (WMt Tripura), Dharam Nagar (North Tripura), Udaipur 3 
(South Tripura) 

21. Uttar Pradesh Agra, AJlgarh, Allahabad, Azamgarh, Badaun, Bahralch, BalIIa, 66 
Banda, Barabanki, BareIIIy, ButI, Bijnor, Bulandsahar, AmeIhi, 
Deorie, Eteh, Etawah, Falzabad, Farukhabad. Fatehpur, 
Flrozabad, Ghazlabad, Ghazipur, Gonda, Gorakhpur, Hamirpur, 
Herdoi, Jalaun (Oral), Jaunpur, Jhanal, Kanpur Oehat Kanpur 
Nagar, Lakhimpur Kheri, Lalltpur, Lucknow, Maharajganj, 
Malnpurl, Mathura, Mau, Meerut, Mirzapur, Moradabad, 
Muzaffarnagar, Partapgarh, Plllbhlt. Ral Barellly. Rampur. 
Saharanpur. Shahjahanpur. Siddharth Nagar. Sitapur. 
Sonebhadra. Sultanpur. Unnao. Varenul. 

22. West Bengal aa .... t (24 Parganas North). Burdwan. Murshldabad. Darjeellng. 22 
BaNIpur (24 Pargana South). JaJpagiuri. MIdnapora. Purulta, 
Calcutta. Cooch Behar, Uttar Dlnajpur Bankura, Blrbhum. 
Hoogly, Nadia. Howrah. Maida. Durgapur (Burdwan - II). 
Diamond Harbour (24 S Parg). Tamluk (MIdnapore-II). Calcutta 
(South). Raghunathpur (Purulla). 

23. Arunachal Pradesh Siang (Along). Lower Subansirl (lIro). Upper Subanslrl (Daporljo). 4 
Lohit (Tezu). 

24. Andaman and Nicobar NIcobar. Port Blair. Kamotra. Campbell Bay, Mayabander (Ranget). 6 
Island Diglipur. 

25. Chandigarh Chandlgarh. 

26. Delhi Allpur. Mehraull, Nangloi. 3 

27. Goa North Goa, Panaji, South Goa (Margaon). 3 

28. Lakshdweep Kavarati. 1 

29. Pondicherry Karalkal. Pondicherry, Mahe. Vanam. 4 

30. Mizoram Alzwel. Lungeli. Ghhimutulpurl (Saiha). 3 

31. Dadra Nagar and Havel SIIv ..... 1 

32. Chhatisgarh Bilaspur. Champa, Durg.Kanlcer (Bastar). Ralgarh, Ralpur, 8 
Rajnandgaon. Sarguja. 

33. Jharkhand Bokaro. Chatra, Deoghar, Dhanbaci. DumIca. East Singhbhum 18 
(Jamshedpur). Garwah. Glridih. Godda, Gumta, HazarI)agh, 
Lohardaga. Palamau (DaitonganJ). Ranchl, Sahebganj, Weat 
Singhbhum (Cha .... ). 

34. Uttaranchal Almora, Chamoll. Dehradun, Hartdwar, Nalnltal. Pauli Garhwal. 9 
pithoragarh, Tehrl Garhwal. Uttar KaIhI. 

35. Daman and Diu Daman. Diu 2 

Total 500 
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SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

1. 

2. 

3. 

4. 

5. 

VAISAKHA 27, 1828 (SMaI) 

DtII8iIs 01 PfrJgnImmss bsiflg UI'IdsftIIIrsn by NtJhnJ Yuv. KIIndnI6 6Iong with IINI funds 
sllocllltld lor IINI putpO$tI dunflg Ills! thtrltl ytM/'S 

Name of Programme Budget AHocaIed during three years (In Rupees) 

2004-06 

2 3 4 5 

Regular programmee 

Youth Club Development Programme 12197040 12126700 14841875 

Vocational Training Programme 15000000 2SOOOOOO 15000000 

Training In Se" Employment Projects 0 0 13451364 

Awareneas campaign 600000O eoooooo 7383150 

Work Campa 12197040 12197040 14841875 

Sports Promotion Programme 7500000 7500000 13000000 

Worbhopa & Seminara 200000O 200000O 0 

Cultural Programmes 600000O eoooooo 10000000 

Celebration of Natlonall 6500000 6500000 6500000 
International DaysIWeeka 

Adventure Promotion 600000O 800000O eoooooo 
Programme 

Local Need Sued 10000000 10000000 10000000 
Programme 

District Youth Convention 0 0 300000O 

Spt1cIsI p~ ~ wIIh IINI fInIInt*I SlfJPO"I 01 MIni8ITy 01 Youth A6i/'S " Spot1$ 

Trekking Programme at Munnar 0 330000 0 

Adventure Training Programme 0 676000 0 
(Village TourIam) 

Vocational Training Project 0 74681883 28299876 

Work Carnps In Tamami 0 17082500 0 
ahc::IIed districts 

Counseling Centers end follow 0 18542000 0 
up activIIieI In earth qUIke and 
tsunami diItricta 

234 
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2 3 4 5 

6. Rural Sport Programme for NE 0 0 10440000 

Region Kendras 

7. Rural Sports Tournament in 0 0 6800000 
Madhya Pradesh 

B. Thematic National Intergration Campa 0 3176000 0 

9. NIC and Inter state Youth 0 0 6880000 
Exchange Programmes 

10. NICs for Tharu Tribes 0 1001250 0 

11. Seminar for Model Village 0 1140000 0 

12. NIC for Dandl Yatra 0 8945750 0 

13. Youth Development Center (YDC) 5340000 12210000 6600000 

14. National Service Volunteers (NSV) 50529300 65580000 62550000 

15. Rural Sports Clubs (RSC) 4725000 6310000 10180900 

16. Awards to Outstanding 4715000 7315000 3845476 
Youth' Clubs (AOYC) 

17. Financial Assistance to Youth 850000 20590000 4655000 
Clubs (FAYC) 

18. Rural Information Technology 11640000 2160000 10080000 
Youth Development Center 
(RITYDC) 

19. Rashtriya Sadbhavna Yo)na (RSY) 0 57924800 27486150 

Spsci8/ ProgrslTllTltlS undtIftIIksn with IhB fI~1 support othtJr 
MinistrltlslN.tIotMl & IfIIIIfM/kJnIII AgtII'ICitIs 

20. CuHural Exchange Programme 0 0 0 

21. Tribal Youth Cultural Exchange 4553800 1500000 0 
Programme 

22. Adolescent Empowerment Programme 0 0 11474023 

23. Youth Participation in prevention 0 0 25588813 
of Traffiking and HIV/AIDS 

24. Youth Combating Child Domestic 0 4392993 0 
Work 
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2 

25. Red Ribbon Express 

26. RRRlF 

27. Tobacco Cessation ActivIties 

28. Awareness Generation on Forests 
and Tree 

29. Prevention of Indian System of 
Medicine and Homoeopathy 

30. Sensitlsation wol1<shop on DlHIter 
Management 

31. Cash for Work in South Andaman 

StIIIement " 

Findings of EVllluation of NYKs conduclfJd by 
indt/ptmdtlnl Il~ spon$QlfId by Planning 

Commission in 2002 

(I) Most of the targeted goals of the NYKe have 
been achieved. 

(Ii) There was very good coordination among the 
central, regional and district offices of the 
Sangathan. 

(Iii) The programmes and actlvltlea of NYKe a ... 
effectively Implemented to the advantage of the 
non-student rural youths, 

(Iv) The Youth Clubs attached to NYKa In the four 
States covered by the study have played a 
significant role in creation of assets In villages 
in the area of their operation. 

\v) The work of Youth Clube In village development 
is satisfactory In the states of Kamataka, Tamil 
Nadu and Maharashtra but poor In Andhra 
Pradesh and Gujarat. 

(vi) Nehru Yuva Kendras have created a very good 
Impact on the rural youth to a g ... at extent. The 
youth and the public were the real beneficiaries 
of the NYK Scheme. 

(vii) The review of pcogrammes and activities of 
Nehru Yuva Kendras shows that employment 

3 

0 

0 

0 

0 

0 

0 

0 

4 5 

75000000 0 

0 0 

0 0 

0 1300000 

1450240 0 

0 120e000 

0 0 

promotion, Income generation, enterprile creation 
and village development programmes were gIv.l 
top priority In all the five atatea covered by the 
study. 

(viii) The study of achievements of NYKs in providing 
training to non-student youth for Inducting 
n~ IleUIs to take up leadership In the 
field of community development shows that the 
NYKe have made a significant contribution In 
the field of youth empowerment. 

(ix) Better administrative, financial and Infrastructural -
support Is required to be provided to NYKS. 

(x) It Is reported that 96% of respondents have been 
benefited by NYK programme.. Awarene •• 
programmes conducted by NYKs in 92% of the 
selected villages have made significant positive 
change. In the community. 

{English} 

Conatructlon 01 Nlltlonal Highway. In Orl ... 

3983. SHRI DHARMENDRA PRADHAN: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND· 
HIGHWAYS be pleased to state: 

(a) whether the construction of National Highways In 
Orissa is progresalng as planned; 

(b) if so, the details thereof; 
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(c) If not, the reasons therefore; and 

(d) the length of Highways constructed in terms of 
kilometers during the last three years in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) There have been some 
delays In completion of some projects of widening to 
4-lanes by National Highway Authority of India due to 
problems associated with acquisition of land, shifting of 
utilities, poor performance of some contractors etc. The 
award of some wor1<s of widening to 2-laneslimprovement 
of riding quality on National Highway No.-215 are held 
up due to poor response from contractors. 

(d) In the last three years, a total length of about 
545 kilometers of National Highways entrusted to the State 
Government of Orissa has been improved by widening to 
2-laneslstrengthenlngllmprovement of riding quality. In 
addition, a total length of 233.70 kilometers of National 
Highways has been widened to 4-lanea by National 
Highway Authority of India under National Highway 
Development Project (NHDP) during the last three years 
In Orissa. 

u .. of Hindi In Emba .. ...,Conaulatea Abroad 

3984. SHRI DAlPAT SINGH PARSTE: Will the 
PRIME MINISTER be pleased to state: 

<a) the number of Embasales, High Cornmi88lons and 
Consulates wherein cent percent, 75 percent. 50 percent 
and 25 percent work Is being done In Hindi, country-
wise; 

SI.No. EOIIHCIICGI" 

Interpntter 

1 2 3 

1. Port louis 

2. Kabul 

3. Gaborone 

4. Ulaanbaatar Yes 

(b) the names of the countries where sufficient 
arrangements for interpreters, stenographers, typists and 
typewriters/computers have been made and the name of 
countries where these facilities have not been provided; 
and 

(c) the existing poe!tIon of IIbrariea and availablily of 
original reference books In Hindi for the promotion of the 
language abroad? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) to 
(c) Our Missions abroad have to deal mainly with the 
local Govemrnents, hence moet of the work Ie being done 
in the official language of the country concemed by them. 
However, within the Misalons most of the ataff can speak 
and understand Hindi. HIndI. UI8d for convereation within 
the MluIona, In dealing with Hindi speaking PIOaINRls 
and also during official meetings within the Misaions. 
However, it Ia c:IIfIIcult to quantify the work done In HIndi 
by the Mission •. 

There are 15 Mllliont with facilities for Hindi 
interpreters. Hindi stenographeraltyplats are avaHabIe in 
23 Mlaslons. Hindi typewrite,. and Hindi software for 
computers have been provided In 40 Mi8aIons. DetaIls 
are placed on the table of the HOUle. 

Books on Hindi language, literature, Indian history, 
art, culture, Hindi-English, English-Hindi dictionaries and 
books for learning Hindi are sent to Indian Mlaalona 
abroad every year by the Ministry for their Ibrariea. In 
addition, Mlaalons' requests for Hindi booka and teaching 
aid material from time to time are met on priority basis 
by the Ministry. Consequently, most Mlaalona have well 
maintained libraries with. Hindi books. 

FacIIItIea to work In Hindi 

StenoJTypIst Typerwrfter/Comp. 

4 5 

Yes 

Yee 
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2 3 4 5 

6. Pyongyang 

6. He'" 

7. Riyadh 

8. Athena 

9. O.r· .. ·SaIaam 

10. Chicago 

11. Zanzbar 

12. Munich 

13. Abidjan 

14. SantIago 

15. Hamburg 

16. Dublin 

17. Stockholm 

18. GeorgMGWn V .. V .. 

19. Rome 

20. Dakar 

21. H.vana 

22. KlngMon 

23. Panama CIty 

24. Uma V .. V .. V .. 

25. New York 

28. WeUington 

27. Sydney 

28. Suva 

29. K ... Lumpur 

30. Jalallbad 

31. KancI1ar 

32. Paramaribo Vee V .. V .. 

33. Thimphu Vea 
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1 2 3 4 5 

34. Baku Vea Vea 

35. Phnom Penh Vea 

36. Bangkok 

37. Antananarivo 

38. Belgrade 

39. Medan 

40. Windhoek 

41. Ashgabat 

42. Bucharest 

43. Algiers 

44. Biahkek Vea 

45. St. Petersburg Vea Vea Vea 

46. Rabat Vea 

47. Verevan 

46. Maputo 

49. Khartoum 

SO. Kuwait 

51. Harare 

52. Alm_ty 

53. Brunei Vea Vea 

54. Zag red 

55. Mombaaa Vea 

56. Sana'a 

57. Nairobi 

58. Beijing Vea Yea Vea 

59. Port Moreaby 

60. Birgunj 

61. Vangon Vea Vea Vea 
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2 3 4 5 

62. Bogota 

63. The Hague Ves 

64. Port of Spain Ves 

65. Ottawa Ves 

66. Lisbon 

67. Kampala V .. 

68. Ankara V .. 

69. Copenhagen Vea 

70. Binningham 

71. Bratislava 

72. Kyiv V •• 

73. Lusaka Vel 

74. Tunis 

75. Vladivostok V .. 

76. Washington (DC) Ves Vel 

77. Houston 

78. London Ves Ves V .. 

79. Brussels 

BO. Buenos AI .... 

81. Vienna 

82. Ramallah City 

83. Helsinki V .. V .. 

84. Sofia Ves V .. V .. 

85. Minsk V .. Vea 

86. Tashkent V .. 

87. Kathmandu V .. V .. 

68. Muscat V .. 

89. Mandalay 

90. Tokyo • 
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2 3 4 5 

91. Amman 

92. Bahrain Vee 
93. Beirut 

94. Canberra Ves Ves 
95. Budapest 

96. Hanoi 

97. Cairo 

98. Kandy 

99. Warsaw 

100. Accra Ves 
101. Frankfurt 

102. Geneva 

103. Dhaka Vea Vea 
104. Brasilia 

105. Beme V .. V .. 
106. Johannesburg 

107. Male 

108. Caracas 

109. Saint Denis 

110. Lao PDR 

111. Addis Ababa 

112. Luanda V .. 
113. Bertin Ves 
114. Lagos V .. 
115. Doha 

116. Prague 

117. Shanghai 

118. Colombo Vee 
119. Singapore 

120. Dushanbe Ves 
121. Edinburgh Vee 
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122. Tel Aviv 

123. Jeddah 

124. Tripoli 

125. Baghdad 

126. Osaka-Kobe 

127. Milan 

128. Sao Paulo 

129. Dubal 

130. Dama8CU8 

131. Abu Dhabi 

132. Pretoria 

133. Nicosia 

Total 

"EOl-EmbasSy of India 
"HCI-High Commission of India 
"CGI--Consulate General of India. 

3 

Yes 

15 

Pa •• port Offtce. In Ranted Bulldlnga 

3985. SHRI DUSHYANT SINGH: Win the PRIME 
MINISTER be pleased to atate: 

(a) whether some paaaport ofHcee In the country are 
functioning in rented buildings. 

(b) if so, the details thereof and the renaaI outgo 
from each of these passport offlcea during the Iaat three 
years; 

S.No Passport Offices 2003-04 

2 3 

1. Bareilly 2,18,296 

2. Bangalore 35,21,808 

3. Bhubaneshwar 2,40,000 

4. Bhopal 1,59,188 

4 5 

Yes Yes 

Yea 

Yee 

Yea 

Yea Yea 

Ye. Yes 

23 40 

(c) whether the Govemment proposea to construct 
its own buildings for paaaport office.; and 

(d) If 80, the ateps taken In thla regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yea, Sir. 

(b) At present, there are 30 Puaport OffIces in the 
country out of which 17 are functioning from rented 
buildings. The details of rentals paid during the lut three 
years are as follows: 

2004-05 2005-06 

4 5 

2,18,298 2,18,298 

35,23,473 35,42,219 

2,40,000 2,78,000 

1,59,188 ',59,188 

, , 
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2 3 

5. Guwahati 4,61,460 

6. Jalandhar 8,82,000 

, 7. Jammu 3,70,260 

8, Jaipur 31,50,000 

9, Lucknow 3,38,430 

10, Mumbai 1,59,96,000 

11. Pune 11,85,264 

12. Ranchi 3,47,724 

13. Tlruchirapally 6,10,380 

14. Thiruvananthapuram 6,84,268 

15. Thane 26,71,196 

16. Vishakhapatnam 4,43,400 

17. Surat 11,n,176 

(c) Yes, Sir. 

(d) Construction of new Passport buildings IS In 

progress in Lucknow, BangaJore and Jaipur. The Ministry 
has recently procured a plot of land for construction of 
its own premises in Mumbai. In Bhubaneshwar preliminary 
work to start construction of Passport Office has begun. 
In Guwahati, the mutation of the land in Ministry', name 
is . expected 10 be completed shortly. Jallandhar has 
submitted a proposal for procurement of land on auction 
basis. In Vizag, a plot of land has already been purchased 
and in Bareilly, built up property has been acquired from 
local Government agency. Efforts are being made to 
acquire/purchase properties for the remaining Passport 
Offices. 

Bllllt.ral T .. , with Bangled.,h 

3986. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI AJOY CHAKRABORTY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Bangladesh Prime Minister visited 
India in the month of March, 2006; 

4 5 

4,61,460 4,61,460 

8,82,000 8,82,000 

4,03,920 4,03,920 

31,50,000 31~50,ooo 

3,38,430 3,38,430 

1,59,96,000 1,59,96,000 

17,71,056 17,71,056 

3,47,724 3,47,724 

6,10,378 6,10,376 

6,31,632 6,31,632 

26,48,471 29,56,163 

4,43,400 4,61,426 

11,n,176 11,n,176 

(b) If so, the main issues discussed between both 
the countries; 

(c) whether any agreements were Signed on the 
occasion; 

(d) if 80, the details thereof; 

(e) whether issues viz., croa-border terrorism, fire 
exchanges along borders, restoration of rail traffic etc. 
also came up during talks; and 

(f) If so, the details and outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) 
Yes Sir. DUring the visit, both countries discussed the 
entire gamut of bilateral relations as well as regional and 
international issues of mutual interest. Both the leaders 
realfirmed their commitment to work closely together to 
find mutually satisfactory solutions to all issues including 
security, trade and sharing of river water. 

(c) and (d) Two Agreements pertaining to (i) the 
Revised Trade agreement and (ii) the Agreement for 
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Mutual Cooperation for Preventing illicit Trafficking in 
Narcotic Drugs and Psychotropic Substances and Related 
Matters were signed. While the revised trade agreement 
is expected to provide a framework for expansion of 
bilateral trade, the other agreement signals the joint 
determination of the two Govemments to combat drug 
trafficking. 

(e) and (f) The i88ue8 of cross-border terrorism, fire 
exchanges along border and restoration of rail traffic came 
up during talks. It was agreed that meetings of the 
bilateral institutional mechanisms such as the Joint 
Economic Commission, the Joint Boundary Working 
Groups, the Joint Rivers Commission and the Home 
Secretary-level talks would be held more frequently to 
ensure movement in a positive direction and their outcome 
monitored by the political leadership on a continuous 
basis. 

[Translation) 

Con_ruction of BrldgH Over NMlonal Hlghw.ye 

3987. SHRI BRAJESH PATHAK: WIH the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

<a) The delaUs of the bridges constructed on various 
national highways in the country particularly In Uttar 
Pradesh during each of the last three years and the 
current year; and 

(b) The State-wise number of bridges proposed to 
be constructed during the current financial year and the 
funds likely to be allocated for the purpoee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The number of bridges constructed 
on various National Highways in the country during each 
of last three years and the current year, Including those 
in Uttar Pradesh are at Statement-I enclosed. 

(b) The State-wise number of bridges proposed to 
be constructed during the current financial year i.e. 2006-
07 are at Statement-II enclosed. Funds .re allocated 
State-wise for the development of National Highways for 
all the schemes Including construction of bridges. No 
separate allocation of funds is made for construction of 
bridges. The State-wise allocation of funds for 
development of National Highways under all the schemes 
during the current financial year ,; II. 2006-07 are alAe at 
Statement-II enclosed. 

Sr."""nt I 

Numbtlr of BtidgtI8 Conslrucltld on Nallon8l Highways in ths Country and Uttar Prsdssh 

The entire country 

Uttar Pradesh 

2003-04 

123 

2 

No. of Bridges constructed during 

2004-05 

105 

3 

sr.tement 1/ 

2005-06 

99 

o 

2006-07 (Upto 
April 2006) 

o 
o 

Ststswiss BIidgss propostJd to ~ CDn6/nJcIsd snd Alloc8tion of Funds during 2006-07 

SI.No. Name of State 

2 

1. Andhra Pradesh 

2. Assam 

Number of Bridges propoHd to 
be constructed during current 

financial year 2006-2007 

3 

8 

Allocation of funds during 2006-07 
under all the schemes of NH(O) 

(in Re. Crores) 

4 

80 

85 
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.. 
1 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

1B. 

19. 

20. 

21. 

22. 

23. 

2 

Bihar 

Chhattlagarh 

Gujarat 

Haryana 

Himachal Pradeeh 

Jhartchand 

Karnataka 

KeraJa 

Madhya Pradesh 

Maharuhtra 

Manipur 

Meghalaya 

Mizoram 

Oril88 

Punjab 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

West Bengal 

BRO 

NHAI 

E-c.da to ....... 

398B. SHRI RAVI PRAKASH VERMA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pIeaIed 
to slate: 

(a) whether the Govemment hu decided to set up 
a joint force to explore the poII8ibIHty of IuuIng e-carda 
to patlenta; 

(b) If so, the details thereof; 

3 

4 

10 

7 

7 

5 

5 

20 

4 

6 

5 

3 

4 

3 

1 

2 

8 

6 

3 

1 

20 

41 

4 

70 

50 

eo 
50 

45 

40 

76 

65 

80 

105 

15 

26 

20 

65 

50 

85 

135 

30 

65 

584 

8645.45 

(c) the beMfIII likely to be accrued to the patients 
~;and 

(d) the concrete rnea8ln1 taken by the Government 
to promote ..... medlctne? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATl PANABAKA 
LAKSHMI): (a) Y ... 

(b) The Ministry of Health and Family Welfare, 
Government of India has set up a Nallonal Task Force 
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on Telemedicine in the year 2006. Electronic Patient 
Record is one of the 'terms of reference (TOR) identified' 
under the same. Possibility of electronic health card for 
individual family is one of the sub-agenda under this TOR. 

(c) The health record of the IndlviduaJlfam11y over the 
life time will be securely preserved and made available 
to healthcare professionals/health researchers/ 
administrators/health policy makers and Insurance 
agencies. Thus, all the above stake holders will be able 
to access the relevant portion of the Information related 
to health of the individual and family. 

(d) (i) Both Indian Space Research Organization and 
Department of Information Technology, Ministry 
of Communication & IT have been facUltatlng 
deployment of telemedlcine nodes across the 
country in collaboration with varlou8 state 
governments. 

(ii) Department of Information Technology, Ministry 
of Communications and Information Technology, 
Government of India, has been funding research 
development projects to various scientific 
agencies and academic medical and engineering 
institutes to develop indigenous technology and 
service modules. It has addressed two important 
issues relating to telemedicine, which have wider 
ramifications for promotion of telemedlcine In the 
country ':8. standardization and IT Infrastructure 
for Health. 

(iii) Ministry of Health and Family Welfare, 
Government of India has set up a National Tuk 
Force for Telemedicine, which has been given 
the mandate to brain storm several iSlues 
(identified as "Terms of Reference; relating to 
telemedicine and to submit reports/ 
recommendations later, to become -Policy 
Document- which will facilitate telemedlclne 
practice in the country. 

(iv) Linkage of all 25 Regional Cancer Centers 
across the country through telemediclne netwot1< 
is under development. 

(v) Towards Disease Surveillance across the country 
by networking all the district hoSpitals with 
medical colleges through satellite based 
broadband network (Integrated Disease 
Surveillance Project) is under implementation 
phase. 

(vI) Towards capacity buifdlng and developing R&D 
Infrastructure in the field of telemediclne and 
e-heaJth, Sanjay Gandhi Postgraduate Institute 
of Medical Sciences, Lucknow is setting up a 
School of T elemedicine and e-heaIIh with funding 
support from Govemment of Uttar Pradesh. 

Modemlutlon of Medical Collegea 

3989. SHRI VIKRAMBHAI ARJANBHAI MADAM: Win 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to stale: 

(a) whether the Union Govemment has received any 
proposal from Gujrat for the modernization of Medical 
Colleges In the State; 

(b) If BO, the details thereof; and 

(c) the time by which the propoul is likely to be 
approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH FAMILY WELFARE (SHRIMATI PANABAKA 

J.AKSHMI): (a) to (c) A project proposal for strengthening 
the Govemrnent MedlcallDental Colleges with an estimated 
cost of Rs. 19971.64 lakh for seeking World Bank 
assistance was received from Govemment of Gujarat. The 
proposal was examined In consultation with Department 
of Economic Affairs, Planning .Commiuion and, World 
Bank. The proposal was not found In Hne with present 
priorities of World Bank funding for the Health Sector In 
India. The CabInet Committee on Economic Affairs (CCEA) 
in Its meeting held on 16.3.06 has accorded in principle 
approval for upgradatlon of one Medical Inalitute In the 
State of Gujarat under PMSSY. 

Indo-US Ag.....".nt on HIVIAIDS 

3990. SHRI VIJOY KRISHNA: Win the Minister of 
HEALTH AND FAMILY WELFARE be pIea8ed to state: 

(a) whether india and the US had 81gned an 
agreement during the recent vlait of the US President to 
India to jointly work to curb the spread of HIVIAIDS by 
exploring an poaslble avenues Including expanding drug 
approval process at the US FDA and 8trengthening 
bilateral cooperation; 

(b) If BO, the complete details thereof; 
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(c) if so, whether a joint Indo-US Corporate fund has 
been set up; 

(d) if so, the details thereof; 

(e) whether latest figures show that 5.21 mUlion adults 
in India are living with HIV which was 5.13 in 2004; and 

(f) if so, the steps taken to implement the said 
agreement? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) and (f) During the visit of the Hon'ble 
Prime Minister SM Manmohan Singh to the United Stat .. 
of America in July, 2005, a joint statement was iuued 

- that committed the two countries to combat HIVIAIDS at 
the global level. As a result of this commitment, Indian 
Pharmaceutical companies have since received PDA 
approval for 14 generic drugs. Further, in accordance 
with the agreement, a fund has been established through 
ICICI Bank and with GIVE Foundation. All implementation 
structures for this fund are being wort<ed out. The Indo-
US Corporate Fund will receive contributions from both 
Indian and US businesses. To date, pledges amounting 
to over one million dollars has been made by six 
companies. 

(e) Yes, Sir. It is true that there are 5.21 million HIV 
infections estimated in the country as per HIV Sentinel 
Surveillance data 2005. 

Eye Benka 

3991. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether most of the Eye Banks are ill-equipped 
to preserve eyes; 

(b) if so, the estimated number of eyes donated every 
year and the number out of them that go wute; and 

(c) the corrective stape taken/proposed to be taken 
by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) No, Sir. 

(b) During the period January-December, 2005, the 
total number of eyes collected allover India Is about 
26,000. No eye is wasted as the eyes which are not 
suitable for surgery are used for Reaearch and Training. 

(c) Question does not arise. 

[TnmsIIltionj 

Upgradatlon of Oncology Wing of 
G.R. Medical College 

3992. SHRI KRISHNA MURARI MOGHE: Win the 
Minister of HEALTH AND FAMILY WELFARE be pleuecl 
to state: 

(a) whether the Govemment has reviewed any 
proposal for the upgradation of Oncology wing of G.A. 
Medical College, Gwalior; 

(b) if so, the details thereof; and 

(c) the time by which sanction is likely to be 
accorded? 

THE MINISTER OF STATE IN MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Based on the recommendation of 
the Standing' Committee on Radiotherapy Development 
Programme headed by Director General of Health 
Services, an amount of Rs. 3.00 crore has already been 
released to G.A. Medical College, Gwalior during the year 
2005-06 for Development of Oncology wing in the hospital. 

Drop.y C .... 

3993. SHRI RAMDAS ATHAWALE:' WiD the Minister 
of HEALTH AND FAMilY WELFARE be pleased to state: 

(a) whether some cases of Dropsy have come to 
light during the last three years and the current year; 

(b) if so, the details thereof, State-wile; and 

(c) the action taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRlt.ltATI PANABAKA 
LAKSHMI): (a) to (c) The information is being collected 
from States and Union TerrItoriee and wiH be laid on the 
table of the House. 
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[English} 

Maintenance of Clith Lab 

3994. SHRI PRABHUNATH SINGH: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) th~ total number of days the Cath lab in 
Safdarjung Hospital, RML and AIIMS have remained out 
of order causing inconvenience to the patients during the 
last one year and the reasons therefor; 

(b) whether any inquiry has been conducted in this 
regard; 

(c) if so, the outcome thereof and the action taken 
against the authorities responsible therefor; and 

(d) the steps taken to ensure an efficient and 
uninterrupted medical service to the patients? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Required information in respect of the three 
Hospitals is as under: 

(i) Safdarjung Hospital-During last one year CATH 
lab. has remained out of order for 83 days due 
to major snags. 

(Ii) Dr. R.M.L. H08pital-Cath lab. has not been 
functional since 22.06.2005 and is beyond repair. 

(iii) A.I.I.M.8-Number of clays for which the CATH 
Lab. in AIIMS remained out of order during last 
one year is under. 

CATH Lab-1 • 2 days 

CATH Lab·2 • 8 days 

CATH Lab·3 • 14 days 

CATH Lab-4 • "Nil 

CATH Lab·5 • one day 

CATH Lab-6 • 3 days. 

Neuro Cath Lab-1 - Non functional since August, 
2006 mld is beyond repair. 

Neuro Cath Lab-2 - 10 days 

(b) and (c) No spac:ific inquiry In regard to non· 
functioning of CATH Labs In these hoaplta/alinstftutlons 
has been ordered. 

(d) CATH Labs in these hospitals are continuously 
serviced through Annual Maintenance Contracts. 

/T,.".lIonj 

Radiation by Cellular T,.n8lll1.8Ion Towe,. 

3995. SHRI HANSRAJ G. AHIR: 
SHRI M.K. SUBBA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

<a) whether Mumbal High Court has directed the 
Government to set up a Committee eo as to lay down 
the guidelines relating to installation and study of radiation 
caused by the Cellular transmission towers; 

<b) if eo, whether the Govemment has set up the 
said Committee; 

(c) if so, the details thereof alongwith the 
recommendations made by the Committee thereon; and 

(d) the action taken/proposed to be taken on the 
recommendations made? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): <a> to (d) In pursuance of the 
directions of the Hon'ble High Court of Mumbai in Writ 
Petition No. 2112 of 2004 on Jealth Hazard due to mobile 
towe ... and other issues, Ministry of Health and Family 
Welfare has sat up a Committee on 3"' March 2000' 
under the Chairmanship of Director General (DG), Indian 
Council of Medical Research (ICMR) with a mandate to 
submit report within three months. The constttutIon of 
CommIttee is as fonowa: 
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(I) 

(ii) 

(iii) 

(Iv) 

Director General 
Indian Council of Medical Reaearch (ICMR) 

Director General of Health Services 
(DGHS) or his nominee 

Head of Neurosurgery Department 
All India Institute of Medical ScIences 
(AIIMS) or his nominee 

Director, Post Graduate Institute (PGI) 
Chandlgarh or his nominee. 

Setting up of AIMS like Hoapitall 

3996. SHRI RAKESH SINGH: WltI the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has Ialel down any norms 
for selection of cities for opening AIIMS like hospitals in 
the States as announced by the Finance Minister; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Under the Pradhan Mantrl 
Swasthya Suraksha Yojana (PMSSy), It Is propoaed to 
set up one AIlMS-like Institution each In the Stat.. of 
Bihar (Patna), Chhattlsgarh (Ralpur), Madhya Pradesh 
(Bhopal), OrIssa (Bhubaneshwar), Ra;uthan (Jodhpur) and 
Uttaranchal (Rlshlkesh). These states were chONn as 
they are under served In terms of medical infrastructure, 
high Incidence of mortality and morbidity, need for super-
speciality services, etc. 

NHOP - IV 

3997. SHRI CHANDRA MANI TRIPATHI: 
PROF. VIJAY KUMAR MALHOTRA: 
SHRI ASHOK KUMAR RAWAT: 

Win the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether there Is any plan to Involve State 
Governments In road transport sector under the 
NHDP-IV phase; 

(b) if so, the details thereof; 

(c) the length of roada constructed under the NatIoMI 
Highways Development Projects so far In different State8, 
State-wise; and 

Chalnnan 

Member 

Member 

Member 

(d) the length of roads proposed to be conetructed 
under NHDP-IV, State-wile? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a), (b) and (d) The NHDP-IV Is at 
Initial stage of formulation. 

(c) State-wise length of road 418 Ianed under NHOP 
Phase-I, II and III-A is encloHd as Statement. 

SI. No. State Length of road 418 Ianed 
under NHDP-I, II and iliA 

completed as on April 
30.4.2006 

(All "'WIh In /un) 
Total 

1 2 3 

1. Anc:ha PndeIh 1129.30 

2. Bihar 187.79 

3. DeIhl 32.00 

4. Gujarat 637.00 

5. Haryana 263.00 

6. Jhartchend 1n.51 

7. Kamat8ka 598.34 

8. Maharashtra 568.84 

9. 0ri8N 297.54 
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2 3 

10. Rajasthan 741.56 

11. Tamil Nadu 498.23 

12. UU8r Pradeah 854.89 

13. Punjab 197.00 

14. Kerala 33.80 

16. Madhya Pradesh 43.00 

18. Auam 18.60 

17. Goa 13.00 

18. Chattlsgarh 18.00 

19. Weat Bengal 436.18 

Total 8681 

{Englishl 

3998. SHRI BRAJA KISHORE TR'PATHY: 
SHRI M.K. SUBBA: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleued to state: 

(a) whether most of the National Highway Projects 
are lagging behind the schedule 88 reported In ThB 
HintIusIMI dated April 7, 2006; 

(b) If 80, the details In this regard, project-wise; 

(c) the reaction of the Government to the proposal 
of Public Private Partnerahlp Appraisal Committee; and 

(d) the Itepa taken by the Government to remove 
the hurdIeI being faced by the National Hts;rway Projecta? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) and (b) DespIte conatralnta such 
as acquIaitIon of land, forall and environment clearances, 
removal of utilitle., law & order problems, poor 
performance of some contractora etc., the National 
H~ye Development Project (NHDP) I. not running far 
behind the achedule. The statUI of the project as on 
30.4.2006 Is enclo8ed as Statement-I. 

(c) It has been decided by the Government that the 
projects for which bids were invited prior to 27.10.2005, 
would be exempted from the purview of Public Private 
Partnerahlp Appraisal Committee (PPPAC). However, 
projects for which bide are Invited subsequently would be 
subject to clearance from PPPAC. 

(d) The Itepa taken to remove the hurdles being 
faced in Implementation of National Highways 
Development Projectl are enclosed as Statement-II . 

.. ,.",.", I 

sallis of I'n1ftIt* .. on 3O.{)l2006 

Project Total Lqh I.tngIh IIIdIr BIIInce for LIkely da. of 
lAngIh* Completed impIamerUIIon 8ward SubItanIiaI completion 

NHOP Ph I 7GB 8531 981 30 98% of GO would be 
(mainly consists of completed by June 
GO) 2008 

NHDP Phil 8738 5199 1601 Dec. 2008 
(Mainly consiata 
NS & EW corridor) 

NHDP Ph iliA 4015 30 1090 2889 Dec. 2009 

"OrigInal approved IengI1 aubject to chenge on preparaIIon of DPR&. 
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Steps taken 10 lflmovtl the hurd/tM in 
implementation of NHDP 

(a) The Contracts are regularly monitored at various 
levels such as by Supervision Consultant, Project 
Directors, Senior officers of NHAI. Progress 
reviews are also held at the level of Chairman, 
NHAI, Secretary, Department of Road Transport 
& Highways and Minister, Shipping Road 
Transport & Highways. 

(b) State Governments have appOinted Senior 
officers as nodal officers for reeolvlng problems 
associated with implementation of the NHDP 
such as land acqUisition, removal of utilities, 
forest/pollution/environment clearances, etc. 
These nodal officers hold periodic meetlnga to 
review the projects and take action to resolve 
the problems. 

(c) A Committee of Secretaries has been constituted 
under Cabinet Secretary to address inter-
ministerial and Centre - State issues such as 
land acquisition, utility shifting, environment 
approvals, clearance of ROBs. 

(d) The procedure of issue of Land Acquisition 
notifications has now been simplified. Earlier all 
the notification under NH Act were vetted by 
the Ministry of Law. Recently, an amendment 
has been made in the Allocation of Business 
Rules by which these notifications are not 
required to be sent to the Ministry of Law. The 
Ministry of Law has approved the standard 
formats of various notifications keeping in view 
the similar nature of the notifications of Land 
Acquisition. 

(e) To expedite the construction of ROBs an officer 
of the Railways has been posted to NHAI to 
coordinate with Ministry of Railways. MOU has 
also been signed with MIs. IRCON for 
construction of some of the ROBs. 

(f) Action has been taken against non-performing 
contractors and they are not allowed to bid for 
future projects unless they improve the 
performance in existing contracts. 

(g) Steps have been taken to improve cuh flow 
problems of contractors by granting interest 

bearing discretionary advance at the request of 
contractor, release of retention money against 
bank guarantee of equal amoont, deferment of 
recovery of advances (on interest basis) and 
relaxation in minimum IPC amount. 

CommunlC8tlon Network In Vlllagel 

3999. SHRI ADHIR CHOWDHURY: 
SHRI NIKHIL KUMAR: 

Will the Minister of COMMUNICATIONS AND 
INFOR¥ATION TECHNOLOGY be pleased to state: 

(a) whether the Govemment's initiative to connect all 
villages in the country with a robust communication 
network has been successful; 

(b) If 80, the details thereof; 

(c) whether the Govemment has sought help of PSUs 
for tne effective implementation of the Initiative; and 

(d) if so, the details thereof and the target date by 
which all the villages are likely to be connected with 
communication network? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) Universal Service 
Obligation Fund (USOF) is supporting the provision of 
telecom facilities in the rural areas of the country for 
development of robust communication network in the 
country. USOF has entered into an agreement with Bharat 
Sanchar Nigam Limited (BSNL) and Private Service 
Providers for provision of following communication services 
in rural areas: 

(i) Provision of Village Public Telephones (VPTs) 
by November 2007 in all the remaining 66,822 
unconnected eligible villages, out of a total of 
6.07 lakh villages, as on November 2004. This 
excludes villages having leIS than 100 
population, lying in thick foroat areaslnaxalite 
infested areas etc. Out of these villages, 24687 
eligible vtllages have been provided with VPT 
facilities as on 31.03.2006. 

(Ii) Provision of Rural Community 'Phones (RCPs) 
in 46,253 villages with population mOte than 
2,000 and where there are no Public call Offices 
(PcOa). Of these villages 25,302 have been 
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provided with RCPs as on 31.03.2006 and the 
remaining are likely to be provided with RCPs 
by September, 2007. 

(iii) Replacement of 1,86,872 Multi-Access Radio 
Relay <MARR) based VPTs. Out of these, 
1,49,715 MARR based VPTs have 80 far been 
replaced as on 31.03.2006 and the remaining 
such VPTs are likely to be replaced by June, 
2006. 

(iv) Provision of Rural Individual Phone Connections 
(RDELs) on demand in 1,685 commercially 
unviable Sort Distance Charging Areas (SDCAs). 
4,05,622 RDELa have been provided as on 
31.3.2006. 

Skill Enhancement Programme for Emlgranta 

4000. SHRI S.K. KHARVENTHAN: Will the Minister 
of OVERSEAS INDIAN AFFAIRS be pleaeed to state: 

(a) whether the Union Govemment hu any plana to 
launch a nation-wide skill enhancement programme for 
prospective emigrants, i.1I., semi-skilled and unskilled 
labourers; 

(b) if so, the details and the names of Stat .. In 
which the said programme Is likely to be launched and 
the amount likely to be allotted for the same; 

(c) whether some of the States have sent any 
proposals to the Union Govemment seeking financial 
support for skill training programme; and 

(d) if so, the action taken by the Union Govemment 
thereon? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) to (d) The Govemment 
proposes to encourage and support the States to 
undertake skill upgradatlon programmes for potential 
unskilled/semiskilled emigrant workers. Initially the major 
sourcing States from where large nu~ of workers 
emigrate each year will be the focus etatu. During 
2006-07 a sum of Rs. one crore Is being earmarked for 
this purpose. So 'ar, propoaals have been received from 
Tamil Nadu, Andhra Pradesh and Kerala for commencing 
emigrant workers training programmes. Action is being 
taken to provide funding support for these programmel. 
The programmes are expected to commence during the 
current year. 

Inclu.lon of Dhamra Shipping Harbour In NMDP 

4001. SHRI DHARMENDRA PRADHAN: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether any proposal Is under the consideration 
of the Govemment for inclusion of Dhamra Shipping 
Harbour In the National Maritime Development Project 
(NMDP); and 

(b) If so, the steps taken/being taken by the 
Govemment in this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): <a) and (b) In the 
Ports Sector, the National Maritime Development 
Programme envlaagu development of major ports only. 
Dhamra Shipping Harbour Is not a major port. 
Responsibility for development of porta, other than major 
ports, veats In the State Govemments concemed, which 
In this case Is the Govemment of Orlua. 

Statu. of Golden Quadrllat.ral Projects 

4002. MAJ. GEN. (RETD.) B.C. KHANDURI: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be plessed to refer to the reply given to 
Unstarred Question No. 505 dated 22.02.2006 and state: 

(a) the details of works still remaining to be completed 
for each contract separately with regard to the location, 
length and cost of clvll works, date of award of contracts 
of civil works, date of completion 88 per the contract, 
length and area of land required to be acquired and 
acquired as on April 30, 2006, percentage of works 
completed by April 30, 2006 separately for financial and 
phyaIcaI completion and length which was completed 88 

on May 31, 2004; and 

(b) the time schedule for completion of balance 4% 
of the Golden Quadrilateral, project-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) The deta1l8 are enclosed aa 
Statement-I. 

(b) The project-wise time schedule for balance of 
4% of Golden Quadrilateral Is enclosed as Statement-II. 
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S1,No, Station from 10 

2 

1. Agra-ShIcohabad (GTRIP/A) 

2. ShikohIbId-EllWah (GTRIPfI.B) 

3. EtaWlh Byp1118 (BIIInce WoIk) 

4. Etawlh-RqIur (GTRlPfI.C) 

5. SikIrIdarI-BtIu (TNHPIII-A) 

6. ~·Fatehpur (GTRlPnI-B) 

7. Falehpur·KhagI (TNHPnl-C) 

8. AIIahIbad BypIII CormcI-I (Bridge) 

9. Allahabad 8ypa8I ConIract~ 

10, AIIahIIbad Bypess ComoId-III 

11 , Handia-VaranaIi (TNHPnu.c) 

12. Varnal-Mohania (GTRIPnV-A) 

13, Saemm-DehrI on-sone (GTRIPIIV-C) 

14. Aurangabad-Bara (TNHPN·A) 

15. Barac:halli-Gorhar GTRIPfV.B 

16, Gorhar·Barwa Adda (TNHPN-C) 

17. VIYekanIda Bridge IrId Approach 

18. 0hriIIi-K0IIPt (VYB-I) 

19. BItdges 88CIion ~lIn 

20. KIwagput-t.ananall (W&IV) 

21, LaxmamaIh-BalesQR.4) 

22, Bridges Section (0fWI8.1) 

23. BaIaor..a.nk (OR-UI) 
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SfJItMJent I 

NH 
No, 

I.qIh 
(Ian) 

ColI DIll 01 Dale 01 
01 civil MId 01 compIe-

PIICIIUge FiwIciII I.qIh t.n 
01 WOIka SlIIU ~ ~ 

3 

WOIka corncII lion • oompIeIed (...an • 01\ ~ be 
(CII,) 01 c:MI per (phyicat i1 Crs.) M 31.5.2004 acq&iIId 

WOIka oonIIIct PIugIaIa 01\ 30.4.2011 (HI) 
by 30.4.2008 

4 5 6 7 8 9 10 

2 SO.83 328.49 *-2002 Mlr-2006 85.78 344.5 o 
2 69.02 236.98 Sep-2006 Sap-2007 9.10 109.86 o 
2 13.80 0.00 53.37 o 
2 72.83 323.95 MIr·2002 MIr·2OO5 64.80 270.98 0 

2 82.00 289.3 Ftb-2001 Aug-2004 81.13 29S.38 15.348 

2 51.SO 498.53 MIr·2006 .... ·2006 19.80 417 E1 0 

2 77.00 296.53 MIr·2OO1 0c:I-2004 48.SO 244.09 0 

2 1.02 108.23 Sap-2003 Mer·2008 82.49 72.71 

2 38.99 448.99.kJl.2004 [)eo.2008 27.13 218.88 

2 44.71 505.27 Nov-2004 May-2007 22.00 197.42 

2 72.00 266.38 Mer-2001 JU.~ 75.00 272.52 o 
2 76.00 398.47 MIr-2002 Mar 2005 88.82 421.&6 o 

2 30.00 197.95 Mer-2002 Mar-2OO5 64.70 176.75 o 
2 80.00 284.878 Sap-2001 Mer·2005 82.SO 276.33 o 
2 80.00' 434.88 Mer-2002 Mer·2OO5 82.28 425.85 o 
2 76.75 299.711 Sap-2001 MIr·2005 85.78 289.57 o 

11 

67 

103 

189 

19 

12 

54 

357 

o 
27 

88 

4 

31 

36 

30.4.2008 
(HI) 

12 

67 

103 

189 

19 

12 

54 

338 

344 

o 
27 

88 

4 

31 

36 

2 6.00 120 Sep-2OO2 ~·2006 71.00 488.81 o 51.81 51.81 

8 54.40 447.7 May-2OO1 MIr·2004 98.12 S01.38 o 13.11B 13.11B 

6 1.73 67 JM.2001 Jm.2OO4 113.83 80.2 000 

80 850118 329.33 JIII.2OOI Mar·2004 98.50 419.98 000 

80 53.41 257.93 Mar·2OO1 [)eo.2003 92.SO 419.98 G 385 385 

80 0.00 75.77 Sep-2OO1.kJl.2OO4 IM.OO 72.21 o 0 0 

5 82.14 195.19 Mly-2OO1 Feb-2004 85.15 161.78 o 38.17 38.17 
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2 3 4 5 6 7 8 9 10 11 12 

24. Bridges aection (OFW) 5 11.58 144.57 Aut2001 Mat2OO4 71.93 123.82 0 0 0 

25. 1hNIeswar-Kludl(QA./) 5 2U) 118.9 _2001 _2004 1).2& 118.18 8.15 IIU3 117.81 

26. ~(OR-VII) 5 66.71 183.2& Aut2001 .-2004 43.08 138 0 408.217 408.207 

27. ~(OR-VIII) 5 50.80 242.78 100.01 0 337.18 337.18 
(Balance WOItI) 

28. ~(AP·') 5 48.00 53.88 Deo-2OO6 0.0.2008 8.20 123.7 0 131.3 131.3 
(BIIII1ce WOIIc) 

29. ~(PS-3) 4 28.50 87.93 No\I-2OO1 MIr-2OO4 72.40 811.33 0 112.81 112.81 

30. KItnIj RIIIpIa (PS-i) 4 9.00 108.25 Nov-2002 ~2005 83.84 177.58 0 IU3 .83 

31. BeIgun 8ypeD 4 18.00 117.84 M2001 0.0.20Q3 •. 50 154.711 14 22.25 22.19 

32. BIIgun-OhInvad 4 82.00 204 .-2002 Nov-2004 83.33 2811.83 2 117.3 117.3 

33. HIAJIi..HMri 4 84.50 183.86 M2001 DII>aoo3 17.77 203.86 0 214.01 214.01 

34. HMri-HIrIIIr 4 86.00 200.112 MIr·2002 Aut2OO4 81.14 182.13 0 252.83 250.24 

35. ~ 4 77.0 264.87 MIr·2002 Aut2OO4 83.00 9.11 0 116.48 116.47 

38. CItnIdIrgI a,... 4 18.00 87.24 MIr-2002 Aut2OO4 &0.33 71.43 0 22.S6 22.54 

37. ~ 4 .70 253.24 ...... Aut2OO4 82.81 271.12 0 117.87 117. 

38. TII'JIIu aw- 4 l3.DO 72.48 0e0«I01 [)eo.2OO3 73.58 71.21 0 13.18 13.18 

39. ~PoonImIIIe .. 58.40 184.38 ~1 DIoo2OO3 95.13 1114~ 0 83.88 72.48 

..,.".", II 

LtIII{JIJ1 ScIItIduItId for ~ ."", JUM 2(J(J6 

S.No. Package NH L.qth Length to be AntIcIpated 
No. (Km) completed compIeIIon 

after June 
2008 

2 3 4 5 6 7 

Golden Quadrt ..... 

MumbaloCheMai 

1. ChbbpBpa 4 18 8.64 Nob lor TIIIIIiIIJion .. 
IIIIIIr illIijuIb 

18 8.84 
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2 3 4 5 6 7 

ChenIllI-KoIIIIta 

1. Bridges (WB-III) Weal Bengal 6 1.73 1.73 September.(16 

2. D~I(WB-I) Welt Bengal 8 54,4 .-.(16 

3. SrikakuIam - ChampawaII (AP-l) ArdIra Pradesh 5 48 3.17 DIcIrnebro4I8 

4. Baleehwar - Bhadrak (OR-III) Orissa 5 62.84 5.02 0ecember.()8 

5. SIIIakhaIa - Ga~ (OR-VII) Orissa 5 55.713 11.93 DIcember-08 

8. ~ - Icchapuram (OR-VIII) 0Iteaa 5 50.8 50.80 

TDtII ChIMIJ.KoIkIII 273.283 72.86 

DIIhJ.KoIUII 

1. Allahabad Bypaa (Contract I) BrIdge Uttar PIIdeIh 2 1.02 1.02 ~7 

2. Etawah - Railur (J.C) Uttar PIIdaeh 2 72.825 (0.00) 0ct0ber.()6 

3. Aurangabad - Barachatti (V-A) BIhar 2 80 1.60 Declmber.()6 

4. SIaatam - Dehri-on-Sone (IV.c) BIhar 2 30 2.00 o..nIIer.()8 

6. BarachaIII - GoIhar (V-B) BihlrlJIIJIchand 2 80 3.19 DaNIIr.(J6 

8. Vivekananda Bridge & ~ We118qII 2 6 6.00 ApIIo07 

7. Varanaai - MohInia (IV-A) UPIBIhar 2 76 2.00 December.()6 

8. Gorhar - Barwa AlIda (V.c) JhaIkhand 2 78.75 2.06 0ecember-06 

9. Kanpur - Fatehpur (11-8) Uttar PradeIh 2 61.5 1.78 December.()6 

10. F"r - Khaga QJ.C) UtIar Pradeah 2 77 16.70 o-nber.()8 

11. Agra - Shkohabad (I-A) Uttar Pradesh 2 50.83 0.13 December.()6 

12. AIIIhabId Bypa (Coma III) UIIIr P!IdeIh 2 44.708 30.71 May-07 

13. AIIIhIbad Bypa (ConIrId II) UIIIr PIadeIh 2 38.987 22 .• m.o7 
. '~," : 

14. Shikohabad - Etawah (1-8) lJttaI Prade8h 2 59.02 53.02 Septembero07 

IS. Etawah Bypass Uttar Pradeeh 2 13.6 13.60 February-08 

Toll! DllllW(oIlIIta 740.24 158.79 

Grand Total (GO) 1031.5 239.t 
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popu ..... ty of IneII.n ...... Medlct ... 
In GloMI IhrUt 

4003. DR. M. JAGANNATH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleued to .tate: 

<a) whether the Government has conducted any 
survey to assess the popularity of the Indian herbal 
medicines in the global market: 

(b) If so, the details thereof: 

(c) the steps taken/proposed to be taken In 
collaboration with the Indian Industries to promote Indian 
herbal medicines in the global market: and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) A survey of the herbal and 
Ayurvedic products In U.S.A. was commissioned jointly 
by the Department of AYUSH and the Ayurvedlc Drug 
Manufacturers Association in 2000-01. The survey 
indicated that on ,eeount of a large expatriate Indian 
Population in the U.S., there has been a perceptible 
increase in the -popularity and consumption of Indian 
Ayurvedlc medicines In the U.S.A. The data sourced from 
Ministry of Commerce & Indu.try In reepec:t of Indian 
Medicinal exports also Indica ... that the,. Is a 81gnif1c8nt 
consumption of medicines of Indian aystems In the 
countries of European Union, Asia and to some extent In 
Middle East and in Africa. 

(c) and (d) Govemment have taken a number of 
measures to promote Ayurveda, Siddha and Unani 
medicines including their exports. Measures like laying 
down pharmacopoeial standards, enforcing compliance 
with Good Manufacturing Practices by manufacturing units, 
financial assistance to farmers for cultivation of medicinal 
plants, financial aaaIatance for strengthening of State Drug 
Testing Laboratories, financial aaaIstance to manufacturing 
units to become GMP compliant and incentive. for 
participation by manufacturing units in InternatioMl trade 
fairs/exhibitions and deputation of experts of Indian 
systems of medicine in some countries for popuIal"lDtlon 
of these systems have been undertaken. The Department 
of AYUSH has also organized Arogya exhibitions in Delhi, 
CheMai, Hyderabad and has participated in some of the 
international trade fairs organized by Pharmaxll In India 
for promotion of Indan I'/stema of medicine. Department 

of AYUSH has also been organizing expositions on Indian 
systems of medicine during the World Health Assembly 
in Geneva for the last few years. 

rrmnsliltion/ 

4004. SHRI BRAJESH PATHAK: Will the Minister of 
COAL be pleased to state: 

(a) whether the Govemment has deregulated the 
prices of Coal mined by the Coal India Ltd. and Its 
subsidiaries: 

(b) If so, the manner In which the Interests of the 
consumers are likely to be protected: and 

(c) the profit eamed by the State Govemment as a 
result of Increased prices? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) The 
prices of coal have been fully deregulUKt with effect 
from 1.1.2000. The CollIery Control Order, 2000 ~rs 
coal companies to fix the coal prices taking Into account 
the market forces, average cost of production and other 
relevant factors. Further, It has been decided that the 
Tariff Commission wi" be Involved In prtcIng of coal for 
the power eector and to suggest modaItIIe8 for pricing of 
coal for other sectors. 

(c) Wherever the state taxes leviable on coal are 
assessed on ad-valorem basis, the buoyancy of revenue 
from such taxes would be dependant upon the nature of 
changes in the prices of coal. 

{English} 

Internet Protocol Te""'''on through 
Telephone CIIblee 

4005. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minlater of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a, whether the Govemment proposes to provide 
Intemet Protocol Television through telephone cables: 

(b) If so, the details of the plans chalked out therefor; 
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(c) the names of the cities where it is proposed to 
be implemented; and 

(d) the time by which it is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) The Access Service 
Provider and Internet Service Provider can provide 
Broadband Services which inters/is Includes Internet 
Protocol Television Service through telephone cables 
depending upon their commercial decision. There are no 
mandatory roll-out obligations for the same. As per 
available Information, Bharat Sanchar Nigam limited 
(BSNL) proposed to Implement this in Pune city In next 
six months while MTNL proposed to launch this service 
by June, 2006 In Deihl and September, 2006 in Mumbal 
subject to successful trial of such service in Deihl. 

Dispoul of Nucl.ar Wa ••• 

4006. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there Is a technical problem In the 
management and disposal of radioactive wastes; 

(b) If BO, the details thereof; 

(0) wheth.r any Energy Research Group has 
suggeeted certain solutions for aafe storage of nuclear 
waatea; 

(d) If so, the details thereof; and 

(e) the action plan of the Govemment to addreas 
the laue? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
No, Sir. India has self reliant capability for aafe 
management and disposal of radioactive waste. 

(b) Not applicable. 

(c) Ye., Sir. Energy Research Group has brought 
out a report containing review of energy markets. In this 
report certain systems for safe storage of nuclear waste 
have been mentioned. 

(d) Energy Research Group in its report "Review of 
Energy Market" also discusses on nuclear waste disposal. 

Near surface disposal of tow level wa.. and deep 
geological disposal of high level waste have been 
concluded as the intemationally accepted system for safe 
disposal of nuclear waste. The report reviews India's 
nuclear fuel cycl. and also describes the waste 
management programme and its main features. 

(e) The work on development process and technology 
for management of radioactive waste was started about 
four decades ago by the Department of Atomic Energy. 
Low level radioactive waste after suitable treatment Is 
disposed In engineered near surface disposal facility 
co-located with the respective nuclear installations. As far 
as the management of high level radioactive waste Is 
concemed, a three step strategy has been adopted In 
India. The steps are: 

(I) Conversion of radioactive waste Into stable, Inert, 
solid waste form such 88 borosilicate glass; 

(U) Interim storage for a period of 3()'50yeal'8; and 

(iN) Final disposal In deep underground geoi0gicai 
repository after the Interim etorage period. 

PaklChln... Con.ulat.. along Ind~Nepal Border 

4007. SHRI RAYAPATI SAMBAS IVA RAO: Win the 
PRIME MINISTER be pleased to state: 

(a) whether the Nepal King hu allowed China and 
Paklatan to open consulates along the Indo-Nepal border; 

(b) If so, whether proteat has been lodged by the 
Union Govemment in this regard; and 

(c) if so, the reaction of Nepal thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) to (c) 
Government of India has seen reports In the media 
suggesting the possibility of China and Pakistan opening 
their Consulates In the areas bordering India. However, 
no concrete Information regarding such proposals has 
come to the notice of the Government. Government 
remains alert to aU developments affecting India's national 
security Interests. 

/TlWJSI8lionj 

AlJocation of Funda to' PRie 

4008. SHRI KRISHNA MURARI MOGHE: WIll the 
Mlnlater of PANCHAYATI RAJ be pleased to 8tata: 
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(a) whether Rs. 505.47 crore were to be released to 
Madhya Pradesh from 2000-01 to 2004-05 for the three 
Uer Panchayati Raj Institutions as per the 
recommendations of the Eleventh Anance Commission; 

(b) If so, the amount released 80 far out of the 
above and the time by which the remaining amount is 
likely to be released; and 

(c) The reasons for not releasing the whole amount? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MAN I SHANKAR AIYAR): (a) Yes, Sir. 

(b) and (c) A sum of Rs. 454.91 cro,. was released 
to the Government of Madhya Pradesh upto 31·03·2005 
by the Ministry of Finance, subject to the fulfillment of 
conditionalities attached to the release of grants and taking 
into account the pace of utilization of grants upto a 
prescribed period. No further grants can be released as 
the award period of the Eleventh Finance Commission 
was over on 31·3-2005. 

MobUe Number Portability 

4009. SHRI RAKESH SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the TRAI has suggested Mobile Number 
Portability (MNP); 

(b) if so, the details thereof; and 

(c) the time by which the MNP Is likely to become 
effective? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS :\ND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) Telecom Regulatory Authority of India ,(fAAI) has 
submitted Its recommendations on the issue of Mobile 
Number PortabUlty (MNP) , which intsr .11. includes 
mandating all Unified Access Service Llcen.... and 
Cellular Mobile Telephone Services Licencees to 
implement MobIle Number Portability within Service Area 
from 1.4.2007 in a phased manner. Implementing MNP 
by 'All Query Method' adopting Centralized Clearing 
House. 

(c) The recommendations are under consideration and 
no final decision has been taken 80 far. 

(English} 

4010. SHRI RAMDAS ATHAWALE: WIU the PRIME 
MINISTER be pleased to state: 

(a) the amount allocated by the Planning Commission 
for annual plans during the last three years, year-wise 
and State-wise; 

(b) the names of the schemes for which the above 
allocated amount have been spent by the State 
Govemments, year-wise; 

(c) whether the Union Government hal received any 
complaints regarding misuse of the Central funds as well 
as non-utilleation of funds on the pre-planned schemes 
of the State governments; 

(d) If so, the details thereof; 

(e) whether the Government proposes to conduct an 
inquiry Into the above matter; and 

(f) if 80, the details thereof and If not. the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHAAAN): (a) The details 
of agreed Annual Plan outlays of the States during the 
last three years (I. •• 2003-04, 2004-05 and 2006-06) state-

wise and year-wtae are given In the statement encIoIed. 

(b) Baaed on discussions with the States, Planning 
Commission aRocates the total Annual Plan outlays of 
each State to various sectors such 88 agriculture, rural 
development, water resources, power, Industry, transport, 
health & family welfare, social welfare and backward 
classes etc. The State Govemments distribute the sectoral 
outlays amongst various schemes keeping in view the 
broad Plan prloritte8 and the specific needI of the States. 

(c) and (d) No such complalnt has been received In 
the Planning Commission. 

(e) and (f) Do not arise. 
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S"""'.nt 
(Ra. in crore) 

SI.No. States Annual Plan 2003·04 Annual Plan 2004-05 Annual Plan 2()()6.()6 

Approved Outlay Approved Outlay Approved Outlay 

1. Andhra Pradesh 10970.46 12790.43 15,660.n 

2. Arunachal Pradesh 708.00 760.35 950.00 

3. Assam 1780.00 2175.00 3,000.00 

4. Bihar 3320.00 4000.00 5,329.65 

5. Chhattlsgarh 2335.00 3322.46 4,275.00 

6. Goa 649.99 883.33 1,025.00 

7. Gujarat 7880.00 8518.21 11,000.00 

8. Haryana 2068.00 2305.71 3,000.00 

9. Himachal Pradesh 1335.00 1400.38 1,600.00 

10. Jammu and Kashmir 2500.00 3008.03 4,200.00 

11. Jharkhand 2935.85 4110.19 4,510.12 

12. Kamataka 9620.00 12322.92 13,555.00 

13. Kerela 4430.00 4852.03 5,389.00 

14. Madhya Pradesh 5703.00 6709.96 7,471.00 

15. Maharashtra 12050.00 9448.73 11,000.00 

16. Manipur 590.()O 787.72 965.37 

17. Meghalaya 555.00 716.34 800.00 

18. Mizoram 480.00 616.62 685.00 

19. Nagaland 600.00 538.79 820.00 

20. Orissa 3200.00 2500.00 3,000.00 

21. Punjab 2822.00 3479.80 3,550.00 

22. Rajasthan 4258.00 6797.50 8,350.00 

23. Slkklm 405.00 491.07 500.00 

24. Tamil Nadu 7000.00 8001.00 9,100.00 

25. Tripura 850.00 700.27 804.00 

26. Uttar pradesh n28.00 9661.51 13,500.00 

27. Uttaranchal 1575.00 1810.40 2,700.00 

28. West Bengal 3849.00 5019.62 6,476.00 

Total (States) 101,922.30 117,726.27 143,005.91 
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Foreign Firma In Telecom Sector 

4011. SHRI NIKHIL KUMAR: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Union Government has decided to 
dispense with telecoms regulations with a view to create 
a climate for small and medium entrepreneurs to step 
into technology manufacture in the telacom sector; 

(b) if so, the details thereof; 

(c) whether the Government proposes to allow foreign 
telecommunication giants to enter Into the field of 
telecommunication; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) As per the existing 
policy, no industrial license or specific permission is 
required for manufacturing of telecom equipments. Small 
and Medium entrepreneurs are free to set up te!eeom 
equlpments manufacturing units in this sector. 

(c) and (d) The Foreign Direct Investment (FDI) in 
various sub sectors of telecom sector Is allowed as per 
details given In the Statement eooloHd. 

Statement 

FOlflign Oil'tlCl Invtl8lmt1nl (Fa/) dtll,,1/s I,. IIlInous 
Sub SBCtoIS of rs/tlcom 511Ctor 

1. In manufacturing sector 100% FDI is permitted 
under automatic route. 

2. FDI upto 100% permitted in respect of the 
followin!) telecom services: 

(I) ISPs not providing gateways (both for satellite 
and submarine cables) 

(Ii) Infrastructure Providers providing dark fibre (IP 
Category I) 

(iii) Electronic Mail; and 

(iv) Voice Mail. 

The above would be subject to the following 
conditions: 

(i) FDI upto 100% is allowed subject to the 
conditions that such companies would dfvest 
26% of their equity in favour of Indian public in 
5 years, H these companies are listed In other 
parts of the worid. 

(Ii) The above services would be subject to licensing 
and security requirements, wherever required. 

(iii) Proposals for FDI beyond 49% shall be 
considered by FIPB on case to case basis. 

3. Foreign direct investment upto 74% permitted, 
subject to licensing and security requirements for the 
following: 

(i) internet Service (with gateways) 

(II) Infrastructure Providers (Category-It) 

(iii) Radio Paging Service. 

4. Foreign Direct Investment upto 74% Is permitted 
for the following as per the conditions of Press Note 5 
(2005 Series) (copy enclosed). 

(i) Intemational Long Distance 

(Ii) National Long Distance Service 

(iii) Basic Telephone Service 

(iv) Cellular Mobile Service 

(v) Global Mobile Personal Communication 

(vi) Other Value Added Services. 

Annexu,. 
Govtlff7fTltlnl of I~ 

Minislfy of Commtlrotl " Induslty 

Dspsffmtml of InduslTisl Policy" PrrNnoIIon 
SllCI'tIIIIrI6I for Indusftla! AII8isMncs 

PRESS NOTE NO. 5 (2005 SERIES) 

Subject: Enhancement of the Foreign Direct 
Inveatment ceiling from 49 per cent to 74 
per cent In the Telecom Metor 

1. In pursuance of the Govemment's commitment to 
liberali8e the FDI regime. It has been decided to enhance 
the Foreign Direct Investment ceiling from 49 per cent to 
74 per cent in certain telecom servlcea lauch aa Basic. 
Cellular. Unified Acceu Services, Nationalllnternatiol)al 
Long Distance, V-Sat, Public Mobile Radio Trunked 
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Services (PMRTS). Global Mobile Personal 
Communications Services (GMPCS) and other value 
added services), subject to the following conditions: 

A. The total composite foreign holding Including but 
not limited to Investments by Foreign Institutional 
Investora (Fils), Non-Resident Indians (NRls), 
Foreign Currency Convertible Bonds (FCCBs), 
American Depository Receipts (ADRs). Global 
Depository Receipts (GDRs), convertible 
preference shares, proportionate foreign 
investment In Indian promoterallnvestment 
companies Including then holding companies. 
etc., herein after referred as FDI, will not exceed 
74 per cent. Thus, 74 per cent foreign 
investment can be made directly or Indirectly In 
the operating company or through a holding 
company. Hence, the remaining 26 per cent will 
be owned by resident Indian citizens or an Indian 
Company (i.e. foreign direct inveatmant does not 
exceed 49 percent and the management is with 
the Indian owners). It Is clarified that 
proportionate foreign component of such arr 
Indian Company will also be counted towards 
the ceiling of 74%. However, foreign component 
in the total holding of Indian public eector banks 
and Indian public sector financial Institutions will 
be treated as 'Indian' holding. The Hoensee will 
be required to dlacloae the status of such foreign 
holding and certify that the foreign Investment Is 
within the ceiling of 74% on a half yearly basis. 

B. The majority Directors on the Board including 
Chairman, Managing Director and Chief 
Executive Officer (CEO) shall be resident Indian 
citizens, enforced through licence agreement. 
The appointment to these positions from among 
resident Indian citizens shall be made In 
oonsultation with serious Inclan Investors. Serious 
investor hu bHn defined below in para G (ii). 

C. The Share Holder Agreements (SHA) shall 
specifically incorporate the condition that majority 
directors on the Board Including Chairman. 
Managing Director and CEO shall be resident 
Indian citizens and shall al80 envisage the 
conditions of adherence to Licence Agreement. 

D. FDI upto 49 per cent win continue to be on 
automatic route Foreign Investment Promotion 
Board (FIPB) IIPPf'OV8I shell be required for FDI 
in the IIcensH companyllndian promoteraJ 

Investment companies Including their holding 
companlel If It has a bearing on the overall 
ceiling of 74 per cent. While approving the 
Investment proposals, FIPB shaA take note that 
Investment is not coming from unfriendly 
countries. 

(E) The Investment approval by FIPB shall envisage 
the conditionality that Company would adhere 
to licence Agreement. 

(F) FDI shall be subject to laws of India and not 
the laws of the foreign country/counties. 

(G) Department of Telecommunications (DoT) will 
enforce the above and the conditions mentioned 
below through appropriate amendment In 
licence:-

(i) There shall be a non-obatante clause In the 
licence which confers powers upon the Iiceneor 
to cancel the licence under certain defined 
circumstances. 

(II) In order to ensure that at leut one serious 
resident Indian promoter subscribes reuonable 
amount of the resident Indian shareholding, such 
resident Indian promoter shall hold at leaat 
10 per cent equity of the lice.,... company 

(Iii) The Company shall acknowledge compliance 
with the licence agreement as a part of 
Memorandum of Aaaoclation of the Company. 
Any violation of the licence agreement shall 
automatically lead to the company being unable 
to carry on its business In this regard. The duty 
to comply with the Hoence agreement shall also 
be made a part of ArtIcles of Aaaoclation. 

(Iv) Chief Technical Officer (CTO) Chief Finance 
OffIcer (CFO) shaH be resident Indian CitIzens. 
The LlcensorlDoT shall also be empowered to 
notify key positions to be held by resident Indian 
citizens. 

(v) The Company shan not transfer the following to 
. any peraonl place outside India: -

(a) any accounting information relating to 
subacriber (except for roamlnglbllllng) (Note: 
it does not restrict a statutorily required 
dIscIo8ure of financial nature), 
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(b) user information (except peMining to foreign 
subaorIberI using IndNIn OperaIor's MItwot'k 
while roaming) and 

(c) details of their Infrutructuralnetwortc diagram 
except to telecom equipment supplleral 
manufactures who Wldertake the InItaIIation, 
commls&lonlng etc. of the Infrutructure of the 
licensee company on signing of non-
disclosure agreement. 

(vi) The company when entering Into roaming 
agreemenIa with eervlce providers ouI8ide India 
must provide, on demand, the HIt of such ..... 
(telephone numbera, In ca.e of foreign 
subecribera using Indan Operator's netwottc while 
roaming). 

(vO) The Company must provide traceable identity of 
their subscribers. However, In case of providing 
service to roaming subscriber of foreign 
Companies, the Indian Company shall endeavor 
to obtain traceable Identity of roaming 
subscribers from the foreign company ... pert 
of Its roaming agreement. 

(viii) No traffic (mobile and landine) from subecrlbers 
within India to subscribers within India shall be 
hauled to any place outside India. 

(ix) No Remote Aocess (RA) shall be provided to 
any equipment ~ or any oIher agency 
outside the country for any maintenanoeIrepalrs 
by the licensee. However, RA may be allowed 
for catastrophic software failure (such .. failure 
to boot up etc.) which would lead to major part 
of the network becoming non-f\.IlCIional for a 
prolonged period, subject to meeting the 
3 following conditions: 

(a) An identified Government agency (Intelligence 
Bureau) will be notified, when RA Is to be 
provided. 

(b) Remote ACC888 puaword Is to be enabled 
for a definite period only and only for acceaa 
from pre-approved IocationI of the Original 
Equipment Manufacturer (OEM) Vendora and 
only for the equipment. apecIfIcaIIy under 
repair/maintenance. 

(c) The control of Remote Acceu i.e. acItvation, 
transfer of data termination, etc. shaD be 
within the country and not at a Remote 
location, abroad. 

(d} The Govemment agency will be given all 
support to reoord the transaction8 for on-line 
rncdorIng. 

(e) Any equipment or software that fonne part 
of the overall monitoring shall not be 
permitted to have remote access under any 
circurlWtances. 

(1) DoT will define appropriately the terms 
catastrophic software failure, major part of 
the network, and prolonged period used 
under this clause. 

(x) It ehall be open to the Department of 
Telecommunications to reatrIct the lloenaee 
Company from operating In any sensitive area 
from the national Security angle. 

(xl) In order to maintain the prtvecy of voice and 
data, monitoring shall only be upon authorization 
by the Union Home Secretary or Home 
Secnttarles of the StateeJUnion Ten1toriel. 

(xII) For monitoring traffic, the IicenHe cornpeny shall 
provide blind 8CC888 of their network and other 
facilities as weD as to books of accounts to the 
eecurIty agenclea. 

(xiii) In cue of not adhering to Ucence condItIoI. 
envisaged In para G the IIcence(s) granted to 
the company 'hall be deemed as cancelled and 
the licensor shall have the right to encaah the 
perfonnance bank guarant .. (s) and the licensor 
shall not be liable for ION of any kind. 

2. The conditions at pare 1 .axwe shell also be 
applicable to the existing companies operating telecom 
servlce(s) which h8d the FDI cap of 49%. 

3. The relevant prOVisions of FDI policy for 
-Investment compen6ea', .. given In Press Note 2 (2000 
eerIee) dated 11.2.2000 Iuued by department of Industrial 
Policy and Promotion win no longer be applicable to 
telecom sector. 

4. An Initial correction time of 4 months from the 
date of Issue of this notification shall be allowed to the 
exleting ticeneee companies providing taIecom eef'VIce8 
mentioned In para 1 above for enaurlng a<Ilerence to 
the aforesaid condItiona. An unconditional compliance to 
the aforesaid conditions shall be submitted to the IIcenaor 
within this period. 

5. Press Note 16 (1998 Hriee) and P..... Note 2 
(2000 sertes) Iuued by Department of Induetr1aI Policy & • 
Promotion ItIInd mocIfied to the above extent. 

SdI-
(UMESH KUMAR) 

Joint Secretary to the Govemment of India 

No. 9(1) 2002-FC deeId 3rd November, 2005. 
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VRS to BSNL Met IITNL Imployeel 

4012. SHRI S.K. KHARVENTHAN: Win the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the BSNL and the MTNL has offered 
attractive VRS to its employees; 

(b) If so, the details thereof; 

(c) the number of employees opted for VAS and 
since retired during the last three years, Group-wise and 
the details of package provided to them; and 

(d) the steps taken by the Govemment to protect 
the interests of the employees of the BSNL and the MTNL 
and to improve the services of both the organisations? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(DR. SHAKEEL AHMAD): (a) Mahanagar Telephone Nigam 
Limited (MTNL) has offered attractive Voluntary Retirement 
(VR) Scheme to Its employees. Bharat Sanchar Nigam 
limited (BSNL) has not offered any VR Scheme to its 
employees. 

(b) In MTNL, three round of VR Scheme has been 
introduced so far: 

(i) In 2004 for Non-Executive (erstwhile Group 'c' 
and '0') employees, 

(iI) In 2005 for Executive (erstwhile Group 'B') 
employees, 

(iii) In 2006 for Non-Executive employees. 

(c) Details for MTNL are as given below: 

Vear 

2004 

2005 

2006 

Group 

C 

D 

B 

C 
D 

Opted for VRS and 
Since Retired 

1859 

294 

611 

Scheme WU open from 21st 
March 2006 to 10th April 
2006. 1402 applications have 
been cleared by the 
Screening Committee of 
MTNL, DeIhl and Mumbal. 

The terminal .benefltslpackages under the scheme 
included VR Compensation equivalent to eo days salary 
(Basic+OA) for each completed year of service or salary 
for number of years/months left till the date of 
superannuation, whichever Is less, Retirement Gratuity, 
Leave Encashment, Provident Fund (PF) and Commutation 
of Pensionary Beneflta, etc. 

(d) MTNL and BSNL have been formed 88 Public 
Sector Units by carving out the service provisioning 
functions of this Department. The Government employees 
seeking absorption were given attractive terms and 
conditions of service for their absorption in BSNL and 
MTNL. On 30.9.2000, Government lsaued notification for 
insertion of Rule 37A In CCS (Pension) Rules 1972 
providing adequate safeguards to protect the Interest of 
the employees. The employees absorbed In MTNL and 
BSNL w.e.f. 1.10.2000 onwards are protected under Rule 
37A. 

BSNL and MTNL Boards haVe been empowered by 
the Govemment to take effective steps to Improve the 
services. Some of the steps taken by BSNLlMTNL for 
Improving the Telecom services In respective organizations 
are: 

1. Modernisation of telecom network to reduce 
faults. 

2. Provision of customer friencly new services at 
affordable prices. 

3. Improving customer relations. 

4. Tarm revision from time to time to meet the 
aspirations of the customers. 

5. Measures to facilitate easy payment of telephone 
bills. 

6. Comprehensive maintenance arrangements 
through Annual Maintenance Contract with the 
switching technology providers. 

7. Continuous upgradation and updatlon of 
telephone exchanges. 

8. Replacement of worn out and life expired 
equlpments. 

8. Upgradalion of external plant by taking steps 
such .. Pole-leas Network, Replacement of 
Pap.r Core Cabjes by other Systems, 



293 VAISAKHA 27. 1928 (.s:..u) 

Introduction of WI ..... In Local Loop, InhnctIve 
Voice Re.pon.e System. provision of 
maintenance free Battery and Engine Alternators 
etc. 

10. Addition of mobile 8wltching capacltl .. and 
extenSion/improvement of coverage 01 exIIIIng 
mobile services on highwaya. railway tracka and 
in other uncovered areas. 

11. Expansion in Switching Capacity. TranamIe8Ion 
Capacity. 0pticeI Fibre Networtca and introduc:tion 
of new technologies Uke DenH Wave DiYlllon 
Multiplexing (DWDM). Internet Protocol (IP) 
Telephony. Broadband, Intelligent Network 
Services, etc. 

12. Provision of Village Public teIephone8 to make 
villages of the country accessible. etc. 

Supply of MedIcinal and ........ PIenta 

4013. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the details of the difficulties faced by India In 
supplying medicinal and herbal plants for the global herbal 
medicine and cosmetics industry; and 

(b) the agencies involved in encouraging fanners to 
use latest technological developments for beHer and 
quicker yielda of such plants and aeIItng the produce in 
the global mart<et? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) The main difficulties faced are strtngent 
quality and safety standards, absence of market 
authorization for herbal products and the non-recognition 
of Indian medicinal plants by regulatory author1tie8 of 
foreign countries. 

(b) Agencies like National Horticulture Board, NetIonaI 
Horticulture MiSSion, Research Instituteallaboratorlel of 
the Council of Scientific and Industrial Research (CSIR). 
Indian Council of Agricultural R .... rch (ICAR) and Indian 
Council of Forestry ReMarch & Education (ICFRE) and 
Universities are involved in providing financial and 

teohnIcaI eupport for improving the yield of medicinal 
plants. The National MedicInal Plante Board hea also been 
set up to coordlnate matters related to the development 
of medicinal plants sector. Agencies like APEDA. 
PHARMEXCIL and CHEMEXCIL are involved in export 
promotion of herbal products In global markets. 

Plight of Minoritle. In Bangladeeh 

4014. SHRI DHARMENDRA PRADHAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government has taken note 
of the day to day killings. extortion. rape, arson, forceful 
eviction from properties ot the religious minorities 
especially the Hindus in Bangladesh; 

(b) If 80, the details in this regard; and 

(c) the atepa taken by the Govemment to aafeguard 
the Inte ...... of minorities In Bangladeah? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) to (c) 
Govemment is aware of reports Including those appearing 
In the Bangladeshi media on attacks on properties and 
places of wor,hlp of the minority community In 
BangJadeah. The Govemment has shared Ita concern In 
this regard with the Govemment of Bangladeah. 

PrtV8tlutlon of eo.l Mining 

4015. SHRt. SUBODH MOHITE: wm the Minister ot 
COAL be pleased to state: 

(a) whether the Coal India limited (CIL) has reported 
net profit for the year 2005-06; 

(b) If 80. the details thereof, subsidiary-wise; 

(c) whether the Government propoaeI to privatize 
the coal mining In these subeidiaries; and 

(d) If eo. the I'8MOn8 thenlfor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (OR. DASARI NARAVAN RAO): (a) Yes. Sir. 

(b) Profit for the year 2006-06. IUblklary-wlH, II u 
under: 
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(Figa. In As. Cront) 

Company profit 
2005-08 (ProvieIonaI) 

ECl 357.40 

BCCl 158.11 

CCl 1.105.05 

NCl 2.060.32 

WCl 1,351.22 

SECl 1,406.94 

MCl 1,718.83 

NECICll 230.27 

CMPDll 3.59 

Overall Cil 8.388.53 

(c) No. Sir. 

(d) Does not arlee In view of the reply given to 
part (c). 

SJete EfIKta of 0,.1 Conlnlcepllw PIlla 

4016. DR. M. JAGANNATH: WI. the Minister of 
HEALTH AND FAMILY WELFARE be pIeued to state: 

(a) whether the Government has conducted any 
research to ..... the aide effects on women who 
continue to use oral contraceptive pill to avoid 001 aption; 

(b) if 80. the details thereof; 

(c) whether It Is mandatory for a doctor pl'8lCfl)lng 
oral contraceptive pilla to point out the aide effects to 
patienta; 

(d) if 10, whether the doctors are toIIowtnSI this norm; 
and 

(e) If not. the action ..... ..,.. auch doctors who 
violate the same? 

THE MINISTER OF STATE IN MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Y.. Sir. 

(b) The Indian Council of MedIcal R .... rch (leMR) 
hu conducted a randoml.ed clinical trial on oral 
contnICtIYe pHla. A total of 721 women were enrolled In 
the study with 383 women In trlquilar-ED group 
(groupol) who were followed up for 3098 women month 
of un and 338 women enrolled In the low dose 
combination pili group (group-II) followed up for 2752 
women month of use. 

Contraceptive reliability, bleeding pattern. side effects 
and metabolic parameters wete oompared among the user 
of the 2 types of oral ptIIa. The reeuIta of the study 
IIhowed that there W88 no lignlflcant aide effecll during 
the one year of oral pills use. 

(0) Yea, It Is mandatory for the doctor prMCrIbIng 
oral contraceptive pili to provide all relevant Information, 
lnaluding the aide effecll to the acceptor. 

(d) In the Government of India Guidelines for Medical 
OffIcers for Admlniatratlon of or.. Contraoeptive Pills It 
h .. been clearty Indicated that each acceptor should be 
counaelecl on all the aide effects before initiating the 
method. 

(e) No such complaint has been received from any 
StateIUT Govemment In this regard. 

Weighing SyaIem of Coal 

4017. SHRI VISHNU DEO SAl: WIn the Minister of 
COAL be pleased to &tate: 

(a) the year-wiN quantum of coal produoecI In the 
South-East Coal Fields Ltd. and the PrivIde Coal Fieldl 
In the Ralgarh district In Chhattiegarh during each of the 
Iaat 3 years end the cu"""" year; 

(b) whether any "Ieged dIIcrepancy w .. ~ 
In the weighing system of coal in theM ..... ; 

(c) If 10. the quantum of coal weighed and the 
quantum not weighed during the &bow period; 

(d) the quantum of Coal that was seized for having 
been mined and transported "legally during the said 
period; and 

(e) the deIaIIa of the action taIc8n to enaure IhIIt 
coal Is transported only .... r being W8Ighed by automatic 
weighing machinea? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. oASAAI NARAYAN AAO): (a) The year-wile 
quantum of c:oaJ produoed In the SouIh e..a.m CoIIIeIde 

Company 2003-04 

South Eastem Coal Field 71.009 
Limited 

Jindal Steel & Power Ltd. 2.488 

Monnet lapat & Energy Ltd. 0 

• Provisional 

(b) and (c) No discrepancy was observed In the 
weighing system of SECL. 

(d) and (e) Aa reported by Coal India L.IrnhcI (ClL), 
there is no such report of coal being Illegally trarwported 
In SECL; The following Initiatives have been taken by 
SECL to ensure that the co8I Ie tranIported only after 
weighment: 

(I) All loading/despatch potnts are equipped with 
automatic weighing machines. 

(ii) In regard to Rail de8patch there are In motJonl 
static weighbrldges. 

(IH) In case of faNure of working welghbrldgel1here 
are standby in motIonIstatic ~. 

(Iv) As regards road despatches also there .... 
standby welghbridgee kept In caM of atJ'f f.re 
in the working weighbrldgea. 

(v) Apart from this there are security posta where It 
is ensured that the trucks have been weighed 
before despatch. 

Inoperative Reactore 

4018. SHRl ASHOK KUMAR RAWAT: WII the PRIME 
MINISTER be pleased to state: 

(a) the total number of reactors, which .re not 
functioning at present; 

(b) whether any aaaesement has been made about 
the present concItion of such reactors; 

LImIted (SECL) Md PrIvate Coal FiIIdI Jocated In Raigarh 
cIIItrict of ChhatIIegarh during uch, '?' the IMt 3 yeara 
and the current yMI" .. _ under. , 

(FIgu .... In MUIion Tonnee) 

2004-06 *2006-06 -2006-07 (Upto) April 

78.550 83.024 6.233 

2.885 6.310 l*aIIa Not Available 

0.126 0.439 0..... Not Available 

(c) whether there is likelihood of restarting such 
reactors; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFice (SHAI PRITHVIRAJ CHAVAN): (.) 
Out of 1$ rHCtOl'l In operation In the oounll'y, ~ 
Atomic Power Station UnIt·1 (RAPs-t) at Rawatbhata In 
Raja8Ihan and Narora AlomIc Power StIllIon Unit-I (NAPS-
I) at Naror. In U.P .re under Ihut down for major 
refurblahment. 

(b) to (d) detailed health ..... ement and techno-
economic evaluation for refurbllhment II In progreaa for 
RAPS-I. The reatart of the reactor would depend on 
evaIudon of the ......n.. In caM of NAPS-I ...turbllhmlnt 
work haa already Itarted and II expected to be completed 
by June 2007. 

{EI7(/Ii6hJ 

4018. SHRI MAHESH KANODIA: 
SHRI BHUPENoRASINH SOlANKI: 

WI the PRIME MINISTER be pleased to state: 

Ca) whether the Government 18 aware that one person 
. out of every th,.. doeI not get adequate meal; 

(b) If so, the detajJa thereof; 
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(c) whether the income of people living In rural ...... 
is continuously declining and there Ie wide economic 
disparity between cities and vtllagea; 

(d) if 80, the details thereof and the reasons therefor; 
and 

(e) the steps being taken by the Govemment In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
On the basis of the data of 56th Round (1999-2000) 
large sample 8Urvey conducted by NSSO, the number of 
people not having two square meals a day throughout 
the year was 3.3% In rural areas and 0.9% In urban 
areas at national level based on reeponaea to queatlona 
on food sufficiency. The state-wise Information on per 
thousand distribution of households by food availability 
status during the year 1999-2000 18 given In encIoeed 
Statements I and II. 

(c) and (d) Central Statistical Organisation (eSC) of 
Mlnlatry of Statistics and Programme Implementation 
estimates per capita Income measured In terms of Net 

Domestic Product (NDP) separately for rural and urban 
...... at current pr\o88 only for the bale years of National 
Accounts Set1e8. eso hu recently revtsed the bale year 
of National Accounts Series to 1999-2000 for which the 
provisional estimates are avaHabie. The annual per capita 
Incomes in rura' and urban areu for 1980-81, 1993-94 
and 1999-2000 are given in the tebIe below: 

ThtI AnnlNll Ptlr Ctlphll IncomtI (in Rs.) 

Rural 

Urban 

Ratio (UrbanlRural) 

1980-81 1993-94 1999-2000 

1245 

2888 

2.32 

5783 

13625 

2.34 

11038 

29057 

(e) The govemment has given priority to agriculture 
and rural development with a view to generating adequste 
productive employment and eradication of poverty and 
accelerating the growth rate of the economy with stable 
prices. 

Statement I 

Ptlr 1000 dislfibutlon of houaIhoIds by food IIV11ilMJll1ty Stlltus-I!199-2(X}(J 

Rural 
(no. per 1000 households) 

S.No. StatealGroupa of throughout only aome montha of No month of the 
Statea (for UTa) the year the year Year 

1 2 3 4 15 

1. Andhra Pradesh 978 17 2 

2. Assam 922 31 40 

3. Bihar 932 47 13 

4. Gujarat 994 4 1 

5. Haryana 983 14 1 

6. Jammu and Kashmir 994 3 0 

7. Karnataka 989 9 0 
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2 3 4 5 

8. Karala 969 23 6 

9. Madhya Pradesh 963 30 

10. Maharashtra 9n 17 2 

11. Orissa 916 65 15 

12. Punjab 990 2 0 

13. Rajasthan 997 1 

14. Tamil Nadu 987 4 3 

15. Unar Pradesh 974 14 7 

18. WeatBengai 886 81 23 

17. All India 982 28 7 

......",,, 

PtIr 1()(J() disI1buIJon 01 ~ by food .... irtMMy SIo9Jw-11S1J-2(J(J() 

Urban 
(no. per 1000 houHhoIdB) 

S.No. StatealGroups of throughout only aome months of No month or the 
States (for UTa) the year the year YHr 

1 2 3 4 5 

1. Andhra Pradesh 990 7 1 

2. Assam 983 6 9 

3. BIhar 981 20 11 

4. Gujarat 991 2 7 

5. Haryana 882 7 

6. Jammu and Kaahmlr 899 0 0 

7. Kamataka 994 1 

8. Kerala 983 15 2 

9. Madhya Pradesh 982 11 1 

10. Maharashtra 993 4 2 

11. Orilla 988 9 18 
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2 3 

12. Punjab 997 

13. Rajasthan 998 

14. Tamil Nadu 988 

15. Uttar Pradesh 987 

16. West Bengal 967 

17. Delhi 986 

18. All India 988 

LTC to Port 8'* 

4020. SHRI ANANDRAO VITHOBA ADSUl: Wig the 
PRIME MINISTER be pleased to state: 

(a) whether the Government has received 
representation from various Government employ .. s 
unionalaaaoclationa to pennlt Group A and B Government 
aervanta to travel between KoIkatalChenna\ and Port Blair 
by air (Economy CIau) while availing LTC for Port Blair; 

(b) If so, the datal" thereof; and 

(c) the decision taken by the Govemment In thle 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) to (c) Repreaantatlona from various quarters were 
received to extend the facility of air trrIel from Koikala 
or Chennal to Port Blair whYe availing l TC for Port BlaIr 
in Ueu of home-town which was ear1ler allowed to all 
Group A and 8 Government servants for a limited period 
of six months from 25.5.2005 to 24.11.2006. The matter 
was conaidered by the Government and It was found not 
feasible to extend the facility beyond 24.11.2005. 

/T,."./ionj 

Impact of Overburden on EnvIronment 

4021. SHRI HANSRAJ G. AHIR: WiU the Mlnlater of 
COAL be pleased to state: 

4 5 

1 o 
2 o 
5 

7 3 

11 9 

0 1 

6 3 

(a) whether any compIaintI have been lodged against 
the Western Coal Fields ltd .. the ancillary company of 
the Coal India Umited (Cll) regarding the adve .... effect 
on environment on account of dumping of Overburden 
(08) along the Bank of the river IraJ In Chanc:lrapur dIItrtct 
of Meharuhtra; 

(b) If so, the reasons for dumping of OS In the MId 
area; 

(c) whether any inV8ltigatlon has been made Into 
the matter; 

(d) if so. the outcome thereof; and 

(e) the action taken agalnlt the erring officials in thia 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) No complaint 
has been lodged against Weatarn CoaHlelds Umlted 
(WCl) regarding the adve,... effect on environment by 
dumping of overburden (08) along the bank of river lrel 
in Chandrapur. However. Hon'bIe Member of Parliament 
Shrl Hanaraj Ahlr had written a letter to CMD. WCl in 
April, 2006 about Irregular dumping of 08 by Chandrapur 
Area of WCl and the financial loss thereof. 

(b) WCl acquired land of an area of 122.03 He. 
under Coal Bearing Act with the permission of State 
Government on either aide of the Iral River for the 
purpoee of coal mining by opencast mine and dumping 
of OB at HInduatan l.aIpeth OC (HlOC) Mine. Accordingly, 
the acquired land Is being used for the aald purposes. 
HlOC Mine Extn Phaae-I ,. Phase • II are located on 
either aide of lrei River and are II88IOftaI mines which 
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are operated during the dry period only. HLOC Extn. 
Phase-II mine Is exhausted and Is being back filled by 
overburden of phase-I mine. 

In order to facilitate the croeslng over the river for 

dumping OB material In de-coaIecI a .... of phue-II mine, 
a temporary C8ueeway wu made .. per yearty practice 

with three rows of Hume Pipea of 1200 mm diameter. 

The causeway has been removed after the completion of 
work. The flow of Iral River is never .topped with this 

arrangement. Re-handllng of OB material was not done 
at this place. 

(c) Departmental Investigation w .. conducted baNd 

on News published In the Newepapera on the matter. 

(d) The enquiry revealed that no OB dumping along 
the bank of the lral river was done. 

(e) Does not arise In view of reply at (d) above. 

fEngllt6hJ 

Implementation of AQQV Yo'" 

4022. SHRI SUBOoH MOHITE: Will the PRIME 

MINISTER be pleased to state: 

(a) whether the Planning Commlulon hu highlighted 
several critical shortcomlnga in the Implementation of the 
Rs. 16,000 crore Rajlv Gandhi Grameen Vldutlkaran 

Yojana; 

(b) H so, the details thereof; 

(c) whether the Commiaalon ha. evaluated the 

progress made under the scheme during the year 2005-
06; 

(d) H so, whether the target fixed under the echeme 
has been achieved; 

(e) H not, the reasons therefor; and 

(f) the measure. proposed to be taken by the 

Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHRI M.V. RAJASEKHARAN): (a> and (b) 
Planning CommIeaIon sent written repIIe8 on R •. 16,OOO 
Crore Rallv Gandhi Grameen Vldyutlkaran Yojana 

(RGGVY) to Parliamentary Standing Committee for 
examination of Demand for Grants for Ministry of Planning 
for 2006-07 indicating critical shortcoming. In 
Implementation of RGGVY. The details are as follows: 

(i) The revised definition for vlUage electrification 
require. electrification of 10% of the total 
houaeholda in that vUlage to be recognized .. 
electrified. The number of vlliagea electrified In 
2005-06 as reported by Ministry of Power (u 
on 28.03.2006) Is 7741 vlliagea & 14,741 rural 
households (including 4547 BPL households) 
against the target of 10,000 villages. Clearty the 
claim relating to the number of villages eIectrtfted 
appears high when compared to the number of 
hou.eholds actually electrified. Thl. needs 
Independent verification to a.sess ground 
reallt1e •• 

(II) The current objective of the RGGVY doe. not 
match the National Common Minimum 
Programme (NCMP) objective .u. electrification 
of all hou.eholds In five years. The current 
objective alma to only provide electricity aocell 
to all rural households over a period of 5 years 
and electricity connection. only to BPL 
households. Thus at the end of 6 years all 
households will not be electrified as enviaagecf 
by NCMP. 

(10) Government of India approved RGGVY with 90% 
capital subsidy on the condition that the revenue 
austainabliity of the RE programme will be 
established with this level of capital subsidy. 
However, it ia Increasingly clear that with the 
current load profile of rural India continuing State 
Govemment .ubaldle8 would be inevitable un1e81 
the programme Is required to be Implemented 
dIfIerently by a suitable Rural Electrification 
policy. 

(c) Planning CommIssion has not yet evaluated the • 
progress made under the scheme during 2006-06. 

(d) Mini.try of Power on the basil of reports received 
from Rural ElectrlfIcation Corporation (REC) has indicated 
that 9819 un-etectrified villages have been electrified in 
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2005-06 against the target of 10,000 villagea. In addition, 
350 electrified villages have been covered for intensive 
electrification, which Involves provision of access to 
electricity to rural households. 

(e) and (f) In view of the above the questions do not 
arise. 

{TmnslBlionj 

Modernisation of Coalnelela 

4023. SHRI ADHIR CHOWDHURY: Will the Minister 
of COAL be pleased to state: 

(a) whether the Union Govemment proposes to take 
loan from the World Bank for the modemisatlon of 
coalfields; 

(b) if so, the details thereof and the reesons therefor; 

(c) whether the internal resources are adequate to 
meet the demand of modemlsation of coaHlelds: and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) and (b) Coal 
India Limited (Cll) has no proposal to take loan from the 
World Bank for modemisatlon of coalfields. However, 
modemisation of coal mines Is an Integral part of Cil's 
production plan. Cil has set a production target of 363.80 
million tonnes for the year 2006-07. Implementation of 
this production plan incorporates, besides others, 
modemlsatlon initiatives like Increase In mechanisation of 
underground operations and utilization of high productive 
technologies viz. longwall mining and Room & Pillar 
method using continuous miner-shuttle car combination. 
While in the area of opencast mining, efforts are made 
for installation of higher capacity equlpments for excavation 
and transportation, computerized fleet and man 
management system like Operator Independent Truck 
Dispatch System, etc. 

(c) and (d) The capital Investment of Rs. 3063.70 
crores for the year 2006-07 is proposed to be met from 
.lnteU\~1 financial resources of Cil and is adequate to 
finance Cil's modernisation needs. 

Facilltle. In Children'. Ward OPO. 

4024. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of HEALTH AND FAMilY WELFARE be pleased 
to state: 

(a) whether adequate facilities for operationldntuing 
are available In the Children's Ward OPO. (aurgelY) in 
all the Central Govemment hospitals; 

(b) if ,0, the details thereof" hospital-wise; 

(c) whether alleged Irregularities being committed by 
lOme officers of the said department have come to the 
notice of the Govemment; 

(d) if so, the details thereof; and 

(e) the remedial steps being taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Adequtde facUItiea for operation 
and dressing for children are available In all Central 
Govemment hoapltala. 

(c) to (e) No such report has been received. 

New Work Culture In Government OffIce. 

4025. SHRI HEMlAl MURMU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the staff and officers working In the 
Govemment offices have recently been directed to evolve 
a new work culture and show resulta on the pattems of 
the corporate sector; 

(b) If 80, the detai .. thereof; 

(c) whether the above direction also Includes the 
provision to decide the career progress on the basis of 
working condition and work culture in Govemment offices 
as prevalent in Europe and America and also on the 
basis of performance; 

(d) If so, the details thereof; 

(e)_ .whether the Govemment officers and staff of the 
country have been provided with the same basic faciUties 
and other facilities that are available to thoee working In 
Europe and America; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) No, Sir. 

(b) to (d) Do not arl8e. 

(e) No, sir. 

(f) Does not arise. 

(g) Comparison with Europe and America is 
inappropriate, however, the Govemment haa been making 
efforts to improve the worKing conditions and provide 
updated facilities to its staff. 

{English} 

Facilltle. to Poatel Employ ... 

4026. SHRI GANESH SINGH: Will ihe Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the details of the facilities available to the 
employees engaged in Postal Services In the country; 

(b) whether employees engaged In sorting and 
distribution of Postal mall have been made permanent; 

(c) if so, whether they are paid salary equivalent to 
the permanent employees; 

(d) if so, the number of such employees in the 
country; and 

(9) the further action likely to be taken by the 
Govemment in regard to such employees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) There are two categories of 
employees in Department of Posts w. 

- Departmental Employees 

- Gramin Oak Sewaks (GOS) 

However, Casual labourers are also engaged against 
the work cf seasonal, casual or intermittent nature. 

Facilities being granted to regular and Gramln Oak 
Sewaks under welfare schemes is given In the enclosed 
Statement. Casual Labourers who have been granted 
temporary status are entitled to Weekly off, Bonus and 
Leave. 

(b) Sorting and distribution of mall In departmental 
post offices is mainly done by regular departmental 
employees. In Branch Post offices, It is done by Gramln 
Oak Sewaks (Gramln Oak Sawak Mail Deliverers). Gramin 
Oak Sewaks are eligible for promotion against the regular 
vacancies of Group 'D' Postmen. They are also eligible 
for the unfilled vacancies of Group 'C' In the promotion 
quota subject to the fulfilling of prescribed conditions. 

(c) Gramln Oak Sewaks are employed for 3 to 5 
hrs. depending upon the workload and are paid Time 
Related Continuity Allowance (TRCA) on pro-rata basis 
equivalent to the pay of corresponding category of 
Departmental employees. 

Casual labourers are paid on the buls of minimum 
of the pay scale of the category in which they are 
engaged. However, Casual labourers conferred temporary 
status are also granted periodical Incrementa. 

(d) There are 85,039 Gramln Oak Sewak Mall 
Deliverers engaged for distribution/delivery of mall In the 
rural areas. 

(e) Does not arise in view of above position. 

sr.,.",.nt 

FM:i1ltlss A ... /"~ 10 1M £mpIo)'H$ £ngag«lln 
Post.1 StlfYictJ 

(1) Flnane.1 AMbnce In CUH of death of Po_I 
EmployHIIQD8a, etc. 

Financial assistance of Rs. 7000 (Rs. Seven 
Thousand Only) Is payable as immediate death relief. 

(2) Financial Aulstance In cue of deeth of Po .. 
EmployHIIGDSa etc. by terrorlta, robbera, etc. while 
not on duty 

At present, if a P05taI Employee/Gramin Oak Sevak 
etc. is murdered by terrorlatalrobbers etc. while not on 
duty, financial assistance of As. 10,000 Ie payable to the 
bereaved family. 
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(3) Fln.ncl.1 A •• I.t.nce In .... of n.tural 
cal.mltl •• , fire and flood. 

Financial assistance upto a maximum of Rs. 1500 
(Rs. One Thousand Five Hundred only) Is' payable to the 
Departmental Employees affected by fire, floods and 
natural calamities. In case of GDSs, the amount of 
financial assistance is limited to a maximum of 
Rs. 750 (Rs. Seven Hundred and Fifty only). 

(4) Flnancl.1 A88Iat.nc. In c .... of prolonged 
.nd .. rlou. IIIn •• 81m.Jor aurgerle. 

Heads of Circles have been delegated financial 
powers to sanction financial assistance from the Circle 
Welfare Fund under their discretionary powers upto 
Rs. 10000 (Rs. Ten Thousand only) in each case of 
proved exceptional hardship relating to serious or 
prolonged illness or m.jor surgical operations like cancer, 
heart operation or renal failures for Postal employ.es or 
their dependents. 

In rare and exceptionally deserving cases where It Is 
considered necessary to provide additional financial 
assistance beyond Rs. 10,000, Postal Directorate Is 
competent. 

The flnanci.1 assistance upto Rs. 1,500 (Rs. One 
thousand five Hundred only) can be granted in 
exceptionally hard cases of prolonged/serious Illness in 
respect of GDSs, Casual Mazdoors and Part TIme 
employees. 

(5) Incentlv. for .xc.llence In .c.demlc 
.chlevement for 10th and 12th CI •••• 

Five awards (Rs. 1 000, Rs. BOO, Rs. 700, Rs. 600 
and As.500) are given for the children of staff in each of 
the various groups purely on merit on the basis of the 
marks in 10th and 12th Standard Board Examination. 

(6) Holld.y Home. 

Holiday Homes have been established throughout the 
country for the benefit of the postal employees. 

Golden Qu.drllat .... 1 Project 

4027. SHRI CHANDRA BHVSHAN SINGH: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be-p/eaae to state: 

(a) whether the Golden Quadrilater.1 Project has 
suffered • set back due to involvement of some fake 
companies; 

(b) if so, the details thereof; 

(e) whether many contractors associated with the 
National Highway development Projects are not laying 
the roads as per norms of the National Highways Authority 
of India; 

(d) if so, the details thereof; and 

(e) the action taken by the Govemment .galnst such 
contractors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. The work Is being carried out as per laid 
down standards only. 

(d) and (e) Do not arise. 

{Tl'llnsllllionJ 

Monitoring of World Bank Fund. 

4028. SHRIMATI SANGEETA KUMAR I SINGH DEO: 
SHRI TUKARAM GANPAT RAO RENGE PATIL: 

Will the PRIME MINISTER be pleued to state: 

(a) whether the World Bank has reviewed the working 
of the Planning Commission with regard to the monitoring 
of the funds; 

(b) if so, the detalls thereof; 

(e) the remedial measures proposed to be taken by 
the Govemment in this regard; and 

(d) the action taken so far in this regard? 

THE MINISTER OF STATE IN T#"tE MINISTRY OF 
PLANNING (SHAI M.V. RAJASEKHARAN): (a) No, Sir. 

(b) to (d) Does not arise. 
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[English} 

MoU. with Private Foreign Shipping Compan_ 

4029. DR. BABU RAO MEDIYAM: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Govemment has entered Into MoUa 
with private foreign shipping companies; 

(b) if so, the details thereof; 

(c) the number of ports likely to be constructed under 
the agreements, location-wise; 

(d) whether Gangavaram Port in Andhra Pradeah is 
also likely to be taken up under the joint venture; and 

(e) if so, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): <a) No, Sir. 

(b) and (c) Do not ariae. 

(d) and (e) Responaibillty for development of ports 
other than Major Ports vests with the State Govemment 
concemed, which in the case of Gangavaram Port Is the 
Govemment of Andhra Pradesh. 

Financial Dlaclpllne by Statea 

4030. SHRI THAWAR CHAND GEHLOT: Will the 
PRIME MINISTER be pleased to slate: 

<a) the details of the aMuaI plan outlay sanctioned 
to the States between 2003-04 and 2006-07, State-wise 
and year-wise; 

(b) the details of the amount sanctioned In addition 
to the above plan outlay during the aaid period under 
different heads alongwlth the details of the works for which 
the same were sanctioned, year-wise; 

(c) the names of the atates which stand out In reepect 
of financial discipline and infrastructure along with the 
details of the States in respect of their financial 
performance during the year 2005; and 

(d) the details of allocation made and additional funds 
given during the current year to various States Including 
Madhya Pradesh which have shown good financial 
dlsclpUne? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
The details of Annual Plan outlayalRevteed Outlay to the 
States between 2003-04 to 2006-07 (state-wise and year-
wlae) Ie at statement-I. Amount sanctioned as Additional 
Central Assistance during the year is also Included In the 
Annual Plan Outlays of the reapectlve Plan and is 
reflected in Revised Plan Outlay issued at the end of 
financial year. 

(c) Financial performance In terms of resources 
realized ..... -.. approved plan resources of States during 
2004-05 Is shown in Statement-II enclosed. 

(d) Allocation of Central AssIstance (Grants only) to 
States for Annual Plan 2006·07 i8 given In enclosed 
Statement-III. 

S,.,.",.", 
(Ra. Crore) 

SI. States Annual PIIIn 2003-04 Annual Plan 2004-05 Annual Plan 2005-06 Annual Plan 
No. Approved RIvIIId Outlay Approved R8YIMd Outlay Approved RevIled My 2008-07 

Outlay Outlay Outlay Appl'OYed 
OUtlay 

2 3 4 5 8 7 8 9 

1. AIdn Pradeah 10870.46 1_.00 12790.43 12.850.29 15,aso.n 13,530.47 20,000.00 

7t!.00 723.00 760.36 760.35 950.00 817.114 1100.00 

3. Assam 1780.00 1797.00 2175.00 2, 175.00 3,000.00 3,000.00· 3607.00 
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2 3 4 5 6 7 8 9 

4. Bihar 3320.00 2642,00 4000.00 3,059.22 5,329.65 4,735.46 8250,00 

5, ChhaItisgaIh 2335,00 2335,00 3322,46 3,369.90 4,275.00 4,097.38 5,378.06 

6. Goa 649.99 819.20 883.33 849.94 1,025.00 1,025.00' 1200.00 

7. Gl4aral 7860.00 8740.00 851821 8,809.79 11,000.00 11,000.00' 12503.60 

8. Haryana 2068.00 1860.00 2305.71 2,236.72 3,000.00 3,059.40 3300.00 

9. Himachal PradtIII 1335.00 1335.00 1400.38 1,434.80 1,800.00 1,875.00 1800.00 

10. Jammu and Kashmir 2500.00 2574.74 m.03 3,170.71 4,200.00 4,200.~ 4,347.67 

11. Jlarlchand 2935.65 2935.85 4110.19 4,139.88 4,510.12 4;519,49 8600.00 

12. Kamataka 9620.00 10083.50 12322.92 11,741.17 13,555.00 12,852.82 16186.00 

13. K .. 4430.00 3796.23 4852.03 3,813.14 5,369.00 5,357.17 6210.00 

14. Malllya PrIdeIfI 5703.00 5076.04 6709.96 8,435.05 7,471.00 8,326.00 8020.00 

15. MahIraatn 12060.00 10500.00 9446.73 9,886.25 11,000.00 11,OOb.00· 14829.00 

18. Maripur 59.00 590.00 787.72 789.11 985.37 985.37 1180.00 

17. Meghalaya 555.00 536.00 716.34 679.00 BOO.OO 723.10 900.00 

18. Mizoram 480.00 525.51 618.52 639.45 685.00 732.78 758.00 

19. NagaIIIId 500.00 504.00 538.79 574.33 620.00 676.25 760.00 

20. Orissa 3200.00 2714.50 2500.00 2,500.00 3,000.00 3,000.00 3500.00 

21. 
p. 

2822.00 2333.88 3479.80 2,750.00 3,550.00 3,550.00' 4000.00 

22. RajIaIhan 4258.00 5504.52 6797.50 6,742.47 8,350.00 8,000.00 8501.41 

23. Sikkim 405.00 405.00 491.07 492.74 500.00 511.10 550.00 

24. Tn Nadu 7000.00 7000.00 8001.00 8,001.00 9,100.00 9,113.57 , 
25. Tripura 850.00 822.03 700.27 725.37 804.00 823.64 950.00 

26. UIIIr Pradesh 7728.00 7257.72 9661.51 7,670.65 13,500.00 13,579.12 19000.00 

27, UIIIIInchaI 1575.00 1607.75 1810.40 1,865.37 2,700.00 2,732.11 4000.00 

28. Well Bengal 3894.00 3065.28 5019.62 4,880.10 8,476.00 6,032.78 Blr24.36 

• Plan size has not yet finalised. 

• Revl8lon not sought by the State Government; Approved outlay taken. 
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Statement 

(As. Crore) 

SI.No. States Annual Plan - 2004-05 

AP Pre-Actuals % Reallaatlon 

2 3 4 5 

Special category Stat .. 

1. Arunachal Pradesh 760.35 350.59 46.11 

2. Assam 2175.00 1638.37 75.33 

3. Himachal Pradesh 1400.38 1404.58 100.30 

4. Jammu and Kashmir 3170.71 2728.31 86.05 

5. Manipur 787.72 647.57 82.21 

6. Meghalaya 716.34 590.17 82.39 

7. Mizoram 616.52 476.93 n.38 
8. Nagaland 538.79 450.93 83.69 

9. Sikkim 530.95 405.75 78.42 

10. Tripura 700.27 598.n 86.61 

11. Uttaranchal 1810.40 1748.14 96.66 

Non Special Category Statu 

1. Andhara Pradeah 12790.42 11466.66 89.65 

2. Bihar 4782.59 4246.99 89.17 

3. Chattlsgarh 3322.46 2724.25 81.99 

4. Goa 892.77 844.11 94.55 

5. Gujarat 8518.21 9696.10 113.83 

6. Haryana 2305.71 2352.46 102.03 

7. Jharkhand 4554.56 3975.95 87.30 

8. Karnataka 12322.91 11163.69 90.59 

9. Kerela 4852.03 3930.78 81.01 

10. Madhya Pradesh 6709.96 6635.21 98.89 

11. Maharashtra 9446.73 10386.88 109.94 

12. Orissa 2514.84 3892.78 154.79 
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2 3 4 5 

13. Punjab 3479.80 2076.31 59.67 

14. Rajasthan 6797.60 5983.66 88.03 

15. Tamil Nadu 8001.00 8285.84 103.56 

16. Uttar Pradesh 9661.51 7352.67 76.10 

17. West Bengal 5019.62 3539.58 70.51 

Statement '" 

(R •• crore.) 

SI. Stat •• Normal Central ACA for EAP. Special and Other Total Central 
No. Aseletance programmes Assistance 

(1 + 2 + 3) 

2 3 4 5 6 

Specla' Cmegory 8bItH 

1. Arunachal Pradesh 698.98 4.50 236.02 939.50 

2. Assam 1549.90 571.75 886.37 3008.02 

3. Himachal Pradesh 861.41 20.82 646.89 1517.92 

4. Jammu and Kashmir 1687.02 330.92 1585.79 3583.73 

5. Manipur 514.79 67.11 834.66 1216.46 

6. Meghalaya 427.70 30.00 238.08 695.78 

7. Mizoram 492.79 75.00 149.48 717.25 

8. Nagaland 521.05 8.00 192.92 721.97 

9. Sikklm 332.37 35.00 97.55 464.92 

10. Tripura 726.76 1.74 247.72 976.22 

11. Uttaranchal 840.89 151.81 478.06 1468.58 

Non Special Category Stat •• 

1. Andhra Pradesh 1297.09 1422.94 2548.35 5266.36 

2. Bihar 2293.07 0.00 2209.54 4502.61 

3. Chhatlsgarh 609.48 344.09 557.41 1510.98 

4. Goa 109.36 76.00 179.83 364.21 

5. Gujarat 818.20 1131.53 1868.14 3815.87 
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2 3 

6. Harayana 382.27 

7. Jharkhand 768.44 

8. Kamataka 896.92 

9. Kerala 660.27 

10. Madhya Pradesh 1453.58 

11. Maharashtra 1398.02 

12. Orissa 1165.68 

13. Punjab 441.21 

14. Aajashtan 1200.06 

15. Tamil Nadu II 

16. Uttar Pradesh 4114.77 

17. West Bengal 1611.17 

,MeetIng not held. 

{English} 

Agencle. Involved In Conatructlon and MaIn1enance 
of National Hlghwaya 

4031. SHAI AABINDEA KUMAA AANA: 
SHAI GANESH PRASAD SINGH: 
SHRI SITA RAM YADAV: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the names of the different agencies through which 
the Goverr.ment executes the construction, maintenance 
and repair works of the National Highways In the country; 

(b) whether the Government has done any 
comparative study of the performance of the different 
agencies with respect to cost involved, time taken. quality 
output etc, for the same type of work; 

(c) if 50, the details thereof; 

(d) if not, the reasons therefor; 

(e) whether different works on some sbetchel of Ntis 
in the country are being executed directly by the Ministry; 

(f) if so, the details thereof; 

4 5 6 

69.44 253.75 685.46 

15.00 625.84 1409.28 

1339.06 1789.18 4025.16 

1064.75 466.21 2181.23 

980.14 1809.81 4243.53 

906.90 2746.08 5049.00 

898.16 1252.18 3316.02 

149.50 419.65 1010.36 

1012.20 1009.41 3222.27 

724.39 2316.96 7156.12 

1814.79 638.33 4064.29 

(g) whether the Govemment propoeea to use the 
technical competence of the Mlntatry's oftIcera by Involving 
them In the execution of the works and further by setting 
up more PIUs headed by Ministry's own office ... In order 
to reduce the multiple laye... of responsibility in different 
types of National Highways Works; 

(h) If so, the details thereof; 

(I) whether the Govemment propoaee to execute the 
National Highway works on some stretches like Pas""'a 
Zone (NH-31) In Bihar, directly by the Ministry's olflcera; 
and 

0) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Ministry executes the 
construction, maintenance and repair works of the National 
Highways through the State Govemmenta concemed, 
Border Roads Organisation (BRO) and National Highways 
Authority of India (NHAI). 

(b) to (d) No Sir. The works of National Highway 
Development Project (NHDP) c:orJ1)riaea mainly 416 laning 
of National Highways with higher spectflcation. The works 
on National Highways in difficult and border areas have 
been entrusted to the BRO. The works on balance length 
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of National Highways are being Implemented by the State 
Governments. These are not comparable with respect to 
cost, time taken to complete the project and quality of 
the work. 

(e) and (f) Only construction of four bridges in 
replacement of existing causeways on NH-74 in 
Uttarahchal has been Implemented through a PIU 
consisting of the Ministry's officers and recently 
construction of another four bridges in replacement of 
the existing causeways on NH-72 between Dehradun and 
Pounta Sahib has been entrusted to the same PIU. 

(g) and (h) There Is no such proposal for 
implementation of further works by the PIUs by this 
Ministry. 

(i) and (j) As per policy of the Ministry, improvement 
works in Pasraha Zone on NH-31 in Bihar has been 
recently sanctioned by the Ministry for implementation by 
the State Government. Execution of such works through 
PIU of the Ministry is not contemplated. 

Non-ectIY8tlon of STD FIlClIIty 

4032. SHRI BALASAHEB VIKHE PATIL: WID the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the MTNL has offered free STD facility 
under life time free incorning calls connection to the 
Government Employees at the rate of Rs. 400 plus tax; 

(b) if so, whether free STD facility Is activated 
instantly with the connection; 

(c) if not, whether non-activation of STD facility 
constiMed deficiency in service on the part of the MTNL; 

(d) whether the Government has received complaints 
from the subscribers in this regard, 

<e) if so, the details thereof; and 

(f) the remedial measures taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, MTNL Delhi has offered 
STD facility without security deposit and with ususl call 
charges and lifetime free incoming calls to Central 

Government employees at Delhi and to DoT, BSNL and 
MTNL employees at Mumbal at the conceaaIonai rate of 
As. 400 + tax for a limited period. 

(b) For those subscrlbera who fulfilled the mandatory 
formalities the STD facility was activated instantly while 
activating the connection. 

(c) Does not arise in view of (b) above. 

(d) Yes, Sir. 

(e) and (f) A total number of 5892 complaints were 
received and all these complaints have already been 
redreeaed. 

{TrBnsI6t1onJ 

Cooking Ga. from Coal 

4033. SHRI MOHO. TAHIR: Win the MIni8ter of COAL 
be pleued to state: 

(a) whether the Government intends to produce 
cooking gas from coal as on the lines of production of 
oil from coal, as reported In ThB o.lnik J6gsmn dated 
April, 14, 2006; 

(b) if so, the facts of the matter reported therein; 

(c) whether the production of cooking gas will be 
based on the technology developed by the foreign 
companies; 

(d) if so, the details thereof; 

(e) whether the cost of production of cooking gas 
and 011 from coal vI$-8-vis crude 011 prices in the 
international market has been worked out; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) There Is no 
such proposal to set up a new plant for production of 
cooking gas from coal as reported in ThtJ o.inik J8g1lrBn 

dated April, 14, 2006, at present. 

(c) to (f) Do not arise in view of reply given to part 
(a) above. 
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Alleged Acquiring of ContnICIa an Forged 
Documenta 

4034. SHRI BHUVANESHWAR PRASAD MEHTA: Will 
the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Govemment is aware that some 
private companies are allegedly cheating the National 
Highways Authority of India by acquiring contracts on the 
basis 01 forged documents as reported In .,.,. o.Jnik 
Jagf'lln dated January 20, 2006; 

(b) if 80, the facts of the matter reported therein; 

(c) the number of such fraudulent companIee identified 
by the Govemment; 

(d) whether the Government has conducted any 
Investigation in the matter; 

(e) if 80, the outcome thereof; and 

(f) the action taken by the Govemment agaInet the 
guilty companies and erring officials? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) to (c) Yes, Sir. Director of MIa 
Maharla Resurfacing & Construction Pvt. ltd. has been 
arrested by Delhi Police. National H~ways Authority of 
India (NHAI) has filed 5 complaints with Deihl Police 
against the contractors MI. Maharla Resurfacing & 
Construction Pvt. Ud., MIs Maharla Raj (Joint v.m..ra) 
and Mis You-one Maharla (JV) for fumlshlng falee bank 
guarantees in execution of five contracts. Deihl Police Is 
Investigating the matter. In addition FIR h .. been lodged 
against Mis Rena ProjecIB International ltd. for IUbmIIIIon 
of forged bank guarantee. 

(d) to (f) The Vigilance Wing of tha NHAI is 
investigating the mattar. NHAI has strengthened the 
system of verification of bank guarantees to prevent any 
such recurrence. 

Ban on Indian Atomic Sclentlatl 

4035. SHRI RASHEED MASOOD: WUI the PRIME 
MINISTER ba pleased to &tate: 

(a) whether the US has banned Indian firms under 
the US-Iran Proliferation Treaty, 2000; 

(b) If 80, the detaIII thereof; 

(c) whether tha US AdmIniltration has also banned 
Indian atomic Scientists; 

(d) if 10, the detalta thereof; and 

(a) the ItepS takan/balng takan by tha Union 
Government for getting th818 I'8ItrictIonI lifted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) to 
(d) On September 29, 2004, the United States Impoaed 
lanctions, purluant to Section 2 & 3 of tha Iran 
Proliferation Act of 2000 of the United States on fourteen 
antitles, which included two Indian 1CIentiItI, Dr. Y.S.R. 
Prasad and Dr. C. Surendar. later, under the same 
provlllon of the US law, on December 30, the United 
Statel ImpOHd unctions on nine foretgn finn, that 
Included two Indian firms S8bero 0rgan1c8 Gujand Ltd. 
and Sa'ldhya Organics Ud. The aanctIons bar the US 
Government from doing ~ with ..... fInnI and 
personl, Including providing aulltance to them or 
pennltting participation In US Government asalatanee 
programmes. They also prohibit all US Govemment .. lee 
of any item on the US munitions list, any defence article, 
defence services or design or construction services under 
the Arms Export Control Act of the United States. They 
allo ban export licenses to sell dual-usa Items under the 
United States' Export Administration Act of 1979 or the 
Export Admlnlltratlon Regulations, and luspend any 
exiItIng licen88I. 

(e) The Government of India Issued .. atements 
through the MEA Spokesperson on both occasions; 
stating, in the case of atomic scientists, that we did not 
share the US usessment. One of the sclentlata Dr. C. 
Surendar had never visited Iran while In service or after 
his retirement. Dr. Y.S.R. Prasad had Initially visited Iran 
under the aegll of the IAEA Technical Cooperation 
Programme. Thereafter, he provided consultancy on I8fety 
related aspects connected with the Buahehr Nuclear 
Power Plant which Is under IAEA safeguards. He had 
not visited Iran 8Ince mId-2003. Tha spokeeperaon also 
stated that no lale of matarlall, equipment and 
technologle, was involved, no transfer of sensitive 
technology had taken plac., Government of India's • , 
commitment to prevent onward proliferation Is saconc:I to 
none n our track I8COrd in thla regard Is well-known. 
WIth regard to the sanctions on the two Indian finna, the 
SpokeIperaon of the Ministry of Extemal Affairs stated 
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that US actions were not justified as these entltiee had 
not acted in violation of our laws or regulations. The 
Government of India also took up the Issue of sanctions 
with the US Government during bilateral interaction •. 
These efforts resulted in the US Government 
announcement, through a Federal Register notification on 
December 30, 2005 that sanctions on Dr. C. Surendar 
had been withdrawn. SanctIons on Dr. Y.S.R. Prasad and 
the two Indian firms -Sabero Organics Gujarat Ltd. and 
Sandhya Organics Ltd. - have not been lifted. 
Govemment of India is continuing itS efforts with the US 
Government. 

/Engilsh] 

Conatructlon of Defence Roede 

4036. SHRI TAPIR GAO: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Secretary, Defence, Shipping, Road 
Transport & Highways paid a vialt to Arunachal Prade8h 
last year for the construction of Defence roads from there 
to China; 

(b) if 50, the details thereof; and 

(c) the stepa taken by the Govenvnent In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): <a) No, Sir. 

(b) and (c) Do not arise. 

[Trsnsllllion] 

Conatructlon of Ex~ 

4037. SHRI KAILASH NATH SINGH YADAV: win the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Govemment propos .. to conatruct 
new expressways In the country; 

(b) If so, the details thereof; 

(c) whether the construction work of the aforeuid 
expressways Is likety to be completed In the Tenth Ave 
Year Plan; 

(d) if 50, the ~wIae details of the exprweaways; 

(e) whether schemes have been formutatedlbelng 
formulated to connect the cities within the reach of 1000 
kms with the aforesaid expreesways; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) Yes, Sir. 

(b) Expressways totalling a length of 1000 km are 
envisaged to be taken up under NHDP Phase-VI. 

(c) No, Sir. The propoeed length of expressway Is 
planned to be completed by 2015. 

(d) In the first stage, a 400 km long expreuway 
between Vadodara In Gujarat to Mumbal In Maharuhtra 
would be constructed. For the balance 600 km. the 
potential rout .. are Delhi-Chandlgarh, Delhi-Jaipur, DeIhl· 
Meerut, Delhl-Agra, Bangalore-Chennal end Kolkala· 
Dhanbad. 

(e) and (f) No, Sir. 

[English] 

4038. SHRI CHENGARA SURENDRAN: WIH the 
Minister of HEALTH AND FAMILY WELFARE be pIeued 
to ..... : 

(a) whether the Government Is aw .... of launching of 
Health Smart Cards by the Confederation of Indian 
Industry utilizing global fund to fight AIDS; 

(b) If 50, whether the Government prope •• s to buy 
Health Smart cards which will cover all the doctors in 
Government hoIpItals and patients; 

(c) If 50, the details thereof; 

(d) whether the Govemment had received any funds 
from various agencies of US fo~ AIDS awareness 
programme during 2005; and 

(e) if so, the details of utilisation of the funda? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) A Health Smart Card has been 
developed by Confederation of Indian Industries (Ctl) in 
consultation with National AIDS Control Organization under 
NGO component of Global Fund (Round 4). A Small ScaJe 
on-site feasibility study was conducted in June-August 
2005 at Indian Spinal Injuries Centre (ISIC), Vaunt Kunj. 
Further, a pilot study for feasibility of Implementing the 
smart card was initiated from March 2006 at Dr. RML 
Hospital and LRS Institute of Tuberculosis and Respiratory 
Diseases, New Delhi. The key benefit of the smart card 
is that it acts as a portable medical record, ensure data 
privacy and data confidentiality and facilitate easy storage 
of data and will, therefore ensure better monitoring and 
adherence to ARV treatment. After receiving the outcome 
of the feasibility study, Government will take a view on 
the introduction of the Smart Card under the HIVIAIDS 
Programme. 

(d) With assistance from the USAID, Tamil Nadu and 
Maharashtra received financial 888iBtance during 2006-06 
.. under: 

AVERT Project 

S.No. expenditure Head 

Tamil Nadu 

Maharaahtra 

APAC project As. 15.73 crore 

AVERT Project As. 6.25 crore 

(e) The details of utilization of funds during 2005-06 
under theM projects Is as follows: 

APAC Project 

S.No. Nature of Expenditure Amount 
{As. In lakha) 

1. Administration 212.741 

2. NGO grant 718.28 

3. NGO support & development 565.56 

4. Research 35.29 

6. MonItoring & Evaluation 27.04 

6. Others 14.09 

Total 1573.00 
Rs. 15.73 crore 

Amount (Rs. In lakhl) 

1. 

2. 
3. 

4. 
5. 

6. 
7. 

Improving Comprehenalve Health Servicee for HRGs 

Reduce High Risk Behaviour in Priority Populatione 

Capacity Development of CBGalNGoe 

Communication Support Program 

141.11 

227.31 

83.26 

20.07 

16.18 Incraued Us. of R .... rch and EpIdemiologic Data 

Program Man4gement and Administration 123.45 

13.64 Others 

Total 

Indo-Ru.... Inlttldlw In IT Sector 

4039. SHRIMATI KIRAN MAHESHWARI: 
SHRI GIRDHARI LAL BHARGAVA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to etate: 

625.00 
As. 8.25 crore 

(a) whether any initiatives has been taken for the 
development of an Intersat lingual computer between the 
Governments of India and Russia; 

(b) If so, the time by which the said computer is 
likely to be developed; and 

(c) the benefits likely to be accrued to the Indian 
Information Technology industry? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) and (c) Do not arise. 

Converelon of NH. Into Four or Six Lane. 

4040. SHRI THAWARCHAND GEHLOT: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the names of the National Highways converted 
or being converted into four lane or six lane Highway. In 
Madhya Pradesh; 

(b) the date by which National Highway No.3 which 
is 'known as Agra-Mumbal National Highway Is likely to 
be converted into four lane road in the Madhya Pradesh 
Border; 

(c) whether action is being taken for construction of 
By-pass on this National Highway No. 3 in Shajapur town 
of Madhya Pradesh; and 

(d) If so, the details thereof and the time by which 
bypass is likely to be constructed there? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) NH-3, NH-7, NH-25, NH-28, 
NH-75 & NH-76 are being four l&ned partlyl1ully in Madhya 
Pradesh. 

(b) Four laning of Madhya Pradesh-Rajasthan Border 
section of I"'ational Highway No. 3 is In progress and the 
same is expected to be completed by March 2009. 
Detailed project report for Khalaghat to Maharaahtra border 
section of NH-3 is under preparation. No time frame can 
be given at present for four laning of Madhya Practest.-
Maharashtra Border sectioA of National HIghway No.3. 

(c) Detailed Project Report for taking this bypasa on 
Build, Operate and Tranal.r baaia ia under preperallon at 
present. 

(d) The proposal is only at Planning stage and hence 
no time frame for its construction can be indicated at this 
stage. 

{English} 

Renwl Uablllty on Mlulone Abroad 

4041 SHRI MOHAN RAWALE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government has prepared a 
comprehensive and time-bound short term plan for 18 
identified stations with high rental liabUity and a long term 
plan for all other stations; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) and 
(b) Yes, Sir. A year-wise plan for acquialtlon of propertlea 
till financial year 2009-10 has been prepared. 

The follOWing 18 stations have been identified and 
action has been ",itiated for purchase of properties for 
housing Chancery or Embassy Residence, or both 
considering the high rental outgo at these stations: 

Bahrain, Buenos Aires, Chicago, Geneva, Hamburg, 
Istanbul, Kyiv, Munich, Osaka-Kobe, Paris, Rome, 
Shanghai, Sofia, Stockholm, Sydney, Tehran, Tel Aviv and 
Toronto. 

Additionally, the Government also has plane to 
purchase property in other stations where It Is economical 
to purchase such properties. 

During financial year 2005-06, properties have been 
purchased in Parla and Ulaanbaatar. Part payment for 
purchase of property in Georgetown and Caracae has 
already been made and the sale agreements have been 
signed. 

Coat of Generation of Nue ... , Power 

4042. PROF. MAHADEORAO SHIWANKARt Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment has ..... ed the per 
unit cost of electricity generated by ~ atomic power 
plants for the use of consumers In the country; 

(b) If 80, the details in this regard; and 
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(c) the rate at which It Ie sold to the consumers? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
and (b) Yes Sir. Govemment ........ all elements of 
tariff for electricity from nuclear power plants Including 
the cost of production before notifying It. The notified 
tariff is the maximum rate at which electricity can be 
sOld. 

(c) The power produced by the nuclear power stations 
is supplied to the Regional Electricity Grids and sold at 
the notified tariffs to the State Electricity BoardalUtlllty 
and Transmission Companies baaed on the allocation by 
Ministry of Power. The current average nuclear power 
tariff is about 230 paise per kWH. The State Electricity 
BoardslUtlllty and Transmission Companies in tum, eell 
electricity from all sources, Including nuclear, to the 
ultimate consumers. 

/English} 

WLL Technology at Tlru,... 

4043. SHRI K. SUBBARAYAN: WI. the Mtniatler of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

<a) whether the Govemment is aware that BSNL 
COMA wlrel .... in local-loop technology hes not yet been 
provided at Tirupur; and 

(b) If so, the time by which thle technology II likely 
to be provided by the BSNL at T1rupur? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOlOGY 
(DR. SHAKEEL AHMAD): (a) Sir, 6000 IInee CDMA 
WlreIe8&-in-L.ocaJ..Loop (WLL) teohnoIogy hal already been 
commiaaioned in Tirupur in Tamil Nadu Circle on 4th 
September. 2003. In addition 2 numbers of 750 lines 
each of MSC baaed COMA WLL Baae Transceiver 
StatIons were commissioned during March. 2008 In T1rupur 
at Somanur and Perunallur. 

(b) Does not arlee In view of (a> above. 

Private Companl .. to Explcn and 
Mine CoaIIUgnlte 

4044. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of COAL be pI •• ed to ..... : 

(a) whether the commillee of Group of Mlnilters was 
let up to facilitate Private companIeI to explore and mine 
coal and lignite with the existing reatrlctlona relating to 
captive mining; 

(b) If so. whether the GoM hes submitted Its report 
to the Government; 

(c) If so, the cIetalIa thereof; 

(d) whether various trade unions have opposed this 
step of the Govemment; 

(e) If so, the reasons for their opposition; and 

(I) the action taken by the Govemment to bring about 
consensus on the l8lue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) to (f) The 
Central Govemment had sought to amend the Coal Mines 
(Nallonalisatlon) Act, 1973 with a view to allow Indian 
companies both In the public and private MCtor8 to mine 
coal In the country without the exlatlng reatrlctlon of 
captive mining and to undertake .xploratlon of coal In 
the country, In order to bridge the gap betw .. n demand 
and aupply of coal. Accordingly, a BHI, namely the Coal 
Min.. (Natlonall.atlon) Amendment Bill, 2000. was 
Introduced In the Rajya Sabha on 24.4.2000. The Rajya 
Sabha referred the matter to the Standing Committee on 
Energy for study and Its recommendation. The Committee 
submitted Its report. Introduction of the Amendment Bill 
in Parliament evoked a strong reaction and the Trade 
Unions threatened to go on strike. A Group of Mlnieters 
(GOM) was con.tltuted on 11.12.2000. The terms of 
reference of GeM Included. InMr..., the demand for 
withdrawal of PMdIng BIll from Parliament. 

A .... of meetinga were held by GeM as well 
Mlnllters In charge of Coal Mlnlltry with the trade unions 
In this connection. The Trade UnIonI were uaured that 
the BIll w~ld not be moved .wlthout taking them Into 
confidence. The GOM could not finaUse It I 
recommendations. WIth the change of Government, the 
GeM hes ceased to exist. 

PendIng Interpol R ... renoee 

4045. SHRI A. SAl PRATHAP: Will the PRIME 
MINISTER be pleaaed to state: 
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(a) whether India and Pakistan have agreed to make 
all efforts for expeditious disposal of pending interpol 
teferences In each other's country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) In 
the second round of Central Bureau of Investigation (India) 
- Federal Investigation Agency (Pakistan) Technical Level 
Talks held on March 21 and 22, 2006 In New Deihl, it 
was agreed that all efforts will be made by both sides 
for expeditious disposal of pending Interpol references. A 
decision was also taken to have periodical meetings at 
short intervals between the Interpol nodal pointa. 

Entry of mega' Poat 

4046. SHRI BASU DEB ACHARIA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the news Item appearing In Ths BusInsss LlntI 
dated April 24, 2006 regarding crack down on illegal post 
entering the country; 

(b) if so, the facta of the matter reported therein; 

(c) whether the Govemment has enquired into the 
illegal post entering the country; 

(d) if so, the outcome thereof; and 

(e) the steps taken by the Govemment to check the 
entry of illegal post in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (e) Attention of the 
Government has been drawn to the news item appearing 
in the Business llntl dated 24th April, 2006 regarding 
crack down on illegal post entering the country. The 
source of this information has not been indicated In the 
news item therefore the Department is not In a position 
to obtain further details from the concerned source. 

However, it Is submitted that possibilities of 
consignments of mail from and for foreign countries and 
for India being injected into India Post networ1( cannot be 
ruled out. 

Inquiry in such matter is taken up only if such a 
consignment comes to notice. There have been two cases 
noticed. One in West Bengal Circle In which the Hon'bIe 
High Court has upheld the stand of the Department of 
Post with regard to recovery of the difference In postage 
and coat involved and the other In Andhra Pradesh which 
Is under inquiry. The cases which come to notice wiD be 
taken up for Inquiry. 

Supply of Uranium to Nuel.... Power Station 

4047. SHRI O.K. AUDIKESAVULU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the nuclear power stations in the country 
are not operating with their 1 00 per cent capacity 
utilization due to constraints In uranium supply; 

(b) if so, the details thereof Including the capacity at 
which they are operating at present; and 

(c) the steps taken by the Government In this regard? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Out of the 15 nuclear power reactors In operation In the 
country, two reactors, Tarapur Atomic Power Station Units 
1 & 2 (2 x 160 MWe) are operating at full capacity. 
Other 13 reactors are Pressuriaed Heavy Water Reactors 
(PHWR) and are being operated at normative capacity 
due to temporary demand - supply mismatch of natural 
uranium. 

(b) Tarapur Atomic Power Statl0n-4 (540 MWe) and 
Madras Atornic Power Statlon-1 (220 MWe) ara operating 
at 90% capacity. Nine reactors of 220 MWe .... operating 
at 700.4. Two reacto1'8 Rajuthan Atomic Power Station-1 
& Narora Atomic Power Station-1 are shut down for 
refurbishment. 

(c) Uranium Corporation of India Urnited Is now 
operating four underground minM producing uranium ore 
to meet the requirement. New mines have also been 
planned In six more areas of which wori( at two sites 
has already been taken up. Adequate reserves have been 
identHled by Atomic Minerals Directorate for Exploration 
and Research in different parts of the country. Techno-
feasibility of opening new mtnes In, these arau is also 
looked into. These measures have been initiated to 
augment supply to meet the projected requirement of fuel 
for the Atomic Energy Programme. 
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Reducing Sub.ldle. to Poatlll Service. 

4048. SHRI K.S. RAO: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the number of post offices operating in rural and 
urban areas, State-wise; 

(b) the target set and actual achievements of rural 
post offices in the business of rural life insurance and 
postal saving banking during each of the last three years, 
State-wise; 

(c) whether the Govemment proposes to review policy 
relating to reducing subsidies to postal services so that 
it could generate its own resources to survive and 
strengthen its services of Postal Saving Sank and Poatal 
Life Insurance in rural areas; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) There were 1,66,516 post 
offices operating in rural and urban area as on 31.3.2005. 
Out of these, there were 1,39,120 post offices operating 
in rural areas and 16,396 post offlcea In urban areas. 
State/Circle-wise details are given in Statement-I enclosed. 

(b) Data relating to RuraJ Postal life Insurance (RPLI) 
is given in the enclosed statement-II. Available data 
relating to Post Office Savings Sank (POSS) is given In 
the enclosed statement-III. It Is pertinent to mention here 
that both these data are given Circle-wise as collected, 
and not disaggregated (in the case of POSS) for urban 
and rural areas. 

(c) and (d) The subsidy largely arises out of the fact 
that the Department has a social obligation in extending 
its services, at subsidized cost to it, aeross the country 
to urban, rural, tribal, remote hilly, desert and other areas. 
The services and products for the common man are priced 
so as to be affordable. Details of revenue, expenditure 
and deficit in the period 2001-02 to 2003-04 are as below: 

Item (Rs. in erores) 

Revenue 

Expenditure 

Deficit 

2001-02 2002-03 2003-04 

3697.11 4009.65 4256.93 

5108.62 5374.05 5632.15 

1411.51 1364.40 1375.22 

It will be seen that the deficit has been more or less 
constant, despite the fact that salaries went up with 
Increase In Dearness Allowance from 38°,," to 61 % In thi& 
period. The Department also absorbs pension payments 
to Ita past employees, which amounted to As. 1107 crorea 
In 2003-04, unHke most other MiniatrleelDepartments of 
the Central Govemment. The Department of Posts has a 
policy to focus on Increasing revenue by strengthening 
all Ita services Including POSS and Postal Life Insurance, 
and, as a reSUlt, its revenue has Increased from 
Rs. 3897.11 crores in 2001-02 to Rs. 4256.93 crores In 
2003-04. 

SIII"""'nt I 

CifClalSt4ft1-wiStI numbtlr 01 Rw.1 and UItVn PM! 
QIYk'ss M on 31-3-2005 

S.No. Circle Rural Urban 

2 3 4 

1. Andhra Pradelh 14843 1348 

2. Assam 3706 296 

3. Sihar 8822 432 

4. Chhattlagarh 2916 209 

6. Delhi 81 496 

6. Gujarat 8189 739 

Daman, D.N. Haveli 62 5 

7. Haryana 2329 320 

8. Himachal Pradesh 2658 122 

9. Jammu and Kashmir 1480 210 

10. Jharkhand 2n7 272 

11. Kamataka 8586 1291 

12. KeraJa 4197 871 

Lakahadweep 10 0 

Mahe (Pondicherry) 0 4 

13. Madhya Pradesh 7473 872 

14. Maharashtra 11294 1409 

Goa 204 64 
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1 2 3 4 2 3 4 

15. N.E. 18. Rajasthan 9859 783 

Arunachal Pradesh 284 19 19. Tamil Nadu 10153 1948 

Manipur 686 12 Pondlcherry 58 37 

Meghalaya 460 33 20. Uttaranehal 2496 225 

Mizoram 338 67 21. Uttar Pradesh 15897 1961 

Nagaland 299 29 22. West BengaJ 7839 1113 

Tripura 648 69 A.N. Islands 89 12 

16. Orissa 7572 589 Slkklm 197 13 

17. Punjab 3426 534 Total 139120 16396 

Stlltementll 

TllrgtIls lind AC/ulll Achi611f1mt1f11s of Rul7ll Post 0ffictJs '" II» BusiMss of RPLI in IhtI 1881 thIN JlNftI 

SI. Name of Circle 2003-2004 2004-2005 2005-2008 
No. Target and Achlevemen1a Target and Target and Achievements 

Rs. In erOr8S Achievements in Rs. in erares 
Rs. In cra,.. 

Target Achievement Target Achievement Target Achievement 

2 3 4 5 6 7 8 

1. Andhra Pradesh 830 744 2000 796 2000 1442 

2. Assam 60 33 100 49 100 30 

3. Bihar 500 601 1000 604 1000 514 

4. Chhattlsgarh 300 159 320 82 150 38 

5. Gujarat 300 204 500 252 500 250 

6. Haryana 250 163 300 95 250 146 

7. Himachal Pradesh 50 45 100 92 100 74 

8. Jammu and Kashmir 100 59 100 84 100 42 

9. Jharkhand 20 30 100 41 100 124 

10. Kamataka 275 183 500 161 500 424 

11. KeraJa 280 299 580 337 550 209 

12. Maharashtra 1000 1126 2000 1601 2000 2013 
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2 3 4 5 6 7 8 

13. Madhya Pradesh 480 343 650 211 800 246 

14. North-East 30 15 50 12 50 8 

15. Orissa 130 126 300 219 260 262 

16. Punjab 475 151 300 58 200 110 

17. Rajasthan 200 193 400 186 350 328 

18. Tamil Nadu 1000 528 2000 946 2000 1574 

19. Uttar Pradesh 500 518 1050 718 1050 1195 

20. Uttaranchal 200 158 350 180 350 203 

21. Wast Bengal 200 273 800 478 800 578 

Total 7180 5949 13300 7208 13000 9809 

sr.tanent m 
ToItII Amount MoIIIIzrId In SIMI 8.tvillfl8 by Union GDll'lllrII17M1t yNfl-wI8tI ,. 

~ .. wistI dutIng IINI ,., /hIW ytMfS 

(RI. in ero .... ) 

S.No. Name of the Statel 2002-2003 2003-2004 2004-2005 
Union Territory 

2 3 4 5 

1. Andhra Pradesh 5895.91 7488.1 9878.4 

2. Bihar 4490.09 5146.34 5264.32 

3. Jharkhand 2118.01 2498.2 2688.57 

4. Base 628.14 1057.7 665.22 

5. Delhi 5704.57 7211.2 10092.82 

6. Jammu and Kaahmir 989.92 128O.n 1318.58 

7. Kamataka 4611.59 5980.58 8358.13 

8. Madhya Pradesh 3585.55 4381.34 6421.02 

9. Chhatti8galh 1171.52 1417.14 1733.46 

10. Ori88a 1883.n 2432.29 2703.75 

11. Rajasthan 8559.7 7491.23 9472.88 

12. Uttar Pradesh 12382.17 15064.07 15393.68 
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2 3 4 5 

13. Uttaranchal 1355.99 1855.46 2009.63 

14. Haryana 3384.49 4369.41 4886.8 

'15. Tamil Nadu 5873.1 7806.06 11206.71 

16. Pondicherry 147.848 254.44 268.34 

17. Maharashtra 13960.33 17696.45 24361.39 

18. Goa 392.24 78.82 718.01 

19. Gujarst 10547.89 13886.37 16297.88 

20. Daman 7.056 10.46 17.51 

21. Diu 7.53 9.3 18.18 

22. Kerala 2891.06 4346.39 5981.89 

23. Lakshadweep 0.93 1.04 1.39 

24. Punjab 5877.86 7790.01 8683.99 

25. Chandigarh 207.61 283.11 436.77 

26. Himachal Pradesh 1237.57 1704.23 1957.73 

27. West Bengal 14871.94 18060.73 18775.94 

28. Sikkim 32.244 89.905 52.683 

29. Andaman and Nicobar Islands 16.94 27.81 26.76 

30. Assam 1862.37 2334.49 2507.75 

31. Manlpur 72.165 66.85 79.03 

32. Meghalaya 107.5365 141.09 144.25 

33. Tripura 311.1125 391.03 384.7 

34. Mizoram 46.602 70.906 85.18 

35. Nagaland 27.294 39.86 37.17 

36. Arunachal Pradesh 42.368 55.253 77.44 

Total 113205 142748.4 171754.6 

Sethuaamudl'llm Ship CNlnnel Project naVigable route within Indian territorial waters between 

4049. SHRI M. RAJA MOHAN REDDY: Will the 
the country'. East and West coasts; 

Minister of SHIPPING, ROAD TRANSPORT AND (b) if so, the details thereof; and 
HIGHWAYS be pleased to state: 

(a) whether the Govemment proposes to take up the (c) the names of the coastal areas of the country 

Sethusamudram Ship Channel Project to provide a direct lIkefy to be benefited on account of the project? 
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THE MINISTEA OF SHIPPING, AOAD TRANSPORT 
AND HIGHWAYS (SHAI T.R. BMLU): (a) to (c) Yes, 
Sir. The Sethusamudram Ship Channel Project envisages 
cutting of a ship channel to connect the Gulf of Mannar 
and Bay of Bengal through Palk Bay and Palk Strait 80 

that most of the ships, depending on draft required, 
moving between the east and the weat coast of India, 
could have a continuous navigable sea route around the 
Peninsula within India's own territorial waters. The channel 
will save upto 424 nautical miles of navigable dlatance 
and upto 30 hours of sailing time for ships I8iIIng beI\ii.en 
the east and the west coast of the country. The entire 
coast is expected to witness spurt in economic growth. 

Scheme. for Gl'llm Pancheyat 

4050. SHAI G. KARUNAKAAA REDDY: Will the 
Minister of PANCHAYATI AAJ be pleased to state: 

(a) the details of the rights of the Pradhans, Members 
of the Development Committees and the District Councils 
under the three tier system of Panchayatl AaJ; 

(b) the details of the schemes available and the 
money being provided under each scheme for the 
development of Gram Panchayat; 

(c) whether the development works under the said 
schemes have not taken place In a satisfactory manner 
in Kamataka during the last three years; 

(d) if so, the details thereof and the reasons therefor; 
and 

(e) the action taken by the Government In this 
regard? 

THE MINISTER OF PANCHAYATI AAJ AND 
MINISTEA OF YOUTH· AFFAIRS AND SPORTS (SHRI 
MANI SHANKAA AIYAA): (a) Antcle 243C(4) provIdea that 
the Chairperson of a Panchayat and other members of a 
Panchayat, Whether or not chosen by direet election from 
territorial constituencies in the Panchayat area, shall have 
the right to vote in the meetings of the Panchayats. Article 
243G further provides that it Is for the State legislatures 
to frame laws with provisions for devolution of powers 
and responsibilities upon Panchayats at the approprtate 
level with respect to: 

(i) the preparation of plans for economic 
development and social justice; 

(Ii) the Implementation of schemes for economic 
development and social justice as may be 
entrusted to them including those in relation to 
the matters listed in the Eleventh Schedule. 

Article 243ZD provides for the constitution of District 
Planning Committees to consolidate the plans prepared 
by the Panchayats and the MuniclpaHties In the district 
and to prepare a draft development plan for the district 
as a whole, In consultation with such Institutions and 
organizations as the Govemor may, by order, specify, 
and to forward development plan to the Govemment of 
the State. There are Panchayats at the district level but 
no District Councils under the three tier system of 
Panchayatl Aaj. Part IX of the Constitution does not apply 
to Sixth Schedule areas where there is provision for the 
constitution of Districts Councils. 

(b) Funds are allotted for the development of 
Panchayats under the Sampooma Gramean Rojgar Yojana 
and Finance Commission Grants. The XII Finance 
Commission has recommended grants amounting to 
As. 20,000 crores, payable over the 5 year period 
2005·10, to augment the Consolidated Fund of the States 
t6 supplement the resources of the Panchayatl Aaj 
Institutions. Under the Sampooma Grameen Rozgar 
YoJana, during the year 2006·07 an amount of 
As. 2897.50 crore has been allocated to the States/UTs 
and at least 50 per cent of this allocated amount Is 
requirad to be spent by the Gram Panchayats. 

There are a number of major programmes such as 
the Serva Shlkahe Abhiyan and the Mld-day Meal Scheme 
of the Department of Elementary Education and literacy, 
the Drinking Water Mission and Total Sanitation Campaign 
of the Department of Drinking Water Supply, National 
Rural Health Mission of the Ministry of Health and Family 
Welfare, Integrated Child Development Services (ICDS) 
of the Ministry of Women and Child Development, National 
Rural Employment Guarantee Scheme, Swamajayanti 
Grameen Swarozgar Yojana (SGSY), Indira Awes Yojana 
(lAY) and Pradhan Mantri Gram Sadek Yojana (PMGSY) 
of the Ministry of Aural Development and Aajlv Gandhi 
Gramean VJdyutlkaran Yojana of th. Ministry of Power, 
which are directed to benefit the rural population. The 
d.talls of th. amounts spent under each for the 
development of Gram Panchayats would be available with 
the Stat... Besed on the Infonnatlon received from the 
Government of Kamataka, the details of the schemes 
available and the money being provided under each 
scheme for the development of Gram Panchayata In 
Karnataka are as follows: 

t, 
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SI. 
No. 

1. 

2. 

The Details of the Schemes 

Forest 

Bonded labour 

Money 
provided in 

Year 2005-06 
(Plan Budget) 
(Rs. in lakhs) 

140.80 

61.30 

3. Area development and SeH Employment Programme (SGSY, DRDA 
Administration, WGDP, DPAP, DDP & IWDP) 

15621.34 

4. Minor Irrigation 

5. Art, Culture and Ubrary 

6. Housing 

7. Rural Employment Programmes 

8. Grants to Gram Panchayata 

9. Water Shed Development 

10. Rural Water Supply 

11. Rural Energy Programmes 

12427.74 

185.82 

22548.84 

14964.06 

32042.02 

2793.44 

52886.94 

1239.10 

12. 

13. 

WeHar. of SCa (Construction of hostel buildings) 

Roads and Bridges 

1200.00 

2224.41 

(c) As per Information given by the Govemment of 
Kamatalea, development wot1<s In Kamataka under the 
schemes mentioned in Part (b) have been implemented 
in a satisfactory manner. 

(d) and (e) Do not arise. 

MoU with Republic of Ko .... 

4051. SHRI MOHAN RAWALE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government of Maharashtra has sent 
any proposal to Union Government to sign Memorandum 
of Understanding with Gyeonggl Provincial Government 
of Republic of Korea regarding mutual cooperation in 
Industrial Sector for ita approval; 

(b) if 80, the details thereof; 

(c) whether the approval has been accorded; and 

(d) H not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) A 
proposal has been received from the Government of 
Maharashtra for signing an 'Economic and Cultural 
Cooper.tIon Agreemenf with the Gyeonggl Province of 
the. Republic of Korea. The .g .... ment Ie in the nature of 
eat.bllshing siaterhood/twinning rel.tion,hip directed 
towards cooperation in the development of industry and 
infrastructure, as well as, in the areas of culture and 
tourism. 

(c) and (d) The proposal is being examined within 
the framework of the existing policy guidelines on this 
subject. 

Cioelng Down of Circus Ructor 

4052. SHRI REWATI RAMAN SINGH: Will the PRIME 
MINISTER be pleased to state: 
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(a) whether India has agreed to close down CINS 
reactor of Canadian design following an agreement with 
USA; and 

(b) if so, the details thereof and the I'888Ona thel'8fof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): <a) 
Separation plan that has been prepared as a part of 
discussions on Indo-US' civil nuclear cooperation 
envisages that CIRUS reactor will be shutdown In the 
year 2010. 

(b) CIRUS has all along been a facility to support 
research for peaceful application of atomic energy. Since, 
the CIRUS reactor is located at Bhabha Atomic Research 
Centre (BARC), a strategic facility, external safeguards 
inspection cannot be allowed. 

Fillip to Textile Industry through IT 

4053. SHRI IQBAL AHMED SARADGI: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Department of Infonnation Technology 
is in the process of preparing a proposal aimed at 
addressing the IT needs of the amaH and medium players 
in the textile Industry; 

(b) if so, the salient features of the said proposal; 

(c) whether the overall textile industry was about 
40 $ billion in the country during 2004 and the DIT Intends 
to further give a fillip to its huge potential " .... I'ket; 

(d) if so, whether the role of textile research 
associations of various regions would be crucial in 
promoting research and development in electronica in a 
region specific manner; 

(e) if so, whether it is likely to be funded by the 
Ministry of Communications and Infonnation Technology; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. However, 
Department of Information Technology (Dm has recently 
received a project proposal entitled Study on the 
Application of Information Technology in Textile Industry 

pertaining to SME Sector from the South India Textile 
Research Association (SITRA), Coimbatore, Tamilnadu 
requesting financial assistance for the project. 

(b) Does not ariae. 

(c) to (f) According to the report entitled "The Textile 
Tumaround 2004-05" of the Ministry of Textiles, Govt. of 
India, the Ministry of Textiles has, inlsr-slill, set the 
following target to be achieved in a 5 year period: 

Upgradation of the technology of the industry for 
achieving a growth of the textile economy from the current 
$37 billion to $85 billion by 2010. 

The DIT promotes application of Electronlcsl 
Information Technology in various Industrial sectors 
including Textile to achieve benefits like increase in 
productivity, quality, safety, etc. With these objectives, the 
Department has been supporting various development! 
application projects at the regional Textile Research 
Associations (TRAs) like the Bombay Textile Research 
Association (BTRA), Ahmedabad Textiles Industries 
Research Association (ATIRA), the Northem India Textile 
Research Association (NITRA) and also at some of the 
educational/R&D institutions. The Department has 
continuous Interactions with these agencies which results 
in specific project proposals being submitted to the 
Department from theae organisations from time to time. 
The Department evaluates and screens the.. proposals 
according to an established procedure and financial 
assistance is provided to those proposals which are flnaUy 
approved by the Ministry. 

{Trllns.IionJ 

Acquisition of Lands for National Highway No. 78 

4054. SHRI MAHAVIR BHAGORA: Will the Mlnleter 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether lands have been acquired to carry out 
the work of four-Ianing of National Highway No. 78; 

(b) if eo, the details thereof; 

(e) whether the company that has been awarded the 
contract for the said work has started construction without 
paying compensation for the acquired 'ands; 
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(d) if so, the reasons therefor; and 

(e) the time by which compensation for the acquired 
lands is likely to be paid? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) Yes, Sir. 

(b) The details of land acquired for 4 lanlng of 
NH-76 are as under: 

Project Land Acquired (in Hact.) 

Private Govt. 

Golden Quadrilateral 353.75 138.47 

East West Corridor 11n.48 1131.71 

(c) and (d) No, Sir. The contractor has started work 
on the land for which compeneatlon has either been paid 
to the land owner or it has been deposited with the 
concerned Competent Authority (LA) (generally SDM level 
officer of the coneemed district) for disbursement to the 
land owner as per provision of National Highways Act, 
1956. 

(e) The compensation is likely to be paid by August 
2006, except in those cases which are under arbitration! 
litigation. 

/EngIish] 

VI.1t of Sleuth. of Pakl.tan'. FIA 

4055. SHRI DALPAT SINGH PARSTE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the sleuths of Pakistan's Federal 
Investigation Ageney (FIA) visited India to Interact with 
their counterparts in the Central Bureau of Investigation; 

(b) if so, the issues discussed; and 

(c) the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRt SURESH PACHOORI): 
(a) Aa a follow up to the HomeIlnterior Secretary Level 
Meeting held In August, 2005 in New Delhi, Technical 

level Talks were held between CBI and FIA on 21-22 
March, 2006 in New Delhi. 

(b) and (c) Both sides identified human trafficking, 
inega! immigration and counterfeit currency as areas of 
mutual cooperation. 

DI.lnveatlnent of Inland Water Tranaport 
Corporation 

4056. SHRI BALASHOWRY VALLABHANENI: Win the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Central Inland Water Transport 
Corporation Is proposed to be dislnvested; 

(b) If so, the details of the proposal; and 

(c) the time by which the disinvestment Is likely to 
be finalised? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (c) It has 
been proposed to transfer Rajabagan Dockyard (RBD) of 
Central Inland Water Transport Corporation (CIWTC) 
alongwith Its existing manpower (371 employees), 8SS8I8 
and liabilities to Garden Reach ShlpbuUde ... & Enginee ... 
(GRSE), Kolkata. Thereafter, CIWTC is proposed to be 
dl8invested in favour of private partiee after restructuring 
of balance-sheet and successful implementation of 
Voluntary Retirement Scheme (VRS) to bring down the 
manpower level of CIWTC excluding RBD to 43 from the 
existing level of 1080 employees. 

The transfer of RBD to GRSE Is expected to take 
effect by 1 st June, 2006. The process for disinvestment 
of CIWTC minus RBD is likely to commence thereafter. 

/Tfllnsl8lion] 

ca... Reglaterad a.ln.t OtftC8I. of Private 
HospitalllCGHS 

4057. SHRI VIJOY KRISHNA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to atate: 

<a) whether the Central Bureau of Ir;lvestigatlon (CBI) 
has registered cases against the senior officlala of big 
private hospital8 and CGHS as reported In The RuI1IrIp 
Silhsl'll dated Feburary 16, 2006; 
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(b) if 80, the details of the manner reported therein; 

(c) the names of the private hoiIpItaIa and health 
officials against whom the CBI flied ca&eB; 

(d) the action taken or proposed to be taken by the 
Government against such private hospitals/officials; and 

(e) the steps taken by the Government to monitor 
and check such irregularities in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) Yes, Sir. Central Bureau of 
Investigation (CBI) has informed that a regular case hal 
been registered for investigation against Dr. Madhuri 
Sharma, the then Additional Deputy Director General (M), 
Dr. Urmll Mahajan, the then JOint Director, CGHS(M), Dr. 
S. Chugh, the then HOD (Medicine), Dr. RML Hospital, 
New Delhi, Dr. A.N. Sinha, the then HOD(Surgery), 
Safdarjung Hospital, New Delhi, and the Management of 
the concerned hospitals namely Dr. Vinay Sabharwal, 
Proprietor, Jeevan Mala Hospital & Nursing Home New 
Delhi, Dr. Ashok Singh, Partner of Shree Ram Singh 
Hospital & Heart Institute, New Delhi, Dr. Ayush Gupta, 
Managing Director, Kesar Hospital, New Delhi, Dr. Hari 
Mohan, Director of Mohan Eye Institute, New Delhi, Dr. 
Bhim Sen Bansal, Chairman & MD of R.G. Stone 
Urological Research Institute,. New Delhi and other 
unknown persons for irregularities in empanelment of 
private hospitals for CGHS. Action to be taken against 
the above named persons and institutes would depend 
upon the report of the CBI. For the future, the Government 
has decided that inspections of private hospitals and 
diagnostic centres for empanelment with CGHS would 
not be conducted in house but through professional bodies 
like the Quality Council of India. 

{English} 

Clearance to Uranium 8aHd ProJecta 

4058 SHRI JUAL ORAM: Will the PRIME MINISTER 
be pleased to state: 

(a) the number of uranium-based projects currently 
functioning in the country, location-wise; 

(b) whether environmental clearance has been 
accorded for some pending projects; 

(c) if so, whether the impact of such projects on 
human health and the adverse impact on the surrounding 

hu been examined before giving clearance to auch 
projects; and 

(d) H eo, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Nuclear power reactors in the first stage of our nuclear 
power programme are based on uranium fuel in different 
forms. There are 15 nuclear power reactors In operation 
and 8 under construction at seven locations in the country. 
The details are: 

Location 

Tarapur. Maharashtra 

Rawatbhata, Rajasthan 

KaIpakkam, Tamil Nadu 

Narora, Uttar Pradesh 

Kakrapar, Gujarat 

Kalga, Kamataka 

Kudankulam, Tamil Nadu 

In operation Under 
No. of units Conatruction 

(MWe) No. of units 

3 (860) 

4 (740) 

2 (440) 

2 (440) 

2 (440) 

2 (440) 

(MWe) 

1 (540) 

2 (440) 

(500) 

2 (440) 

2 (2000) 

(b) The environmental clearance from the Ministry of 
Environment and Forests (MoEF) for the stations in 
operation/projects under construction has been obtalned. 
The clearance proceas in respect of new sit .. hu bean 
Initiated. 

(c) Yes, Sir. 

(d) A detailed Environmental Impact Asse8sment (EIA) 
study to asses the Impact of the project on the 
environment and population in the surrounding area Is 
conducted by an independent professional agency. This 
is followed by a Public hearing, clearance from the 
respective State Pollution Control Board etc. The clearance 
is accorded by the MoEF based on recommendation of 
an Expert Appraisal Committee, which carries out a 
detailed appralaal of environmental impact. 

PurchaM of StatIonery Ind General Item. 

4059. SHRI PRABHUNATH SINGH: Will the PRIME 
MINISTER be pleued to Ita .. : 
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(a) whether OoP& T has invited a tender for the THE MINISTER OF STATE IN THE MINISTRY OF 
purchase of stationery and general items; PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

AND MINISTER OF STATE IN THE MINISTRY OF 
(b) if so, the details of the tenderers who participated PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 

In the tender together with the prlceslbrands offered by (a) Yea, Sir. 
them; 

(b) The details are given In the enclosed statement. 
(0) whether the lender has been f1nallaed; and 

(c) No, Sir. 
(d) if 80, the delaile thereof? 

(d) Does not arlee 

..,.",.", 

Dstsils of TtIf1titJnNB P.t1icip81Bd in TtIf1CItn Tog«/NJJr with IhtIIr Ptit:tI&'EIrIInd 

IlND. twntd ... ....a... YftI IMo AI. RX. VIM V,S.M. T,. .... ..... oa,.I ,.. K.8. 1'MII NIII IJIiIIIIII P.A. DIll! 
AId SIIIIIIrt- EdIr· CIIap.1'lIdn EdIr. IW ItamI TIdIg a. EIIcS. T,.. lin SlIM SlIM PIpIIa 

EnIIr· .. ..- ... lID CD. ... CoIpn. ..- Plplrllll. 

2 3 4 5 8 7 8 9 10 11 12 13 14 15 18 17 18 19 20 

1. Paper Fax RoI 53.SO 44.50 52.00 17.00 40/. 55151.50(30 ~ I3f. 51.20 711- 56W. .w.ao &II. 'No 101· 
30 II1II'. 30 II1II'. 30 mt 30 II1II'. II1II'.) 30 ... 8II:h 30m 7PI·50 

9UO mIr. 
5111 

2. l1li Pan A¥oId 4.25 4.20 5.00 3.90 3.90 3.70 3.90 5.35 4.10 4.06 4.32 5/. 5.30 4/. 3.90 sf. 4/. 
8II:h 

3. fib Pan 05 II1.SO 18.90 17.80 18.90 17.90 111.50 17.95 18.75 17.80 1025 19.40 22/. 20.15 18.50 18,45 24/· 18.50 
8II:h 

4. Plot Pen V·S 35.00 34.75 32.00 34.15 32.90 35.50 34.10 34.15 34/. 32.75 34.90 251· 38.25 351- 33A5 3/11. 32.50 
8II:h 

5. Plot Pen "·7 32.00 34.15 38/. 38.50 38J. 31!1- 33JO 51~ 3UO 
8II:h 

6. Pan UnIIIII eye mIrco 35.00 33.00 31.20 31.50 31.80 34/. ;W. 72.50 351- 3&/. 34.35 15/· 34/. 34.80 38/. 31.50 
IIdI 

7. Pan Ad-gaIo5OOPG 18.SO 17.40 11.00 17.90 15.90 17'· 11.95 • 2Bl-(11) 19.25 20.25 22/. 20.10 17.50 18.85 2&. 11/1· 
8II:h 

8. Pan Lui 05 3.20 3.10 4.00 3.10 3.30 2J5 4.80 3.20 3.22 ltV· 3.50 3.20 If· 3.30 
8II:h 

II. Pan MonIIx 0.0.5 Gel I.SO 15.00 12.50 11.50 1.25 12.50 7.05 7.15 ~ 1.50 7.90 2fJ.. 9f. 
IUay 8II:h auay 

10. Pen Cello PoHle 0.5 GIl a.95 11.80 11.11 10.15 9.50 10.25 9.45 4.SO lW- 10.25 5/. $.SO 10.50 10.20 1~ Ul 
8II:h 

11. !'In HoIdII 42.00 10.00 12.00 12.00 11.90 9.15 7.50 5.75 8.50 12.10 II2#- 1~ 10.40 I2#- 9.40 f2J. 11~ 

Omega GaIdIn 8.95 8II:h 
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2 3 4 5 8 7 8 9 10 11 12 13 14 15 16 17 18 19 20 

12. SQIdI Luxar 4.25 45.00 13.30 3.81 4.26 1.,· 3I.IS 1.5012.80 151. 44/. 14.20 2/. 3,70 ... 16.20 2/. 151· 
IIdI SeI IIdI per IIdI per per per IIdI 8IdI lick PIt PIcI 

set III III III. III Luxor 11101 ord 
18 

13. CIipI Gem (S1IeI) Box - 28.50 83.00 22.00 OW· f!IJJ. 28.50 ~. 3.50 3.30 3.95 37.45 .,. 44/ • 12(W· ~. 

(10) pkt perpktperpldperpld pkt FbI Box 
(801) 

14. ClIps Glm(PIesIIc) pkt n.00 7.80 8.00 75.110 7/· 85/. U) 9.75 7/· 7.70 6.95 151· 6.95 7.40 7.90 12/· 7.10 
(Box 01 perPlcl. IIdI PIc!. 
10 pId) 

15. CeIo Tape (SmIII) 7.50 2.110 1.80 1.80 1.110 2.50 3.25 2.50 51; 2/. 2.15 25/. 1.40 2.50 2.85 6/. 2.20 
1.516.5 1.5119 10 yd) IIdI 112d mIr. 112dmtr 

18. Blown TIpe 2 19.00 22.75 18.00 2&.00 14.501~ 21L(2) 31.00 atJ· 141- 14.50 5/. 17.80 111 21.10 461- ,. 
2lI85 21135 45 .... 3510 1/· IIdI I11II\I 

50lIl) 

17. CIncIe (12 IIick pkt.) 15.00 34.00 42.00 31.50 181· at· 21/· 221· 25/. D·I51e11 28.70 181· 38.80 3BJ. 25/. 
perpkl 400GM 

18. CeIbon PIper 105.00 57.50 102/· 84.00 ~. 55/ • •• 50 98/. 98/. 50- ~1IdI 1081· ~. Kor. 1151· 97/· 
(PInel) KOIII KOIII KOIII per pId. KOIII KOIII 

83.10 
KIng 

19. Delle CIItndIr 52.00 28.50 34.00 57.00 36.00 3/. 21.!0 41/. 23/. 45/. W· ~. 30.50 37/· 581· 51/- 511-
... (kepIca) KIbIca StIlI 0InIgI 

20. DrawIng PIn 8.50 IIdI 8.00 5.00 3.25 ~. • 7.110 S.5O 8/. 5.10 3.28 151· .,. 5.80 13/· UO 
pili. b pId. 

21. DoIilII PoodI 35.00 33.00 33.00 58.50 31/· 5e/. ~. atJ· 38/. W· 28.70 95/. 52/. 27/· • 46/ • 33J. 
Mact1iI8 Kqroo Kqroo KIngIIoo KIIIgIIoo Tallo IIdIKqIIao 5e/. Kqroo Kqroo 

22. EnveIopIs 150.00 1301· 1200 1111· 1301· 245/· 1~3 2r1l/. le1Y· 1351· ~.3/. IIdI 124.95 125 1~· I,(XY. 156/· 
KhaId St-S per I\. Per ., 60G8M wIwM 

!taL PI1nI 
60GSM 

23. -do- SE-6 200.0060 185(· 1~· 172.60 185(· m· 1~ 2461· 195/· 172J'1111~60) aJ. 184.80 le1Y· 2W. 55()'. 2(0. 

GSM 1311~8O) IIdI ...... 
PI1nI 

24. -do- St-7 VII a.oo -11251· 864/. 104(H40 IIdI I.· 501/· .. .·6051-80) 3/. 411.80 850.· 885/. lQOOi· 1()5(Y· ..... wIhU 
Prill 

25. -do- St-7A 12&0.00 147W- I. I. I. 1850 205QI. 12251- I. 13151- 1m· 3/. 1383.95 1.·1. 3400t'·I.,. 8IdI 
VII. (60)GSM IIdI IIII1cU 

PI1nI 

26. EINIIope KhaId SE-8 -•• 470/· 518.40 •• 1()5(Y· 525/ • IIJI· 85&' • _-4951~60) 3/. ~. 570/. 8351 111OQ(· 8.10 
80GSM 595(60) - ...... 

Pm! 
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359 Written Answers MAY 17, 2006 to Questions 360

2 19 203 5 13 14 15 16 17 18

27. -do- Se-8A with cloth

28. -do-12' x 10"

29. Envelope white SE-5

30. -oo- SE·6

31. -do- post card size

32. Envelopes window SE 5

33. -do- SE-6

34. Eraser for pencil

35. File board with full flap

36. File cover printed

37. File flaps

38. Floppy 3.5' Mosaer Baer

39. Gum bottle 700 ml

40. -do- 110 ml

41. Gum Tube30 ml

42. -do-kores 30 ml

43. Glass Table 3' x 2'

44. -do- 2' x 1.5'

64 7 8 9 10 11 12

2300/- 1830/- 15751- 16201- 14901- 1250 16601- 18351- 21501- 1670/-1360(60) 31- 2142
1410(80) each

1750 17901- 35001- 19- each
wrthoul

print

1050/- 3901- 3001- 324/- 3901- 9951- 380/-' 465/- 650/- 340/- 7801-
80 GSM

151- 5041- 4001-
each

3441- 8001-
-oo-

415/ 8201- 4/-
--do- each

075

4/- 3.40 27.45

4.60
each

300/- 2651- 3101- 2161- 260/- 2751- 320/-' 265/- 350/- 220/- 2851- 15/-
-co- each

1831- 290/- 2681- 625/- 260/-
-do- per th

3.40 3.45

4001- 3151- 415/- 302.40 2901- 395/- 4651-" 3951- 4501- 3751- 3201-
-do-

151- 283.50 3401- 3781- 7951- 3601-
each -co- per thud

1.90 120

2951- 180/- 1981- - 2251- - 225/-' 1951- 200/- 190/- 219/- 15/-
each

- 2001- 2481- 2501- 2/-
-do- each

3701- 3201- 159/- 2701- 3201- 3001- 3707/-" 3781- 190/- 295/- 3201- 15/- 208.95 3401- 3151- 7001- 3.10
each -do- per Ih

4701- 3701- 2091- 351/- 3501- 420/- 520/-" 3901- 2151- 4251- 3551- 151- 309.75 4001-
each

0.95 each 0.90
pencil

1.00 0.90 0.70 0.85 2.35 2.15 2.50 0.90
each

1/- 4.50 0.70 0.85
each Natraj

801- 104/- 951-
pkt Box

of 10

141- 10.40 331-

6.50 3.90

1/- 1.20

~ ~ m ~ ~ ~ m ~ ~
~

4.50 4.23 751-
each

2.70

4/- 4.50 4.50
Camel National

194/- 540/-
5mm

1381- 2751-
5mm

3.30

8/- 64.503.80 2.25 4.00
Color Khaki

325 3.00
Colour

2.50

5/=- 1.80

3.10 2.65.335 3.50
4.15.475 4.50

2.31 951-
each

3.50

2.50 1.50 1.10 0.90 1.20 1.50 1.001.15 1.351.00 1.20 1.25
each

1.27 201-
each

661-

161-

161- 51-

85.00 74.00 74.00 77.90 76.50 941- 88.50
Sony

851- 98/- 75/- 14/-
Amkette each

81- 82.20
each

9/- 4/-

37.50 13.00 26.00 13.00 16.50
Camel Hans Kores National

10/- 29.50 19.50 11.50 12.501 12.95 351- 1130
Nationa each

51-

160/-
(4mm)

140/-
(4mm)

!. ' ..

14.00 4.40 11.00 6.50 4.80 4.95 11.30 6.25 5.50
-oo- Koras

5.70 4.80 151-
-do- each

4.50

4.25 4.30 4.30
National

6/- 4.20 7.75 231- 3.20 4.20 10/- 4.20 4.50
Vami Kores each

4.00 7.50 3.40 4.65 15.20
15gm

261- 41- 4.20 18/-
Kores each

3.10

300/- 1601- 210/-
(6mm)

1701- 1801- 2881- 2451- 307.75 2701-

(5mm) each
2201- 2251- 4341-

per Sq
Mlr.

150/- 1151- 1441- 2751- 153.90 1351-
each

851- 1801-

(6mm)
1901- -do- 781- 90/-

(5mml
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2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 

45. Ink while IIIidI 12.00 17.50 18.00 17.95 11.3() 17.80 17.10 151· lW· 18.70. 30(. 17.10 13.50 18.20 1~· llr· 
Single KOfII KalIl KGrII IICh CMI8I 181 

46. Ink IIImp Pilei 8.50 5.50 4.90 7.55 8.80 51· 7.10 2.95 W· 5.2S 4.90 10.10 5.50 5.20 lW· 5.50 
s.- ........ 

47. MIdinI StIpIer 2418 (Big) 85.00 35.50 38.00 38.85 2iSO 41/· 38/. 41/· 35.40 
KIngro 

4fi. 38/. 4W. 47.50 4fi. 

48. -do- No. 10 (Small 

52. P\n:h SIngle 

53. Pen IIInd lour IOdIIr 
(wiIt1cM pen) 

55. Pen IiIIIP 

57. Oak Pad 

58. DIll SipIuIe 

110. Pi! Pm (AwI'tn) 

KIngIoo IIqrOO KqIoo Kqoo IICh ICIIIfIIIO 

. 18.00 18.50 18.50 17.85 la.oo 17/· 31.10 18.50 ·18.25. 15.85 2!CW. 35/. 19.50 17.20 241· 17/· 
KIngIoo~ KqnIo 

2.00 2.00 1.00 SOl· 2.40 
Kg. 

W· 1.10 8.50 .... 
pkI. 

IICh KqIIO KIngro 

1~"" 

W· UO 751· 2.50 51· 
IICh 

32.00 24.00 28.00 29.00 24.50 321· 28.50 32.50 23.80' 27/· 28i. !Ii. 241· 251· 2UO 4SI- 23.50 
BIIa llJW. IICh 100 IICh 100 
23.80 IICh ShIel ShIel 

(8l1li) 

8.50 6.00 8.30 7.00 8.40 5.80 8.25 5.25 e.ao W· 5.80 201· 5.50 8.50 8.40 111· W· 
IICh 

25.00 aoo 23.80 25.25 24.50 .,. 23. 10 3&1- 1S.OO 2UO 25.15 45/.23.8O(K) 
KqnIo 2S/. IICh 

175/· 76/. ..00 141&1. 70/. 1~· lW· W, l1W· 1751· 112/· 
KebicI 1051- kr;Ic 82/. & 

1151· 

24/. 2I.4O(K) 34/. 
25.80 .... 

81.00 40.00 110.00 70.00 
• 80.00 

.w. 551-,111· J:i. 
&87/· 

7IJ. 215- 71.20 54/- 53.40 1IIf· 

241· 

62/. 

15.00 11.110 14.20 17.20 13.30 14.85 13.10 14.50 14.50 14.20 80.70 151· ~. lW· 72/. 
IICh IICh IICh pili 181 .. 01 

5".. 

~~~~~~.~~m~~~~~~~ 

eadI ." 

20.00 12.00 10.75 19.00 12.80 13.85 ~. 18.25 1~ 11.50 13.20 4251· 2125 13.50 12.40 27/· 121· 
." Nell ." NIIIgIga .. 

22.00 10.50 10.75 14.110 11..50 13.89 18.50 19.25 19.50 11.50 lUO 530(. 14.35 13.50 11.90 SOl· 11,· 
• eadI Nell 

6.00 8.00 ~ 8.50 9.40 8.50 8.50 8.75 8.50 tW· 6.20 51· 8.15 1.80 8.40 lW· 8/ • 
." 

5.50 7.00 8.30 5.50 8.20 6.00 5.50 U5 8.50 W· 4.15 4/1. 8.15 61· 8.70 141· 6.10 
." 

•. 75 9.00 8.110 7.80 8.80 7.70 7.. 7.85 251· W· 8.45 45/. 10.10 W· 8.40 161· W· --- .. 
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62. PocIt8r 

63. Pencil Faber callie 

64. Pencil NatIIj (Ie) 

65. PendI RepoI\8r 

66. Paper ~ 

67. PIper Typing 

68. PIper Festner 

69. PIper I\ied 

70. Pen & Penc:II Tray 

MAY 17,2008 384 

3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 

9.00 10.00 7.90 5.95 lW· 10 9.10 4.25 8/. 5.50 6.38 7.65 41· 5.90 DIll. 241· 7/· 
WoodIn SIMI lUO 

81181 

18.00 18.00 4W. 24.50 I&'- 2.25 I&'- 1.72 151- 17/· 25/. 241· 8/. 
17.00 eedI eedI eedI pili eedI 

18.00 1.85 lB.OO 18.50 18.50 1.65 18/· 21.75 1.80 17/· 1.86 5/. IUD lUG 1.64 241~ 1.70 
8IdI eedI IICh lICheedlplll. IICh IICh 

2.50 2.20 2.20 3.00 2.25 2.50 3.40 2.42 3/. 
IIdI IICh 

6.00 5.00 5.50 9.00 5.80 U5I-S 4.80 4.50 8.50 8/. 5.35 
(_) 8.00-8 (OIIa) 

5.2S(PIa) 

100(· 80.00 5&.00 701- 62/. lin'- 72.50 55/. 62/. 62/. 58f. 2.5 

2-1.75 
3-1.85" 
4-195" 

(M) 0IIdI 

90.00 
per 
Box 

80/. 12W· 
Box 

• 15.55 ~. 

(2NoI) eedI 

2.80 2.80 2.50 8/. 
eedI eedI 

3.90 8/. 6.40 111· 7/· 

241· 45/. 

2~) 12W· 2151· 157/· 1351· 15()f· 1141· 15()f· 1701- 1351· 100(· 154.46 'DJII. I.· 1851- 180/· 175/· 
500 .. (1e.ze) pili. (500 pit' _ w.n 13"X 

20.00 18.00 13.00 35 28/. 64/. 141- ~. 23/. 17/· 11.80 95/. 25.90 15/· 241· 32J. » 
eedI 

lr 

71. Pipit' Crill (good quIiIIy) 2125/· 885/. 1501Y-(3.00 •• 1l0III. 1080(· .. 1900(· 125C1f· 12801· 
2Ix44 AllIn AllIn 

e5C1f. 110Q(· 85C1f. 45/. 1025/· 

72. PIaItc Folder 

73. RaIl Reynold 

74. RaIiI Cello PoInIac:k 05 

75. -do- Add-GeI PG 500 

71. -do-JoIIIr 

78. Rubber binds 

79. SeaMng wax 

Ream 1ICh_ 

6.50 5.00 5.50 8.70 4.80 7.25 4.75 5,85 
7.00 9/ HIlI -

AllIn ... (410 *' 80 gam 
_ IhIIt 12751-

100 gam 

lW· 8/o(l 4.95 01*t 9/. 3.50 6.40 8/. 
typI) (onI.) HIlI G 

8.35 ... 
3.25 3.30 2.50 1.80 8.75 • 3.50 5.80 3.12 45/. 2.70 2.9S 4.50 3/. 

Aly.1IdI 

7.50 8.50 8.20 8.70 4.50 8.70 8/. 320 •• 75 8.85 9S/4ICh 3.10 8.50 6.90 lW· 8/. 

7.5010.50 & 8.508.50 10.50 8.50 11.75 tW· 11.50 III- 11.35 9-eedI 12/· 11.50 7.40 141· 141-

5.00 FIIIr 4.50 480 4.20 4.90 4.20 &.50 5.50 8.80 5/. 4.15 5/. IIdI 4.50 5.20 8.70 7/· 5.50 

4.5OD11x. 4.00 4.00 3.30 3.70 3.80 3.508. 503.75 5/. 4.50 3.1114 rHIch 8.15 4.50 8.20 8/. 5.50 

95.00 80.00 83.50 21.05 II5/- 88/. D· 118/. 30 III¥- BW· 5/. 104.85 241· 1111· l1W· 9().kg 
PIt PIc! fill' Kg fill' pili. eedI kg pili 

~~~~w~~~~.~~~~~~. 

pili PId pili pili PId 
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80. SlIp Book (PrinIad) 

81. Scisson SmaI 

82. SUIIIi JI8 

83. SheIpner (good quIIty) 

14. _ MIld! Box 

85. FIe Tray PIIIIIc 

86. SIIpIe PIns 2418 

87. -do- No.l0 

88. TIgS good quaI\y 

89. Thraad bal 

90. WuIe paper bid. 

91. Gum Slick PIdI 

2113 

3x4 

3x5 

92. Colour ftag 1113 

3 5 8 

40.00 

VAISAKHA 27. 1928 (S..tI) 

7 8 

11.30 
(.to_ 

9 10 11 

II- 7.25 !Ie.l0.50 
.to 13.50. W· 

PIIII 

12 13 14 15 18 17 18 19 20 

4.50 
(Old) 
8.90 ... 

4.85 '.50 8.40 
.to 70 

I11III I11III 

12.00 17.50 10.00 25/. I&'· 13.50 23.50 14.50 13.50 2110(51 17.50 20.23 35/. 54/. 3()I·121· IICh 

.to.oo 34.00 35.00 34.00 35/. 31/· YIJ. 

2.50 1.90 2.50 3.78 2.10 2.46 3J6 3,86 3f-. 2.50 2.55 75/. 3.40 US 2.110 5/. 3.50 
NIIrIj (81Il00) IICh IICh 

5.00 •• 00 5.00 4.110 8.00 5/. 4.50 5.25 4.50 51- 101· s.n 4.80 5/. 11· 
(10) Gala IICh 

~~~~~~~.~~~~~~~~~ .. 
8.00 5.50 5.50 8.50 8/. UO UO 8.70 8.50 11/. 8/. 5.8B 151- 5.70 5.110 1.20 8.50 8/. 

KqIIo IICh MIx IICh 

4.50 3.50 3.20 3.25 3.10 3.25 3.40 4.15 .,.. UI 3.58 15/· 4.15 3.50 3.110 4.76 3.50 
... IICh IICh 

45.00 44.00 311.00 3tJ. 35/. 0.05 80/. 8.50 42/. 51.21 48/. &4/. 80/. 1001· 
(810 
II1II1 

Me 1* 
IICh pill 

1111 

(per 
100) 

12.00 18.007.5011d1 7/· 4.80 § 8.50 8.50 UO 8/. 4.110 . 820 71· 28 . .tO 18/· 5/. 
per box 

(lx41 

18.00 25.00 31.00 35.110 45/. 32J. 3IV- 151- W· 35/. 45.50 55/ 411.50 W· 34.50 47/· 3()1. 

~ IICh ~ 
18.40 
SIIIII 

15.00 9.00 14.00 131- 8/. 8.85 111.50 28/. 23/. 13.20 8.115 20/. 21.80 15/· 241· 23/. 8/. 

18.00 13.50 , • .00 18.20 121· 141· 27.50 

25.00 20.50 22JO 22.70 18/· . s· 

40.00 28.50 28.00 28/. 20/. 23.80 .. 

15.00 19.00 18.00 141· 12.110 1.00 23/. 
14.50 

IICh 

&\L 11.50 13.70 20/. 30.10 17/· 28.80 31/· 201-
IICh 

• .311- 2100 17. '/IN. 41.110 W· 42.10 451- 25/ • 
IICh 

• 21.40 22.85 20/. 50/. 25/· 48.50 55/. «1. 
IICh 

W· 14.50 17.80 31- 43.10 181· 28.50 28/. FJ)/. 

IICh 

93. .do- 20mm x 50mm 10.00 • 20.00 181· 15/· 
100I'I:8 

20/. 5/. 32/. 45/. 
(100 Peel IICh 
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2 

94. -do- O.S x 1.7 

95. PIIRc 1okIeII. (1aIo) 
Msize 

96. -do- FS lila 

97. WhiII Aid Pen (Uni) 

aND. 

3 4 5 8 7 8 9 10 11 12 13 14 15 

35.00 
pIcI. 

32.00 

23.00 5.00 5.00 1 5.85 4.80 5.40 7tJ. 
Rf. 101 IIdI Ctf.loo (ell- 19.50 

101) 

'30.00 6.80 8.00 8.75 8.80 8.25 88/. 
RF· 111 (ell-lll) 25.10 

85.00 33.00 34.00 35.50 38/. 49.50 
KorIa KorIa 
55.00 

18/· 40.15 4UO !I-

·11.50.1l5 
0.28/· 

381-

38 

3m IIdI 

71.10 751-
IIdI 

••. 50 •• 
IIdI 

58/. 25 38.80 8&. 24.10 
oddy KorIa IIdI AddgII 

V.8J1 . ...., ... K.B.... 1'InII 
HDInt Tid _. l1li. -"1'IIdII lien 

16 17 18 19 20 

3JJ. !W. ~. 1101· 

7f1. 1.40 7/· 12/. 

80/. 7.40 8/. 841-

48/. SfJ· 

NIII L*IIII .......... 
Cap. Cap. 

25/. 

1. .. Ink CIIIIIdge. 103&· 8451-(HP) 8101· •. 15 _ I. 9381- II. IDIOt'- 817.25 94a/. 10711/ .. 1108/· 12251- •• 7101· 
11815-d 7101-Am1d 

2. .8578-d 1355/· 13101-(HP) I. , • .00 l34IV- I. 12f7/· 15&01· 131&1- 1337,'10 l23IV- l37IV- 1441.50 I. 12481· 
9IIMmId 

3. -do- 1823- 12151· 12101· 1181/· 1238.1115 II. 12741- 11.. I.· lllW- 1236.16 11081- l2!IV- l303JO I. 1125(· 

1288/· 12481- 12211i· 1273.01 I. 13221· 12331· I. 1& 1272.04 11731- I.:' , • .00 ,. 11.· 

S. -do- 11658 

6. * 11857 143J/· 141S1;HP) 1387/· 1452.30 13521· 1411)(· 14CJ11. I.· 1325/· 1452.35 130&1- 14101· 1520.00 I.· 1311&'· 
1075/· AmId 

7. * 51826 10821- 105fJ. 10431· 1081.50 10511i· 11.· 10481· 1m- I.· 1080.J5 E· 11451· 1168.00 12801· 1001II· 

e. * 51629 10431· 1081.50 1040t'· 11.· 10481- 122CY· 1015r'· 1080.85.· 11401· 11116.00 ,_ 1001II· 

9. * 51841 II25/- 1011i'· 1~ 1110.11 10801· II. 10751- ,. 10lI5l· 1108.40 lcmt· I. 1255.00 13251- 13201-

10. * 51845 10821· lQ5l1.(tP) 10431- 1081.50 1080(· 1138/· 10481- 1.· I. 1071.t10.,· 11. 1114.00 1m· lOO11i· 150/. 
795/. AmId 

11. * 51848 1125/· 108!f.(HP) 107:W· 111o.a5,.. 11751· 1075/. I. 1040t'· 1108.40 10231· l15IV- 1195.00 1325/· 1040t'· 77fY. 
el&-AmId 

12. CampuIer Rbbon. 7'l1. 58/. 53/. !l2O 75/.. .. 541- .-po 581- •• 118. 581- 841- 58.40 75/. !W. 5{Y. 
LQ 1050+ PRI PRI PRI PRI 

13. * ~35 8&. 70/. 84.25 &0/. 81.75 70/. •• 85/. 95.10 7tJ. 70/. 78.80 11&· 135/· 
I 

PRI PRI PRI PRI PRI 

14. EPSON 440 Black •• 803/. 837.20 840t'. 585(. 160/. 83&. _00 7OOJ. 1041/· 

15. * CoIoII 94a/. 11104.40· 101!1- .. 10&- 970/· .. llD4.oo 1110t'- 15381· 
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SI.No. Heme 01 IIIms IIuIira8 CIdI VtIhII MIo fin. R.K. V.s.M. MIIody .... K.8. 
AId SIIiIIar*I ErMr· Coop TIIIIIII Home Tid. 

EnIetpNIe ,... ... ~ 

1. F03CR lGr· "..,.W 185 •. 
• II1II), .. filii "(4) ~ ... 

2. FO 15 CR .. .,. 118- 725.11 1.· ..,.:J7Ii. .. ..., m-cnu 
(SIWp AaI)" "(2) ........ ... 

5 ........ ,. llWO 121tV-

•. 1(1R3"'" ~ 
7. 7111 ... " ..... 11711- 8· 

e. TTR .... III 875/-(IIcIX .. 4&\15 I ....... 
,.. al4Pta.) ... al411a11 ... 

I. ~·70" 

vnI M/o FkI R.K. v.. V.S.M. MIlady 81ft K.B. 
ErMr- Coop. TIIdIII. _ Home Tn! ~ ,... .. 

2 3 5 7 8 8 10 11 12 13 14 1$ 18 17 11 18 

1. ...0 2112 ..,. 

2. ...oae13 2m-

4 ...... 23(W. '''1lL 
5. .... 4140/· 

.. ...7115 2531(. !IaI. 

7 ...... , 51" .,. 
•. ..·1338 l18li5/. 
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2 3 4 5 8 7 8 8 10 11 12 13 14 15 18 17 18 18 

10. .. ·82285 ...,. 4(M6I. .,. 4114.15 .. .. 41!OL 4112.10 :m4J. 445· .. 4OW-

11. ..... 4385/. 11m . B- 4111.15 4E- .. .. 4(M6I. 4017.10 :m4/. 4m- 4G'. .. .. 2M-

It .. -6148 294SI- 2IW- 21171- 3074.15 -- ..,. .. 2fIII. 2818.45 .-. 3110/ • 31741- 345QI. 27411· 2m-

13. PIe. 43IJC.I. 4MQI. 445CW- 4W 4m. 41. 4D'- ... 4ft'. 44S-

14. ~ 381~· 31151- 3m- 338Q{o .. ... JIIAI. 
410 

15. IiImUg 3825/. 41:'- .. 3BI. ... 338Q{o 3IJILI. 311&/. 3IJILI. 4114/· .. .. 3m .. 
1710 

11. Can 4_ 

0PI05 

17. CanFD 3m- ~ 33111- 3445/. .. .., . .w- .. ... 3IJILI. 4ft41- ... ... 3m . 
IIDdII L220 

eon".r.lM StlWmtInI DI CDmpu/fIr CD'I 

SLND.IMeIll .... .... a.n 'oW !MIA!. AJl ..,.. V.I. .... ... III ... 1WI -~ I'A .. AIIMI 
AlII ....... fI*r. Clap • TIIdn .. .... TId. III TIIdn .... .... .... 

e.r. -.. - -.. CIIIp. ClIp. .. 
1. ~ ,. IUD IIUI 7Il.OO 17.10 74'" lUI 2O.OD 17.00 IU~ lUO llOO IUD 1UO. lUI 711/. ....... (100) .. I'IIN) 

2. CO(RW) rr· 11.10 aGO lUI I2JIO lUll - I2JIO 31.00 lUll aoo .. .. 40 • .00 27.14 .,. ...... .. .. 
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(TrsnsllltionJ 

Coat En.ctIve Drug for ......... 

4060. SHRI RAKESH SINGH: Will the Minister of 
HEALTH AND FAMILY WELFAAE be pleased to state: 

(a) whether the Government Is aware of the reeearch 
for making Chloroquine, a drug used in the treatment of 
Malaria, cheaper and effective by mixing primaquine in it; 

(b) if so, whether the Government proposes to 
develop such cost effective drug in the country; and 

(c) If 80, the details thereof? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (.) to (c) Under the Nation.. Vector Borne 
Dlaeue Control Programme (NVBDCP), both Chloroquine 
and Primaquine drugs are co-administered for the radica'l 
trealment 01 malaria cases 88 per the National Drug Policy' I 

for the treatment of Malaria. Although both the drugs are 
not available a8 fixed combination due to technical 
reaeons they are given 88 oombi packs under· the National 
Programme. 
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Condition of Labou,.ra In Colli MInH 

4061. SHRI DALPAT SINGH PARSTE: Will the 
Minister of COAL be pleased to state: 

(a) whether Union Government has received any 
report/complaints from the Government of Madhya 
Pradesh regarding the condition of labourers working of 
coal mines; 

(b) if so. whether the Government propose to review 
and enact laws to improve the condition of labourers 
working in coal mines in the country; 

(c) if so. the details thereof; and 

(d) the time by which the proposed law is likely to 
be enacted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): (a) No, Sir. 

(b) to (d) There are already laws to protect interest 
of Labourers working in coal mines. Therefore. there is 
no need to enact any further laws. Coal companies pay 
adequate attention to weHare of employees and regular 
efforts are made for improvement in civic amenities like 
housing. provision of safe drinking water, electricity supply, 
medical facilities and facilities for education of children of 
employees. 

Nuclear Fualon 

4062. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
PRIME MINISTER be pleased to state: 

(a) whether India has joined the highly ambitious 
project International Thermonuclear Energy Reactor (ITER) 
promoted by developed countries build a plant to 
demonstrate the technical viability of nuclear fusion as a 
source of energy; 

(b) if so, the details thereof; and 

(c) the financial implications for India as a result of 
joining the project? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Yes, Sir. 

(b) The European Atomic Energy Community 
(EURATOM). the Governments of China, India. Japan, 

South Korea, the Russian Federation and the United 
States of America have propoaed to enter into an 
agreement for building an experimental test reactor viz., 
The International Thermonuclear Experimental Reactor 
(ITER) that will demonstrate 8Clentlfic and technological 
feasibility of fusion energy. 

(c) The approximate financial implication on India's 
joining the project is around As. 2500 crore, over a period 
of 10 years which will be largely in the form of In-kind 
contribution. 

12.00 hr .. 

PAPERS LAID ON THE TABLE 

{EngI/8/IJ 

THE MtNISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): On behaH of 
Shri Shivraj V. Patll, I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (4) of section 3 
of the Comnriuions of Inquiry Act, 1952: 

(I) Justice Mukherjee Commission of Inquiry 
(Alleged disappearance of NetaJi Subhas 
Chandra Bose) Report (Volumes-I, II-A and li-
B). 

(II) Memorandum of Action Taken on the above 
Report. 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
above. 

(Placed in Ubrary. SH No. LT-4234106) 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): I beg to lay on 
the Table-

(1 ) (i) A copy of the Annual Report (Hindi and English 
versions) of the Kandla Dock Labour Board. 
Kandla, for the year 2004-2005, alongwith 
Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Kandla Dock Labour Board, Kandla, for 
the year 2004-2005. 
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(2) Statement (Hindi and Englleh v .... lons) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 

(Placed in Library, SH No. L T -4235106) 

(3) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (4) of section 
124 of the Major Port Trusts Act, 1963: 

(i) G.S.A. 180(E) published in Gazette of India 
dated the 28th March, 2006, approving the 
Madras Port Trust Employees (Classification, 
Control and Appeal) Amendment Regulations, 
2006. 

(ii) G.S.A. 206(E) published in Gazette of India 
dated the 3rd April, 2006, approving the 
Madras Port Trust (Contributory Provident 
Fund) Amendment Regulations, 2006. 

(iii) G.S.R. 242(E) published in Gazette of India 
dated the 24th April, 2006, approving the New 
Mangalore Port Trust Employees (Recruitment, 
Seniority and Promotion) Amendment 
Regulations, 2006. 

(Placed in Libraiy. SH No. LT-4236106) 

(4) A copy each of the following papers (Hindi and 
English versions): 

(i) Memorandum of Understanding between the 
Hindustan Shipyard Limited and Ministry of 
Shipping, Road Transport and Highways for 
the year 2006-2007. 

(Placed in Library. SH No. LT-4237106) 

(ii) Memorandum of Understanding between the 
Cochin Shipyard Limited and Ministry of 
Shipping, Road Transport and Highways for 
the year 2006-2007. 

(Placed in Libraiy. 5H No. LT -4238106) 

(iii) Memorandum of Understanding between the 
Dredging Corporation of India Limited and 
Department of Shipping, Ministry of Shipping, 
Road Transport and Highways, for the year 
2006-2007. 

(Placed in Library. 5H No. LT-4239106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): I beg to lay 
on the Table-

(1) A copy of the Annual Report (Hindi and English 
versions) of the Research and Information 
System for Developing Countries, New Delhi, for 
the year 2004-2005, alongwith Audited Accounts. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Library. SH No. LT -4240106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
I beg to lay on the Table a copy each of the following 
NotIflcatIons (Hindi and EngHsh versions) under sub-section 
(2) of section 3 of the All India Services Act, 1951: 

(i) The Indian Forest Service (Fixation of Cadr. 
Strength) Amendment Regulation., 2006, 
published in Notification No. G.S.R. 34(E) in 
Gazette of India dated the 24th January, 2006. 

(ii) The Indian Forest Service (Pay) Amendment 
Rule., 2006, published in Notification No. G.S.A. 
35(E) in Gazette of India dated the 24th January, 
2006. 

(iii) G.S.A. 75(E) published in Gazette of India dated 
the 23rd February, 2006, containing corrigendum 
to the Notification No. G.S.A. 423 dated the 
18th December, 2004. 

(iv) G.S.R. 76(E) published in Gazette of India dated 
the 23rd February, 2006, containing corrigendum 
to the Notification No. G.S.A. 424 dated the 
18th December, 2004. 

(v) G.S.A. n(E) published in Gazette of India dated 
the 25th February, 2006, containing corrigendum 
to the Notification No. G.S.A. 425 dated the 
18th December, 2004. 

(vi) G.S.A. 78(E) published in Gazette of India dated 
the 25th February, 2006, containing corrigendum 
to the Notification No. G.S.A. 426 dated the 
18th December, 2004. 
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(vii) The Indian Police Service (Fixation of Cadre 
Strength) Amendment Regulations, 2008. 
published in Notification No. G.S.A. 150(E) In 
Gazette of India dated the 10th March, 2006. 

(viii) The Indian Police Service (Pay) Amendment 
R'Jles, 2006, published in Notification No. G.S.A. 
151(E) in Gazette of India dated the 10th March, 
2006. 

(Placed in Library. Sss No. LT -4241106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): I beg to lay on the Table-

(1) (I) A copy of the Annual Report (Hindi and EngHsh 
versions) of the All India Institute of Medical 
Sciences, New Delhi. for the year 2004-2005. 
Blongwith Audited Accounts. 

(i1) A copy of the Review (Hindi and Engllah 
versions) by the Govemment of the working 
of the All India Institute of Medical Sciences. 
New Delhi, for the year 2004-2005. 

(2) Statement (Hindi and English versional shOwing 
reasons for delay in laying the papers mentioned at 
(1) above. 

(3) 

(Placed in Libraiy. SIN!I No. LT -4242106) 

(i) A copy of the Annual Report (Hindi and English 
versions) of the Post Graduate Institute of 
Medical Education and Research, Chandigarh. 
for the year 2004-2005. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Post Graduate Institute 
of Medical Education and Re.earch. 
Chandigarh. for the year 2004-2005, together 
with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the wooong 
of the Post Graduate Institute of Medical 
Education and Research, Chandlgarh, for the 
year 2004-2005. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(3) above. 

(Placed in Library. SH No. LT-4243106) 

(5) (I) A copy of the Annual Report (HIndi and English 
versions) of the International Institute for 
Population Sciences, Mumbal, for the year 
2004-2005, a10ngwlth Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Govemment of the wooong 
of the International Institute for Population 
Sciences, Mumbai, for the year 2004-2005. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(5) above. 

(7) 

(8) 

(Placed in Library. StHI No. LT-4244106) 

(i) A copy of the Annual Report (Hindi and English 
versions) of the North Eastem Indira Gandhi 
Regional Institute of Health and Medical 
Sciences, Shlllong, for the year 2004-2005, 
aJongwlth Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the North Eastem Indira Gandhi Regional 
Institute of Health and Medical Sciences, 
Shiliong, for the year 2004-2005. 

(Placed in Library. S. No. LT-4245106) 

(i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Health and 
Family WeHare, New Delhi, for the year 2004-
2005. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the National Institute of 
Health and Family WeHa,., New Deihl, for the 
year 2004-2005, together with Audit Report 
thereon. 

(Iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the National Institute of Health and Family 
WeHare, New Delhi, for the year 2004-2005. 

(9) Statement (Hindi and EngHsh versions) showing 
reasons for delay In laying the paperS mentioned at 
(8) above. 

(Placed In Library. SH No. LT -4246106) 
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(10) (I) A copy of the Annual Report (Hindi and EngI/Ih 
versions) of the AIDS Prevention and Control 
Project. Voluntary Heabh Services. Chennai. for 
the year 2003-2004. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the AIDS Prevention end 
Control Project. Voluntary Health Service8. 
Chennai. for the year 2003-2004. together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and Engli8h 
versions) by the Govemment of the working 
of the AIDS Prevention and Control Project. 
Voluntary Health Services. Chennai. for the 
vear 2003-2004. 

(11) Statement (Hindi and English versions) 8howlng 
reasons for delay in laying the papers mentioned at 
(10) above. 

(Placed in Ubrary. SH No. LT-4247106) 

(12) A copy of the Drugs and C08metic8 (2nd 
Amendment) Rule.. 2006 (Hindi and English 
versions) published In Notification No. G.S.R. 160(E) 
in Gazette of India dated the 16th March. 2006. 
under section 38 of the Drugs and Cosmetics Act. 
1940. 

(Placed In Library. SH No. LT -4248106) 

(13) (i) A copy of the Annual Report (Hindi and E~ 
versions) of the Gujarat Cancer and Research 
Institute, Ahmedabad. for the year 2004-2005. 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Gujarat Cancer and Research Institute. 
Ahmedabad. for the year 2004-2005. 

(14) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(13) above. 

(Placed in Library. StHI No. LT -4249/06) 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the Cancer Hoepital and Research 
Institute (Regional Cancer Centre for Research 
and Treatment). Gwailor. for the year 2004-
2005. alongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
veraions) by the Government of the working 
of the cancer Hospital and Research Institute 
(Regional Cancer Centre for Research and 
Treatment). Gwalior. for the yeer 2004-2005. 

(16) Statement (Hindi and English versions) 8howlng 
reuone for delay In laying the papers mentioned at 
(15) above. 

(Placed in Ubrary. Sse No. IT -4250/06) 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO): I beg to lay on 
the Table a copy of the Memorandum of Understanding 
(Hindi and English versions) between the Coal India 
limited and the Ministry of Coal for the yeer 2006-2007. 

(Placed In Ubrary. SH No. LT-4251106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNfCATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): I beg to lay on the Table-

(1) A copy each of the following Notifications (Hindi 
and Engli8h versiona) under section 37 of the 
Telecom Regulatory Authority of India Act. 1997: 

(i) The Telecommunication Interconneotlon Usage 
Chargee (Sixth Amendment) Regulation (1 of 
2006) published In Notification No. 409-5-2005-
FN in Gazette of India dated the 24th February. 
2006. 

(Ii) The Telecommunication Interconnection Usage 
Charges (Seventh Amendment) Regulation (2 
of 2(06) publiahect in Notification No. 409-5-
2005-F.N. In Gazette of India dated the 10th 
March. 2006. 

(iii) The Reporting System on Accounting 
Separation (Fourth Amendment) Regulation. 
2006 (4 of 2006) published in Notification No. 
16-31f2004..F.A. in Gazette of India dated the 
27th March. 2006. 

(iv) The Register of Interconnect Agreement 
(Broadcasting and Cable Services) (Third 
Am.r.dment) Regulation. 2006 (3 of 2006) 
publishad in Notification No. 6-112006-8 and 
CS in Gazette of India dated the 10th March. 
2006. 
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(v) The Quality of Service (Code· of Practice for 
Metering and BHHng Accuracy) Regulation, 2006 
(5 of 2006) published in Notification No. F.No. 
305-812004 (OOS) in Gazette of India dated 
the 22nd March, 2006. 

(vi) The Telecom Regulatory Authority of India 
(Form of Annual Statement of Accounts and 
Records) Amendment Rules, 2006 publiahed 
in Notification No. G.S.A. 233 (E) in Gazette 
of India dated the 20th April 2006. 

(Placed in Library. StHI No. LT --4252J06) 

(2) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the Mahanagar 
Telephone Nigam Limited and the Department of 
Communications for the year 2006-2007. 

(Placed in Library. StHI No. LT--4253106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS ~SHRI 
K.H. MUNIYAPPA): I beg to lay on the Table-

(1) A copy each of the following NotIfIcations (Hindi 
and English versions) under section 10 of the 
National Highways Act, 1956: 

(i) 5.0. 371 (E) published in Gazette of India 
dated the 21st March, 2006, making certain 
amendments in the Notification No. 78(E) dated 
the 4th February, 1999. 

(ii) 5.0. 464(E) published in Gazette of India dated 
the 30th March, 2006, regarding De-notification 
of certain stretches of National Highway 
Nos. 79 and B6 in the State of MacIlya Pradesh. 

(iii) 5.0. 465(E) published in Gazette of India dated 
the 30th March, 2006, making certain 
amendments in the Notification No. S.O. 1096 
(E) dated the 4th August, 2005. 

(iv) 5.0. 462(E) published in Gazette of India dated 
the 30th March, 2006, directing the Border 
Road Organisation to exercise the function 
relating to the development and maintenance 
of National Highway No. 1 D (Srinagar - Kargil 
- Leh section) In the State of Jammu and 
Kashmir. 
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(v) S.O. 460(E) pubIiahed In Gazette of India dated 
the 30th March, 2006, making certain 
amendments in the highway starting from 
Srlnagar connecting Kargil and terminating at 
Leh in the State of Jammu and Kashmir and 
Eastern Peripheral Expressway (under 
construction) connecting National Highway 
Nos. 1 and 2. 

(vi) S.O. 244(E) published in Gazette of India dated 
the 24th February, 2006, regarding acquisition 
of land for the public purpose of building, 
maintenance, management and operation of 
National Highway No. 5 (Bhubaneswar -
Kolkata section) In the State of Orissa. 

(vii) S.O. 393 (E) published In Gazette of India 
dated the 24th March, 2006, regarding 
acquisition of land for building (four-Ianlng), 
maintenance, management and operation of 
National Highway No. 4 (Satara-Pune section) 
in the State of Maharaahtra. 

(viII) 5.0. 482 (E) publiehed In Gazette of India 
dated the 3rd April, 2006, making certain 
amendments in the Notification No. 5.0. 1250 
(E) dated the 7th September, 2005. 

(Ix) S.O. 591 (E) published In Gazette of India 
dated the 24th April, 2006, regarding acquisition 
of land for building (widening/four-Ianing, etc.), 
maintenance, management and operation of 
National Highway No. 46 (Kriahnaglri-Ranlpet 
MctIon) in the State of Tamil Nadu. 

(x) S.O. 626 (E) published in Gazette of India 
dated the 1st May, 2006, ragardlng acquisition 
of land for building (four-lanlng) of National 
Highway No. 46 (Krlehnagiri-Ranipet section) 
in the State of Tamil Nadu. 

(xi) 5.0. 635 (E) published in Gazette of India 
dated the 2nd May, 2006, containing 
Corrigendum to the Nolification <No. 5.0. 482 
(E) dated the 3rd March, 2006. 

(xii) 5.0. 518 (E) published In Gazette of India 
dated the 10th April, 2006, ,.rding acquIaItIon 
of land for building (widenlng-slx/eight-laning) 
of National HIghway No.8, including 
improvement of Rajokari Junction in National 
Capital Territory of Delhi. 
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(xiii) S.O. 592 (E) pubHshed In Gazette of India 
dated the 24th April, 2006, making certain 
amendments In the Notification No. S.O. 935 
(E) dated the 19th August, 2004. 

(xlv) S.O. 565 (E) and S.O. 566 (E) published in 
Gazette of India dated the 19th April, 2006, 
regarding acquisition of land for building 
(widening), maintenance, management and 
operation of different stretches of National 
Highway No. 26 (including construction of 
bypa8888) (Jhanei·Lakhnadon section) In the 
State of Madhya Pradesh. 

(xv) S.O. 248 (E) published In Gazette of India 
dated the 24th February, 2006, regarding 
acquisition of land for the public purpose of 
building (wldenlng-elxlelght lanlng) of National 
Highway No.8, Including Improvement of 
Rajokari Junction In National CapItal Territory 
of Delhi. 

(xvi) S.O. 513 (E) publlahed in Gazette of India 
dated the 7th April, 2006, authorising officers 
mentioned in the Notifications to acquire 
different stretches of land on National Highway 
Nos. 1 and 2 for building of the Eastern 
Peripheral Expreeaway of DeIhl. 

(xvii) S.O. 570 (E) publiahed in Gazette of India 
dated the 20th April, 2006, regarding rat .. of 
fees to be recovered from the users of 
Manjhighat Bridge on National Highway No. 
19 in the State of Uttar PradMh. 

(xviii) S.O. 571 (E) pubUshed in Gazette of India 
dated the 20th April, 2006, regarding acquisition 
of land for construction of Toll Plaza (sixteen 
laning) on National Highway No. 8 (Gurgaon 
- Kotputll section) in the State of Rajasthan. 

(xix) S.O. 429 (E) published in Gazette of India 
dated the 29th March, 2006, regarding 
acquisition of land for building (four·laning), 
maintenance, management and operation of 
National Highway No. 7 (Madurai • 
KaMiyakumari section) in the State of Tamil 
Nadu. 

(xx) S.O. 430(E) publi&hed in Gazette of Inda dated 
the 29th March. 2006, regarding acquisition of 

land for building (widening). National Highway 
No. 7 (Bangalore - Salem - Madurai section) 
In the State of Tamil Nadu. 

(xxi) S.O. 431 (E) and S.O. 432 (E) published in 
Gazette of India dated the 29th March, 2006, 
regarding acquisition of land for building (four· 
lanlng), maintenance, management and 
operation of different stretch.. of National 
Highway No. 7 (Madurai - Kanniyakumari 
section) In the State of Tamil Nadu. 

(xxU) S.O. 481 (E) published In Gazelle of Incia dated 
the 3rd April 2006, regarding acquisition of land 
for building (four-lanlng). National Highway No. 
48 (Krtahnaglri • Ranlpet section) In the State 
of Tamil Nadu. 

(xxiH) S.O. 627(E) published in Gazette of India dated 
the 13th April, 2006, making certain 
amendments in the Notification No. S.O. 
1124(E) dated the 10th Auguat, 2005. 

(xxiv) S.O. 528(E) published in Gazette of India dated 
the 13th April, 2006, maktng certain 
amendments In the Notification No. S.O. 704(E) 
dated the 17th May, 2005. 

(lOOt) S.O. 529(E) published in Gazette of India dated 
the 13th April, 2006, making certain 
amendments in the Notification No. S.O. 919(E) 
dated the 29th June. 2006. 

(xxvi) S.O. 630(E) published In Gazette of India dated 
the 13th April, 2006, making certain 
amendments In the Notification No. S.O. 
1024(E) dated the 10th August, 2005. 

(xxvii) S.O. 531(E) publilhed In Gazette of India dated 
the 13th April 2008. making certain 
amendment8 in the Notification No. S.O. 922(E) 
dated the 29th June, 2005. 

(xxvii) S.O. 582(E) published in Gazette of India dated 
the 19th AprH. 2006, regarding acquisition of 
land for building (four.lanlng) of National 
Highway No. 46 (Krishnaglrl - Ranlpet section) 
in the State of Tamil Nadu. 

(xxix) S.O. 563(E) published in Gazette of India dated 
the 19th April. 2006. regarding acquisition of 
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land tor building (wldenlnglfour-lanlng, etc.), 
maintenance, management and operation of 
National Highway No. 4 (Chennal Ranipet 
section) in the State of Tamil Nadu. 

(xxx) S.O. 564(E) published in Gazette of India dated 
the 19th April, 2006, making certain 
amendments in the Notification No. S.O. 
1382(E) dated the 22nd September, 2005. 

(xxxi) S.O. 583(E) publlehed In Gazette of India dated 
the 24th April, 2006, regarding acqulalIIon of 
land for building (widenlnglfour-lanlng, etc.), 
maintenance, management and operation of 
National Highway No. 7 (Madurai -
Kaniyakumari section) in the State of Tamil 
Nadu. 

(xxxii) S.O. 589(E) pubIIahed In Gazette of Incia dated 
the 24th April, 2006, regarding acquisition of 
land for building (four-Ianing), maintenance, 
management and operation of National 
Highway No. 7 (Bangalore - Salem - Madural 
and Madural - Kanniyakurnari 18dions) in the 
State of Tamil Nadu. 

(xxxiii) S.O. 486(E) publilhed In Gazette of India dated 
the 4th April. 2006. regarding rate of fees to 
be recovered from the ueera of four laned 
stretch of National Highway No. 4 (Tavarakere 
- Mydala Amanlkera section) In the State of 
Kamataka. 

(xxxiv) s.o. 532(E) published In Gazette of Inch dated 
the 13th April, 2006, making certain 
amendments in the Notification No. S.O. 588(E) 
dated the 15th April. 2005. 

(xxxv) S.O. 533(E) publi8hed In Gazette of Incia dated 
the 13th April, 2006, making certain 
amendments in the Notification No. S.O. 
1122(E) dated the 10th August, 2005. 

(xxxvi) S.O. 634(E) to S.O. 536(E) puDIlahed in 
Gazette of India dated the 13th April, 2006. 
regarding acquisition of land for building 
(wideninglfour-Ianing, ate.), maintenance, 
management and operation of different 
stretches of National Highway No. 7 (Madurai 
- Kanniyakurnari section) In the Stale of Tamil 
Nadu. 

(xxxvii) S.O. 537(E) to S.O. 539(E) published in 
Gazette of India dated the 13th April, 2006. 
regarding acquisition of land for building 
(wldenlng/four.laning, etc.), maintenance. 
management and operation of different 
stretcheI of National HIghway No. 7 (Bangalore 
- Salem - Madural and Madurai -
Kanniyakumari sectlona) In the State of Tamll 
Nadu. 

(xxxviii) S.O. 337(E) publiahed in Gazette of India dated 
the 18th March, 2006, regarding acquisition of 
land for the public purpose of building 
(widening) of National Highway No. 7 
(Hyderabad - Bangalore section) in the State 
of Andhra Pradesh. 

(xxxix) S.O. 364(E) publl8hed In Gazette of India dated 
the 17th March, 2006, regarding acquisition of 
land for the public purpose of building 
(widening) of National Highway No. 7 
(Hydarabad -Bangalore section) In the State 
of Andhra Pradesh. 

(xl) s.0. 584(E) publl8hed In Gazette of India dated 
the 24th April. 2006. regarding acquisition of 
land for building (four-lanlng), maintenance, 
management and operation of National 
Highway No. 7 (Madurai - Kannlyakumari 
section) in the State of Tamil Nadu. 

(xli) S.O. 588(E) publiehad in Gazette of India dated 
the 24th April, 2008, regarding acquisition of 
land for building (wldenlnglfour-Ianing), 
maintenance. management and operation of 
National Highway No.7 (Bangalore - Salem -
Madura! section) in the State of Tamil Nadu. 

(xUi) S.O. 573(E) published In Gazette of India dated 
the 20th April, 2006, making certain 
amendments In Notification No. S.O. 1711 (E) 
dated the 8th December, 2005. 

(xliii) S.O. 57~E) pubItahed In Gazette of IncIa dated 
the 20th April, 2006. regarding acquisition of 
land for building (four-Ianlng) of National 
Highway No. 14 In Banaskantha district in the 
State of Gujarat. 

(xliv) S.O. 676(E) pubIIIhecI In Gazette of Incia dated 
the 20th April, 2008, making certain 
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amendments in NotHication No. S.O. 1008 (E) 
dated the 11th July, 2005. 

(xlv) S.O. 576(E) published In Gazette of India dated 
the 20th April, 2006, regarding acquisition of 
land for building (four-Ianlng) of National 
Highway Nos. 14 and 76 in Sirohl district in 
the State of Rajasthan. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
Item No. (xv) of (1) above. 

(Placed in Library. StHI No. LT~254106) 

(3) A copy of the Notification No. S.O. 461 (E) (Hindi 
and English versions) published In Gazette of India 
dated the 30th March, 2006, entrultlng certain 
stretch.. of Eastem Peripheral Expreuway (under 
construction) connecting National Highway Nos. 1 
and 2, to National Highway Authority of India, lsaued 
under section 11 of the National Highway Authority 
of India Act, 1988. 

(Placed In Library. StHI No. LT~55I06) 

(4) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
section 50 of the Control of National Highways (Land 
and Traffic) Act, 2002: 

(I) S.O. 237(E) published In Gazette of india elated 
the 23rd February, 2006, making certain 
amendments in the Notification No. S.O. 76(E) 
dated the 20th January, 2005. 

(iI) S.O. 238(E) published in Gazette of India dated 
the 23rd February, 2006, authorising the project 
Directors of the National Highway Authority of 
India to exercise powers and functions 
conferred on the Highway Administration in 
respect of the National Highways mentioned 
therein. 

(Placed In Library. StHI No. L T ~256106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): I beg to lay 
on the Table-

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Applied Manpower 
Research, Deihl, for the year 2004-2005, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Institute of Applied Manpower Research, 
Deihl, for the year 2004·2005. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 

(Placed In Library. SH No. LT~257/06) 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFACE (SHRI PRITHVIRAJ CHAVAN): I beg 
to lay on the Table a copy each of the following papers 
(Hindi and English versions): 

(1) Memorandum of Understanding between the 
Indian Rare Earths Limited and the Department 
of Atomic Energy for the year 2006·2007. 

(Placed In Library. StHI No. LT~258/06) 

(2) Memorandum of Understanding between the 
Uranium Corporation of India limited and the 
Department of Atomic Energy for the year 
2008-2007. 

(Placed In Library. SH No. LT-~259/06) 

(3) Memorandum of Understanding between the 
ElectroniCS Corporation of India Limited and 
the Department of Atomic Energy for the year 
2006·2007. 

(Placed in Library. StHI No. LT ~60/06). 

(4) Memorandum of Understanding between the 
Nuclear Power Corporation of India Limited and 
the Department of Atomic Energy for the year 
2008-2007. 

(Placed in Library. SH No. LT~261/06) 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): I beg to 
lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Council for Cultural 
Relations, New Deihl, for the year 2003·2004. 

(ii) A copy of the Annual Accounts (Hindi and 
EngUsh versions) of the Indian Council for 
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Cultural Relations, New Delhi, for the year 
2003-2004, together with Audit Report thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 

(Placed in library. StHJ No. L T -4262/06). 

12.04 hr •. 

RESIGNATION BY MEMBER 

/English} 

MR. SPEAKER: I have to inform the House that I 
have received a letter dated 16th May, 2006 from Shri 
Sushi! Kumar Modi, an elected Member from Bhagalpur 
Parliamentary Constituency of Bihar reSigning from the 
membership of Lok Sabha with immediate effect. 

I accepted his resignation with effect from 18th May, 
2006. 

MESSAGES FROM RAJYA SABHA 
AND 

BILLS AS PASSED BY RAJYA SABHA 

/English} 

SECRETARY-GENERAL: Sir, I have to report the 
following messages received from the Secretary-General 
of Rajya Sabha: 

(i) Min accordance with the provisions of rule 111 
of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am directed to 
enclose a copy of the Spirituous Preparations 
(Inter-State Trade and Commerce) Control 
(Repeal) Bill, 2006 which has been passed by 
the Rajya Sabha at Its sitting held on the 15th 
May, 2006." 

(ii) Min accordance with the provisions of rule 111 
of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I ,am directed to 
enclose a copy of the Code of Criminal 
Procedure (Amendment) Amending Bill, 2006 
which has been passed by the Rajya Sabha at 
its sitting held on the 16th May, 2006." 

2. Sir, I lay on the Table the Spirituous Preparations 
(Inter-State Trade and Commerce) Control (Repeal) 
Bill, 2008 and the Code of CrIminal Procedure 
(Amendment) Amending Bill, 2006, as paaeed by 
Rajya Sabha on the 15th and 16th May, 2006 
respectively. 

12.041'2 hr.. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Twentieth Report 

/Englishl 

SHRI CHARNJIT SINGH ATWAL (Phillaur): t beg to 
present the Twentieth Report (Hindi and English versions) 
of the Committee on Private Members' Bills and 
Resolutions. 

12.043,.. hr.. 

STANDING COMMITTEE ON FOOD, 
CONSUMER AFFAIRS AND PUBLIC 

DISTRIBUTION 

Eleventh Report 

{Tl'8nsllltion} 

SHRt DEVENDRA PRASAD YADAV (Jhanjharpur): 
Sir, I beg to present the Eleventh Report (Hindi and 
English versions) of the Standing Committee on Food, 
Consumer Affairs and Public Distribution (2005-2006) on 
"The Essential Commodities (Amendment) Bill, 2005-' 
pertaining to the Ministry of Conaumer Affairs, Food and 
Public Distribution (Department of Consumer Affairs). 

12.05 hr •• 

STANDING COMMITTEE ON LABOUR 

Thlrteenti1 and Fourteenth R8porta 

{Translation} 

SHRI LAL MANI PRASAD (BastI): Sir, I beg to present 
the following reports (Hindi and English' versions) of the 
Standing Committee on Labour: 

(1) Thirteenth Report of the Standing Committee on 
Labour on the Demands for Grants for the year 



405 SIs~ts by MinisltIl'S VAISAKHA 27, 1928 (Sak8) Stslt1mt1nts by Mlnlstsl'S 406 

2006-2007 of the Ministry of Labour and 
Employment; and 

(2) Fourteenth Report of the Standing Committee on 
Labour on the Demands for Granta for the year 
2006-2007 of the Ministry of T extilea. 

/English} 

MR. SPEAKER: I can appreciate your decision to 
give him an opportunity. But you cannot do that by 
remaining present In the House. This is for all the hon. 
Members. 

12.05 1/4 hra. 

STATEMENTS BY MINISTERS 

(I) Statu. of Implementation of recommendation. 
contained In 81.t and 86th Report. of the 
S .. ndlng Commltt.. on Tran.port, Tourt.m 
and Culture on Demand8 for Grants (2004-05 
and 2005-06) of the Mlnl.try of Shipping, 
Rced Transport and Highways, Department of 
Shipping 

[English} 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): Sir, in pursuance 
of Rule 389 of the Rules of Procedure and Conduct of 
Business in Lok Sabha (Eleventh Edition) and direction 
73 A issued w'tM Lok Sabha Bulletin - Part /I dated 
September 1, 2004, I am making this Statement on the 
status of implementation of recommen.Jations contained 
in the 81st and 88th Reports of the Department-Related 
Parliamentary Standing Committee on Transport, Tourism 
& Culture. 

The Standing Committee on Transport, Tourism & 
Culture had held its meeting on 12th August 2004 and 
on 4th April, 2005 to consider the Demands for Grants of 
the Ministry of Shipping, Road Transport & Highways, 
Department of Shipping for the year 2004-06 and 2005-
06 respectively. The Committee had also taken the oral 
evidence of officers of the Ministry. The Committee 
analysed the Demands for Grant. of the Ministry with 
reference to the alms, objectives and achievements and 
presented its Reports on the Demands for Grants 2004-
05 and 2005-06. The 81st Report was presented to the 
Rajya Sabha on 26.8.2004 and was laid on the Table of 
the Lok Sabha on 26.8.2004 and the 86th Report was 

presented to the Rajya Sabha on 29.4.2005 and was laid 
on the Table of the Lok Sabha on 29.4.2005. 

The Standing Committee in its Report made sixteen 
recommendations in ita 81st Report and twenty-four 
recommendations in its 86th Report. The ActIon Taken 
Report on the recommendations of the Committee has 
been fumished to the Rajya Sabha Secretariat vidB O.M. 
No. G-200171912004 dated 01.12.2004 for the 81 st Report 
and vids O.M. No. G-20011/1112004-Budget dated 
24.8.2005 for the 86th Report. 

I am also laying on the Table of the House· a 
Statement giving the status of implementation of each of 
the recommendations contained in 81st and 86th Reports. 

12.08 hr •• 

(1/) Status of Implemen .. tlon of recommendation. 
contained In 82nd and 84th Report. of the 
Standing Committee on Tran.port, Tourtem 
and Culture on Demands for Grant. (2004-05 
and 2005-06) of the Mlnlatry of Shipping, 
Road Transport and HIghways, Department 
of Road Tran.port and HlghWllY. 

/English} 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): Sir, In pursuance 
of Rule 389 of the Rules of Procedure and Conduct of 
Bueln... in Lok Sabha (Eleventh Edition) and direction 
73 A Issued WdB Lok Sabha Bulletin - Part " dated 
September 1, 2004, I am making this Statement on the 
status of implementation of Recommendations contained 
in the 82nd and 84th Reports of the Department-Related 
Parliamentary Standing Committee on Transport, Tourism 
& Culture. 

The Standing Committee on Transport, Tourism & 
Culture had held its meeting on 12th August 2004 and 
on 31st March, 2005 to consider the Demands for Grants 
of the Ministry of Shipping, Road Transport & Highways, 
Department of Road Transport & Highways for the year 
2004-05 and 2005-06 respectively. The Committee had 
also taken the oral evidence of officers of the Ministry. 
The Committee analysed the Demands for Granta of the 
Ministry with reference to the aims, objectives and 
achievements and presented Its Reports on the Demands 

·Placed in Library. Sell No. LT-4263106. 
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[Shri T.R. Baalu] 
for Grants 2004-05 and 2005-06. The 82nd Report was 
presented to the Rajya Sabha on 26.8.2004 and was laid 
o~ the Table of the Lok Sabha on 26.8.2004 and the 
84th Report was presented to the Rajya Sabha on 
29.4.2005 and was laid on the Table of the Lok Sabha 
on 29.4.2005. 

The Standing Committee In its Report made sixteen 
recommendations in its 82nd Report and seventeen 
recommendations in its 84th Report. The Action Taken 
Report on the recommendations of the Committee has 
been furnished to the Rajya Sabha Secretariat ""0'6 O.M. 
No. G-20017/912004 dated 1.12.2004 for the 82nd Report 
and vide O.M. No. G-20011/10/2005-Budget dated 
1.9.2005 for the 84th Report. 

I am also laying on the Table of the House· a 
Statement giving the status of implementation of each of 
the recommendations contained in· 82nd and 84th Reports. 

12.08 hr •• 

(III) SUitu. of Implementation of recommendation. 
contained In 18th Report of the Standing 
Commltt.. on Finance on Demand. for 
Gram. (2005-06) of the Mlnl.try of Planning 

[English} 

+THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): Sir, I beg to 
lay on the Table of the House a statement on the status 
of implementation of recommendations contained In the 
Eighteenth Report of the Standing Committe on Finance 
(14th Lok Sabha) in pursuance of the direction 73 A of 
the hon. Speaker, Lok Sabha. 

The Eighteenth Report of the Standing Committee on 
Finance (14th Lok Sabha) was presented to the Lok 
Sabha on 20.4.2005. The Report relates to the 
examination of Demands for Grants of the Ministry of 
Planning for the year 2005-06. 

Action Taken Statements on the recommendationsl 
observations contained in the Eighteenth Report of the 
Committee had been sent to the Standing Committee on 
Finance on 19.7.2005. These formed part of the Thirtieth 
Report of the Committee on Action Taken by the 
Government on the recommendations contained in their 

'Placed in Library. StHI No. LT-4264106. 
+Lald on the Table and also placed In Library. Silil No. 
LT- 4265/06. 

Eighteenth Report which was preeented to the Lok Sabha 
on 22.12.2005. 

Six Issues were examined by the Committee in their 
Eighteenth Report, which mainly pertain to performance 
of the economy. They are: (I) Modemlzatton of Office 
System; (ii) Payment for Professional and Special Servlce8; 
(iii) Grants·in-Aid: (iv) Tenth Plan: (v) Fiscal Performance 
in the Tenth Plan: (vi) Zero Based Budgeting. 

The present statUi of Implementation of the various 
recommendations made by the Committee is indicated in 
the Annexure to my statement which is laid on the Table 
of the House. I would not like to take the valuable time 
of the House to read out all the contents of this Annexure. 
I would request that this may be taken and considered 
as read. 

[Transmlion} 

SHRI RAM KRIPAL YADAV (Patns): This is a 
que.tIon related to an hon. Member ... (lntsrruplions) 

MR. SPEAKER: Sit down, pleue you may speak, 
when your turn come. 

... (Inltlnvp/ions) 

SHRI RAM KRIPAL YADAV: This Is very 
important. .. (InttlrrupIion$, 

MR. SPEAKER: I shall give you opportunity. 

... (lnl6mJplion$) 

SHRI RAM KRIPAL YADAV: Somebody has a threat 
on his Iife .... (lnlerruptiol1$) 

MR. SPEAKER: I shall give you opportunity to speak. 

... (Intetruptions) 

SHRI RAM KRIPAL YADAV: I am giving notices 
numbersly for the last three days . ... (In/emJpliDn$) 

[English} 

MR. SPEAKER: What are you doing now? You 
cannot choose the time. 

...(Intsrruplions) 



409 VAISAKHA 27, 1928 (Saka) 410 

MR. SPEAKER: I have committed myse" that I will 
give you opportunity, but at the proper time. 

{Tl'8MI6lion} 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Let him speak ... (lnfBnuptions) 

MR. SPEAKER: Lalu ji, I shall give him an opportunity. 

... (Inftlm.Jptions) 

[English} 

MR. SPEAKER: I have committed to them. I am as 
much concemed about the health condition of the 
hon. Member as you are. I have already ISlued 
instructions. I shall certainly allow you, if you want to 
raise it in the House. I have said that I will allow It. But 
you just cannot try to bulldoze the Chair. Please do not 
do this. 

... (Inltlnuptions) 

MR. SPEAKER; I want to make it clear on the floor 
of the House that some reports being sent to me 
regarding the condition of the health of an hon. Member 
who is now in some prison. Therefore, I have already 
instructed the office to take It up immediately with the 
authorities concemed so that all possible steps are taken. 
I have again issued instructions today. Even then if you 
want to raise that, I will allow you to raise it on the floor 
of the House. It is certainly not my intention that any 
hon. Member should suffer. Therefore, pleese do not do 
this. 

.... (lnltmUptions) 

MR. SPEAKFR: Hon. Members, please sit down. 

.. . (Intsnuptions) 

MR. SPEAKER: Once I start ignoring the rules, I do 
not know where we will stand. 

There are some important matters. But, if you go on 
behaving like this and whenever members who so wish 
rules have to be violated, then we do not know where 
we stand. 

12.11 hrL 

CALLING ATTENTION TO MATTER OF· 
URGENT PUBLIC IMPORTANCE 

[English} 

SltU8tlon arlalng out of the propoaed mervatlon for 
OBCa In liMa, IIT~ and other Higher Educational 

lnatltutlona of the country end atapa Wkan by 
the Government In regard thereto 

MR. SPEAKER: Now, we are going to discuss an 
important matter which is Item No. 19 - Calling Attention. 

The rules provide that Cl}lIing Attention will be taken 
up at this time and after that. I will allow Special Mentions. 
Now, this is a sensitive matter. I know hon. Members are 
very responsible and they will consider the situation. 

Now, I want to make It clear that although in the 
ballot the name of Prof. Ramadass has not come, as a 
special measure, and not as a precedent, I will allow him 
to speak. But I would appeal. to every section of the 
House that they may not try to raise their hands to speak 
on this. 

... (Inftlnvptions) 

SHRI BRAJA KISHORE TRIPATHY (Purl): Sir, I would 
like to say ... (Inftltnlptions) 

MR. SPEAKER: Please sit down. 

... (Inftlnvptions) 

MR. SPEAKER: Then, do away with the rules, do 
away with the balloting system . 

... (Inftlnvp/ions) 

MR. SPEAKER: Do not force me . 

Also, I have another request from Shri Santosh 
Gangwar, whose name is at number one. He wants that 
his Deputy Leader. Shri V.K. Malhotra should be allowed 
to start the Calling Attention. This is also not provided. 
We do not usually do that. But since a special request 
has come, I want to make it clear that on this occasion 
only, not as a precedent. I am allowing Shri Malhotra to 
call the attention of the Minister. 
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SHRI BRAJA KISHORE TRIPATHY: Sir. you have 
accepted a very sensitive and important matter under the 
Calling Attention. But there is no scope for othera for 
discussion under the rule. If you can aJIow some Members 
of the parties just to express their views. It will be 
all right. I would request you to please consider this 
thing. 

MR. SPEAKER: It depends on the cooperation I 
receive from all 8ectiof\s of the House. There is no 
previous commitment. 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): Sir. 
I call the attention of the Minister of Human Resource 
Development to the following matter of urgent public 
Importance and request that he may make a statement 
thereon: 

"The situation arising out of proposed reservation for 
OBCs in IIMs. IITs and other higher educational 
institutions of the country and steps taken by the 
Govemment in regard thereto.· 

"THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): Sir. the 

l Constitution (93rd Amendment) Act. 2005 came into force 
on the 20th January. 2006. By inserting a new clause (5) 
in Article 15 of the Constitution. this Amendment has 
enabled the State to make special provisions. by law for 
the advancement of the sea. the STs and any socially 
and educationally backward classes of citizens also known 
as the OBCs in maHers of their admission to all 
educational institutions. including aided or unaided private 
educational institutions, except minority educational 
institutions established under Article 30( 1) of the 
Constitution. 

Soon after the Act came into force, on the 24th 
January 2006, Chief Ministers of States were requested 
to take necessary steps in the direction of formulating 
awropriate State laws to give effect to the provisions of 
Article 15(5) in respect of admissions to educational 
institutions in the respective States. It has been pointed 
out to States that they would be competent to make 
suitable laws in keeping with local conditions covering all 
matters for the advancement of the weaker sections, 
including (i) Reservation of Seats (ii) Differential Fee 

"Placed In Library. SBB No. LT~266/2006. 

Structure and (iii) Separate Admission Procedure. So far 
as Central Legislation to give effect to the provisions of 
Article 15(5) covering central institutions including the liT. 
and IIMs 1& concerned. the same Ia under conalderatlon 
of the Central Govemment. The Central Gove ..... ment are 
aware of all views expreMed in this regard and shall 
take an appropriate decision on this isaue without In 
anyway diluting the commitments arising out of the 
constitutional amendment in Article 15(5). 

/Tl'llna/slion} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker. Sir. 
the entire House know that a constitutional amendment 
has been made regarding the statement presented before 
the House by Shrf Arjun Singh )1. It has some commlbnent 
to fulfill. but before I give my opinion. I think to Which 
nobody 1& going to object, that stuc:lenta. doctors horribly 
lathicharged few days back. ... (ln~). they were 
terribly tortured. the way they were lathi-charged robed 
tear-gas shells ... (Interruptions). the way they were 
... (Inftinuptions) 

{English} 

MR. SPEAKER: Please I I have already appealed to 
all sections of the House. Let us conduct this important 
discussion. 

/Tf'8I1$/stion} 

Sit down please. 

... (In/slTUpllons) 

PROF. VIJAY KUMAR MALHOTRA: Your I .. dens 
have also condemned it. ArJun Singh ji has also 
condemned. Everybody has condemned it. That Is why I 
was saying that the whole country shivered to see on 
their television sets. the way they were beaten 
up ... (lnl.rruptions) Mr. Speaker. Sir, this Is not the 
way •.. (Infflnuplions) 

MR. SPEAKER: What Is this? 

{English} 

What is happening? I am also reminding 

/Trtll7SMtion} 

Sit down please. 

... (lnMnvpIIons) 
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/English} 

MR. SPEAKER: The hon. Minister has alr.ady 
condemned, that. He has expressed his regret 
already. 

... (Intsnupllons) 

[Tf1VISIlllion} 

PROF. VIJAY KUMAR MALHOTRA: AU right, this is 
what I am saying. Speaker, Sir, the democracy that 
... (Inftlnuptions) 

/English} 

MR. SPEAKER: Mr. Athawale, will you ptease take 
your seat? Please take you seat. 

... (Inft!Nruptions) 

[Tl'llnsm/ion} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
this Is a blot on the democracy ... (IntsffflPl/Ons) 

/English} 

MR. SPEAKER: Have we forgotten how to behave 
ourselves in a serious manner in this House? Please 
take you seat. 

... (lnmtTUplions) 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: It is a big blot 
on democracy. Whenever such incidents occur in other 
countries, they shatter the entire nation and the 
honourable .Minister should explain it while giving his 
reply ... (Inl8nuptifJns) 

/English} 

MR. SPEAKER: Let us come to the issue, please sit 
down. 

... (InttJnup/ions) 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
i am surprised that ... (InI8rrup1ions) 

MR. SPEAKER: You have spoken your time Is over. 

PROF. VIJAY KUMAR MALHOTRA: Sir, I have not 
yet finished ... (Intenuplions) 

/EngIish} 

MR. SPEAKER: You come to the main issue. What 
is happening? 

... (/ntsnupIIons) 

MR. SPEAKER: I want to know what Is happening 
in this House . 

... (lntsmJpfions) 

[Tl'llnst./Ion} 

MR. SPEAKER: Ram KrIpaJ ji, pi .... speak at your 
tum. Your leader will also speak on this Issue . 

... (1ntsmJpIKJns) 

/Engli$h} 

MR. SPEAKER: What are you talking? 

... (Intenuplions) 

MR. SPEAKER: I can only appeal to the leaders. 
You sit down. 

... (Intsrruplions) 

'MR. SPEAKER: You are not to control the House . 

... (lnl8nvpllons) 

[Translation} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Speaker, Sir, they better tell us whether they support 
reservation or are against it. ... (lnl8rrup1ions) 

/EngIish} 

MR. SPEAKER: I have got enough trouble. 

... (Inl8nuplions) 

MR. SPEAKER: I will request please let us try to 
avoid provocations also. This is a very serious matter. All 
of you are very responsible Members. Therefore, I appeai 
to all of you to come to the basic issue 80 that no further 
tension is created. I made an attempt yesterday. 

'" (Intsnuptions) 
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PROF. VIJA Y KUMAR MALHOTRA: It is not a 
question ot tension . ... (Inttlnuptions) 

MR. SPEAKER: I know that. 

... (Intenuptions) 

{Translation} 

PROF. VIJAY KUMAR MAlHOTRA: They should be 
ashamed of the atrocities that were committed there, you 
alongwith all your Ministers have condemned it. 
... (lntsmJptions) 

[English} 

The whole House has condemned It. All parties have 
condemned it and you are just supporting them 
... (Interruptions) 

MR. SPEAKER: Then I shall come to the next 
Member. 

... (IntBrruptions) 

MR. SPEAKER: Please address the Chair. 

... (IntBnuptions) 

MR. SPEAKER: Please sit down. 

... (Interruptions) 

MR. SPEAKER: I will name you, Mr. Athawale. It is 
a disgusting behaviour. I will name you. 

... (Interruptions) 

{TranslRtion} 

PROF. VIJAY KUMAR MALHOTRA: You have also 
condemned it and all people sitting with you have 
condemned it. All members of your party are standing 
and instead of controlling them you are provoking them. 
You are not taking action against the police officers who 
dragged t~e people 'by their hair and beat them. 
... (Interruptions) 

{English} 

MR. SPEAKER: Mr. Malhotra, please address the 
Chair. 

... (Interruptions) 

MR. SPEAKER: Then, I will stop the discussion. I 
will conclude It. Please address the Chair on the issue. 
I am doing my best. 

... (Intenuptions) 

/TrsnsI8tion} 

SHRI RAM KRIPAl YADAV: Mr. Speaker, Sir, I hope 
honourable member should not say any thing which might 
hurt the emotions of the other honourable Members. He 
should exerolse temperance In his speech . ... (lnftlmJplions) 

PROF. VIJAY KUMAR MALHOTRA: Are you keeping 
your cool. ... (lnftJlTUptions) 

{English] 

MR. SPEAKER: Nothing wHI be recorded . 

... (Inltlrrupfionsj* 

/Trafl$/ation} 

MR. SPEAKER: Alright. You can speak now. 

... (InlBlTUpfions) 

MR. SPEAKER: Otherwise House will adjoum. 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
the hon. Minister has written in his reply . ... (Interrupllons) 

{English} 

MR. SPEAKER: The way you are behaving is not 
proper. The whole country Is seeing that we cannot 
discuss a very important issue of this country in a proper 
manner. Many young people are involved in this. They 
are on the streets. We have to give our views, whether 
right or wrong, in a proper, disciplined manner so that we 
can set an example for others. 

. .. (lnftJrrupt;ons) 

MR. SPEAKER: Do not shout here. I hope your voters 
are seeing how you are behaving. 

... (InftJrruptions) 

MR. SPEAKER: I appeal repeatedly to the whole 
House to maintain discipline . 

"Not recorded. 
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(Translation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
you were right that whether he has done right or wrong . 
.. . (lnterruptions) 

(English} 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Mr. Speaker, Sir, I appeal to my party MPs to 
keep silent. 

(Translation} 

I want to ask the B.J.P. whether they are In favour 
of reservation or not ? 

PROF. VIJAY KUMAR MALHOTRA: Mr. ~, Sir, 
I want to state that the issue of reservation. 
... (InIl1l7uptions) 

(English} 

MR. SPEAKER: Give me the rule. I wiN name him 
today. This is very unfortunate. 

... (lnfBrrupIions) 

(Translation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
regarding reservation this House has unanimously . 
... (Interruptions) 

(English} 

MR. SPEAKER: I will strictly enforce the rules and 
as per that you are only entitled to ask one question. 

(Translation} 

PROF. VIJA Y KUMAR MALHOTRA: Mr. Speaker, Sir, 
the constitution amendment bill was passed unanimously 
and entire House is bound by it, no one is an exception. 
... (lntBnuptions) Mr. Speaker, Sir, it is a very difficult thing . 
... (IntBrruptions) 

SHRI HARIN PATHAK (Ahmedabad): Mr. Speaker, 
Sir, we say that we are bound by it and they say that It 
is not so ... (InfBnuplions) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
they are not letting me speak. ... (InfBnuplions) 

/EngIIsh} 

MR. SPEAKER: Mr. Malhotra, have I given him 
pennleslon? You look at me and speak. 

(Translation} 

You seem to be reprimanding him. 

VIJAYKUMAR MALHOTRA: Mr. Speaker, Sir, how 
can I speak, they are Interrupting me. Mr. Speaker, Sir, 
entire country is In tunnoU and the entire countl)' seems 
to have joined in prot..... ... (Inlflm.lption$) Hospitals are 
cIoeed and the condition of patien1a Is very bad, who is 
responsible for it. Where did aU this begin? 

/EII(JIiIIh} 

MR. SPEAKER: You only put questions. 

PROF. VIJAY KUMAR MALHOTRA: Sir, I am putting 
only questions. ... (InfBnupIions) 

(Translallon} 

Mr. Speaker, Sir, first of all I want know that the hon. 
Minister has stated .... (lnfBnuptions) 

MR. SPEAKER: Please ask your question. 

PROF. VIJAY KUMAR MALHOTRA: I am asking my 
question. The hon. Minister has said this when elections 
were being held In five States. 

Then, why suddenly at that time hon. Minister gave 
this statement that we are implementing It everywhere 
and later said that Central Govemmem would decide. Now 
he Is saying that he has to talk with the Prime Minister 
and thereafter he Is saying again that the cabinet will 
take decision in this regard but how corne Mr. Arjun Singh 
announced it without a decision being taken in the 
Cabinet. Elections were to be held In five States and this 
situation has arisen because of elections. I would like to 
read headlines of 5-6 items . ... (lnfBmtpIions) 

MR. SPEAKER: Please put your question . 

PROF. VIJAY KUMAR MALHOTRA: I am asking the 
question. Yesterday he said this thing here. 
... (lntBmJpIions) 

/EngIish} 

MR. SPEAKER: I want to remind every hon. Member 
that according to the very well established procedure, 
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[Mr. Speaker) 

disturbing the proceedings of the House and questioning 
the decision of the Speaker is nothing but a breach of 
privilege and I am going to implement that. This is already 
provided in our rules. 

It is becoming a fashion here to disturb the House. 
We are trying to have a proper discussion in the highest 
forum in the country on an i88U8 which is agitating the 
minds of the people. Can we not discu81 that in a 
disciplined and sober manner? Every party's Member 
whose name has come Is entitled to speak on this and 
nobody can stand up and shout at any time. You can 
raise a point of order in a civilised manner. 

I appeal to Mr. Malhotra to please put questions 
as per rules. 

{Tl1JnslIIlion] 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
questions will be put as per the rule tollowing the 
convention. Yesterday Shri Gurudas Daagupta said here. 

(English} 

MR. SPEAKER: Forget about Shrl GurudaI Dugupta. 
There shall be no debate on such statement at the time 
it is made. But each Member against whoee name the 
item stands In the list of Busine .. may, with the 
permission of the Speaker. ask a clarlflcatory question. 

{TI1Insllllion} 

PROF. VIJAY KUMAR MALHOTRA: Is It true 
Mr. Arjun Singhji that when you gave this statement then 
Mr. Sibal spoke against it from Germany. 

(English} 

In Germany Sibel speaks out against A~un Singh ...... 

MR. SPEAKER: Put your question. 

{Translation} 

PROF. VIJAY KUMAR MALHOTRA: I am asking 
the question whether it is right or wrong? 

(English} 

"after Sibal's remarks, the Congreu goes on damage 
control", 

{T11InSI61ion} 

Whether It is proper? Whether it is true that Mr. Arjun 
Singh has complained against Mr. Sibel to the Prime 
Minister? These are the headlines. I would like to know 
about the knowledge Panel that the Prime Minister 
constituted by nominating Its members. 

(English] 

Knowledge Panel wrote 6:2 against no quOta-

{T11Jnst./ion} 

II it true? Is it true that Mr. A~un Singh has said 
that 

{Eng/IIIt] 

"No quota Knowledge Panel not above law". 

{Tl1JnsllllIon} 

I would Hke to uk Mr. Arjun Singh whether It Is 
true? Is it true also that this Panel made by the Prime 
Minister has said that 

(English} 

·Preposterous remark Is obscuraoting issue, says 
panel members-, 

MR. SPEAKER: Done 

PROF. VIJAV KUMAR MALHOTRA: This Government 
is speaking in different languages. Mr. Sibal is it not 
true? Yesterday Mr. Pranab Mukherjee's statement came. 

(English] 

MR. SPEAKER: Forget about it. 

PROF. VIJAV KUMAR MALHOTRA: Why should I 
forget? I am asking him. 

MR. SPEAKER: That was not addressed to you, 
Shri Malhotra. 

... (Intsrruplions) 
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MR. SPEAKER: My accommodation ia being treated 
as my weakness. 

{Tl7lnsllltion} 

PROF. VIJAY KUMAR MALHOTRA: Pranab 
Mukherjee said that we will take such a decision as will 
satisfy all people. Prime Minister 18 silent on the same. 
Whether It Is not true that Sonia Gandhi JI Is silent on the 
same? She Is silent and not diacuaslng . ... (InMtnlpllon8) 

/English} 

THE MINISTER OF PARUAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNS1): Let him fir8t come 
out with his stand. He should spell It out. 

... (lnhJnuptlons) 

{Translation} 

PROF. VIJAY KUMAR MALHOTRA: What Is the stand 
of the Govemment? ... (lnhJnuption.s) 

/EngIIsh} 

What Is the Govemment Btand? ... (lnhJmJplions) 

MR. SPEAKER: I have called the next Member 
Shri Ajoy Chakraborty, you may start. 

... (InltllTllplions) 

{Tl7lnslalion} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
I would like to tell, that the Government has not cleared 
their stand. Mr. Arjun Singh will have to tell that what Is 
the stand of the Government and what the Government 
wants to do in this regard ... (Intsnuptions) 

/English} 

MR. SPEAKER: I am sorry. Nothing more will be 
recorded. Only Shri Chakraborty's statement will be 
recorded. 

... (IntBnupt/0n8)' 

MR. SPEAKER: Shri Chakraborty, only question and 
no speech, please. 

... (Inltlnvpb'ons) 

MR. SPEAKER: I have called Shrl Chakraborty to 
speak. 

"Not recorded. 
. .. (lnl9nvptions) 

MR.-SPEAKER: I am sorry, I will not allow any more, 
SM Malhotra. I will not allow anything more being 
recorded. Only Shri Chakraborty's statement will be 
recorded. 

... (lnl9nupt1ons) 

MR. SPEAKER: Shri Chakraborty, if you do not put 
your question, I will call the next Member. 

... (Intsm.plion$) 

MR. SPEAKER: Nothing is being recorded. 

... (Intsnuptlonsr 

SHRI AJOY CHAKRABORTY (Bulrhat): Sir, this 
matter has three upects . ... (lnhJmp/Ion8) 

MR. SPEAKER: I have to be strict. My 
accommodation Is being treated as my weakneas. 

SHRI AJOY CHAKRABORTY: Sir, this matter has 
three aspects. It Is not only the question of reservation 
or anti· reservation , but the total medical sector has 
coIlapeed due to this agitation. People are dying without 
being provided any medical ald. 

MR. SPEAKER: What Is your question? 

SHRI AJOY CHAKRABORTY: Sir, people are not 
being provided a single drop of medicine In the hospitals. 
The doctors, both in the private and Govemment hoapItals, 
are on streets. 

MR. SPEAKER: We aU know that. 

SHRI AJOY CHAKRABORTY: Sir, in our democratic 
country, every person and every organisation has a right 
to stage agitation and demonstration, whether It is just or 
not, whether it Is right or wrong. There are police atrocities 
upon the students. That Is condemnable. I have also given 
a notice to the han. Minister . 

MR. SPEAKER: Pleue ask your question. 

SHRI AJOY CHAKRABORTY: Sir, we are in favour 
ot reservation. Our Party is strongly in favour of reservation 
to SCslSTs, minorities and OBCs. I ask the hon. Minister 
whether the Govemment has started any initiative to open 

"Not recorded. 
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a dialogue with the agitating studenta to pursue them In 
order to withdraw their strike and their movement. 

Sir, my second question Is ... (lnMtnJpIions) 

MR. SPEAKER: No second question please. You 
please take your seat. 

... (Inlsnuptions) 

MR. SPEAKER: Nothing Is going on record. 

... (Inltlmlplion$r 

MR. SPEAKER: SM Ajoy Chakraborty, nothing is 
being recorded. Please take your seat. 

Now, Shri Devendra Prasad Yadav. Please put only 
a ciarificatory question. 

[Trsnsl8lionj 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, this is such a serious matter and I am astonished to 
188 its seriousne&S . ... (/nItImJpIion8). The way Mr. Malhotra 
has provoked, the whole counb'y Is viewing today whether 
the BJP is supporting reservation or Is against It. 

MR. SPEAKER: You leave this and put your question. 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, under articles 15(4), 16(4), 38, 39, 46, 340, 341, 342 
and 335 of the Indian Constitution there is a promise to 
provide reservation by the Govemment. There is no 
restriction for the same, not only this the Parliament has 
also agreed to the same. 

Mr. Speaker, Sir, it is beyond my comprehension 
whether continuing debate on this is ... (InlstTUplions) 

MR. SPEAKER: Put your question. 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, my question is that a few people, who can be oounted 
on fingers have today paralysed the hospitals of the whole 
country by illegal means ... (lnIfImJpIions). This Is an l1iegai, 
anti constitution action ... (Inlsnuptlons) Action should be 
ensured against such people and the Govemment should 
take responsibility that despite the concurrence of the 
Parliament the Implementation of re&efVatIon is not delayed 
... (Inlsnup/ions) I would like to ask directly that It Is the 

*Not recorded. 

commitment of the hon. Minister and of the UPA 
Government to provide ..... rv.tlon and It Is under the 
principle of special opportunity enshrined under the 
constitution. Hence, I would like to ask the Govemment 
to ensure that a time-limit be formulated for ensuring 
admission of the OBCs in the IITs, IIMs and the Central 
higher educational institutes for which the Parliament has 
given its approval. Alongwlth it, I would also like to know 
that as per theanawer of this caning attention, it has 
been said that the Central Govemment is aware of all 
the viewpoints in this regard and it would take appropriate 
decision on this matter ... (InlBnupIions), then by when 
the Government would take appropriate decision as this 
country has alntady eeen agitation in this regard once. 
The Supreme Court has given Ita verdict In 1992, and It 
Me clearty stated that ... (InIflnuption8) Initiate ensuring 
reservation for OBCs and Circular should be brought out 
... (Inlsnuptions). There Is no need of making any act for 
the same ... (Inlsnuptions) 

/Engli6hj 

MR. SPEAKER: Nothing more will be recorded. 

MR. SPEAKER: Shri K. Yerrannaidu-Not preaent. 

Now, SM A. Kriahnaswamy. Pleaae put a clarificatory 
question. 

SHRI A. KRISHNASWAMY (Sriperumbudur): Sir, on 
behalf of the DMK Party I thank the hon. Minister for 
having given a commitment in this august House regarding 
the Reservation Policy. Earlier also this Govemment has 
brought a Bill in the Winter Session for the reservation of 
OBC. in the private and unaided colleges. Sir, right from 
the Independence, the upper caste people are dominating 
in the Central Govemment institutions ... (Inlsnvptions). 

MR. SPEAKER: Please put a question. 

SHRI A. KRISHNASWAMY: Sir, I want to put a 
question to the hon. Minister. What Is the percentage of 
the Scheduled Castes and Scheduled Tribes people and 
OBCs in the higher educational Institutions in this country? 

Sir, I have come from the soil of the social justice. 
Right from the Chenbagam Duralrajan cas., there was a 

·Not recorded. 
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big agitation in the State of Tamil Nadu. At that time Shri 
Kamaraj was the Chief Minister in Tamil Nadu. Our great 
leaders - Kamaraj, Periyar, Anna and Kalalgnar - had 
agitated on this issue ... (InfBmJplions). The first Prime 
Minister of this countly, Shri Jawahal1al Nehru Implemented 
the reservation policy as per article 16(4) of the 
Constitution ... (Intsnuplions). 

MR. SPEAKER: Nothing more will go on record. 
Please take your seat. 

... (InttJrnJplions)· 

MR. SPEAKER: I would not allow this. It Is not being 
recorded. You have put your question. Pleale take your 
seat. I would not allow this. 

... (Inltlmlptionsj" 

MR. SPEAKER: Now, Prof. Ramadasa 

PROF. M. RAMADASS (Pondlcherry): Sir, on behalf 
of PMK and Its founder President, 'Doctor Ayya', we 
wholeheartedly compliment the Government of India, the 
UPA Govemment headed by Dr. Manmohan Singh, the 
UPA headed by Madam Shrimati Sonia Gandhi and hon. 
Mlnlat.r of Human RHOUrce Development for their able 
commitment to the policy of reservation. The reply given 
by the hon. Minister 18 very aatlafactory, to the extent that 
the Govemment would be able to bring this legislation as 
soon as possible. 

Now the situation arising out of this decision of the 
Government is that there is a law and order problem in 
the country. Will the Government call the students who 
are on strike for a peaceful talk and explain to them the 
situation, explain to them the rationale of this r .. rvatlon 
policy and explain to them that it is the constitutional 
commitment on the part of the Govemment to provide 
reservation to them? Will the Government try to increase 
the seats? If it is going to Increase the seats, will it 
increase the infrastructural facUlties In the institutions of 
higher learning also? If it Is going to increase the 
infrastructural facilities, will it increase the outlay on higher 
education? Will the outlay on higher education be 
earmarked for the institutions of excellence? Therefore, 
the Government should come out with an ordinance 
Immediately. Will it come out with an ordinance as soon 
as possible so that one academic year of the students 
will not be lost in due course of time? 

·Not recorded. 

Therefore, we would like to request the hon. Minister 
for Human Resource Development to diffuse the situation 
by bringing calm atmoephere and by explaining to th~m 
and alao take other Immediate steps that have to be 
taken. 

Will the Government also avoid the delay because 
already the delay in bringing about an enabling legislation 
to implement the 93rd constitutional amendment has 
enabled the private sector institutions to make a wind fall 
gain of Rs. 835 crore? They are now thwarting the 
constitutional requirement by not Implementing the 93rd 
conetitutlonal amendment. Therefore, In the private sector 
Institutions also on which we have paaaed the legislation 
about four months IDack, will the Government come out 
with an Immediate legislation to bring both the private 
sector and the public sector institutions under the fold of 
the reservation policy? 

MR. SPEAKER: I am thankful to you for your very 
pertinent questions and for your kind cooperation. Yes, 
the hon. Minister. 

... (lnt.mJplion8) 

MR. SPEAKER: I am lOrry. I will not allow you. 

MR. SPEAKER: Please do not target the Chair. 
Please go to your seat. Please do not make a mess. 
Pi .... go to your .. at. 

...(lnfBnupIions) 

MR. SPEAKER: I had thought of allowing one 
Member from each Party. 

... (lnltJmJptions) 

SHRI MOHAN SINGH (Deoria): Sir, we have not been 
given time to apeak. 

MR. SPEAKER: You listen. You keep sitting here. 
You know everything. 

[English} 

I am sorry to say that there is no cooperation with 
the Chair. It not only makes me sad but also It gives 
such a bad Image of this House. You are also not serving 
the cause. 

... (lnltlmJpllons) 
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MR. SPEAKER: People are laughing at you. Shri Ram 
Krlpal Yadav. everybody Is laughing at you. Do not make 
it a matter of joke. If only one question Is put and no 
speeches, although I am inclined not to do It. In view of 
the Importance of the matter, I am prepared to do It. But 
this is not the way to conduct the proceedinga of the 
House. You are forcing me to be extra strict and go 
according to the rules. 

... (Inltll7Zlplions) 

MR. SPEAKER: Do not take that I am too weak. I 
am not that weak. 

.,. (Inftlnuplions) 

(Tl7lnsltJtionj 

SHRI SHAILENDRA KUMAR (Chall): Sir, I have given 
notice. 

[Englishj 

MR. SPEAKER: Please sit down. So what If notice Ie 
given? How long are you here? Have you purchued 
me? Please sit down. 

... (InltlmJpHons) 

MR. SPEAKER: No, I will have to get rid of him. 

... (lnfBmJpIions) 

MR. SPEAKER: No, I am sorry. Your place is outside 
this House. 

... (Inltlnuptlons) 

MR. SPEAKER: Prof. Ram Gopal Yadav, please put 
only one question. 

{TrsnsItJlionj 

PROF. RAM GOPAL YADAV (SambhaI): Mr. 'Speaker, 
Sir, this is an important matter. If something Is said In the 
interest of more than half of the population of the country, 
which has remained deprived for centuries people fall to 
digest that. Those people who are occupying. the share 
of the 80 percent people till date start of unreat in the 
whole country if Mr. Arjun Singh gives a smaA statement. 
People are dying because of medicines. 

!Eng/l$hj 

There is criminal negligence on the part of the 
doctors. 

I would like to know from the han. M~r that when 
the Partlament h88 approved the bBI, then. why so much 
delay has occurred in implementing It? How long wHl you 
take to make an arrangement for admission on the basis 
of reaervatlon and what action the Government 18 going 
to take against thoae doctors who dld not follow their 
duties and left patients to die unattended? 

!EngI/$/Ij 

MR. SPEAKER: SM Radhakriahnan. please put only 
one question and not make a speech. Let It be a limited 
one. 

SHRI ',fARKALA RADHAKRISHNAN (Chlraylnkll): Sir, 
reiervatlon Is a right and not a conc8I8ion. Reservation 
Is a conetItutionaI right. The quota. 88 reported In the 
Preas. Is only a conceaaion. There Ie nothIng In common 
between reeervatiof'l and quota. Quota Ie entirely dIHerent. 
Reeervation 18 a matter of right gua...,teecl under the 
CoMlitution. So, It must be maintained and all that Ie 
poalble must be done to ... that the ..... rvatIon of the 
OBCa la maintained with all its seriousness. The 
Committee has reported 27 per cent. That should be 
maintained and It must be Implemented. 

MR. SPEAKER: What Ie your question? 

SHRI VARKALA RADHAKRISHNAN: Sir. I request the 
Government that at any cost. whatever be the situation, 
whatever be the consequence. they must Implement It. 
That Is the point. 

MR. SPEAKER: Thank you. Shri Anant Gaete. do 
you want to put a question? 

{Trsnl/tJlionj 

SHRI ANANT GANGARAM GEETE (Ratnagiri): I wUl 
not give a speak and just ask one question. There is 
consensus in the House on this issue and there 18 no 
dIHerence of opinion in this regard. Through you I would 
like to know why the Government is divided on the Issue 
of agitation which Is going all over the country. Why Is 
the hon. Prime Minister silent on the subject? 
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/English} 

MR. SPEAKER: Shri Mohan Jena. 

SHRI MOHAN JENA (Jajpur): Sir, my Party is In 
favour of the reservation to the Backward Clasaes. The 
House has already resolved to provide reservation to the 
Backward Classes which is justified. My question Is • 
Whether the Govemment is planning to provide reeervation 
a6 per the strength of the population of the Backward 
Classes. To solve this unprecedented situation arising out 
of the present movement, whether the Government Is 
considering to enhance the seats in the IIMs and the 
IITs? My suggestion is that the hon. Minister should 
intervene immediately to bring an end to the p .... ent 
movement of the doctors ... (In/snuptlons). 

[Transla/ion} 

MR. SPEAKER: You have not cooperated Shri 
Ramchandra Paswan. 

SHRI RAMCHANoRA PASWAN (Rosera): I would lik8 
to know whether the Government is ready to give 
reservation? If so, whether the people from Public sector 
who are joining private sector, will get reservation there? 

/English} 

MR. SPEAKER: Shri Ramdas Athawale, I will allow 
you, If you express your regrets. 

... (Interruptions) 

[Translation} 

SHRI RAMoAS ATHAWALE (Pandharpur): Mr. 
Speaker. Sir, I am your supporter, I am your friend 
... (Interruptions). 

MR. SPEAKER: I do not require your support. Arstly 
you express your regrets. 

... (Inlenuplions) 

/English} 

MR. SPEAKER: You have to express your i't'Qrets 
first. 

... (/nltJnupIions) 

[Trans/a/ion} 

SHRI RAMoAS ATHAWALE: Mr. Speaker, Sir, hon. 
Arjun Singh has announced reservation for OBCs in liT, 

11M and twenty universities of Govemment of India on 
behalf of the Government through this Bill. Regarding the 
ongoing agitation by the doctors and others, I would like 
to say that they have the right to launch agitation, but It 
Is not within their right to oppoae ..... rvatlon. Whether 
RSS Is behind It or ... (Interruptions) My question is that 
when Is the hon. Minister going to implement the decision 
of the cabinet which he has announced? It should be 
implemented as soon as possible. 

/EngIish} 

MR. SPEAKER: Shrl Sant08h Gangwar, Please ask 
one question, Do not follow your Deputy Leader. 

[TranMtion} 

SHRI SANTOSH GANGWAR (Barellly): Mr. Speaker. 
Sir, firstly Bhartlya Janta Party has never opposed 
reservation. We support reservation. 

/Engll6h} 

MR. SPEAKER: You please ask one question. 

... (lnltJnvp/irJns) 

[T1'8I1$M1Ion} 

MR. SPEAKER: When you are in favour of It even 
then you say no. Leave It, you just uk one question. 

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, in our 
country out of every 60 candidates one gets Into liT. We 
talk about re.ervation while one lakh twenty seven 
thousand children pay capitation fees to get admission in 
the country. We are going to open an 11M in Singapore 
but want to deprive our children of education. I would like 
the hon. Minister to inform the House If any student has 
misused the benefits of reservation. 6 percent of GOP is 
said to be .pent on education. I would like to know from 
the hon. Minister whether it is being spent on primary 
education and higher education which ought to be 
available to the children or Is he only thinking of opening 
an 11M in Singapore? I feel that if he pays attention 
towards this, it would definitely help. I would say it with 
emphasis that those one who get admission on the basis 
of reservation also study same syllabus and take same 
examinations. Those children are not lacking in anything 
be It behaviour or performance. Hence I request that if 
providing reservations is wrong then it puts a question 
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mark on those one lakh twenty .. ven thousand students 
who get admission on the bull of payment of capftation 
fees. I would request the hon. Minister to give due 
consideration to this Issue. 

[English} 

SHRIMATI JAYAPRADA (Rampur): Sin please allow 
me to speak . ... (Inlsrrupfions) 

MR. SPEAKER: Your leader has spoken. I cannot 
allow more than one Member. Shrimatl Jayaprada, I 
always give you a chance. But If I give you a chance, 
then eve~ will say. I am very sony. Please excuse 
me this time. 

... (Intsrruptlons) 

MA. SPEAKER: Hon. Minister only will speak. 

... (InfsmJpfiDns) 

MR. SPEAKER: Now, listen to the hon. Minister. You 
do not have patience. 

SHRI ARJUN SINGH: Hon. Speaker, at the very 
outset, I would like to Inform Prof. Malhotra very 
categorically that this Govemment and I myself do not 
condone the kind of violence used against the 
demonstrators. In fact, in Delhi whan this question came 
up, I asked them to Invite the students who wanted to 
meet me. T-he students said that they wanted to meet 
me in the presence of the media. So, the entire media 
came in my small office room in Deihl and before them, 
I had a dialogue with them. The point Is not that. When 
we are not in favour of using violence against the 
students, then why make that the ls8ue? I think, making 
that the issue gives away the real intention. The fact of 
the matter is ... (Intsrrupfions) 

PROF. VIJAY KUMAR MALHOTRA: Who did the 
violence? 

SHRI ARJUN SINGH: Sir, whoever did It. 
... (Ints/Tuplfons) 

PROF. VIJAY KUMAR MALHOTRA: Why are all of 
them justifying it? Why do they not take action against 
them? ... (Inlsnupfions) 

/Trans/alion} 

Merely say sorry will not suffice considering the 
atrocities perpetrated on them . ... (lnhlrruptIons) 

[English} 

MA. SPEAKER: Let him reply. He is entitled to reply. 
Do we want to dictate to each other how the other 
Member will apeak? 

rrlW18l6lltJn} 

This win not do? 

PROF. RASA SINGH RAWAT (Ajmer)~ The hon. 
Minister is speaking for backward people, he should speak 
in HindI. 

SHRI ARJUN SINGH: As you wish. 

PROF. RASA SINGH RAWAT: Thank you . 

SHRI ARJUN SINGH: Mr. Speaker, Sir, there Is an 
attempt to spread misleading Information about the whole 
matter, I have been saying about it time and again. 
Atleast the hon. Members should not have any doubts 
when I am giving explanation In front of them one can 
propagate what one wants to outside the House. 
... (I,*nuptions) 

[English} 

SHRI LALU PRASAD: We are united In It. 

SHRI ARJUN SINGH: I would like to make it clear 
that there Is no question of going back on the promise 
which the Govemment made to this House and the 
country while getting the constitution amendment Bill 
passed. The question is that there has been delay in this 
regard. I would like to give the reasons for delay. The 
delay is not owing to myself or the Govemment. It was 
a coincidence that 5 States were going Into polls at that 
point of time and the election commission prohibited any 
discussion on this topic under the model code of conduct. 
It is another matter whether it should have been prohibited 
or not, I would not Hke to go into that. Due to this it 
could not be taken up for discussion by the Govemment 
till two days before the commencement of session. There 
was no discussion, ... (Inlsrruplions) 

MR. SPEAKER: What is this happening. 

... (Intsrrupllons) 
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SHRI ARJUN SINGH: I can only explain things one 
by one ... (Intsnuplions) 

/EngIish] 

MR SPEAKER: I do not understand why you are 
interrupting like this. If you want to ask any questions 
from him, then with my permission you can do so after 
he has finished speaking. You cannot go on having 
running commentary. 

{Trllnslation] 

SHRI ARJUN SINGH: Mr. Speaker, Sir, the main 
reason for delay is ... (Intsnuptions) Do you want that I 
should again start speaking In English? ... (Infllnuptions) 
Whatever I have said with regard to this subject, this 
House has publically passed this amendment Bill. 
Whatever I had stated in the House at that time, that Is 
my authorized statement and I had stated every thing in 
that. After that I have not given any such statement on 
that subject at any level. I can say that efforts were 
made to confuse this whole situation, Election Commission 
was also misled about this. They have sent me a formal 
notice and I gave my explanation . ... (lnlflrruptiol7$) 

/English] 

PROF. VIJAY KUMAR MALHOTRA: They have held 
you guilty. 

SHRI ARJUN SINGH: Mr. Malhotra, they have not 
held me guilty, and that is your problem. 

PROF. VIJAY KUMAR MALHOTRA: They have held 
you guilty, but action was not taken . ... (Intsrrupllons) 

MR. SPEAKER: Nobody's word Is the last word In 
this country. They may observe whatever they want. 

PROF. VIJA Y KUMAR MALHOTRA: It Is there on 
record. 

(Transllllion] 

SHRI ARJUN SINGH: I do not want to drag Election 
Commission into it, but whatever has been slated about 
this statement is creating confusion. Nobody has given 
any statement. If a thing is clarified in the House then 
what is the need to give another statement outside. This 
Govemment has no difference of opinion on this issue. 
Neither there is difference of opinion nor there are any 
chances of it ... (Inlenup/k)ns) 

MR. SPEAKER: If you want a reply from Shri SIbaI, 
go in his chamber and ask him. 

... (Intsnuptions) 

SHRI MOHAN SINGH: Shri Sibal Is present here. If 
he want to give any explanation, let him give it 
... (Inlerruptions) 

MR. SPEAKER: Alright, It will be after honourable 
Minister's speech, subject to my consent. 

... (Inlenuptiol7$) 

SHRI ARJUN SINGH: Mr. Speaker, Sir In between 
some medical students started agitation. They also have 
the right to speak. I do not condemn them. They are our 
children so we should listen to them. Govemment could 
not take a final decision regarding this Bill and such 
things happened In between. It is but natural that Prime 
Minister thinks so but our commitment is Intact. There is 
no question of going back. If people want to say 
something else and we can solve their problem then we 
should try to solve It. Nobody should have objection about 
it. Therefore, people gave this suggestion. Some gave 
suggestion to Increase seats and some suggested to open 
some more Institutions. Now, no decision can be taken In 
24 hours. It is natural that when we consider it, we will 
consider all aspects and take a collective decision. But, 
I want to make it clear that as far as Constitutional 
Amendment regarding reservation paaaed by this House 
is concemed, it will not be taken back. But since it is 
creating tension in the society, efforts should be made to 
stop It and nobody should have objection In it. It would 
be a sensible thing. 

Mr. Speaker, Sir, I am repeating It to give a signal 
that there is no need to increase tension. We need to 
take a right decision ... (lntsnupHons) 

AN HONOURABLE MEMBER: You are increasing 
tension ... (lnhlnupllol7$) 

SHRI ARJUN SINGH: f have never increased tension. 
I neither live In tension nor increase it. The people who 
live in tension, increase it . ... (Intsnuplions) Perhaps you 
are unable to understand it as I am speaking in Hindi, 
but I am speaking it with you permission. 

Mr. Speaker, Sir, I humbly request this House that 
there should be no doubt among all of you. This 
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Government will take a decision In the Interest of society 
as a whole. The decision would be an effort to protect 
the . interest of all and there is no question of going back 
from the commitment shown by the House. 

[English} 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): Give 
me one minute, Sir. My name is there, Sir. ...(lnltmUplions) 

MR. SPEAKER: So, what? Your name was there. I 
called your name and you were not there. Mr. Naidu, I 
am sorry, I will not allow thal Nothing will be recorded. 

... (Inltlnuplionsj' 

MR. SPEAKER: Matters under Rule 3n listed for 
the day will be treated as laid on the Table of the House. 

... (InMnuptions) 

12.58 hr •. 

MATTERS UNDER RULE 3n+ 

(I) N .. d for r.I.... of fund. by ONGC to 
Meh_na District Admlnlltndlon for pr'CMdlng 
Irrigation and other civic .m.nltl.. In 
Mehuna P.rllam.nt.ry Con.tltuency, Qujend 

rrmns/alion! 

SHRI JIVABHAI A. PATEL (Mehsana): Sir, In my 
con&tItuency Mehaana, ONGC produce 6000 metric tonnes 
daUy and earn crores of rupees. The condition of the 
people of Mehean. has become very pitiable after the 
exploration of gas and petroleum products, ONGC has 
acquired land from the people at very nominal prices which 
is much lower than the market price 80 people have been 
deprived of farming as they have lost their land and 
became unemptoyed. Due to the wrong exploration work 
carried out by the ONGC, fluoride and gas has mixed up 
in the water wells. People are falling III and are becoming 
disabled due to this fluoride mixed drinking water. People 
are not getting safe drinking water. They have to drink It 
after filtering it several times. Fanners are not getting water 

·Not recorded. 
+Treated as laid on the Table. 

for Irrigation and water has become 80 contaminated that 
this water Is converting fertUe land Into barren land. No 
efforts are being made to provide drinking water and to 
make arrangeplents for Irrigation. Whereas prior to 
exploration of gas and petrol water was potable, the fields 
had enough water and people were healthy. 

I request the Union Government through this House 
that on the lines of the royalty paid by ONGC to the 
State Government to solve these problems adequate funds 
should be provided to the Mehsana District directly to 
provide drinking water and irrigation facility and other civic 
amenities so that district administration should undertake 
the works relating to drinking water, Irrigation and other 
facilities. 

(II) N .. d to .olv. the probl.m of .hort.ge of 
el.ctrlclty In National C.plt.1 Territory of 
DeIhl. 

SHRI SAJJAN KUMAR (Outer Delhi): Sir, with the 
onset of summer, the problem of electricity starts in the 
national capital Deihl consequently. The people have to 
suffer from a long spell of power cuts. As per the 
eetlmates of the State Government, the demand of power 
In the extreme summer has reached up to 3627 Mega 
wan which may Increase further up to 3900 Mega Watts 
in the coming days. Only 400 Mega Watt electricity Ie 
being generated In Deihl every day and remaining 2300 
Megawatt electricity is supplied from the central part and 
from other Ststes through the plants connected to the 
northern grid. As per an agreement, quota for electricity 
aU to the States through the northern grid is fixed but 
due to other drawing of electricity beyond the fixed quota 
by the States connected to the northern grid. On the one 
hand, Deihl is unable to get Its fixed quota of electricity 
and on the other hand, there is a poulbility of trlpplng of 
the entire northern grid due to extrem.1y low frequency 
which should be averted. 

I would like to urge the Government that In addition 
to formulating a declslv. and nation wide policy to resolve 
the power crisis In consultation with all the State 
Governments, arrangements should be made to ensure 
that Delhi gets its full quota of electricity and to save the 
northern grid from tripping. 

. (10) Need to en.ure IIIfety of Indian NatIonals 
working In Afghanlatan 

[English! 

SHRI BADIGA RAMAKRISHNA (Machilipatnam): 
Recent brutal kiHlng of an engineer from Andhra Pradesh 
Is one more dastardly and uncMllzed act of terror by 
TaUban fundamentalists. This is not for the first time that 
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IUCh a thing has happened, on 8.12.2003, two Indians 
were abducted; on 8.11.2003, a telecom engineer wu 
shot dead; on 19.11.2005. Manlappan Kutt:y wu abducted 
and killed; In February, 2006, Sharat Kumar was killed in 
a blast; and, now, Suryanarayana has been beheaded. 
Apart from this, very recently, ten Indian doctors working 
in various hospitals of Afghanistan received threats from 
Taliban. These clearty justify the apprehensions of Indians, 
particularly from Andhra Pradesh about their security, 
because, out of 3,000 odd workers working in Govemment 
and non-Govemment sectors, more than 1,000 are from 
Andhra Pradesh. 

It Is good that Government of Andhra Pradesh 
announced Rs. 5 Iakh compensation. Govemment of India 
Is also extending financial package to families of the 
victims. This Is not the way out. The way out is to provide 
more security to our workers. It is good that 200 ITBP 
personnel are providing security to workers who are 
working on behalf of Govemment of India. But the fate of 
nearly 2,000 people, majority of whom are from Andhra 
Pradesh, Is at stake since ITBP cov .... only Government 
officials. Hence, I Impl'88l upon Government of India to 
depute more ITBP per.onnel to provide eecurity to IndIanI 
working in non-Govemment lector and also lnalst on 
private companies employing Indians to put In place 
comprehensive security measures for safety of workers 
working in various projects in Afghanistan. The 
Govemment of India should also request Afghanistan 
Govemment to extend local security to Indians working in 
Afghanistan. 

(Iv) Need to Introduoe EMU and DMU on Kot&-
Rdam and Indore-UlJaln MCtcn relf*:llvely 

/Tl8IISI8tionJ 

DR. SATYANARAYAN JATIYA (Ujjaln): Sir, there is 
a need to introduce a new passenger train, unreserved 
passenger coaches, upgradation of the platforms at 
Railway Station, passengers waiting rooms, drinking water 
faCilities, shades at platforms to protect the pasaengers 
from the heat and rain, lighting at Railway Stations and 
to lay concrete to beautify the courtyards for all 
convenience of the passengers in Westem and West 
Central Railway Zones. 

In view of the above, there is a need to make 
necessary arrangements at Rawa-Charod, Unhel, Nagda, 

Ujaln stations under Western Railway and Mahldpur Road, 
Vlkram Garh Aalot and other stations under Weet Central 
Railways. 

There Is a need to introduce an EMU Service 
between Kota-Radam and a DMU puaenger train service 
on Indore-UDain Metre gauge line. 

A memorandum has been submitted to the hon'ble 
Minister of Railways personally in this regard and a 
request has been made to extend the railway facilities in 
Madhya Pradesh. 

So, hon'ble Minister of Railways Is requeeted to grant 
approval for the convenience of the railway passengers 
and obUge. 

(v) Need to lay a new railway line between 
Bllaepur and Mandla via MungeU ..... bIIlpur In 
ChMUlegarh 

SHRI PUNNU LAL MOHALE (Bilaspur): Sir, the matter 
of laying a new rallwayllne from Bllaspur to Mandla 
Jabalpur via Mungell Jabalpur In Chhatiagarh State Is 
under conllderatlon of the Central Government after 
conducting a IUrvey. A lurvey was conducted around 50 
years back as weU. The lurvey has been conducted many 
a times but It has not been approved so far. Crores of 
rupees have been spent In this regard. The distance of 
the above route Is 115 k.m. and on completion of Which 
facility of transportation in the entire country shall be 
available for the area by connecting Bllaspur to Jabalpur. 
The people will get the facility of Railways on the rout .. 
like Bllaspur to Mandla, Jabalpur to Durg Amarkantak, 
Bilaspur to Mumbal, Bllaspur-Delhl, Bilaspur-Kolkata, 
Bilaspur-Kamakhya Tirupati Balaji, Bllaspur-Lucknow and 
Varanasl etc. whereby the people of Chhattisgarh will get 
some .. mlng and industries and their financial position 
will also improve. After laying the above line, the revenue 
of Railway will increase due to transportation of Coal, 
Bauxite, iron and Dolomite from the mines of Bilaspur 
Mandla and Iron from the Bhilai plant. 

So, I request the Govemment to approve the proposal 
to lay a new railway line from Bilaspur to Mandie by 
reconsidering the survey and by submitting It to the 
Planning Commlasion. 

(vi) Need to unction 'Ipeclal package' for overall 
development of Rajalthan 

SHRI BHANWAR SINGH DANGAWAS (Nagaur): Sir, 
Rajasthan is the biggest State of the country areawise. 
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Two third of its area is desert and 5 Districts of the State 
are predominantly inhabited by tribals. 

The famine is the recurrent feature of the State almost 
every year. Immediately after the independence, a scheme 
was formulated for the construction of Rajasthan Canal 
(Presently called Indira Gandhi Canal) to make the State 
green and prosperous. This project has not been 
completed 80 tar due to lack of funds and Inadequate 
cooperation of the centre even after the lapee ot 50 years. 
Rajasthan has never been able to get its full share of 
water from this project due to increased demand of water 
from Punjab and Haryana. 

This proves that it is a backward State. So, I urge 
that If the backwardness of Rajasthan i8 to be removed 
and it is to be brought at par with proaperous States, it 
is imperative for the Govemment to release a special 
package for the State by bringing it in the category of 
special States on the times of north'eastem State •. 

I hope that on my request the Govemment shall 
Immediately allocate an amount for the development of 
the State by Including it in the category of special State •. 

(vii) Need for taking over of Irrlgmlon project at 
8hanc:lara In Chandrapur dlatrlct. u.haraahtra 
by the Central Government 

PROF. MAHADEV RAO SHIWANKAR (Chlmur): Sir, 
there is a rain water irrigation project namely 'Gosekhurd 
Project' In the Shandara Chandrapur District of 
Maharashtra. Smt. Indira Gandhi laid the foundation of 
that project in 1980. That project was called Indira Sagar. 
The cost of this project was worked out to be 225 crore 
rupees in 1986. The cost of the project escalated up to 
Rs. 2100 crores in 1996. The work of this project was 
aimost stopped after 1998. Presently, the cost of this 
project has been worked out to be around rupees 4500 
crore. The Government has provided insufficient assistance 
to this project so far. This project wiH benefit three districts 
i.e. Bhandara, Chandrapur and Garhchiroli. Sale-purchase 
of the farmers' land is banned since 1980. There Is 
widespread resentment among the people. The Central 
Govemment should take this project under its direct control 
and provide full financial assistance to it by recognizing it 
as a Centrally Sponsored project. Only after that project 
affected people will get justice. 

(viii) Need to mllke .vall..... LPG connection on 
demand 

SHRI KASHIRAM RANA (Surat): Sir, earlier LPG 
connection was granted immediately on demand and LPG 
was easily available too, but now, even the applications 
for LPG are not being received. At present the supply 
has been stopped and even after request for supply by 
the consumers LPG Is being provided only after 15-20 
days which is increasing black marketing. Earlier, the 
Petroleum and Natural Gas Minister assured on 1st 
January, 2006 In the Winter Seasion that LPG connection 
would be provided as demand and there would be no 
difficulty in the supply of LPG, but after three months, 
situation has worsened instead of showing improvement. 
If this scenario is likely to prevail, then LPG coupon 
system for MPs should be started as it was done in past 
so that the persons in need of LPG may get the 
connection. 

Through the House, I request the Union Govemment 
that gas connections should be made available 
Immediately on demand and LPG should be provided to 
people in just days time after receiving the request. If 
th.... II no likelihood of any improvement In the condition, 
then -the coupon system under the quota regime should 
be started for the MPs. 

(Ix) Need to Increan the honorarium being given 
to Indl.n aoldler. who worked for Allied 
Forcu during Second World War 

SHRI BACHI SINGH RAWAT 'BACHDA' (Atmora): Sir, 
before independence, the soldiers of Indian Army were 
awarded many medals for their gallantry and even in 
present time, many honours are conferred on the soldiers 
and they are also provided financial asaistance. 

In the second world war, the soldiers of allied forces 
who displayed exemplary courage were accorded 10 
rupee_ per month as financial assistance. In the name of 
rewards for their bravery in war which has since been 
increased to Rs. 100 per month is too small a sum to 
help those courageous soldiers in their struggle for 
sustenance. The employee who would have got As. 10 
as salary in the past Is now drawing 68lary of not less 
than Rs. 10,000. There are no pension benefits for soldiers 
who were awarded this reward. The number of these 
gallant soldiers is small and only a few are surviving at 
present. They have a long pending demand that they 
should be provided amount equal to pension calculated 
at present scales so that they can take care of themselves 
and their family. 
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Therefore, I demand that this reward for gallantry 
during war should be increased from current As. 10 per 
month to Rs. 10,000 per month. 

(x) Need to .tart work on Katlhllr.JogbIInl broad 
gauge railway line 

SHRI SUKHOEO PASWAN (Araria): Sir, Katihar-
Jagbani broad gauge railway line was to be started in 
2005 only but because of wrong pOlicies of this 
Government, this railway line has yet not been completed. 
This year also sufficient funds have not been allocated 
for completion of this railway line. Even my constituency, 
Ararla Is already a very moat backward area. As It Is 
adjoining to Nepal, Moist activities are also on full awing 
there. No work is being done for the progress of this 
area. If broad gauge railway line becomes operational 
then it would provide a means for subsistence to the 
people of this area. 

Therefore, I would like to attract the attention of the 
Hon'ble Minister of Railways and request him to take 
Immediate steps to make the Katlhar-Jogbani broad gauge 
railway line operational at the eartiest. 

(xl) Need to have a time bound programme for 
completion of Road Over Bridge. work In 
Kerala 

[Eng/ish! 

SHRI P. KAAUNAKAAAN (Kaaargod): I would like to 
bring attention of the Railway Minister regarding the 
problem of AOBs in Kerala. Though number c~ RASs are 
included in the Budget but the construction work on moat 
of them has not yet started. It is in fact that in my own 
constituency, the ROBs at Kotti at Payyanur and Trikarlpur, 
Cheruvathur, Nlleshwarm, Padankkaw, Kottikulam and 
Hossagadi have not yet started. 

Though the State Government has completed the 
work in Bekkal ROB, the Railway Ministry has not taken 
the initiative to complete their share. Though the ROBs 
like Nileswaram and Padnakkavu are In the National 
Highway, the Railway Ministry has not taken any active 
steps to complete the work. This really causes severe 
hardships to the people. 

So, I urge upon the Railway Ministry to implement 
time-bound programme to complete the construction wOt1< 
of ROBs. 

(xII) Need to amend People'. Repreeentation Act, 
1950 with a view to provide voting right. to 
Non-reeldent Indian. 

SHRI VARKALA RAOHAKRISHNAN (Chiraylnkll): It 
has been a longstanding demand of the Kerala 
Government and people of Kerala to provide NRls the 
right to vote and this has been raised In Lok Sabha 
several times. But the Govemment has not taken any 
stepe 80 far. The Kerala Legislative Assembly has also 
passed a resolution In this regard. The NRls are citizens 
of India and their names may be Included in the voters 
list In place where they normally resided before going 
abroad. By giving voting rights to the NRls we will be 
fulfilling our constitutional obligation to the citizens of India. 
Therefore, I request the Govemment of India to include 
the names of NRls in voters list and to allow them to 
cast their votes if they are present In India at the time of 
elections, by making appropriate amendments In the 
People's Representation Act, 1950 and thereby fulfilling 
the aspirations of millions of Indian citizens abroad. 

(xIII) Need to en.ure that the number of ..... 
available In dlfferant dl.clpllne. In Allahabad 
University 18 not reduced 

[T1'8ns/1l1ion! 

SHRI MOHAN SINGH (Oeoria): Sir. Allahabad 
University is the most popular university among the youth 
of North India. Keeping in view the feelings of the people, 
the Govemment of India has taken over its management 
in Its own hands. The youth of North India hoped that 
this would improve the working of the University but it is 
a matter of regret that the seats are being reduced in all 
the disciplines from the next academic session. It has 
spread resentment in the youth. Keeping In view the 
feelings of the people, atleast the number of seats 
available last year, all the disciplines should not be 
reduced and steps should be taken to Improve the 
academic atmosphere of the university. 

(xlv) Need to cl .. r the project for development of 
ravine area Into a cultivable land In Etawah 
Parliamentary Con.tltuency, Uttar Pradesh 

SHRI RAGHURAJ SINGH SHAKYA (Etawah): A large 
part of my constituency, Etawah is ravine area and the 
farmers here to face extreme difficulties because of 
scarcity of water and land being barren in the Chambal 
valley adjOining Madhya Pradesh. A project worth Rs. 50 
crores for the development of this area was prepared by 



443 MAY 17, 2008 444 

[Shri Raghuraj Singh Shakya] 

the concerned department and submitted before the Rural 
Development Ministry. But, till date no progreas has been 
made in this regard. 

Therefore, I request the Hon'bIa Rural Development 
Minister to oblige me by sanctioning the project for tumlng 
the infertile land of the ravine area of my constituency 
into cultivable land and help in solving this problem. 

(xv) NHCI for Implementation of 'Rallv Gandhi 
Rural Electrification Scheme In Samaatlpur 
dlatrlot, Bihar 

SHRI ALOK KUMAR MEHTA (Samastlpur): Sir, Rajiv 
Gandhi Rural Electrification Scheme is an ambitious project 
of the Union Government under which the UPA 
Govemment had promised to electrify all the villages by 
the year 2003. I want to state this with regard to 
Samaatipur district of Bihar that even after the tenure of 
two years of this Govemment, no initiate has been taken 
for the electrification of villages in this area. I request the 
hon'bIa Minister of Power to take concrete steps in this 
direction and achieve the targets within stipulated time. 

(xvi) Need to develop and beautify 'Kablr Chaura' 
at Maghar In Khalllabad Parliamentary 
Conatltuency, Uttar Pradeeh 

SHRI BHAL CHANDRA YADAV (KhalHabad): Sir, 
'Kabir Chaura', the Nirwan Sthali (salvation site) of 
Mahatma Kablr Dasji at Maghar in my parliamentary 
constituency Khalllabad is an important touriat place. It is 
a unique junction of Hindu-Muslim unity. The followers of 
Kabir visit Kabir Chaura at Maghar from many countries 
of the world to draw inspiration from the meaaages of 
Kabirdas ji. 

Every day, thousands of local people alongwlth 
domestic and foreign tourists throng this place. 'Maghar 
Mahotsava' is organized at the Nirwan Sthali of Kabir 
Dasji, every year from 12th to 20th January. 

Sir, certain activities are organized by the Departments 
of Tourism and Horticulture, Government of Uttar Pradesh 
at this important tourist place which are only nominal. 
Nothing has been done to provide facilities to the people 
in view of the huge congregation of local people and 
tourists over here. The people of my constituency have 
been making a long standing demand for the beautification 
of the age old Kabir Chaura. 

Therefore, I urge the Govemment to initiate the 
beautification drive of Kabir Chaura Maghar in order to 
develop It as a national level tourist spot. 

(xvii) Need to tan at..,. for bird oon .. rvatlon 
m8N1gem8ftt through COIIIInUnlty pill'tlclpetIon 
with Blo-dlveralty Authority of india a. the 
nodal agency 

{English} 

SHRI B. MAHTAB (Cuttack): Degraded and neglected 
mangrove forests should not be converted for any other 
use. Govemment should bring a Ust that demarcatea and 
recognizes the sitea. There is a need to introduce rights 
based regimes in place of open acceaa regimes and 
exclusive govemment controlled regimes for conservation 
of mangroves, atleast in the unprotected areas. I would 
urge upon the Central Govemment and respecttve coastal 
State Govemments to provide financial and technical 
reeourcea to village panchayats for mangrove regeneration 
and afforestation with high priority. There Is a need to 
take Clock of the dwindling population of threatened 
mangrove species and therefore it should be enHated in 
the schedules of Wild Life Protection Act of 1972. There 
is a need to Implement the bio-diversity conservation and 
management In TamH Nadu, Andhra Pradesh, Orissa and 
West Bengal, as required by the Bio-diveraity Act, 2002. 
Since the natural resources are fast depleting and 
livelihood insecurity is a massive iSsue, Implementation 
should start this year itself by establishing State level 
boards and bio-dlversity management committees. There 
i8 a need to identify all bird congregation and neating 
sites in their respective coast areas and &teps be taken 
to Initiate bird conservation management through 
community participation. It is a matter of deep concem 
about the drastic reduction of bird population. Therefore, 
I urge upon the Govemment to promote network of bird 
sites or a bird corridor in East Coast In partnership with 
communities, Institutions and NGOs keeping Bio-diversity 
Authority of India as the nodal body. 

(xviII) NHCI to take up the ,.... of l1Itumlng of 
Important article. related to the IIv.. of 
Gurua pr •• erved In Brltl.h Mu •• um In 
London with the Government of United 
Kingdom 

SHRI SUKHDEV SINGH DHINOS,A (Sangrur): 
Prince Charles of Britain, during hie recent visit to 
Anandpur Sahib In Punjab has assured President and 
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General Secretary of Shiromani Gurdwara Prabandhak 
Committee to provide all possible help to Sikh Community 
settled globally on issues related to their identity as well 
as projection against discrimination and also that Britain 
would consider returning important articles related to the 
lives of Gurus preserved in the British Museum in London. 

I would request the Central Government to take up 
the matter with the U.K. Government and a detailed 
written representation be made in consultation with the 
Shiromani Gurdwara Prabandhak Committee. As the 
matter is connected with the sentiments and emotions of 
entire Sikh Community, Government should take early 
necessary action in the matter. 

(xix) Need to provide special economic peckage 
for development of historical and religious 
tourist plac.s In Jharkhllnd 

{Tmns/s/ion} 

SHRI HEMLAL MURMU (Rajmahal): Sir, Rajmahal 
has been a historical capital during the Mughal era. This 
place had an underground link with Murahidabad In West 
Bengal. However, the ancient historical heritage, the fort 
and the ruins of the city are being ravaged by commercial 
mining and due to lack of repair. 

The land in Rajmahal is dug for making clay utensils, 
which is adversely effecting this historical heritage. This 
area has been linked with NF. 80 however. the road Is 
in a dilapidated condition. 

Several tourist places in Jharkhand and Santhal 
Parganas are located in Godda, Sahlbganj. Pakud and 
Dumka districts which are replete with mountains, forests 
and brooks but these have no attracted the attention of 
the tourists. Several areas of Jhar1<hand are endowed 
with panoramic natural beauty yet they have not achieved 
the status of a tourist place. 

Therefore, the Central Government is requested to 
deploy expert groups and provide special economic 
package for the upgradation and development of historical 
and religious places in Jhar1<hand particularly the ancient 
historical heritage of Rajrnahal and link the area with roads 
in order to make them easily accessible. 

(xx) Need to check extensive .ro.lon being 
caus.d by Brahmaputra, Barak and their 
tributMle. In Aaam 

/EngIIsh} 

DR. ARUN KUMAR SARMA (Lakhlmpur): I like to 
draw attention of the Govemment regarding extensive 
erosion caused by the river Brahmaputra, Barak and their 
tributaries affecting more than 28'Yo of the total cultivable 
area in Assam causing a serious threat to the future 
economy of the State. Due to continued erosion and 
diversion of the river thousands of families become 
homeless every year forcing them to stay over roads and 
embankments. The Brahmaputra Board had drawn 49 sub-
basin Master Plans, which contained flood management, 
anti erosion as well as river training wor1< along with 34 
nos. of Drainage Development Schemes most of which 
are yet to be sanctioned. 

The alarming rate of erosion posing threat to the 
existence of world's largest river island Majuli, needs 
highest attention of the Government. In the name of 
conducting model study the actual protection works are 
not started by the Board. The frequent change of the 
Chairman of Brahmaputra Board Is another reason for 
delayed implementation of the projects. The erosion of 
Brahmaputra at various vulnerable points like Rohmoria 
of Dibrugarh, Ananta Nala of Tin8ukla, Matmora of 
Dhakuakhana, Palashbari of Kamrup, Bohart of Barpeta, 
Hatimora of Nowgaon and various township from Sadla 
to Dhubri also In various segments of Barak river has 
become a serious concern. 

May I therefore, urge upon the Govemment to take 
up a National programme only for the erosion control and 
river training In the Brahmaputra, Barak and thalr tributaries 
and to implement them urgently. The task force report on 
erosion should be implemented immediately. 

/English} 

MR. SPEAKER: It has been agreed by all parties 
that we should take up Item No. 21. But I have also 
committed that I would allow three-four matters of urgent 
public importance. Therefore, let us take up those matters 
first and go to Item 21 immediately after that. 
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13.00 tva. 

{Tf'Ilnsl8lion} 

SHRI GIRDHARI LAL BHARGAVA (Jalpur): Mr. 
Speaker, Sir, I am raising an undisputable issue which 
every Hon'b!e Member would agree with. The inflation is 
soaring unabated in the country today which is causing 
great inconvenience particularly to the poor. The prices 
of all the consumer commodities are sky rocketing. The 
price of wheat which was Rs. 7.50 per kilogram earlier 
has now increased to Rs. 10 per kg and the price of 
Sharbeti wheat has now touched Re. 15-20 per kg. The 
price of Chanadai has incre88ed from Rs. 25 to As. 35 
per kg that of Arhar del has increased from Re. 25 to 
Rs. 55 per kilogram. The price of Urad Dhuli has risen 
from Rs. 36 to Rs. 65 per kg and that of Moong Dal 
from Rs. 27 to Rs. 55 per kilogram. Similarly the price of 
Chana Sabut has increased from Rs. 18 to Rs. 30 per 
kilogram ... (Intsrruptions) 

{English} 

MR. SPEAKER: Hon. Members please keep silence. 

... (Intsrruptions) 

{Tf'Ilnsllllion} 

SHRI GIRDHARI LAL BHARGAVA: Similarly, the 
prices of sugar, rice. soya oil and sunflower oil have 
increased to Rs. 25,. 25. 50 and 70 per kilogram 
respectively. The prices of tomatoes, potatoes and onions 
have increased so much that they have belied the 
expectations of the people. Every vegetable has become 
so costly that it has now become costly to eat two square 
meals per day and the Govemment is importing 50 lakh 
tones of wheat to further devastate the farmers. Inflation 
has soared sky high in Rajasthan. Alongwith this the 
prices of petrol, diesel, kerosene oil and LPG have been 
increased 'three-four times in a year which would deprive 
the poor people of all these things. The rising prices are 
not reined in and this situation continues to prevail then 
the life a poor man will become even more difficult. 
Therefore, I request the Central Govemment to take 
immediate measures to check inflation so that the poor 
people can make their ends meet. 

I thank you for providing me an opportunity to speak. 

13.01 hr •. 

SUBMISSION BY MEMBERS 

fie: Alleged threat to the life of Dr. Uohd. Shahabuddln, 
UP lodged In Siwan Jan, Bihar and need for proper 

medical care to the Member 

{TrlJnSllJlIon} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Sir, I would like to draw your attention and that of the 
Govemment towards an immediate matter of urgent 
importance. The hon'ble Member Shri Shahabuddln was 
shifted to Siwan Jail from Bhagalpur Jail in Bihar on 9th 
May 2006 in pursuance of the Court's order. On the 
midnight of 10th May 2006 around 12.30 am the local 
DSP accompanied by a dozen of armed policemen got 
the jail opened and misbehaved with Mohd. Shahabuddin, 
threatened him and humiliated him. It is a very shameful 
incident. There is a conspiracy underway in the jail to 
get the Hon. MP Mohd. Shahabuddin killed. On the other 
hand there is a threat to the life of his family members. 
The hon'ble Member Is suttering from acute pain in the 
spinal chord. He is in a delicate state and the Jail medical 
Superintendent and other Health experts in Patna are of 
the opinion that if he'd not be given timely medical 
treatment he may sutter a paralytic attack. It is a very 
painful situation. The case against him is a different issue 
but should not the hon'ble Member get timely medical 
treatment to prevent him from paralysis? Therefore, I 
would request the Central Government to send for his 
medical report and make arrangements for his security 
and provide him proper medical care in a hospital 
... (Inlsrruplions) 

{English} 

MR. SPEAKER: All these mini meetings will not be 
permitted inside the. House. 

... (Intsrrupllons) 

{Tf'Ilnsllltion} 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, you are the custodian of all the Members. So, I would 
like to draw your attention towards the fact that there 
should be a ruling to this effect SO that the hon'ble 
Member'S life could be saved. If the Hon'ble Member 
would not get proper treatment there may be further 
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complications and its entire onus will be on the State 
Govemment. He is being harasaed by a State Government 
official of DSP rank. That DSP, an official of Bihar 
Government is committing such an act of audacity. 
Therefore, I would demand a ruling on this Issue from 
your side. 

It has created a very sensitive situation. I have not 
spoken on the matters whloh are subjudlce. 
... (InfBrrupfions) 

SHRI RAGHUNATH JHA (Bettiah): Mr. Speaker, Sir, 
it has been written by the doctor. You please see this 
report. . .. (Inmnupfions) 

MR. SPEAKER: Please sit down. 

{English] 

Hon. Member, you are not helping your colleague. I 
have already issued instructions. 

... (/nftJtrUptions) 

MR. SPEAKER: As I said in the moming, I have 
already issued instructions. I have called for a detailed 
report, and I am also requesting the hon. Home Minister 
to see that immediately the report is given and necessary 
intervention is made. 

I am saying that in the House itself; and certainly I 
have already issued instructions that all possible care 
should be taken ot his health. Therefore, this is utmost I 
can do and I am doing it. But you felt that it had to be 
mentioned, and you have mentioned it. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIl): We will get the information and we will issue 
the instructions also. 

MR. SPEAKER: Thank you very much. 

{Translation] 

SHRI RAM KRIPAL YADAV (Patna): Sir, my name 
may also please be associated with it. 

(English} 

MR. SPEAKER: The names of Shri Ram Kripal 
Yadav, Shri A10k Kumar Mehta, who had already given 
notices will be aSSOCiated. 

{TrBllSllltion] 

SHRI VIJOY KRISHNA (Barh): My name be added 
with this. 

{English] 

MR. SPEAKER: You please send a slip with this. 

Also the names of Slid Raghunath Jha, Shri R.K . 
Rana, Shri Ganeah Prasad Singh, Shri Vljoy Krishnan 
and Shri Giridhari Yadav are associated on this issue. 

{Translation] 

SHRI SHAILENDRA KUMAR (Chall): Hon'ble 
Speaker, Sir, I am thankful to you for giving me an 
opportunity to speak. Today, the price rise In the country 
Is at its peak. 

{English] 

MR. SPEAKER: We can cover so many more Items, 
and transact more business if you only follow the Chair. 

{T1WI8Is1lon] 

SHRI SHAILENDRA KUMAR: Hon'b!e Speaker, Sir, 
the prices are rising in the country due to the wrong 
policies of Central Govemment and present system ot on 
line trading and the public 18 crying for help. There is stili 
apprehension of price rise of petrol, diesel, gas and 
kerosene and the Govemment lack any policy on this 
front. Today, India depend on agricutture too. Today, the 
situation In economic development as well as in other 
areas Is not good. There is monopoly of multinational 
companies in the market and the price rise is at Its peak. 

{English] 

MR. SPEAKER: Please have silence in the House. 
What is this going on? 

{Translation] 

SHRI SHAILENDRA KUMAR: So tar as the question 
of articles to be used tor crops ot tarmers is concemed, 
the prices of tertllizers, seeds and others manures have 
doubled over the last two years and the prices ot 
construction materials have also gone up. 
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{English} 

MR. SPEAKER: This is not the time for debate. 

/Translation} 

SHRI SHAILENDRA KUMAR: The prices of the daily 
use commodities are increuing year by year. I demand, 
through you, from the Govemment to formulate a concrete 
policy in this regard so that price rise can be put under 
control. 

{English} 

DR. ARUN KUMAR SARMA (Lakhlmpur): Mr. 
Speaker, Sir, I would like to draw the attention of the 
Govemment regarding the recent outbreak of malaria In 
Assam. From the month of March, this epidemic had 
started and it has taken more than 700 lives. The worst 
affected areas are Lakhirnpur and Tamulpur where more 
than 600 people have died so far. This epidemic could 
not be controlled due to serious lapse of the Govemment 
both at the Centre and at the State. Preventive measures 
for the malaria control were inadequate. The spraying 
equipment in spare were also not sent either from the 
Centre or the State Govemment. Due to inappropriate 
handling of the situation and also due to inadequate 
number of technicians and the staff, the situation could 
not be controlled so far. 

A large number of children have died becauee the 
required numbers of paediatric doses were not available; 
and also the injections were not sent from the Centre. 

Sir, I would, therefore, request the Health Ministry to 
take up the matter very seriously and take stem action 
against all those officers for their lapse due to which we 
have lost a large number of lives. More than 15,000 
people have been detected positive and are in different 
hospitals. I would also request the hon. Prime Minister to 
take this matter very seriously and grant, at least, Rs. 5 
lakh per affected family so that they can be rehabilitated. 
I would also request the Govemment to send enough 
number of experts from Delhi to control the situation. There 
should be a proper co-ordination from the Centre, which 
would help in controlling the situation. 

MR. SPEAKER: Other Special Mentions will be taken 
up before the adjoumment of the House today. 

13.11 hra. 

CONSTITUTION (ONE HUNDRED AND 
FIFTH AMENDMENT) BILL, 2006 

{English} 

MR SPEAKER: Now, House ehaII take up hem No.21 
of today's List of Business-Shrl Shlvraj V. Patll. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Sir, I would like to 
bring before the House that the Item No. 21 which is 
listed In today's Agenda for the Constitution Amendment, 
the hon. Home Minister shall explain the reasons; and 
then one or two speakers would participate. But, Sir, I 
have been approached by the leaders of the Opposition 
parties and a few other groups that the voting part of 
this Constitution Amendment Bill may be deferred and 
taken up on 22nd May at 1.00 p.m so that all would be 
assembled to consider and pass it. 

MR. SPEAKER: I think all sections of the House are 
agreeable to it. Voting on Item 21 wiH be on 22nd May 
at 1 o'ctock. 

AN HON. MEMBER: What about Matters under Rule 
3n? 

MR. SPEAKER: They have already been laid on the 
Table of the House. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PAtIL): I beg to move: 

"That the Bill further to amend the Constitution of 
India be taken into consideration. • 

The provl80 to article 164 (1) of the Constitution of 
India in Its present form makes it mandatory for the Statee 
of Bihar, Madhya Pradesh and Orlsaa to have a Minister 
in charge of tribal weHare, who may, in addition be the 
incharge of the weHare of the Scheduled Castes and the 
Backward Classes or any other wort<. The Constitution 
however does not debar States, other than three States 
mentioned in the proviso, to have such MIni8ters in charge 
of tribal welfare. 

13.13 hr., 

[SHRI DEVENDRA PRASAD Y ADAV in tJrs Chai~ 

The new States of Chhatttsgarh and Jhar\<hand came 
into being w. (J.l 1.11.2000 and 15.11.2000 respectively, 
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consequent upon the enactment of the Madhya Pradeeh 
(Reorganisation) Act, 2000 and the Bihar (Reorganillllion) 
Act, 2000. With the creation of theae two new States, a 
sizeable proportion of the Scheduled areas of the enstwhlIe 
State of Madhya Pradesh stand transferred to Chhatlilgaltl 
and the entire Scheduled area of the tonner Blt)ar S1ate 
stands transferred to the newty formed Jharkhand State. 
The Scheduled area Stat8a of Chhattlagarh, Jharkhand 
and Madhya Pradesh, Order 2003, PO 192, apeclflea the 
Scheduled areas in reapect of Chhattiagarh, Jharkhand 
and Madhya Pradesh. As per cenaus figures of 2001, 
the percentage of the Scheduled Tribes to the total 
population in Bihar is only 0.9 while In Jharkhand, 
Chhattlagarh and Madhya Pradesh the percentage of tribal 
population is 26.3, 31.8 .-Kt 20.3 reapectIveIy. 

The ConstItutIon (Ninety fourth Amendment) Bill, 2006 
eeeka to exclude Bihar from the purview of provlalon to 
article 164 (1) and to extend the .. me provisions to the 
newly formed States of Chhattlagarh and Jharkhand. Sir, 
I oommend the Constitution (Ninety fourth Amendment) 
Bill, 2006 to the august House for consideration and 
passing. 

MR. CHAIRMAN: Motion moved: 

"That the Bill further to amend the Constitution of 
India, be taken into consideration.· 

SHRI GIRIDHAR GAMANG (Koraput): I support this 
Constitution (Amendment) Bill. I would like to refer to some 
of the points based on the constitutional provisions made 
In respect of the scheduled areas and the Scheduled 
Tribes. 

Under Article 164 a special provision is made for the 
appointment of the Minister In charge of tribal welfare, 
Scheduled Castes and Backward CI88888. Even without 
this provision a number of States were already having 
such Ministers in their States. When a constitutional 
provision is made to provide for the Minister in charge of 
the weaker sections, I think there is some constitutionality 
in this provision. All these areas come under scheduled 
areas. The scheduled area is not the area demarcated 
by the States. The scheduled area is demarcated on the 
basis of Article 244 (1) and (2) by the Parliament 

Therefore, when there will be change of areas either 
within the Scheduled Areas or there Is addition or deletion 
of Scheduled Area, It will have to come to Parliament for 
inclusion or exclusion. But there are a number of States; 

especially Orissa and Chhattiagarh which have demarcated 
the Scheduled Areas within the Scheduled Area by 
dividing the districts. The Koraput District has the district 
boundary on the basis of article 244(1). It is done by 
Parliament. But, now, they have divided it Into four different 
districts. I would like to know whether It will be treated 
undivided Koraput district or through an enactment this 
will be bl"Ol9lt to Parliament for these four districts saying 
that all theee boundaries have been changed. Unless that 
18 done, their constitutionality will be a problem for us. 
Uke that, the Bastar district of Chhattlsgarh has been 
divided into two-three districts. It falls In the Scheduled 
Area. That wHI have to come to Parliament for demarcation 
of the districts. Therefore, when there will be de-limitation, 
I would like to know whether that district will be considered 
as a unit for the purpose of reservation. If so, whether It 
will be treated one district 88 per the Constitution or the 
Presidential Order or they would be treated as four 
separate districts. So, these are the constitutional 
problems. What about the Ministers who will be in charge 
of Chhattlsgarh or Jharkhand or Oriaaa or Madhya 
Pradesh or some other State to represent the tribals as 
well as Scheduled Areas? There is a provision for the 
Minister for the Scheduled Area. Without that also, there 
are a number of Ministers in other States also. 

There are words 'Scheduled Area' in other proviSiOns 
of Constitution also. Article 339 says that a Commission 
will be there for Scheduled Areas and Scheduled Tribes 
which would be for administration. Article 244( 1) says 
that the administrative control will be by the Governor. 
For that also, an interpretation will have to be there 
whether the President of India will uk the Govemor 
directly to give the annual report or the Governor would 
suo motu submit the Annual Report of the administration 
of Scheduled Areas. It is only for Scheduled Areas. There 
is a provision that the Council of Ministers will have to 
recommend or consider either In the State or at the 
Centre while giving the Administrative Report. But the 
administrative report is not the development report. It 18 
the administration of Scheduled Areas for good 
governance. It comea under the President as well as the 
Govemor of those States which are having Scheduled 
Areas. 

Article 275 is very clear. There Is a financial provision, 
namely, that the funds from the Consolidated Fund of 
India can be paid for two purpoaea. One is for the socio-
economic development and the second for strengthening 
the administration of Scheduled Area. When we go 
through the report, we find that we have not received 
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any report from any State regarding receiving funds for 
strengthening the administration of Scheduled Area under 
article 275(1). Though there are a number of schemes 
for socio-economic development but the govemance of 
Scheduled Area comea under not only the Governor but 
also the President of India. There is a provision in the 
Constitution but it will have to be Interpreted. Article 243 
is regarding Panchayats, where we have got the 
Panchayat but it is not applicable to Scheduled Areu. 
So, we have to extend that through PESA Act. It Is al80 
a provision which protects the interest of Scheduled Tribes. 
We have got the Sixth Scheduled Areas. They have got 
administration in such a way that they have got the self-
govemance but under Panchayats there is a provillon for 
local seH-govemance. Under Fifth Schedule for the first 
time Panchayats are extended to Scheduled Areas in the 
country. Some of the States have neither implemented 
the PESA Act properly nor they have got a separate Act 
in the State according to article 243. It will have to be a 
separate act for extending the Panchayats to Scheduled 
Areas. The extension of PESA Act is definitely a protective 
measure for the Scheduled Tribes in the Fifth Scheduled 
Area and not only development. 

While supporting the Bill, I would urge the Minister to 
see that those who would be interpreting 80me of the 
constitutional provisions to implement it, they should do it 
in such a way that there is a good impact without any 
adverse implications. 

I would like to request the hon. Minister to go through 
the Constitutional provisions meant for the Scheduled 
Tribes in the Scheduled areas as well as through the 
other provisions also which are meant to protect the 
interest of the tribal people not only economically but also 
from the exploits in whichever manner it takes place 
against them. 

However, I support this amendment. It Is a 
Constitutional amendment. Now, it has been propoeed to 
have a Minister particularly meant to look after the interest 
of the tribals In the Scheduled Areas in these four Sta_, .. 
but there are also tribals in other parts of the country 
and I am sure the interest of those tribals in other places 
would be looked after by other Departments. 

SHRI TATHAGATA SATPATHY (Dhenkanal): Sir, I 
welcome this amending Bill brought forward by the hon. 
Home Minister. But the brevity of this paper shows that 
not much thought has gone into this. It is a cosmetic 
change, a very superficial enactment As has been pointed 

out .by the previous speaker, thi8 amending Bill could 
probably be construed as a Bill meant to create a 
conatItutionaI poet In every Ministry of every State included 
under the purview of this Bill. The Govemment is enacting 
by law that wherever, in whichever State, namely, in the 
S.tates of Orissa, Madhya Pradesh, Jharkhand and 
Chhattlsgarh, a post of a Mini8ter will be created who wiN 
be mandatorily there to satisfy the Constitutional 
requirements. It is good to have new Minlaters which will 
entail having new Secretaries, new clerb, 'new peons 
and new offices. More the bureaucracy, the merrier the 
situation. But what do we aim to achieve by this? Has 
the Govemment, at any place, clarified that a MinIster 
who will be appointed to look after the well-being of the 
aboriglnals or the tribal people of India of a particular 
State or area will manditorily be a person from a reserved 
constituency? Will he be a person belonging to the 
Scheduled Tribe community? Or, will he be somebody 
else who would be put there to look after the well-being 
of the tribaIs? ThIs aspect needs to be clarified. What we 
have seen In the put Is that we have only shed crocodile 
tears for the people belonging to the Scheduled Castes, 
the Scheduled Tribes and the people belonging to the 
Other Backward Castes. We saw It even today. But in 
reality none of the gestures that the Govemment tries to 
show to these people through these Acts and 
policies percolates down to the ones for whom they are 
meant. 

Sir, we have not made any concerted efforts to 
develop the languages and dialects of the trlbals In many 
areas of India. In my State of Orissa, as far as I am 
aware there are at least 8-plus distinct languages or 
dialects of the tribal people. The State of Orissa has a 
large chunk of tribal population. The tribals play a very 
major role in our socia-economic development, in our 
political life. They are an integral part of the State of 
Orissa. If you would ever had been to the State of Orissa 
you would have seen that the trlbals of Orissa are unlike 
the tribals of any other place in the sense that they do 
not need mercy; they do not need that somebody should 
spoon feed them. 

They have the capacity and the tenacity to stand up 
and voice their opinion to be heard socially, economlcaHy 
and poIIticaHy and even in Ortya literature, the tnbats have 
played a very major role. We have had the pleasure and 
honour of having Dr. Girldhar Gamang as our Chief 
Minister at a very crucial stage in the history of the 
State. He has been an able Chief Minister and has 
projected the fact that trlbals In Orissa do matter. On the 
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other hand, what have the consequent Union Governments 
done for the trlbals In the States of Jharkhand, 
Chhattisgarh and Orissa? As the hon. Finance Minister is 
also in the House, I would like to point out one fact. Has 
there ever been an effort made by this Govemment or 
the previous Govemment of giving special packages to 
the States which have large chunks of tribal population? 
No steps have been taken to develop their language, to 
allow them to lead their own lives by gMng them economic 
freedom. It is only possible when special packages to 
States like Orissa are given to develop the tribal areas 
predominantly. Only then concentrated developmental 
activities can take place. It is a pity and you can 
yourselves see that, in areas like Koraput, BoIangir and 
Kalahandi where we have large chunks of tribal people, 
development 18 very tardy. It cannot be done only by 
creating a Ministry and appointing a Minister. We, the 
Blju Janata Oal, support the amendment but it should be 
very specifically mentioned that the Minister alao should 
be a tribal. There should also be a provision that 
whichever State Is affected by this should rnMdatorily 
have a Mlniater and also get a special package from the 
hon. Finance Minister to exclusively develop the areas 
where trlbals are predominant. 

MR. CHAIRMAN: The Houae Itanda adjoumed for 
lunch to meet again at 2.30 p.m. 

13.28 hr •. 

Th6 Lok SIIbI1a th6n M/joumtld for Lunch 1111 Ihirty 
minutes p.rst FoutfHn CIf Ih8 Clock. 

14.34 tn. 

ThB Lok Sabha f'9-assBmblBd ahBr Lunch at thirty-four 
minuhis past FouftHn of IhB CIocIr 

[MR. DEPUTY-SPEAKER in IhB Chai" 

CONSTITUTION (ONE HUNDRED AND 
FIFTH AMENDMENT) BILL, 2006-conl. 

[English} 

~R. DEPUTY-SPEAKER: Let us continue our 
discussion on the Constitution (One Hundred and Fifth 
Amendment) SUI 2006. Shri Bikram Kesharl Deo to speak. 

SHRI SIKRAM KESHARI OEO (Kalahandi): Sir, the 
Constitution (One Hundred and Fifth Amendment) Bill, 

2006 has been brought and I support it. After this Bill Is 
pesud, it II mandatory to appoint a Tribal Affairs Minister 
In the newly created States or in States which do not 
have the Tribal Affairs Minister to look Into the tribal affairs, 
tribals' socio-economic conditions, their programmes, and 
development in several scheduled areas. 

After the bifurcation of Bihar and Madhya Pradesh 
where majority of the new States which were created, 
they were mainly tribal dominated States like Jharkhand 
and Chattisgarh. It became mandatory that a Tribal Affairs 
Minister should be there to look into their affairs. 
Therefore, this piece of legislation has gone. But I would 
like to streas during the passage of this Bill that some 
problems have taken place, especially in the delimitation 
which is today going on in the country. 

Sir, there is no constitutional provision to divide the 
tribal areas into districts. Take for example, Orissa. in 
Ori888, Koraput was undivided district, as was rightly 
pointed out by Shri Giridhar Gamang, the previous speaker 
and the first speaker from the Congress Party. He said 
that Koraput was an undivided district. Now, It has become 
four districts. Similar is the case with Kalahandi which 
was undivided. It became two districts-Kalahandl and 
Nawapara. By virtue of this, there has been a lot of 
differences in calculation of the tribal population. So, before 
the Delimitation Committee went into this exercise, they 
should have first made a constitutional amendment. I 
would like to read out the districts from the Annual Report, 
namely, the Mayurbhanj district, Sundargarh district, 
Koraput district, Kuchinda Tahsil in Sambalpur district, 
Keonjhar and Telkol Tahsils of Keonjhar sub-division. 
Similarly, in Kalahandi, Thuamul Rampur block of 
Kalahandi Tahsil, and Lanjigarh block filling in Lanjigarh 
and Kalahandi Tahsils, in Shawanipatna sub-division in 
Kalahandi district. 

Here, my contention is that the Scheduled Areas in 
the State of Orissa were originally specified by the 
Scheduled Areas (Part A States) Order, 1950 (Constitution 
Order, 9) dated 23.1.1950, and the Scheduled Areas (Part 
B States) Order, 1950. SUbsequently, it was as per the 
Constftutlon Order 109 dated 31.12.19n after rescinding 
the Orders cited earlier in so far as they related to the 
State of Orissa. 

Therefore, Sir, H the delimitation was to take place, 
they should have considered the areal which. were before 
19n as undivided districts as one district. Undivided 
Koraput, undivided Kalahandi should have been taken as 
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one unit for allocating seats to tribala, Scheduled Cutee 
and general Cutes accordingly. But that wu not done. 
So, today, the problem has arisen in Kalahand that before 
19n when this Constitution Order was promulgated, there 
was a tribal seat in Kalahandi known as Narla. But today, 
after the Delimitation Reports have come out with a 
preliminary Report, it Is cited that the Narla seat, the tribal 
8eat, has been missing. During the NDA Govemment, 
there was a constitutional amendment to Include 
Scheduled Tribes which were left out Into the Scheduled 
T ribea List so that they could get the benefits accruing to 
the Scheduled Tribes. Out of that, a big chunk of nearly 
45,000-50,000 of Scheduled Tribes belong to the Bhadra 
Caste. Bhadra Caste was included at Sr. No. 143 In the 
Tribal List. So, the new Scheduled Tribes are to be 
included into the Scheduled Tribes List. 

Therefore, a distortion has taken place. Here, through 
this Bill, I would like to demand that instead of one tribal 
seat in Kalahandi, there should be two tribal seats in the 
Assembly segment. this means, either Naria should be 
retained or the entire Thuamul Rampur block should be 
integrated into the Narla Constituency Instead of It being 
Integrated to Junagarh Constituency. 

It was previously a general seat, now It has become 
an SC seat. Therefore, I hope my message will go to the 
Delimitation Commis8lon, which is going to have Ita sitting 
shortly on 23rd of this month at Berhampur for the 
Southern States. I hope that the proceedings of the 
Parliament will be placed before the Delimitation 
Commissioner 80 that this can be considered. BeaIdes 
this, Sir, as you know there is a Scheduled Castes 
Commission, there Is a Scheduled Tribes Commis8lon and 
a lot of reports come out on that. There Is a Parliamentary 
Committee looking into the affairs of Scheduled Castes 
and Scheduled Tribes but I am sony to state thai the 
main economic Indicators, which are prevalent in thOM 
areas, are much below par. No health services are 
available. There are maximum malaria C8188, maximum 
starvation deaths; maximum migration is taking place. The 
educational institutions are going without te8Chera. The 
paramedical facilities are not at all there. That is why thle 
KVK programme was initiated for these three undivided 
districts of Kalahandi, Koraput and Bolangir. I hope that 
the present Government will give it an extension for 
another ten more yeara so that these tribal and scheduled 
areas could come at par with the other developed are88 
of the country and the State. 

MR. DEPUTY-SPEAKER: We shall continue this 
di8cuuIon on this Bill on 22nd May, 2006, .. decided by 
the Houae earlier. 

14.42 h .... 

RESERVE BANK OF INDIA (AMENDMENT) 
BILL,2OO5 

{EngIi$h/ 

MR. DEPUTY·SPEAKER: Now, we will take up Item 
no. 22-The R8Hf'V8 Bank of India (Amendment) BII, 
2006. Now, I would request Shri P. Chidambaramp. 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Mr. Deputy.SpeeIcIIr, Sir, I beg to 1TlO\'e: 

"That the BIll further to amend the Reeerve Bank of 
india Ad, 1934, be taken Into consideration." 

The R_rYe Bank of India (Amendment) BIll, 2006 
wu introduced In the Lok Sabha on 13th May, 2005 to 
amend the Reserve Bank of India Act, 1934, tnter alia to: 

(a) define the expre_lona, 'derivative', -repo' and 
'reve,.. repo" 

(b) empower R8Hrve Bank of India to deal In 
derivatives, to lend or borrow aecurttles and to 
undertake repo or reY81'88 repo; 

(c) remove the lower floor and upper ceiling of Cash 
Reeerve Ratio (CRR) and to provide flexibility to 
RBI to specify CRR; 

(d) remove ambiguitlea regarding the legal validity 
of derivatives; 

(e) empower RBI to lay down policy and Issue 
directions to any agency dealing In various kinds 
of contracts In respect of Government aecurlties, 
money-market instruments, derivatives etc. and 
to Inapect such agencies. 

The Bill was referred to the Standing Committee of 
the Lok 8abha on Anance. The Com~1tt8e has since 
presented Ite report on 1st December, 2005. Bued on 
the recommendations of the Committee, Government 
propoees to amend the definitions of the expreasions 
'Repo' and 'Reverse Repo' so 88 to mean Repo-
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"An instrument for bonowing fundi by aeIIi1g MCUrities 
of the Central Government or a State GOY8f11IIl8I'It or 
of such securities of a local authority .. may be 
specified in this behalf by the Central Government or 
foreign securities, with an agreement to repun::hue 
the said securities on a mutually agreed future date 
at an agreed price which includes Interest for funds 
borrowed." 

Reverse Repo-

"An instrument for lending funds by purchasing 
securities of the Central Govemment or a State 
Govemment or of such MCUritiea of a local authority 
88 may be specified in this behalf by the Central 
Govemment or foreign aecuritiea .. with an agreement 
to resell the said securities on a mutually agreed 
future date at an agreed price which includes Interest 
for funds lent." 

With these worda, Sir, I commend that the Reserve 
Bank of India (Amendment) Bill, 2005 along with the 
amendments that I have proposed before this House be 
taken into consideration by this august HOUH. 

MR. DEPUTY-SPEAKER: Motion moved: 

"That the Bill further to amend the Re .. 1'Ve Bank of 
India Act, 1934, be taken into consideration. " 

Now, I would request Shrl Vljayendra Pal Singhjl. 

SHRI VIJAYENDRA PAL SINGH (BHILWARA): Sir, I 
stand to support the Reserve Bank of India (Amendment) 
Bill, 2005. This Bill is important to the extent that it 
proposes and aims to make the regulatory powers of the 
Reurve Bank more effective. 

Sir, the times have changed. There was a time that 
we nationalised' the banks and all the banks of that era 
were natlonali8ed. Now the time has come that the banks 
give better service, there is more and more 
Commercialisation and they face competition not just 
amOngst the banks in India alone but aIao with the banks 
which are coming Into the country from outside. There 
are a lot of banks, which are intemational banks and 
which are not in their Own country, but they do buslneas 
outside as well and it has become very neceasary that 
the Reserve Bank of India is empowered. As very rightly 
put across by the Finance Minister, we need to strengthen 
the Reaerve Bank of India. 

Let me put across two or three points to the Finance 
Mlniater. There are a lot of countries which have super 
regulators and I do not know if the Finance Minister Is 
thinking on those lines as well. He knows very well that 
in AmerIca, they have the SCC which Is not just a sort 
of a RBI, but it is a combination of our RBI and SEBI, 
which, to an extent, has powers not only in the regulation 
of the finances but the stock market is also regulated by 
It. That is the impression I have and I feel that that Is not 
just in America, but that is the case In other countries 
aIIo because there Is a need for coordination. Some stock 
market scams have occurred In our country In the past. 
The Finance Minister is well aware that there are times 
when the RBI and SEBI have to work In coordination 
among themeelY.. becauH If coordination is not there, 
then some probfenw can arI8e and they can lead to ecams 
like the ones which have occurred eartier. They can 
happen now aMo.' 

Sir, I am glad and I must congratulate the Finance 
Minister that he mac:la a very carefully worded, good 
statement only yesterday when the stock market was 
plummeting and the stock market revived, only his 
statement coukI make the things tum around. Usually, a 
Finance Mlnlater does not do anything like that, but he 
hal done It. I congratulate him for that. 

Talking about regulation, one of the big factorl In the 
last stock market scam that we saw was that it was 
ltarted by MacI\avpura Urban Cooperative Bank. Hundreds 
and thousande of crores of rupees could be taken out 
because the urban banks have a lot 0' money. But there 
are urban banks which have done a good job. Then, 
there are urban banks which have used the money as if 
It was their private family bank. They have been misusing 
the funda and this Bill will also be regulating that. 

Sir, there was always a problem with cooperative 
.... There are rural cooperative banks and there are 
ulban cooperative bMks. As far .. rural cooperative banks 
are COflC8mad, they have been doing a great job, but I 
am wprried about what aort of 8 . regulation the RBI Is 
going to do. There are hundreds of rural cooperative 
banks and urban cooperative banks and it is very difficult 
for the RBI to look Into the doings and the nitty-gritty of 
th ... banks. 

That will be a problem. I think, the RBI will have to 
be str.ogIhened staff-wi8e also to look Into that or you 
hay. a different cell to look after the urban and the rural 
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cooperative banks. Who are the directors, what Is 
happening, Is that money being looked after by the banks 
themselves, or are there Irregularities happening, etc. all 
those things are going to be a problem for the RBI 
because the RBI has so far only been looking after the 
commercial banks and not the cooperative banks. 

Sir, the other thing that has come about Is regarding 
the eRR, the ratios. I feel that the banks should be left 
themselves to decide on that because the banking today 
Is not just the money coming in and going out, bUt It Is 
much more than that. I remember, I was In Japan and 
there was a bank which was going Into red. I was told 
that there were things like it was going to be merged or 
taken over by some o~r bank. That wu the time that 
five Indian bankers from India, in Japan, said that they 
would tum around that bank. It is a c::ase study. The 
Finance Minister must be knowing about It. They turned 
around that Bank of Japan. Today, in that bank, there Is 
a tum around. It was going to the red. Now It is one of 
the moat flourishing banks in Japan. This Is what they 
have done. There is no paper work there. Everything is 
computerised. Even the cheque books are not there. 
Everything is online and that Is the latest technology and 
that is what our IT has been able to do and our Indian 
bankers have been able to do in Japan. I feel that that 
Is coming into India also. 

We need at par banking. Why should the services 
not have at par banking? Some of the banks are doing 
it. I went to the SBI counter here. I asked them whether 
they are having at par banking. What are they thinking 
about? They said that they were thinking about it. So, 
the Indian banks have to be In competition with the banks, 
the state of the art banking services In the workt. But we 
are lagging behind. If that is required, I feel, the RBI 
should give them more flexibHity In lot of things as the 
hon. Minister Is talking about them. I congratulate them 
for that and also for the new thinking of the RBI for 
making our banks competittve In the world atmosphere, 
in the times that are changing. 

There was a time when one used to go abroad, 
there used to be the problems of dollars or foreign 
exchange. Now, that is going to go away, the rupee Is 
going to be converted in any of the banks easily. Our 
banking system should be ready for that cltmate. I 
congratulate them once again and say that this piece of 
legislation was much required and It has come in time. 

·SHRI B. MAHTAB (Cuttack): Thank you, Mr. Deputy-
Speaker Sir. It Is really gratifying to note that ultimately 
this BIll has come. I think, with all round suppOrt from 
this House and also from the Upper House;' It will be 
enacted 88 early as possible. 

Already precious time has paaaed. It is more than a 
year. If I remember correctly, it was in 2005, in the month 
of May, that this Bill was placed in Parliament. 

Then, this Bill had gone to the Standing Committee 
for deltMtration. Subeequentty, the Standing Committee 
had fully supported this Bill though there were some 
amendrnenta that were proposed and they were accepted 
by the Government. That Is how this Bill has come for 
dIaousaIon In this House today. 

Sir, when we talk about the Reaerve Bank of India, 
we are also reminded of Its history. It was In 1936, on 
the auspicious day of 1st of April, this Bank was 
HtIIbIiahed. It was a colonial period and people had 
different ideal of this Central Bank. But in 1948, this 
Bank W8I nationalized. In 1949, the Constituent AseembIy 
adopted the ConatJtutlon and in 1950 India became a 
Republic. J'heae are the mllestonas for the Reserve Bank 
of India too and since 1960 the parliamentary democracy 
had corne into force. In both 19508 and 1960&, the idea 
was inculcated In this House and also In different 
LegislatuntS that the banks also should serve the common 
people 80 that a welfare State can deliver the goods for 
the development of this country. 

Today when a change Is taking place throughout the 
world specially In the economic sector and also in the 
finanCial sector, we have to look at things in a post-
reform economic regime. Monetary policy Interventions are 
the only instruments available to the Government to 
address short-term aberrations and medium-term problems 
In the system. The Reserve Bank of India, by its position 
as the Central Bank, is the guardian of the country's 
banking sector. With the help of suitable monetary policy 
instruments, it manages and directs the various financial 
institutions of the country so that there Is neither shortage 
nor oversupply of various components of money in the 
economy. It sees that there is neither deflation nor 
inflation. 

With the onset of globalization, serious doubts have 
been expressed about the efficacy of these policy 
instruments and effectiveness of the Reserve Bank of 
India in controlling money supply and inflation. Every 
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student of Economics knows that Inflation has two 
components. The first Is the core component which toIeIy 
depends on the balance of supply and demands of goods 
and services, the quantum of money in the economy and 
the perception about the future. This component can be, 
to a large extent, controlled by the Central Sank with the 
help of the monetary policy instruments and by the 
Government through administrative measures like de-
hoarding and regulating the distribution of goods, and 
taking action against black marketeers and profiteers. 
Through this Bill, the Reserve Bank of India will get the 
flexibility to cut the Cash Reserve Ratio below three per 
cent and come up with new instruments for covering 
interest rate risks. 

As I said earlier, the Standing Committee on Finance 
has agreed with the proposals of this BilL In view of the 
large variety of products and participants that have entered 
into the financial market in the last 15 years and the 
need on the part of the Reserve Bank of India to use 
newer versions of financial Instruments, it has become 
necessary that certain changes were given effect to. This 
Bill does that. 

Through this Bill, the Government seeks to do away 
with the floor and ceiling limits of three and 20 per cent 
reapectlvefy and provide greater flexibility to the Reserve 
Bank of India in monetary management. 

15.00 hra. 

The Reserve Bank of India, as I have said earlier, 
has a role as a regulator. At the same time, as was 
mentioned eartier by the previous speaker, RBI also has 
to control the flexibiUty of the liquid money. Here, I would 
like to again draw the attention over the volatiUty of the 
influx of foreign exchange and the market condltion8 In 
a fast changing economy can be expected to continue in 
future as the finance sector makes more and more 
progress to cope with any unforeseen eventualities in 
future such as, excess or lack of liquidity in the banking 
system. For effective, conduct of monetary polity, there is 
a need to enable the RBI to determine the Cash Reserve 
Ratio for scheduled banks without any floor or ceiling. 

Secondly, at present under Section 29A of the 
Securities Contracts Act, 1956, the Central Govemment 
has delegated to the Reserve Bank of India by a 
notification, the powers exercisable under Section 16 of 
that Act for regulating the transactions In money market 
and other instruments. Therefore, more effective regulation 

of the markets for Interest rate contracts Including 
government 88Curlties and money market Instruments as 
also derivatives, it is necessary to confer epecific powers 
on RBI under the Reaerve Bank of India Act, 1934 to lay 
down policy and to issue directions to agencies operating 
in this contract securities and derivatives. 

I would like to conclude my speech by saying that 
this is a very good Bm and It was necessary that It should 
get all round support. 

SHR! LALIT MOHAN SUKLABAIOYA (Karimganj): Mr. 
Deputy-Speaker, Sir thank you very much for giving me 
this opportunity. 

I stand here to support the hon. Minister of Finance. 
Financial sector reforms are making eteady progress in 
India. The indian financial markets now have· more 
products, participants and better liquidity than before. For 
more operational flexibility, the Reserve Bank of India (RBI) 
needa to have enabling powers to use a larger variety of 
financial inetruments than hitherto. Further it Is neceuary 
to remove the existing legal ambiguity In respect of certain 
type. of Over-the Counter (OTC) derivative traR8aCtions. 

The following amendments In the Rnerve Bank of 
India Act, 1934 have been proposed: 

DefIne the expressions, 'derivative' 'rapo' and 'reverse 
repo' in Section 17 of the purposes of the busineaa of 
the Bank and diHerently in new Chapter 111-0 for the 
purposes of regulatory powers of the Bank. 

To provide for specific definitions for the purposee of 
transactions of business of RBI under Section 17 and for 
regulatory powers of RBI under Chapter III-D. Presently, 
these terms have not been defined In this Act. 

While the RBI Act permits RBI to purchase and sell 
securities, the provision is found inadequate to support 
undertaking transactions of different types. In order to 
remove the ambiguity in this regard and also to provide 
it with • legal basis, It Is proposed to empower RBI to 
deal in derivatives and also to lend or borrow 
securiti.s and to undertake repo and reve,.e repo 
transactions. So, the RBI is to be empowered to deal In 
derivatives. , 

The existing prescription of a 3 per cent floor and a 
ceiling of 20 per cent demand and time Uabllities towards 
CRR restl1cts manoeuvrabHlty of RBI In ~ts monetary 
management. 
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So, It is to be removed. The lower floor rate of three 
per cent and upper ceiHng of 20 per cent of cash Reterve 
Ratio are to be removed to provide flexibility to RBI to 
specily the CRR. 

The ambiguity regarding legal validity of Over The 
Counter derivatives has inhibited the growth and stability 
of the market for such derivatives. It Is essential to provide 
clear and legal validity of such contracts. 

The next is to empower the Reserve Bank of India 
to lay down policy and Issue direction to any agency 
dealing in various kinds of contracts In respect of 
Government securities, money market instruments, 
derivatives and to Inspect such agencies. For more 
effective regulation of the markets tor Interest rate 
contracts, Including Govemment securities and money 
market instruments as also derivatives, It is neC8888ry to 
expand and conter specific powers on the RBI to lay 
down policy and issue directions to the agencies operating 
In them. 

On these grounds, I support the amending Bill. 

SHRI P. CHIDAMBARAM: Mr. Deputy-Speaker, Sir, I 
am grateful to the hon. Members for the generous aupport 
they have extended to this Bill. The Indian economy today 
is a larger economy than what it was a few years ago. 
The financial sector also plays a much greater part In the 
Indian economy than a few years ago. It 18, therefore, 
important that the RBI has adequate powers and we also 
take note of developments in the financial sector which 
may have been strange or unanticipated when the RBI 
Act was passed. 

The banking system finances about 35 per cent of 
our GOP. In some countries It finances as much as 75 
percent of GOP. The banking system is, therefore, 
expected to grow. It is growing and it will grow at a very 
fast rate to keep pace with the growth of the economy 
and that is how it should be in any modem economy. 
We, therefore, need regulators with adequate powers and 
with a considerable degree of autonomy to act quickly. 
The RBI is one such regulator. It has served this country 
very well. It has a very high reputation. It has a very high 
reputation among Central bankers all over the world. 

There was a reference to a super regulator. There is 
no super regulator in the United States. There is one in 
the United Kingdom. But you cannot compare India's 
banking system or India's capital market with the banking 

system or the capital market of the U.K. It Is a much 
smaHer country with a longer history and tradition of a 
free market economy and, therefore, perhaps, they can 
do with a super regulator. In India we have the RBI, we 
have the SEBI, we have the Insurance regulator. But there 
Is a High-oLevel Commlnee consisting of the Governor, 
RBI, the Chairman of SEBI, the Chairman of the IRDA 
and the Secretary, Department of Economic Affairs, 
Ministry of Finance which meets periodically, exchanges 
information and coordinates policy making. 

With the powers that we are now giving to the RBI, 
I think, RBI will be armed with greater authority and 
autonomy to deal effectively with the subjects that have 
been given to It under the RBI Act. 

I request the hon. House to pass this Bill with the 
amendments that I will move. These amendments are 
pursuant to the recommendations made by the Standing 
Committee. They are only concemlng the definition. We 
are simply reversing what are repo and reverse repo and 
we have accepted the recommendation of the Standing 
Committee. 

MR. DEPUTY-SPEAKER: The question Is: 

"That the Bill further to amend the Reserve Bank of 
India Act, 1934, be taken Into consideration" 

The motion wss sdoptsd. 

MR. DEPUTY-SPEAKER: The House will now take 
up clause by clause consideration of the Bill. 

Cleu .. 2 

Amendment of Section 1 T 

Al7NN1dmtInl fMds: 

Page 2, for lines 23 to 34. subsliluls,-

(a) "repo· means an Instrument for borrowing funds 
by selling securities of the Central Govemment or a Sta,te 
Govemment or of such securities of a local authority as 
may be specified in this behalf by the Central Govemment 
or foreign securities, with an agreement to repurchase 
the said securities on a mutually agreed future date at an 
agreed price which includes interest for the funds 
borrowed; 

(b) "reverse repo" means an Instrument for lending 
funds by purchasing securities ot the Central Govemment 
or a State Govemment or of such securities of a local 
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authority as may be specified in this behalf by the Central 
Govemment or foreign securities, with an agreement to 
resell the said securities on a mutually agrHd future date 
at an agreed price which includes interest for the funds 
lent;":. (3) 

(Shrl P. Chldamberam) 

MR. DEPUTY-SPEAKER: The question is: 

"That clause 2, as amended, stand part of the BIU." 

Ths motion WlIS adopllld. 

Clause 2, liS amsntisd, WIIS IIddtK/ to ths Bill. 

ClBuse 3 was IIdd«! 10 fhs BIll. 

Clauae 4 

Inaertlon of New Chapter III 0 

AlTItJf1dlTltJf1l mads: 

Page 3, for linea 18 to 23, subslhuls,-

'C "repo" means an instrument for borrowing funds 
by seiling securities with an agreement to repurchase the 
securities on a mutually agreed future date at an agreed 
price which includes interest for the funds borrowed; 

(d) "reverse repo" means an Instrument for lending 
funds by purchasing securities with an agreement to resell 
the securities on a mutually agreed future date at an 
agreed price which includes interest for the funds 
lent;'. (4) 

(Shrl P. Chldambaram) 

MR. DEPUTY-SPEAKER: The question is: 

"That clause 4, as amended, stand part of the Bill.· 

The motion was adop/tJd. 

Clause 4, as amentisd, was atidsd to IfNI BiN. 

Clau .. 1 

Short title and commencement 

AmsndmtJnl mlltfs.· 

Page 1, line 3,- for "2005", subslituts "2006". (2) 

(Shri P. Chidambaram) 

MR. DEPUTY-SPEAKER: The question is: 

"That clause 1, as amended, stand part of !he Bill." 

The motion was adoptsd. 

CIIlustl 1, lIS amsnrlsd, WIIS IKki«f to fhB BiN. 

Enacting Formula 

Amsndl17t!lnt mads,' 

Page 1, line 1,-

for "Fifty-sixth", subsliluttJ "Fifty-seventh". (1) 

(Shrl P. Chldambaram) 

MR. DEPUTY-SPEAKER: The question is: 

"That the Enacting Formula, as amended, stand part 
of the Bill." 

The moh'on WIIS lldoplBd. 

Ths Enacting Fonnulll, liS IImsnd«/, WIIS IIdcIt!K/ to IhB 
BiU. The long Tills was adrisd to Ihs Bill. 

SHRI P. CHIDAMBARAM: Sir, I beg to move: 

"That the Bill, as amended, be passed." 

MR. DEPUTY-SPEAKER: The question is: 

"That the Bill, as amended, be passed." 

The motion WIIS IldoplBd. 

15.14 hr •• 

TAXATION LAWS (AMENDMENT) BILL, 2005 

{English} 

MR. DEPUTY·SPEAKER: Now we take Item no. 23, 
Taxation Laws (Amendment) Bill, 2005. Shri P. 
Chidambaram. 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Sir, I beg to move:" 

I 
"Tt)at the Bill further to amend the Income Tax Act, 
1961, the Customs Act, 1962, the Customs Tariff Act, 
1975, the Central Excise Act, 1944 and the Central 
Sales Tax Act, 1956, be taken into consideration." 

"Moved with the recommendation of the President. 
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Sir, some of these amendments were hinted at by 
me when I moved the Budget. But I said that I would not 
burden the Finance Bill with these amendments. So, these 
amendments could be brought forward as a separate 
Taxation Laws (Amendment) Bill, and that is how this Bill 
was introduced in this House in the year 2005. 

Sir, this Bill has gone to a Standing Committee. The 
Standing Committee has carefully scrutinised the Bill, 
and has made some recommendations. We have 
studied the recommendations, and we have accepted a 
number of recommendations made by the Standing 
Committee. 

Sir, as far as the amendments are concemad, many 
of them are aimply administrative and procedural In nature. 
For example, we are amending the definition of the Tax 
Recovery Officer (TRO); we have provided an exemption 
of the income of the North-Eastem Development Finance 
Corporation; we are amending section 10 claUie 23C to 
provide for one time notification of entities covered by 
sub-clause (Iv), namely, charitable trusts and funds and 
institutions. of national importance or importance 
throughout a State or States, and trusta or Institutions 
whoRy for public religious purposes or wholly for public 
reflglous and charitable purposes. They need not apply 
for renewal "every three years. 

Sir, we have made mandatory the auditing of 
accounts for entities covered under sub-clauses (iv), (v), 
(vi) and (via) of clause 23C of section 10. 

Section 12A is proposed to be amended In order to 
increase the threshold limit for mandatory auditing of 
accounts in case of charitable trusts and institutions from 
Rs. 50,000 to the maximum amount. This will align the 
limit for auditing provided in this section with the maximum 
amount, which is not chargeable to income tax. 

We propose to amend section 35 sub-section (1) to 
provide that the approval to be granted by the Central 
Government to entities which are scientific research 
association or engaged in scientific research wHi be subject 
to such guidelines and conditions as maybe prescribed. 

Section 35 sub-section (1) is proposed to be amended 
to substitute the word 'authority' by the word 'Government' 
in the second proviso. The power to grant IiPproval under 
section 35 was earlier with the prescribed authority. Now, 

the power vests with the Central Govemment. However, 
the consequential amendment was not made In section 
35 (1). Therefore, we are correcting that lapse. 

We are proposing to give a time limit of one year to 
streamline the procedure of approval and avoid 
delays for grant or rejection of application under section 
35 (1). 

Section 40 Is proposed to be amended to include 
rent and royalty in the list of payments where non-
deduction of TDS will render such payment ineligible for 
tax deduction. 

. Section 40A is proposed to be amended to substitute 
the worda -an account payee cheque drawn on a bank 
or an acx:ount payee bank dratr Instead of the current 
provision of -a crossed cheque or a crossed bank draft.· 

SectiOn 56 Is proposed to be amended to exclude 
sums received without consideration from funds, 
foundations, universities or other educational institutions 
wholly public or wholly public religious and charitable 
institutions referred to in clause 23C of section 10. This 
win address difficulties nicely to be encountered by persons 
receiving sums of money from charitable or religious 
entities. 

Section 56 Is also proposed to be amended to 
Increase the aggregate threshold limit from Rs. 25,000 to 
RI. 50,000. The Intention is to prevent spilt transactions, 
which we find is happening when the threshold Is 
Rs. 25,000. 

Section 139 is proposed to be amended to provide 
for mandatory filing of retums by certain entities. Section 
139 is also proposed to be amended to require every 
University, college or institution to file a return of income .. 

Section 143 (3) Is proposed to be amended to provide 
for a mechanism for withdrawal by the Central Govemment 
of the approval granted to a university under section 35 
(1) where their actIvitlel are not being carned out In 
accordance with "conditions subject to which such approval 
was granted. This was a clear Iscuns in the Act, and this 
Iscuns is now being removed. 

Section 155 is 'proposed to be amended to extend 
the time limit for passing of rectification order. Section 
194-1 Is proposed to be amended to amend the definition 
of rent to cover different arrangements which' are really a 
disguise for rent. 
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Section 194-J is proposed to be amended to bring 
receipts exceeding As. 20,000 on account of royalty and 
non-compete fee within the ambI, of TOS. 

Sections 246A and 275 are proposed to be amended 
to provide for revision of penalty order in caaea where an 
appellate order Is received or revision order is ordered 
under Sections 263 or 264. 

Section 288B is proposed to be amended to provide 
for rounding off the tax, Interest, penalty to the nearest 
multiple of Rs. 10 instead of the existing nearest Re. 1. 

These are 88 far as direct taxes are concemed. As 
far as Indirect taxes are concerned, again, the 
amendments are largely procedural In order to Include 
tax administration. 

Section 17 of the Customs Act is proposed to be 
amended by issuing a speaking order within 15 days. 

Section 18 is proposed to be amended to prescribe 
the procedure to regulate refunds and recovery of dues 
after provisional assessment. 

New SUb-section 1 A is proposed to be added to 
Section 28 and to Section 11 A to provide for an optional 
scheme for voluntary payment of duty by aSS88S888 in 
full or in part, H they do so within 30 days of the show-
cause notice. 

Section 28BA and Section 11 OOA are proposed to 
be Included in the Central Excise Act to enable the 
Govemment to attach prOvisionally the properiy belonging 
to a person during the pendency of auessment 
proceedings in order to prevent disposal of property even 
before adjudication is complete. 

We are bringing a few Sections within the ambit of 
Section 104. We are expanding the ambit of Section 108 
to empower the officer to summon any person for any 
enquiry. This is the practice, but there is no provision. 

New Section 1 10A is being added to the Customs 
Act to enable provisional release of goods. 

New Section 11 4AA is being added to the Customs 
Act for levy of penalty up to five times the value of the 
goods against improper exportation of goods. 

We are providing for an issue of show-cause notice 
under Section 124. We are providing for an appeal 'under 

Section 1290 and Section 35E to the officer of the 
department. 

We are enhancing the maximum period of 
imprisonment from six months to two years for offences 
under Sections 132 and 133, which are very serious 
offences. 

We are Including Section 135A for taking cognizance 
of any offence by the courts. We are Inserting new Section 
154B and 37E in the Customs Act and Excise Act for 
publication of names and other particulars of tax evaders. 

We are curing the ambiguity in the first proviso to 
Section 8B conceming exemption from application of 
safeguard duty for developing countries. 

We are amending rule 16 of the Central Excise Rules 
to declare the independent wire drawing units as 
-888888888- under central excise. 

We are proposing to amend Section 25 of the Central 
Sales Tax Act to provide for transfer of proceedings 
relating to inter-State disputes pending before an appellate 
authority of a State or the Union Territory to the AuthOrity 
notified under Section 24 (1). 

As hon. Members have noticed, all this is to improve 
tax administration. This Is not imposing any new taxes: 
this is just tightening up tax administration. Over the years 
we have gained experience. I have also observed the 
Department. I think these provisions are necessary if we 
must tighten tax administration. 

Sums are very large today and incentive to evade 
tax also Is very large today. Earlier, if somebody paid tax 
of a lakh of rupees or two lakhs of rupees, he was 
considered a large taxpayer. Today, taxes run into 
hundreds of crore. of rupees. Therefore, the incentive to 
evade is also very high. Therefore, we must tighten tax 
administration. 

I have accepted many of the suggestions of the 
Standing Committee which I have mentioned here. I would 
request the hon. Members to discuss and then ultimately 
pass the Bill with the amendments that I proposed. 

{TflInsIIllionJ 

SHRI SANDEEP DIKSHIT (East Deihl): Sir, I rise to 
support the Bill introduced by Hon'bIa Minister of Finance. 
I have gone through the provision contained In the Bill in 
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brief and I think that there is no need to have a specific 
discussion on it. When the Minister of Finance pre18nted 
his budget. he had, indeed, shown a little example of his 
farsightedness and progressive approach in his budget 
proposals. He has shown his capacity to manage the 
affairs and capacity to manage financial matters very 
lucidly. We have seen many Finance Ministers imposing 
taxes and making tax administration and management 
more complicated and stringent. But we see a few 
examples of such big steps for improving and streamlining 
tax system in order to mitigate the problems of tax payer 
and give benefits to public. I and the entire House thank 
to Minister of Finance for it. Mr. Minister of Finance all 
the provisions mentioned in your speech are In detailed 
and the changes for which you are striking are a welcome 
step. I do not think that I or anybody else have capacity 
to understand these provisions better than you. But I have 
got an opportunity to comment on tax system, so I would 
like to draw your attention towards some points. Today, 
the tax payer particularly I am talking of the income tax 
payer has to face the lacuna existed in income tax system. 
Whenever, a common man has to deal, with this, he 
finds himself helpless. Income tax fobia is the first thing 
which takes place in his expression or in the offices which 
deal with the issue of a common man. Some years back, 
I used to meet with administration like a common man. I 
have been meeting with them in the capacity of a MP for 
the past time. Whenever I meet with them, I am very 
scared 0' them. I feel a short of fear like a common man 
that they can present any thing unknown in front of me 
or they may ask any question which is very difficult to 
make out for me. I am still doubtful about it. It Is true that 
tax payer in this country reels under a kind of fear that 
he will come from Income Tax department and after this 
he will be in trap in the ensuing months. There should 
be an atmosphere of equality, humanity and sensitivity 
between tax administration and tax payer but it is not so. 
There Is urgent need for such an atmosphere. The tax 
payer fulfills his responsibility towards country as well as 
law. 

The Country is run with the help of money we receive 
from them in the fonn of taxes. Taxes help complete all 
the progressive works or schemes. Today, tax payers do 
not deserve mere regard but a big token of regard. 

I would like to draw the attention of the Minister of 
Finance to one more aspect. I remain little bit in touch 
with the NGO's. During the last 8-10 yeara, people have 
created an image of such NGOs and misconceptions 
prevail about them. Especially, the Govemment thinks that 

such organizations are the mean. of minting or hiding 
money and there Is lome big treasure abroad wherefrom 
the process of bringing donal"8 Is continuously going on. 
Hon'bIa Finance Minister, Sir, there are many-a-.peopIe in 
the country who broad a sense of service somewhere in 
their mind and keep themselves engaged In service to 
the nation by small modes and from their native places 
through all these organisations or likewise institutions. 
Whenever such organizations get into contact with the 
tax administration, they have to face difficulties. I would 
not like to go into detail, while telling about one of my 
experiences. Three months ago, when I met the people 
at the helm of tax administration in Delhi regarding the 
organizations known to me, I had to give a clue of my 
position or my chartered accountant had to use such 
Influences which otherwise could have been avoided. 
Although I know that this Is a sensitive matter but such 
incidents do occur. I am talking of small organizations. 
Big organizations or tax payers about whom the hon'ble 
Finance Minister has rightly said that although the number 
of such big tax payers has increased now but most of 
them prefer to avoid or evade tax. To avoid It, loophole 
in the provisions made in this regard would be checked. 
Besides, it is also Imperative to streamline the taxation 
system. For nearly 15 years, since when .the country 
has started looking at the taxpayers in some different 
way, the point arose time and again that we have to 
sensitise the tax administration, tax payers are to be 
given a name by which paying tax becomes a matter of 
prestige, a thing of honour. But even at present, it is not 
true In .practical sense. I know that the hon'ble Minister of 
Finance is very well aware of these things. He is also 
aware of all inbuilt practical problems in the relevant 
provisions where a common man faces difficulty in proving 
himself honest before or after paying tax. J would humbly 
request to delve over such cases where big people who 
even after having capacity also avoid paying custom duty 
or evade tax. Many businessmen, who are well versed 
with the entire structure can detect 8everal loopholes to 
their benefit. A common man has to face such tax 
administration at some point of time with whom otherwise 
it is difficult to arrange a meeting. Keeping all these things 
in mind the honourable Minister of Finance should also 
bring such proviSion. I know that the House will support 
him entirely. 

The honourable Minister of Finance should be 
welcomed and given thanks in true sense to Introduce 
this Bill. 
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PROF. MAHADEORAO SHIWANKAR (CHIMOOR): 
Mr. Deputy Speaker, Sir, chldambaljmjl is a renowned 
economist of the country. I do not think that there will be 
a great benefit by Introducing thle Bill. I deliberately used 
this word because he had done great job for laat many 
years, but today people accompanying him from left to 
right are not letting him to the job. Because of It he has 
failed. 

AN HONOURABLE MEMBER: Right or left, who are 
such people. 

PROF. MAHAOEORAO SHIWANKAR: I leave It to 
on to decide. I was telling and I think that this bill has 
been brought to make tax system of the country simple 
but the fact Is that taxpayers are very disturbed due to 
different system of taxation at different places. Let us 
discuss from metropolitan cities. Toll tax, sales tax and 
service tax system are there. Then, thereafter taxpayers 
have to surrender due to different taxing system of Income 
tax in direct tax. There should be tax collection system at 
one place in the country, can we accept a system for 
this purpose? In Israel, there is single system for 
distribution of whole collected tax at one place either It is 
Corporate tax or State tax or Central tax. The taxpayers 
know it directly or indirectly about the tax likely to be 
paid in this system. But there due to direct tax how much 
amount is debited from taxpayers pocket and when budget 
of tax payers get upset, taxpayers became worried in this 
regard. Thereafter Govemment accepts the matter of tax 
evasion. Hon'ble Minister, Sir, Rajiv Gandhi had said that 
only ten percent money of expenditure goes to public. It 
means that ninety percent monElY get convertea into black 
money. Do, you think that black money will be completely 
curbed by the initiative taken to formulate the scheme in 
this system because tax system and entire laws are failed 
in such country where black money runs like parallel 
system. Whether we can think like that? I would like to 
submit to the Go'!omment and this House for this purpose 
that a system should be explored in this regard by way 
of consideration for four to six months, so that parallel 
black money of the country be washed out. Many a times 
efforts have been made in this regard after independence 
of the country that the persons having black money have 
been persuaded to make their money white. 

But it did not take place and there was no solution 
or result of it. It seems to me that our country wUI top the 
·list among the nations of the world about tax evasion. 
Due to this very reason the entire economy of our country 

goes waste. I think we should discuss this matter keeping 
in mind the abov.mentioned Issue. We think it beforehand 
that he is • tax evader and want to implement it In a 
reve .... way by starting it from here In a wrong manner. 
Thus, we should consider it in this way and should also 
call for It in the same way. 

As far as this cali is concemed, an honourable 
member has just said that one shudders at the thought 
of visiting Income Tax office. The people have fear in 

~ their mind with regard to officers and that fear 18 dispelled 
away from the minds of the people and they are induced 
to pay their income taxes and aimpiHication of tJX system 
made It will fetch sixty seventy, eighty or five percent tax 
to the 8tate exchequer. All these taxes are paid up, but 
in a different way, you should consolidate whatever you 
have to take. You will see the good result for the same 
and people will also came to know that as to how any 
percent of tax goes in a direct and indirect way. 

Sir, I would like to submit two or three pOints other 
than this. You levied two percent tax on Urban 
Cooperative Bank. You should reconsider it with cool mind. 
This is a matter which pertains to Urban Cooperative 
Bank and that is why I had said that I would talk about 
it with a difference. Urban Cooperative Banks are not 
profit-making banks, they are not profit-making Institutions. 
But, they are meant for service to the people. There 
should be a check on them. I approve of it, but control 
can be made in a different way. It is wrong to assume 
that account book will be sent to us as income tax has 
been levied on It. You levied taxes on charitable 
institutions; we forbade you to do so, but you did not pay 
heed to our point. You think that these trivial points will 
fill up your treasure. It will not take place, but on the 
reverse, it will start the proceas of getting It vacant. 

The third point which I want to elaborate is about 
Cooperative Banks. You have no control over them and 
this is an issue which is not connected with this Bill. You 
announced in connection with Cooperative Banks that rate 
of interest would be seven percent. But, it did not happen 
so. We had suggested you that the State Cooperative 
Banks should be allowed to function In the spirit of only 
banks and its powers in the area of distribution system 
like State Cooperative Bank, District Cooperative Bank, 
Primary Cooperative Society should be reduced by one 
Stage. But, nothing has been thought in this regard by 
the Minister. You should have made the whole process 
simplified but nothing is being done. Bu.t~ it seems to me 
that the steps being taken by you in this regard will 
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uttimately not be succeasful. I underatand that you should 
constitute an expert committee on tax simplification and 
work on the recommendation of that committee you 
constituted a Task Force Committee, when you become 
the Minister of Finance, but It produced no results. On 
the contrary, you declared that Cooperative Banks were 
a State subject. Thus, you got rid of the entire issue. It 
seems to me that It will be an act of deceiving the entire 
nation as well as one's conscience in the name of 
simplification of things. So, you should study the entire 
matter with a dttferent approach. I conclude my speech 
here by calling for this matter. 

{English} 

MR. DEPUTY ·SPEAKER: Shri Rupchand Pal 

SHRI P. CHIDAMBARAM: Please be brief. 

/TfB!ISllltion} 

MR. DEPUTY SPEAKER: I too want to get this bin 
paaaed before 4 p.m. I have one more apeaker to speak 
on this. 

/English} 

SHRI RUPCHAND PAL (Hooghly): I would not take 
much time. I support the Bill. 

As promised, the Minister has brought certain 
amendments In the Taxation laws. I think In the coming 
days also he will have to look afresh into certain more 
areas. On the philosophy of taxation, this Is not the 
occasion or the right time to have our views apelt out. 

Second area is the mechanism to plug the loopholes, 
to stop wide spread tax evasion that is taking place both 
in direct and indirect taxes. Some of the measures 
proposed will be only helpful to the Government. 

There are certain grey areas, for example, the 
recommendations of the Standing Committee are also 
there. So far as recommendation number 40 is concerned, 
it is about the payment to be made with regard to the 
charitable institutions and others. I agree to what has 
been said in the Bill that it should be in the form of 
account payee cheques and drafts. What will happen If it 
happens to be the electronic clearing system? 

If we iook at the current scenario, IPO 8cam is taking 
place. Specific instruction, 'Know your Customer' is given. 

In a single day thouaanda of accounts are opened In the 
same address. Sometimes the names are borrowed from 
the alums. This can happen in a civilised country. If I go 
to open an account, I require a photograph, Identity Card, 
Pan and all that. In the face of all thie, what is happening? 
One of the .measures to control the tax evasion is ATR. 
It provides a revealing picture about the scenario In India. 
Out of 18 lakh transactions, we find that 30 per cent of 
them did have any PAN Card. They were not told by the 
banks or anyone else that PAN is a must. So. whatever 
is proposed, at the stage of implementation we find there 
is laxity. 

So, the administrative let up needs to be 
strengthened, not by computerllatlon alone . 

. Computerisation, of course, is one of the dependable 
measures but at the same time deployment of skilled 
personnel and their use is aIao important. 

in the course of the visits of our important Committee 
meetings, we have been told that important posta in the 
tax administration are lying vacant for months and years 
together. Naturally, when these amendments have been 
proposed, I suppbrt them. I think-the hon. Minister, I 
hope would not mind my saying this-these are half· 
hearted and lid-hoc measures. These are reactive, rather 
than being pro-active. The Government has to take into 
account not only the capital market, but also other 
institutions like th~ banks and the charitable trusts. The 
charitable institutions are being misused like anything. We 
~ad raised this issue very many times. This is one 
important area. However, now I welcome and appreciate 
the measu'res that have been proposed through this 
amending Bill. The hon. Minister has accepted some of 
the suggestions given by us. But stili I would say that 
these are half·hearted measures. I have no time to give 
iUustrations, otherwise I could have given him umpteen 
numbers instances to show how these charitable 
institutions are exploiting the situations. Take the case of 
the private hospitals. Just one room is being given for 
research purposes and in the name of· research these 
hospitals are availing of all the concessions. 

Sir, I believe this UPA Govemment Is sincere In its 
approach and the hon. Mi!li&ter himself Is a very serious 
person and he would certainty look into the suggestions 
given by us. Some of our suggestions are not being paid 
heed to at the right time. I hope, he wlH' listen to all our 
suggestion8 and bring forward a comprehensive legislative 
changes In the whole set up of Income tax, customs, 
central excise. Some of the provisions In these Acta have 
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become archaic in th818 days In t.-ms of phlloIophy, In 
terms of approach, in terms of administrative mechanism 
and in terms of technology as wen. 

Sir, while I extend support to this BIU, I would hope 
that in the coming days the Govemment would bring 
forWard a full-fledged comprehensive amendment Bill 
including all the suggestions proposed by us as he has 
only proposed half-hearted measures through this 
amending BiH. 

MR DEPUTY SPEAKER: Shri Mahatab, would you 
like to make some suggestions? 

SHRI B. MAHTAB (Cuttack): Sir, this Is a very 
important Bill in the sense that a lot of changes have 

_ been proposed keeping In tune with the time. This BIll 
deals with Direct Taxes, Indirect Taxes and the provisions 
in this Bill proposes to carry out amendments in the 
Income Tax Act, 1961, Customs Act, 1962, Custom Tariff 
Act, 1975, Central Excise Act, 1944, Central Sales Tax, 
1956. The object is to rationalise and atmpllfy certain 
procedure, widen the tax baae and plug the loopholes 
leading to leakage of revenue. These are the three maln 
objectives and yet we know how many Members have 
shown interest to discuss it in this House, though the 
Standing Committee on Finance has dealt with these 
aspects in details and other things also, yet these three 
aspects of widening the tax base, plugging the loopholes 
and rationalising and simplifying the tax system would 
continue to be deliberated upon in future as well. 

Sir, I should thank the hon. Minister that he has 
brought forward such a Bill. Some mind has been applied 
and certain steps are being proposed to be taken. This 
reminds me of a statement made by a famous legal 
luminary, namely, sr.ri Nani Palklwala -- 81 believe that no 
civil servant should be allowed to work in the Finance 
Ministry unless he has taken a foundational course with 
emphasis on truth: Whatever has been spoken today In 
this House, this very basic element should be adhered to 
because of the amount of fear that has been expressed 
by the hon. Member and repeated by another expert in 
Finance and also by Shri Rupchand Pal. They have all 
mentioned the same thing. If you are dealing with direct 
tax or indirect tax, a little element of truth is necessary 
by those who are manning that Ministry. Here I would 
like to say that these are wise words and the intention is 
to amend certain lacunae and tighten the tax 
administration. No law, least of all a tax legislation, is 
unchangeable specially in a civil society which has found 

Its moorings In a democratic system of governance. But 
the amendments to the Income Tax Act, 1961 said to 
number over 5000 since enactment have today made 
even the seasoned tax practitioner quail at the thought of 
sifting through. them and all these changes In an Act 
which has as many as 298 sections. This needs serious 
attention. It can safely be said that no other piece of 
legislation in India has seen so many changes. Surely, 
laws need additions and alterations. But changes made 
on trial and error basis are certainly not healthy. And 
looking at the scale of change in the Income Tax Act, 
one wonders if all that 18 done on the plea of 
rationalisation and simplification has added to confusion. 

The Raja CheUlah Committee on tax reforms has 
stated that in order to judge what kind of changes should 
be brought about, we must look the root causes for the 
present unsatisfactory state of affairs in the field of tax 
administration and one such cauee is recurrent changes 
in the law brought about at the budget time. It is generally 
conceived In secrecy and proposed and enacted without 
adequate public consultation and debate. 

The most Irritating exercise In the opinion of both the 
tax expert and the assessee is that of amending the 
rates and granting exemptions throughout the year by 
Issuing notification. Prof. Chelllah says that the tax system 
and Its burden must be acceptable to the citizens, that 
is, the potential tax payers. 

A simple tax system Ideally should have only a limited 
number of rat .. and exemptions or deductions and offer 
the least possible discretionary power to the tax officials 
for Interpreting the law. Today the problem In direct tax 
is, It becomes a very subjective decision of the one who 
Interprets sitting on the other side of the table. That is 
why, many cases are pending in different courts at 
different levels. Crores and crores of rupees are being 
held up because of that. 

Due to paucity of time, I am not going Into indirect 
taxes. In direct taxes, I think there is a need to have a 
relook. I would conclude by saying that tax reforms is 
too serious a matter to be dealt with by politicians and 
lawyers. But economists and experts in the field should 
have a say. 

{Tl'llnsllltIonJ 

SHRIMATI JAYABEN B. THAKKAR (Vadodra): Mr. 
Deputy Speaker, Sir, hon. Minister of Finance has 
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introduced Taxation Laws (Amendment) Bill, 2005 In the 
House. In this context, I would like to know whether we 
can implement taxation laws in our country on the pattem 
of other countries? Whether we can make provisions for 
the senior for the senior citizens and children on the 
pattern of other countries where the citizens pay their 
taxes? 

(English} 

SHRI P. CHIDAMBARAM: Mr. Deputy-Speaker, Sir, I 
am grateful to hon. Members for the broad support they 
have given to this Bill. As I said, I could have made 
several provisions of this Bill part of the FInance Bill. In 
fact, it would have gone unnoticed. But that would have 
been unfair. The Finance Bill, as It ie, is a complicated 
piece of legislation. And to add a number of house 
keeping amendments to that Bill would be burdening the 
Bill and to really get it passed without the application of 
mind. So, I said in my Budget speech I will Introduce a 
separate Taxation Laws (Amendment) Bill. 

_ We have spent months zeroing in on the amendments 
which are absolutely necessary in the Income Tax Act, In 
the Customs Act and in the Central Excise Act. That is 
how this Bill was prepared. I think a separate Taxation 
Laws (Amendment) Bill gave an opportunity to the 
Standing Committee to deliberate at great length on this 
and give its Report. The Standing Committee has 
deliberated on this Bill and has given its 27th Report. 
Meetings of the Committee were held on 14th July, 6th 
September, 29th September, 30th September, 8th 
November, and 8th December, 2005. Evidence was taken, 
experts were called, Chartered Accountants were called, 
and a long Report running to almost 41 pages has been 
given. Therefore, it would not be correct to say that this 
is a half-hearted approach. This is a full-hearted approach, 
with full application of mind. As time goes on, surely more 
amendments will be required. Please remember that the 
assessee is one step ahead of the Government. 
Therefore, as and when we find that there are 
administrative difficulties, we will have to plug those 
difficulties; as and when tax laws are being changed, tax 
rates are being changed, some corrections would have 
to be made. But I believe that at least for the time being 
we have taken note of the major lacunae and the major 
bottlenecks in tax administration and we are dealing with 
these bottlenecks and lacunae. 

Of course, there are problems with paying taxes. 
Nobody likes to pay taxes. But we will have to change 

that culture. In Europe, for example, everybody happily 
pays taxes because taxe8 are spent wisely and taxes 
are spent for the purpose for which they are meant. But 
when people find that taxes are not spent wisely or money 
is being wasted, then people develop a resistance to pay 
taxes. So, tax compliance will improve only when 
Govemment exhibits prudence and wisdom in spending 
the money collected as taxes. If people see that their 
taxes work, then they will pay taxes better. B,ut that Is 
entering into philosophical issues and I will reserve all 
that for another occasion. Today I am very keen that the 
Bill is passed. I am grateful to hon. Members for their 
support. 

On the IPO scam we can have a separate dIscusaIon. 
I will deal with the scam. There. was failure and collusion 
at three levels. We are taking strong action. Nobody can 
say that we have not taken the strongest action. We 
have taken the strongest action in the IPO scam. Nobody 
win be spared. . 

So, I would request tha~ the BtU with the amendments 
that I have moved and will move be pUHd. 

MR. OEPUTY SPEAKER: The question is: 

"That the Bill further to amend the Income Tax Act, 
1961, the Customs Act, 1962, the Customs Tariff Act, 
1975, the Central Excise Act, 1944 and the Central 
Sales Tax Act, 1956, be taken into consideration." 

The motion was adoplsd. 

MA. DEPUTY SPEAKER: The Houae will now take 
up clause-by-clause consideration of the Bill. 

The question is: 

"That clauses 2 to 4 stand part of the Bill.· 

Thil motion was sdopltHJ. 

C/SUSt1S 2 to " WI'/lS' sdrltKi to ~ BiN. . 

CI.u .. 5 

Amendment of Section 35 

Amsndmtmts mstitl: 

Page 3, lor lines 6 and 7, su~' 

"5. In the Income-tax Act, In section 35, with effect 
from the 1st day of April, 2006,-
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(i) in sub-section (1 ).-". (4) 

Page 3, after line 24, insstt-

'(c) after clause (iii), the following Explanation shall 
be inserted, namely:-

MExplanation.-The deduc1ion, to which the assessee 
is entitled in respect of any sum paid to a scientific 
research association, university, college or other 
institution to which clause (iI) or clause (Iii) applies, 
shall not be denied merely on the ground that, 
subsequent to the payment of such sum by the 
assessee, the approval granted to the association, 
university, college or other institution referred to in 
clause (II) or clause (iii) has been withdrawn;";". (5) 

Page 3, line 25, for M(C)", substituftl "(d'-. (6) 

Page 3, line 27, for M(d)", subsIiIuItJ -(e,-. (7) 

Page 3, line 34, for M(e)", substituftl M(f)". (8) 

Page 3, after line 41, inssn-

'(ii) in sub-section (2M), the Explanation shall be 
numbered as Explanation 2 thereof and before the 
Explanation 2 as so numbered, the following Explanation 
shall be inserted, namely:-

MExplanation 1.-The dedUction, to which the 
assessee is entitled in respect of any sum paid to a 
National Laboratory, University, Indian Institute of 
Technology or a specified person for the approved 
programme referred to in this sub-section, shall not be 
denied merely on the ground that, subsequent to the 
payment of such sum by the assessee, the approval 
granted to,-

(a) such Laboratory, or specified person has been 
withdrawn; or 

(b) the programme, undertaken by the National 
Laboratory, University, Indian Institute of Technology or 
specified person has been withdrawn.".'. (9) 

(Shri P. Chldambaram) 

MR. DEPUTY SPEAKER: The question is: 

urhat clause 5, as amended, stand part of the BiII.-

Ths motion wss Ildop1tK1. 

Cllluse 5, lIS IImsndtKi. WBS IIddtHi 10 the SUi 

16.00 hr .. 

Motion Re: Suapenslon of Rule 80 (I) 

SHRI P. CHIDAMBARAM: Sir, I beg to move: 

-rhat thi8 House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha In 80 far as It requires that an amendment 
shall be within the scope of the Bill and relevant to 
the eubject matter of the clause to which It relates, 
in Its application to the Govemment amendment No. 
10 to the Taxation Laws (Amendment) Bill, 2006 and 
that this amendment may be allowed to be moved'-

MA. DEPUTY SPEAKER: The question is: 

urhat this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduc1 of Business In Lok 
Sabha In 80 far as It requires that an amendment 
shall be within the scope of the BIll and relevant to 
the subject matter of the clause to which It relates, 
in Its application to the Govemment amendment No. 
10 to the Taxation Laws (Amendment) BIll, 2005 and 
that this amendment may be allowed to be moved'-

Amsndmtlnt mlldtl: 

Page 3, IIfMr line 41, instlrt,-

SA. In section 36AC of the Income-tax Act, after sub-
section (2), the following ExpIIIMIion shall be inserted 
with effect from the 1st day of April, 2006, namely:-

·ExpIIIMlion.-The deduction, to which the assessee 
is entitled in respect of any sum paid to a public 
sector company or a local authority or to an 
association or Institution for carrying out the eligible 
project or scheme referred to in this section applies, 
shall not be denied merely on the ground that 
subsequent to the payment of such sum by the 
asse888e,-

(a) the approval granted to such association or 
institution has been withdrawn; or 
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(b) the notification notifying eligible project or 
scheme carried out by the pubic sector corJ1)8ny 
or local authority or 888OCiation or Institution has 
been withdrawn:·. (10) 

(Shrl P. Chldambaram) 

MR. DEPUTY SPEAKER: The queetlon Is: 

"That new clause 5A be added to the Bill.· 

Ths motion W88 IIdopIrId. 

New Clauss SA W&f sddBd to IINI BiN 

Motion Re: Suapen .. on of Rute 10 (I) 

SHRI P. CHIDAMBARAM: Sir I beg to move: 

~hat this House do auepend clauae (I) of rule 80 of 
Rules of Procedure and Conduct of BueineM In Lok 
Sabha in so far as it requires that an amendment 
shall be within the scope of the BiI and .......,. to 
the subject matter of the cia... to which It relates, 
in its application to the Govemment amendment 
No. 11 to the Taxation Laws (Amendment) Bin, 2006 
and that this amendment may be allowed to be 
moved." 

MR. DEPUTY SPEAKER: The question is: 

~hat this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Buslneu In Lok 
Sabha in 80 far as it requires that an amendment 
shall be within the scope of the Btl and relevant to 
the subject matter of the clause to which it 
relates, in Its application to the Government 
amendment No. 11' to the Taxation Laws 
(Amendment) Bill, 2005 and that this amendment may 
be allowed to be moved." 

New Clau_ 58 

AlT1tIf1dlT1tlf1t made: 

Page 3, aftsr line 41, inssll.-

'Amtilndmtlnt of stlClion ~CG4. 

5B. In section' 35CCA of the Income-tax Act, after 
sub-section (2AJ, the following Explanation shall be 

Inserted with effect from the 181 day of April, 2006, 
namely:-

-Exp/8nlltion. -The deduction, to which the aSleSl .. 
is entitled in respect of any sum paid to an 
association or institution for carrying out the 
programme of rural development referred to In 
subHctlon (I), shall not be denied "",rely on the 
ground that subsequent to the payment of such sum 
by the 8888l8ee, the approval granted to such 
programme of rural development. or as the case may 
be, to the association or institution has been 
withdrawn: (11) 

(Shri P. Chidambaram) 

MR. DEPUTY SPEAKER: The question Is: 

"That new cIau8e 5B be added to the Bill." 

Ntlw CIIIuss 58 _8 MidIId to tINI BiI/. 

Motion Re: Su.penelon of Rule 80 (I) 

SHRI P. CHIDAMBARAM: Sir, I beg to move: 

-That this House do suspend clause (I) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha In 80 far as it requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which it 
relates, in its application to the Government 
amendment No. 12 to the Taxation Laws 
(Amendment) Bin, 2005 and that this amendment may 
be allowed to be moved." 

MR. DEPUTY SPEAKER: The question Is: 

"That this House do suspend clause (I) of rule 80 of 
Rules of Procedure and Conduct of Business In Lok 
Sabha in so far as it requires that an amendment 
shall be within the scope of the BiD and relevant to 
the subject matter of the clause to which it 
relates, In its application to the Government 
amendment No. 12 to the Taxation Laws 
(Amendment) Bill, 2005 and t~ this -amendment may 
be allowed to be moved.w 
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New Clause 8A 

Amendmtlnl mllde: 

Page 4, aftsr line 42, ifl86lf.-

'AfTltlndmsnt of StlCtion 80 GGA. 

8A. In section 80GGA of the Income-tax Act, In sub-
section (2), with effect from the 1st day of April, 2006,-

(a) after clause (II~ the following Exp/IIlNltion shall 
be inserted, namely:-

"Explal1lltion.-The deduction, to which the 88S88888 

is entitled in respect of any sum paid to a scientific 
research association, University, college or other 
institution to which clause (~ or clause (II~ applies, . 
shall not be denied merely on the ground that, 
subsequent to the payment of such sum by the 
88S888ee, the approval to such association, University, 
college or other institution referred to in clause (II) or 
clause (1111), as the case may be, has been 
withdrawn;'"; 

(b) after clause (b), the following Expillnation shall 
be inserted, namely:-

'Fxp/llnill/on.-The deduction, to which the asseSIl88 
is entitled in respect of any sum paid to an 
association or institution for carrying the programme 
of rural development to which this clause applies, 
shall not be denied merely on the ground that 
subsequent to the payment of such sum by the 
assessee, the approval granted to such programme, 
or as the case may be, to the association or Institution 
has been withdrawn."'; 

(c) In clause (bb), the Exp/llnation shall be numbered 
as Exp/llnlltion P thereof and before the Explllniltion 2 as 
80 numbered, the following Explllf1IItion shall be inserted, 
namely:-

"Expl8n8tion f.-The deduction, to which the 
assessee is entitled in respect of any sum paid to a 
public sector company, or to a local authority or to 
an association or institution for carrying out eligible 
project or scheme referred to in section 35AC, shall 
not be denied merely on the ground that subsequent 
to the payment of such sum by the aaaessee, -

(II) the approval granted to such association or 
institution has been withdrawn; or 

(b) the notification notifying eIigI)Ie project or scheme 
referred to in section 3SAC carried out by the 

public sector company, or local authority or 
association or institution has been withdrawn;". 

(12) 

(Shri P. Chidambaram) 

MR. DEPUTY SPEAKER: The question is: 

"That new clause 8A be added to the Bill." 

ThtJ motion was IJdop/Bd. 

New C/IIUS6 SA W8S 8ddtId IrJ the Bill. 

C/IIusss 9 10 36 were Iltidt1d IrJ the BiN. 

Clau .. 37 

SHRI P. CHIDAMBARAM: Sir, with your leave, Clause 
37, the Government wishes this clause to be negatived 
for the following reasons. Clause 37 was originally 
introduced In the Bin because as the CST Act had been 
amended earlier, there was a clear lacuna that the appeal 
had been provided against any order of a State authority 
which meant that even an assessment order by an 
a8S888ing officer cam. up for an appeal to the Central 
Appellate Authority. 

Obviously, that was not the Intention. It was simply 
an error of the draftsman, of the mover of the Bill at that 
time. I am not blaming anyone. There was an oversight. 
So, we introduced clause 37 to take care of that and we 
had notified the authority under section 24(1) and not 
under 19, "which again was trying to correct an error but 
the earlier error was there. Now, Sir, we have since 
corrected It by amending the Central Sales Tax Act as 
part of the Finance Bill, which W88 adopted a few months 
ago and, therefore, clause 37 Is no longer required. I am 
requesting the House to negatively vote out clause 37. 

MR. DEPUTY SPEAKER: The question Is: 

"That clause 37 stand part of the Bill." 

The motion WIIS ntJglltiVtld. 

MR. DEPUTY SPEAKER: The question is: 

"That the Schedule stand part of the Bill." 

The mol/on WIIS 8doptsd. 

ThtJ Schsdultl WIIS IIddsd to Ihs Bill. 

Clau .. 1 

Short tm, 
All'NNldmtmIs ITIIItM: 

Page 1, line 4, 

for "2OOS", substitute "2006" (2) 

Page 1, omit lines 5 and 6 (3) 

(Shri P. Chldambaram) 
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MR. DEPUTY SPEAKER: The question i8: 

UThat clause 1, as amended, stand part of the Bill." 

The motion was sdopIBd. 

Clause " as amended, was IIddsd 10 the BHI. 

Enacting Formula 

AI7'1tIfKiI1WnI matitl: 

Page 1. line 1,-

for uFifty-sixth Vear", substitute UFlfty-seventh 
Vear" (1) 

(Shri P. Chidambaram) 

MR. DEPUTY SPEAKER: The question ta: 

urhat Enacting Formula, as amended, stand part of 
the Bill: 

The motion was adoptsd. 

Ef1IICting Formula. as IImfH1dtJd. WIIS addsd 10 Ihe BlI. 

The Long rille W8S IIddtK1 to the BIN. 

SHRI P. CHIDAMBARAM: Sir, I beg to move: 

urhat the Bill. as amended, be paeaed: 

MR. DEPUTV SPEAKER: The question is: 

urhat the Bill. as amended, be paaaecI." 

The motion W8S adoptsd. 

18.09 hr.. 

DISCUSSION UNDER RULE 193 

SUICIDE BY FARMERS IN VARIOUS PARTS 
OF THE COUNTRY-Conld. 

[Eng/ish/ 

MR. DEPUTV-SPEAKER: Item no. 24 and 25 wiD be 
taken on some other day. Now, we will take Item no. 
26-Discussion under Rule 193 regarding suicide by 

farmers in various parts of the country, raised by Shri 
Ramji Lal Suman on 16th May, 2006. Vesterday, when 
the House was adjoumed, Shri Ramji Lal Suman was on 
his feet. He has already taken 11 minutes. Time available 
with us is only two hours. Time taken is 11 minutes. 
TiQ'le left with us is 1 hour and 49 minutes. I would 
request hon. Shri Ramjl LaI Suman to continue his speech. 

[TrsnsIstion/ 

SHRI RAMJI LAL SUMAN (Ferozabad): Mr. Deputy 
Speaker. Sir, yesterday I was telling that the credit 
distrtbuted to the farmers by the financial InstItUtions Is 
not adequate and the farmers are compelled to go for 
banker's loan. 

Sir, the preuure of loans on the farmers Is not a 
new phenomenon. There were movements on the Issue 
of toan-walvtng even In the Pre-Independence era. Mama 
Shri Baleshwar Dayaljl, an icon of the Socialist Movement 
whoae blrth-centenuray falls in this very year. had a similar 
movement In Jhabua at that time. When the british tried 
to find out the real reason behind the mutiny of 1857 
and went for a probe Into this, they came to know that 
the anger coming out of forced recovery of revenue from 
the poor farmers was the basic reason behind that 
rebellion. 

11.11 hr.. 

[SHRI VARKN..A RADHAKIRSHNAN in thtl Chilitl 

and this wu one of the reasons for the natlonaHzatlon of 
banks at that time which proclaimed for benefits to the 
farmers. The British adopted a basic principle that the 
amount of interest on a premium sum would not exceed 
the total amount borrowed, viz. the maximum sum of 
interest would not exceed the total amount of premium 
sum. Eartier. the farmers were not subjected to pay any 
more than this in this regard but now they pay 
multiplied interest on the actual sum taken from the banks 
as loan. The principle that the maximum amount of Interest 
would not exceed the actual loan-sum, Is not followed 
today. 

Mr. Chairmen, Sir, the hon. Minister of Finance has 
mentioned in his Budget-speech about 7% interest-rate. 
but the farmer Is subjected to repay 13-~ 8% compound-
interest. The biggest problem before him is the 
repayment of loan taken from some financial institution. 
He Is so burdened that he finds himself unable to 
do 80. 
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Sir, the farmer is left with only two options In this 
jeopardy: suicide or rebellion and movement. One can 
register one's protest in a democratic system, this is one's 
right. Then, the fanner has no other option except to 
rebel, and when he comes to that he faces wrath of the 
system. He is fired at by the police. If we glance over 
this situation we find that not less than 200 farmers have 
been killed within last two years. I am not blaming any 
particular govemment for this, yet bunets were fired at 
the farmers whenever they came out in protest. 

Mr. Chairman Sir, Shrl Digvljay Singh, the brother of 
our hon. colleague Shrl Laxman Singh was heading the 
govemment in Madhya Pradesh when the clash between 
farmers and police broke out in Betul district of the State 
on 12 January, 1998. Dr. Sunllam an MLA in the State 
Assembly of M.P., was leading this protest of the farmers 
when lathls and bullets were charged on them and 2" 
farmers lost their lives In that incident. ... (lnlslTlJptions) 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): I had also gone 
there. 

SHRI RAMJILAL SUMAN: The firing at Shrl 
Ganganagar In Rajasthan and In Orissa had taken 
perhaps under your tenure. Mr. Chairman, Sir, I mean to 
say that the farmers' movement is forcibly oppressed all 
over the country, but just look at the conditions they have 
to face. The cost of agm-production has doubled during 
the last two years. Prices of seed, fertilizer and irrigation 
have escalated further. And what is the result of our 
agreement with the W.T.O? This agreement has reduced 
the price of soyabean from Rs. 1800 per quintal to Rs. 
lOOper quintal and also price of cotton from Rs. 2800 
per quintal to only Rs. 1000 per quintal. In southem part 
of the country, the prices of coconut and coffee have 
also suffered due to this. We would have asked the 
W.T.O. to end the subsidy costing around one bRilon 
dollars enjoyed by their countrymen under their net. The 
gravest flaw herein is that our farmers are forced to 
compete with them. My point is that the competition should 
take place among the equals. Our poor farmers were 
deprived of such facilities cannot compete with those 
resource-rich people. Today, the American and European 
companies are selling their products here, like; 'Kargll' 
and Van Canto' and our producers do not get proper 
amenities to compete with them. This situation will 
evenluaJIy lead to crisis. Moreover, we could not succeed 

in the W.T.O. meet. We ehould at leaat have taken Into 
our custody the right of imposing quantity-sanctions; It 
would enable us to limit the sale of foreign agro-produce 
by MNCs in India. Such MNCs would rather have been 
blacklisted in our country. 

Recently, the US President George Bush visited India 
and we did some agreements regarding agricultural 
research and development with United States. An 
agreement with USA is an entirely distinct question. but 
I would like to say that the research in the name of 
agriculture in our country should come out of laboratories 
and reach the ordinary farmers to benefit them. If such 
reeearch does not reach a farmer Uving in a remote village 
or rural area, it stands null and void. We are in the 21st 
century and talk of research and development In the agm-
sector. We want to modemlze our agriculture, but just 
look at the prevailing scene of the day. In Bihar, the 
farmer hirnseH pulls the cart as he has no bulls. One 
other is commanding him while he replaces the bullock. 
I think this is a matter of great shame to all of us. All 
our promises of progr888 and prosperity reduce to nothing 
If this situation prevails. We have taken one more 
destructive step, the permission to use BT -cotton seed 
was given with the logic that It would not require any 
pesticides. It was also said that this type of cotton would 
Increase productivity and quality of the produce. The 
farmers of A.P., Malwa region of M.P., Kamataka and 
Maharashtra sow the BT -cotton seed and they faced the 
catastrophe. They got no yield and all tall claims were 
found to be plain lies. The farmers were misguided and 
they fell prey to the naughty MNCs. Yet, what could be 
done to relieve those farmers? The Govemment of Andhra 
Pradesh filed a case in the court against MIs Mecanto 
Company claiming for the loss Incurred to the farmers. 
The court ordered the said company to compensate for 
the Iosaes but the farmers have not received a simple 
penny from the company till date. Hon. Minister of 
Agriculture Is sitting here. I am happy to note that the 
Agriculture Minister had called a meeting of the Chief 
Ministers of Kamataka, Andhra Pradesh, Kerala and 
Maharastra. I think that the reason behind inviting only 
these four Chief Ministers was a report published in 
newspapers which mentioned that most cases of farmers 
committing suicides were taking place there only. I thank 
him for Initiating a nice work wherein he had also said 
that package would be given to those districts where 
farmers have committed suicides. But Sharadji, the 
condition of Uttar Pradesh, Bihar, Orissa state is also 
pitiable apart from the above states and they are poor 
states. I therefore, request to the agriculture minister 
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through you Mr. Chairman Sir that you kindly call a 
meeting of all the Chief Ministers of the state while 
discussing the problems of the farmers and dlscu8810n 
regarding providing package and should not be confined 
to any district or any state alone but for the entire country 
so that condition of farmers could be improved as this 
issue is not to be confined within the boundaries of any 
state or district. Farmers of the entire country are 
expressing their sentiment and everywhere the situation 
is the same. 

I would like to make another submission. Today we 
all talk about the importing of wheat. I would like to 
thank the farmers of India who by their sheer efforts 
endeavoured to make the country saH reliant in the field 
of foodgrains. We should appreciate this. The Government 
had decided initially to import 5 m lakh tonnes of wheat 
which has now been increased upto 50 lakh tonn88. The 
price of As. 798 per quintal fixed for It would come to 
As. 900 per quintal at its delivery at the ports and the 
Finance Minister has admitted that as per his own 
calculations Its price would come to As. 970 per quintal. 
We are paying As. 900 to 7000 per quintal for the 
Imported wheat whereas we are paying As. 650 per 
quintal to our farmers. The payment of As. 50 as bonus 
announced later on would continue tin June. The agencies 
which procure wheat are receiving less quantity of It due 
to the psychological effect created In the minds of the 
farmers that the Govemment are paying As. 900 per 
quintal for the imported wheat while they are being paid 
As. 650 per quintal. The private people and multinational 
companies are making use of the situation and are 
procuring wheat at the declared rate. What would be the 
result then. It would result in creating false shortage of 

- wheat in the country. The Govemment has accepted that 
it had more than 116 lakh tonnes of wheat in central 
pool of wheat stock. The rabi crop was due aHer six 
months and was about to hit the market. I would certainly 
like to know the total requirement of wheat and whether 
the wheat in stock was adequate or not. The Govemment 
should explain the situation which necessitated the import 
of wheat. Shri Sharad Pawar should take care to answer 
this while making his reply. The first lot of wheat imported 
from Australia by State Trading Corporation had contained 
more than 50 per cent of pesticides and 14 percent of 
weeds respectively as was found in the preliminary text. 
The report has been received by the Govemment, but 
the investigation agencies termed this report as false. I 
would like to know that since the early report was ordered 

through you than why it was changed. We would not 
have bought the quantity of wheat In our country which 
Is being Imported now. The first lot which has arrived 
contained pMticIdee and weeds above permlaelble Ilmlla. 
We made the procedure of Inviting tender eaeler 
afterwards. It Is being. said that It has been done at the 
beheet of America. 

Mr. Chairman, Sir, I am having the Hindu dated 
8 March, 2006 with me. It 18 published that 

/Ent;IitIh/ 

"Us to hold tab on norma for wheat imports go get 
a clear picture on India's requirements: 

{Tf1IMI6lion/ 

What are we doing after all? Where are we moving 
and what is our position? I think that the position of _ 
India as a whole is not good. You are purchasing sub 
standard wheat by ignoring the labour, efforts of the 
farmers of the country. I think that nothing can be more 
sh.-neful than this. 

Mr. Chairman, Sir, the Finance Minister Shri 
Chldambaram jl had given a long apeech regarding water 
conservation during his budget speech made in 
September. It seemed that the -Govemment is really 
serious about the matter, but it has made little progress 
till now. It has been confined mainly In the files and 
nothing has been done regarding water conservation. In 
India 55 per cent of the water Is wasted. If we look at 
the situation of other countries of world we find that we 
are having the largest numbers of rivers, but we are not 
using water properly. Today the per capita water 
conservation in our country is 207 cubic meter per capita. 
It is 6103,4733,3145,1964,1739,1245 and 1111 cubic 
meter in Aussia, Australia, BrazU, America, Turkey, Mexico 
and China respectiv~ly. I mean to say that the 
Govemment in no way serious about water conservation. 
It has become nobody's concern. We have not included 
it in the priorities set by us for the progress of our country. 
We may say that the land of the country cannot be left 
at the mercy of monsoon and we wlH have to make proper 
arrangements of irrigation in this regard. I hold the 
govenvnent guilty of not being serious In this regard. 

Mr. Chairman, Sir, Irrigation projects were started in 
our country at the time of Pandlt Jawahar LaI Nehru during 
the first five year plan. These Irrigation projects haw not 
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been GOmp:eted till date. It Is a maUer of serious concem. 
The Minister of Water Reaourcee to the Government of 
India had himself admined in the Houao a day before 
yesterday that 139 centrally assisted Irrigation projects are 
yet to be completed till date. Everyday you make 
mi8leading statements that you are launching new projects. 
You are leut bothered to know whether the projects 
started by you before ten or twenty years have been 
completed or not. The condition of farmers would remain 
the same till you give priority to irrigation and complete 
old projects. I would also like to submit that we will have 
to take up irrigation work on priority to save the farmers. 

I would like to submit before Sharadp that the National 
Farmers Commission constituted under the Chairmanship 
of Shrl Swami nathan has submitted three reports to the 
Government. I would like to know that what Is the 
necessity of constituting a Commission If Its 
recommendations are not accepted. Mr. Minister Sir, you 
should kindly let us know the extent of the 
recommendations of the Farmers Commission accepted 
which has been received by the government, otherwise 
there would be no meaning of the Commission. you kindly 
deal with it In detail while making your reply. 

Before I conclude I would like to know from the hon. 
Minister to inform us in detail regarding the situation which 
necessitated wheat import. I believe that there is only 
one solution to the problems of the country and that is 
to have a budget based on agriculture. Thirdly, time has 
come when agriculture should be given a status of an 
industry. Loans taken by the farmers should be walved 
off and opportunities to use latest technique be provided. 

Mr. Chairman, Sir, when we aUained Independence, 
we adopted industrial model. It resulted in flow of money 
and migration of people from villages to towns. Therefore, 
it is my submission through you that we have already 
had discussions regarding suicides com mined by farmers 
in the House but it should not be reduced to a mere 
formality. Therefore, I would like to say that in view of 
the helplessness and anguish of the farmers throughout 
the country we should take some meaningful and concrete 
efforts so that farmers are not compelled to commit 
suicides and are also protected from falling to the ballets 
of police. 

{English} 

MR. CHAIRMAN: Shri Ramji lal Suman. you have 
made a very lengthly speech. 

{TrBn8Isllon} 

SHRI KISHAN SINGH SANGWAN (Sonepat): Sir. like 
every year, a dl&cuulon is being held today in the House 
regarding the problems of the farmers, especially the 
suicldea being commiUed by the farmers. The incidents 
of suicides being committing by the farmers is not a novei 
phenomenon. They have been committing suIoIdes for the 
put many years continuously and every year the number 
of such incidents is keeps on Increasing. The farmers 
are committing suicides in every state and In all the parts 
of the country. It is a very serious Issue and It should be 
taken seriously notwithstanding the fact which party Is In 
power. However, this problem Is not being addressed wfth 
the seriousness It deserves. The officers entrusted with 
formulating the policy of the agriculture sector of the 
country, who decide the fate of farmers, and the media 
as well are not addressing the problem with the 
seriousness with which it should have been done. This 
problem is aggravating. Whether it Is Punjab, Maharashtra, 
Kerala, Kemataka, Haryana. Rajasthan or Un&r Pradelh, 
the farmers in every state are committing suicide. 
Everyone of us Is aware of Its root cause. The hon'ble 
Members coming from almost every part of the country. 
who are present In the House, mOlt of them hailing from 
rural India are aware of the problema being faced by the 
farmers and this issue is also discussed with great 
seriousness In every session of the House. However. Shri 
Suman Ji has rightly said that whatever is discussed here 
remains confined to the papers only and Is never seriously -
pondered over. There are several reasons behind suicides 
being committed by the farmers. However. the prominent 
among them Is the fat rate of interest on the loans taken 
by the farmers for farming purposes. He invests the entire 
amount of loan in farming activity; however, he does not 
get commensurate output and desired profit In it, rather 
he suffers loss. 

Sir. when a person, an industry or a farmer suffers 
loss continuously and gets burdened by the debt and the 
multiplying interest thereon, it is quite natural that he will 
fall victim to a mental state where he will not have any 
other option but to commit suicide. So the incidents of 
suicides are on increase. however there &eem& to be no 
solution in sight to this problem. Farmers take loans mostly 
from cooperative banks or cooperative sector or private 
persons. Their rate of interest remains very high. In the 
present situation. as per the survey of NSSO, 48.6 percent 
farmers of the country are burdened with debt and unable 
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to come out of the debt trap. The hon'ble Members can 
understand that gradually interest will increase and their 
condition will further worsen. Today each farmer Is 
burdened with an average debt of Rs. 12,585. The 
situation in some of the states is more grim Punjab Is 
considered the most prosperous state of the country; 
however, the average farmer of the state is burdened 
with a debt of Rs. 41,576. Similarly, the farmer of Haryana 
is burdened with a debt of Rs. 25007 that of Andhra 
Pradesh with Rs. 23965 and of Tamil Nadu with As. 
23963. Thus, different states have different figures and 
the condition in some of the states Is more pathetic. The 
figures that I have presented are about prosperous states. 
From these figures one can easily guess about the 
pathetic state of affairs. 

Honble Ramii Lal Suman ii has given some examples 
which are very suggestive. I would like to apprise the 
House about a news Item published in a newspaper in 
which it has been said that the debt of farmers keeps on 
increasing at the compound rate of interest as they are 
not able to repay it and sometimes the situation 
deteriorates to the extent that they are sent to jail for not 
repaying debt and there they have to bear the stamp 
fees and other expenses. A farmer had taken a loan of 
As. 97 thousand which he could not repay as his crops 
were ruined. Gradually that amount of loan Inc .... sed to 
Rs. 19 lakh. The bank lodged a case against the farmer 
and a recovery of Rs. 19 lakh was made from him. There 
are many such cases where farmers have fallen prey to 
such situation after taking loans. The hon'ble Minister of 
Agriculture is well aware of this situation since he himself 
belongs to a farmer's family. Today he has got an 
opportunity to solve the problem of the farmer.. 

I would like to suggest that the rate of interest on 
agricultural loans advanced to farmers should be reduced. 
When hon'ble Atal ii took over the reigns of the 
Government the prevalent rate of interest charged to 
farmers was 18-19 percent which was reduced to 9 
percent by Atal ji's Govemment. This rate should be further 
reduced to 5-6 percent. The industries are getting loan at 
the rate of 4-5 percent. The agriculture should also be 
declared as an industry and loan should be provided to 
it at the same rate of interest. Moreover compound Interest 
should not be charged from the farmers. Hon'bIa Suman 
ii had submitted and I also support his views that more 
than double of the amount of actual loan taken by the 
farmer should not be recovered from him. A Bill should 
be introduced in the House in this regard. Agan, I would 

also like to suggest that the houees of the farmers should 
not be attached. If this issue is solved, 50 percent 
problems of the farmers will be solved. 

The problem of irrigation is a serious problem for the 
farmers. Cultivation cannot be done without water. Even 
after 60 years of our independence. the problem of 
Irrigation in our country has not yet been solved. The 
geographical contours of different parts of, our country 
are such that half of our country remains affected by 
drought while the rest half remains affected by floods. 
The Government of hon'ble Atal ii had started a project 
to link all the rivers however, the present Government 
has put it on the back burner. Neither can man survive 
without water nor can there be any cultivation In its 
absence. There are inter-state water disputes Involving 
many riparian states. There is the dispute of Cauvery 
River and SYL canal. The water of rivers flowing through 
Punjab Is going into Pakistan but the state Is not ready 
to share It with Haryana. It should not be made a political 
issue; these problems should be solved by way of treating 
them as economic issues. It Is the policy of the 
Govemment to provide more loans In order to repay the 
previous loan. It is not the solution to the problem to 
provide more loans to repay the existing loan. The solution 
of this problem is to improve the economic condition of 
the farmers. Unl888 the economic condition of the farmers 
is improved, this problem is not going to be solved. 

Let us look into the Planning Commission. The 
Planning Commission has made a prOvision of Rs. one 
lakh forty thousand crOre for next ten years for agriculture 
and food prOCessing Industry. That means Rs. one lakh 
forty thousand crore will be Invested In food industry. 
The farmers are committing suicides every day and such 
a big amount Is being given to the Industry. In a way 
such a big amount is being given to agriculture industry 
in the form of subsidy, however the tarmers are not 
directly geHing this money. In this situation when we 
demand from the Planning Commission that financial 
assistance should be provided for solving the problems 
of farmers, the Planning CommisSion outrightly declines 
to do so by saying that the exchequer has no money to 
spare so they cannot give money. There is fiscal deficit 
when it comes to making financial provisions for 
farmers but there is no such thing when' it comes to 
industries. A policy of double standard fa being followed. 
Anti-farmer policy is being followed. This problem should 
be solved. 
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/English} 

MR. CHAIRMAN: Your party's time is over. 

/Trans/ation} 

SHRI KISHAN SINGH SANGWAN: Sir, Shri Suman 
ji got 30 to 45 minutes to speak while only ten minutes 
have been given to my party. 

Sir, I would like to raise a point about electricity. 
Today electricity has become an inseparable part of the 
farmer's life. Cultivation cannot be done without power 
and all know about the condition of power supply in the 
country. The fClrmers are not getting power supply for 
more than two-three hours and during that period too the 
voltage remains low. The motor of tube well and other 
electrical implements get bumt due to low voltage. The 
farmers suffer more losses on account of this. So I would 
like to request that the farmers should get at least 14-
15 hours power supply daily and the Govemment should 
make such arrangements in the entire country. 

/English} 

MR. CHAIRMAN: Hon. Member, there are six hon. 
Members from your party. I am telling you that there 
must be an end to the matter. Your party has 30 minutes. 

/Trans/ation} 

SHRI KISHAN SINGH SANGWAN: Sir, I will speak 
only for two three minutes more. I would like to express 
my views in brief. The most difficult problem that the 
farmers are facing is the problem of market. The 
Govemment flx the minimum support price. Today farmers 
are in need of remunerative price. The minimum support 
price is of no help. It is fixed only for a few crops. The 
Govemment this time have made fun of the farmers. The 
Government have increased the price of wheat by ten 
rupees per quintal. The Govemment headed by Shri Ataiji 
had increased it 'by Rs. 50, Rs. 80 per quintal. 

SHRI JAI PAAKASH (Hissar): As a sum of 
As. 50/- towards bonus has been given. 

SHRI KISHAN SINGH SANGWAN: I will come to 
that also. By increasing the rate by 10 rupees, the 
Government have made fun of the farmers, while the 
farmers have to shell out more money for buying Diesel, 
seeds, fertilizers etc as its prices are continuously on the 
rise and the farmers are not getting remunerative prices. 

This time the price of wheat per quintal has been fixed 
as As.650. The farmers have started supplying wheat to 
the market, but the Govemment failed to purchase it. 
Around 80% farmers sold wheat to the traders and to 
big companies at the rate of extra 10 rupees than the 
normal price, that's why wheat was not available in the 
Govemment pool. When it came to the notice of the 
Government that the wheat has been purchased by the 
private traders, then the Govemment declared As. 50 as, 
bonus. Who were benefearies of this move? Wheat is no 
more with the farmers and the traders will take advantage 
of this bonus. This is the anti-farmer policy of the 
Government. These happenings are the outcome of this 
anti-farmer policy. We had to import five lakh ton wheat, 
out of which one lakh ton wheat was imported from 
Australia. Shri Suman was right in saying that one lakh 
ton wheat was Imported, but even for the animals It was 
not fit for consumption and the price of the said wheat 
was As. 950 per quintal, but this price was not considered 
to be reasonable for offering to our farmers. The farmers 
of the foreign countries get prices of their own choices. 
Taxes were done away with for the wheat coming from 
foreign countries and they were informed that licenses 
would also be provided to them. India has been tumed 
into a wholesale market for wheat. This is the outcome 
of the wrong policies adopted by the Government. 
According to the survey, the total consumption of wheat 
in the country Is 7 crore 30 lakh tons and the Government 
have set 
7 crore 24 lakh ton as the target for consumption. There 
was a deficiency of 6 lakh tons 30 lakh more tons of 
wheat is being procured from foreign countries. It is a 
conspiracy to finish off the farmers. Foreign companies 
have a part in this who are engaged in this plundering. 
There is need to be careful in this regard. The crop of 
mustard seeds has come to the market. I have come to 
know from the newspapers that there is an uproar about 
it in the entire country. Farmers are picketing, 
demonstrating and are blocking the roads by creating 
jams. Nobody is there to purchase their mustard-seeds 
crop. The Govemment agency NAFED had declared that 
the entire crops of mustard-seeds of the farmer would be 
purchased within 31st May but date 14 has now passed. 
... (/nttltTUptions) 

/EngIish} 

MR. CHAIAMAN: Please conclude your speech. There 
are others to speak on this issue. Furthermore, there 
are six Members from you own party to speak on this 
issue. 
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SHRI KISHAN SINGH SANGWAN: Sir, I will not take 
more than two-three minutes to conclude. 

{Trans/alion} 

This is a buming issue. On 14, NAFED has stopped 
purchasing mustard seed crops. The process of procuring 
agriculture product from the farmers has been made even 
complex. Now the process involves issuing coupons to 
the Patwaries and the farmers will sell their produce 
through exchange of coupons. Coupons worth one lakh 
36 thousand metric ton were issued to the farmers free. 
Mustard seeds crops worth 63 thousand metric ton were 
purchased. What will happen to the remaining quantity of 
mustard-seeds crops? What will happen to the Farmers? 
There was commotion all over the country. The Minister 
of Agriculture is present here. He should give us reply in 
this regard. What will happen to the remaining mustard-
crops and where can the farmers take it to? Out of 
compulsion they are selling it to the middlemen and in 
order to get rid of it they are seiling it at Rs. 2000 per 
quintal less than the normal rate. The farmers are being 
exploited, we should focus our attention towards this. 

Livestock forms the second main source of income 
for the farmers but the Govemment has been paying little 
attention towards it. I would like to support this statement 
through reproducing relevant data . As per the cen.us of 
1952 there were 452 cattle for every thousand people in 
the country which has now come down to 188 cattle for 
every 1000 people in ther year 2001. This source of 
income for the farmers has also dried up. AU sources of 
his income are on the wane. Nobody is seriously 
concerned about this matter. 

{English] 

MR. CHAIRMAN: Please conclude your speech. You 
are taking the time of other Members in your party also. 

{Translation} 

SHRI KISHAN SINGH SANGWAN: As far as the 
matter of the farmers committing suicides is concerned, 
every year 30 thousand farmers are committing SUicides. 
When we are discussing such an important matter, a little 
more time may be granted to us. 

{English} 

MR. CHAIRMAN: I cannot help you. 

SHRI KISHAN SINGH SANGWAN: Nobody Is serious 
regarding this matter. So long as no arrangement for 
minimum Income for the farmers is evolved and farmers 
are not given remunerative price. for their produce 
besides ensuring adequate supply of inputs like power 
supply water for irrigation, good quality seeds and fertilizers 
for them alongwith the implementation of the crops 
Insurance scheme, the lot of the farmers is not going to 
change. Hon'bIe Shri Sharad Pawar Is preMnt there. He 
is a farmer himseH. He should pay serious attention 
towards It. 

{English] 

MR. CHAIRMAN: Please conclude your speech. You 
have already taken 17 minutes. Only 30 minutes are 
allotted for your party. 

... (/nltlnuplions) 

MR. CHAIRMAN: What can I do? There are others 
to &peak on this issue. There are six other Members 
from your own party to speak, and they would not get 
time to speak. 

SHRI KHARABELA SWAIN (BaI088ora): Sir, you are 
a very kind person. Thank you very much for allowing 
him to apeak. 

MR. CHAIRMAN: My kindness will not 'help your 
party. 

Next speaker is Shrl Adhir Chowdhury. Please limit 
your speech within the time limit. Otherwise, others will 
lose the chance to speak, and you would be denying 
others an opportunity to speak. 

'" (/nlBrruplions) 

{TrsnsI8tion} 

SHRI KISHAN SINGH SANGWAN: He should resign 
from Cricket Control Board and take care of agriculture. 
Then only the lot of farmer will improve. 

{Englsih} 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): All right, Sir. I must appreciate Shrl Ramji Lal 
Suman and his colleague, who have raised this 
issue with regard to the distressing plight of the farmers 
in India. 
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We know that the farmers are the founders of our 
civilisation and prosperity, and throughout the ages Indian 
culture has been flourishing with the grace of our 
agriculturists. Indian people always worship land as their 
own mother. 

It is true that the specter of suicide committed by the 
farmers in India has been haunting us since 1987. It is 
not a new phenomenon arising soon after the 888umption 
of power by the UPA Government. Our Opposition 
colleagues. I think, are suffering from amnesia. They were 
also running the affairs of our country for six years. They 
must know that during the regime of NDA Govemment, a 
number of suicides had taken place in India. 

Sir. the UPA Government Is very much sensitive to 
the distress condition of the farmers. I would like to recall 
that soon after the Swearing-in-Cermony, our Prime 
Minister had visited Andhra pradesh to commiserate 
himself with the bereaved familieS, who have lost their 
earning members because the farmers had committed 
suicides. After visit, a new deal was announced by our 
Prime Minister. 

Since Independence, the national leaders of our 
country have been initiating various measures to boost 
our agricu"ure so as to protect the interests of the farming 
community in India. Since the First Five-Year Plan, 
massive public investment has been made to tap the 
irrigation potential in our country. Landlordism was 
abolished by the Congress Government, protection to 
tenants was given by the Congress Government, the 
Green Revolution was initiated by thb ~ongress 

Government, and the country which was earlier regarded 
as a food-deficit country, where hand to mouth was our 
existence, we have become a food-surplus country and 
self-sufficient in agriculture. 

Therefore, since the day of Independence, the 
Congress Government has been pursuing such policies 
for protecting our farmers because we believe that if 
agriculture is to be regarded as the formidable fulcrum of 
our economy, then the chief architects of that formidable 
fulcrum are our beloved farmers. 

Sir, the Prime Minister of India has recently met the 
experts from various fields. especially to devise ways and 
means for developing our agriculture sector. In his 
discussions, he has asserted that we have to increase 
the agricu"ural productivity-4he productivity of land, labour, 

seed, plants and other factors of production. We have to 
develop affordable and appropriate technologies for energy 
and water. We have to promote labour-intensive, yet 
efficient and relevant technologies in both farm and non-
farm sectors. 

Sir, this year has been dedicated as an "Agriculture 
Renewal Year". This Government Is going to usher In a 
second Green Revolution by harnessing aU our skills and 
expertise. 

Special efforts have been made in regard to: soil 
health enhancement throuQh concurrent attention to 
Physics, Chemistry and Microbiology of soils; water 
harvesting, water conservation, sustainable and equitable 
use of water; access to affordable credit, crop and life 
Insurance reforms; development and dissemination of 
appropriate techologies; improvement of opportunities and 
infrastructure; and regulation of marketing of produce. 

It is true that distr .. s of our farming community is a 
matter of serious concern. It has been found that 
excessive burden of debt and crop faHure are the reasons 
which force our farmers to commit suicides. Flow of credit 
alone cannot be treated as a panacea for all economic 
ills. It is a part of the problem. There is no doubt that it 
is a part of the problem. By doubling or trebling the credit 
flow to farmers alone cannot solve this chronic problem. 
The Govemment should initiate measu .... to ensure that 
farmel1l derive some assured income so as to enable 
them to repay their loans. I say this because it Is the 
inability of the farming cornmunity to repay loans that is 
triggering theN suicides. 

The Conger88 Government had earlier initiated the 
Green Revolution. At that time, It was alleged that the 
Green Revolution was confined to only three-four States 
which were endowed with natural resources. But the 
second Green Revolution is going to take care of dry 
and marginal farmlands of our country. 

All advanced agricultural economies are knowledge-
based economies. Therefor., we must broaden thA 
knowledge base of our farmers to enable them to make 
best use of new technologies. Our farmers' needs are 
multifaceted. These are not limited to technology alone. 
They need Informetion about agricultural methods, farming 
practices. policy initiatives. best practices of other farmers 
and market inteDigenea. Timely availability of information 
is a critical component in the development of our 
agriculture. Over decades, extension Nrvtces have been 
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neglected. Therefore, this Government is making serious 
efforts to gear up the extension services and to meet 
these emerging demands of farmers. 

MR. CHAIRMAN: Your party has got only 24 minutes 
and you have taken eleven minutes 80 tar. There are 
three more speakers. You are taking the time of others 
now. 

SHRI ADHIR CHOWDHURY: Sir, this a very serious 
issue. 

This Government has already begun the process of 
ushering in a new era for our farming community by 
revamping and rejuvenating the sector. 

17.00 hr •• 

If we see the Budget of this year, you would find 
there that a fresh infusion of credit is going to reach 
those depressed farmers who need it for redeeming their 
distress. 

Farm credit has been increased to Rs. 125,309 crore 
in 2004·05. It is expected to cross the target of 
Rs. 141,500 crore for 2005·06. It is expected to increase 
to Rs. 175,000 crore in 2006·07 with an addition of 50 
lakh farmers. Banks have been asked to open a separate 
window for self-help groups or joint liability groups of 
tenant farmers. A one-time relief is to be granted to 
farmers who have availed crop loan from scheduled 
commercial banks. RRBs and PACS for Kharif and Rabi 
2005-06. An amount equal to two percentage points of 
the borrower's interest liability on the principal amount up 
to As. 100,000 is to be credited to his or her bank account 
before March 31, 2006 and a sum of Rs. 1, 700 crore is 
provided for this purpose. 

This Government has already announced a 
comprehensive credit policy package on June 18, 2004. 
The policy, inter alia, provides for Special One Time 
Settlement Scheme for settling the old and chronic loan 
accounts of small and marginal fanners with discretion to 
the banks for partially writing off the debts of the farmers. 

As far as micro finance is concerned, 801,000 self· 
help groups have been credit-linked in two years with a 
credit of Rs. 4,863 crore disbursed to these self·help 
groups. NABARD is to open a line of credit for financing 
farm production and investment activities through self· help 
groups. A Committee is to be appointed on Financial 

Inclusion. That means, this Govemment is addressing the 
distressed conditions of the farmers. We did not believe 
in any causal approach. Therefore, the Government is 
going to announce a rehabilitation package. Our hon. 
Agriculture Minister has held wide-ranging duscussion with 
those affected States to provide rehabilitation package. 
Already 30 to 35 districts have been identified. But I would 
like to request the hon. Agriculture Minister not to confine 
it to those States because I am alBo hailing from a State 
called West Bengal, which is boasting of land reforms. 
However, It has been failed to eam desired result. Already 
incidences of suicides have taken place in West Bengal 
also. Hence, I would request the Government to include 
those very distressed districts, namely, Mldnapur, Purulla 
and Bankura for extending rehabilitation package. 

I would al..a request the Government to intiate fresh 
cooperative movement because It is true that in the post-
wra scenario, we have to be competitive if we have to 
survive In this market. We have to adopt the internal 
economy and the extemal stipulations. Therefore, we have 
to balance the Interests of the farming community, 
agriculture and other imponderables. Therefore, I think 
that if we try to revive our cooperative movement, it would 
help the poor people of our country a lot. I would like to 
recall a sentence of Gandhlji - drops of water make the 
ocean. The reason being that tI:'Iere is complete co· 
operation and cohesion. Sir, we are living in the age of 
corporatlsatlon of agriculture. 

MR. CHAIRMAN: Please conclude for the sake of 
others. There are other Members also to speak from your 
party. Why do you not realise their position? You are 
conceding their time. 

SHRI ADHIR CHOWDHURY: Sir, the problems of the 
farmers are manifold. They are committing suicide because 
of taking money at high interest rates from private money 
lenders; soaring input cost, low output prices, and scarcity 
of funds for the farming expenditure. 

Therefore, Sir, a legislation should be made to 
regulate the private money lenders. All Members of this 
House have expressed their concern that money lenders 
in the villages are playing havoc with the lives of the 
farming community. 

Sir, the mitigation scheme must be revamped to cover 
more farmers under the National Agriculture Insurance 
SCheme. 
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MR. CHAIRMAN: Please conclude now. You have 
,<.weedy taken 18 minutes, and there are stili three 
speakers from your party. Your party is having a total of 
only 32 minutes. 

SHRI ADHIR CHOWDHURY: Sir, I am on my last 
point. 

Sir, I would request the hon. Minister to set up Price 
Stabilisation Fund to cushion the adverse Impact of the 
agrarian crisis. Already, Swaminathanji has presented his 
4th Report to the Government where a comprehensive 
National Commission of Farmer has been proposed to 
boost agriculture. It is proposed to provide necessary 
advisory, technical, farm credit and marketing services to 
the farming community. 

Sir, now, the population is increasing to the tune of 
1.84 per cent. But the annual output of agriculture is 
declining. The average farm size is also declining, which 
is putting further pressure on the unit of land in the 
agriculture sector. Therefore, for supplementary income 
generation, I would request the hon. Minister to provide 
more succour in the animal husbandry sector, livestock 
sector and fishery sector. It is because India Is such a 
country which Initiated the Green Revolution in horticulture 
production. Therefore, I would request the Govemment to 
continue its Initiation for the development of these sectors. 
It is because the more we develop our agriculture sector, 
the more It will help our farming community to survive In 
a peaceful and healthy manner. 

Sir, with these word, I am concluding my speech. 

MR. CHAIRMAN: Now, do you realise the position? 
You have taken 20 minutes; and there Is a balance of 
only 12 minutes for the remaining three speakers from 
your party. 

Now, Shri Hannan Mollah. You have got 10 minutes. 

SHRI RAM KRIPAL YADAV (patna): Mollahji, yours 
is not a kis8n party; yours Is a labour party. 
.. , (Infsl7lJpfions) 

SHRI HANNAN MOLLAH (Uluberia): We are pro-
kisan. We are the largest kisan party . ... (Intsrruptions) 

MR. CHAIRMAN: Hon. Members, let him speak now. 

[Translation} 

SHRI HANNAN MOLLAH: Mr. Chairman, Sir, Shri 
Ramji Lal Suman has initiated this discussion about. the 
farmers committing suicides in various parts of our country. 
This is a very important issue which has been the theme 
of discussions for many a years. During the speech of 
Shri Sangwan ji, he was showering praises on Shri 
Vajpayee ji even though decline in fortune of the farmers 
started during his tenure. However, the farmers have been 
committing suicides for the last 97 years but this trend 
has been on an upward swing since 1997-98. Till date 
about 25030 thousand farmers have committed suicides 
in this country. Out of which Andhra pradesh, Tamil Nadu, 
Maharashtra and Kerala are the main affected states but 
later on Punjab and Uttar Pradesh were added to this 
list. The Govemment should have conducted a survey to 
know about the place wise number of farmers committing 
suicide. Even though the Govemment have data of 
animals dying, it tend to forget the value of human life. 
Thousands have loat their lives, but the Govemment 
pretends nothing has happened. The way In which farmers 
are committing suicides Is a matter of concem for our 
country. The maximum number of suloides were reported 
from Andhra Pradesh where more than 5000 farmers have 
committed suicides, followed by Kamataka with 5000 
farmers, Maharashtra more than 3000, Kerela with 500 
and Punjab with more than 100 farmers committing 
suicides. The farmers committing suicides Included cotton 
growing farmers, spices producing farmers, coffee, cocoa 
or cashew nut producing farmers and in Punjab there 
were rice and wheat producing farmers. How was such 
a situation created? This is the outcome of our bad 
poliCies. Such a situation has developed due to our faulty 
policies in Rural development and Agriculture sector. In 
the name of globallsatlon, the doors of the entire world 
were opened to India and by accepting the norms of the 
WTO, thousands of articles produced in the country by 
our farmers have started flooding India from outside, from 
there onwards our farmers have started to suffer greater 
loses. In order to overcome this, we should reform our 
policies and only by formulating a sound programme, we 
can put a stop on the suicides by farmers. 

Mr. Chairman, Sir, from the day the policy of 
IIberalisation has been Initiated, the condition of the 
farmers has deteriorated day-by-day. On the one hand 
there Is a decrease In the Govemmental investment in 
agriculture for the farmers and on the other the farmers 
have to Invest more and more money on his own for his 
produce. Today multinational companies have come to 
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the fore in the name of modem agriculture. earlier farmers 
used to produce the corps from their own seeds, they 
used fertilizers and the water of the country, but form the 
day when they have been made to use the foreign seeds, 
his cost of agriculture input has grown more. The foreign 
seeds, owing to the said variety of crop needing higher 
level of fertilizers, pesticides and more water besides 
growing his dependence on the machines. Owing to which 
income of the multinational companies are increasing, their 
looting is on the rise, on the other hand the farmers are 
being squeezed to the hilt and are forced to commit \ 
suicides. The Government should make maximum 
inverstrnent in agricultural sector, but the Govemment is 
back tracking on this. . 

Today sublidy on agriculture in our country is being 
reduced while in Europe, farmers are given 37% subsidy, 
in America this subsidy is 400"', in Japan 72% subsidy is 
being given while in India the subsidy for the farmers is 
only three percent. Despite this we exhort our fanners to 
compete with the farmers of the rest of the world. How 
can a disabled person compete with such powerful 
plunderers? It is not possible to save the farmers by 
merely delivering speeches, for accomplishing this, change 
in policy is needed. 

SHRI RAM KRIPAL YAOAV: Hon. Minister, please 
do the needful in this regard. 

SHRI HANNAN MOLLAH: We are hopeful that the 
hon. Minister would certainly take some steps in this 
regard. He is a big farmer, a powerful farmer and he has 
got vast experience in this field. 

Mr. Chairman, Sir, earlier the farmers. used to cultivate 
more in foodgrain crops but the regime of BJP, was 
accompanied by less than proportionate increase in 
foodgrains production compared to increase in the 
proportionate increase In foodgrains production compared 
to increase in the population. This has posed a challenge 
for the food security of our country. Our UPA Govemment 
have come 1nto power on the basis of common minimum 
programme and we have also made a promise to better 
the condition of the farmers but in order to achieve this 
we would have to expedite the progress of our 
programmes. 

Today the types of seeds which are available to 
farmers from foreign countries, like the talks of BT cotton, 
are causing loses. We have imposed new technology on 
the farmers by deviating from our traditional ways, as a 

result today our farmers are facing Ita negativ. outcome. 
Along with this our Inv88tment also Ie dlmlnilhlng day by 
day. In 50'. there used to be 17% Inveetment In 
agricultural sector but later on in SO's it got reduced to 
7 percent make progress H the Govemment's investment 
in agricultural sector on which 70-75 percentage of our 
farmers are dependent, is decreasing regularly? The 
investment in rural development which was 14.5% in 85-
90 has now come down to 5.9%. If investment in 
agricultural sector and rural development will decrease 
regularly, then how can we better the condition of the 
villages? This is also policy matter. That is why the 
Minister of Agriculture should pay attention towarda this. 
On the other hand, the rate of Interest loans given to the 
farmers, is increasing very fast. We have been hearing 
right from the beginning that a farmer Is bom with the 
burden of loan, he lives his whole IHe with It and In the 
end he dies with it, but today his condition has become 
more miserable. It has been said in the last sample survey 
that out of the 9 crore families In India, 48.6 percent are 
totally in debt and among these 47 percent are farmers 
who have to take loan from private parties. If farmers 
take loan at 18 to 36 percent Interest rate, then It would 
be difficult for them to progress ... (IntmnJplions) 

Mr. Chairman, Sir, this iasue is not only related to 
sulcidea by farmers, but is connected to the agriculture 
policy also. Today during this di8cu$8lon, all the aspects 
related to agriculture should be taken up. For the first 
time, a discussion regarding farmers is going on during 
this Session. This discussion is in the interest of 80 
percent population of our country, 80 it should be 
thorough. You have to increase time for this discussion 
and the Govemment will have to take concrete steps in 
this regard ... (lnIBrruptions) Earlier, the growth rate of 
agriculture was 3.7 percent which decreased to 2.06 
percent and now it has decreased even further. In the 
80's agriculture production was 3.72 percent which has 
now decreased to 1.1 percent In this way, our agricultural 
production has fallen short of the requirement of the 
growing population. Our per capita food consumption, was 
175 kg in 1990 and now it has reduced to 153 kg. In 
such circumstances, it would be difficult for our farmers 
to progress. This will endanger our food security and our 
country will have to face difficulty. 

What are we doing to save our farmers? Every year 
farmers have to incur heavy losses due to storm, 
hailstorm, flood and drought. It Is happening atleast once 
in three years but till now there is no Insurance cover for 
more than 10 percent. In such circumstances the 
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Govemment should think 88 to how the farmer will survive. 
Private people are getting loan from banks regu1ar1y. As 
regards our CD ratio earlier, 69 percent Investment was 
made of the total revenue collection In villages this has 
also reduced today. The revenue collected in village is 
reaching the lands of industrialists in cities as loan due 
to which there is no money for giving loans to fanners, 
such a situation is prevailing today. I would request the 
Minister to pay attention towards these negative situation 
and to improve this situation. After spending so much 
money when the farmer reaches the market he does not 
get reasonable price for his produce and the minimum 
support price for his product is also declared late and he 
gets less than his production cost. 

Mr. Chairman, Sir, It is a very horrible situation. We 
know that last year 36 lakh tonne mustard was produced 
in Rajasthan and this year its procuction is 43 lakh tonne. 
The Central Govemment has given funds to NAFED for 
purchasing mustard. NAFED has stopped purchasing 
mustard after purchase of 12 lakh tonnes of it. The State 
Govemment has no role in the purchase of mustard. The 
farmers, who have cultivated onion and mustard, are not 
getting good prices and as they are unable to repay their 
loan they are forced to commit suicide. 

The Government should concentrate on providing 
remunerative prices to farmers for their produce and to 
declare MSP in time. 

Sir, we feel that for the last few days procurement 
policy of the Govemment has also become faulty as a 
result procurement of farmers produce is not taking place 
properly. Godowns of FCI have no space. The number of 
purchase centers of FCI has decreased. The amount 
provided to FCI for purchase of foodgrains has also 
reduced. As a result the intervention of FCI has lessened 
in purchase of foodgrains from fanners. The Govemment 
is unable to procure foodgrains efficiently through FCI. 
The Government is purchasing wheat from abroad to fill 
FCI godowns. Due to this everybody is condemning the 
government. Earlier BJP Government was selling our 
wheat at cheaper rates, its selling price was half of its 
cost. Foreign countries purchased our wheat at ha" the 
rate for feeding their pigs and today our Govemment is 
purchasing wheat from Australia whioh is not good for 
human consumption. 

Sir, if today our Government helps our fanners and 
they cultivate wheat with that help and if we procure It, 
it will be cheaper. It will improve the condition of our 

farmers. But instead of benefiting our farmers, It has 
staretd purchasing wheat from Australia which has forced 
our farmers to commit suicide. 

Sir, except West Bengal, Jammu & Kashmir and some 
other states, land reforms in the remaining states is almost 
nil. There influential persons are acquiring land and lakhs 
of marginal and smaH farmers are becoming landless every 
year. They are being deprived of cuhivation. In the name 
of land refonns, they are taking land from small fanners 
and giving It to multinationals. Our policy Is going towards 
opposite direction. As a result, now we win become unable 
to save agriculture in our country. 

Sir, the UPA Govemment should fulfil its promises of 
land refonns made in its common minimum programme. 
Another thing which I want to state Is that the population 
of agricultural laur is increasing In our country but he 
is getting neither work nor wage and social security. The 
UPA Government has formulated an Employment 
Guarantee Scheme for 100 days but it has been 
implemented In 200 districts only. Official work is going 
on in remaining districts. As a result, agricultural labourers 
are compelled to migrate. Labourers have to shift from 
one State to another State. Agricultural labour used to 
get work for 183 days In 1983, 100 days in 1990 and for 
70 days in the year 2000. In this way agricultural Iaboul'8l'8 
are getting very little work due to which their condition is 
becoming bad to worse. 

Sir, the UPA Government has promised to enact a 
law for giving work to agricultural labourers and improving 
the condition of farmers. I demand that the Government 
should enact a law in this regard quickly. 

In the end, I want to state that it is the moral 
responsibility of the UPA Government to improve the 
conditions of fanners so that they may stop committing 
suicide. For this recommendation of Swaminathan 
Commission should be implemented immediately. 
Swaminathan Commission has given three report to this 
Government during the last two years but it has not 
implemented them till now. The Government has 
constituted a Committee under the Chairmanship of a 
Minister to study these recommendations and this 
Committee has constituted six more working groups some 
time back to study these recommendations thoroughly. I 
arn afraid the working group may further constitute eight 
sub-groUps. If such things continue then recommendations 
of Swamlnathan Commission will become useless. I would 
submit to the Govemment that we cannot save our farmers 
through this bureaucratic method. Our farmers are dying 
due to this bureaucratic approach. 
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Sir, last year, Swamlnathan Commission had 
recommended to give Rs. 11500 crore and more to 
farmers in the budget so that the problems of the farmers 
could be solved but that was not given to them. Simllarty, 
the Commission had recommended to give loan at 
4 percent interest rate but it was given at 7 percent. If 
the Government continue working in this manner, then 
the condition of farmers could not be improved. I demand 
that the Government should provide loan to farmers at 
4 percent interest rate and insurance cover to their crop 
should be given up every district and recommendation of 
Swami nathan Commission should be implemented 
immediately. 

We should find a way out to save the farmers from 
the provisions of the WTO by constituting a special 
committee so that the challenges poeed by the WTO may 
be coped up with. At the same time an ex-gratia payment 
should be made to the klns of deceased farmers. The 
comprehensive Crop Insurance Scheme is a better 8OIution 
for the farm.,., particularly for those who are ataMng to 
death due to the burden of loans. Hence, the same should 
be implemented in order to save them. The report 
submitted by the Swaminathan Committee is a good report 
and if the same is properly Implemented by the 
Government, we will perhaps be able to save the farmers 
from the situation prevailing at present. The UPA 
Government is committed to do this under its Common 
Minimum Programme. I would like to urge the hon. Minister 
of Agriculture to bailout the farmers of this situation by 
tackling the problem and thereby create a better situation 
for them. With these few words, I conclude my speech. 

{Englishj 

SHRIMATI JAYAPRADA (Rampur): Mr. Chairman, Sir, 
I thank you for giving me this opportunity to speak. I 
have been waiting since yesterday to speak on this Issue. 
I am really thankful to Shri Ramjilal Suman for raising 
this issue. 

MR. CHAIRMAN: You will get only five minutes as 
your party leader. Shri Ramjllal Suman, has already 
spoken for 32 minutes. 

SHRIMATI JAYAPRADA: I will try to be brief. 

This is a very serious matter. I am concerned about 
this issue of increasing incidents of farmers committing 
suicides. A large number of farmers comm~ suicides 
throughout the country, whether it is Andhra Pradesh, 
Maharashtra, Rajasthan, Kamataka, Orissa, or Punjab. 

Hon. PrimeMiniater and Shrimatl Sonia Gandhi vielted 
Andh,. Prade8h and gav, a lot of usurances to protect 
the farmers and to reduce their agony. But nothing has 
been Implemented so far. I regret to say that the 
Government has failed to protect the farmers. First of all 
I wanted to say that a number of farmers have taken this 
drastic step of committing suicide. The Government hu 
not made any effort to form any consensus. I urge upon 
the Government to form conaensus immediately in order 
to protect the farmers. 

According to the National Commission on Farmers, 
the media report says that more than 30,000 farmers 
have already committed suicide. The situation is alarming. 
There are multi factors which drive the farmers to commit 
suicide, lack of adequate crop insurance cover, low price 
for their products, high interest rate charged by .the 
moneylenders, etc. There are many other ,.1180"., like 
soaring input cost, low output prices, scarcity of funds for 
non-farming activities, etc. The major cause is the high 
interest charged by the moneylenders, which the farmer 
hu to pay through his nose. The agriculture policy has 
been framed. I would like to know what is the status of 
the policy. There were 80 many assurances. But nothing 
has been implemented and nothing has been framed. 
The Government investment In the agricultural sector has 
dropped considerably. The farmers are crying for increase 
in investment. On the other hand, the Government is not 
encouraging the private investment also. 

Sir, I wanted to express my concern regarding the 
crop Insurance. Barely 1 0 per cent of farmers have 
adequate Insurance cover. The crop insurance cover has 
not been extended to all the crops and to all the seasons. 
In India, we face calamities every year. We face the 
problem of flood or droughts in those areas. How can 
we meet the losses suffered by the farmers? 

Sir, I wanted to suggest that If any place is affected 
and the farmer is affected, the whole district is taken as 
a unit, not the village. So, I would like to suggest that 
the whole village should be taken as a unit for deciding 
the crop loss. 

Sir, the other thing is this. How to protect the farmers 
u well as the crop? The quality aeede are very important 
for the farmers' life. Quality inputs are not accessible to 
farmers at reasonable prices. He has to co{l1Promise with 
the seeds. If you take the smaH farmers, they are not 
aware as to how to protect the crops. They repeat the 
same saeds also. Anally, the result is that they ·are not 
able to get the crop. Ultimately, they suffer the losses. 
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Sir, if you see the cotton growers, 80 many instances 
have taken place. They have suffered a lot of 1088. What 
action is the Government of India taking? It is 'Zero'. 

Sir, the next thing is regarding installation of Grain 
Bank so that there will be a monitoring what types of 
seeds can be given to the farmer. The Bank can guide 
the farmers as to what precaution he has to take and 
what type of an assurance the crop can yield so that 
before going for the crop, before going for the seeds, 
they will be able to take precautions. The Grain Banks 
can help them. 

Sir, the other thing Is that the farmers are struggling 
for the price. Once the crop is yielded, the farmer goes 
to the mal1tet. What is happening In the market? Who Is 
going to substitute the price? Every day there is a 
fluctuation in the prices. There are cases that because of 
f&tling prices, even the Govemments are toppled. Sir, I 
wanted to request that there should be monitoring of the 
price stability. There can be a stabilisation fund. If anything 
happens here or there, this fund can protect the farmers. 
Sir, whenever we speak, we speak only for the sake of 
discusaion in the Parliament. It Is not going to help the 
farmers' life in reality. The Govemment has given an 
888urance that for one hectare of land, 15 quintal of crop 
wID be in their hands. But in reality, for one hectare of 
land, they are only getting four quintals of crop. How can 
he meet his demands? ... (Intenuplions). 

MR. CHAIRMAN: Your time is over. But you can 
continue. 

SHRIMATI JAYAPRADA: Sir, I will conclude within a 
few minutes. Sir, this is a very important matter. 

So, If you take the agricultural credit, It la a fact that 
agricultural credit has increased in the recent years. But, 
in many rural areas, commercial banks are existing. If 
you go to the rural areas, you can see only the 
cooperative banks are operating there. But, due to the 
rate of interest charges on farm loana, they are not 
interested in commercial banks. If you come to the 
cooperative banks, the cooperative banks define the 
directives of the Supreme Court and the Reserve Bank 
of India. If you calculate the interest, the farmers are 
suffering more because of the Interest. Sir, in 1989·90, 
our CM, Shrl Mulayam Singh waived off Interest rate up 
to the tune of Rs. 10,000. They have completely waived 
off the interest. They have given a big relief to the farmers. 
So, I appeal to the Government that the same thing has 
to be adopted to save the small farmer. He ia struggling 

there. The farmers, who bought 100 hectares of land, 
they can go to the big banks but the small farmers cannot 
reach the commercial banks. The other thing is the interest 
rate on the credit. I think it should be 'No credit interest' 
at all. That is what I feel. It is because the farmer is 
facing a lot of problema today. He is facing water problem, 
electricity problem, and the pesticides problem. He is 
facing 80 many problems. If he gets the credit, from where 
he is going to pay the interest on the credit? This four 
per cent or three per cent or two per cent is immaterial. 
That should be reduced to the lowest. If the House 
accepts, that should be zero per cent. 

The other thing is that aher seeing the whole 
scenario, aher seeing the whole situation of the farmers' 
agony, 80 many farmers have mentally and physically 
c:leclded to change their profession. Almost 40 per cent of 
the farmers want to quit the agricultural field. So, I want 
to ask the Govemment what kind of altemative livelihood 
they can provide to the agricultural farmers, who want to 
quit this. There should be lOme employment guarantee 
to their famlll86 otherwise they will be finished. If you go 
by the younger generation, they want to contribute to the 
society but there ia no opportunity to contribute to the 
society because there Is no option. 

Sir, I would again say that there should be Introduction 
of some livelihood security package for the farmers 
providing change of choice according to the a9ro-
ecological conditions and the mal1tet demand. Besides, 
the credit facility, insurance facility, mal1tet facility, and 
the health facility should also be provided. The agricultural 
sector requires the growth of agricultural mix of technology, 
credit, insurance and mal1teting support to acknowledge 
the connectivity of the possibility, adoption of the 
cooperative systems, ensuring the power supply, and 
water supply. The marginal farmers need the protection 
and a special technology for the people who are needy. 
... (Inlsnupfions) 

MR. CHAIRMAN: I have given you 11 minutes. 
Considering your star value, I have already given you 11 
minutes. 

SHRIMATI JAYAPRADA: Sir, the Govemment should 
set up a corporation for the livestock improvement. The 
Agriculture Minister is here and he is very kind hearted. 
He has recently announced that the package will 
be announced to prevent farmers from committing 
suicides. 
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But nothing has been done in this regard so far. The 
Minister is very kind-hearted. I hope he would do the 
needful without any delay. I would request the hon. 
Minister to come up with a national policy so as to protect 
the whole community of farmers and their families from 
this kind of drastic measure which they have taken now. 

Then, I would like to appeal to the hon. Minister, 
through the House, that the agriculture aector should be 
given the status of an industry. But it should not be Uke 
the case of the entertainment industry for which just for 
namesake they have given the status of industry, but in 
reality the people of the film world are not getting any 
benefit out of the Govemment declaring it as an industry. 
So, I wouid request the Govemment that the agricuHunl 
sector should get the status of an industry in the real 
sense of the term so that our farmers can get all the 
facilities of an industry. 

With these words, I thank you for giving me this 
opportunity to participate In this very important di8CU88ion. 

MR. CHAIRMAN: All right. You have covered all your 
points. 

[Transla/ion} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Chairman, Sir, I would like to congratulate the hon. 
Member, Shri Ramji lal Suman for bringing this matter 
for consideration of the House. The problems of farmers 
are not limited to only one State. Today the suicides 
committed by the farmers are being discussed. This 
problem has assumed the proportion of a national problem. 
To discuss this problem under the contour of party will 
be injustice and dishonesty towards this problem. This 
should be discussed by cutting across the party line. I 
understand that even the discussion over this matter in 
this House is getting infused with the same spirit. This is 
a matter of happiness. One more matter of happiness is 
that a well wisher of the farmer is today the Minister of 
Agriculture. That is why there is more expectation from 
him as he is a great hand in the field of agriculture. He 
is well informed of the rural sector. His efforts are going 
ahead to this direction but in my opinion, what should be 
taken into account is how these efforts will bear fruit and 
how to arrive at a conclusion in this regard. 

Today, we are discussing about the farmers who 
constitute such a $ingle section that achieves ita target 

honeatIy. Please tell me about any section of employees 
that accomplishes its work with complete uprightness; 
whether they are engineers or any other. If an engineer 
is assigned to construct a 1 0 kilometres road, he claims 
a bill for 10 kilometre road by shrinking the construction 
to nine and a haH kilometre road. There Is no need to 
tell about the education sector. You may take any of the 
sector for example, their exist the cent percent probability 
of shirking from the duty. It is the farmer who ,discharge 
their duties honestly. There will be crops only after they 
sow the seeds in the field and use fertilizers of five bags 
and insecticides coupled with the labour of supervision. 
He contributes to the increase of national yield. There is 
none but the farmer in the rural sector which we have 
faith and pride. No achievement in this country can be 
equated with this. That is why I said that I would speak 
cutting across the party line. No other departments may 
be compared to It but It is unfortunate that the farmers 
are llill subject the vagaries of weather and dependent 
on God. 

Even after 57 years of Independence they are stUI 
bound~ to face such a situation. That is why I want to 
say that they constitute such a section that achieve its 
target honestly. They grow crops by tOiling hard in the 
scorching heat of summer and shivering cold in the winter. 
If India has something to be proud of; that is nothing but 
the foodgrain production. India is proud of its foodgrain 
stock but today that too is declining. 

The incidents of suicide has discouraged the farmers, 
so the people are continuously giving up cultivation. It is 
a matter of concem for this country, the House and the 
Parliament. That is why the House is discussing the matter 
of suicides being committed by the farmers who feed the 
entire country whether they are the soldiers fighting at 
the borders or the common people of the country. Nothing 
else but the suicides committed by the farmers can be 
more shameful and deplorable for us. Nowadays, farmers 
are compelled to commit suicides. This is very alarming 
situation as the cost of cultivation Is going up and the 
price of agricultural produce is coming down. 
Consequently, the farmers keep on falling in the debt 
trap which led them to a suicidal situation. This trend is 
very much prevalent partlculal1y in the caah crop producing 
farmers such as sugarcane grower, cotton grower, coarse 
grain producer of Rajasthan, Mahar.shtra, Andhra 
Pradesh and Pun~08t of the C888S of suicides 
committed by the farmers have been reported from these 
States. 
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That Is why I said that It was a matter of shame that 
the farmers, the foodgraln growera were committing eulclde 
in a predominantly agriculture country. Today the 
agriculture has become a non-remunerative occupation 
and the farmers are subject to distraaa sale as far as the 
marketing of their raw material is concemed. The prices 
of agro-products are continuously on the wane. On 
account of agriculture being a non-remunerative 
occupation, the people are giving up cultivation. It was 
highlighted during the presentation of Budget. The 
determination of the rate of interest does not come under 
the jurisdiction of the hon. Minister of Agriculture, It comes 
under the jurisdiction of the Ministry of Finance. However 
a lot of progr88S has been made in this regard. Once 
upon a time the farmers were compelled to take loan at 
the rate of interest ranging from 13-14 per cent to 20-21 
per oant. But the hon. Minister of Finance has reduced 
the same to 7 per cent which deserves to be appreciated. 
At the same time, the availability of loan at the rate of 7 
per cent Is subject to a ceiling of 3 lacs which has been 
fixed by the hon. Minister of Finance. If the amount of 
loan exceeds the ceiling, higher rate of Interest will be 
charged. Nowadays what Is happening In this country is 
that the person living above the poverty line Is getting 
house loan and car loan at the rate of 7-8 per cent. 
Some of the financial institutions have gone to the extent 
of providing such loans even at the rate of 4 per cent. 
Whereas if the farmers want to take loan from agricultural 
equipments, or seeds or for other agricultural purposes; 
14 or 15 per cent rate of interest is charged from them. 
Thus it manifests the dual picture of India. Sumanji and 
Hannan Mollahji have rightly said that the Govemment 
had earlier constitute Swaminathan Commission. This Is 
a very sensitive matter. 

Sir, the Swaminathan Commission has recommended 
to provide loans to the farmers at 4 percent rate of 
interest. I .am of the opinion that it is a good 
recommendation and a step in the right direction. The 
Minister of Agriculture is committed to the weHare of the 
farmers. But his efforts do not find favour with the Finance 
Ministry. They have stuck to their ceiling of rupees three 
lakh. However, the effort is praiseworthy and there Is a 
need to ponder over ways to ensure its implementation 
in toto. I hope the Miniater of Agriculture would take 
a more positive steps on this. I demand that the 
agriculture sector should be provided loans at four per 
cent interest. 

The rich nations provide agricultural subsidy to the 
tune of four billion dollars yeariy, whereas farmers in our 

country get very little subsidy. If we open up our market 
to agricultural Imports from the developed nations the 
price8 would come down drastically and the debt burden 
of our farmers would mount. It is being said that WTO 
talks are being held in Doha and Hong Kong. But what 
has been the outcome? This has resulted In a slight 
Increase In our MSP. It was fixed at Rs. 650 per quintal 
plus Rs. 50 as bonus. It all Mtds upto Rs. 700. It should 
be enhanced keeping In view the increase in the electricity 
rates and the wages of the agricultural workers. An 
increase would there, the farmers and they would find 
agriculture profitable. The MSP should be fixed at 
As. 750, and a bonus too should be given. 

Wheat Is being Imported from a company named 
Australian Wheat Board, Insplte of this company being 
Indicated severely in the Volker Report? Wheat Is being 
Imported from AWB at Rs. 1050 per quintal. 

/English/ 

MR. CHAIRMAN: Pi .... conclude. You have already 
taken 11 minutes. The time allotted Is over. We will have 
to finish It. Please cooperate. 

{Tf'III18I.ttlon/ 

SHRI DEVENDRA PRASAD YADAV: I want to put 
before the House various things that are detrimental to 
the Interest of our farmers. 

/English/ 

Sir, this is the most Important issue which Is the longer 
Interest of the farmers. 

MR. CHAIRMAN: Maybe, but what can I do? It Is 
because the time Is very restricted. How can we prolong 
the discussion? Now the question is that you have taken 
more than double the time that has been allotted. The 
Minister also Is ready to reply today. But, there are 27 
speakers. Kindly consider all these facts. Hon. Member, 
you also know the difficulty. 

/Translation/ 

SHRI DEVENDRA PRASAD YADAV: We are 
discua8lng agriculture; on which 70 per cent of the people 
depend for their livelihood. Seventy per cent of the 
Members come from rural areas and still the importance 
of this discussion is not being fully realized. This is 
unfortunate. I will not speak. 
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{English} 

MR. CHAIAMAN: Do not get angry; do not get 
agitated. You are also a person to be here in the Chair. 
You know the difficulty. The issue is utmost important; I 
do not object to that, but the time constraint ia there. I 
am going to ask you to preside over the Chair immediately 
after you conclude your speech. 

{Translstion} 

SHAI DEVENDAA PAASAD YADAV: Sir you .... in 
the Chair, I will have to obey you. A reference wu made 
to WTO becauae wheat is being imported at As. 1000 
per qUintal. I want to give another example. We have a 
forward Marketing Commission, which headquarter Is at 
Mumbai. I want to inform about the work being done by 
it tor the farmers. It has fixed the price of wheat at 
As. 1050 per quintal. Is this price actually being paid to 
farmers anywhere in the country? As per the forward 
contract it was fixed that the price of wheat would not be 
reduced till December, 2006, and will remain As. 1050 
per quintal. What is this Forward market? This market is 
ostensibly being run to benefit the farmers. But, it is the 
middlemen who are being benefited. FMC was created to 
benefit the farmers and the price till December 2006 hu 
been fixed at As. 1050 per quintal. Is the House aware 
that the entire profit is going to the middlemen? This Is 
naked exploitation of the Farmers. For thie reuon I have 
compared both the situations. Wheat is being imported at 
As. 1000 quintal. And the price fixed for the farmers in 
the country is As. 1050 per quintal, which is not paid to 
the farmers. I am referring to this because now we do 
not have quantitative restrictions. With the onset of 
globalization and liberalization quantitative restrictions have 
come to an end. The entire production of America would 
be dumped in India. We should not let our country be 
tumed into an intemational dumping market for agricultural 
produce. This is my fear. I would like the hon. Minister to 
alloy my fears by imposing a countervailing duty on 
agricultural imports, after doing away with quantitative 
restrictions. so that our farmers can compete successfully 
with their counterparts of the advanced countries and our 
agricultural production does not suffer. Our farmers should 
be protected and that a countervailing duty must be 
applied. 

In the past few years about 30,000 fanners have 
been forced to commit suicide. Monsato, a multinational 
company had acquired a monopoly on wheat. Thia Ie the 
reason behind the suicides being committed by the 
farmers. 

PROF. AASA SINGH RAWAT (Ajmer): To which 
country does this company belong? 

SHRI DEVENDRA PRASAD YADAV: They ell are 
more knowledgeable. I am merely speaking on thillsaue. 
The WTO hal defined the support price and has directed 
that our MSP should be brought down. Developed and 
developing nations are at loggerheads, Including Brazil 
and Argentina both of which are developing countries. 
The WTO held a meeting in the green room and asked 
India to reduce Its DomeetJc Trade Distorting Support Price 
being offered in the form of MSP to the farmers. Thus 
they are demanding that we should reduce our MSP. 
The WTO haa proposed we reduce this. If MSP Is 
reduced the suicides by farmers would Incre .... 

Sir, I wlH not take much time. I have the figures 
regarding the percentage of Indebtedne.. of the farmers 
In each State. I will quote only a few states. In West 
Bengal, 85 per cent of small farmers, 82 per cent in 
Andhra Pradesh, 74.5 per cent In Tamil Nadu, 64.22 per 
cent In Punjab and 64.5 per cent farmers are reeling 
under debt. This is the reason for Increasing number of 
suicides. During 2000-2004, In Madhya Pradesh 2390 
farmers committed suicide, in Uttar Pradesh 588 farmers, 
in Punjab 360 farmers and more than four thousand in 
Rajasthan during the past five years .. 

18.00 hr •. 

I have laid special emphasis on this. As per the latest 
figures of the National Crime Aecord Bureau, under the 
Ministry of Home Affairs, 13,622 farmers have committed 
suicide ... (InblmJplions) 

{English} 

MA. CHAIAMAN: Shri D. P. Yadav, please conclude. 
I have to make an announcement. 

... (InlBnuptions) 

SHAI DEVENDRA PRASAD Y'ADAV: Sir, I am 
concluding. ... (InlBrruptIons) 

MA. CHAIRMAN: Shrl Yadav, please walt. Hon. 
Members, it Is already 8 0' clock. Now I hav& a list of 27 
speakers who want to participate in the discussion. 

... (lntsnupIIons) 
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SHRI SHARAD PAWAR: Sir, you can extend the time 
of the House till the entire discussion and reply Is over. 
... (Inlflrruptions) 

{Translation} 

SHRI RAWI LAl SUMAN: Mr. Chairman, Sir, House 
should be extended by an hour. ... (InlfllTUpflons) 

[English} 

MR. CHAIRMAN: So, if the House agrees, I have no 
objection in extending the time of the discussion. 
... (Inlsnupfions) 

MR. CHAIRMAN: Now, the time is extended by one 
hour. 

... (Inlflnupfions) 

{Trsns/afion} 

SHRI LAKSHMAN SINGH (Rajgarh): Today, the 
Speaker has arranged for a dinner. 

[English} 

MR. CHAIRMAN: Now, there Is a IPG meeting at 
7.30 p.m. In the Main Committee Room. So, we cannot 
extend the time of the House because H will be followed 
by a dinner. 

... (Inlsnuplions) 

MR. CHAIRMAN: How can we extend the time of 
the House up to 8 o'clock. At 7;30 p.m., the meeting will 
commence. That meeting has already been fixed. 

... (Inlflnupllons) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): This matter has to 
conclude today. The hon. Mlnlaterwill be-:-:bUS1' in the 
Rajya Sabha tomorrow . ... (lnlBnVplions) We have no time. 
The discussion has to conclude today . ... (Inlsnupfions) 

MR. CHAIRMAN: The hon. Minister Is buey in the 
Rajya Sabha. So, we will sit up to 8 0' clock. 

... (InlflnupIIons) 

MR. CHAIRMAN: Shri Yadav, plea.e conclude 
now. So far this simple reason, please conclude wHhin a 
minute. 

... (Inlflnuptions) 

SHRI B. MAHTAB (Cuttack): Will there be 'Zero Hour' 
today or not? ... (Inlsmlplionsj 

MR. CHAIRMAN: There will not be any Zero Hour. 
Shri Yadav, please conclude now. 

. .. (Intsnuplions) 

MR. CHAIRMAN: Shri Yadav, you have already taken 
more than 20 minutes. It Is because of your Insistence, 
I remain here. So, please conclude now. The matter is 
very urgent. 

... (Inlsmlplion$) 

MR. CHAIRMAN: Shri Yadav, pi .... conclude. 

... (In/tJmJplion$) 

SHRI DEVENDRA PRASAD YADAV: Sir, I am 
concluding. ... (InlemJpllons) 

[Tl'llnSlillionj 

Moat of the suicides took place in Andhra Pradesh. Similar 
incidents are taking place in Madhya Pradesh, 
Uttar Pradeah, Kamataka, Maharashtra, Kerata and Punjab 
allo. 

Mr. Chairman, Sir, 1300 farmers have commHted 
suicide during last three years in Vanad district 'of your 
State Kerala. As per the Bareau report the suicide cases 
have increased by 18%. It is official data. It has been 
stated In the reply of the govemment in the House. In a 
reply to the question the Govemment have admitted that 
6,000 farmers have committed suicide during year 2003 
to 2005. 

[English} 

MR. CHAIRMAN: Shri Yadav, please conclude. This 
Is too much. 

... (InlSnuplions) 
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SHRI DEVENDRA PRASAD VADAV: Theee IncIdenta 
took place in A.P., Karnataka, Maharaahtra, Kerala, 
Punjab, Orissa and Gujarat aIao. It is Government's report. 

Mr. Chairman, Sir, this is my last submission. As per 
latest data of NSSO 40% farmers want to leave farming. 
25% farmers have admitted that agriculture has become 
a profession of loss. 8% farmers stated that farming Is a 
risky business therefore medium, marginal and small 
farmers leaving villages in large number. During year 1980-
81 the development rate of agriculture sector w .. 3'/2 
percentage and thereafter during the year 1998-97 It w .. 
2% and today under the 10th Flve-Vear Plan It hal come 
to 1 %. Only 0.3% II being Invested In the grou domeetic 
product (GOP) for 70% rural masHa of the country. Stili 
Irrigation facility Is not available for 60% agriculture only 
40% fields are being Irrigated. 

MR. CHAIRMAN: NothIng will go on record. Vou will 
not stop. 

... (In~r 

MR. CHAIRMAN: What II thII? I never expected auch 
a thing from you. 

There Is a limit to everything. 

/Tl7lnsI.lionj 

SHRI DEVENDRA PRASAD VADAV: If the Central 
Government do not pay attention towarda the problema 
of farmers, 60% farmers will stop doing agriculture and 
then our country may be forced to Import wheat and rice. 
The Government should pay attention towarda the buk: 
problems of the farmers. 

I would like to urge to hon'ble Minister that special 
arrangement may kindly be made to provide loan to 

. farmers at the rate of 4 percent. Initiative should be taken 
In the direction of fixing support price of wheat to 
Rs. 700 as well as to increase irrigation capacity. 
Countervailing duties may kindly be Imposed on imported 
agriculture products and arrangements of remunerative 
price for farmers may be ensured. If .the crops are 
destroyed because of natural calamity, land revenue tax 
should be waived off. With these worda I conclude. 

'Not recorded. 

/Eng/l6hj 

SHRIMATI M.S.K. BHAVAI RAJENTHIRAN 
(Ramanalhapuram): Thank you hon. Chairman, Sir, very 
much for the chance given to me to participate In the 
discussion regarding the suicide by farme,. In various 
parte of the country, raised by Shrl Ram)1 LaI Suman. 

I would like to start my speech with the beautiful 
words of the great Tamil saint, Thlruvalluvar wrtften In his 
book Thlrukkuial: 

'UtdInDtI V.w.M V.w.r 
~"""m Toludundu P~VII' 

The meaning of the couplet Ie: "The farmers only live 
by right, they are producing their own food; the relt- are 
only para.ite. and they depend upon the farmers .. 
According to Thlruvanuvar the farmers are the great people 
and moat reepectable community. But what Is the present 
altuatlon of the fanners In our country? They are 
comnitttng suicide. We all feel sad and depreued to 
hear about the fanners' suicide. Of course, It Is the 
great· concem of the entire nation, cutting across the 
Party lines. Certainly, It Ie not the concem of any one 
Party. 

The Father of the Nation, Mahatma Gandhi had rightly 
said that our country lives in vlllag... But the farmers 
who live In villages are not living. They are committing 
suicide. They are dying. Sir, 69 years have passed since 
Independence. Even after the Implementation of 80 many 
Five-Vear Plans, stili 80 many farmers are living below 
the poverty line. They .... struggling very hard to fulfil 
their basic needs. For 80 many farmers, to earn a single 
piece of bread Ie like climbing up the Himalaya. BecaUM 
of this bad situation that prevailed all over the country, 
so many farmers are committing lulclde. Committing 
suicide due to lack of bread Is something condemnable, 
undHlrabie and unacceptable. 

Of course, our UPA Govemment which is very much 
keen about the farmers' welfare should take lOme apecIaI, 
preventive measures to save the. farmers from committing 
suicide. 

At this juncture, I would like to say a few words 
about our m08t revered and reapected leader, Dr. 
Kalaignar Karunanidhi, the Chief Minister of Tamil Nadu, 
who Is the permanent saviour and protector of the farmers. 
I hope that no one wiU deny my words after knowing the 
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fact that Dr. Kalaignar Karunanidhi has waived the entire 
loans of the farmers, nearty about Rs. 7,000 crore, and 
that too immediately after he assumed power as Chief 
Minister of Tamil Nadu. What had happened in the 
previous AIADMK Government? Repeated petitions and 
requisitions made no change in the policy of the 
Government. What was the result? In Thanjavur district 
of Tamil Nadu, nearly 100 farmers committed suicide. Now, 
Dr. Kalaignar Karunanidhi has come Into power and saved 
the farmer. The whole country knows that the first 
Signature he has put on the file Is to give one kilogram 
of rice for only Rs. 2 to all the people of Tamil Nadu, 
including the poor farmers. 

During his last regime, Dr. Kalaignar Karunanidhi had 
started UZ8V8r ssnditls, that is, kisan mart<ets in all the 
big cities of Tamil Nadu to help the farmers get better 
revenue. Here, an hon. Member referred to the mart<eting 
of the farmers' produce. For that purpose only, 
Dr. Kalaignar Karunanidhi had made UZ8vsr ssnd/B$. ThIs 
should be spread throughout the country. He had also 
constituted institutions for farmers to 8811 thair agricultural 
produce at a reasonable price. Another point worth 
appreciation Is that our Chief Minister of Tamil Nadu, Dr. 
Kalalgnar Karunanldhl, Is going to give two acres of land 
to each landless farmer. This point Is worth appreciation. 

Of course, our UFA Government unclar the eminent 
guidance of our hon. Prime Minister and Shrlmatl Sonia 
Gandhi is taking so many good measures for the weHare 
of the farmers. Agriculture is really a productive vocation. 
RealiSing that, our hon. Finance Minister has rightly said 
that unless agriculture grows at four per cent, whatever 
combination and permutation we may try, we cannot 
achieve ten per cent growth as our Prime Minister wishes. 
He has consciously made the Budget farmer-friendly. In 
a revolutionary move, the hon. Finance Minister has 
proposed to increase the quantum of farm credit to the 
level of Rs. 1,75,000 crore in 2006-07. Going an extra 
mile to help the farmers, hon. Finance Minister proposes 
to fix the lending rate of farm credit at seven per cent 
and the Government proposes to provide Rs. 1700 Clore 
from the budgetary resources towards interest liability. 

Generation of employment in the rural sector is a 
crucial weapon to combat poverty and hunger. The total 
allocation for rural employment under National Rural 
Employment Guarantee Scheme is Rs. 14,300 crore. The 
Farmers Research Institute in Thanjavur district of Tamil 

Nadu has been upgraded to the national level, but 
generally in the agriculture sector, the scenario Is nothing 
but depressing. 

18.13 hr •• 

[SHRI DEVENORA PRASAD Y ArJAV in ths Clurir) 

The floods and droughts are the main calamities 
which affect the farmers' lives. Insufficient rainfall and 
inadequate irrigation facilities are the main causes of 
farmers' suicides. The Agriculture Minister is sitting here. 
I would request him that the agriculture should be 
rejuvenated through an appropriate policy mix covering 
agricultural credit and other inputs such as quality seeds, 
fertilisers, pesticides, agro-processing and mart<eting. 

Irrigation Infrastructure has to be strengthened by 
deslltlng a large number of tanks and ponds and the 
connected incoming and outgoing channels. SUstained an<t 
continuous education to the farmers should be organised 
on progressive agm-technology, better water management 
techniques and cost-effective agm-management methods. 
Tha programme of rejuvenation of agriculture should cover 
its varied branches JoIir. horticulture, sericulture, pilciculture 
and veterinary activities. 

I would also like to reque.t that the National 
Commission on Farmers under the chairmanship of Dr. 
M.S. Swamlnathan should take up my constituency, 
Ramanalhapuram, for detailed scanning, and evolve a 
blueprint for comprehensive agricultural development. 

Sir, I have already mentioned In my pl'8vioua IPeech 
that In my area, Chakkaral, Kottal, Kalar! and Ramnad, 
big tanks should be converted Into big r •• ervolr •. 
Desalination plants should be started In 80 many piacea 
like Kanchlrankudi in my area. The rainwater should be 
stored in Malattaru and Paralaiaru areas. It will be useful 
when the rain falls. 

The Govemment of India should sanction more funds 
for watershed projects under DPAP, IWDP and NWDPRA. 

We should give encouragement to cultivate bio-dieeel 
plant Jatropha in water-scarce areas like Ramanathapuram. 
In my area, cotton is grown In 6,000 hectares of land. I 
would suggest that more remunerative prices should be 
given to the farmers. 

I would also like to state that the Valdyanathan 
Committee recommendations -- recently presented to the 
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Government of India -- should be Implemented with vigour 
with a view to rejuvenating the cooperative sector an over 
the country. 

Our Chief Minister Dr. Kalalgnar M. Karunanidhl has 
recently said that full compensation should be given to 
the farmers when nature falls. Of course, Dr. Kalaignar 
M. Karunanidhi is a man of the masses, and also a friend 
of the farmer community. 

The other day our Agriculture Minister gave an 
elaborate speech covering all the fields in agriculture. He 
very well knows about the struggle of the farmers to lead 
a better life. Therefore, I earnestly ask the Government 
and our hon. Agriculture Minister to allocate more funds 
for Tamil Nadu where our Chief Minister Dr. Kalaignar M. 
Karunanidhi will take all sorts of protective m8asuree for 
the farmers. Of course, the cases of suicide of farmers 
would also be completely eradicated from Tamil Nadu. 

I thank you for the opportunity given to me. 

{Trsns/slion} 

SHRI MITRASEN YADAV (Falzabad): Mr. Chairman 
Sir, I am thankful that you have given me an opportunity 
to speak. All the hon'ble Members of this August House 
gave their valuable sugge.tions regarding this important 
subject. I do not think it appropriate to repeat them. If the 
Government fail to solve a problem even after 60-60 years 
in this agriculture based country, it is a lapse on the part 
of Government instead of farmers. If the doctor is unable 
to diagnoae the disease of any patient, then he is not 
supposed to be called as 'Doctor.' The Government is 
still unable to find the way-out for the problems of farmers 
in this agriculture-based country where the large portion 
of agriculture depends on economy of the country. It Is 
really regretable that many leaders who became ministers 
are also unable to find out the solution. The farmers are 
neglected in every field. No concession is given to the 
farmers in Interest rates while giving them loans. People 
have been demanding time and again that agriculture 
should be given the status of industry. Concession given 
to industries in general should also be given to farmers. 
Water, power, seeds, fertilizers and agricultural equipments 
as per their reqUirements should be provided to them at 
concessional rates. Just a few minutes back many of the 
hon. Members pointed out relaxations provided to the 
farmers in developed country are so many, whereas those 

provided to the farmers in our country are so less. There 
Is great difference. The hon'ble Member, Haman MoIlah 
has just presented the data which exhibits that the 
Governments of our country do not care about farmers 
and providing relaxation to them and the responsibility of 
fixing the production cost has been assigned to the people 
who do not have any knowledge In the field of agriculture. 
Whe..... there are many agriculture universities in the 
country and If production cost Is fixed keeping In view 
the production cost assessed by agriculture universities, 
there would be no need of any commission. The 
Government deliberately Ignore this, as the Government 
Is not In favour of giving remunerative prices to farmers. 
All the seed providing companies of our country have 
been taken over by the multinationals which result into 
higher costs as wen as higher rates. 

Due to price rIsa the farmers are shifting to other 
occupations. Today the situation has deteriorated to such 
an extent that about three cro,.. farmers have left the 
agriculture. The motion, moved by Shrl Suman, regarding 
agriculture is an Important motion. 

Hon'ble Chairman, today seventy peroent farmers are 
facing a crisis. Keeping In view this aerlous problem, the 
government should prepare a programme that would help 
the farmers to increase their agriculture. If there is any 
shortcoming in the government policy, they should certainty 
give it a serious thought. I am happy to know that 
according to data there was available no farmer died of 
hunger or pressure of loan In Uttar Pradesh. The 
Government of Uttar Pradesh hav.prepared beneficial 
schemes for the farmers from time to time. Sometime., 
the loan given to farmers and Interest thereon are waived 
but if we go through the data of the State from where 
our minister for agriculture comes we will find that the 
farmers have died due to pressure of loan. The 
Govemment should pay attention to fact that the farmers 
of Maharashtra are dying of loan pressure. It is the state 
of our minister for agriculture. The Government should 
reframe the policy. The agriculture policy of our country 
is weaker in comparison to the agriculture policy of other 
countries. This is the matter of great concern. Our country 
is the largest democracy in the world and the largeet 
populations solely depend on agriculture but It Is a matter 
of great concern that agriculture policy has not been 
formulated. If we have no money, the farmers have no 
money; the industrial production would serve no purpose. 
Therefore, I urge that there should be uniformity in 
industrial production and agriculture production; there 
should be insurance scheme for the farmers and for their 
crops. The crop insurance scheme prepared by the 
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govemment is meant for some main crops. It does not 
provide cOver to the crops of each and every farmer. 
The govemment provide insurance cover for all the things 
but not for the crops of farmers. It is a fact that major 
contribution to revenue is made by the fanners but neither 
any remunerative scheme is made for them nor they are 
given loans for agriculture purposes. Their contribution 
goes financing industries belonging to big capitalists. 
Everybody tries to pre88urlze them. No guarantee is given 
for the cost of agriculture produce. There Is no guarantee 
of water, electricity and Instruments for them. There is no 
guarantee of loan for them. For all ~uch pUl'ijoses they 
have to depend either on nature or on their fate. He is 
left loan to face his troubles. Therefore, It is essential in 
the context of problems of farmers being discussed here 
that the hon'ble minister should formulate schemes for 
giving remunerative prices to the fanners and made a 
provision to provide guarantee for the same. Secondly 
prices of industrial products and agricultural produce 

.-sRoulp be fixed judiciously. The efforts should be made 
to check the large-scale acquisition of farmer's land. '00 
not ~ increase the population since the area of land is 
decreasing and the farmers are turning landless. The 
number of landless people is increasing day by day. The 
small farmers are loosing their lands. The schemes for 
the weHare of fanners are becoming Ineffective. After going 
through the budget of the Govemment of India you can 
see that the govemment have been Increasing the budget 
for all the departments but the budget for the agriculture 
sector has always been decreasing. Continuous decrease 
in budget has been causing difficulties for the farmers. I 
urge that the farmers should be paid for their produce, at 
the rate of official cost calculated of the crops being 
planted in agricultural universities, this will help the fanners 
in getting the proper price of their produce and there 
would be no need for the setting up of an Agriculture 
Price Commission. 

Today, we talk about World Trade Organization. We 
would have to make efforts for saving our farmers against 
the exploitation by capitalism. The foreign money which 
is 'being used to promote our agriculture sector, causing 
explOitation of farmers. The cost on tradition work of 
farmers is increasing and no efforts have been made by 
you to give relief to the farmers to neutralize it. The major 
drawback of the Department of Agriculture is, that it has 
not cared to give relief to the farmer in the budget for his 
increasing expenses towards loan, resources, electricity 
and water In the ratio of increasing expenditure on 

agriculture. Due to this reason the agriculture 18 becoming 
non-remunerative and the farmers are compelled to quit 
agriculture. 

Today, It is the need of the hour to understand the 
basic problem. In India the agriculture is incurring losses 
because no increase is made in budget in the ratio of 
cost Increase In agriculture. It does not mean that the 
Government are not aware of this. There are senior 
officers, leamed experts and learned agricultural experts 
in the govemment. Even being aware of the situation the 
farmers are being exploited and as a result of it he Is on 
the verge of starvation, he is under heavy pressure of 
loan and he Is quitting agriculture. All these things show 
the negligence of the government towards farmers. The 
Govemment should make efforts for saving the farmers 
after considering this serious problem and efforts should 
be made to save the agricultural produce of the country 
otherwise, the country may not be saved from the 
ensuring problems . 

I therefore, urge that the govemment should give 
some guarantee and all types of facilities to the farmers 
and announce to give remunerative price of the agricultural 
produce, For this the loan should be given on low rate 
of interest, prices should be fixed In the ratio of production 
cost, a guarantee should be given for the electricity, water 
and other resources essential for the agriculture, and all 
types of facilities should be given to farmers and 
the load of financial burden on them should be 
removed by increasing the amount In the budget for this 
purpose. 

SHRI MOHAN RAWALE (Mumbal, South Central): 
Hon. Chairman, Sir, we have only 15 per cent of 
cultivable land covered under irrigation in not only 
Maharashtra but In the entire country as well and the 
rest of 85 per cent dry farming land Is dependent upon 
monsoon. Today the prices of necessary tools needed 
for agriculture such as fertilizers, seeds, pesticides and 
power and other equlpments are escalating day by day. 
The production cost of crops is also Increasing while there 
has been a decrease In the number of Institutions 
providing credit, the farmer's are reeling under the vicious 
circle of credit which compels them to commit suicides. 
The chain of suicides which critically started from Andhra 
Pradesh has now reached to the states of Karnataka. 
Uttar Pradesh and now Maharashtra. 650 farmers have 
committed suicides in Maharashtra till December, 2005 
and 500 farmers have expressed their intention to commit 
suicides to the President for their inability to pay electricity 
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bills. The Agriculture Minister who had also been the Chief 
Minister of Maharastra is present here alongwith another 
ex-Chief Minister of the State who is now the minister of 
Power. Before elections, he had made an announcement 
to provide free power which ultimately helped them in 
winning the elections and I do not want to go Into the 
politics of it. Now his party is ruling the state in fact It is 
also the ruling party in the centre. 

Mr. Chairman, Sir, I would submit that dams should 
be construced at the places which have less water 
because farming can only go on with water and power 
and power should at least be available 1lt places where 
there is water. Power is not being supplied free of cost 
there yet people are still demanding for It. I am not aware 
of the relationship between the agriculture minister and 
power minister but if they have better coordination they 
can fulfill the promiseS made to the people of Maharashtra 
and then target of supplying free power to the farmers. 
But now they are saying that they are willing to pay for 
it if It is not supplied to them free of cost. The Government 
should provide subsidy to them by making payment to 
cover the loss suffered by tham in the process of farming. 
For example if a former spends As. one lakh on farming 
but gets the produce of As. 50 thousand only, the 
Government should compensate the entire loss. The 
Finance Minister and the Agriculture Minister have 
announced credit at 2 per cent interest. But I would submit 
that even bringing down it to zero per cent would not 
serve the purpose unless and until he is able to recover 
his production cost, he is not going to gain anything. 
Therefore, I request you to look into this. I would like to 
give an example in this regard. A farmer's girl was called 
in to participate in a debate and the subject was related 
to the suicides of farmers. She stood second in the debate 
and was selected for prize. Her views were based on the 
condition of her father and other family members and 
she also committed suicide later on. This is the situation 
of Maharashtra today. Therefore, I would like to submit 
and I do not want to take much time of yours that the 
Central Government Agriculture pricing Commission which 
fixes the minimum support price every year falls to provide 
proper rate of produces to the farmers because these 
are based on dry farming and it is not fixed keeping in 
view the even increasing production cost. 

Mr. Chairman, Sir, I would "ke to request the Minister 
through you to have political will. The subsidy on 
agriculture in the country should be increr.sed. If you go 
through the figures 01 year 1991 to 2001 you will find 
that 11 crores and 30 lakh people were engaged in 

agriculture work In 1991 whereas in the year 2001 only 
10 crore 30 lakh people were engaged. In this way, 
1 crore people have left agriculture work during these 10 
years. The Han. Minister should look into the reasons 
responsible for It and why people in large numbers are 
leaving agriculture work. The cultivated area in Punjab 
rather in the entire country has also decreased. We should 
try to know about the reasons responsible for it. 89 per 
cent farmers engaged in cotton farming are on the brink 
of committing suicide. The Govemment has fixed the rate 
of cotton at As. 2000 per quintal whereas In the case of 
BT Cotton it is As. 3000 per quintal and nobody knows 
why. The Minister should pay attention to It and bring 
priority in the price of both the cotton. 

MR. CHAIRMAN: Shrl Mohan Aawale, please 
conclude. 

SHAI MOHAN AAWAlE: Mr. Chairman, Sir, while 
concluding my speech I thank you for giving me an 
opportunity to speak. 

/English} 

SHAI PAASANNA ACHAAYA (Sambalpur): Mr. 
Chairman, Sir, I would precisely make some points on 
farmers' problems. 

Sir, we hear that labour class Is closing the factories 
and going on strike if its demands are not met. We see 
the Govemment employees boycotting office, not dOing 
work and going on strike if the Government's attention is 
not drawn to their demands. We see students closing 
the educational institutions, come to streets and go on 
strike. But, Sir, have you ever heard farmers stopping 
ploughing their fields or not planting seedlings because 
the Government is not heeding to their demands? I think 
this is the only community in the country which never 
~.stops cultivation and never goes on strike. That perhaps 
is one of the main reasons why the Government's 
attention Is not drawn to the genuine problems of the 
farmers of this country. If the farmers stop ploughing or 
stop farming then the whole country's as also the 
Government's attention will be drawn to their problems. I 
think that is the shortcoming with the farmers of this 
country. Thanks to the farmers who feed the society and 
give food security to the society but their own security Is 
not guaranteed under this Government. 

Generally, from which States the reports of farmers' 
suicides are coming? Basically, such reports are coming 
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from Punjab, Andhra Pradesh, Karnataka, Vidharbha 
region of Maharashtra, Uttar Pradesh, K9rala and some 
other States. If you 888, the first phase of green revolution 
was said to be successful in these States. We claim that 
the first phase of the green revolution in this country Is 
successful In these States. This is the irony. The States 
where the green revolution has been successful, the 
farmers are committing suicides in thousands. The green 
revolution is successful and we claim that we have 
increased the per hectare yield and in total the productivity 
has increased. This is a fact. Our production during last 
several years has grown. Our per hectare yield has grown. 

But the financial and economic conditions of the 
farmers are not satisfactory. That is the irony of the 
situation. It seems contradictory. Where lies the defect? 
The defect certainly is with the agricultural policy of this 
Government. 

The farmers are producing crops and the farmers 
themselves are searching for the markets to sell their 
produce, at least at the Minimum Support Price fixed by 
the Government, if not at a better price. The Government 
because of its defective policy is destroying the market of 
the farmers. 

Sir, when you were making your submissions, I was 
listening with rapt attention the very emotional and powerful 
speech of yours. You had correctly mentioned that we 
are irnporting wheat from Australia. I do not want to 
elaborate on this point. Many other hon. Members also 
have dealt with this matter in some details. I would only 
like to know from the Govemment if it is a fact that the 
firm that is supplying wheat to this country is supplying it 
at a more costly rate than the rate that is available in the 
country. Is that firm a blacklisted firm under the "011 for 
Food' programme? I want a specific reply from the hon. 
Mlnister-is that a blacklisted firm under the "Oil for food' 
programme? Thtlre is speculation. There is apprehension. 
Has there been any underhand dealing in this Import of 
wheat at the cost of the Interest of thousands and 
thousands of farmers of this country? Where shall our 
farmers go? Our farmers are able to offer wheat at a 
cheaper price, but thi, Government is refusing to take it 
and instead the Gqvernment prefers to import from an 
Australian company that is blacklisted under the ·Oil for 
Food' programme at a higher price. Where wiD the farmers 
go? 1hey would have to go and commit suicide. This 
Govemment is destroying the market of the farmers. This 

Govemment because of its defective policy Is responsible 
for the suicides by farmers and nobody else. 

Sir, another point that I would like to raise is about 
rate of customs duty charged on agricultural Imports. I 
would like to give an example. Let us take the case of 
cotton. It is grown In huge quantity in the Vidarbha region 
of Maharashtra from where the hon. Minister for Agriculture 
himself hails. Why are the cotton growers committing 
suicide? What Is the rate of custom duty' we are imposing? 
If I am correct, during the year 2004-05, I am not aware 
of the latest position, only 10 per cent custom duty was 
charged. But now under the WTO agreement we are at 
liberty to charge 150 per cent of custom duty. For whose 
interest has this been done? There Is plenty of cotton 
grown in our country. But cotton is being imported at the 
cost of the cotton growers of this country. This 
Government is destroying the market of the farmers and 
is responsible for pushing the farmers to take this extreme 
step of committing suicide. We are Importing cotton at 
the cost of the cotton growers of this country; we are 
importing wheat at a costlier price than prices that the 
farmers of our own country are offering. This Government 
is destroying the market and are not allowing our farmers 
to sell their produce at a proper rate. 

Sir, many hon. Members have dealt elaborately with 
the subject of defective policy of agriculture credit. It is a 
fact that credit is a must In a capital intensive agriculture. 
We cannot go without credit. We have to make credit 
flow to the farmers. Thanks to this Govemment that flow 
of credit has been doubled and tripled during the last two 
years. I admit this. But that is not the solution to the 
problem. As one would know that the compound interest 
on agriculture credit is usurious. It is against the Usurious 
Loan Act of 1918. It Is against the law. During our freedom 
struggle against the colonial powers, our farmers were 
concurrently fighting a battle against the landlords and 
the ZlIminti8/S and moneylenders. It was a part of our 
freedom struggle and a part of the struggle of the late 
Mahatma Gandhi. On one hand there was a struggle 
against the Britlshers and on the other hand there was a 
struggle simultaneously going on against the landlords 
and the exploiters. 

And what is happening today? The same thing is 
happening today. Notwithstanding the clear policy and 
unambiguous law, compound interest is levied on farmers 
by all credit Institutions. Who is responsible for this? It is 
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not only that compound Interest is being charged on the 
farmers but also heavy service charges are added on 
them by every intermediary institution adding extra levy 
on farmers. So, the burden is ultimately on the farmers. 

I also accuse the Reserve Bank of India to be guilty 
of criminal negligence on this point. Why, after 58 years 
of Independence, the same British colonial style is being 
continued and the farmer is pushed to committing suicide? 
Who is responsible for this? It is the defective credit policy 
which is forcing the farmers to commit suicide. Who can 
save the farmers in the country? If the Govemment is 
apathetic to the problems ot the farmers and If the 
Government is interested to continue with the colonial 
rule, practice, system and tradition which are against the 
farmers, then who, in this land, can save our farmers? 
During the last 8 to 9 years, more than 30,000 farmers 
have committed suicide and I fear that in the coming 
years, many more thousands of farmers may commit 
suicide in spite of the big talks of this Government. So, 
the Government has to change Its credit policy. 

This Govemment has appointed the National Farmers 
Commission headed by Shri Swaminathan. Many hon. 
Members were mentioning about the Swamlnathan 
Commission. There are two or three major 
recommendations of the Swaminathan Commission. Sir, I 
think you had very rightly pointed it out. You were saying 
Commissions after Commissions on agriculturi8ts and 
farming community are being set up by Government after 
Govemment. But none of the pro-farmers recommendation 
is being implemented. 

One of the recommendations of the Swaminathan 
Commission, if I am correct, is immediate debt relief. What 
measures has the Government thought of for Immediate 
debt relief? All of us know that farmers in this country 
are already In debt trap. What specific proposal is the 
Government contemplating to redeem the farmers of the 
country from the debt trap? Has the Government any 
specific planning for this? Unless you free the farmers 
from the debt trap, you cannot stop them from committing 
suicide. It will continue to happen and that will be criminal 
negligence on the part of this Government. 

What was another major recommendation of the 
Swaminathan Commission? I do not agree with all its 
recommendations but I do agree with some of the 
recommendations of the Commission. One of the major 
recommendation wafl to bring down the interest rate to 
4 per cent. One hon. Member was very correct in saying 

that It was the NDA Government under the leadership of-
Shri Atal Behan Vajpayee which had drutically cut down 
the rate of Interest. Of course, I admit that In this year's 
budget, the Government has announced reduction of 
interest by 2 per cent. But the Commission recommended 
that the rate of interest should not be more than four per 
cent. I would like to know from the Minister specifically 
whether they are planning to reduce the rate of Interest 
of the farmers. Is the Government thinking ·to reduce the 
rate of interest further in the interest of the farming 
community and In the Interest of the whole country 
because they are providing food security to the country? 

In my speech on the Demands for Grants for the 
Ministry of Agriculture in the first part of the Session, I 
had mentioned one point and I would again like to repeat 
that point. How much loan is on the heads of the 
corporates of the country? The corporates owe 8 huge 
amount to the bankers. If I am correct, it is more than 
Rs. 1 lakh crores. The corporates have consumed the 
property of the country from the bankers to the extent of 
more than Rs. 1 lakh crore. How much loan is on the 
head of the farmers? During the last eight years, people 
say that nearly 50,000 farmers have committed suicide 
due to debt burden caused by Increasing Input cost and 
inappropriate prices of the farmers produce. 

I would like to know 88 to how many corporates 
have committed suicide during the last ten or fifteen years. 
Those corporates, who have consumed the whole property 
of the country, with their big bellies, are smiling, laughing 
and enjoying, but these poor farmers who have taken 
Rs. 5,000 or Rs. 10,000 are pushed to the gallows and 
are pushed towards committing suicide. This is the irony 
of the situation. This is due to the defective policy of the 
Government. The Government has no courage to get 
back the loans from the corporates, from the big people. 
None of the corporates are sent to jail. But the poor 
farmer is sent to the civil jail. The most uncivilised system 
in the country is the continuation of the civil jail system. 
The Indian farmer, to save his prestige, prefers to commit 
suicide rather than going to the civil jail. I urge upon the 
Government to immediately come up with an amendment 
to stop the civil jail system. . .. (Intsrruptions) The fact is 
that farmers are going to jail. . .. (Inl8rruptions) 

SHRI SHARAD PAWAR: There is no Central law. 
Some of the State Governments are responsible for this. 
I have written twice to the State Governments, including 
your Government. These Govemments are not taking 
corrective actions. . .. (Inlflrruplions) 
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DR. PRASANNA ACHARYA: You can come out with 
a federal law. ... (Inlsrrup/lons) You can have a Central 
law to ban all these things. ... (Inlsrrupllons) 

SHRI SHARAO PAWAR: It is the State subject as 
per the Constitution . ... (Inttlrruptions) 

DR. PRASANNA ACHARYA: Will the Centre be silent 
spectator to this uncivlJised law? You are the Minister In 
the federal Government. ... (Inlf1nuptions) This has been 
the practice In this country that the Central Government 
p ..... the buck to the State Governments and the State 
Governments pass the buck to the Central Government. 
This Is most unfortunate. This Is federal country. 
... (Inltlnuptions) You can discuss it in the NOC. You are 
frequently meeting the Chief Ministers and the State 
representatives. Why can you not take up the matter there, 
discuss It and sort it out? ... (Inltlrruptions) 

SHRI SHARAO PAWAR: We have done not only that. 
Your Chief Minister has been appointed as Chairman to 
take decisions. ... (Inhlrruptions) 

MR. CHAIRMAN: Nothing win go on record. 

... (Inmrruptions)· 

DR. PRASANNA ACHARYA: It is not the question of 
any State. This is sheer politics being played on the 
farmers' problem. I am not playing politics. Passing on 
the buck to the States and the Chief Ministers Is not 
going to solve the problem of the farmers . ... (lnItNnJpIion8) 

SHRI SHARAO PAWAR: Not a ~i!\gle Member ..,iayed 
pOlitics except you. . .. (Inltlrrupb'ons) 

DR. PRASANNA ACHARYA: Another matter to which 
I would like to draw the attention of the hon. Minister is 
to the assurance he has made during his speech on the 
Demands for Grants of the Ministry of Agriculture. He 
has made a categorical assurance in respect of crop 
insurance policy. Since the last two years there has been 
a consistent and continuous demand to plug the loopholes 
in the insurance scheme. You had categorically assured, 
through this House, to the nation that you will certainly 
bring changes in the policy. The block and ltJIIsiIis a unit 
now. The demand is, let the fll'8m be made a unit. If it 
is not possible to make IJl'8m a unit, then let IJI'8IT7 
psnchByst be made a unit so that more and more number 

"Nat recorded. 

of farmers are benefited. I would like to know from the 
hon. Minister when these changes would be brought about 
by the Central Government. ... (Inltlrruptions) 

Another issue is the settlement of insurance claims. 
Settlement of insurance claims should be done before 
the commencement of the next crop. That Is the most 
important thing. In some cases the settlement of claims 
is delayed so much that the farmers are not benefited ... 
(InltlmJptions) 

I would like to talk about the distress sale of 
agricultural produce .. I hail from the State of Orissa. The 
main crop of Orissa is paddy. You sent Food Corporation 
of India people to procure It directly. Of late, since last 
one or two years, you have deputed NAFEO to Orissa to 
procure paddy. I would like to draw your attention as to 
what the NAFED people are doing. 

They are not going to the farmers. They are not 
going to any market yard. They are not purchasing a 
grain of paddy directly from the farmers. I would like to 
tell, for your Information, Sir, that they are sitting in air-
conditioned hotel rooms. They ~re dealing with the 
middlemen and the big rice millers. They are handing 
over the money to the rice millers. They are not tOUChing 
the farmers. They are procuring paddy from the 
middlemen .... (Inltlrruplions) 

MR. CHAIRMAN: Shri Prabodh Panda, please start. 

'" (Inltlrrupb'ons) 

SHRI PRASANNA ACHARYA: You are giving more 
price for conversion of paddy to rice to the NAFED people . 
... (InItNnJpIion8) 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Shrl Prabodh Panda. 

... (Inhlrruptionsr 

SHRI PRASANNA ACHARYA: Sir, just a minute. ... 
(Inltlnuptions) Sir, I would like to draw the attention of 
the hon. Minister... (Inltlrruptions) 

SHRI PRABOOH PANDA (Mldnapore): Hon. 
Chairman, Sir, at the very outset. ... (lnltlnuptJons) 

SHRI PRASANNA ACHARYA: Sir, I have one or two 
proposals to the Government. ... (Inltlrruptions) 

MR. CHAIRMAN: Please conclude now. 

... (Inltlrruptions) 

·Not recorded. 
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SHRI PRASANNA ACHARYA: As you know, the 
Minimum Support Price (MSP) does not reflect the ground 
reality. A scientific method should be adopted to decide 
the Minimum Support Price of the agricultural produce. 
... (Inltlnuptions) 

MR. CHAIRMAN: Mr. Panda, are you not going to 
apeak? 

... (InttlnupIions) 

SHRI PRABODH PANDA: Sir, how can I speak If he 
does not conclude? ... (In/srruplions) 

SHRI PRASANNA ACHARYA: The agricultural 
commodity price should be linked with the price index. 
One National Farmers Welfare Fund should be constituted. 

SHRI PRABODH PANDA: Hon. Chairman, Sir, at the 
very outset, I must thank and congratulate hon. Ramji Lal 
Suman;; as he has brought out this matter for discuaeion 
and he initiated the discussion. 

Sir, several Members have already spoken on this 
matter. The farmers' suicides have become a regular 
phenomenon In a number of countries. Several hon. 
Members have already narrated about the sufferings. the 
agonies, and the plight of the farmers. The plight of 
farmers Is not a new thing in our country. Our country 
has witnessed severe problems and plights faced by the 
farmers for years together, even decades together. But 
the new thing is that this spate of committing suicide has 
developed since Nineties. I must say that this is an 
outcome of liberalisation programme. This Is an outcome 
of reforms programme pursued in agricultural sector. It is 
very difficult to tell the exact number of suicides committed 
by farmers. It may be 30,000 or 40,000 or more than 
that. The moat number of suicides committed is in Andhra 
Pradesh. It is a fact that it Is not confined to Andhra 
Pradesh only but it can be seen in most of the 
agriculturally developed' countries and the so-called 
developed States and the so-called States of Green 
Revolution. So, this is the outcome of the First Green 
Revolution. Our Government are contemplating to 
implement the Second Green Revolution. If this is the 
experience that we have gathered during the First Green 
Revolution, what would be our fate in case of Second 
Green Revolution? 

Sir, I would like to refer the State of Maharashtra, 
which is also the State of hon. Minister. Only In the year 

1999. It appeared in the Press that In Vldharba region 
due to crop failure and mounting debt as well, the total 
number of suicides committed by farmers was 14,883. I 
am not going to narrate all these suicide spates ail over 
the country. It is very often said and narrated by several 
Members. But, what are the main things? Several 
agencies and experts have just inspected and visited 
several areas. What have they observe<t? The point is 
that among the total suicide caaes, the number of C8888 
regarding smail, marginal and tenant farmers is 
overwhelming. The number of cases of this section Is 
overwhelming. It is the age group of 35-40, which is gMng 
a harrowing picture. 

18.00 hr •• 

So, what are the main causes? It has been observed 
that the institutional credit is not reaching adequately to 
these sections. The non-institutional credit, that is, the 
c~edit from the moneylenders, fertilizers and pesticides 
agents, and traders, they supply 90 per cent of the total 
credit at exorbitant interest. This is the picture. So, my 
first point is this. I am not putting this question before 
only our Agriculture Minister. I am posing this question 
and putting this question before the Govemment itseH. 
Only Agriculture Ministry is not capable to save the 
farmers and improve the agriculture per S8. SO, the 
attitude of the Govemment is to be discussed first. What 
Is the attitude of our Govemment to the farmers, to the 
marginal farmers, to the small farmers, to the tenants 
and the large sections of the peasant communities? What 
is that attitude? We have heard so many good words 
since independence. Lal Bahadur Shastrljl pronounced the 
slogan '.lsi JaWlln, Jai Kisani. Madam Shrimatl Indira 
Gandhljl pronounced the slogan 'Gatibi Halao/ Now, 
friends from NDA during their rule pronounced one slogan 
'Kisano Ki Azadl. What have we witnessed during the 
NDA regime? The 'Kisano Ki Azadr rendered freedom to 
the k/sans for committing suicides. An enormous number 
of suicides took place during the NDA regime. Now, 
National Common Minimum Programme has come. In 
National Common Minimum Programme, six points are 
there and one of the important points is linked with the 
farmers' problems, with the agricuHural problems. It Is all 
right. But, the point Is that the attitude has not changed. 
There was a major spate of committing suicides in Andhra 
Pradesh. The Andhra Pradesh Government has been 
changed. During NDA regime, an enormous number of 
suicides took place. The Union Govemment has changed. 
The Govemment has changed but the policy has not 
changed so far. I can just recall that National Agriculture 
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Policy, which has been brought out by the NDA 
Govemment, still exists. The National Agriculture Policy is 
basically anti-farmer, and is basically pro-multinational 
corporates. The National Agriculture Policy is contending 
for corporatization in agricultural land. This policy exists. 
So, first of all, our Government should bring out a new 
agricultural policy that is pro-poor, pro-agriculture, pro-
farmer and that is mainly for small, marginal and tenant 
farmers and replace the old one. That should be the first 
task of o~r Govemment. Sir, if we come to the point of 
credit flow, our UFA Government has already announced 
that the credit flow in agriculture would be doubled in 
three years. But, in spite of that, the institutional credit 
does not reach the stipulated target. It is even leas than 
18 per cent. 

Sir, what is the budget outlay that has been made to 
agriculture sector? 

19.05 hr •• 

[MR. DEPUTY-SPEAKER in the Chair) 

So far, not even seven per cent outlay has been 
made towards agriculture whereas 26 per cent is coming 
to our GOP from agriculture. Then, 65 per cent of our 
people are engaged in agriculture, but only one per cent 
of our GOP is allocated to agriculture. This is the attitude 
of the Government towards agriculture sector and towards 
the farming community. That is why, I charge this 
Govemment that they are not in a position to change the 
line of the policy adopted by the NDA Govemment and 
they are following the footsteps of the NDA Government. 
Mere big and boastful words will not serve the purpose. 
Some bold initiatives have to be taken to help our farmars. 

Sir, if we analyse the reasons for farmers' suicides, 
we will find that they are, failure of monsoon, lack of 
comprehensive crop insLirance scheme, lack of 
remunerative prices for their produce, etc. So, I would 
like to suggest that the Government should immediately 
set up a commission to go into the root causes of farmers' 
suicides in our country. The National Commission on 
Agriculture is already existing. They may be entrusted to 
go into this matter in detail. I agree that agriculture, land 
reform, irrigation etc. are coming under the State Ust. 
So, only the Union Government cannot do everything. All 
State Governments should be involved in this matter. The 
Union Government should call a meeting of all State 
Governments and they should chalk out some 
programmes so that the problems of farmers can be 
solved. 

MR. DEPUTY-SPEAKER: Piease conclude. 

SHRI PRABODH PANDA: Sir, I wHI conclude. I have 
only a few points more. 

Sir, the Government should take immediate steps to 
apply the Rural Debt Relief Act to farmers' debts 80 as 
to scale down the debt burden of farmers and also 
reschedule the payment 80 that they can make payment 
in easy instalments. 

Then, the Govemment should regularise or even 
legallse the business of money lending by private money -
lenders in rural areas. Their business operation can be 
brought under the close scrutiny of local Revenue Officers 
and Village Panchayats. 

Now, I coT- to the issue of sublidy. The Government 
should give subsidy directly to farmers. In Japan, America 
and European countrlea, subsidy is given directly to 
farmers. The same should be done In our country a110. 

~n, the main reason for poverty among our farmers 
is lack of land reforms. So, the Government should take 
urgent steps to implement land reforms in the country. 

There is an urgent need for re-Introduclng and 
promoting organic farming. This is very Important. Then, 
I would request the Govemment that they should fix the 
Minimum Support Price in such a way that it meets the 
production cost of farmers. 

I would once again like to submit that the interest 
rate on farmel'8' loans should·be reduced. Then, I demand 
that the recommendations of Dr. Swamlnathan's 
Committee should be implemented Immediately. In China, 
they are providing loans to farmers at zero per cent 
interest. In our country also, the Government should 
consider providing loans to small and marginal farmers at 
zero per cent interest. 

Sir, we are approaching 60th year of our 
Independence, 80 I request the Agricultural Ministry that 
the year 2007 be declared as Agriculture Year. This 
should be our task and this should be our slogan. I think, 
the hon. Minister of Agriculture will think over It, ponder 
over it. All these points which have been brought out 
here should be taken note of and implemented in the 
right earnest for the sake of our farmers. 
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[TrsnS/Stion} 

·DR. RATIAN SINGH AJNALA (Taran Taran): Thank 
you, Deputy Speaker Sir, for giving me the opportunity to 
speak in Punjabi on this important subject pertaining to 
the farmers. Many of my colleagues have expressed 
concem over the suicides being committed by the fanners 
throughout the country. Sir, the Government Is responsible 
for these suicides. Only Government can save these 
farmers. The farmers are committing suicide due to the 
wrong policies being pursued by the Government. 

Sir, at the time of independence our country was in 
the throes of hunger and starvation. At that time, India 
had a population of 46 crores. 58 years after 
independence, we now have a population of over 100 
crores. Our farmers worked hard and made us seH-
sufficient In foodgralns. Starvatlon- deaths became things 
of the past. However, the present government is of the 
opinion that we do not have sufficient foodgralns. The 
hon'ble Agriculture Minister is Importing 5 lalch to 60 lakh 
tonnes of wheat to tide over this so-called crisis. 
Unfortunately, this is against the interest of the fanners of 
our country. The Indian farmers are being paid a paltry 
sum of Rs. 650 for one quintal of wheat. However, 
imported wheat is being sold at the rate of Rs. 950 per 
quintal. Sir, I want to assure the Hon'ble Agriculture 
Minister that if the government agrees to pay Rs, 1000 
for one quintal of wheat to the farmers of Punjab, our 
farmers will work hard to produce enough wheat for 
feeding the entire country. 

Sir, Punjab comprises of just 1.5% of the total 
landmass of India. Our population Is only 2% of the entire 
population of India. However, we are contributing 60% 
wheat and rice in the central pool. Inspite of this 
aChievement, 2116 farmers have committed suicide In 
Punjab in recent years. Why is this so? 

Deputy Speaker Sir, since 1967, the price of DieHl 
has increased by 42%. the price of chemicals and 
fertilisers has increased by 31%, the price of tractors has 
increased by 22% the price of labour has increased by 
200hl but the price of agricultural produce has increased 
only by 9% . This is the stark reality. As; auch, the farmers 
are committing suicide. The size of land-holdings are 
getting reduced whereas the population of fanners is 
increasing. More than 52% farmers in Punjab own less 

°Engllshtranslatlon of the speech originally delivered In Punjab!. 

than 3 acres of land. 37% farmers own less than 7 acres 
of land. 89% farmers are groaning under the yoke of 
debt of Rs. 20,000 crores. These are revealing figures. 
As such, the farmers are desperate and are committing 
suicide. 

The developed countries give huge subsidy to their 
agriculture sector. However, we are being asked to reduce 
the subsidy we give to our farmers. It Is Indeed unfortunate 
that India Is In the vice-like grip of bureaucracy. Those, 
who have nothing to do with agriculture have been made 
members or Chairmen of various Commissions and 
committees dealing with agriculture. These ignorant people 
do not know anything about the agony of farmers, but 
they make policies that affect our farmers. How, then can 
we save our farmers? 

Deputy Speaker Sir, the Hon'ble Agriculture Minister 
Sharad Pawarji is a learned person. He halls from an 
agrlcuhural family. He should take concrete steps to help 
the farmers. All the parties should work together to find 
a solution to the problems of farmers. 70% MPs have a 
rural background. But, we do not work unitedly. The 
farmers have to unite and demand their rights. In the 
general budget, we must give the farmers their due. 

Deputy Speaker Sir, the small termers are selling off 
their lands. The Chief Minister of Punjab, Is selling off 
lands to Reliance company. Multi-national companies are 
purchasing lands from poor and haple.. farmers at 
throwaway prices. Injustice Is being meted out to farmers. 

Sir, if a farmer falls to return his loan, his son has to 
repay the loan. However, industrialists gobble up 
thousands of crores of rupees 88 loan . Even if they 
don't repay It, no action Is taken against them. 

{English} 

MR. DEPUTY SPEAKER: You want that the loans of 
farmers should be waived off. 

[Trsnsllltion} 

DR. RATIAN SINGH AJNALA: Yes, Sir. We can save 
these hapless farmers only when we write off their loans. 
The rate of interest on agricultural Joans should be further 
reduced. And more subsidy should be granted to the 
farmers. Only then can we ball out our farmera from this 
mess. 

Farmers are the heart and soul of India. If we want 
to save our farmers, if we want to save India, we must 
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riee above petty politics and vote-bank polltlca. We must 
work unitedly to provide relief and succour to our fanners 
in distress. This is the need of the hour. 

SHRI DHARMENDRA PRADHAN (Deograh); Mr. 
Deputy Speaker, Sir, first of all I would like to express 
my gratitude to you. I do not want to go into its 
background. I also express my gratitude to Ramjllal 
Suman for raising those important issues. I do not think 
that this problem can be solved through this discussion. 
Being a young student I would like to put a few thing 
betore an important leader of the country who is 
shouldering the responsibility of Ministry of Agriculture. In 
the month of March when Budget Session was going on 
he had created a confusion. He said that the farmers 
committing suicide are not common farmers of the country 
and that does not come under his purview. The incident 
of suicides are taking place in certain states. Incidence 
of suicides Is taking place only In the states which are 
crop oriented and where cardamom, grapes, cotton are 
being grown in large scale. In this context, Sharad Pawatji 
had said that he was studying about it. He had alao 
issued directions also. So far as I remember he had not 
given any conclusive statements in this regard. He put 
glaring things before us and said that he need to pay 
attention and that he was studying the reasons thereof? 

Several theories and several subjects are being put 
before us. Several hon. Members have alao expressed 
their view on these. I have some data. I was going 
through a statement of Dr. Vandana Shiva working in the 
agriculture sector In the name of Beej Yatra. I cannot 
authenticate it but it has been published in the newspaper 
and forty thousand farmers of our country have committed 
genocide. This has happened even aher sixty years of 
independence. In this situation we will have to think 
whether thousand farmers have really committed suicides. 
If this has happened then what are reasons behind it. 
Being a student I would like to raise a broad question. 
Three things are coming to my mind which have been 
mentioned by the several members. Public Sector banks 
do not adopt same criteria for giving loan to agriculture 
sector as they adopt for business sector and industries. 
Hence, the farmers come into the trap of money lenders, 
milddlemen and the impartment people of the area. This 
is the main reason they are compelled to take loan on 
exorbitant rate of interest. Perhaps being located in urban 
areas they are asked to come to banks again and again. 
Banks should be cooperative but they are not as 
cooperative as they should have been and thus the main 
reason of it. 

Mr. Deputy Speaker, Sir, several hon. Members have 
mentioned about Punjab. Without making mention about 
Green Revolution any discussion on agriculture Is 
incomplete. Forty years have passed since Green 
Revolution has taken place. Green Revolution was started 
in sixties. Punjab, Haryana, western UP and to some 
extent Tamil Nadu, Maharashtra and certain areas were 
beneficiaries of Green Revolution. 

Apart from this I would like to give an example of 
BIT cotton. Some eye opening facts are coming out 
regarding foreign countries including Monsento with regard 
to B.T. cotton. We have to think that whether these 
companies should be allowed to work in India? Recently 
US President visited India. Whole country was fascinated 
that the world leader has come to India and he will give 
treasure. Nuclear deal was also signed. In my opinion it 
will also impact agriculture sector. In my opinion research 
should be conducted in the field of biodiversity basis of 
which is seed and agriculture exchange programme should 
be organized. The Minister of Agriculture should tell us 
about the position of Seed Bill. Perhaps a draft Bill has 
been introduced In the House or It Is before the Standing 
Committee. In my opinion on the issue of seeds our 
farmers are being cheated. I want agriculture minister give 
us assurance about the time by which he will come out 
with seeds policy. We have come to know that the foreign 
seeds companies are dOing business of worth of rupees 
four thousand of crores annually but there is no structured 
value measurement of it. A seed policy should be brought 
because in certain states authorities or middlemen are 
selling sub standard seeds in the market. I think that 
there should be some control regime for them. State 
government or Central Government should owe this 
responsibility. I do not want to be involved into this debate. 
But ultimate sufferer are farmers. Hence, I demand that 
a new regime should be brought. 

This issue is related to insurance. This debate is going 
on for several years. For the first time it was Implemented 
in a few districts. I think this is a step ta1<en in the right 
direction. But confusion is increasing. Debt trap, seed pOlicy 
and insurance and there issues with regard to which we have 
not formulated any concrete programme even aher 60 years 
of independence. I would like to request to hon. Agriculture 
Minister whether he will constitute a parliamentary committee 
in this regard? That committee should go into subject of 
providing grants to different parts of thtl countries, is it true 
that where the Green Revolution has left ils impression, 
fertility is decreaSing there? We have to think over it while 
talking about second green revolution In the beginning this 
century. 
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If fertility is ending, then why is It happening? We 
have three-four type of new challenges in front of us that 
how exactly our agriculture should be? Our agriculture is 
divided into three parts. Few people stress on conventional 
farming organic farming. Some stresses on chemical 
farming and few adopt the middle path. We have doubt 
because there has been talk about genetic verification 
and FT A. I will not blame Sharad Pawar for the same 
but generally public blame the Govemment. They people 
came to power by raising a slogan. I would like to say 
that this Government has inherent contradictions because 
country's Prime Minister, Finance Minister and Commerce 
Minister say one thing same party's Planning Commission 
head says another thing, whereas their party President 
says third thing. Why such thing was done by giving 
letter to one's own Government. What kind of mockery 
are they doing? I would say that this Government is of 
inherent contradictions. What will be its effect on agriculture 
of FT A? I mean to say that it will have indirect impact on 
agriculture. 

I will conclude with one thing in the end. In our 
country corporate farming is increasing. I have heard that 
we are moving in few states and there is also talk about 
It in my state where corporate farming Bill has been 

___ passed recently. A condition has been laid there that a 
national horticulture mission will be started there, if you 
implement Corporate Farming Bill. I would like to know 
that what is this corporate farming? Recently Devendra 
Prasad Yadav mentioned about corporate farming, but 
what will be its selling price. As In Orissa you pay 
minimum support price of nearly rupees 550 for paddy. If 
In the name of corporale farming any new agency say 
that for a years time we will pay rupees 500, then what 
will happen to your minimum support price? There are 
many such facilities today like FOI, GM,FTA or Corporate 
farming. 

All these new types of challenges are creeping in, 
today whole world has eye on India's agricultural market. 
Considering that you assured House two months back 
that we will give more importance to this subject and will 
bring new thing to front. We hope that considering 
importance of this discussion, you will constitute white 
paper or Joint Parliamentary Committee, which will given 
significant solution to this country's basic problem. I thank 
you for giving me the opportunity to speak. 

SHRI JAI PRAKASH (Hissar): Mr. Deputy Speaker, 
Sir, thank. Firstly, I thank Ram;1 Lal Suman for brining 
this important subject to the House. . .. (Interruptions) 

MR. DEPUTY SPEAKER: He has recently come 
afresh from abroad. 

SHRI JAI PRAKASH: He is afresh, that's why he 
has brought good topic. This is our good luck that you 
are sitting in the chair and our Minister is also the son 
of a farmer. 

What are the reasons behind suicides' of farmers, I 
would request from all senior Members that In place of 
pinpointing the same, we should come out with 
suggestions .. Mr. A;nala suggested that we should look 
for the ways to sort out the problem. Becauae If we do 
pin-pointing then few Members here will say that 
Govemment is responsible. I would like to say that these 
suicides have not been taking place for the last two years 
but these suicides are taking place for many years. 
... (Intsnuplions) 

SHRI DHARMENDRA PRADHAN: Incidents of 
suicides have increased in Anethra Pradesh since this 
Government has come into power. . .. (InterruptiOf1$). 

SHRI JAI PRAKASH: Suicides have Increased and if 
I go into the root cause of suicidea that until we improve 
economic conditions of farmers this 8Ituation is not going 
to change. You name any state. If I say that when this 
country had NOA'. Govemment and NDA Govemment 
waived off thousands and crores of rupees of loan of 
bUSinessmen, but what did they gave to farmers, then it 
will hurt you badly. When farmer of this country was 
dying and Centre had NDA's Govemment, Haryana State 
had Bhartiya Janata Party and Lok Dal's Govemment 
and farmers were being killed by firing than what were 
NDA people doing? I will not enter Into that discussion 
here. I would say that whether there Is any party's 
Govemment but it's a bad thing If farmers are committing 
suicides. Hence, I would request from all the hon'ble 
Members that If we wish to talk in favour of farmers and 
serve farmers then we will need to 11ft ourselves above 
party politics. I would like to give 5-7 suggestions to 
Hon'bla Minister in this regard. First of all I will request all 
Members sitting in front of me that they win have to think 
above party politics. Here Interest on loan amount of 
farmers was discussed. Why here farmer is getting weaker 
day by day? Farmers do not get even cost price for his 
crop. Prices are not Increased on th'e basis of his Input 
cost. 

Mr. Deputy Speaker, Sir, during the tenure of NDA 
Govemment farmers were not getting loan even at 
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1 percent. but I am thankful to UPA Government that 
they have brought interest rate to 7 percent. Rather I 
would suggest that for Increasing production farmers 
should get pesticides, tractor, electricity or irrigation free 
of cost. Until they get facility of canal water, electricity, till 
then condition of farmers can not improve. Hence it is 
necessary that to Increase production of crops, the rates 
of the products produced by the farmers should be 
increased. An arrangement of good seeds shOUld be made 
for them; pesticides should be arranged for them. I would 
say that farmers shoufd be given subsidy on fertilizers. 
The most important matter is regarding irrigation. Now, 
Mr. Sangwan is sitting here. He was saying. 
... (InfBfTlJplions) 

MR. DEPUTY SPEAKER: I am to attend a meeting 
at 7.30 PM. If Members of the House agree then I would 
request Shri Shriniwas Patil, who is a senior Member and 
had been in the panel to occupy the Chair. 

/English} 

SHRI BRAJA KISHORE TRIPATHY (Puri): Sir, let this 
be deferred to some other date. We all wiD have to attend 
that meeting. 

/Translation} 

Minister will reply al per his convenience. 

/English} 

SHRI B.K. HANDIQUE: Sir, we are hard pre888d for 
time. There is so much of busin.... Let us complete this 
dlacusslon today. 

/Tl'llnslationj 

MR. DEPUTY SPEAKER: I still have a list of 
20 Members who have to speak. It seems that this 
discussion will not be concluded today. 

[English} 

SHRI B.K. HANDIQUE: If they speak for five minutes 
each, it can be completed. 

[Translation} 

SHRI RAWI LAL SUMAN: Mr. Deputy Speaker, Sir, 
the Hon'ble Minister has his tum tomorrow in R_iya 
Sabha. As it is an important discussion, its reply can be 
given tomorrow or day after tomorrow. 

/English} 

SHRI B.K. HANDIOUE: The debate may be completed 
today. 

/Tl'llnslslfonj 

MR. DEPUTY SPEAKER: Mr. Jai Prakash you kindly 
continue discussion. 

SHRI SHAILENDRA KUMAR (Chail): Mr. Chairman, 
Sir, hon'ble Minister should reply the discussion today 
only because it is an Important matter. This problem Is 
related to farmers. We people do have problems at times . 
You given opportunity to everyone. 

SHRI SHARAD PAWAR: Mr. Deputy Speaker, Sir, 
the Issue is related to the farmers, so It won't be right 
to adjoum the House. They should get justice. 

MR. DEPUTY SPEAKER: Jei Prakash ji, Please 
continue your speech. The House will be adjourned 
thereafter. 

SHRI JAI PRAKASH: Mr. Deputy Speaker, Sir, so far 
as lesue of increasing production Is concerned, Irrigation 
Is one of the important components. There are three 
modes of irrlgatlo~anall and dams, tubewells and 
irrigation through natural source, I.e. harvested rainwater. 

19.34 hr •. 

[SHRI SHRINIWAS DADASAHEB PATIL in ths Chall! 

Mr. Chairman, Sir, the previous Government which 
ruled over the country for last six years allocated minimum 
funds for Irrigation out of the total budgetary outlay for 
agrIcufture. Since the time when UPA Government took 
over, it has decided to increase the allocation for inigation. 
I am grateful to UPA Government for It. I would like to 
give my suggestion to hon. Minister of Agriculture that 
dam may be constructed on Yamuna so that the States 
of Haryana, Delhi and Uttar Pradesh could be benefited 
out of it and the farmers pf Haryana could get water for 
Irrigation, besides resulting in optimum utilization of 
Yamuna water which is lying unused for last 6·7 months. 
This matter assumes even more importance in view of 
the fact that SYL dispute among Haryana, Punjab and 
Rajasthan is not settled yet. 

Sir, the prices of diesel are constantly rising. If farmers 
use diesel for tubewells, the cost would be relatively 
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higher. I would like to submit that the centre should 
provide suDsldized electricity in those areas where the 
farmers use tubewells for irrigation and, the States where 
tubewells are in larger number should be provided with 
power through NTPC. By this way, agricultural production 
would be automatically increased. It the Centre provide 
power this way in Haryana, we can irrigate those areas 
by tubewells where water scarcity prevails. Now, the 
Govemment should provide subsidy on fertilizel'5 also. 

Another important factor Is the prices of commodities. 
Paddy crop is being sown. The Govemment should fix 
price for It instantly so that the' farmers could feel 
enthusiasm and pay attention on their crops. The major 
crop of Haryana is sugarcane. The Chief Minister of 
Haryana fixed the highest price for sugarcane in the State 
compared to the rest of the country, consequent upon 
which sugarcane is going to be flourished there. 
Sugarcane is taken a cash crop. When the NDA 
govemment was in power, the sugarcane production came 
down to a very low level, the farmers there ruined their 
own sugarcane crops due to faulty pOlicies of the Chief 
Minister, as a result, the sugar milia were closed down. 
We have 40 percent more sowing of sugarcane after 
Congress Party took over In Haryana. 

It is being talked about why the wheat I, being 
procured from abroad. Mustard and vegetables' season 
also start alongwith wheat. Drought, flood and hailstorm 
are covered under Crop Insurance Scheme as natural 
calamities, but snowfall is hot covered while it also mars 
the crops, so I request that it should also be covered 
under natural calamities. Wherever and whenever a natural 
calamity strikes, the State Governments should 
immediately be asked to provide relief to the farmers then 
and there. It should not happen that a standing crop died 
and nobody visited the area for six months. 

One of my colleagues was just mentioning the issue 
of debt recovery from the farmers. The govemment of 
Haryana has paved the way for the country in this field 
that the Government of Haryana does not arrest the farmer 
even if he does not repay debt of co-operative society. 
... (Intenuptions) does not lathi-charge. it maybe happening 
in Uttar Pradesh. Whosoever lathi-charges farmers, never 
come back in the power and NDA is aware of it. We do 
not arrest any farmers. We say that pay back the loan 
so that co-operatives could lend you more. Many of my 
colleagues were saying that lending is of no use. I would 
like to submit that the way NDA, being a party of traders 
and capitalists, waived off the thousand crores of rupees 

of business tycoons and when the Issue was discUS8ed 
in the House and their names were asked, they refused 
to disclose. The UPA Government of ours is a 
Government of the farmers and workers. I would like to 
say to the Minister of Agriculture that the day farming 
turns into profitable business, lakhs of unemployed youths 
will get employment in the country. So, the loans of the 
farmers should be waived off. Thereafter, the farmers 
would grow their crops afresh 8nd would get profit, this 
way, they would become financially sound. I submit that 
Sharad Pawar ji would definitely get it done. The farmers 
are under the heavy burden of debt and bound to commit 
suicide. The UPA Govemment can waive off the loans In 
tune of the previous Government which waived off the 
loans of the industrialists. In Haryana, electricity bills of 
Rs. 10 crore were waived off once. Today, the financial 
condition of the farmers of Haryana Is the most sound In 
the country. If the loane are waived off, the problem wHI 
automatically be solVed. 

{English} 

) DR. M. JAGANNATH (Nagar Kumool): Respected 
Chairman, Sir, I thank you very much for giving me this 
opportunity. There are many rea80ns for the farmers 
committing suicide, and a number of hon. Members have 
dealt with the reasons for the farmers committing 
suicide. Actually, It 18 a very grave situation, and one hu 
to give a very serious thought over it and take remedial 
steps. 

Sir, the farmers are facing drought, floods and other 
calamltlel In one or the other part of the country every 
year, and this forces these farmers to commit suicide. 
The death-toil Is mounting due to various factors including 
exploitation by private moneylenders, high-cost of 
borrowings, failure to increase Institutional credit-flow, non-
remunerative prices-it is a very important factor for 
agriculture producta-and spurious pesticides, spurious 
eeeds and spurious fertilisers. The spurious stuff is 
purchased from the dealers, and It results in the crops 
getting damaged. The cumulative effect of ail the above 
mentioned problems would lead to a large number of 
farmers committing suicide . 

As per the statistics available with us, it is stated 
that about 30,000 farmers have committed suicide in the 
previous years. What are we doing to tackle all these 
natural calamities and to help the farmers, so that they 
do not commit suicide? At the time of droughts and 
cyclones we are just giving them lip-sympathy. They face 
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losses worth thousands of crores of rupees, but the 
compensation given to the farmers is very meagre. 
Therefore, they are not able to withstand the situation. 

As regards remunerative prices, we have been 
discussing the issue of plight of farmers ever since the 
country attained Independence. I have been observing 
for the past 10 years or so that the Issue of farmers is 
being discussed in every Session of the Parliament, but 
their status remains the same. There II no change In the 
status of the farmers whether they belong to Andhra 
Pradesh, Maharashtra or Karnataka. We are only 
discussing about them, and getting away without taking 
any concrete actions: 

As regardl the Minimum Support Prioe (MSP), It Is 
a good thing. But what are we doing here? The MSP 18 
being announced at the fag end of the season when the 
farmers, out of frustration, sell their produce to the private 
entrepreneurs at throwaway prices. I would like to add 
here that the Purchasing Centres are also not started -
when the farmers are in grlet-ln those places either with 
the help of the FCI or the Civil Supplies Department of 
the concemed States. These Purchasing Centres are 
started oniy after the farmers demand for it by relorting 
to rampage or agitation. The Purchasing Centres are only 
started as an eyewash for a couple of days. Furthermore, 
there are many restrictions put by the officials regarding 
the quality of agricultural produce, etc., and It Is causing 
a lot of trouble to the farmers. Therefore, my request 
would be that the MSP should be announced early, and 
the Purchasing Centres should be started at the beginning 
of every agriculture season. 

As soon as the agriculture produce starts coming 
into the market, the prices for the same get slashed to 
such an extent that the farmers would not be In a position 
to even recover the price incurred by them for growing 
the crops. it wouid be very low at that time. But before 
the crops and the agriculture produce starts arriving in 
the market, the prices for the same would be sky-high, 
and it would not be within the reach of the common man. 
Once the crops start coming into the market, suddenly . 
the prices get' slashed. This is putting the farmers through 
a lot of inconvenience and losses. 

As regards spurious drugs, spurious pesticides, 
spurious seeds and spurious fertilisers, it has become 
rampant. We do not have any stringent laws to curb 
them. Even though we have some laws for it, yet the 
officials concemed are not initiating any action against 

the people who indulge in such practice •. This is causing 
a lot of problems to the farmers. Ultimately, the farmers 
are unable to grow their crops as a result of using these 
things, and they try to commit suicide. 

MR. CHAIRMAN: Please conclude now. 

DR. M. JAGANNATH: Sir, I have not even taken two 
minutes. 

MR. CHAIRMAN: You have already taken five 
minutes, so please conclude now. 

DR. M. JAGANNATH: Sir, we have Agricultural Market 
Committees. We are supposed to provide them with good 
seeds, fertilizers, and pesticides to the farmers. Even after 
59 years of Independence, we have miserably failed in 
doing this. 

Coming to the financial institutions, the biggest 
problem is here, It is estimated that only 15 to 20 per 
cent of the financial needs of farmers are met by the 
govemmental institutions. In case of the remaining 75 to 
80 per cent, farmers have to depend upon the 
moneylenders. The private moneylenders are not bothered 
about the fact that the crops have failed. They want their 
debts to be repaid to them. Thus, the farmers are failing 
into a debt trap because of various reasons, including 
non-remunerative prices. That is why, my request to the 
Govemment is that the loan facility system should be 
made easy, so that every farmer could get loans. 

Coming to disparities and discrimination, as some of 
our hon. Members feit it ... 

MR. CHAIRMAN: Please conclude now becauae there 
are ten more Members who are yet to speak. 

DR. M. JAGANNATH: I will make some suggestions 
and then complete my speech. 

There is diacrimination against farmers in terms of 
extending loan facilities. When the corporate sector is 
being given loans at a lower rate of interest, why are the 
farmers not being given that same facility? The farming 
community is the backbone of our country. Very high 
interest rates are being charged from them, whereas the • 
corporate sector is being given loans at lower interest 
rates. 

Coming to the subject proper, that Is, suicides by 
farmers, no State is spared in this respect. All the States 
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have reported suicides by farmers, and it Is more so in 
the States of Andhra Pradesh, Maharashtra, Kamataka 
and Rajasthan. Our hon. Agriculture Minister, when he 
came to Andhra Prac;lesh, he himself felt that the 
incidences of farmers sucides are very high in Andhra 
Pradesh. 

MR. CHAIRMAN: Please conclude now. 

DR. M. JAGANNATH: I will make some suggestions 
and then conclude my speech. 

The incidence of suicides is higher in Andhra 
Pradesh. It is because the State Government of Andhra 
Pradesh has miserably failed to control the situation 
leading to suicides. In two years of their rule, 3,115 
farmers committed suicides. The Government has set up 
a helpline, but it has become a helpless line. They have 
put a moratorium on private lending without providing for 
any alternative funding to farmers. This moratorium 
sounded a death knell for the farmers. 

We are meeting only 15 to 20 per cent of the credit 
needs. Under these circumstances, I would request the 
hon. Agriculture Minister that steps should be taken to 
free the farmers from the clutches of the private 
moneylenders, and loans should be provided through the 
governmental institutions. 

The burden of the tenant farmers is a very serious 
problem. They do not have any right on the land and 
they cannot get any loan from the governmental 
institutions. These tenants have to pay large sums to 
their landlords towards rent, and they are not getting any 
benefit from the governmental institutions. I would request 
the hon. Minister to see that they also get loans from the 
govemmental Institutions. 

Coming to RBI rules, since small and marginal farmers 
are the most affected, the rules should be relaxed in 
such a way that they can derive some benefit. 

Finally, to stop these suicidal deaths, whether it is In 
Andhra Pradesh, Rajasthan or in other States, the farmers 
should get good seeds, fertilizers and they should also 
get remunerative prices. Minimum Support Price should 
be announced at the beginning of the season and 
purchasing centres have to be startea early to purchase 
the entire produce. This alone can stop these suicides. 

(TrsnsMtIonj 

·SHRI M. SHIVANNA (Chamrajanagar): Mr. Chairman 
Sir, I am grateful to you for giving me an opportunity to 
speak on this very serious problem of our fanners. More 
than 70 percent of our people are farmers and agriculture 
is the backbone of Indian Economy. Unfortunately this 
backbone is being broken at a very fast rate. Between 
1997 and 2006 a total number of more than 40,000 
farmers have Committed Suicide. These days weavers all 
over the country are also Committing Suicides. They take 
loans and ultimately land in debt trap. They have to spend 
on several Items like agricultural equipment, fertilizers, 
water, electricity, seeds etc. They fall to recover even 
half of this amount which they spend on Input. Middleman 
also play a vital role to cheat the farmers. Proper 
marketing facilities are not there for agricultural produce. 
They fall to pay the loan instalments and bank recovery 
team start their recovery procedure. The property like 
house, cows, land, etc. of the farmers are put for auction. 
Farmer is left with no other option but to Commit Suicide. 
The number of farmer's suicide Ie increulng every day 
and it Is nothing but genocide. 

Recently, the Union Government decided to import 
35 lakh tonnes of wheat. The policy of World Trade 
Organization which has been forced on our farmers Is 
also respona!ble for this pathetic situation of our farmers. 
Every six months the centre announces Dearne. 
Allowance for the Govemment employees. Many of them 
get bonus and other financial benefits. Employees of 
Industries are also getting these benefits. What do the 
farmers get? In fact, very recently Smt. Sonlaji had wamed 
our Prime Minister not to make Free Trade Agreements 
in a hUrry. A recent report shows the trends of growing 
dependence of farmers in the Suicide belt on hybrid and 
genitically modified seeds which are very costly and 
cannot be saved. 

It also refers to the arowing attempts to privatise Seed 
supply and the emergence of multinational monopolies. 
The farmers are pressing their demand, for a moratorium 
on Bt Cotton. The farmers have organized a 'BiJA YATRA' 
through Kamataka, Maharashtra and Andhra Pradesh 
where suicides are occurlng in large numbers. This Yatra 
will create awareness among farmers of GM crops, 
corporate farming and Seed monopolies. Farmers will 
also be trained In low-cost' ecological organic 
farming. Indegenous Seeds will be distributed as ·Seeds 
of hope-. 

·Engllsh translation of the speech oItgtnaRy delivered In Kannada. 
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Farmer is getting just Rs. 850 for one tonne Sugar 
Cane. This is no where near the cust price of Sugar 
Cane production. Added to this agony the payment is 
always delayed, what can the farmer do? How much Is 
he getting for his coconut? It is less than Rs. 10 per 
coconut. 

Now let me cite the example of my own family story. 
My brother who is a farmer took a loan of Rs. 87,000 
from Indian Bank, Chamara;anagar Branch. He returned 
Rs. 40,000 and the balance was only Rs. 47,000. Over 
a period of time this amount and its interest swelled. The 
Bank issued a notice to my brother to pay a total amount 
of As. 2,14,000. Is this reason not sufficient to commit 
suicide? Of course, in this case I intervened and 
Convinced the Bank officials not to be so harsh to farmer. 
Finally, I paid one lakh rupees on behalf of my brother 
and closed the account. How can the smail and poor 
farmers of this country can survive under these 
circumstances? 

Lack of marketing facility is dragging the farmer to 
Commit Suicide. Middle man will swailow the lion's share 
of the money. Farmers are compeiled to dispose their 
agricultural produce as there are no Storage facility . We 
produce very fine quality of jaqqery. But we are forced to 
sell this jaggery as early as possible as we have no 
facility to store it for some period. 

Water is the God given gift to man. This water is 
filled in bottles and each bottle containing one litre of 
water is sold at the rate Rs.10 and above people do not 
hesitate to pay Rs. 16 to 20 for a bottle of water. 
Unfortunately and Strangley the farmers are not getting 
even eight rupees for one litre of milk. He sweats and 
works hard, takes proper care of the cows and carries 
the milk to the town. What is the retum? Water is costlier 
than milk? What an Irony? That is why Suicides are 
increasing. It is high time for the State Governments and 
the Union Govemment to awake. Let them procure milk 
from farmers by paying at least Rs. 25 per litre. This 
measure is one of the ways to cheek the farmer'S suicide. 
At the same time Storage facility should be provided to 
the farmers. There should be at least one cold storage in 
each district of the country. 

I would like to give one more example to enunciate 
the pathetic condition of farmer in our country. Mr. V. R. 
N. Murthy and Mrs. V. Sarasavani Murthy took a loan 
from Vysya Bank Jayanagar Branch, Bangalore under this 
scheme "Development of Commercial Horticulture through 
production and post Harvest management· of Horticulture 
crop. This scheme has the Subsidy facility under NHB 
scheme. The loan has been taken over by Bank of India. 

Bangalore with an attractive offer of lower rate of Interest. 
Now, the Ministry of Agriculture says I quote 'we regret 
to inform you that your proposal cannot be considered 
for sanction of subsidy as in your case take over loan 
has been done after completion of the project'. Why 
subsidy should not be given to this farmer? Does the 
department of agriculture, Govemment of India want to 
contribute to farmers suicide? The Hon'ble Minister of 
Agriculture is here. I request him to look Into this case 
and do justice to these farmers, Mr. Murthy and Mrs. 
Sarasavanl Murthy. Who are contributing their might in 
the field of horticulture. 

Permanent solution for this grave problem of farmers 
is to link the rivers in the country. Farmers aiso should 
be given free electriCity. Hon'ble Chief Minister of Tamil 
Nadu on the first day of his assuming power announced 
free supply of electricity to all farmers of Tamil Nadu. 
Electricity rates also vary from State to State? What an 
Irony? I urge upon the Union Government to evolve some 
strategy such that the farmers of India should get free 
electricity. Subsidy on fertilizers, seeds, peaticides should 
continue. Support price is another important aspect which 
can help our country to Stop farmers suicides. Farming 
equipment like tractors and others should be available to 
farmers at reasonable rates. 

Turmeric, Tomato. Onion are the most neglected 
agricultural commodities in our country. The centre and 
the States should open their eyea and .ave the producers 
of theae commodities by providing them support price. 

Small farmers and farmers belonging to ST and SC 
should ~t agricultural equipment at a very low rate. 
Reeently the Deputy Chief Minister of Karnataka has 
announced bank ioans for farmers at the rate of 4 per 
cent. My requeat to the Centre and the States to provide 
loan to small farmers and ST and SC farmers at the rate 
of only one per cent and nothing more than this. Other-
wise, they wiil not survive and continue to commit suicide. 
If the Centre is very keen to save farmers of this country 
then they have to take these bold decisions. All the loans 
of farmers who have Committed suicide should be waived 
completely. All other precautions must be taken by the 
Union Govemment and the State Governments to Stop 
the suicides of farmers. Progressive steps must be taken 
to improve the living condition of farmers. That is why 
our former Prime Minister LaI Bahadur Shastri was always 
mentioning. 

Jai Jawan Jai Kisan. 

Sir, I thank for allowing me to speak on this important 
issue of farmers suicide and with these words I conclude 
my Speech. 
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SHRI AVINASH RAI KHANNA (Hoehlarpur): Sir, flm 
of all, I would like to congratulate RamJI Lal Suman. The 
discussion held In the Houae Is proved to be meaningful 
to some extent, because since the clay I am elected and 
came to the House, I asked a number of questions 
regarding farmers of Punjab, every time Govemment 
replied that no farmer has committed suicide in Punjab 
as no such report has been received from the State 
Govemment, 80 the benefits other States are getting are 
not meant for Punjab. Today, all the speakers have 
mentioned the plight of the farmers of Punjab In someway 
or the other. 

I would like to present a true story brought ,into light 
by the responsible persons of print media and electronic 
media. It is the tale of village Panka, Balluwada 
constituency of Abohar in Punjab. It is a painful tale and 
many a villages of Punjab are in the same condition. In 
this village, out of 3300 acres of land, 3200 acres of land 
has been lying mortgaged either to banks, or to co-
operatives or to commission agents. Some 40 farmers 
have committed suicide and every household has more 
than two widows. 

20.00 hrl. 

Such is the picture of the village. Education of the 
children, distributing medicines to the patients. 
.,. (Int8m.tptions) 

MR. CHAIRMAN: Ten more hon. Members have to 
speak now. Four hon. Merrtlers are sitting here and others 
are outside. If you agree, the House can be extended to 
9.00. 

SHRI SANTOSH GANGWAR (Bareilly): All right. 

SHRI RAMJILAL SUMAN: Mr. Chairman, reply of the 
Minister is also covered in the time to 9.00. 

MR. CHAIRMAN: If hon. members do not tum out, it 
will come to close early. 

SHRI AVINASH RAI KHANNA: Mr. Chairman, whether 
speaking members are absent. but the members should 
be present in the House. 

More than 40 farmers have committed suicide and 
every household has more than two widows. Other 

problema aIao arise when a farmer commita suicide. Then, 
the lady of the hou .. hu to run the life and when she 
takes responsibility, she cannot give time to her children. 
she cannot teach them. The farmers who have not 
committed suicide are spoiling their lives by taking drugs 
and alcohol. I don't think we would find any such example 
in the history as we have of Punjab. I was laying, a 
farmer of village Nirala In Kapurtha/a district kept on sitting 
In the market for full one week to 88n off his produce. 

When his crop was not sold for entire one week 
then he committed suicide. The reason behind thia was 
that he was wonted that he has been sitting In the Mandl 
for last one week and his children were bringing food for 
him everyday. He thought that his crop was not selling 
and he Is sitting idle there only consuming food. If we go 
through the entire data we find that as per the survey. 
farmers of Punjab are burdened under maximum debt. A 
large number of farmers In Andhra Pradesh have 
committed suicide but they were not as much under debt 
as the farmers of Punjab are. I would like to request hon. 
Minister that I do not want to go Into figures, the figures 
are with the Govemment. but I would certainly like to say 
that we must Identify the reasons due to which the farmers 
commit suicide and help the farmers to overcome this 
suicidal trend. 

The farmer had brought green revolution but now 
articles are being published in newspapers saying--green 
revolution tums red revolution. The reason for this Is that 
the farmers who use to grow green crops are now killing 
themsalves and are committing suicides. We must express 
our concem towards this 80 that It does not become a 
red revolution. What does the farmer need? He only wants 
seeds, fertilizers. pesticides. electricity and water. But If 
we see these things collectively we find that the farmers 
neither get these things on time nor do they get good 
quality of the same. When the farmers receive fake seeds, 
pesticides and fertilizers. then what are the farmers 
supposed to grow. They do not get full price for their 
crop. The farmers are not able to meet the dltterence 
between the expenditure incurred on and the price 
received for the crop therefore. such a policy should be 
formulated under which the farmers are able to receive 
full price for their crop. 

Without taking much time, I would only like to give 
two or three suggestions. Firstly. the income of farmers 
should be insured. If the income of farmers is insured 
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then they would honestly grow their cropa and would not 
have to wony about ffooda or drought, al It would not 
effect their Income at all. 

Secondly, although It Is difficult, but for once a 
decision must be taken to tree the farmers of all their 
debts. Thirdly, the farmers should get good marketing. I 
would give an example here. Thll is an Incident of my 
constituency which became quite a topic for dilcu,,'on. 
A farmer went to a Mandl to Hli hi. cabbage. He had 40 
kga. of cabbage. He w .. offered a price of RI. 16 for his 
produoe. He wu alm08t In tears. Then suddenly a cold 
etorage manager pUHd through that place. He .. ked 
the farmer what WD the matter, the farmer told him that 
he has been offered only Rs. 16 for his cabbage. The 
farmer told that he hu brought his produce from a far-
off village and he must have Incurred a similar amount 
on the fuel Itself for transporting his vegetable. The 
manager told him not to wony and put hi. vegetable Into 
his cold storag~. He would sell the cabbage when It will 
fetch good market price. After a month and a half that 
cabbage was sold ata price of RI. 40 per kg. The 40 
kg cabbage which was to lell for Rs.16 was ultimately 
IOId for RI. 1600. If the farmers are trained properly as 
per the market then they can fetch good price for their 
produce. Hon. Minister, I would like to tell one more 
thing to you, and this has come Into picture in some or 
the other manner but not very clearly. A number of banks, 
co-operative socleltiel, Arhatlyas charge more than 
permitted rate of Inter88t, from the farmers. If any such 
cue comes to light where more than permitted rate of 
Interest Is charged from the farmers then strict legal action 
should be taken against such person. It should be a 
cognizable offence so that the Arhatly.. are not able to 
exploit the farmers. In Punjab farmers have taken 55 per 
cent loan from Arhatiyas and there are nearly 25 thousand 
commission agents in Punjab. It should be made a 
cognizable offence if they charge more than permitted 
rate of Interest from the farmers. With this, we can help 
in resolving the problems of the farmers to a large extent. 
I would request him that the farmer who is the provider 
of food (anndata) should not become a beggar. We should 
formulate a policy at the national level to help the farmer 
remain food provider (anndata), so that he grows his crops 
honestly and receives appropriate price for the same. I 
would like to request han. Minister that the Govemment 
have also begin Its action to exploit the farmers of Punjab. 
A decision has been taken to sell of the farmers land on 
low prices to Trident Group and Reliance under which 
the land worth Rs. 1200 crore is to be sold for mere Rs. 
200 crores. We would have to save the farmers from 

these t.nd f1181i.t'8 also. Alongwlth thle the Govemment of 
Punjab muet also be Instructed that it shOUld not ravage 
the farmers like this. I hope that while keeping this In 
view he would take a decision to save the farmers of 
Punjab. 

{English} 

PROF. M. RAMADASS (Pondlcheery): Mr. Chairman, 
Sir, thank you for the opportunity afforded to speak on 
thie very unfortunate issue facing the Indian farmers. We 
have been told that agriculture Is the critical sector of 
Indian economic development and we have concentrated 
all our effortl to promote the growth of agriculture by all 
means. Thanks to ali our efforts in the last ten Five Year 
Planl, Indian agriculture hu registered rapid Itrldes In 
various activities. We have produced the first Green 
Revolution and now we are In the process of embarking 
upon the second Green Revolution. But very unfortunately 
and very paradoxically today we find the growing incidence 
of suicides by farmers which only Indicate. that the growth 
In agriculture has not percolated the benefits of growth to 
the common farmers. That also subscribes to the view 
normally expreaaed by economists that India is growing 
but Indians are not growing. We contemplate that the 
growth of Indian economy should be eight, nine or even 
ten per cent. But unless the benefits of this growth 
percolates down to the Indian farmers and Indian 
labourers, then the growth process that we are embarking 
upon becomes meaningless. 

We will have to look at this problem of 8ulcldes by 
farmers In a more deeper manner .0 that growth becomes 
meaningful to the people who are working for agricultural 
growth. After all, the farmers are contributing to the growth 
of agriculture and if they are affected, If they cannot 
sustain their livelihood and if they live below subsistence 
level, then all our efforts become meaningless. Therefore, 
I would like to appeal to the hon. Minister to undertake 
a nation-wide extensive study of Indian agriculture by the 
Indian Council of Agricultural Research and come out 
with a White Paper on these aspects. It is true that 
enough has been said by all the han. Members in this 
House as to how they look at the problem of suicide by 
farmers. But there is an objective view of knowing what 
things have happened and how things are moving in the • , 
rural sector. 

Therefore, it is the duty of the Govemment to come 
out with a· White Paper on suicides committed by farmers 
in Indian agriculture. All our experiences indicate that there 
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is something structurally wrong in the Indian agriculture. 
That is why, it Is not bringing any fruits. We have seen 
the agricultural growth in both developing and developed 
countries. But wherever agricultural growth has occurred, 
the people seem to be. if not happy, a little happy and 
are not frustrated. Here, it is the frustration of the farmers 
that has led to their suicide. 

Our farmers are self-respecting farmers. Our farmers 
cannot subject themselves to various kinds of humiliation 
and other sufferings. Therefore, we have to look at their 
problem psychologically and find out why this is 
happening. 

From the Government side, I feel that the objective 
of promoting four per cent agricultural growth remains a 
distant dream. In spite of our Increasing Investment In the 
last four to five years, the,. hu not been adequate growth 
In agriculture. It may be because Indian agriculture ItIIi 
happens to be a gamble In the monsoon. Indian 
agriculture is not able to provide sustained level of Inputs 
to the farmers at an affordable cost. 

One of the reasons why people feel that they have 
to commit suicide is that there is always a gap between 
the cost of production and the prices they get. It makes 
agriculture more and more unremunerative and the fanners 
get low returns for whatever they sell in the market. And 
the prices are high for whatever they buy trom the market. 
Economists say that there are adverse terms of trade 
between agricultural products and Indultliaf products. The 
industrial products which are purchaaed by them are at a 
high cost but the agricultural products which they sell are 
at a lower price leaving a very huge gap between revenue 
and expenditure. That is why, the Income of the farmers 
is very low .. When you look at the composition of the 
farmers who commit suicide, as far as my knowledge 
goes, you will find that these farmers are in rBin-fed areas. 
When you look at the farmers who are oommitting suicide 
in the rain-ted areas, they are the fanners belonging to 
the most backward communities and the SCS. You may 
find that there is a peculiar problem there. 

Therefore, I would urge upon the Govemment to take 
innovative measures. It is not that we are lacking in 
measures. Perhaps, the Ministry of Agriculture is 
implementing the largest number of policy measures to 
bring prosperity to the farmers of our country. But all 
these measures have not yielded fruits. It has resulted In 
the suicide of farmers. In those days, we used to say 

that farmers are bom In debt, they live In debt and die 
in debt. But today, we will have to change the slogan. It 
should be said that Indian farmers are bom in problems, 
they live in problems and die in problems. 

One of the Important problems Is about the availability 
of credit to farmers. Our Finance Minister I, on record to 
say that we have given Rs. 1.74 lalch crore of credit. I 
was asking him as to who benefits out of this credit. 
What Is the distribution effect of this credit that has been 
given? How many small farmers, how many marginal 
farmers, how many medium fanners and how many large 
farmers get it? There is no data available on that with 
the Reserve Bank or NABARD. Perhaps, I get an 
impression that credit goes to the large farmer. first 
followed by medium farmers and small farmers. And the 
marginal farmers who eke out a living and who lead a 
hand-~mouth existence do not get timely, cheap and 
sufficient credit. They do get credit at a time when they 
do not require It and when they want it, they do not get 
it. Or they get untimely and inadequate credit. If • farmer 
requires R •. 10,000 for meeting his expen.es of 
cultivlltion, you give htm only Rs. 5000. For the remU1Ing 
Rs. 6000, he goes to the moneylenders and pays them 
exorbitant rate of interest. Therefore, the distribution Impact 
of credit should also be studied closely. 

The Valdyanathan Committee has come to certain 
Important conclusion.. Therefore, I would sum up by 
saying that the Government hu done enough but stili 
does not understand the frustration that Is faced by the 
farmers. They should evolve a package of measures 
based on scientific .tudy of this phenomenon of suicide 
committed by farmers. 

[T,..nslllIionJ 

SHRI MUNSHI RAM (Bijnor): Mr. Chainnan, Sir, I 
would like to thank hon. RamJi La! Suman ji for initiating 
debate regarding the suicides being committed by the 
farmers in various parts of the country. I would like to 
mention in clear terms as to why a person commits 
suicide? He commits suicide when he is not able to 
provide for the living of his family and considers hirnseH 
useless in the society. I believe their would be nothing 
more shameful than this for, the Govemment that the 
farmers are faced to commit suicide. A number of 
discussions have been held in this House regarding 
fanners and after all those discussions, I would like to 
draw the attention of the hon. Minister of Agriculture 
towards the fact that so far we have not been able to 
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formulate any concrete policy for the welfare of farmers 
and due to which the number of such discussions has 
never been reduced. The example is before you. Our 
attention is never drawn towards the question of wheat 
produced in our country. I would request hon. Minister of 
Agriculture to see as to how much wheat is produced in 
our country and why the farmers do not want to sell their 
wheat ·to the Government. We are about to import 20 to 
50 lakh metric tones of wheat at the rate of rupees ten 
thousand per metric tone but we cannot purchase the 
farmers, wheat at the rate of Rs. 9 thousand per metric 
tone. This is a clear example that we should purchase 
wheat from our own farmers at the rate of Rs. 9 thousand 
per metric tone. The production may have been less in 
the country but it is not so less that we should come on 
the verge of starvation and are led to import wheat 'rom 
other countries. Probably the Government may want to 
import wheat from outside so that the market price does 
not rise and rather the prices should come down. There 
is no objection if these rates come down. If the 
Government imports from five to fifty lakh metric tones of 
wheat from outside then It would becorne usel... after 
two years, as it would become unfit for consumption. If 
we import wheat from outside Instead of purchasing it 
from our farmers, then we may have to dispose off that 
wheat after 80me time into the sea. The wheat we are 
importing now is entirely going to be thrown into the sea 
after a certain time. You are purchasing wheat at the 
rate of Rs. 10 thousand per metric tone from the farmers 
outside instead of purchasing it from the farmers at the 
rate of the Rs. 9 thousand per metric tone, how Is it 
wise. We must declare today itself the rate of Rs. 9 
thousand per metric tone for our farmers. 

Today, there is a large requirement of irrigation in 
agriculture and we have spent crores of rupees on this. 
Our projects are running since last 50 years but till today 
we have not been able to provide water for irrigation to 
the farmers. We must expeditiously complete all the 
schemes. 

By boring wells the farmer gets water for his fields. 
But, he is supplied electricity for four hours only. But, on 
the other hand those industries which resort to power 
theft in the name of production, are supplied electricity 
for 24 hours. What type of justice we are going to do. 
My suggestion is that the farmer should get electricity for 
16 hours at cheaper rates. Besides, the minimum support 
price should be fixed keeping in view the market price so 
that the farmers do not suffer loss and if there is any 
loss to the farmer, the government should compensate it. 

DR. RAMKRISHNA KUSMARIA (Khajuraho): Mr. 
Chairman, Sir, first of all I would Uke to thank Shri Surnanji 
who has raised the issue of the country's moat dlatressed 
class i.e. the farmer. When we were In college, we read 
about Indian farmer that 

[English} 

Indian farmer is bom in debt, lives in debt and dies In 
debt. 

(Translation} 

Thereafter, approximately 40 years have elapsed, but 
the situation remains the same. Even after 59 years of 
independence, there Is no any Improvement In their 
condition. As a result of It, today the farmers are 
committing suicide In Andhra Pradesh, Maharashtra, 
Rajasthan and some other states of the country. Farmer 
il Uk. Abhimanyu around whom people are standing to 
kill him. Such type of situation is prevailing. It Is our 
responsibility to ball him out from these circumstances. 
We hold discussion on this topic every year. Farmer is 
suffering many ways. One suffering is caused by sky e.g. 
hailstorm, frost, drought, flood-all these are natural 
calamities due to which the entire crop of the farmer gets 
damaged and we are not able to compensate the loss 
caused to them. We have taken no measures for It. We 
introduced Crop Insurance Scheme and has witnessed 
hail storm this year. We went to the District Collector 
there. We told that the farmers should be compensated 
under the Crop Insurance Scheme. Thereupon, the District 
Collector said that only 10 villages have witnessed the 
hailstorm, the entire tehsil did not witness the hailstorm. 
When the entire tehsil witness hailstorm, then they will 
give compensation. His logic is totally wrong. What I mean 
to say is that you can provide assistance to the farmer, 
by considering field as a unit under the Crop Insurance 
Scheme. Therefore, there is a need to bring about 
improvement In the Crop Insurance Scheme. 

Many crops such as Soyabean and Arhar are not 
notified under the Crop Insurance Scheme. In our area 
Soyabean crop was damaged and Arhar crop was also 
damaged due to frost. We went to the collector, he told 
that since Soyabean Crop has been damaged, therefore, 
no compensation/assistance would be provided for Arhar 
crop. My submission is that the crop should be insured 
and If the crop gats damaged the farmers should be 
compensated. It is necessary to deal with natural I 

calamities. The government should provide seed, manure 
and all facilities for Irrigation to the farmer and in case 
his crop gets damaged due to hailstorm, flood, etc. then 
efforts should also be made to compensate him. I am 
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happy that you are considering to give remunerative price 
to the farmer. If the farmer gets remunerative price for 
his crop, if he gets electricity, and water· at the right time, 
then he will become prosperous. 

I would like to say one more thing also. Law causes 
sufferings to farmer. Due to it, the farmer, remain 
entrapped in the clutches of law and as a result he has 
to suffer a lot. 

Third and the biggest suffering is caused by WTO. It 
is causing problem in providing subsidy to the farmers. 
There has been difficulty in Import recently. Owing to it, 
there have been problems In providing subsidy to the 
farmers. Fertilizer companies are providing subsidy to 
them. They do not manufacture fertilizers to the extent 
they are supposed to manufacture. They usurp the entire 
subsidy and the farmers get nothing. These are the 
difficulties being faced by the farmers. They should get 
loan at cheaper rates. In Swaminathan Committee's report 
It is recommended that the farmers should get loan at 
four percent rate of interest. One of our colleague has 
said good thing that once waive off the loan of the 
farmers, then all their problems, which compel them to 
commit suicide, will get solved. Being debt ridden, he 
does not have any respect in the society. You should 
waive off his loan. The hon. Minister himself Is a farmer. 
There is no forum of farmers In the Lok Sabha. My 
submission is that a forum of farmers should be constituted 
in the Lok Sabha so that the problems of the farmers 
could be solved by rising above the party politics. You 
must implement It. It would benefit the farmers. 

Every time we talk about diversification of crops. 
Medicinal crop could be grown and even we can opt 
horticulture and floriculture. You must help the farmers by 
providing subsidy to them. If you provide subsidy to the 
farmers for growing medicinal plants, flowers and fruits 
then they will follow diversification of crops alongwith their 
major crop. It will promote cow-breeding. If the farmers 
get organic manure then you will get an opportunity of 
reclaiming the land which is becoming barren due to 
repeated and frequent utilization of the fertilizers. 

With these words I would like to conclude that the 
govemment should go ahead with inter-linking of rivers 
programme so as to deal with both fiood and drought. It 
will also provide relief to the farmers. I would like to 
convey my thanks the government that it has sanctioned 
the scheme of inter-linking of Ken and Bella rivers of 
Khajuraho region. The survey work has been started. You 
must go ahead with this work which Is in the interest of 
the country. 

/EngIIsh] 

DR. BABU RAO MEDIYAM (Bhadrachalam): Thank 
you Mr. Chairman, Sir, for allowing me to participate In 
the discu88ion under Rule 193 on fanners' 8ulcldee. I 
think that it Is the failure of our policy framework. It 18 
because farmers are the backbone of our country's 
economy as we praise them. But In practice It 18 a bitter 
thing. As Andhra Pradesh has larger number of farmers, 
so almost one-third of the country's farmers suicides are 
from Andhra Pradesh only. If we go into the details from 
1994, the first suicide occurred in Warrangal district of 'a 
cotton farmer. Then, In the next six years, about 3000 
farmers committed suicide. In 2002-03, around 3000 
farmers committed suicide. In 2003-04, it was 2000. 

MR. CHAIRMAN: Do not give statiatIcs. Kindly suggest 
something. Why are you giving the statistics? 

DR. BABU RAO MEDIYAM: I am quoting these 
figures because during 1994, NDA policy was there, and 
after that Congress came. The deaths have increased 
but not reduced. It is because it is not the failure of the 
party that is ruling but it is because the Governmenfs 
attitude and the policy framework Is failing here and that 
policy is that the Government ahHted from its supportive 
role. Previously, it used to 8Upport the agriculture sector 
by providing Irrl9atlon fecllltles, by providing credit, etc. 

But now-a-days, after economic reforms have been 
introduced, the entire system has changed and farmers 
are feeling helpless because banks are no more giving 
them credit support and they are left at the mercy of 
private money lenders. If a farmer takes a loan from the 
bank and if he Is not able to repay it, the bank authorities 
take away even the household utensils from h'im. He Is 
humiliated and so he runs to private money lenders for 
taking loan. Besides, whatever the State level banking 
committee decides is not implemented at the ground level 
and only one-third of the amount recommended is given 
to farmers. 

Sir, I would like to submit that it is not just the 
Agriculture Ministry that Is responsible for farmers 
committing suicides in our country, but al80 the Ministrie8 
of Finance, Commerce, ChemicaJs and F~rtilisers and 
Water Resources are all responsible for this. So, to rescue 
the farmers from debt trap, the Government has to reduce 
the rate of interest of loans provided to fanners. 
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Then, In our State, the number of Primary AgrIcultural 
Cooperative SocletJes has drutioaUy -reduced. So, the 
minimum level of cradh which the farmera used to get 
has reduced and that Is why they are forced to commh 
suicide. Therefore. this lseue needa a larger d1acusalon 
and the Government should go back to Ita previous policy 
of supporting the farmers. Now, the Government acts 88 

a facilitator. Instead of acting as • facilitator, the 
Government should play a more active and supportive 
role. 

With these words, I conclude my speech. 

(Tlllnsl8tionJ 

SHAI HAAIBHAU AATHOD (Yavatmal): Mr. Chairman, 
Sir, the anti-farmers policy of the present Government Is 
becoming clear before the public. The farmers are 
committing suicide in various states like Kamataka, Andhra 
Pradesh and Maharashtra and the maximum cases of 
suicides have been in VldBlbha region. Large numbers of 
farmers have committed suicide in my constituency, 
Yavatmal. Broadly speaking, agriculture has become 
expensive and I88S profitable. Moreover, mar1<etlng policy 
is al80 against the farmers. MNCs and middlemen are 
causing great loss to the farmers. 

Sir, the ex-Chief Minister, Shri Yaswantrao G. Nalk 
had said ·shetkari Kar1<hanadar Jhala pahiijet" means, the 
farmers should become factory owners. Under the 
leadership of same Naikji, hon. Sharad Pawa~i won the 
election and became the Chief Minister. Today, Sharad 
Pawar is famous as a messiah of farmers. People often 
talk that Sharad Pawar himself had shought tne Ministry 
of Agricuhure. Suicide by farmers perturbs me a lot. I am 
hopeful that Shri Sharad Pawa~i will deflnhely provide 
relief to the farmers. During elections, he had assured 
that he would fix the price of cotton, especially in 
Maharashtra 0 As. 2700 per quintal, provide free 
electricity, waive nf interest on loans. But, nothing of this 
kind has happened. That is why people of Maharashtra 
are a harassed lot. 

Now, coming to the second point-I would like to 
make a mention of devastating flood that hh Maharashtra 
on 26 July. It destroyed the crops on river side, 
completely. Later on, all the M.P.s Including you, met 
hon. Prime Minister in this regard. The hon. Prime Minister 
told us that the crop loss would be compensated on the 
lines of compensation provided to tsunami victims. Shri 
Sharad Pawar was not present on that day. The hon. 

Prime Minister further stated that Shri Pawar ji Is working 
on It. But, no rehabilitation wor1< has been undertaken in 
Maharashtra. 

I would like to raise another Important issue that 
provision of funds was made for development of Vidarbha 
region of Maharashtra under Article 273 of constitution. 
But, now the funds meant for irrigation In Vldarbha region 
are being diverted to the Western Maharashtra. It may 
be one of the main reasons why farmers in Vidarbha 
commit suicide. My submission is that the Government 
should launch a new scheme similar to the Jawahar 
AOjgar Yojana, which is doing very well in Maharashtra. 
The funds under proposed scheme should be used for 
constructing bore wells, Perhaps, Mr. Sharad Pawar ji 
may like to very much. My submission is that the loan of 
farmers should be written off. In addition to it, rate of 
interest on agri-Ioan should be lowered to four percent 
and power should be provided free of cost. 

Secondly, Shri Sharad Pawar ji always say, that he 
is in favour of promotion of agro-products. But, during 
his last 2 years stint he has not done anything. We are 
anxious as to when he would take steps in this direction? 
I would like to tell one more thing to Pawar ji. As all of 
us are aware, Monopoly Act came into effect in 
Maharashtra in 1972. At that time the prices of cotton 
was As. 200 per quintal and the price of 10 gms gold 
was also As. 200. But now there is a wide gap in prices 
of these two commodities i. e. the price of per 10 gms 
gold Is around As. ten thousand and the price of one 
quintal cotton is around As. 1700, 1800 or say As. 2000. 
The Government is always concerned about bread and 
clothing. Though it controls these things, yet, it passes 
the buck on farmers. In this scenario why do not the 
Govemment provide subsidy to the farmers? Everything 
is under the control of the Govemment; then why it does 
not let the prices of agrl-producta go up. I am sure Shrl 
Sharad Pawar ji will definitely look into this aspect. The 
most important thing Is availability of adequate water for 
irrigation, loans of farmers are written off, and they are 
supplied free power, then the farmers all over the country 
would call Sharad ji as their messiah .... (lnlenuptions) 

SHAI AAMJI LAl SUMAN: If Shared Pawar ji is such 
a nice man then why does not he join his 
party? ... (Intenuplions) 

SHAI HAAIBHAU AATHOD: No, not that. See, let it 
be any party but he is messiah of farmers. I am sure; he 
was present when the debate on suicide by farmers was 
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going on In the House. Shrl Manmohan Singh JI stated 
that Shri Pawar ji is working on a package for 35 districts. 
Pawarji was not present then. They had said that. But, 
so far there is no progress on it. So, he should S88 to 
It. In the end, I am grateful to you for having given me 
permission to speak. 

·SHRI SHANKHLAL MAJHI (Akbarpur): Sir, at the 
outset I would express my gratitude to Shri Ramjl Lal 
Suman ji tor raising the issue ot suicide by farmers in 
various parts of the country for discussion under the Rule 
193 and expressing his concem over the plight of farmers 
producing food grains for more than a hundred million 
population. The farmer produces crops after tiding over 
enormous difficulties as so many risks are involved in his 
occupation. They are the ones contributing 22 percent to 
the Gross Domestic Product and value equal to 11.2 per 
cent of Gross National Export contributing Rs. 39863 
crores to the National Income and constituting 72 to 75 
per cent of the rural populace whose means of livelihood 
Is agriculture and who purchase costly seed, fertilizer, 
pesticides, diesel and work very hard. Although millions 
of Rupees might have been spent by the Government on 
schemes to ameliorate the condition of farmers from the 
time of independence till date yet his 60 per cent area Is 
seismic prone, more 'than eight per cent conSisting of 
four thousand crore hectares is in the grip of flood, 8000 
km. of coastal land consisting of 8 per cent land Is in 
cyclone prone area with disasterous natural calamity like 
tsunami and 68 per cent land is affected by drought and 
so he is compelled to commit suicide getting disappointed 
by the hazards of the occupation. and due to the non-
remunerative prices for his produce, and also owing to 
contingencies of extreme environmental conditions. 

Sir, this year the farmers of the country particularly 
of Uttar Pradesh are disappointed and on the verge of 
starvation owing to the strong westerly winds at the time 
of ripening of wheat crops. A farmer in Maharajganj district 
seeing less than two quintals of wheat harvest per acre 
after winnowing from harvester got so shocked that he 
died on the spot. This is the plight of farmers in the 
country. He is compelled to commit suicide owing to the 
attitude of the Union Government which Instead of 
providing them water, fertilizer. seeds at subsidized rates. 
free electriCity, subsidized pestiCides. agricultural 
implements and storage of his yield necessary for the 

"The speech was laid on the Table. 

crops. are fixing the price of crope even Ie. than his 
production cost. AseeNment of the coat of production of 
crops should be made and fertilizers, seeda, pesticides. 
diesel, etc. at subsidized rates should be made available. 
I express my gratitude while making a demand for making 
agricultural loan available at 8ubsldized rates and 
remunerative price equal to the price of imported wheat 
for saving the yield from middlemen. 

MR. CHAIRMAN: Sharad Pawar jl will reply. Please 
conclude. 

SHRI B. K. HANDIQUE: There are not many Hon. 
Members in the Hou8e at the moment ... (lnhlnuptions) 

MR. CHAIRMAN: What is the opinion of the House? 

... (In/snuplions) 

MR. CHAIRMAN: Sumanji, what is your opinion? 

SHRI RAMJILAL SUMAN: If Shared Pawar Ji has time, 
I think he can reply tomorrow. 

{English} 

SHRI SHARAD PAWAR: Tomorrow, there is a 
problem. The same subject will be discussed the whole 
day in AaJya Sabha, so I will have to be present there. 
If It i8 all right, then I can reply on .. Monday. 

SHRI B.K. HANDIQUE: He can reply next week. We 
cannot decide the day right now. 

[TlBI18Iation} 

SHAI RAMJILAL SUMAN: All right, reply can be on 
Monday ... (In/snuplions) 

MR. CHAIRMAN: Let us not fix the date and time of 
the reply but 

{English} 

whenever it is convenient. 

It will be announced. 

[T1'lIf1s1ation} 

SHRI RAMJILAL SUMAN: Sir. let us fix the date on 
Monday. What is the problem? .• {ln~) , 

[English} 

SHAI B.K. HANDIQUE: But that cannot be decided 
right now. 
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SHRI RAMJI LAL SUMAN: We underatand his 
problem. But he ean fix It on Monday. 

/Transilltion} 

Sir, Monday should be fix for reply (/ntemJpIJt:Jn$) Lei's 
keep it for Monday ... (lnltlnuplions) 

[English} 

MR. CHAIRMAN: The date will be decidedlBter. 

The House standi acIjourn8d to meet tomorrow on 
18th May, 2006 at 11 a.m. 

20.40 tn. 

ThtI Lok SIIbM lINIn IIdjoumtId UII E/tI.." of 
IhtI Clock on ThulSdlly, /My 18, 20061 

V .... A11.9 28, 1928 (S8k8). 
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